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TllUday, August 10, 19931SrlJVdIJa 19, 
191.5 (SAKA) 

The Lok Sabha met at Eleven of the 
Clock 

(Mr. Speaker in the eMJr) 
[EltglUh] 

OBI1UARY REFERENCE 
MR. SPEAKER: Honourable Members. 

J have to inform the House of the sad 
demise of one of our former alUeagues, 
Shri Raichandbhai N. Shah. 

Shri Shah was a member of First Lok 
Sabha during 1952-57 representing Chhind-
wara parliamentary oonstituency of Madhya 
Pradesh. 

An industrialist and businessman by pro-
fession, Shri Shah took active part in the 
Independence movement. For his partici-
pation in the Civil Disobedience Movement. 
he suffered imprisonment. He also parti-
cipated in the 'Quit India' movement in 
1942 and was detained for 14 months. 

As an active political and -social worker. 
be held important positions in the local 
bodies. He took special interest in the 
development of Railways and Industries. 

He passed away on 26 July, 1993 at the 
age of 76 at Pandhurna, Madhya Pradesh. 

We deeply mourn the loss of this friend 
ud I am sure that the House will join me 
In alnveying our oondolences to the be-
reaved family. 

The Members may stand in silence for 
Ii short while as a mark of respect to tile 
deceued. 

:102 brI. 
,The Mnnbu, til,.,. ·-.dlll .rIhItee for • 

. .", 1tiIfIle) 

{Translation] 

SHRI RAM NAGINA MISHllA 
(Padrauna) : Mr. Speaker, Sir, A terrible 
incident bas taken place in the q;JWltry. 
(InterruptJons) 

{English] 

MR. SPEAKER: We will take it up 
after the Question Hour. 

(Interruptions) 

{Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi) : So many people have died in this 
incident. .. (InterruptiOns) 

AN HON. MEMBER: In Andhra Pradab 
... . (lnJe~) 

{English] 

MR. SPEAKER: We will do it after .. 
Question Hour. 

ORAL ANSWERS TO QUES'I'IONS 

{Translation] 

SEX EDUCA110N 

"201. SHRI RAMESHWAR PA11DAlt : 
Will the Minister of HUMAN RESOUIlCB 
OEVELOPMENT be pleased to Ilate : 

(a) whether a symposium on "Adoles-
cent Education" was organised by the 
National Council of Education. R.caeucb 
and Training teeently in New Delhi; 

(b) whether the issue of introduction of 
leX education was considered in this S¥Ul-
posium; 

(c) if so, the views exp£OSled by .tt. 
eapens therein; and 

(d) the reac'tioll of the ·60' ....... ... ' 
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[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SEUA): (a) to 
(d) A statement is laid on the table of the 
Sabha. 

Stalemelll 

A National Seminar on Adolescence 
Education was organised by the National 
Council of Educational Research and 
Training (NCERT) at New Delhi on 
12th and l~th April 1993, in which diffe-
rent aspects of the introduction of sex 
education into school curriculum were dis-
cussed. The major recommendations in 
the Seminar. inter -alia, were (i) introduc-
tion of suitable components of Adoles-
cence Education into the curriculum at all 
stages of school ~_;:!cat:on, Oi) ~onsid~ring 
the sensitivity or the subject a cautious 
approach should be adopted a~d. adole~cer:ce 
education introduced in a 'phased m:mner·. 
(iii) use of other media like elee'ronic 
media to transmit necessary messages to 
the target groups, (iv) td 'Lul:ch [:\'/arZE~SS 
building programmes <:mong parents, 
opinion-leaders, educationists and commu-
nity in general, (v) to make adolescenoe 
cduca'ion in a part of Population Education 
Programme and (vi) to include ma!elial on 
Adolescence Eduction in the pre-service and 
on-going in-service te2cher training pro-
grammes. 

2, The recommcnda!iolls of fhe National 
Seminar have been accepted by the NCERT 
for consideration along with other ac~de

mic issues of major concern, advancement 
in knowledge and pedagogical improve-
ment, while modernizing the secondary 
education curriculum before the end of 
vrn Plan period, 

{Transla:ion] 

SHRI RAMESHWAR PATIDAR: Mr 
Speaker, Sir, recently the National Cound 
of Education21 Research and Training has 
organised a S~minar and recommended for 
the inltoduction of sex educ3tion into 
school curriculum. The Government has 
accepted the recommendations for imple-
men'ion during the Eighth Five Year Plan. 
In the light of Indian Culture and Con-
servative Indian Society, I would lib' to 

tell the hon. Min:ster that yes~erday itself, 
10 a village in Muzaffarnagar, a lover and 
his bdoved were beheaded on the decision 
gwen by the village Panchaya~. In addi-
lion to it. AIDS is spreading in the society 
rapidly. Delhi alone has '·10000 HIV 
positive p::ticnts. In the light ~f all these 
facts I would like to say ~hat the disease 
of AIDS C2n spread in tbe country like an 
epidemic and our country may become a 
second Africa, In the 'light of Indian 
~ociety and Culture, I would like to know 
Whether the Government propose to crea!e 
a suitable atmosphere in the countrv before 
1l:1plementing this sex education. -

THE MINISTER OF HUMAN RE-
')OURCE DEVELOPME:--:T ~SHRI 

ARJtTN SINGH) : .Hon, Mr. Speaker, Sir, 
:hc c.nxicty expressed by the hon. Member 
"reasonable, There i, no two opinions 
!n this matter that special efforts should be 
nade seriously for creating suitable atmos-
!'here in Inclian Society and every care 
,hould be ["ken to keep the other subjects 
'~parate from this subject so that these 
mbjects may not intermingle. In view of 
::11 these things a seminar was organised ,'1 review the matter. 'NCERT will make 
"fficient and serious efforts to include the 
,uggestions made in the seminar into the 
s~h:>oI curriculum. 

SHRI RAMESHWAR PATIDAR: Mr. 
Speaker, Sir, the word sex has become 
,')mewhat if.tolerable in our society due to 
om socid values. If we want to adopt 
Froyad's views, we should make such 
"mendments in it as these views may suit 
'0 our culture as well as our civiFzation. 
I therefore, would like to say that 'sex has 
" vital role in our life. (flllcrruptio/ZS) 
rh'~n ;;11 these things can be proved. I 
\,ould like to say th:it God is in every mnn 
and woman and the soul exists in everyone' 
~nd the soul attracts the soul and this is 
;-he u traction of souls and this is tne 'I.1.:iy 
"f 1 :fe. Thj, all ,houlJ be transfonned in 
',uch a v. ~y as it should become mOI~1 and 
',eligious education, In the ancient age (00 

we had a subject 'Kok Shastra' to be 
taught in India but its teachers were 
'Rishis'-:he highly learned persons, so it 
~ould be taught by learned people only. 
(Interruptions) I would- ,like to know 
whether the te~che,rs will pe given the 
training first to 'llnpa!rfl1t~' '~ducation. The 
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-Recond thing is that through this education 
,we can save the youths from the diseases 
like AIDS but it could not be a perma-
nent solution, It may also be possible that 
through this education such diseases and 
such problems may increase in the society. 
So there is a need to find out the treat-
ment of such diseases. 

" 

[Engli:.h] 

MR, SPEAKER: Now please, you have 
to stop it. 

[ Translation] 

Sf! RI RAMESHWAR P A TIDAR: Will 
:'Oll m:·ke Jrr~ng~ments for imparting moral 
oducation through religious preaching? 

SHRI ARJUN SINGH: Respected ML 
Speaker. Sir, neither I could reach up to 
:h~ lit(~;.ry level of the hon. Member nor 
to his knowledge on the subject. In the 
rc!,ly of this question I would like to tell 
the measures to be taken on this issue. 
The issue has been discussed in detail and 
some suggestions have been received as to 
how this subject shQuld be added in the 
curriculum. For the effective implementa-
tion of these suggestions i: will be necessary 
to provide training for teachers for enabl-
ing them to impart this education. 

[Ennfi.slll 

SHRI SHRAVAN KUMAR PATEL: I 
wonld like to know very specifically from 
the hon. Minister whether the Government 
shares the views of some experts that in 
countries where sex education has been 
imp<!rtcd, there the population rate of in-
crease has gone down. 

SHRI ARJUN SINGH: The fact is that 
in this country the reference to this subject 
:1:', come up through the population con-
trol process. There are already many areas 
in which the population factor is in the 
curriculum even today in many of the text 
uook" Tht>"cfore, what the hon. Member 
says is entirely correct. Ultimately this 
proper educa: ion will help in controllin:; 
population also, 

SHRI MUMT AZ ANSARI: I ... ,ould 
like to know from the hon. Minister 
wheth'?r the Government is contemplating 
to remove all obscenities from the litera-
ture; like nove1. and Cltieflla' lOdge l1ecause 

variom songs have been wri'ten and are 
being sun like, "Choli ke peeche kya hai" 
and so on, I want to know whether the 
Government is contemplating to remove all 
these obscenities from the lifestyles of the 
people or whether such type of things will 
allowed in the curriculum of the students. 

SHRI ARJUN SINGH: Obscene texts 
are not something in which we are directly 
i'lvo1ved c:-:d there is a bw and there aTe 
... :ays in which it h~s been interpreted. I 
do not want to say anything. But as far 
as the educational aspect is concerned, we 
will certainly try to see that nothing 
obscene creeps in through the texts. 

[Tralls{a:ion] 

MODERN IRRIGATION TECHNIQUE 

*202. SHRIMATI KRJSHNENDRA 
KAUR rDEEPA): Will the Minister of 
AGRICULTURE be plea~ed to state: 

(a) whe:her agricultural experts ha~ 

eVvl':ed a modern technique of irrigation in 
view of 'l,~ shortage of water; 

(b) if so, tll ~ detcils thereof indicating 
the appJic:!tion of said technique; 

( c) whether the new technique shall be 
cost effective: and 

(d) if not, the steps proposed to be 
taken by the Government to make it cost 
effective so that sma)) and marginal farmers 
can usc it? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
E'IERGY ~OURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
/.GR.Ct..:~_TURE tSHRI S. KRISHAN 
FTT\fAR) : la) to (el) A S'atement is laid 
en th~ TobIe of the Sabha. 

: 1) Yes. Sir. A new technique of irri-
g<ltion oiled Drip Irrigation Method has 
bren evolved by Agricultural experts. 

(b) The drip mcrhod of irrigation in-
"olves frequent slow application of water 
~t low pressure through a net-work of 

. pipelines. Water is released near the plant 
base with the help of· emittel'l -or' drip,.... 
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This .fYstem enables water application pre-
cisely and directly to the rootzone main-
taining an optimal moisture condition. The 
.ystem has emerged as an efficient water 
... ving and production augmenting technique 
for wide-spaced orchard crops as well as 
vegetable and cash crops. 

(c) The drip irrigation system involves a 
high initial cost for its installation. How-
ever. it is promising in water-scarce regions 
for cultivation of widely spaced high-
value horticultural and other cash crops. 

(d) The State and the Central Govern-
ment are providing subsidy to smal land 
marginal farmers for purchase of the drip 
irrigation units. Adequate Central grants 
have been earmarked for this purpose dur-
ing the 8th Five Year Plan. 

[Translation] 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA) : Hon. Mr. Speaker, Sir, the 
hon. Minister in his reply has stated about 

·the Drip Irrigation System, but it is not a 
new technique in agriculture. I would 
like to know about the suggestions made 
by the Israeli delegation which has recently 
visited India regarding the utilisation of 
water resources and action being taken by 

· the Government in this matter. 

[English] 

SHRI S. KRISHAN KUMAR: An agri-
~tural delegation from India had visited 
Israel. The hon. Minister of Agriculture 
has also visited Isreal and an agricultural 
cooperation programme is also proposed to 
be signed. Various break throughs made 

· In agriculture in Israel are well-known. 
Many suggestions have been made as a 
n:sult of the exchange of information. 
'These are under consideration. 

· [Translation] 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA) : Mr. Speaker, Sir, as the hon. 
Minister has told just now that the delega-
tion has made many suggestions. I would 
like to know whether any suggestion has 
been made for Rajasthan also and the cost 
of installing a Drip Irrigation Plant because 
there is no information about it in the 
papers laid on the Table. Will the Central 
or the State Government also provide 

· ftIIistaDcc to small and. m.arcinal farme.tl 
........ ..... 'pUnta. 

Mr .. ~r, ·Sir. cae '.-.n. ~ ... 
A8riculture Sbri ·Belram lathar .~·to 
RaiaChan. He.knOWll about the ~ty 
of drinting water there. In my RIicm 
Bbaratpur and Alwar there is no water for 
irrigation. Due to construction of PataDa 
Dam the water lowing towlll'ds Bharatpur 
has been stopped, and the people of the 
region are facing heavy shortage of water 
there. Farmers do not have water for 
irrigation even then the Government is 
collecting revenue from tbem. 

I would like to .know the number of 
Drip Irrigation plants to be ins'.alled in 
Rajasthan and especially the number of 
units to be installed in district Bbaratpur. 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR) : Mr. Speaker, 
Sir, the question raised by the hon. Mem-
ber relates to the entire draft of the plan 
for future and there are so many steps to 
be taken in this regard. As she has told 
that it is an old method but it is not com-
mon in our country. Drip irrigation and 
sprinklar system both are profitable. I will 
tell about their costs. Tbese systems will 
play important role in future. For Rajas-
than it is a must because the level of 
water is going down there due to shortage 
of rain. Shortage of rainfal land low re-
charge of water level is taking place due to 
ecological imbalances. Water-shed pro-
gramme and water conservation programme 
can be beneficial in this regard. We -are 
also trying to find out as to how we can 
maximum utilise the water available with 
us and how we can resbarge the ground 
water level and save the avai1able water. 
Our department and farmers of the coun· 
try woulJ like to .know as to how tbe 
agricultural producton can be increased 
and maximum use can be· taken from irri· 
gation facilities. Without irrigation, there 
is no use to work hInd. Dry-land farming 
and such seeds are being developed as will 
demand less irrigation. But even then 
water will be required, so we should make 
maximum utilisation of the available water, 
Drip Irrigation is one of the methods. 
(Interruptions) In respect of fruit produc-
tion, Drip Irrigation can be sufficient for 
foW' acmI to seven acres of land and .in 
r~.ol ~ and vqctables the 
QQuble, area of _. ~ 1» bti&*iL .. 
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will 'COIt fifte'en to fifty thousand rupees per 
hCCtare. for Wbieh fifty per cent subsidy 
is given by the Ministry, small and medium 
fanners are also given subsidy by the Rural 
Development Department and fifty per 
cent subsidy is also given for SCs and STs. 
I would like to say that maximum number 
of persons ~hould be benefited by this 
scheme. At present 55 thousand hectare 
area was irrigated by it, this year we have 
made provision for Rs. 200 crores. Earlier 
it was proposed that the subsidy would be 
given to the fanners having four acres of 
land, But now we propose that maximum 
number of fanners should be brought 
under this scheme. I think that all these 
limits should be removed. For saving 
water I would like to provide asaistance to 
everyone who is interested in it. This will 
reduce the expenditure on fertilizer and in-
crease the production. At present Sprinkiar 
Irrigation is much more prevalent in Maha-
rashtra and Rajasthan. 

[Translation] 

If publicity is given to 'drip irrigation' 
it can be more beneficial to the farmers. 
Besides it, we can do better with Milching, 
Plastic culture and Green House too. 
I intend to bring new changes in the field 
of agriculture and want the farmers to 
adopt them and for this purpose they will 
be given assistance as much as we can. 

We are making demonstrations about' drip 
irrigation system, so that the fanners may 
be benefited by adopting it and it will 
ultimately benefit the nation because we 
may be able to make the stock of food 
grains for future also and it will also put 
an end to the disputes prevailing over the 
r:ver water among the States and they oan 
make proper use of the water. The 
misuse of water spoils the fertility of land. 
I will change the entire scene and it will 
give a new dimension to the nation. 

SHRl MAHENDRA KUMAR SINGH 
THAKUR: Mr. Speaker, Sir, when the 
fa1mers do net get adequate water for agri· 
cultute tben how they arc given the subsidy. 

Ma .. SPJ!AI(£'R.': fk has just now told 
about it, 

[English] 

SHJU SOBHANADREESWARA RAO 
V ADDE: Mr. Speaker, Sir, we agRe fully 
with the views expressed by the hoD. 
Minister for Agriculture. At present, 50 
per cent subsidy is being given to small 
and marginal fanners. In view of the 
national importance involved in extending 
the irrigation facility to more areas through 
drip irrigation system, I would like to know 
from the hon. Minister whether the Gov-
ernment will give at least 25 per cent 
subsidy to other category of fanners so that 
they can take up farming in a lar.ge way. 
Ey doin,; th:s, you are not only helping the 
farmers but the nation as a Whole. 

SHRI BALRAM JAKHAR: Sir, I have 
already replied that I am going to remove 
all these restrictions. I am going to give 
all f~cilities to all farmers. 

SHRI SOBHANADREESWARA RAO 
V ADDE: Thank you very much. 

[Translation] 

SHRI SATYA PAL SINGH YADAV: 
Mr. Speaker, Sir the hon. Member had 
asked whether in view of the wa:er short-
age the Agricultural Experts have develop-
ed a technology of modem irrigation ? 
You have told that sprinkler and drip-
irrigation system can be useful for small 
farmers. Uttar Pradesh, Bihar and Madhya 
Pradesh are larger States where agriculture 
is also taken up on large scale. There is 
a great scarcity of water in these states as 
the canals get dried up and tubewells do 
not run due to power shortage. In these 
circumstaoCC6 I would like to know whedlor 
the Agriculture Ministry is working on 
some plan to meet out the water scarcity 
because this is the only way to make avail-
able waler to the fanners and thus saving 
their crops. 

SHRl BALRAM JAKHAR: This is all 
the same. It is not only meant for fruits 
or vegetables it can also be used for cotton, 
sugarcane and maize in every region. That 
is why I have told you that it may cost 
from Rs. lOOO/ - to Rs. 50,000 but it only 
requires one time investment and it may 
benefit the farmers for years. I am trying 
to make arranacments for this money as 
this is in the. interest of the farmerS and 
the country as well. 



FORTS IN GUJA:RAT 

.203. SHRI RATILAL VERMA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the fortB m Gujarat under the Ar-
chaeological Survey of India; 

(b) whether the Government of Gujarat 
has sought permission to provide various 
facilitIes at these fort6 to promote tourism; 

(c) if so, the details thereof; and 
(d) the decision taken by the Union 

Government in this regard? 
[English] 

THE DEPUTY MINISTER IN THE 
M·INISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) In 
Gujarat Sate the Fort at Pawagarh (Cham-
paner) District Panchamahal and Garhi at 
Old Dhinki (District Jamnagar) are pro-
tected by Archaeological Survey of India. 

(b) to (d) The State Government had 
approached the Archaeological Survey of 
India in 19'87 for grant of permission to 
Hood light the fort at Pawagarh including 
monuments located therein. The proposal 
was under consideration for sometime. 
After detailed examination of the proposal. 
it was finally agreed to. 

[Translation] 

SHRI RATI LAL VERMA: Mr. Spea-
ker, Sir, the hon. Mini.ster in his reply has 
mentioned about only two forts one at 
Pawagarh in district Panchmahal and an-
other Dhinki Fort in district J amnagar 
which are under the protection of Govern-
ment of Ind:a. I would like to say tha: 
very few fOIlts have been protected by the 
Government of India. I feel that the 
Government of India is unaware about the 
rest of the forts in Gujarat. The for16 at 
Ahmedabad, Pawagarh, Patan Motera, 
Lokham. ;Porbander, Shivnath, Kutch, 
Kari Mehrana, Sidhpet, Dwarka, Paliwana, 
Shampani Balaram and Daket are very 
important from the archaeological and 
tourism points of view. But the Govern-
ment is not pay any attention towards 
these historical forts, so the .condition of 
t:Jae forts are ptting deteriorated day 'by 

day. I would like to know whether the 
Government of India propose to adopt 
these forts under the Archaeological De-
partment? 

THE MINJSTER FOR HUMAN RE-
SOURCE DEVELO PME:\'T (SHRI ARJUN 
SINGH). Mr. Speaker, S:r, the quesiton 
does not arise to neglect any area I have 
only mentioned about the present state. 
In view of the provision.s and limitation 
of the jurisdiction of the Archaeological 
Survey of India. we can take the old 
forts under our protec:ion. The evalua-
tion of these provisions is done on a regu-
lar basis. The same process will be adopted 
in Gujarat too but I am unable to say 
whether theoe forts will be taken up by 
the A.S'!. 

SH.RI RATI LAL VERMA: Many of 
the forts there are he:ng damaged by some 
people to fulfil their vested interests. By 
and by they are damaging these forts. 
Bihamgaon and Chhalka fons in Ahmeda-
bad are an example of it. 116 walls may 
fall at anytime and cause death of many 
people. People are dama,;ing these forts 
in order to construct their Houses. Will 
you give any instructions to the State Gov-
ernmen: to take some action in this res-
pect ? 

SHRI ARJUN SINGH: I will certainly 
draw the attention of the State Govern-
ment towards this. 

MR. SPEAKER: Lankesh: 

(Interruptions) 

MR SPEAKER: He has written it in 
his letter also. 

SHRI ARVIND TRIVEDI; As you 
have addroosed me as Lankesh, so iJl the 
same contexc. I would like to tell you that 
there was also a fort in Lanka. When 
you go through the hiBtory you will come 
to know that there was a fort for the secu-
rity of the entire city. Today, there is a 
security ring around every V.I.·P. The 
fort6 of yester years are taking the shape 
of tourist places. Does the Government 
propose to 'l'ebuild these forts so that these 
forts may take the form of strong security 
centre inatead of .convertine them into a 
mere tour. cent!'el" . 
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MR. SPEAKER: It is for the: Defence 
Miitiatry to reply. 

[Tran&lation] 

SHRl ARIUN SINGH: Mr. Speaker, 
Sir, it is notl an easy job to reply the 
quelitions asked by Lankesh. 

$HRl RAM NAIK: Mr. Speaker, Sir, 
the Arjun of Mahabharat can answer him. 

SHRr ARJUN SINGH: I want to say 
lh.s much that these forts are the heritage 
of our country. They may be small or 
big, weak or stro!lg but their background 
is the part and parcel ot our national 
legacy. We should try to protect them. 
Now the question is this whetner efforts 
are made to save and protect all of them 
or nOi, I have only apprised you with the 
present situation. 

So far as the ques:ion of security in 
present times is concernea, I feel that 
modern secur.ty measures are much differ-
ent then the ancient ones and therefore it 
will no~ be practical to think on this line 
in respec; of these forts. 

[English] 

IMPORT OF LOCOMOTIVES 

*204. SHRl D. VBNKATRSWARA 
RAO: 

SHRI BOLLA BULL! 
RAMAIAH: 

Will the M;nister of RAILWAYS be 
pleased to state: 

·(a) whether the Government have finally 
decided to import 3 Phase AC 6000 HP 
Locomotives from MIS ABB SWitzerland; 

(b) if so, the details of the agreement 
and the reasons therefor; 

. (c) whether there is any proposal to 
import High Power Locomotives from 
other multinational companies also; and 

. . (d ~ if 110, the details thereof. 

~. rim l.U~ISTER OF STATE IN THE 
liiffl$TR'y~OP RAILWAyS (SHRI K. c. 
LENKA) : (a) to· (d) A statement is laid 
on the Table of the Sabha. 
2-724LSSJ94 

Statemelll 

(a) Yes, Sir. 

(b) Contracts for supply of 3{) Nos.,. 
6000 HP 25 KV AC 3-Phase Electr.c LocQw. 
motives alongwith a.soc ated spares in the 
form of three loco sets and transfer of 
technology at a total FOB cost of Swiss 
Francs 169,689,970 and Detsche Marks· 
139,140,250 have been concluded. The 
transfer of technology env.,ages indigenous 
manufacture of 3-Phase Electric Locomo-
tive at Chittaranjan Locomotive Works of 
Indian Railways. The main reasons for 
entering into contrac.s for supply of 600() 
HP 3-Phase Electric Locomot ves and 
technology tran6fer are the superiority in 
technological features with consequent 
benefits of lower energy consumption, 
minimum main.enance C06. and higher re-
liability etc. This will enable the Ra lways 
to upgrade the loco fleet and meet the in-
creasing traffic requirements on electrified 
routes. 

(c) & (d) No, Sir. However, a proposal 
for bridging the gap be~ween total require-
ment and availability of locomot.ve; 
through hire purchase system is in the con-
ceptual stage. 

SHRI D. VENKATESWARA RAO : 
Sir, regarding the purchase of 3-phase AC 
locomotives from ABB, a lot of discussion 
took place in the o.her Hou.se and outside 
also. Here the Railway Convention Com-
mittee clearly gave a report to Pari ainent 
and in it so many things were objected 
from the Depar:.nIent's point of view. The 
main .hing is that the locomotives that are 
being made in India by BHEL or CLW 
wi:h Thyristor technology are better. ney 
are better cost-wise also. If we see the 
C06ts, the ones that are made :n India by 
BHEL or CLW are available for Rs. 3 
crore or Rs. 4 crore whereas the 3-phaso 
AC locomo:ive being purchased from 
Swiss firm ABB is costing abou; Rs. 4S 
crore. Regarding speed and other techni-
cal advantages also, the locomo:ives that 
are being made in India are goOd. They 
are very good for the Indian conditionS 
\vhen compared to other locomotives. . j 
want to know from the hon .. M-ni'siei 
~hether the Ministry hll6 taken a WronS 
view in purchasing these locomotives from 
ABB, the Swiss company. . .. ~ 
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nm MlNISTB OF aAILWAYS 
(iHRl C. 1'. JAFFER SHA:RIEF): Sir, 
dlt subject of. thiJ 3-phue 6,000 lIP loco-
m,otiVe-ai the hon. Member lI:1ahtly ab· 
1IIrVId-haa beeu debaacl iD tile OCher 
House and outJide also. The basic ques-
tion is it iI not that this Government has 
ludden1y taken a decision on thi&. Thi. 
file some ,time in 1986 when the decision 
was conceiVed. At that pomt of time also 
U. same question was in the minds of 
ovezybocly. The need for adoption of this 
new technology was gone into by the Plan-
niDg Group for Railways i.e. P.G.T.R. in 
19&6. After that, when the first bid Wafi 
in the process, the Planning CollllD.iBsion 
interlered with that. 

And it appointed another independent 
poup to go into th:S question and that 
group also went into the question and re-
commended that this tecooology is abso-
huly necessary and the Railways should 
IlP in for this technology. 

SHRJ SOMNATH CHA'ITERJEE : 
Which JfOUp? 

SHRl C. K. JAFFER SHAJUEF: This 
ill Planning Commission. 

SHRI SOMNATH CHATI'ERJEE: 
Another group comprised of whom ? 

SHlU C. K. JAFFER SHAR.lEiF: Thece 
are the tlwo ","oups-the first group is in 
DB6, the other group is in 1989-90 by the 
Planning Commission-the Expert Group 
constituted by the Planning Commission 
and they also endorsed adoption of 3-phase 
technology with 6000 HP rating on the 
basis of operational as - well as techn~ 
economic consideration. 

SHIRl BASUDEB ACHAR!liA.: Who are 
the Members of that? 

SHRl C. K. JAFFER SHA:RIEF : iPJeal;e 
just allow me to speak. 

Sir, after that. the whole doubt that was 
~ated was about the other competitor as 
Ibe hon. Member rightly observed, the 
BHEL with Hitachi, who put ita c:laim 
diat they also deserve it. Sir, I have ex-
plaiDed this in detail leVeral times mdivi-
lIually and collectively in both the Houses, 

.. ', 

tluoUih the media everyWhlre. -. wtMta 
this c:laim gam., tlw qlMlUOD wu dW 
fUD\tiDa .,.acy, the AIiaa ~ 
8ank adviMd the :Railway. to eatilfy i_" 
whether the BHEL would be able to keep 
the 20 per unt value addition iD Iadia 
for manufacturmg domestic componentl 
for which the BHEL did Dot pve say 
satisfactory answer. Sir, tms aspect wae-
very clearly ... (/nterruption.r). You will 
not allow me to answer. You can put 
ieveral questions. Please allow me to ten 
first. Then you have the right to put the 
questions. 

Sir, this aspect was very clearly answer-
ed by the Railway Convention LommiUee. 
The BoREL has felt that the basic con~ 
versy aroee omy on that; that was very 
cleady demolished by the Railway Conven-
tion Committee i.tself and thereafter, the 
Railway Convention Committee left the 
option to the Railway Ministry whether to 
go in for it or not. But when the decision 
was left to the -Railway Ministry and the 
Railway Ministry had in fao! decided based 
on the tender procesll--there are two as-
pects of the tendel" agreement. One is 
technical bid and the other is the commer-
cial bid. When on both counts the ARB 
stood the test of the time and j,t won the 
contract, so the Railways opted that and 
it gave a le:ter of acceptance .... 

SHRI SOMNATH CHATrBRJEB: Did 
it I!JO to the Cabinet Sub Committee? 

SHRI C. K. JAFFER SHAIUEF: Later 
on. (Interruptions). Perhaps this one pur-
chase of electric locomotives never in the 
past has been scrutinised so much as any 
other thing that might have been scruti-
nised at all levels and J: welcome this 
scrutiny by the Parliamentary Committee, 
by the Group of Ministers, by anybody 
who matterlS ... 

SHRI SOMNATH CHATTERJEE : 
Don't go out of your way to support a 
wrong thing. You had to do tiIiB, we 
k.now. Don't go so far, don't support 80 
much. 

SHRl C. K. JAPFER SHAiUEP: 'WhaIt 
can I do, Sir? (I nterruption.r).. Sir, 1 have 
to work under hi. guida1WC, he • the COIl-
venor of that Committee. Please bear wi(b 
me. 
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[2'rmultrtlmt] 

D'R.. O. L. KAHANJIA: Mr. SpeaUt 
Sir, The Bon. Member is wutiDg tM 
question hour thU by DOt replyina directly. 
(lntwruptiom) 

SHRI C. K. JAFFER SHARIEF: 
8hould I reply the question put by him 
or not •• , (InterruptIOns) 

[EDJIish] 

SHRI C. K. JAFFER. SHAiUBF: Sir, 
this is very unfair. (Interruptions) Please 
bear with me. Sir, I would appeal to the 
House, through you, tihat since there bas 
been some controversy on ,.this i8lUe, 1 
want to clear all the doubti· that are in 
the minds of the people of this country 
and I would like to say that we have 
adopted this technology in the best interests 
of tbe railway system. This is one of the 
topmost technologies which are availa-ble 
in the world as a whole. I would like to 
a.9!IUre the hon. Member that there is no-
tbing to which one can find fault with 
this technology. This is an excellent tech· 
nology which ill ackoowledged the world 
over. 

SRRI D. VENKATESWARA RAO: 
Sir, I do not agree witb the hon. Minister 
has said. The Committee had recom· 
mended against this deal on page 90 of 
its report. There are so many recommeon-
dations and they are all against thiB deal. 
The RaiLway Convention Committee speci-
fically said that the giv:ng of advance 
letter of acceptance to the ABB on 
18-3-1992 is not correct, when there is SO 
much of controversy in the Railway Board 
itself. The Railway Board had iIlega:ived 
it, .uccessively two Chairmen of the Rail-
way Board have deferred it. the Commit-
tee Mem-bers have deferred it and accord-
ing to the information technically and 
costwise also, the Department had nega-
tived it. First it was thought that the 
Minilltry took a decision, but later on it 
was known that the Cabinet Sub-Com-
mittee took a decision. Af!erwards, an 
tmpretSion was g'ven tbat the Prime Minis-
ter', Office was also involved in this matter. 

Sir, we all know very _11 that Mr. 
Krishnamurthy. the then Member of the 
Pltmnm, Commission who is now involv~ 
eel in the scam, is involved in this matter. 

He i& reepontible for holdiDs. meetiJII 
with the AiBB Company of Swecie!l. Hit 
company hu got linb with the ABB Com· 
pany of Sweden. Ultimately, the direc-
tion had come from the Prime Minister'. 
Office and then the final decision wit 
taken. So, is it not true that all the re-
commendations were bulldozed by the 
Government and then the decision was 
taken by the Gove=t against the will 
of the nation? 

MR. SPEAKER : The simple question 
ii, was it bulldozed? 

SHRI C. K. JAFFER SHARIEF: Sir, 
if one goes on attaobing motivea to every-
thing, there is no end to it and I am nOl 
afraid of that. At lon.g as we take a 
COiIlSCious decision seeing what is good for 
the country, wbat is good for the system 
and what is in the beIIt economic :nterests 
of our country, I do not think that one 
should worry a,bout it. AI. I have said 
already, the Railway Convention Com-
mittee has gone into all the details. I do 
agree with what the hon. Member has said. 
There are certain contradictions among 
the Ra:lway Board Members. My prede-
cessor Mr. George Fernandes is sitting 
here and there are other people who know 
about the Railways well. In the Railway" 
there is departmentalism. There is some 
..cetion which represents the tTood lobby 
also. The Min'ster's job is not to succumb 
to any lobby. His job is to look to the 
larger interests of the country and sec 
what is good for the coootry, what is 
good for the system and on the mer:ta of 
HIe system we have taken a decision. 

SHRI BOLL.:\ BULli RAMAIAH : 
Mr. Speaker, Sir, my basic doubt on tbis 
is. we bave already manufactured 4.000 
HP engine in this country and even with 
this engine. with the prescnt speed and 
capacity. we are having frequent derail-
ments and so many otber accidents. So. 
is it necessMY to go in for 6,000 HP 
engine? Is it mainly for increalling the 
speed ? 

What for, are we going for bigher bone 
power engine 7 Even if tha,t is the cue, 
[ have two problems. One is. whether the 
BHEL witb Japa.neae conaborat'on of 
ftaebi has preference over ot1Jer tbil,.. 
which have been finalised at the cheapIIIt 
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price. How are the spare parts going to 
be costly? 

MR. SPEAKER: If there are so many 
lupplemen:ariee, then none of them could 
be replied. 

SHRI BOLLA BULLI RAMAIAH: 
[8 it no: pOBsible to reduce to smaller size, 
in view of the high cost? 

If he i6 able to expla'n this, we shall 
be very happy. 

SHRI C. K. JAFFER SHARIEF: 
Again I would like to appeal to the hon. 
Members of this House. When they do 
go and travel by Railways, instead of going 
at the last minute and ge:ting into the 
co~partment. you see the entire train. ] 
am saying th:s so that the Members could 
respond. Today's capacity of our engine 
is 3.900 H.P. and also 5,000 H.P. engine 
which we have recently manubctured. 
We are double heading the trains. In 
certain gradien:s. when we have to carry 
trains with heavy goods for hauling. we 
club :wo engines together. It is here 1 
may take liberty. with your kind permis-
sion to inbrm the House that :he other 
day I was 'n Japan. I wen: in the loco-
motive which ran so fast, 300 krns. an 
bour. When I asked them why are you 
doing this, they said: We require this 
speed to gain more line capacity. Here. 
every han. Member is so keen about the 
developmen: of his constituency, his State 
where there are no railway lines. If we 
cannot try '0 build up the line capacity 
which is already available and think of the 
areas where there are no railway li:1es. 
how can we go? For that more and more 
mOdern technology which is aVlil2ble in 
the world should be acceptable to us. 

SHRI BOLLA BULLI RAMAIAH: 
The track concli:ions should be improved 
before going for higher speed. 

SHRI C. K. JAFFER SHARIEF: All 
the experts who have chosen this techno-
logy, who have recommended th's tech-
nology have gone into all the aspects. 
Since this iech!lology hs very suitable to 
our conditions, we h3ve gone to :his. 

:SHRI ANANTRAO DESHMUKH: 
woukl like to know through you from the 
h~n. Minister whether for optimisation, 

the efficiency of this eng'ne. a change in 
the present system such as railway traCk 
etc:, is also required. "If so, what·, is ,.oing 
to be the coot and the time-frame .centero-
plated by the hon. Minister to do .thiS 
change. especially by using locally a.vail-
a,ble infrastructure 1 

MR. SPEAKER: The scope is getting 
very much wider. If the Minister is in 
a p03ition to reply. I have no objection. 

SHRI C. K. JAFFER SHARIEF : 
Modernisation and upgradation is a con.ti-
nuous process. Today already we have 
standardised our track to the Rajdhani' 
speed. Earl er, we were having it to Cal-
cutta and Bql.nbay. Now. we have intro-
duced it to "the extreme South. It may 
go right up to Kerala. Also it is going 
to Bangalore and Madras. We axe also 
introducing it to Guwahati. We are taking 
it to Patna. Similarly we are trying to 
connect :he other State capitals of the 
country. 

Th's technology absolutely suits to the 
standard of track that we are presently 
having. All the parameters have been 
taken into consideration before opting this 
technology. 

[Translation] 

SHRI RAM NAIK : I was shocked over 
the confession by the Minister tha( there 
is a Transport lobby in his Minis:ry. He 
is still confirm' ng it. It i, a point to be 
no ed as to how it is po;silJle. The hon. 
M:nister also mentioned tha' the trains in 
Japan run at a speed of 300 kilometers 
per hour, and there are unmanned railway 
crossings in our country. The reason be-
hind the recommendations made - by the 
Ra 'lway Convention Committee to re-
consider it was :hat the Committee could 
not as to cancel it. So it asked to re-
consider it as we do not have engines 
running with such a high speed. I want 
to know about ;he main reason due to 
which the hon. Minister did not accede to 
the recommendations made by the Railway 
Conven:ion Committee. 

[English] 

MR. SPEAKER: The hon. M'nister has 
replied about the te<:hnology. 

SHRI RAM NAIK: T4e hOD. Minister' 
has not replied. 
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MR. SPEAKER: It is written in the 
rep~y i~lf. If you want to repeat, you 
Cl!ll. 

SHRI C. K. JAFFER SHARlEF: All 
that I have to say is, as rightly pointed 
out by the Hon. Speabr, it is not really 
the Railway Convention Committee. What 
is basicallr importalnt is the technical ex-
per1B in the field. Not one Committee but 
two Committees were appointed, not by 
the Railway, but by the Planning Commis-
sion who have gone into this question. 
When :hey have accepted, what more can 
we think of? The Railway Convention 
Committee went into other aspects of it 
which were not 60 important in the larger 
interests of the coun.ry and the railway 
sys'em. Since technology is very impor-
tant and we had already given the 'aceep-
tMlce letter, it was not possible for the 
Government to go back on i':5 commit-
ment. So, we went ahead. 

[Translation] 

SUPPORT PRICES OF AGRICULTURAL 
COMMODITIES 

*206. SHRI RAJESH KUMAR: 

SHRIMA TI SHEELA 
GAUTAM: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the 
cently increased the 

Government have re-
minimum support 

prices of different agricutural commodities 
including commercial crops, oilseeds and 
pulses; 

(b) if 60. the details thereof; 

(c) the price of each ;lem prior to the 
price revision: and 

(d) the fac:orG taken into consideration 
while making revisic:l in the support 
prices? 

[EIl;:li.'Ti l 
THE MI~ISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
ARVI:-.!D ~ETAM) : (a) to (d) A state-
mellt :s laid on the Table of the Sabha. 

Statement 

(a) to (d) The Government have an· 
nounced sub .tantial increase :n the Mini· 
'1lum Support Prices of different crops for 
1993-94 kharif season. These increases 
range from Rs. 20 per quintal in case of 
coaroe cereals to Rs. 100 per quin.al in 
case of co:ton, as compared to the priceo 
fixed for the 1992-93 season. A Annex-
ure providing details of the Minimum 
Support Prices fixed for 1992-93 and 1993-
94 se3sons is enclosed. 

While revising the Minimum Support 
Prices. the bctors such as ccst of produc-
tion. changes in input prices. input/output 
price parity. trends in m2rke: prices, de-
mand anJ supply sitl'Ett;on. etc .. are taken 
io:o consideration. 

ANNEXURE 

MINIMUM SUPPORT PRICES OF KHARIF CROPS, 1993-94 

Commodity 

Paddy 

Coarse Cereals 
Qowar. Bajra and Ragi) 

Variety 

Common 
Fine 
Superfine 
FAQ 

-- _----------- ----

1992-93 1993-94 

3 4 

270 310 
280 330 
290 350 
240 260 

----

Ir.crease if' 1993-94 
oyer i 992-93 

,-__ -.A..----...., 

Absolute Percent· 
age 

-- -- - ---- -
5 6 

40 14.8 
50 17.9 
60 20.7 
20 8.3 

._-------
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1 2 3 4 5 , 
----
Maim FAQ 24S 26S 20 1.2 
Arhar FAQ 640 1GO 60 9.4 
MOODi FAQ 640 700 60 9.4 
Urad FAQ 640 700 60 9.4 
Cotton F-414/H-777 800 900 100 12.S 

H-4 950 1050 100 10.5 
Groundnut-in-sheel FAQ 7SO 800 50 6.7 
Sunflower seed FAQ 800 8SO SO 6.3 
Soyabean mack 475 S2S so 10.S 

Yellow 52' S80 SS 10.5 
Iute 1D-S 400 450 50 12.5 
------_----- ----_. -------------~ 

FAQ-Fair Average Quality. 

[Translation] 

SHRI RAJESH KUMAR : Whether the 
interests of small and marginal farmers 
are taken into considerat:on while revis-
ing the minimum support price; ~ If so, 
whether there is a lot of dilIerence between 
input/output prices? If so, the steps 
taken by the Government to remove 
middlemen to a-roid this difference. 

SHRI ARVIND NETAM: It is correct 
that the A!!Ticulture Prices Commissiou 
consider the -interests of small and marginal 
fanners while deciding the support 
prices. As the Hon. Member has refer-
red to the issue of middlemen, I would 
like to say that the ~te Government 
always try that small and marginal far-
mers may get remunerative price. 

SHRT RAJESH KUMAR : r have asked 
as to what steps are being taken to remove 
middlemen. He is talking of the State 
Governments. 

The Altricu'ture Minister (SHRI BAL-
RAM JAKHA.R) : The State Governments 
directly make purchase of every type of 
foodgrains and that is why We have been 
able to make an adequate stock of food-
grains. This year the support price of 
wheat was fixed at Rs. 330/- per quintal 
by taking into acoount of all these things 
otherwise the price would have gone down 
and tbr- fanners would have suffered loss. 

SHRJ RAJESH KUMAR: Had the 
Asri<:ultumJ Cost and Price Commireion 

recommended the IUppOrt price of wheat 
at Ra. 305 per quintal but the 00vermIIen& 
has fixed it at Rs. 330 per quintal including 
Bonus. But the sunpport prices of other 
commodities are much less than prices 
!r:'eOOI1lmended by the Commission. In 
the circumstances, I would like to know 
whether the Government JII'OPOIIe to in-
crease the support prices of these c0mmo-
dities as per the recommendation of the 
Commission. 

SHRI BALRAM JAKHAR: Mr. 
~peaker, Sir, I am sorry to state that the 
hon. Member has not read that. the prices 
have been fixed more than the prices re-
oommended by the Commission. We 
have paid much more and the price is the 
higbest price ever paid kl them. 

SHRI RAJESH KUMAR : Though you 
have given yet it baa not reached to 
them, the middlemen have swallowed that 
amount in between. 

SHaY BALRAM JAKHAR : 'n1at is 
why all the powers for making purcbaeee 
have been entrusted kl the given State 
Agencies and if there are some middlemen, 
it is our joint responsibilty to protect the 
interest. of the fanners. 

SHRIMATI SHEELA GAUTAM: Mr. 
Hon. Speaker, Sir, J would like to submit 
kl the Minister tbat the prices fixed at 
the time of C1'OJII bas inereued a lot. 
There ia • sharp fal~ in the ~ d. 
pulses and m1aeedt IJld· ita RUOIl .. 
non-availability of reml.lllerativ'e pricee flY. 



dill t.rJu1'l of their procIu~. hilt iI 
aum • tbIiDa u l:au • put jmpOrtaD~ tot 
~ , ... .,..~tym 
pgor people wheD tho, _'t .. wptabIea 
at the time of flood. I would lib to kDow 
whether the Government propoao to provide 
some relief to the farmers in case they don't 
get remunerative prices fOr their produce 
in view of the inCteaaed IUpport price 0{ 
pulseI an4 Dilleedi. 

SirRI SALRAM JAKifAR : I think the 
hon. Member., has not gone through the 
entire situation. If she would have 
seen it, sbe should have c.oI11e to know that 
we have increase the support price by 
Rs. 60/- such a heavy inCreaae baa never 
been made in past. Nobody has though, 
that the interests of the fanners Ihould. be 
safeguarded. 

[English] 

SHRl P. C. THOMAS: Sir, he has IDCn-
tioMd about the AgFicultw'al Prices Com-
1111851011. It ill unfortuoare that many 
cropll which are yieldiag foreign exchange 
do not come UDdQ" the purview of the Agir-
cultura:l Prices CommisaioD. There arc 
many cases. For example, I can quote 
the case of cocoa. Cocoa is one commo-
dity' which _ ud at the price of Rs. 24 
per Jr.i. But the pm has gone down 
and it has now reached tbe lowest 
point. It has come to RB. 9 per kg. 
The farmers arc not able to cope with 
toot. I would, therefore, plead with 
the GevecJlllDODt that the Government 
IJhould take immediate s&epll in this resard. 
I pray and beseech the Government to 
&tate what could be done in this rClipect. 

SHRl BALRAM JAKHAR : The neces-
sity of those thinSS baa to be looked into. 
But &till the Agricultare Department has 
taba steps for market intervention in rCli-
peel of so many other caIIh crops jUl5t l.i.U 
chi1ic:5, pepper, cardamom etc. We will 
lib to safeIuanl the intereats of farmers 
who prodw:o c:ocoa. and cocoa-nut also. 
But theIe are the things which are out of 
the pw:vieIW of. the AariClttural Prices 
OommiuiOll. We will try to aafeauard 
the iateceata· of farmenI thor. aIIo. 

SH!RJ! LOKNATH ~y : SIr, 
"lWere- ill no dOubr that tile &lvemmettt baa 
~ly iJlaoeUed the pricee and 

Oral Answers 26 

ta. prices are remUDCl"ative in many ;alii. 

ror Uial, we weiwmc We etturtl of tao 
Government. At tlle aame tIlDe, 1 wailt 
lQ'!wOW whetller the uovernmenl ill 
aWltl'e of the tact that the pncc Ulat it 
lixed ill not reaching the macgmai an<' 
tile pucr tarmers. They are Drst to 
come to the market and sell their produce 
fur their dailY necessity. The OWer Issue 
is that Ule pnce WIDen the uovernment has 
fixed is not reaching the poor and the 
maJ:gmal larJIlelli I><;;ca~e they nave DO 
OarglUD11lg power. In iliat case I would 
lik~ to Jrnow WDat mecnarusm u{e vovern-
ment 18 thmJUng to make so IIlat IDe in-
creased food pILce that the Government 
has declared - WIllch We welcome - reacnes 
the poor and the margina.. farmers. 

SHRl BALRAM JAKHAR : This u. a 
most Impor.ant question. We have been 
tryina to deal WI1ll the quesllon on a war-
footing. I have been WamlIlg all the 
State uoveruments, the Fel as well as the 
Ministry also to take munediale steps to 
see that no distress sale is eliected because 
thia is something wweh is agamst the in-
terests of the tlilmers. 1 would request 
all the hon. Memben. plus the Stale Gov-
ernments as also the Stale legislatures to 
look into this asp.:ct because this is a CUlUu-

lative effort. We have to safeguard the 
interests of the fltl'mers. 11 is the cumu-
lative etlon whch can save the facmeri 
from that. 

[Translation] 

SHRI BRlSHlN PATEL: Mr. Speaker 
Sir, the uovernment has increased the sup-
port price and the Miruster claims that he 
has increaaed the prices to a great extent. 
I would like to ask the hon. Minister 
whether the increase support price is 
more or lebs than the prices of finished 
goods because the prices of finished goods 
have gone up manifold in comparison to 
the priCC5 of agricultural produce. 

SHRl BALRAM JAKHAR : Mr. 
Speaker Sir, every thing is taken into 
account. There is also a check on the 
prices of finished goods being manufac-
tured in the factories, so that the prices of 
agricultural produce and finished goods. 
I will not leave Mil'l products. In com-
parison to this may have relevancy to 
lIOIIle extent. I will have a check OIl 
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the prices of goods beiDa manufactured 
in the factories. Comparatively, the 
capital formation has also registered a 
heavy shortfall. It will be rectified. Its 
ilidex is also very IDah. But our ellurts 
are to equa:ize these ratios to a certain 
extent. 

SHRI RAM NIHOR RAI : Mr. Speaker 
Sir, it is being said repeatedly that the 
peices uf falmers produce have just been 
incerased by the Government. The 
prices of the farmers produce have been 
increase one fold, two fold or three fold 
which the pices of finished goods have in-
creased in Geometric progression. I would 
like to ask the hon. Minister whether he 
proposes to help farmers too in view of the 
increased ratio of prices of fertilizers. 

[English] 

MR. SPEAKER That was exactly the 
question answered. 

[Translation] 

SHRI HARISINH CHAVDA : Mr. Spea-
ker Sir, even in the last year the condi-
tion of farmers was not improved. The 
prices of finish goods are fixed on the 
basis of the cost of production, while the 
prices of goodgrains are fixed without 
considering the cost of sowing etc. What-
even the prices are fixed are not helpful 
in improving the condition of farmers. 
Does the Government propose to fix the 
support prices taking into account the cost 
of production including the rate of wages 
paid to the labourers, consumption of fer-
tilizers etc. So that the condition of the 
farmers may improve. 

SHRI BALRAM JAKHAR: Mr. 
Speaker Sir, if the hon. Member would 
have made an enquiry about these things, 
he would have come to know that all the 
factors inc'uding cost of prduction etc. are 
taken into account and then the prices are 
fixed ... (Interruptions) nothing has been 
left which has not been taken into account. 
If you are not a farmer then what can I 
do. If you were a farmer you wCluld 
have known about that .... (Interruptions) 
Should I read. I can give you all the 
account. 

[English] 

A to Z. Little knowledge is a very 
dangerous thing .... (Interruptions) 

<T- [~~lItfonl _. 
} ", 

l. MR, Sl'EAKER :. You can aive it< to 
him ...• (lntemlptions) 

[EnglIsh] 

SHRI M. R. KADAMBUR JANAR-
THANAN: About paddy, the hon. Minister 
has given to the frames common, fine and. 
superfine varieties. You have only three 
varieties regarding cotton. But nothing 
has been mentioned about the superfine, 
extra-hne varieties which are produced in 
Karnataka, Tamil Nadu and Andhra Pra-
desh. There are high fluctuations in the 
'·otton prices. Therefore, I want to know 
from the hon. Minister whether the Gov-
ernment has fixed any price for the extra 
superfine cotton variety. Nothing has 
heen mentioned in the answer. And how 
much has been the inrcease in the price 
from 1992-93 to 1993-94? 

SHRI BALRAM JAKHAR : We have 
jUst given the distinction between the 
mednim staple and superfine variety. 
Rs. 100 per quintal has been raised for 
both these varieties this year. 
(Interruptions) 

SHRI M. R. KADAMBUR JANAR-
THANAN: It is only the medium variety. 
But only Southern States are producing the 
superfine variety. 
(Interruptions) 

SHRI BALRAM JAKHAR : That is 
determined according to the price situatioa 
in the market. 

[Trallslatjon] 

SHRI RUDARSEN CHAUDHARY: 
Mr. Speaker. Sir, while fixing the support 
price of pulses and oilseeds, particularly 
the nature of these crops are not taken in-
to account. This crop is a very sensitive 
against the natural calamities like fog, bee-
!iria and insects. These diseases do not 
spare even the stem of these crops; what to 
talk of com. I would like to know from 
the hon. Ministe~ while ,fixing the snp-
POt prices of' these clops, is their sensitivity 
laken . into accouat? And if Dot the 
reasons therefore, I would ~ to submit 
to the. hon. Minis~r th<it he should • 
all . these things into account while fiXing 
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tl1c pricea of oil and oilaccds ••• • 11nterrup-
IQIU). ~".,' Will ~"u plea.e announce 
an increase 'in their prices? 

MR. SPEAKER: You see, the time i.5 
I1IJlIlin& short. 

[En,li.rh) 

MR. Mini5ter, I think. that i.5 being 
done. 

(Interruptions) 

[TraMlation] 

SHRI BALRAM JAKHAR : Whatever 
the Commission has recommended, we 
have already given more and not less than 
the prices recommended by the (..ommis.. 
lion. 

WIUTTEN ANSWERS TO QUESTIONS 

[TraMlation] 

STEEL PLANTS 

*181. SHRI PHOOL CHAND VERMA: 
Will the Mwister of STEEL be pleased to 
,tate : 

(a}whether there is a persistant demand 
for sctlIDg up of iron and steel plants in 
Madhya Pradesh and Gujarat; and 

(b) if so, the action taken by the Gov-
enment in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl. (SHRI SONIOSH 
MOHAN DEV): (a) and (b) The Cen-
tral Government has no proposal to put 
up a new iron or s.eel plant m the public 
sector during the Eighth Five Year Plan. 
However, with the New Industria.! Policy 
announcement in July, 1991, the iron and. 
steel industry has been removed from the 
list of industries reserved for the public 
sector and also exempted from the provi-
&ions of compulsory :icensing under the 
Industries (D&:R) Act, 1951 subject to cer-
tain locational restrictions. Enterpre-
neurs are now free to take their own deci-
sions regaruing capacity, location, techno-
logy, etc. They are only required to file 
IndUstrial 'EntrepreneUIi Memorandum 
,(IBM) with Government indicating basic 
~ of the- .PJ'O.P8IICd project, A larp 
3-72+LSSI9. 

number of IEMs have been filed by eutre-
preneurs for iron and steel projects in 
various States includmg Madhya Pradesh 
and GujaraL 

[English} 

TELECOM FACILITIES IN NOIlTH-
EA~lT REGION 

*182. SHRI LAETA UMREY: Will 
the Mmisler of LOMMUN1o..AflONS be 
pleilbed to state : 

{a) whether any special thrust has been 
given to llnprove telecommurucauon ser· 
vices in the oommurucauonal1y baCKward 
NOM East regIOn; 

(b) if so, the details thereOf; and 
( c) if not, the reasons therefor 1 

THE MINISTER OF STATE OF THE 
MI1'41S1RY OF LOMiViUNh. ... A1l0NS 
{SHRJ. SU~ RAM) : (a) Yes, Sir. 

(b) North-East Region mainly com-
prising of senSltive border areas and Tribal 
and Hill y areas IS bemg treated as special 
focus area for prOViding the telecom taci-
lities on priority basIS during the 8ln Plan 
prled (1992-97). A statement glYJiIlg ,nc 
detaiis of the special thrust glv.:n to im-
prOve telecommurucation services in N.E. 
Region is laid on the Table of the House. 

(c) Question does not arile. 

Statement 

For all round and faster development 
and improvement of Te~ecom Services in 
the North Eastern Region the development 
of Telecommunications had set up High 
Pewer FocUs Committee the report of 
which has already been accepted by the 
Telecom. Commis.sion. Many of the 
aiCCepted recommendations of the Focus 
Committee have already been implemented 
and the other recommendations are under 
implementation and planned to be implo-
mented during .he 8th Plan Period. The 
8th Plan env sage.!! : 

Provide telephones particularly on 
demand in ruca! and tribal areas 
Wait;ng period for te1epAone COJlIleC<' 
tions not to exceed two years 

- Provide phone facili'y in JI)) GraJll 
Pa.nch!lyats by 1-4-1995, some more 
Vil1aaea to have lDP'Ii by 1-+l9'7 •. 
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Public Qll otficet for every 100 .bouie-
hGt!4a iil wou areas 
~way telephones on national hi&h-
waY' 
Replaceme.nt of life expired and worn 
out equipment by electronic equipment 

~ca1ly all new equipment pro-
posed fox: induction during the 8th 
Plan period to be of digital type 

Replacement of all strowger MAX.ill 
exchanges by elecomic exchanges (as 
part of the programme to provide 
national subscriber dialing to all ex,.. 
chanscs). 

Provision of Subscriber Trunk Dialing 
facility to all exchanges. 

To achieve the above objectives addi-
tion of around 74500 lines of Switching 
Capacity (with repla.:ement around 27800 
lines mostly by Electronic Equipments) in 
Assam Telecom Circle and addition of 
around 31600 lines of Switching Capacity 
·(with replacement around 15400 lines 
mostly by Electronic Equipments) in North 
East Telecom. Ctrcle during the 8th Plan 
Period have been proposed. 

With the concerted efforts of the N.B. 
Task Force and the Territorial Circles of 
~ and North East the department 
has been able to achieve the following 
in the modernisation and development of 
Telecommunication in the North East 
Region: 

(i) Automatisation OJ Telephone Exchan-
ges: 

FUll automatisation of telephone ex-
changes in the region has already been 
achieved during 1991-92 against the depart-
ment's target of March, 1994. 

(Ii) Conversion of Electronic Exchanges: 

The percentage of Electonic Switching 
capacity achieved in the region as on 
31~3-92 was 66.6% had risen to 87% as 
on 31-3-94 against the national average of 
around 60%. The present percentage as 
on 30th June, 1993 is about 89%. 

(iii) STD Facility : 

. A11 the district headquartet in the • 
rIDe- have been· provided with NSD jISD 

fjd}ijy &I on 1-4-92. "Olft crr 161 .... 
diviiiOnal Hudquarte'rt iD the· tqioa Ii 
nOi. hal already been provided STD fui· 
Iity III on 30th June, 1993. The remain·· 
ing are planned to be covered with STD I 
Goup Dialing Facility durina the ,t1J. Plan. 

(iv) Trl4JIk Switchin~ : 

Digital Trunk Automatic &chimgel 
have been commissioned at GuwahaU, Jor· 
hat, srueong and ImphaI. Thia has re-
sulted in substantial improvement in acc::ea 
of the North East Region to the National 
Trunk Net-work. Another digital trunk 
automatic exchange at Guwabati is under 
installation and is likely to be commission-
ed soon. This will further improve tht 
Telecom. Service,. 

(v) Long Distance Transmission Mtdio : 

ReJiable Long Distance Transmission 
Media viz. Microwave, UHF, Satellite 
have been provided extern>:vely and plaDII 
have been drawn up for induction of moIl) 

such systems and also Fibre Optic System. 
in the Region. 

[Translation] 

POWER GRID FAILURE. 

"'183 SHRIMATI BHAVNA CHlKHA· 
UA : 

DR. RAMESH CHAND 
TOMAR: 

Wir. the Minister of POWER be pleased 
to 5tate : 

(a) whether the Union Govenment have 
liel up any inquiry committee to inveatiptc 
the failure of the power supply system in 
the Northern region on June 7, 1993; 

(b) whether the said committee bill 
submitted its report; 

(c) if so, the findings thereof and the 
action taken by the Government thereOn; 

(d) whether the Government propose to 
import some power equipment to provide 
Delhi a protective power IIhield against 
.uch power grid failure; and 

(e) if so, the details thereof alongwith 
the other steps taken to avoid RWITCDQC 
of such fwurea? 
. TIlE MINISTER OF ~w:u. (.at 
N .. K. P. SALVE) : 
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(a) t& (e) Government ~inted a 
eomm,fttee consisnn'g of S ISbri V.:8. 
&waran 8JI1d A. K. Shah to look into the 
cauaes of the grid disturbance in the 
Northern ReMon on the night of 
6thnth June, 1993 and to su~ reme-
dial measures. The Committee submitted 
an interim report on 19th July. 1993. 
According\ to the interim renort of the 
Committee. was fault initiated either at 
the 400 KV switchvard of the Singrauli 
Super Themal Power Station or on the 
400 KV Sin~uli-Kan'Pur TraMmission 
Lin... The bus bar orotection at SinllTauli 
Switchvard also failed to operate which 
eaus"<l thl' tritminl!: of all the l!:enerating 
u.nits at Si~auli and R ihand Super Ther-
mal Power Stations leading to the grid 
failure. '~, 

(d) and (e) There is no ","orosal of 
imnortin" ~nv nower eauiom .. nt to pro-
vide a protective power shield for Delhi 
a;rninst !nJch!!Tid failur~. Howl'ver, 
various steps taken to avoid md fllilure 

I inclnd,. adherence to rrrid di~Mn1inp bv the 
con~itl1ents to match the 10 lid with the 
availnbl,. 2eneration. timely imolementation 
ot trlln~mis.ion system elements. installa-
tion of shunt c8oQcitlml. mllin+enance and 
un lr,..pn of' ,.."pM"C"~l ponnlmpnt :::l'nrf nTotpc-
tive relav SV'Items RUPmentRtion of load 
desnqtch qnd cnmmnniclltion f~ci1iti,.s and 
annrnn,.hte techni",.l me"~II"e~ to localise 
the fqult !IIlch as islanding schemes, auto-
mlltic nnder f,.eauencv load shed<linl! to 
arre~t fast dcCllv of f~(Juf'ncv, in~tall:1tion 

of ""tk var comN'n.~tor and nower system 
8tab~isers to arrest voltal!'e decay. 

FILM AND TPT PvrC;:YON INSTIT'U'I'E 
OF JNDTA 

·134. ~~T 'RAM LAKHAN SINGH 
YAT'lAV : 

SH"RI MAHFSH T<ANODTA : 

Wl11 t"~ M;"i~'p" of INFORMATION 
AND BROADCASTING be pleased to 
Itate : 

(a) th,. main recommendations of thr; 
KhM'II rommittee and the SAti~h rhandra 
C"m.."lttee on the worti"!! of Film and 
Television Institute of India: 

(1)'1 die 4etaUs of the rec:ommendatiens. 
.. _., . tba -ucepte4 by the Ooftrmaellt 

(e) the recommendations wbich "aw 
not been accepted by the Government; a~ 

(d) by when the recommendations are 
likely to be implemented? 

THP MTN1STFR OF STATE OF THE 
}"fTNT<;:TRY OF INFORMATIOlll AlIlD 
BROADCASTING (SHRT K. P. SINGH 
DEC) : (a) to (c) The Khosla Olmmittee 
and the Satil;h Chandra Committee bad 
made a number of recommenda!ion5 on 
the workin'g of Film & Television Insti-
tute of India, Pune. The main recom-
melidations alon2 with the action taken 

report ;n respect of Khosla Committee are 
indicated in Statement I. while thooe of the 
Satish Chandra Committee are given in 
Statement II. 

(d) Maioritv of the recomm"nd'ltion~ of 
the above committees have alreadv heen 
accepted and imolem p nted. Imnl,.mf"nta-
tion of the remainin!! recomm~ndations 
like statutory status to th" Tn~titllte, revi-
sion of pav scales of faclllties etc. will 
dellf'nd uoon th{' chamrin2 Tequirem'"TIts 
from tim .. to time and availability of finan-
cial resources. 

Statement I 

MAN Rpr01'vfM1="'1T)ATTON~ n'P THJI 
KHOSLA COMMTITEE REPORT 

Sl. No. 
1. Recommpndation 

The ('ommitt<"e are of the view that an 
or~nisation like the Film Institute which 
trains voun2 oepole in makinl! I!ood <l1l"Iity 
films cannot be rele211t<"d to the position of 
a mPTe officp of a MinistTV. "''hile ex-
pre~sinl! their comnlpt~ aorreement with the 
oh~rvMion of the Estim"tes Committee 
(J9f'i7·f'iS) contained in their First Renort 
(Forth Iok Sahha) they recomm~nd that 
the !tatu~ of th,. T""titutl" be raise<l to that 
of lin autonomous body. by an Act of 
!Parliament. and in the Act. the Rims and 
obil'ctives of the Institute be c1ea,.lv defin-
ed. Thev also feel that it may be desir-
ahle to link the Institute with the Univer-
sity Grants Commission. 

Actio" Take" 

Th.. TnMitute hM been eonverted into Il1\ 

autonomous bodY under the S<>cietiee Re .... 
tratioD Act, 1160 OIl 1-10.1974. 
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1. Recommendaooll 

In view of the peculiar oonditions exist-
ing in this country. the Committee feel 
that 'he procedure followed by the National 
Film School of U.K. cannot be adopted by 
the Film Institute, and suggest that the 
Institute must evolve its own regulations 
for the adm'ssion of studen's and draw up 
a syllabus to suit its peculiar requirements. 

Action Taken 

The recolllmendation has since been 
acoepted· and implemented. 

3. Recommendation 

They suggest that an Academic Council 
eonsisting of eleven members, viz. the 
Principal, five Professors, who may be 
Heads of the various faculties. a student 
repreSlentative, and four outsiders drawn 
from the Industry of the creative Arts be 
!let up. This would take care of all aca-
demic matters rke fixing the syllabi for 
various courses arranging time tables, in-
viting guest lecturers and also generally 
lup",rvise the theoretical and technical tea-
ching imparted in the Institute. 

Action Taken 

The recommendation has sinee been 
accepted and implemented. The Acade-
mic Council is regularly functioning now. 

4. Recommendation 

The Committee are of the view that the 
Principal of the Institute shou'd be a man 
who i~ intimately conn~cted with the art 
of film making. They are inc'inpd to 
bPli"ve th~t onlv such a Princip~l who has 
first hand knowledt!e of the film making 
process and can inspire the !tudents and 
infuSe C'onfidl'Tlee among the staff will be 
~ccessful. Thev are a~!!O or the v1!'W 
that thnu"h the pre!<ent scale of pay 
atfar-h .. tl to .h .. no<"t i. not ~tl~<lll"tp pnOll"h 
to attract the right fVl'e person~. if the 
recomm .. nd"tion re!?l!rdimz the status of 
the Tn~itut.. is ~I!reed to. here will be 
little difllrll1tV in securing the services of 
COJDl)<'tpnt t"~ChpTS. The Committe.. also 
belipvp th"t in ord .. r to havp a continuous 
inftow of fT .. ~h id .. as I'n" f:lt .. nt and Also 
t& 'Intr~ce the lafP"t d .. v-lonm"nh tn 
teeIuliques, tJse poet of the Principal dIou14 

be filled on a teimre basts I.e., for a short 
term' of' thr~ years. 'The Principal, 1he 
Committee suggest, should be allowed to 
'produce films and granted leave without 
pay upto 3 months. The Committee, 
while s~g!!ps1ing that no person who is not 
a film maker shoo,ld be appointed Princi-
pal, also recommend that he should be paid 
a salary equal to the salary which the 
Directors of Technological Institutes are 
paid together with free residential accom-
modation. 

Action Taken 

The Government has generally accepted 
the recommendation. However, exPeri-
enCe has been that well known fi'm makers 
do not want to be fed up with the InstitUte 
on whole time basis. It is only as a last 
resort that others are considered for ~uch 
a.ppointment. J?irector of the Institute 
is given attractive salary and residential 
accommodation and other facilities. 

5. Recommendation 

The Committee recommend the appoint-' 
ment of a Registrar to look after adminis-
trative matters. They believe it will re-
lieVe the Principal of dU'1 chores which 
otherwise would only blunt the sharpness 
of his intellect in the matter of film mak-
ing. They also recommend that the Re-
gistrar may be given the scale of pay which 
the Registrar in a centrally administered 
University is entitled to. 

Action Taken 

The recommendation has been aCICepted 
3II1d imolemented. There is a regular Regis~ 
trar in the Institute now. 

6. Recommendation 

The Committee are of the view that the 
teachers at the Institute should be appoint-
ed for short teTIll8 only. But considering 
the fact that the Jlroblem of unemply-
ment Is more acute here than in Britain 
where the British Film School appoints 
leachers for a short term of one year ~nd 
the job seekers here look, for a certain 
measure of security, they suggest tbat the 
permanent staff of tbe Institute shOUld be 
slightl} redured to make room for short 
tertii appointments from· tbe iIIdusUy. 

"f'heIC Loetorm. tho CommiUeo ..... 
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should be paid a Mllnl'y which wil ecm-
pensate tire financial loss they may suffer 
dwing their stay at the Film & 1V Insti· 
tute. They al80 favour introduction in 
the J nstitute, of a special feature kuown as 
'Sabbatical' which now prevails in most 
of the teaching institutions abroad under 
which the permanent teaching staff is en-
titled to one year's leave on full pay for 
every 6 years of comp'eted service. This 
leave could be utilised by them for the 
purposes of study, travel creative work etc. 
and will be in addition to the ordinary 
leave admissible under the present rules. 

Action Taken 

!It was not found poss~ble to have the 
full complement of teachers on short term 
only. Whi'e the Institute has some per-
manent faculty, a few are appoin'ed on 
contract basis or assignment basis for short 
duration. The system is working sati&-
factorily. 

7. Recommendation 

The Committee are of the view that the 
exi&ing practice of holding the entrance 
examinations at Bombay, Calcutta, 
Madras, Delhi etc. should continue and 
there is no need to have examination cen-
tres in all State Capitals. They recom-
mend that arl the students called for the 
final interview at Poona should be paid 
!:ravelling expenses from the place of resi-
dence to Poona. 

Action Taken 

The entrance examination is held at 12 
centres all over India. The students call-
ed for final test and interview are not 
paid any travelling expenses. 

8. Recommendatit1n 

The Committee feel that there illl DO need 
to have a separate course for screenplay 
Writing and therefore, suggest amalgama-
tion of the Screenplay Writing course with 
the Film Direction course. The Com-
mittee also suggest that for first two terms, 
all students should follow all the courses 
Wid! special emphasis on the particular 
¢Ourae choSt'n by them. They further sug-
iest tbat suest lecturers on the creative 
alta. Ud attura1 I1Ibjccta Ihould ~iw 

ereater emphasis. The litudents should 
also receive elementary training in history, 
art, archaeology, music dance, literature 
and traditional and modern trends in Indian 
roiture. 

Action Taken 

The recommendation has been accepted 
and implemented. 

9. Recommendation 

There has been a complaint that the 
students are exposed too much to foreign 
films and they are not aware of the Indian 
realties. The Committee do not consider 
it necessary to suggest a decrease in the 
.howing of foreign films but recommend 
that the students should be shown more 
Indian films. 

Action Taken 

The recommendation has been accepted 
and implemented. 

10. Recommendation 

The Committee suggest that the fees for 
letting question papers and examining ans-
wer books should be revised and be 
brought in confomity with the practice pre-
vailing in the Universities and other techno-
logical institutes. They recommend that 
a fee of Rs. 75 /- should be paid for sett-
ing papers, both for internal as well as 
extern .. '!1 examiners and the examiner for 
the viva-voce test should be paid Rs. 75/-
per sittini. 

Action Taken 

The recommendation has been accepted 
and implemented. The fees for setting 
question papers and for examining answer 
boob is being revised periodically. 

11. R~commendatio" 

As rCl!ards rod~n!! facilities for lrirls. the 
Committee are inclined to believe that the 
problem will be solved with the comple-
tion of the constrnction of the I(irls hostel. 
which is now under construction. 

Action Taken 

The recommendat'ons has since been fm.. 
plemented. 
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The Committee fee': that the question 
whether messing in the hostel should be 
compulsory or optional should be consi-
dered by the Consultative Committee which 
would also frame the mles. They also 
suggest thai the warden should stay in the 
hostel, so that he can effectively supervise 
the arrangements made in the hostel. 

Action Taken 
The recommendation has been accept· 

ed and implemented. 

13. Recommendation 

The Committee point out that there is 
a cogent need for reorganising pay scales 
of the teaching staff in conformity with the 
salaries of similar staff in technological 
institutes and universities. They suggest 
that the teachers should be allowed to 
male films or work in the Industry during 
the vaca'ion period, even taking leave per-
missible under the rules and also availing 
of the system of 'Sabbaticals' so that they 
will be in touch with the latest trends in 
films making. 

Action Taken 

Revision of pay scale of the faculity 
members of the Institute is receiving the 
attention of the Government. Sabbatical 
leave for the teachers has since been appr().. 
ved and some have already availed this 
facility. 

Statement n 
Mai:n recommendations of the Satish 

Chandra Committee 
S. No. 

1. Recommendation 

The new Dean's foremost task is to en-
lUre cohesive working of various depart-
ments for the integrated course and to start 
advance planning and planned execution 
of production programmes. 
Action Taken 

This recommendation has been accept-
ed and implemented. 

l. Recommendation 

But the students should not. except . tel 
be lJlOQDfed in impiementatioa of tIaeIr 

pmduc:tioD. prGJrIIDDl.. They thould • 
tauJht to operate under cIifIieult condi-
tions demanding creativity, improvieatim, 
ftexibility and adaptability. These should 
be in the nature of commando exercises 
in which students will have to work as 
highly disciplined team fonding for them-
selves. The student will work with his 
hands, rely on his own efforts and grap-
ple with all the problems attendant 0111 
film making at the basic, practical. realis-
tic level. 

Action Taken 

This recommendation haa been accept-
ed and implemented. 

3. Recommendation 

A full length feature film under a gift-
ed film maker should form an essential 
part of the training. In this both sta1f 
and students should be involved. 

Action Taken 
This recommendation could not be ac-

cepted due to practical difficulties particu-
larly the different locations I dates, etc. of 
feature film making. However. adequate 
practical training is imparted in the Insti-
tute as part of the trainiIli. 

4. Recommendation 

The film as a medium of personal 
expression should be permitted only after 
the student has, in the earlier years, gone 
through the groundwork proposed in the 
earlier paragraphs. 

Action Taken 

"The recommendatidn haa been accepted 
and implemented. Diploma film is made 
by students at the end of the coune 
only. 

5. Recl'mmendatlo1c 

After completing his eourse every stu-
dent should acquire practical experience 
in his area of specialisation with an ap-
proved film company. This should be 
for a minimum 30 days' duration. either 
in one stretch or In two periods of 15 
days each. Only after doing this field 
work to the satisfaction of the prot .. 
sional expert to whom he Is usiJ11«l, 
,bould the ItUdeDt be &WII'decS hiI ... 
1_;' . 
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..t~n x." 
Thia recommendation could not be &I:~ 

cepted and implemented. The profes-
sional experts and film companies do not 
extend such cooperation 0IIl a reiular and 
pel1Dllllent basil. 

6. ReC()mmendatwlI 

The system of evaluation should cover 
written, pr&l:tical and oral tests periodi-
cally, particularly in the case of Direction 
students, the ability to express oneself 
through the written word is extremely 
impor,ant and a large number of written 
projects covering an enormous range of 
subjects, which' necessarily come within 
the purview of the Direction course, 
mould be demanded of the students. This 
",ill make it imperative for them to main-
tain a sustained pressure of work right 
through the course rather than by fits and 
• tarts. This will also impose a responsi-
bility on the staff to evaluate the projects 
and to establish a dialogue with the stu-
dents on the basis of such creative work. 

Action Taken 

Thi. recommendation haa been &l:cept-
ed and implemented. 

7. Recommendation 

There is no progressive complexity and 
depth in the academic programme. In any 
institution of higher learning, the course 
becomes increasingly difficult and makes 
greater demands on the capacity of the 
students in the advanced sl,ages. In the 
flU courses, there is no such development 
in the teaching programme and no in-
creasing demands on the students' appli-
cation, concentration and creativity. The 
result is that the student slacknelS and 
feels there is nothing more to learn. 

Action Taken 

The recommendation has been noted. The 
syllai>u8 is constantly reviewed and revis-
ed on the advice of the Academic Coun-
cil. 

li. RlcommendutW/i 

The mm .AppreciatioD 00urIe Ibould. 
~ 10. ~ u to cover Indian 111m cu.. ud wwJ4 ~ .. ~ to 

,.11.[., lliItoril:al. films, aoci&l docUDll:l1t1, 
PIl'y"'D.OiU~ClU Iltulliell, anl..W"0poiuilC3i aw;l 
IClCUlUllC uocumentli, cum"uy, sat,n:, lCien-
ce llcuon etc. AU Uleie 'llowa no~ only 
be vleweu but IUS<> u~orougruy analysed 
by me Sluuelllll as pan or tae,r exanuna-
Oon. '1 ney IInouta be stuwea trom UlO 
pomt ot VieW 01 me SOCia! respous,oility 
of Cinema, and Its use I as iUStTWJlCnt of 
SOCIa! cnanie. 
Action Taken 

ThIS recommendation has been accept-
ed ana Imp.emented. 

9. Recommendation 

Documemary and education film should 
also lorm an Important pan ot tne Utrec-
tIon Course, not merely oy way 01 weore-
tiCal trealment, but as pracucal exerc.ses. 
One shon aocumemary and one eauca-
tiona! rum snowd be mcwded in the 
exammauon scneme . 
Action Taken 

ThIS recommendation has been accept-
ed and unpiemented. 

10. Recommendation 

A small committee should be appointed 
to talk to every teacner and work OUt with 
him how to renew, enrich and update his 
expenence. Not only shoUld Sabbaucals be 
granted to some, but ass.stance may aI~ 
be provided when asked tor placements and 
for worKing out meanmgtut programmes. 
Rules showd be amended to tacultate 
such an eventuality and not perInltted t~ 
stand in the way. 
Action Taken 

The recommendation has been accept-
ed and implemdnted. Grant of Sabbati-
cal leave for teachers has been approved 
and some of the teachers have already 
availed this facility. 

11. Recommendation 

Staff members should also have the 0p-
portunity, consistent with their obligations 
to their students, to attend and actively 
participate in the seminars, conference 
and courses both in India qnd abroad. 
A.ction TQken 

Thia recommendation hall' been ac:oIPt-
cd and iJnplomentCd. . 



AUGUST ]0. 1,jJ 4J H'/hlf/J AIII'fIi'IJ 
-_. __ .. -----------_.- ----_.-

12. Recommendation 

Members of the academic staff should 
be taken fully into confidence regarding 
academic decisions of the Academic and 
Governing Councils both at the formula-
tion and at the implementations stage. 
Copies of each decision should be given 
to all members. 

Action Taken 

The recommendation has been accepted 
and implemented. 

13. Recommendation 

The induction of creative talent from 
the professional world should be of such 
dura,jon as to create an impact. A three 
to six months period for a major film 
making assignment with the students and 
facuity u'nder conditions normally obtain-
ing in the industry. or under more diffi-
cult conditions_ will be a salutary expe-
rience for all concerned. 

Action Taken 

Eminent film-makers are frequently in-
\'ited to conduct workshops. Also a scheme 
of appointing a film-maker-in-residence for 
a short duration has been introduced since 
1989 for the benefit of students and 
staff. 

14. Recommendation 

The students' mass should be run by a 
committee of students themselves, and 
there should be a mess manager working 
under the committee. The mess dues as 
certified by the treasurer of the students 
committee should be reported to the Re-
gistrar, if necessary, and realised with the 
fees. If the mess committee passes a re-
solution, mess dues should be realised in 
advance every month. 

Action Taken 

The recommendation has been accepted 
and implemented. 

15. Recommendation 

Active sports, such as footfall, basket-
ball, tennis, swimming and gymnastics 
should be encouraged. 

Action Taken 

Recommendation implemented. 

16. R'~Qmmem/l1llol1 

The canteen and the hostel mess need 
to be drastically reorganised. ]n both 
cases, the kitchens are dingy. dark and 
unhygienic. Aluminimum tables and 
counters, washing areas with aluminium 
or stainless steel sinks and running hot 
water, and modern food storage facilities 
including cold storage should be provid-
ed. These changes should he affected 
under the guidance of catering experts. 
Modern self service counters should be 
arranged, so that students can learn to 
help themselves in an orderly and disci-
pEned manner. Tables, cha.rs and other 
pieces of furniture and fittings should be 
decent looking, durable and easy to 
clean. 

Action Taken 

The students' hostel mess has also been 
modernised and absolute cleanliness is 
maintained. The students' mess committee 
itself manages the mess and the institute 
provides subsidy towards the salary of the 
mess staff. 

17. Recommendation 

Each hostel should have a proper war-
den's office with a telephone. 

Action Taken 

The recommendation has been accepted 
and implemented. 

18. Recommendation 

The Director should ensure that there 
is sufficient delegation of powers so that 
work is not held up during his inevitable 
absence. 

Action Taken 

The recommendation has been noted 
iUld implemented to the extent considered 
necessary. 

19. Recommendation 

The Governing Council should be re-
mote from corridors of powers, and from 
political and o:her pressures. An Academic 
institute like the FfIl should be nurtured 
as a centre for bold and independent 
thinking. Its functioning is necessarily 
inhibited when its Chairman is the Secre-
tary of the 1&B Ministry. The ChairmaD 
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~j tbe Socict~ and Chairman of t~c Gov-
erning Oluncil should be the same person, 
" non-official of repute, perferably a res-
pected figure from the world of cinema 
or of the performing arts. 

Action Taken 

The recommendation has been accepted 
,lDd implemented. The President of Ffll 
Society is also the Chairman of the Gov-
crnina Council. Non-official eminent film 
makers are appointed as Presidents since 
1981. The Present President is Shri Adoo 
GopBlaknsbnan who is a nenowned film 
maker. 

20. Recommeruialion 

The KhO&la Committee had recommen-
i.led a three years tenure for the 'Principal 
(Now DlCector), but apart from Shn Jagat 
Murari who stayed for 10 years, every 
ODe also had to leave much before his 
time. Tills CoDlDllttee can only hope that 
Government will in future select the in-
cumbent to the Director's post with great 
care, and not change him as frequently 
as in the past. The Ffll Director's is not 
a routtne. post and it takes tune to work 
out one's ideas. If changes are made as 
frequently as between 1975 and 1976, man 
of such differing academic convictions fol-
lowing each other, it is bound to be up-
setting both for the faculty and for the 
students. 

Action Taull 

The recommendation has been accepted 
and is being implemem,ted. 

21. Recommendatioll 

Hesidc& being a film makers, the direc-
tor must have the administrative ability 
to steer the Institute through various diffi-
CUlties. And he must also be able to 
enjoy the confidelnce of both students and 
staff in his sense of commitment, his im-
partiality, and his ability to deliver the 
goods. He should remain in close touch 
with both students and staff, and should 
be sensitive to the atmosphere on the cam-
pu, so as to be able to anticipate and 
impending crisis, and to take measures 
to diffuse the situation with tact, firDmess 
and i.mpa.rtiality. 
4-7ULSS/94 

--. -~---- _--- . 

Action Takl'1I 

[his recommendation ha~ been IWted 
ano will be kept in mind while mums 
iclection of persons for the post ot Ulrec-
[Qr. 

lEllgli.lhJ 

STD BETWEEN DELHI AND U.P. 
HILLS 

··185. MAJ. GEN_ (RETD.) BHUWAN 
CHANURA KHANUU~ : 

Will the Minister of COMMUNICA-
nONS be pleased to state : 

{u) whether the Government are aware 
u1 the unsauslactory STU service between 
Delill and various stauons m U. P. Hills 
particularly the Garnwal Mandal; 

(b) if so, since when the STD service 
has been unsattsractory in this area; 

(c) whether any complaints/suggestions 
have been received m trus regaro; 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be 
taken by the Government to Improve the 
service ? 

THE MINISIER OF STATE OF THE 
MINiSTRY OF COMMUNiCATIONS 
(SHRl SUKH RAM) : (a) and (b) STD 
servIces to a !Dumber of stauons in UP 
hills were adversely affected due to fire in 
Agra Trunk Automatic Exchange (TAX) 
on 30th September, 1992. The services 
were temporarily restored through Mora-
dabad TAX. The Agra TAX was recom-
missioned on 7-2-93 and the STD services 
normalised. However. the performance 
of STD services to some of the stations in 
Garhwal Mandal is somewhat deficient 
due to limited number of circuits availa-
ble at present. 

(c) and (d) The complaints/suggestions 
were received from the Hon'ble Member 
for provision of new Satellite SlatiOll6 aDd 
augmentation of capacity of the existing 
stations. 

(~) The suggestions of the Hon'ble 
Member have been examined. New MC-
PC type (Multichannel Per Carrier) Satel-
lite Earth Stations have been approved 
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for the following 10 stations in UP to be 
commissioned in the 8th Plan period. 

District Uttarkashi. 

(1) Purala 
(2) Barkot 
(3) Donda 
(4) Bhatwari 
(5) Galngotri 
(6) Yamnotri 

District Chamoli. 

(7) Ukhimath 
(8) Guptkashi 
(9) Badrinath 

(10) Kedarnath. 

FOOD PROCESSING SEcroR 

':'186. SHru R. .SURENDER REDDY: 
SHru NAWAL KISHORE RAT: 

Will the Minister of FOOD PROCES-
SING INDUgrruES be pleased to !>tate : 

(a) whether the Government have 
undertaken any assessment of the poten-
tial of food processing sector in the coun-
try; 

(b) if so, the details thereof and the 
steps taken/propo6ed to be taken in this 
regard; 

(c) whether the Government are fonDu-
lating a ~w national policy on food pro-
cessing in view of this potential; 

(d) whether the Government have had 
any coosultations with the State Govern-
ments, farme~, industrialists and the rep-
r~tatives of other concerned sectors; 
and 

(e) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROC:ESSING IN-
DUSl'lUES (SHRI TAiRUN GOG01) : 
(a) to (e) Various studies conducted lfrom 
time to time indicate that there is conside-
rable scope for development of food pro-
cessing industries in the country. Gov-
ermnent have taken several measures 
to att1'llct investment for utilising this 

potential. These steps, inter~alia, in-
clude granting of priority status to most 
food processing industries, delicensing al-
most all food processing industries except 
for di6t;iIlation and brewing of alcoholic 
beverages and those items reserved for 
smal!! scale sector, automa,tic approval 
upto 51 % foreign equity participation, 
simplification of procedures fol' foreign 
technology agreement, reduction of union 
custom duties on capital goods for food 
processing industries, reduction/removal of 
excise duties on many fOod products as 
well as on packaging materials. In addi-
tion, Ministry has formulated ,everal deve- . 
lopment plan schemes under which assis-
tance is provided for establishment/up-gra-
dation of various types of food processing 
units, establishment of the post-harvest pro-
cessdng infrastructure, training, marketing, 
development of backward linkages between 
processor and grower, research :.nd deve-· 
lopment for product and 8uitable equip-
ment, etc. These have been done with a 
view to encourage the investment for in-
creasing the production base, strengthen 
pos:-harvest processing facilities, expandiog 
market. bringing in technology. making 
the industry competitive for exploiting the 
international market. 

Agro food processing sector is identified 
to play an important rol.e in helping re-
duction of wastage Of perishable agricultll) 
ral products, improve food availability for 
dome!>tic market as well as for export, 
diversify rural economy and create employ-
ment. Government, therefore, have decided 
to give a thrust for development of this 
sector. As a policy measure, Govem-
ment have already brought large number 
of processed food indusries under the high 
priority list and have taken several steps 
to aUra:ct investment and facilitate growth 
of this sector. Ministry is reviewing the 
existing policies for giving further boost 
to this sector and discussions have been 
held .with the State Governments to elicit 
their views on various aspects of a Na- .. 
tional Food Processing Policy which could 
address the issues relating to accelerated 
growth· and development of food pr~~ss
ing sector with a view to augment employ-
ment Opportruiitie& and incomes both in 
rural aDd urban areas, establish productive 
linkages between industry and fanners and 
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increase exports of JI'l'ooe6Sed foods and 
generally support· llfoductive efforts of 
agrIculture and altled activities. The policy 
will be finalised after due oon&Ultation witb 

AU C9'f1ccme<l. 

[Trans/at ion 1 

RED!-JNE BUSES 

'~181. SHRI CHHITUBHAI GAM IT 
SHRIMATI SAROJ DUBEY : 

Will tbe Minister of SURFACF TRAN~
PORT be pleased to state : 

(a) the total number of Redline hu;.c' 
operating at present; 

(b) wbether the Redline buses in Delhi 
have caused numerous accidents in com-
parison to D.T.C. buses during the last One 
year; 

(c) if so, the details tberea!' inc1udinl' 
the number of persons killed and the 
"mount of compensation paid to the decea-
sed and injured by the owners ·of RedIine 
buses or State Transport Authority; 

(d) whether there is a provision in the 
State Transport Authority .licence for com-
pensation. to victims and withdrawal of 
licences in case of repeated accidents; 

(e) if so, the details thereof; 

(f) if not, whether there is any propo-
sal to do flO now; 

,(g) the steps taken to improve the ser-
vices of Redline buses; and 

(h) tbe details of the losses suffered by 
the D.T.C. on account of the plying of 
RcdJine buses during the last one year? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) ; (a) As.oo 

, 31·7-1993 there were 2273 Re4 LillO Buses 
in Delhi. 

(b) No, Sir. From October, 1992 h. 
June, 1993 the Red LiDe BuIes were involv-
ed 291 acddents whereas the Me b1Jlel 
with a fteet strength of about 3600 were 
involved in 14S2 a~idems during the same 
period. 

(c) Does nd arise. 

(d) to (f) ; Under the Motor Vehicles 
Act, 1988, the compensation is payable by 
the Insurance Company/or/and 0WIXt' 
after an wards by the Motor Accident 
Claims Tribunal. A 'OOIIIJICIlsatioo amount· 
ing to Rs. 25,000/· in case of death and 
R~. 12,000 '- in the case of permanent 
disablement on the basis Qf No fault lia.-
bility, is payable expeditiously through the 
Trib.unal by the owner/mers. 

(g) Government have issued instructiom 
to the Government Of National Capital 
Territory of Delhi to take stringent action 
against drivers driving rashly and negligent· 
I y and violating the traffic" rules. State 
Transport Authority of National Capital 
Territory of Delhi has been directed to 
canl:CI / su!>}>elld the licences of eninc dri-
vers. 

The State Transport AuthNity have 
started refresher COUTSIClI for the drivers of 
Red Line Buses. Red Line Bus driven ~ 
made to under-go a proficiency test at 
Government Motor Dl-iving Training 
School of Transport Depal1!JDent. 

The stcp6 taken by Delhi Traffic Police 
to make driving safe in Delhi are special 
drives/random che'cking against traffic vio-
lations, introduction Qf traffic sigDals! 
blinkers in accident prone areas and strict 
punitive action apinst violatorS of traIiCI 
ru1es /cegulatioos. 
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(11) 'The average dany earnmg of Me 
has been reduced from Rs. 40.61 lath per 
day in October, 1992 to Rs. 25.32 lath 
per day in June, 1993. This bas been not 
oo1y OIl aCOOUDt of the introduction of 
.Red Line Buses, but also on account of 
certa.iIl other factors i.e. reduction in tbe 
fleet strength and load flllCtol" etc. 

FOOD PR<><:FSSING UNITS 

*188. DR. CHINTA MOHAN 

SHRI NmSH KUMAR 

Will the Minister of FOOD PROCES· 
SING INDUSTRIES be pleased to state : 

(a) the number of food procnsing pro-
jects/units approved by the Union Govern-
ment during the last tIWo years, State~wise ; 

(b) the number out of them implemen-
tCd ~ far, &atewise; 

(c) whether the Government are aware 
of the difficulties being experienced by the 
entrepreneurs in !letting up snc:h units; and 

'(d) if 80, the steps taken/proposed to 
be taken by the Government in this re-
sud? 

s. Name of the State 
No. 

-------
2 

THE MINlSTBR. Oft S1'A1"B OP THE 
MINlSI'RY OF fOOD PR.oc:zssING IN· 
DUSTRIES (SHRI TARUN GOGOI) : (a) 
to (d) Durin.? the 1_ two yean, Govern-
IDCDt have approved 419 pnlpOIa)a for 
projects/unit'! in food proc:eseina and deep 
sea fish;lrg sector which include proposals 
for joint venture, export oriented U1lita, 
unitsI with NRI/~ investments, UDits 
requiring industrial licence and propoeaIs 
for wbich Plan 888iataDce have been pro-
vided. As per the avaDabte Information, 
tentatively 64 of the above have been im· 
plemented. The statewise d3stribution of 
the above are given in the statement. 
Ministry has taken steps to seet informa-
tion about the difficulties benig faced by 
the entrepreneurs and asaistance required 
by them from this Ministry. Ministry bas 
also decided to devote one day in every 
fortnight exclusively for attending to entre-
preneurs who may meet any ofticer of the 
Ministry without prior appointment. When 
specific problems are brought by the entre-
preneure to the notice of the Ministry and 
assiItance BOUght by them In this regard, 
Ministry takes immediate steps to reDder 
all possIble lI!8istarn:e. 

Statemeat 

No.oCproposals/ 
units approved in 
last 2 years 

3 

Tentative number 
oC proposals 
implemented 

4 
---_.- ----_._._--- __ . ----

J. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 
5. Haryana. 
6. Himac:bal Pradesh 
7. Jammu & Kashmir 

8. Karnataka 
9. Kerala 

10. Madhya Pradesh 

U. Maha.wbtra . 

42 
3 

II 

14 
32 

12 

17 
32 
IS 

'" 

4 

2 
7 
7 

2 

1 
JO 
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12. Manipur 
13. Mosbalaya 
14. Napland 
IS. Oriasa 
16. Punjab 
17. Rajasthan 
18) 8ikkim 
19. Tamil Nadu 
20. Trlpura 
21. Uttar Pradesh 
22. West Bengal 
23. Andaman & Nicobar Island 
24. Arunachal Pradesh 
25. Chandigarh 
26. Dadra & Nagar Haveli 
27. Delhi 
28. Goa, Daman & Diu 
29. Mizoram 
30' Pondicherry 
31. Labhadweep 

Total 

[English] 

PACKAGE FOR STEEL PROOUcrION 

*189. SHRI RAM KAPSE: Will the 
Minister of STEEL be pleased to state : 

(a) whether the Union Government are 
considering a package of incentives to woo 
entrepreneurs in the field of steel in a bid 
to boost the country's sagging steel produc-
tion; 

(b) if 80, the details thereof; 

(c) whether any final deciwon has been 
taken in the matter; and 

(d) if so, the dctaila the~? 

THE MlNIS'I'BR. OF STATE OF THE 
MINISTR.Y OF STEEL (SHRI SON-
TOSH MOHAN DEY) (a) to (d) Steel 
production in the country has been inaea-
siq. Production of finished steel during 
1992.-93 was 15.1 million tOODea against 

3 

2 
S 

17 
22 

35 

42 
23 

2 

14 

17 
9 
2 
2 

419 

<I 

6 

9 
4 

5 

2 

64 

14.33 million tonnes during 1991-92 (in-
crease of 5.4%). 

The Budget for 1993-94 contains mea-
sures which help in reducing the capital 
and production costs of steel plants. These 
include : 

(i) Lowering of customs duty on pr0-
ject import from 55% to 35%. 

(il) Reduotion of minimum in~ rate 
on commercial advances by 1 %. 

(iii) Reduction of excise duty on speci-
fied capital goods to 10%. 

(iv) Reductioo of customs duty on im-
ported raw materials, coosumables 
and intermediates such as from 
45% to 30% in the case of semis, 
from 110% to 30% in the case of 
ferro alloys, from 11 0% -70% to 
50%-30% in the case of refractory 
raw materials and from 110% to 
30% in the case of graphite elec-
trodes. 
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DETENTION OF INDIAN FISHERMAN 

"190. SHRI RAM PUJAN PATEL: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether any Indian fisherman have 
been detained in the neighbouring count-
ries since January 1992; 

(b) if so, the details thereof. country-
wise; 

(c) whether the Government have taken 
any initiative for their early release; and 

(d) if so, the 8Uccess achieved so far, 
country-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED) (a) to 
(d) There have been some incidents of 
apprehension/detention of Indian lishermen 
in the neighbouring countries since January 
1992. Each such incident is actively 
followed-up, in order to secure prompt re-
lease of Indian fishermen. 

Country-wise information on tbe subject 
matter of the Question is given below : 

(i) Pakis'an: All of tbe fortyone 
Indian fishermen wbo were under 
detention in Paki!<tan have since 
been released. 

( ii) Sri Lanka: Out of the thirtyone 
Indian fishermen arrested by Sri 
Lankan Government since January, 
1992, twentyfour fishermen have 
been released. The release of tbe 
remaJ.nmg seven is also being se-
cured after complying with neces-
sary procedures. 

(iii) Bangladesh, Maldives and Myan-
mar : No incident of detention of 
Indian fishermen in these countries 
has come to our notice. 

SUBSIDY FOR POWER SECTOR 

Q91. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of POWER be 
pleased to state : 

(a) whether the power sector in India 
is highly subsidised as compared to other 
developing countries; 

(b) if so, the details of the rates of sub-
sidy allowed for supply of power in diffe-
rent sectors: 

.. -------------
(c) the amount Of Mllbsidy on power 

'Cctor annually; 

(d) whetber the World Bank ha.~ sugges-
ted abolition of subsidy on power; 

(e) if so, tbe details thereof; and 
(f) the Government's reaction thereto ? 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE) (a) As in most other 
developing countries, supply of electricity 
to the agricultural sector and to the domes-
tic sector is subsidised in India. 

(b) On all-India basis, the rate of sub-
sidy for supply of electricity to the agri-
cultural sector is estimated at p. 107.72/ 
kwh whereas in the case of domestic sup-
ply, the ra~e of subsidy is about p.SO.6Sj 
kwh (1991-92). 

( c) Computed on the basis of the diffe-
rence between the average cost of supply 
and average realisation Of revenue, adjust-
ed by CT06s-subsidisatioo, the estimated 
amount Of subsidY for the power sector 
works out to about Rs. 4,745 crores 
( 1991-92). 

(d) and (e) A World -Bank study has 
indicated tbat the objective ~hould be to 
kvy tari:ff for sa'e of electricity based on 
Long Run Marginal Cost (L,R.M.e.) The 
World Bank also has advocated that the 
State Electricity Boards should adjust their 
tariff so as to reflect in them the structure 
of supply costs. 

(f) Government considers t hat while an 
element of cross-subsidisation in the case 
of supply of electricity to different catego-
ries of consumers is acceptable, it is, at the 
same time, essential for SEBs to so adjust 
tariff as to generate the statutory JIllm· 
mum surplus of three per cent on the net 
fixed assets. 

INDIA-CHINA JOINT WORKING 
GROUP 

"'\92. SHRI SARAT CHANDRA 
PATTANAYAK 
SHRI MANORA:NJAN 
BHAKTA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the India-China Joint WOf'k-
ing Group held its meeting recently; . 
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(b) if so, the major bilateral issues, 
regional and-international, dil!CllSSed and 
the outcome of the meeting; 

(c) whether any agreement was reach~d 

during the meeting; and 

i(d) if so, the broad features thereof 
and the follow-up ac(on taken thereon? 

THE' MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. 'L BHATIA) (a) to (d) The 
sixth meetin'g of the lndia-China Joint 
Working Group ar.d the Foreign Secretary-
Vice Minister level consultations were held 
in New Delhi on June 25-28, 1993. 

2. During the meeting the two sides 
continued their discussions aimed at ani-
ving at a mutually acceptable settlement 
of the boundary que!>tion. The focus of 
discussion, however, was on formulating 
additional measures to ensure peace and 
tranquility in areas along the line of actual 
contrrn between the two countries. The 
two sides reviewed the implementation of 
the confidence building measures agreed 
upon at the previous meetings of the Joint 
Working Group and made progress in their 
discussions on additional measures, il'clud-
iog prior notification of military exercises, 
prevention of air intrusions and reduction 
of forces along the line of actual control. 

3. There was an in depth exchange of 
views on all aspects of India-China bilate-
ral relations and regional and multilateral 
issues of mutual interest. Both sides ex-
pressed their satisfaction at the steady and 
perceptible improvement in bitateral ties, 
It was agreed in principle to open l1n addi-
tional border trade point at Shipkila Pass. 
the modalities of which are being worked 
out. It was also agreed to hold the next 
meeting of the Joint Working Group in 
Beijing in early 1994. 

[Tralls/alian] 

FOOD PROCESSING UNITS IN 
GUJARAT 

*193. SHRI GABHAJI MANGAJI 
THAKORE: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) the number of proposals received 
from the Government of Gujarat for setting 

~p of food processing industric!> during the 
current financial year; 

(b) tk number of' proposals accorded 
approval and the time by which the remain-
ing proposals are likely to be approved; 
and 

(C) the amount of as!>istance likely to be 
rrovided to these imlustries during the 
current financial years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
J)u~TRIES (SHRI TARUN GOGOI): 

(a) to (c) No proposal has been re-
ceived by the Ministry of Food Processing 
Industries from the Government of Gujarat 
for ,etting up of food processing industries 
during the current financial year. How-
ever, as per the available information, 147 
indu,trial Entrepreneurs Memoranda have 
been filed by the en:repreneurs since the 
liberalisation of industry in July, 1991 till 
May. 1993 for setting up of food processing 
industries in Gujarat. 

The Minis! ry of Food Processing Indus-
lries h~,,'': extended financial assistance 
under its Plan schemes to lhe following 
proposJis received from the State of 
Gujarnt in 1991-92 and 1992-93 ~-

(iJ Setting up of 7 Agro-Parlours to 
market Gujarat Agro Industries Corpo-
ration's proJucts. 

Iii) Setting UPI enhancing s.orage faci-
IiI ies at Fruit Processing units located at 
Gandhavi and Junagarh. 

(iii) Tuna and other fish processing, 

I i\) Modernisation of Rice Mills. 

IksiJe,. another 13 proposals of 100<;-" 
export oriented units and/or foreign invest-
ments have ben approved for setting up of 
fruits & vegetable processing units, con-
suner food items, Guargum. fish process-
ing units. etc. in Gujarat during 1991-92 
& 1992-93. 

The Plan outlay for implementation of 
various developmental Plan schemes for-
mulated by th~ Ministry of Food Process-
ing Industries for the year 1993-94 is 
Rs. 47 crores. Assistance under the Plan 
schemes for the proposals received from 
Gujarat will be considered on merit. 
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EXPORT OF BBE:R 

"194. SHRI P. C. THOMAS: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state : 

(a) the number of beer producing units 
in the country, State-wise; 

(b) whether beer is being exported; and 

(c) if so, the details thereof including 
foreign exchange earned therefrom? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): 
(a) Dettails may be seen in Statemem-I. 

(b) Yes, Sir. 

(c) Details may be seen in Slatement-
ll. 

STATEMENT·I 

N1IDlIler of Beer I'nIadq Unitt" 

Goa 
Maharashtra • 
Andhra Pradesh 
Jammu & Kashmir 
Kerala . 
Haryana. 
Karnataka 
West Bengal 
Madhya Pradesh 
Uttar Pradesh 
Himachal Pradesh 
Punjab • 
Pondicherry 
Orissa 

Total 

2 
5 
3 

2 
2 
3 
2 
2 
3 
1 
2 

30 

STATEMENT-U 

Export of Beer 

Australia 
Bhutan 
France 
Hongkong 
Japan 
Nepal 
Singapore 
UAE 
U.K. 
U.S.A. 

Total 

NATIONAL HIGHWAY NO. 12 

"195. SHRI DAU DAYAL JOSHI: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) the details of work done and pro-
posed to be done in Jaipur (Rajasthan) 
and Jabalpur (Madhya Pradesh) on 
National Highway No. 12 during 1992-93 
and 1993-94 so far and the amount spent 
there In: State-wise; 

(b, the names of places in Rajasthan 
where two lane and four lane roads are 
proposed to be constructed; 

April 1991 to March 1992. 

11,600 Litres Rs. 2,46,657 
1,48,350 Litres Rs. 18,97,892 

40,800 Litres Rs 8,75,7(1;) 
6 Litres Rs. 100 

1,81,641 Rs. 16,66,278 
17,180 Rs. 1,74,818 

14 Litres Rs. 200 
43,546 Rs. 5,16,632 

1,48,080 Rs. 23,77,786 
6,33,080 Rs. 71,75,916 

12,24,297 Litres Rs. 1,49,32,039 

(c) whether it is proposed to construct 
any bridge on Chambal river near Kola 
district on this Highway; and 

(d, if so, by when it is likely to be 
completed and the cost likely to be in-
eUITed on this work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHID JAGDISH TYTLER): (a) On 
National Highway No. 12 during 1992-
93, 3 works costing Rs. 762.52 lakhs in' 
Rajasthan and one work costing Rs. 12.63 
lakhs in Madhya Pradesh were sanctioned. 
The amount spent on these works upto 



61 Written .A.mweh SRAVANA 19, 1915 (SAKA) 
______ .1. 

Writteli Answers 62 

MArch, 1993 -j~ Rs. O.OS lakhs for Rajas-
than and Nil for Madhya Pradesh. The 
Annual Plan 1993-94 envisages 9 works 
costing Rs. 1575 lakhs in Rajasthan and 
14 works costing Rs. 1645 lakhs in Madhya 
Pradesh. The actual sanction will depend 
upon their priority and availability of 
funds. 

(b) On National Highway No. 12 in 
Rajasthan, no four laning is proposed but 
widening, to 2-lane is proposed in 9 krn 
near Ghatoli and 45 !un near Ihalawar in 
the 8th Plan. 

Ie) No, Sir. 

(d) Does not arise. 

lTrmlJiation} 

T.V.lAIR COVERAGE IN GUJARAT 

':'196. SHRI N. J. RATHVA: 

DR. A. K. PATEL: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether large areas of Gujaral arc 
not covered by Akashvani and Dooroar-
shan; 

(b) if so, the ~teps taken by the Govern-
ment to increru>e the tra.'1smission range of 
Aka~hvani and Doordarshan in the State 
dUring the Eighth Plan period; and 

(c) the places selected for installation 
" of high and low power T.V. transmitter~ 

during the Eighth Plan Period in the State ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
OEO) : (al No, Sir. 

( b) Doe;, not arise. 

(c) The siting of transmitter~ far the 
entire VIn Plan has not been finalised. 
However, the following projects were sanc-
tioned during the Annual Plan 1992-93 : 

1. Low Power Transmitter-Mangral 

2. Low Power Transmitter-Idel 

3. High Power Transmitter-Surat 
(Scheme yet to be 
formally approved) 

5-724 LSS/94 

TELEPHONE REGI5TRATION FEE 

"197. SHRI ANAND RATNA MAUR-
Y A ; Will the Minister of COMMUNI-
CAnONS be pleased to state: 

(a) whether the Government haVe en-
hanced the registration fee and bi·month~y 
tarifl of telephones; 

(h) if so. I.he details thereof; 

(..:) the additional income accrued there· 
f.-om so far; 

(d) whether the Government propose to 
lItillze this additional income for moderni-
sation ot the telecom service; and 

(,' I if "J_ ih.:: details thereof '.' 

THE i\HNISTER uF STATE OF THE 
YllNISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) ; Yes, Sir. 

(h \ With elleer from 28th April 1993 
the Registration fees for telephone con-
nections uilder Mea,ured Rate Exchange 
System, h;,\-e been revised as follows :-

OVT 

10.000 & ,,'oCVe.-i{,. 15.DOO.-

l_UOO & above bul belo\' Itl.OOO lines 
R,. 10,000 -

NON-OYT 

10.000 and ;lbo\~-j{~. 3.UOU 

Bdlhl 10.O()O-ih 2J){)tJ;·-

There is fiO revision in respe<:t of Flat 
}{ale Exchanges. 

With. cUeci Iiom 1st May, 1993, the Ri-
n~onthly rentals of Telephones under Mea-
'lured Rate ~ystem have been revised as 
follows ;-

I. Exchange system, oj less than 10{) 
lines-Rs. 100 i-

2. Exchange systems of 100 lines anll 
above but below WOO lines.-1S0/-
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3. Ellchange systems of Hloo lines ami 
above but below 30000 lines--Rs. 
200 j-

4. Exchange systems of 30000 lines and 
abOve but below 1 lakh lines--Rs 
275/-

5. Exchange systems of 1 lakh lines and 
above but below 3 lakh lines--Rs. 
360 i-. 

6 . .> lakh lines and above-Rs. 380;-

(c) In the financial year 1993-94, the 
additional income on account of these re-
vi~ions would be Rs. 295 crores approxi· 
mat~:y. 

(d) and le) Yes, Sir. This additional 
income will al!j() be utilize for increa~illg 

connectivity. improving reliability and en-
larging accessibility of service, and for 
bringing the rural and remote areas into 
the mainstream. The important phys·ical 
targets for 93-94 are :-

1. GlOSS Swirchin& Capacity (!inc~)-
18.23 lakhs. 

2. Net Switching capacity dine;)-14.2u 
lakhs. 

3. DELS-l1.00 lakh" 

4. Panchayat Telephones 46800 line,. 

5. TAX C~p'lcity-37500 line,. 

[English] 
POWER PROJECTS 

~ 198. SHRI CHETAN P. S. CHAU-
HAN: 
SHRI SURYA NARAlN YADAV: 

Will the Minister of: POWER be pleased 
to &tate : 

(a) the details of proposals of power 
proje::ts submitted by various States pending 
with the Union Government for clearance ::IS 

011 30th June. 1993; 

(b) the projel,r, cleare,1 during the last 
six months; 

(,) since when the remaining projects are 
pending and the impediments in their clear-
ance; and 

(d) the time by which these arc like':y te. 
be cleared ? 

THE MINISTER OF POWER (SHRT 
N. K. P. SALVE) : The proposals for power 
projects of "::trious States pending with the 
Central Electricity Authority for clearance 
as on 30-6-1993 arc indicated in statement-
I. 

(b) The State project> accorded techno-
economic clearance by the Central Elt:ctri-
city Authority during tbe six months ending 
30-6-1993 arc indicated in ,tatcment-lL 

(c) and (d) The date of roceipt of each 
pending project is also shown in Statement-
I referred to 3Jbove. The time :taken for 
according approval, to proposals received 
depends upon the details given by the State 
Governments iProjec! authorities and upon 
c~caranccs from VltriOllS concerned Central 
and State Government ~gencies. 

STATEMENT--I 

Power Projects pending in Central Electricity Authority for Techno-Economic Clearance 
--~- -- --_- - ----- ._ -~-- - .. -S. Name of the Project Capacity (MW) Date of 

No. receipt 
-~------ ----_._. -_._----

HYDRO 
L PAGLADIA (Assam) 5.5 Dec' 92 
" BASPA St-II (H.P_) 300.0 May'92 "-. 

3. PARBAT! St-II (H.P.) 800.0 Oct'9:: 
4. PARBAT! St-IlI (H·P.) 501.0 Oct' 92 
5 HIRBA (H.P.) 231.0 Oct' 92 
6. RENUKA DAM (H·P.) 40.0 Apr' 93 
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----_._- ._------
S. Name of the Project Capacity (MW) Date of 
No. receipt 

-.-.--~ .-- -_ .. _---
7. GHANWI (H.P.) 22.5 May'93 
8. ANS (Dharmari) St-II (J &K) 30.0 Apr' 93 
9. OMKARESHWAR(M.P.) 520.0 Dec. '92 

10. GANDHI (M.P.) 160.0 Feb '93 
11. NAHESHWAR(M P.) 400.0 Apr '93 
12. CHIKHALDARA (Maha.) 400.0 Mar' 93 
13. To!JIWAI (Mizoram) 210.0 May' 93 
14. GORIGANGA St-III A & SI-I1I B (U p.) 140.0 Apr' 92 
15. TIUNI PLASU (U.P.) 42.0 Jao' 91 
16. BOWALA NAND PRAYAG (U.P.) 132.0 May '93 
17. TAPOVAN VISHNUGARH (U.P.) 360.0 May '93 
18. RAMMAM (W.B.) 60.0 May '93 

THERMAL 
19. HISSAR TPS (Haryana) 500.0 07-11-90 
20. PALWAL TPS (Haryana) 500.0 02-07-92 
21. DHURI TPS (Punjab) 1000.00 16-10-87 
22. GOINDWAL SAHIB TPS (Pun.) 500.0 21-02-92 
23. DHOLPUR TPS (Raj.) 750.0 01-05-91 
24. BELTHARA ROAD TPS m.p.) 750.0 08-11-91 
25. ANPAR-\ 'C'TPS (FP) 1000.0 31-08-92 
26. ROSA TPS (c. p ) 750.0 22-02-93 
27. JAWAHARPUR TPS (U.P.) 750.0 22-02-93 
28. BAWANA CCGT (Delhi) 6OO/6SO 27-01-93 
29. GANDHINAGAR TPS Extn. (Guj.) 210.0 29-03-93 
30. WANAKBORI TPS Exto. (Guj.) 210.0 IS-04-93 
31. CCGT AT NORTH GUJARAT (Guj.) 300.0 25-05-93 
32. RAIGARH TPS (M.P.) 1000.0 26-03-93 
33. SANJAY GANDHI TPS Extn. (M.P.) 500.0 27-12-90 
34. KOTHAGUDEM TPS St-V (A.P.) 500.0 29-03-93 
35. KRISHNAPATNAM TPS St-I (A.P.) 1000.0 07-06-93 
36. RAICHUR TPS St-II1 (KIka) 500.0 2~89 

37. VIJA Y ANA GAR TPS (Ktka) 500.0 23-12-91 
38. CHAMALAPURA (T.P.S.) (Ktka) 500.0 23-12-91 
39. DG PLANT AT KOZHlKODE (Ker) 126.0 06-01-93 
40. PILLAIPERUMALNALLUR eCGT (T.N,) 300.0 05-03-9J 
41. NORTH MADRAS TPS (T.N.) 500.0 13-12-91 
42. TUTICORIN TPS Extn.St. IV (T.N.) 500.0 02-11-92 
43. MAITHON LB (DVC/WB) 4:·; 250 10-04-91 
44. T ALCHER STPS (Orissa) 4x500 22-04-92 
45. Ml1SHIDABAD TPS (W.B.) 4x400 26-08-92 
46. BALAGARH TPS (W.B.) 3x250' 03-04-91 
47. TALCHER TPS I!xtn. (Orissa) • 500.0 17-02-92 
48. ADDL. GT SETS AT NAMRUP (Assam) • SO.O Sept '91 
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SI. 
No. 

Name of Project 

PRIVATEtSECTOR 

49. SRIMUSHNAM (T.N.) 
SO. CUDDALORE TPS (T.N.) 
51. JEGURUPADU CCGT (A.P.) . 
52. GODAVARI CCGT (A.P.) 
53. MAN GALORE TPS (Ktka) 
54. CHANDIL TPS (Bihar) 
55. JOJOBERA TPS (Bihar) . 
56. IB VALLEY TPS St-II (Ori.) 
57. DUBR! TPS (Orissa) 
58. GOURIPORE TPS (W.B.) 
59. PENCH TPS (M.P.) 
60. KOkIsA WEST TPS (M.P.) 
61. BAR tiE MOUNTED TPS (Maha.) 
62. DABHOL CCGT (Maha.) 
63. KHAl'ARKHEDA TPS (Maha.) 
64. CHITTORGARH TPS (Raj.) 
65. GANDHAR CCGT (Gujarat) 
66. MANGROL LIGNITE (Gujarat) 

Capacity (MW) 

250.0 
1000.0 
172.0 
198.0 

1002.0 
500.0 
202.5 
420.0 
500.0 
135.0 
420.0 
420.0 
110.0 

2015.0 
420.0 
500.0 
615.0 
500.0 

Date of 
receipt 

Nov' 89 
July'93 
Sept' 92 
Jan' 93 
July'93 
Nov' 91 
Feb '93 
June' 93 
Sept. 92 
Oct' 92 
July'92 
Apr' 93 
SePt. '92 
Apr' 93 
July'93 
Feb' 92 
July'93 
Nov' 92 

_. -"_-"_-._-- ... ~--.. 

STATEMENT--ll 
Power Project~ which received ! nve~tment Approval of Planning Commission between 

1-1-93 & 30--6--93 

S. Name of the Project 
No. 

1. Ramgarh GTPH-l (Raj.) to:: 

2. "Rokhia GT Ph-HI (Tripura) 
3. KoPili Extn. (Assam) 
4. Shahpurkandi REP (Punjab) 

... _ .. ---- ._._- ._-_ .. _--_--- --_ 
Capacity 
(MW) 

. 1 x 35.5 
.2x8.0 
. 100.0 
. 168'0 

Date of 
Clearance 

8.4.93 
22.3.93 
14.5.93 
July'93 

Schemes cleared b, CEA between 1-1-93 & 3G-6-93 

5. Sawalkot HEP (J & K) 
6 .. Malana HEP (HP) 
7. **Marhikhera (MP) 
8. Teesta St--V (Sikkim) 
9. BrahmaPuram DG Sets (Kef) 

10. Ba.kreshwar TPB (WB) 
n. Rayalaseema TPS St--II (AP) 

*Scheme sanctioned by Govt. of Tripura. 

600.0 
86.0 
40.0 
510.0 
100.0 

.5x210 

.2x21.0 

13.1. 93 
23.4.93 
23.4.93 
23.4.93 
9.7.93 

15.3.93 
8.6.93 

"·Scheme would be receivtd approved by Govt. of M. P. as it costs less then 
Rs. J 00 Crores. 
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RURAL ELECI'RIFICATION 

"199. DR. LAL BAHADUR RAWAL: 

DR. MAHADEEPAK SINGH 
SHAKYA: 

Will the Minister of POWER be pleased 

to state: '.~' 
(a) the number of villages electrified 

and the amount spent for this purpose in 
each Stat~ during each of the last three 
years and so far; 

(b) the number of villages yet to be 
electrified, State-wise; 

(e) whether any tareet has been fixed 
for rural electrification in each State during 
the Eighth Five Year Plan; 

(d) if so, the details thereof alongwith 
the estimated amount to be spent on it 
durin~ each year of the Eighth Plan; and 

(e) the time by which total electrifica-
tion of all the villages in the country is 
likely to be completed? 

THE MINISTER OF POWER (SHlU 
N. K. P. SALVE) : (a) and (b) ~ 
details of the amount spent for rural electn· 
iic3ilion, State-wise, during 1990-91 and 
1991-92 and allocation for 1992-93 are 

given in Statement-I. The details. of the 
villages electrified in each State dunng tile 
last three years and during 1993-94 (upto 
the end of May, 1993) and the number of 
villages yet to be electrified in each State 
are given in Statement n. 

(c) The total number of viHages to be 
electrified during the 8th plan has been fix-
ed as 50,000 (including 10,000 remote .vil. 
lages 10 be electrified through decentrabscd 
energy sources). However, statewise tar-
gets are to be decided during the Annual 
Plan. 

(d) Does not arise in view of (c) above. 

(e) The remaining villages to be electri-
fied in the country wEI be taken up for 
electrification in the Eighth and the subse-
quent Five Year Plans, subject to the avail-
ability of resources and other inputs. 

Statement I 

S. No. States Years 

1990-91 1991-92 1992-93 
2 3 4 5 

1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16. Mizoram 
17. Nagaland • 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim 

'. 

-- ---------
1,600.00 2,450.00 4,600 

9JO.00 424,01 1,285 
2,950.00 1,850.00 1,400 
4,675.00 800.00 2,295 

30.00 30.00 45 
2,095.00 3,125.00 2,940 
2,040.00 5,316.00 3,940 

922.00 669.83 630 
832.00 1,000.00 800 
580.00 990.00 2,535 

1,246.00 513.00 930 
9,139.00 5,895.00 7,510 
7,928.00 7,775.00 11,300 
1,400.00 1,118.00 1,410 

773.00 263.09 475 
400.00 537.87 770 
593.00 100.00 205 

1,703.00 2,315.41 4,012 
1,560.00 1,711.00 4,060 
8,945.00 5,912.00 6,550 

300.00 641.63 420 
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1 2 3 4 S 

---_._-- .-------. 
22. Tamil Nadu 1,027.00 2,500.00 2,950 
23. Tripura 1,000.00 1,029.67 760 
24. Uttar Pradesh 8,240.00 7,082.00 8,700 
25. West Bengal ,4,310.00 2,574.00 3,150 

TOTAL: 65,198.00 56,622.51 73,672 

Note: EXPenditure actually incurred during 1992-93 by State Electricity Boards is not available, 
since their final accounts are under preparation/audit. Hence details of allocation has 
been given. 

Sta&mentII 

S. No. States No. of villages electrified during No. of 
villages 

1990-91 1991-92 1992-93 1993-94 Yet to be 
upto electrified 
31-5-93 (31-5-93) - .. _-_-- ---------- --~-------- -------- ----.- ---_-- --~-------. 

2 3 4 5 6 7 
1. A~ditra P;adesh-- - - ._----------- -- - -----~----------~ - -----

@ 
2. Arunachal Pradesh . 134 130 134 NA 1,498 $ 
3. Assam 360 120 17 NA 514 
4. Bihar 528 517 258 3 20,045 
5. Goa @ 
6. Gujarat @ 
7. Haryana @ 
8. Himachal Pradesh @ 
9 .. Jammu & Kashmir . 36 17 5 302 -.-

10. Karnataka @ 
11. Kerala @ 
12. Madhya Pradesh 2,980 1,856 605 15 5,869 + 
13. Maharashtra @ 
14. Manipur 230 ISO 60 6 332 + 
15. Meghalaya 101 44 69 10 2,508 
16. Mizoram 50 60 50 NA 154 
17. Nagaland 0 13 
18. Orissa 1,385 1,011 200 0 13,871 
19. Punjab @ 
ZO. Rajasthan 839 754 751 146 6,300 @ 
21. Sikkim 42 @ 
22. Tamil Nadu 2 7 @ 
23. Tripura 200 200 200 20 1,479 •• 
24. Uttar Pradesh 2,20i 744 942 237 28,078 
25. West Bengal 1,192 436 435 25 9,544 

--_._------_._------- --_" ------_-- -.. 
TOTAL (STATES) 10,286 6,046 3,726 462 90,507 

@-100% electrified States, balance villages, not feasible for electrification. 
**-Tripura is rePOrting progreSS as Per 1971 census. As Per 1971 census there Were 4,727 

villages, of which 3,228 villages haVe been deClared electrified and the balance 1,499 
villages remained unelectrified as on 31-3-93. However, as Per 1981 Census, there is a 
total of 856 Villages. 

*-Progress as Per 1971 Census 
$-1981 CeJISU8 was DOt held. 
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PRODUCI'lON AND mG'ORT OF 
MICA 

*200. OHJ.NMAYANAND SWHW: 
Wil the Minister of WNES be pleased to 
slate: 

(a) the total production of mica in the 
countrY during 1991-92 and 1992-93 and 
the share of Bihar in it; 

(b) whether mica is exported to foreign 
countries; 

(c) if so, the percentage of its total 
production that is exported. and 

(d) the total amount of foreign ex-
change earned during the last three yean.? 

TIn: MlNISn:R OF STATE OF THE 
MINISTRY OF MJN~ (SHRI BALRAM 
SINGH YADAV): (a) Reported produc-
tion of mica in the country during 1991-92 
& 1!192-93 (April, 92 - January, 93) was 
5297 tonnes and 3363 tonnes respectively. 
As per records maintained by IBM, the 
share of Bihar in April, 91 - January, 
92 and April, 92 - January, 93 was. 2257 
tonnes a.'1d 1445 tonnes respectively. 

(b) Yes, Sir. 

(e) During 1991-92 Export of Mica was 
34, 188 tonnf~ which is more than the rc-
ported production. 

(0) 'flle total amount of fOfeign ex-
change earned by exporting mica is as 
follows :--

- - ------". - - - -.-.-.~--- -
Ycar Total Qty. Total ValUe 

(in MT) (Rs. in 
crores) 

-- -_. __ ._- - ------ ------ .---~-- ._-------
1989.90 42,239 51 .23 
1990-91 42,595 51.26 
1991.92 34,188 55.51 

(Source: DGCI&S, Oalcutta) 

[English] 

ANTIQUES DISCOVERED IN TALKAD, 
MYSORE 

205. SHRlI KODAKANI OOWDANA 
5HlV APl'A : Will the Minister of HUMAN 
RESOURCES DEVELOPMENT be pleased 
to state : 

(a) whether some interesting and excit-
ing antiques have heen discovered by the 

Department of Archaeology in Talkad ncar 
Mysore; 

(b) if so, the details thereof; and 

( c) the arrangements made to preserve 
them? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRl 
ARIUN SINGH) : (a) and (b) The 
Directorate of Archaeology and Museums, 
(]o\'~mment of Karnataka jointly with the 
Mysore University Post-Graduate Depart-
ment of Ancient Indian History and Archa-
eology have undertaken excavati:Qns at 
Talkad, District Mysore, Karnataka during 
the season 1991-93 and the excavation 
brought to light two ringwells of yearly 
period, brick structure and other sculp-
tural pieces. an image of Jain Parswanatha, 
a terracotta mould of Roman coin. two 
stone seab belonging to the Gangas of 
Talkad, be~ides consith:rable numbe« of 
early historic pottery, varieties of bead~, 
bal1!;le, madc of semi-precious ~ton(s, ob-
jecrs of shell, ivory and te~racotta. 

(c) Necessary ste~ haVe been taken to 
preserve the antiquities oy the Department 
of Archae(llogy ulld Mlls~ums. Government 
of Karnataka. 

[Tran~latiolll 

VOCATIONAL COURSES THROUGH 
DISTANCE EDUCATION 

'2{)7. DR. LAXMJNARAYAN 
PANDEYA: 

PROF. PREM DHUMAl: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state; 

(u) wbether the Gover:unent propobe to 
introduce vocational and technical courses 
through distance education system; 

(b) if so, the detailt; thereof; 

(c) the Open Uniyersi:ies where such 
courses are likely to be introduced; and 

(d) the time by which the final decision 
in thi~ regard is likely to be take'll? 

THE MINISTER OF HUMAN RE. 
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH) : (a) to (d) Vocational 
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and technical courses through distance 
education system have already been intro-
duced in open universities. 

According to Indira Gandhi National 
Open University which is the apex body 
for di6tance education, the vocationaJ./ 
tecbnical / employment oriented program-
mes which are being offered at present and 
the further programmes proposed to be 
offered by variOU!l Open Universities in the 
Eighth Plan are as follows: 

Name of OPen 
UniVersity 

Indira Gandhi 
National OPen 
UniverskY 

Dr. B.R. 
Ambedkar OPeD 
UniVersity 

Yashwant Rao 
Chavan 
Maharashtra 
OPen UniVersity 

KotaOPen 
UniVersity 

[English] 

No. of No. of 
Programmes Progranunes 

on offer proPQscd 
lObe 
offered in 
the Eighth 
Plan 

12 13 

13 

4 25 

7 10 

CA TILE FEED INDUSTRY 

208. SHRl MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE be pleased to sLat.:; 

(a) whether the Government propose to 
reserve certain quantity of molasses for 
cattle feed manufacturing units; 

(b) if &0, the details thereof; 

(c) whether the Government propose to 
review the proposed deoon:rol of molasses 
keeping in view the interest of cattle feed 
industry; 

(d) if so, the det.ails thereof; and 

(e) the steps proposed to be taken by 
the Government for the smooth supply of 
mola6scs to cattle feed industry? 

._----_ ...• _- .--.. 

THE MINISTER OF AGRICULTURE 
(DR. Blu.1't.AM JAKHAR): (a) No Sir. 

(b) Does not arise. 

(c) No Sir. 
(d) Does not arise. 

(e) The Mol_ Control Order. 1961 
has been rescinded with a view to make 
molasses available freely without any con-
trol of prices and distri-bution to All 
Molasses consuming units including cattle 
feed units. 

[Trallslatiull} 

CENSUS OF WILD ANIMALS 

*2()9. SHRl DAU DAYAL JOSHI: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether...a fr&.ih census of major 
wild animal -speCies including tigers, IiOlls, 
elephants and rhinos bas lately bee·.:! beld; 

(b) if so, tb.e.. details thereof, species 
wise; '.' .. 't 

( c) whether several parks and sancturies 
show a decline in wild life populatiQll; 

'(d) if so, the details thereof and the 
reasons ~~or, aid 

(e) the:".steps taken;prop06ed to be 
taken by die Government to increase wild-
life populUtion? 

THE MlNISTBR OF STATE Or THE 
MIN:lST.RY OF ENVl'RONMENT AND 
FORESTS (SHRI KAMAL NA11H): Ca) 
a.'1d (ob) The census of major wild animals 
like tigers, lions, elephants and rhinos etc, 
i~ carried out by the State Government 
from time to time. During first part of 
1993, census of tigers, elephants and 
Rhinos w:as undertaken by the S!Ja1e Gov-
ernments concerned. The latest census 
figures available for major wild animals 
are given in, the statement 1 attached. 

(c) and (d) No State Government ha~ 
reported an overall decline in wildlife 
popul:a.tion in its parks and sanctuaries. 
However, &e ftuctuation in the population 
of wiltfiife in general, in its natural habitat, 
is a normal bio)og;ca) phenomenon. 
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.(.) The m1llin thru« of the government 
activities wiUl reepee: to wildlife. manage-
ment il on cxmservation 'of self-sustaining 
viaoble populatioll6 of wildlife spec' es in 
their natural habitats and not merely on 

increasing their populations irrespective of 
compatibiliCY. The major st~s ,~kfn by 

tbe iOve~t in this respect !U"e [.cd fA 
the statement n aittached. 

Statement I 

The latest census figur{s of wild animals available are. 

Name of sPecies 
~ 

Tigers 

Lions 

Qnsus Number Remarks 
year 

1989 4334 Results of 1993 census 
arc awaited. 

1990 284 Found only in Gir 
Forests. 

Elephants 1993 
Andhra Pradesh 
Arunachaj Pradesh 
Karnataka 

46 
2090 
5980 

Results of 1993 
census from other 
states a~e awaited. 

RhinOs Assam 

West Bengal 

Uttar Pradesh 

Statement n 
Major steps Laken by the Government 

for protec.ion of wild animals are: 
(i) Hunting of Scheduled wild animals 

has been banned by law; 
(ii) . mega! trading in wild lItDimals and 

their parts, or products thereof is 
banned by law; 

6-724LSSjM 

1991 1129 Kaziranga 
National pai"k. 

1991 100 Orang wildlife 
sanctuary. 

1989 65 Pobitora Wildrife 
sanctuary. 

1989 03 Laokhowa Wildlife 
Sanctuary 

1989 40 other POckets. ResultS 

1992 

Of J 993 CCllSUS awaited 

33 Ja:JaC'ara Wi:d,ife 
saactllary. 

1992 11 Gorumara Wildlife 
sanctLary. 

1992 

1989 

10 Dudhwa National Park 

6763 All India census 

(iii) A network of 421' Wildlife Sanctn-
aries and 75 Na.ional Parks haa 
been set up for conservabon of 
wild fiora and fauna. Financial 
assistance :s provided by the Cent-
ral Government for development .of 
nadonal parks and sanctuaries; on 
request, to . the State Government&·; 
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(tv) ~ A.6IliItIIDce ill pnwided 10 
IW.e JUT I Got. fIDIMIISI fOr IIftD&-...... ~~ 

(v) Spccial ecbema for ~ mel. 
colll!lCI'W.tion of tigers, elephants and 
rhinos are under implementation; 

(vi) Cooperation of Police, BSF, Coast 
Gu8nl and Army is also taken $ 

and when required, in apprehendiIli 
the poadlers and ill~ traders; 

(vii) Irutia is a meIlli!er of ColWCntion 
on lotematioual Trade in Endan-
scred Species of Flora am Fauna 
(OITES) and participates in the 
regulation of inw-natiooal trade in 
endangered species of animals and 
articlee made thereof under the 
provisions of the Convention. 

[English] 

SUPERFAST TRAlNS. 

-210. SHlU SHARAD DIGHE : Will the 
Minister of RAILWAYS be pleased to 

Itate : 

(a) whether the National Consumer 
Dispuies Redressal CommiIIsion (NCORC) 
bti di.rected Indian Railways to reviae c;ri. 

teria adopted for cla&sifying Superfast and 
pa&IICOgCll" trams; 

(0) if so, the reaction of the Govern-
ment tDercto; and 

(c) the details of new criteria adopted 
in this reaard? 

TIlE MINISTER OF .RAn.WAYS 
(SHIU C. K. JAFFER SHARlEF): (a) 
10 (c) Yea, Sir. The NCDRC bas directed 
IDdian R.ailwa)'S to lay-down fresh guide-
WDca, fixing criteria for classification of 
1niDs as superfast trains. The .RailwaY' 
faavc adopf.ed th& critaion of averaae speed 
01. 55 kqI&l for BG tniDI aDd 45 km.pll 
fw NO traiaI to 1IItOJOr.iae supeda8t t1ram. 
• anllOlJ2lCed ill the Parliament in the 

RailwayI 8udpt Speech lttl-,.. lWl' 
fiay. ata1l4 on the i.ue wJR 1M upJehMI 
to the CommiIliOll . 

EXPORT OF PULSES 

*211. SHRI SURAJBHANU SOLAN.Ki: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether provisions have been made 
under the National Pulses Development 
Plan ,to export pulses; 

(b) if so, the details thereof; and 

( c) the steps taken or proposed to be 
taken by the Government to include faci-
lities for export of pulBeS 1.mder the ambit 
of National Pulses Development Plan ? 

THE MINISTER OF AGlUCULTURE 
(SHRI BALRAM JAKHAR): (a) to (c) 
The main thrust of the National Pulses 
Development Project (NPDP) is to in· 
crease production and productivity of 
pulses, The increll8ed produotion of pulses 
as a result will en<:OOrage exports apart 
from meet.:ng the domestic demand. 
[ndian Pulses have better t'aSle and quality 
and are in demand in several countries 
and are being exported depending upon 
their aVailability. 

PROMOTION OF HINDI 

*212. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government have for-
mu1ated any new scheme for promotion of 
Hindi in non-Hindi speaking States; 

(b) if so, the number and n.ama of 
the organisations/institutions enaa&ed 
therein ; 

(c) whether the scbaae iI beioa funded 
c:oDt per OCD! by tbe t.1Di90 GoYefJl;lDellt; 

(d) if so, the assiItance PIOvic1ed duriJ:II 
1992-93 therefor, State-wise; and 
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'(e) t1Ie ,1IftOIitlt etnI1arbd fer 1",""', 
~? 

THE MlNISTBll 01' HUMAN It]!.. 

SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (e) No new 
teheme has been started in the 8th Five 
Year Plan for promotion of Hindi in non-
FIi1d 8p811ting St8le8. The following on-
going ,Ieh_ ate c:onti.nuing for the pro-
motion of Hindi:-

1. Scheme of Appointment of Hindi 
Teachers in non-Hindi speaking State!. 
and the scheme of opening I strength-
ening of Hindi Teachers' Training 
Colleges in non-Hindi speaking States/ 
UTs. 

Under this scheme 100% financial grant 
is provided to the non-Hindi speaking 
S'ates (UTa. 

During 1992-93, the financial grant was 
Biven to !be States of AlISllm (Rs. 12.88 
lakhs). Mampur (Rs. 50.00 lakh~) Mizo. 
ram (Rs. 55.81 lakb6). Nagaland (Rs. 
3.8.00 lakhs) amd 0riSS>a (Rs. 40.36 lakhs). 

2. Scheme of financial assistance to 
Voluntary Hindi Organisations fo, 
Promotion of Hindi. 

Most of the Volunt'ary Organisations 
rece:ving financial assi!ltance are located in 
non-Hindi speaking S~ates. There are 
about 200 Voluntary Hindi Or)!an:sations 
engaged in the promotion of Hindi which 
are receiving financial grant under this 
'!Cheme. 

Under the scheme. 75% grant of the 
approved expenditure is admissible and 
25% is met by the VoIlliIltary Hindi Or-
ganisations. Statewise breaok-up of the 
grants given to the Voluntary Hindi Orga. 
ift 1992-93 is as under:-

1. Andhra Pradesh I 
2. Gujarat 

3. K.araatab 

Its. in 1 ath ~ 

20.26 
2.U 

58.68 

4. Makar"" 11M 
5. (loa 2.1, 
6.AIIII!!. 10.36 
7. M'llnipur 8.12 

8. West Be. 7.:W 
9. Orissa 6.01 

10. Kenlla 24.02 
11. Tamil N'adu 56.57 
12. Dabhin Bhant 104.90 

Hindi Pracbar Sibba 

Dakshin Bharat g:ndi Pracbar Sabha 
which is declared as an institution 01. 
National Importance by an Act of Parlia-
ment is dealt with on a special footing and 
provided 100% grant-in-aid for IIOi1Ie ~ 
its projects as a special case. 

Des'des, the Central Hindi Directorate, 
a subordinate Office under the Ministry, is 
engaged in the Correspondence Courses to 
teach Hindi as second language to DOlI-

Hindi speaking IndillD6 and foreignen 
through the medium of Tamil, Malayalam. 
Bengali and English. During 1992-93, 
about 15,000 students were enrolled. The 
D'rectorate also brings out Hindi based 
and Regional lamguages based bilingual, 
trilingual and multi-lingual dictionaries and 
also brings out journals like UDClIOO Door, 
Bhasha Varshiki and Sahitya Mala for 
promot:on of Hindi in non-Hindi speaking 
area.s. Every year 16 non-Hindi ~ 
writers are given aW'llrds each of. Ra. 
15.000. 
[Translation] 

NATIONAL COUNCIL OF TEACHER 
EDUCATION 

*213. SHRI RAM PRASAD SINGH: 
SHRI MANJAY LAL: 

Will the Minister for HUMAN RE-
SOURCE DEVELOPMENT be pleaeed to 
Itate : 

(a) the date on which NetiOlDal Cbuncil 
of Teacher Eduoatiaa WIle set up ad lilt 
objoaives thcnof; 
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(b j tbe number of elementary and 8e-

condliy: teachers proposed to be ,trained 
every .~ to' meeot the cduoational require-
lDent ;. 

(c) the total number of trainees enrQlled 
in Teacher Training Institutions of the 
coun:ry at present; 

(d) whether any scheme has been fQr-
mula:ed by the Ceuncil Qr GO'vernment to' 
meet the shor:age O'f Teacher Training 
Institutions; 

(e) if so the details thereof; and 

(f) if not, the reasons therefQr? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) The Natienal 
Council fer Te3cher Educatien (NCTE) 
was set up en 21-5-1973 by a Government 
ResolutiO'n, wi:h the follow'ng cbjectives: 

(i) To adv:se Government of India cn 
all matters concerning teacher edu-
catiO'n, including pre-service and in-
service training, evalua,:ion of cur-
ificula fer :eacher educat'on and 
periodical review of prO'gress in 
revising carr' cula ; 

(li) To advise State Governments on 
any matters referred to the Council 
by them; 

(iii) TO' review the progress of Plan 
Scheme" both Central and State, 
concern'ng :eacher education; 

(iv) TO' advise Gevernment on ensuring 
adequa'e standards in teacher edu-
catiQn; 

(v) Any other matter entrusted to the 
Council by the Government O'f 
India. 

(b) and (c) The total number of 
trailnees enrolled in Teacher Training Insti-

. tutiOIl5 of the country as per the Selected 
,Educational Statistics compiled by the 
Ministry of Human Re.ource Development 

(as Ott 30-9-1991) was 2,22,659 (cl these, 
97,313 wen: for elementary educatiora 
leading to the award of BTC I'D. Ed. dip-
loma/certificate and 1,25,346 for ~, 
education leading to the award of B.Ed 
degree). 

(d) and (e) In order to improve the 
teacher educa,tion system in the country, 
States bave been provided assistaoce to let 
up D:strict Institutions of Education and 
Training (DIETs), Colleges of Teachel 
Education (CTEs) and Iooitutes O'f Ad-
vanced Studies in Education (lASEs), 
under :he Centrally Sponsored Scheme O'f 
Restructuring and Reorganisation O'f Tea· 
cher Education, The Scheme provides fOI 

phasing out sub-standard and malpractising 
teacher education 'nstitutions in the coun-
try as DIETs, CTEs/IASEs get established, 
Under ;his scheme, financial assistance has 
been provided for setting up O'f 9,346 
DIETs and 75 CTEs/IASEs so far. 

(f) Does not arise. 

[English] 

CULTIVATION OF COCONUT 

*214. PROF. UMAREDDY VENKA-
TESW ARLU: Will the Minister O'f AGRI-
CULTURE be plell6ed to state: 

(a) whether the Coconut Development 
Board provides financial assistmlce to 
States for .he cultivation of Coconut; 

(b) 'f so, the amount of financial assi& 
tance earmarked for S:.a:es during 1993-94. 
State-wise; and 

(c) the details of the programmes fOJ 
which the assistance is prO'posed to be 
utilit.\.; '? 

THE MINISTER OF AGRICULTURB 
(SHRI BALRAM JAKHAR): (a) Yes, 
Sir. 

(b) and (c) A S!Jatemont is }aid on the 
Table of the Sabba. 
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[TraMlation] 

WSil'IE lUtV'OLUTION 

'215. SHRl ANAND AHJ!RWAR: 
SHRI MRUTYUNJAYA 

NAYAK: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether a team of European .Eco-
oomic Community and World Bank h~ 
rev~ewed the achievements of white revolu· 
tion in the country; 

(b) whether the team bas recommended 
some corrective measures to boost the 
wbite revolution in the countJry; 

(c) if so, the det13:ils thereof; and 

(d), the reaction of the Government 
t~? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR) : (a) to (d) 
A joint EUI-open Economic Community 
(EEC)-World Bank Review Mission 
vis'tted the operation flood III project 
during February-March 1993. The Mi&-
&ion visited a number of milkshedB where 
the operation flood III programme is under 
implementation and held discussions with 
the farmers and officials of the cooperatives, 
the State Governments aod the National 

. Dairy Development Board on the progress 
of the project. 

In i.ts report, the Review Mission hat> 
appreciated ,the pace of project implemen-
tation and the remarkable progress in <lis-
bursement of funds. besides expressing its 
sa:.illfaction over the progress in creation 
of infmstructural facilities and the growth 
in milk procurement. A summary of the 
main recommendations of the Review Mis-
sion is given in Statement. 

Goverll1J'eD! generally aglfees with the 
recommendations. 

Statement 

Summary of Mission's Main 'Recommenda-
tions. 

1. NDDB ,to continue its initiative to 
promote full compliance by State Federa-
tions and milk unioos with the project's 
legal covenant! relating to a«ounts aDd 

audiCa. prepIntioIl of ammIl plIiDI, JIIBiJM. 
III&Me of adequate equity .... aacl .. 
IIiIrtcoe to o,perat.ice Plood priMiplet. 

2. NIl])B to provide a milk Uftioft-wise, 
service-wise annexure in the half-yearly 
reports citing indicative COlt of services 
provided and COSt recovery im the form of 
charges paid by membeM. 

3. G01 to reimburse NDDB's claims 
expeditiously. 

4. NDDB must continue its efforts to 
ensure thalt unions concentrate on reorga-
nizat:on and consolidation of the co<JpeI'a-
tive !tructure makin,g it niOre effective and 
fiOOlllCially strong. 

S. NDDB to ensure tbat FAO coopem-
live development suggestions, and idendfi-
cation and training of core coopetative 
development staff, which is a key constraint 
to expansion of cooperrative development 
programme, are addressed. 

6. Milk unions to ensure that appro-
priate producer prices for milk are offered 
during the lean and flush seasons. 

7. Milkshed dairies to attempt to sell !Ill 
much of the milk procured as l'iquid milk 
in their local markets and also increasingly 
focus on milk products. Specific milk 
marketing strategies should be formulated 
by cooperative dairies to enbance thei!r 
liquid milk market share, focussing on 
quality of milk, distribution system adopted 
and the markets catered to. 

8. Work on comparative building des;gm; 
to modify and develop experimental booths 
10 house these units to be initiated by 
NDDB's FAO counterpart team for Amul-
3 project. 

9. Gujarat Cooperative Milk Marketing 
Federation (GCMMF) to identify iJt6 team 
for operat'onal training. This is impera-
tive as the Oandhinagar dairy is expected 
to become openational in Macch 1994. 

10. For the Kheda dairy, oroer place-
ment for the cheese, whey protein II!IId 
lactose plant at Kheda dairy to be expedit-
ed and NDDB to designate an FAO coun-
terpart officer from the pl'Q(lel8 &: Bna\. 
neeriItg rroup for tho dairY' work. 
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it. m>DB tg ~ ~ dana w 
improve • perfo~ of fiIlcI AI pro-
Jl1IIlDC by _ .. ~ ~ M ~D.W 
coocepl, modomizina spml tldIMDs tQ llaQi-
litate eemen ~ uaiDe ~ French 
IIliniIstraw system 8.'Ild trai.ning .AI workClll. 

12. NDDB to ascertain 1IIl'C3S where 
F AO consultants can make useful contri-
butions aru1 amounts requiTed for future 
FAO ~tancies. 

13. NDDB to continue to make efforts 
to address iSSll~ reLating to project dairies 
(tl1IolI8fer of facilities to milk un.iom, milk 
pricing, staffing, working ca:pital, equity) . 

14. NDDB to ensure implementation of 
F AO suggestions relatmg to powder plants 
effioiency improvement a.nd upgrading the 
Quality Assurance Programme. 

LOCUST CONTROL 

"216. PROF. RASA SINGH RAWAT: 

SHRI SURYA NARAIN 
YADAV: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether locust swarms have been 
noticed in Rajasthan and Gujarat reoently 
which have caused damage to the stand-
ing crops; 

( b) if so, the details thereqf; and 

(c) the steps taken by the Government 
to control the spread of these locust 
swarms to other States ? 

THE MINISTER OF AGRICULTURE 
(DR. BALRAM JAKHAR) (a) and (b) : 
Yes, Sir. Locust swarms have entered 
Jaisalmer, Barmer, Jodhpur and Jalore 
districts in Rajasthan and Banaskantha & 
Kutch districts in Gujarat. 

Effective control me8eurea have boon 
taken to ensure that locust swarms do 
not cause damaae to the standinl crops. 

(~) Tile fQn~ atepI have been ~ 
by the GovCl'lUlWl1 tQ c:gntrol the I,PruQ 
of the loc:uat 1W&rIQI to Gthcr 8tate4 l"!"'" 

(1) Deployment of &round c:gntrOl 
teams for monitoring the locust 
activity and for undertaking control 
operations in the locust infested 
areas. 

(2) Providing plant protection equip-
ment and pesticides to the village 
level committees/farmers in the 
locust infested areas for controllins 
locust. 

(3) Mobilisation of additional man-
power, equipment, vehicles and pes-
ticides. 

~4) Deployment of aircraft and heli-
copters for aerial application of 
pesticides. 

(5) Strengthening of Survey and com-
munication network. 

(6) Constitution of co-ordination com-
mittees at the District, Tehsil and 
Su b-Tehsil level. 

(7) Setting up of control rooms. 

(8) Supply of equipment and pesticides 
to the District authorities. 

(9) Alerting neighbouring States t~ 

take necessary proparatory steps 
for effective control of possible 
locust incursion. 

[English] 

OlLPALM SEEDLINGS 

';'217. SHRIMATI GEETA MUKHER-
JEE: 

Will the Minister of AGRICULTURE 
[":: pleased to state : 

(a) whether the Central Plantation 
Crops Research Institute (CPCRI) at 
Palode near Trivandrum is able to meet 
the growing demand of oilpaim aeedlinaJ 
ill the country; 

(b) if so, the demand and availability 
of the oilpalm seedl.inas at present; 
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(c) the quantum of teedJ.inp importe4 

durin, 1992-93 and proposed to be impor-
ted tiurin, 1993-94 indicatin, the JlIIlIlIS 

of the countries and costs involved there-
in; and 

(d) the measures proposed to be taken 
by ,the Government for indigenous deve-
lopment of oilpalm seelings so as to meet 
the demand of oilpalm cultivators ? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) No, 
Sir. 

(b) The domestic production of oilpalm 
seeds is at present limited to only about 
4 lakhs per anuum as against the Eighth 
Plan estimated demand of 17 million 
seeds/seedlings. 

(c) Aroood 2.6 million sprouts were 
imported during 1992-93. During 1993-
94, the quantity proposed for import is to 
be finalised. Seeds have been imported 
from different countries particularly Costa 
Rica, Papua new Guinea and Ivory Coast 
a sum of Rs_ 3 Crores in Foreign Ex-
change was earmarked for seed imports 
during 1992-93. 

(d) Three additional seed gardens in 
Andhra Pradesh, Karnataka a1nd Kerala 
have been sanctioned to meet the future 
demand of Oilpalm Seeds. 

[Translation] 

TO BE ANSWERED ON THE tonI 
AUGUST, 1993 

DRY FARMING 

*218. DR. CHINTA MOHAN 
SHRI NITISH KUMAR 

Will the Minister of AGRICULTURE 
>.: pleased to state : 

(a) the total area of land under dry 
farming as in March, 1993; 

(b) whether there is a great difference 
between the average rate of production 

of dry fannin, ~cI irriaated farmina ~ 
the 8OlIDtry; 

(c) if so, the details therd; 

(d) whether the Government have taken 
steps to encourage the research work for 
increasing the production rate of dry far-
ming; 

(e) if so, the outcome thereof; and 

(f) the other measures taken to increase 
the production rate of dry farming ? 

THE MINISTER OF AGRICULTURE 
(DR. BALRAM JAKHAR) : (a) As per 
Land Use Statistics 1989-90 (latest avail· 
able), the net unirrigated area in the 
country is 94.38 million hectares. 

(b) Yes, Sir. 

(c) A statement giving average yield 
for both irrigated and unirrigated areas 
in respect of some of the important crops-
State-wise for 1990-91 is laid on the Table 
of the Sabha. 

(d) and (e) Yes, Sir. The concerted re-
search efforts have been made by Indian 
Council of Agricultural Research and 
State Agricultural Universities to develop 
high yielding varieties/hybrids in respect 
of cereals, pulses and oilseed crops, suit-
able for different soil agro-climatic re-
gions in.;luding that grown under rainfed 
conditiolls. This has helped in raising 
yield rates of coarse cereals, pulses and 
oilseedt significantly which are mainly 
fainfed crops. 

(f) The Government is implementing 
various crop specific schemes for increas-
ing the production of rice, wheat, maize 
& millets, pulses, oilseeds, cotton, jute, 
etc. 1ln addition, the National Watershed 
Development Project for Rainfed Areas 
(NWDP-RA) including externally aided 
schemes for enhancing the crop producti-
vity of dryland are in operation .. 
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STATBWISB BfTIMATBS OF IlUUGATED AND UNIlUUGATED YIELD RATES OF 
PRINCIPAL CROPI . 

Wheat 

Maize 

Groundnut 

Gram 

Suaarcuo 

AIIIm 
Bihar 
KarDataka 
Madhya Pradesh 
Punjab 
TamilNadu 

Bihar 
Haryana 
Madhya Pradeib 
Punjab 
lla,iaItbaD 

Gujarat 
Haryana 
Karnataka 

Gujarat 
Haryana 
Mabarashtra 
Punjab 
Rajasthan 
TamilNadu 

Haryana 
Karoataka 
Punjab 

Haryana 
Madhya PradcIh 
Punjab 
Rajaatban 

Gujarat 
K.arDataka 
Punjab 
Rajasthan 
TamilNadu 

Gujarat 
Haryana 
Madhya PradoIh 
Punjab 
llajIatbaD 

• • 
• •• 

7 -724US194-=-=--------

IrriptecJ UDinicated 

2274 
1225 
1464 
1643 
3l4O 
3718 

1885 
3503 
2139 
3780 
2491 

475 
S40 

2272 

1044 
lOIS 
963 

1174 
838 

1552 

1312 
2829 
2l4O 

2175 
16SS 
2981 
1917 

712 
785 

1079 
1390 
1559 

860 
912 

1009 
1160 
908 

96S 
rfn. 

1604 
1065 
.2OlS 
1216 

1382 
1697 

863 
2130 
1157 

386 
143 
842 

686 
734 
568 
612 
510 
904 

1273 
2395 
1334 

1376 
843 

1301l 
1012 

430 
573 
547 
824 

1092 

627 
638 
739 
S94 
552 

411. 
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Crop State 

RaPeseed and Assam .. 
Gujrat 

Mustard Haryana 
Madhya Pradesh 
Punjab 
Gujarat 
Kamataka 
Mlharashtra 
Tamil Nadu 
Madhya Pradesh 

ASSISTANCE TO SANSKRIT C0l.-
LEGES 

*219. SHRI K. D. SULTANPURI : 

Will the Minister of HUMAN 1lE· 
SOURCE DEVELOPMENT be pleased tol 
state : 

<a) the names of the Sanskrit Colleges 
which are getting financial assistance from 
the Unioln Government; 

(b) the amount released during 1991-92 
and 1992-93, Collelle-wiae; 

(c) whether the Govt. have receiv-
ed complaints about misappropriation of 
Central assistance by the management of 
some colleges; 

(d) if so, the details thereof; and 
(e) the action taken/proposed to be 

taken by the Government in this regard ? 

--_._----_._----
3 4 

Irriaated Unirriaatcd 

898 • 652 
988 645 

1367 1225 
1340 456 
1050 612 
395 157 
371 138 
267 108 
435 220 
132 101 

THE MINISTER FOR HUMAN R& 
SOURCE DEVELOPMENT (SHRI AR.. 
JUN SINGH): (a) and (b) The informa-
tion is contained in the Statement annex-
ed. 

(c) to (c) One complaint has been re--
ceived alleging undue favour and unduo 
financial benefit being given to the Prh-
cipal of the Himachal Adarsh Sanskrit 
Mahavidyalaya, Jangla (Rohru), H. P. by 
certain members of the Managing Com-
mittee of the institution including the for-
mer nominee of the Central Govt. on the 
Managing Committee. A preliminary en-
quiry has been ordered to probe the con-
duct of the said nominee. The matter 
regarding appointment of the Principal is 
sub-judice in the Himachal Pradesh High 
Court. Further action will be taken on 
completion of the preliminary enquiry 
subject to the directives of the Court. 

StateIDeat 

AMOUNT OF FINANCIAL ASSISTANCE RELEASED TO 
THE MAHAVlDYALAYAS/SHODHA SANSTHA~ 

-----------------------

1. The Principal 
Shri Rang Laxmi Adarsh 
Sanskrit MahavidyalaY'-. 
Vrindaban (Mathura)-281121. 

2. The Principal, 
jagdish Narayan Brahmchari 
Ashram Sanskrit MahavjdyalaYa. Lagma 
(Via): Lohna Roa4, RambhadharPUr, 
DiItt. oacbh8ng8 (Bihar). 

---- -~--------------"-"" 

Amount ·Released 
1991-92 1992-93 
(Rs.) (Rs.) 

" 6,52,014 6,71,957 

8,83,214 
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Amount Released 
1991-92 1992-93 
(R.s.) (Rs.) 

3. The Principal, 6,87,160 7,69,077 
Bhagwan Das Sanskrit Mahavidyalaya, 
po. Gurukul Kangri, Haridwar, 
Dt. Saharanpur-249401 (UP). 

4. The Principal, 6,82,044 4,49,669 
DeWan Krishan Kishore S.D. 
Adarsh Sanskrit Colle.ge, 
Ambala Cantt.-133 001 
(Haryana). 

5. The PrinCipal, 6,88,182 5,00,000 
Shri Ekarasanand Sanskrit 
Mabavidyala,ya, 
Mainpuri-205 001 (UP). 

6. The Principal, 8,83,118 9,05,082 
The Madras Sanskrit College 
& SSV Pathshala, 
84, RoyaPeetha High Road, 
MylaPDre, 
Madras-600 004. 

7. The Principal, 6,30,000 6,32,127 
Mumbadevi Sanskrit Mahavidyala,ya, 
Cfo Bharatiya Vidya Bhawan, 
K.M. Munshi Marg, 
Bombay-4OQ 007. 

8. The Director, 5,04,288 6,16,648 
Kuppuswami Sastri Research Institute, 
84 RoyaPeetha High Road, Mylapore, 
Madras-600 004. 

9. The Principal, 7,10,862 5,73,698 
Haryana Sanskrit VidyaPeeth, 
PO: Bhago]a (Pa)wal), 
Distt. Faridabad, (Haryana). 

10. The Principal, 14,02,232 10,56.262 
C8licut Adarsh Sanskrit 
VidyaUeetha, BalUSSery, 
PO: Ba)ussery, 
Dt. calicut (Ker8la)-673 612. 

11. The Director, 5,20,887 5,67:JS7 
Vaidika Samsodhana Manda)a, 
THak VidyaPeetba Nagar, 
Poona-400037 (Maharashtra). 

12. The Principal, 6,46,500 9,64,500 
Himachal Adatsh Sanskrit 
MahavidyaJaya, Jang). (Rohru). 
Distt. Shimla (H P.H 71'1.07. 
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13. The Priacipal, • • 
Labhmi Devi Shroff' Adarsh 
Sanskrit Mabavidyalayl, 
Kali Rakha, Dt. Dco&arh-814112 (Bihar). 

14. The Principal, •• 
Rajkuman Ganesh Sharma 
Adarsh Sanskrit VidyaPoothA, 
Kolbanta, Patari. 
Distt. J)arbhaDp (Bibar)-846 003. 

IS. The Principal, • • • 
Swami Parankusbadlary Adarsb 
Skt. MabavidyalaY&, HulllSpnj, 
Distt. Gaya (Bihar}804 407. 

16. The Priacipal, • • • 
Sri Cbandrasckbarcndra Saraswati 
Nyaya Sastra Skt. MabavidyalaY&, 
No.3, East Mada Street, Little-
Kancbeepuram (T. Nadu). 

(BngIish) 

NATIONAL SEEDS POllCY 
*220. SHlU WAY NAVAL PAm..: 

wm the MiDiater of AGRICULTURE 
be p1euecl to Itatc : 

<a) the aHem fCltures of the NatioDal 
Seecb Policy particularly ill repnt to ~ 
ductioD of eeeds by private parties/multi-
II8tioDaJs aDd import of seeds; 

(It) wbetber GovenImeDl bavo received 
'epiClICntatiGns from Ifarmm n:prdiDc this 
policy; 

(c) if 10, the details tbaeof; 

(d) wbethcr' GovCl'DlDCDt propose to 
reYiow the said poIic:y ill the li,gbt of aboft: 
aDd 

(e) if 10. the detaiJs tberco(? 

TIm MlN1STEll OF AGR.ICULTURE 
(DR.. BALR.AM JAKHAR.): (a) The 
Salient features of the Seed Policy are as 
follows :-

(i) Provide lJIdian PIIlJDCI'S with the 
belt poHible planting material are 
available IID)'Wbere ill tho wodd. 

2 

RI. RI. 

7,57:xJ) 4,87,052 

6,88,977 7,42,756 

6.45,869 6,15,973 

5,39,785 5,53,332 

o(u) Easure tbat oaIy IUJll!rior di8eue-
free material are brought into the 
OOWItry by !JIJb;ectiog pro-bu1k im-
port samples to coordiDllted-tmls by 
the Indian Council of Agriadture 
R.eseardt (lCAR). 

(iii) Compulsory praductioa of certified 
eeed by COIIIIIUiee having fareign 
caIlaboratklD qm:meats. 

(iv) IIK'R8IC domaItic: prodactioIl of 
quality seeds by providiDg incen-
tives to Indian SeeIIl Industry. 

(v) St:reagtbeD quality control aad qua-
rantme facilities !for the seed sector. 

(b) and {c:) No, Sir. 

(d) .,.t (e) Tho provisiOOl of the Seed 
Polic:y are ~ from time to time in 
reaporllIe to the dovelOl'lJlCllU aDd require-
IIICIIIIf of the Seed 1CCtGr. 



101 Wrllten.Aluwer8 SRAVANA It, 1'15 (SAKA) 

LAND MOBILE SATELLl1'B SBllViCB 

2()65. SHRI GEORGE FERNANDES: 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

<a> whether the Union Government have 
decided to sign the Land Mobile Satellite 
Service under the International Maritime 
Satell~ Organisatjoos; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMUNICA-
nONS (SHRI SUKH RAM): <a> 
Ye6, Sir, JDdia has decided to ratify the 
amendment. to lntemational Martime Satel· 
lite Organisation (IN'MAIRSAT). Conven-
tion for provision of Land Mobile Satellite 
Service (LMSS). 

(b) International Maritime Satellite Or· 
ganisation (INMARSAT) was established 
in Sept. 1976 primarily to provide relia· 
ble maritime Mobile Satellite Communi· 
cation Services. INMARSA.T OPerates 
Satellite systems for the provision or mario 
time communication services the world 
over. With the increase in demand for 
mobile c:ommunication services, the need 

Year 

_._--_._-_._---- ------
1991·92 

1992·93 

1993·94 

Allocatioll6 are made State-wise and 
not roadwise. 

(b) National Highways No. 36 and 39 
only pass through Karbi Anglong. The 
works on these National Highways are in 
progress IIJId are likely to be gompleted 
by 1996 subject to availability of reIiOUl'CCI. 

for land baaed mobile internatioaaI CICIIIIJDg. 
Dication service was felt. lNMARSA T deci-
ded to introduce this Iel'Vke for· whicb 
necessary amendment to the CoaveDdon 
and Operating Agreement have heeD pro-
polled. India as founding member of Ill-
manat bas decided to ratify the ameDd· 
menta to the INMARSAT ConveDtioa I: 
Operating Agreement to enable introduo-
tion of internatioaa1 land mobile COIIIIIlUDl-
cation facility. 

FINANCIAL ALLOCATION TO ASSAM 

2066. DR. JAYANTA RONGPI: WiD 
the Minister of SURFACB TRANSPORT 
be pleased to state :-

(a) the amonn! allocated during each of 
the last three years for the National Hlsh-
way~ in Assam, road·wise; and 

(b) the action plan to complete tho 
work of National Highway Nos. 37 aud 
39 at Karbi Anglong portion? 

THE MJNISTElt OF STATE OF TIm 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The 
amounts allocated during the last three 
years for National Highways in Allam 
are as under:-

- ----------_._----
Amount allocated . . 

NH Works Maintenance & 1tepaIrs 
(Rs. in 1aItbs) . 

1225.00 

1275.00 

1300.00 

1018.09 

1039.62$ 

474.64 
(upto~) 

DEVBLOPMENT OF NATIONAL 
HIGHWAYS IN KARNATAKA 

2067. SHRI S. B. SIDNAL: Will the 
Minister of SURFACE TRANSPORT be 
oleased to state : 

(a) the total length of cxiatina Natioaal 
Hiahways ayatem; . 



\ 
AUGUST 10, 1993 

(b) whether the aDocation made in the 
hIIIet on the highways during 1992-93 
Was fully utlliBed; 

(c) - the expenditure involved in the 
development of National mghways in 
KamaWta; and 

(d) the amount' allocated dnring 1993-
94 and the amount, out of it, utilised for 
the deftlopment of the National mghways 
in Kamataka 1 

TIlE MINISrER OF Sl'ATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Total 
length of National mghways system is 
34058 Kms. 

(b) The allocation made in 1992-93 for 
National Highways was Rs. 62654.00 lakhs 
against which provisional expenditure as 
reported is Rs. 61400.51 laths. 

(c) During 1992-93, the expenditure 
incurred on the development of National 
Highways in Kamataka was Rs. 1848.03 
laths. 

(d) 1'be amount allocated during 1993-
94 to Kamatata is Rs. 1900.00 laths. Of 

thit, an amount of Ib.. m.4' lUbe bill 
been utilised up to June 1993. 

ROAD ACCIDENTS IN METROPOLIS 

2068. smu SHRA VAN KUMAR 
PATEL: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether Delhi tops in the metropolis 
of fatal accidents in comparison with other 
metropolitan cities; 

.(b) if so, the number of fatal accidents, 
indicating the nUDlber of persons k111ed 
and injured in accidents on roads in such 
metropolis during first six months of the 
current year and the corresponding figures 
for the same period during 1992; and 

(c) the extent to which the higher rate 
of fatal accidents in Delhi is attn'butable 
with the induction of Redline buSCll in 
Delhi 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(b) Details are g;ven below:-
------------ -i992-- - ----.. ---1993-' ----

(January-June) (January-June) 
Fatel Persons Persons Fatal Persons Persons 
Accidents Killed Injured Accidents Killed Injured 

Delhi • 

Madras 
Bombay 

Calcutta 

914 

237 
185 
Not 

Available 

( c) From the above figures it will be 
eeen that there has not been any abnormal 
increase in fatal accidents in Delhi due 
to induction of Redline buses. 

BRIDGE ON N.H. NO. 9 IN 
ANDHRA PRADESH 

2069. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) whether steps have beea taken for 
the COIIItrDction of a new bridge acro8I 

945 
247 

197 

232 

4043 831 892 4021 
2187 208 219 1951 
3770 1l0(E) 1l0(E) 3300(B) 

1193 Not 300(E) 1200{E) 
Available 
-------------

river Munieru on National mghway No. 
9 -at Keesara in Krishna district of Andhra 
Pradesh; 

(b) if so, the estimated cost and the 
time-schedule for the completion; and 

(c) the time by which the consfmction 
is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH 'I'Y'nER): (a) Yes 
Sir. 
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(b) .t (c) The estimated cost of bridge 
including approaches is Rs. 499.14 lakhs 
and the work is likely 10 be completed by 
December. 1993. 

(a> whether the Government of ADdbra 
Pradesh has sent propouls 10 the Union 
Government 'during the last two yean for 
the coaversioD of· State roade at Natioaal 
Highways; and 

DECI..ARATION OF NATIONAL 
lllGHWAYS IN A.P. 

(b> if so. the details thereof 7 

2070. SHRl J. CHOKKA RAO: 

DR.K V. ~ CHOWDARY~ 
Will \he Minister- of SURFACE TRANS-

PORT be pleased 10 state: 

THE MINISTER OF STATE OF 11m 
MINISTRY OF SURFACE nANSPOltT 
(SHRl JAGDlSH T\"Il.ER): (a> Yea, 
Sir. 

(b) The list is Jiven in Statement. 

STATEMENT 
LIST OF REVISED PROPOSALS RECEIVED FROM GOVERNMENT OF ANDHRA 
PRADESH FOR DECLARATION AS NEW NATIONAL HIGHWAYS DURING THE 
8THPLAN 

S. No. Name of tho Road 

I. Machllipatnam-Vijayawada-Nuzvid.Chintalapudi Bhadrachalam-chintur-
Konta (ill Andhra PIadesh)-Mothugudem Sasonpal-Jagdalpur 
(in Madhya Pradesh) . 

2. NeUore-Tadipatri-BoIlary-Hubli 

3. Hyderabad-Karinmagar-Manchcrial Chandrapur-connecting N.R.16 and 

Length 
(in Kma.) 

N.H.7 332 

4. &Uary-Raichur-Mahbooboagar-Devarkonda.-Nalesgonda Suryuapot.Khammam 370 
Bhadrachalam.-SAcru-Araku-Gajapatinagram-Vizianagaram (COIUloctin& NH. 7 
and NH. 43) 900 

S. Kakinada-Rajahmundury-Bbadrachalam-Venkatapuram Jagdalpur. - 360 

6. KrishDaslri to Sironcba (via) Vopanapalli-Kuppam-VCDkatagiri-Kota-
Gudiyattam-cbitoor-Pilcru-Rayachoti-Cuddapab-Maidukur-To.kapaJlo-
ErragJndapalom-Srigiripadu-Machcrla-DachopaJ1o-Wadrabad-Mi.ryalaud.a-
Khammam-WarangaJ-Parkal-MahadevpuroSirODclla. 970 

7. Ongole to Raichur (via) Podili Bestavaraipeta-Racherla-Giddalur-Nandyal-
Kurnool-Alampuc-Uppal-Vergara-Raichur. 340 

8. TUIllkur-Madakasira-Hyde,abad-Nagaram Venkatapuram (Tumkur-
Madhugiri Madakasira-Penugonda-Puttapatu-Dharmavaram-Tadipatri-
Bangarapalli-Nandyal-Nandikotkur Atmakur-RollapentaoScisallai-
Achampet-Kalwakurthy-Amangal-Tukkuguda-Hyderabad-Warangal_Mulu,_ 
Nagaram and Venkatapuram) 330 

9. Red HiU in Tamil Nadu to BolIary in Karnataka (via) Puttor-Rcoiaunta-
Tirupati-Pilaru-YoyaJapadu-Madanpalli-Kadiri-Anantapur-UravakOllda) 4SO 

Total : .. 4.112 
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TELEPHONE CONNBCI10NS TO 
DISABLED PBRSOIIlS 

.207L . DR. V ASANT NIWllUTIl 
PAWAR.: wm the Minister of COMMU-
NICATIONS be pleaaed to atate: 

<a) whether ~ Govel1ll1lel1t propose to 
II'QYide telepbono amnections on priority 
to disab}od viz. blind, mentally retarded 
persons; 

(b) whether any special concessions are 
extended to these people payment of regis.. 
tration fee, caU charges etc.; and 

(c) if so, the details thereof? 

mE MlNISTE.ll OF STATE OF mE 
MINIS1'R.Y OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) and (b) There 
is a proposal under considiration specifi-
caJly to benefit the blind. 

(c) Does not arise.in 'View of reply to 
<a> and (0) above. 

t~l 

COMPLAINTS ABOUf 198 

2072. SHlU MOHAMMAD AU 
ASHRAF FATMI: wm the Minister of 
COMMUNICATIONS be plcaIcd to state : 

Ca) wbcthcr the Govemmcnt have Ie-

ceivecI complaints about the telephoDe aer-
Yic:e No. 198 JDeIIIIt for registering tho 
tdcpbooe complaints with the telephone 
fau1ta control ceO; 

(b) if 10, the details zone-wise thereof 
during the last three years; and 

(c) the action taken or proposed to be 
taken by the Government against the per-
IIODI found guilty? 

mE MINIS'I'ER OF STATE OF THE 
MlNJSTltY OF COMMUNICATIONS 
(SBJU' SUICH RAM) : Ca> to (c) The iD-
fcnudioD 'II ~I CIODectol aDd will bo 
....... tile TaWe ~ tile 1kuD. 

LINKING ROADS OF M.P. WITH 
NATIONAL lnGHWAYS 

2073. SHRI K.HELAN 
JANGDE: Will the Minister of SURFACE 
TRANSPOR.T be pieued to state: 

(a) whether the Government of Madhya 
Pradesh has sent a proposal demanding for 
allocation of special fwuls to coanect ~ 
lain roads with National Highways an4 
other roads; and 

(Jj) if so, the number of roads for which 
funds have been sought? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and 
(b) Presumably, the Hon'ble Member has 
in view the Centrally Sponsored Scheme 
of State Roads of Inter-State or Economic 
Importance. The State Government of 
Madhya Pradesh have submitted six pro-
posals under the aforesaid scheme in the 
8th Five Y car Plan. 

CAPACrrY OF DEllU TELEPHONES 
BXCHANGPS 

2074. SHRI MR.UTYUNJAYA 
NAY AI{: Will the Minister of COM-
MUNICATIONS be pleased to refer' to tho 
reply given to Unstarred Question No. 
5544 on April 12, 1993 and state : 

(a) whether the required information has 
since been collected; 

(b) if 80, the detIiiJ.s thereof; and 

( c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) and (b) Yes, 
Sir. The required information has since 
been collected and Implementation Report 
has been sent to the Lok Sabha Secretariat 
and a copy of the same is given in State· 
mente 

(c) D9CI DOt arise in view of np1y to 
(a) and (b) above. 
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ENCOURAGEMENT TO FOOD 
PROCESSING INDUSTRIES IN 

MADRY A PRADESH 

2075. SHRI VISHWESHWAR 
BlIAGAT: 
SHRI KHELAN RAM JANGDE: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) whether the Government have made 
any assessment regarding investment to be 
made for encouraging food processing in-
dustries in Madhya Pradesh; 

(b) if so, the details thereof; and 
( c) the areas of food processing sector 

which are to be encouraged in these invest-
ments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGO!) : 
(a) to (c) No, Sir. The Ministry has nol 
made any State specific assessment for in-
vestment requirement for encouraging 
food processing indu~tries. But, under a 
Plan scheme formulated by this Ministry, 
financial assistance is provided to State 
Government organisation, academic bodies. 
recognised organisation of the industry, 
etc .• for conducting studies to assess the 
potential, etc., for setting up food pro-
cessing industries in various Statesl region~. 
No such proposal has been received from 
Madhya Pradesh in this regard. Several 
developmental Plan schemes have been 
formulated by this Ministry for imple-
mentation during the Eighth Five Year 
Plan assistance under which could be 
availed for the project proposals for deve-
lopment of various food processing indus-
tries. Most food processing industries are 
in the private sector and in tile Eighth Plan 
period also, it is expected that most of 
them will be set up in the private sector. 
From Augu&t, 1991 till may, 1993, 182 
Industrial Entrepreneurs Memoranda have 
been filed involving an investment of 
Rs. 1661 crores for &elting up of various 
food processing indu&!ries in Madhya 
Prade&h. From the available information 
it appears that there is potential for setting 
up of certain fruit and vegetable processing 
units, poultry processing units, mushroom 
production and processing units, milk pro-
cessing units, soya blUied units, and cereal 
baaed units etc. 

NEWS COMPILATION UNITS OF 
DOORDARSHAN IN M.P. 

2076. SHRI SHlVRAJ SINGH CHAU-
HAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) the number of electronic news com· 
pilation units of Doordarshan in Madhya 
Pradesh; • 

(b) whetber the Government propose to 
increase the number of such units; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) There is one news unit func-
tioning at Doordarshan Kendra, Bhopal. 

(b) No, Sir. 

(c) Does not ari&e. 

[Ellglish] 

PANKI THERMAL STATION 

20i7. SHRI G. DEVARAYA NAIK: 
Will the Minister of POWER be pleased 
to ~tate : 

(a) the quantity of power generated by 
the Panki thermal power station in Uttar 
Priidesb during the last one yeiif, month· 
wise; 

(b) whether there are alleged cases of 
corruption in the utilisation of the finan-
cial assi~1ance provided for the plant by 
the State as well as the Union Govern-
men!; 

( c) if '>0, the details thereof; 

(d) whether the Government have con-
duded any inquiry in this regard; 

tel if !>o. the de·tails and the outcome 
thereof; 

(f) whether the Government propose to 
get the plant's working being monitored 
by Central Electricity Authority or any 
other authority; and 

(g) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 

Month 

APril 1992 
May 1992 

June 19?2 
July 1992 
August 1992 

SePtember 1992 

Generation 
(in MU's) 

6 

26 
41 
58 

57 
.l3 

(b) to (e) Managing affairs of the Panld 
Thermal Power Station is the prerogative 
of the concerned State Government who 
may conduct any inquiry into financial or 
other irregulari! ies. 

(f) and (g) Performance of Thermal 
Power Stations throughout India including 
those in Uttar Pradesh, is monitored by 
Central Electricity Authority which also 
provides suitable advice and assistance in 
achieving the targets of generation and pro· 
<:uring spares and other inputs. 

(Tralls/alioll] 

ROYALTY ON MINERALS IN 
RAJASTHAN 

2078. PROF. RASA SINGH RA WAT : 
Will the Minister of MINES be pleased to 
state: 

(a) the quantity, value and names of 
minerals extracted from Rajasthan during 
the last two years and the rate of royalty 
paid to Rajasthan thereon; 

(b) whether any survey has been con-
ducteu to find out some new places for 
the~e minerals; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV) : (a) to (c) The infor-
mation is being collected and will be laid 
on the Table of the House. 

RANGAYYA NAIDU) : (a) The requisite 
information i, as follows: 

Month 

October 1992 
November 1992 
December ]992 
January)993 

FebiUary 1993 

March 1993 
-----~~-. 

lE'liglishj 

Generation 
(in MU's) 

56 

47 
53 
47 
52 
80 

BAUXITE INDUSTRY IN BIHAR 

2079. SHRI LALIT ORAON: Will the 
Minister of MINES be pleased to state: 

(a) whether the Union Government 
have received any representation from 
Members of Par11ament for not esWblish-
ing a bauxi:e based industry in Chbotta 
~agpur as per an agreemoot with the 
Government of B:har concluded some 
)('3 r~ back: and 

(b) if <;0. the detail ~ thereof and the 
rc:,,,on<; therefor; and 

(c) the action taken or proposed I() be 
taken by the Government in the matter? 

'tll-IE MINISTER OF STATE OF TIlE 
MINISTRY OF MINES (SHR;) BAl:RAM 
SINGH YADAV): (a) to (c) Govern-
ment ha6 received representations from Shri 
Lalit Oraon and Prof. Malini Bhattacharya, 
Member of Par[ament regarding ISCtting 
UI' of alumina/aluminium plant in Chhotta 
Nagpur area (Lohardaga, Gumla and 
Palamau) of Bihar based on bauxite de-
posits in the S:ate. Specific replies to the5e 
representations have been sent infonning 
that present bauxite. reserves in the &ate 
are no; adequate to set up and sus:ain an 
economically viable alumina/aluminium 
plant. Government of Bihar bas, how-
evcr, granted a number of mining leases 
for bauxite in favour of Mis. Hindaloo 
IndUBtrics Ltd. and is undC\I5tood to ha.vCl 
held discussions with them for setting up 
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bauxi'!e based industry in the Sta.1e. The 
Aluminium industry is now delicensed and 
any party willing to set up a plant is free 
to do so. 

[Translation] 

STEALING OF PARCELS IN BIHAR 

2000. SHRI LAL BABU RAJ: Will 
tbe Minister of COMMUNICATIONS be 
pleMed to state : 

(a) whether several parcels have been 
stolen from the 'General Post Offices in 
Bihar; 

(ob) if so, the details thereof during the 
last three yeaTs: 

(c) the number of foreign parcels out 
of them; 

(d) the outcomes of investigation made 
by the GOI<-emmen.t in this regard; and 

(e) the action taken or proposed to be 
taken by the Government against per~n" 
found guilty? 

THE MINISTER OF STATE OF THE 
MlNlSTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (e) Infor-
ma'1on is being collected and will I:>e laid 
on the Table of House. 

[English] 

REPAIRS ON NATIONAL HIGHWAYS 
IN MAHARASHTRA 

2081. SHRI MOHAN RAWALE; Will 
the Minister of SURF ACE TRANSPORT 
be pleased ~o state ; 

(a) the amount demanded by the State 
Govemment of Maharashtra for the 
National Highways repai:rs in the State 
during each of the last three years; 

(I» the amount &allctioned during each 
of the last tbree years; 

(c) the length of National Highways in 
MahaIMhtra which requires repairs; 

(d) the length of National Highways 
where repairs were poss:ble with the 
amount sanctioned by the Union Govern-
men!; and 

(e) the p:rovisions made for 1993-94 in 
tbM! regard ? 

- .. _-_ .. _--__ ._----------
THE l'vITNISTER OF Sf ATE OF THE 

MINIS,{:RY OF SURFACE TRANSPORT 
(SHRI JAG'DISH TYTLER): (a) lUld 
(b) The amounts demanded and allotted 
to Maharashtra for Maintenance and Re-
pairs of National Highways durin·g last 
three years are as under :-

Year 

1990·91 

1991·92 

1992·93 

Demanded 

1747.28 

2{)56.67 

2514.24 

(Rs. in lakh!!.) 

Allotmems 

1489.15 

1620.9() 

1506.67 

(c) and (d) Tot'a! length of NlI'tional 
Highways in M'll'harashtra is 2918 KmB. 
The elJ':·ire National Highway network 
needs repairs/maintenance Ilind it is gene-
rally kept in traffic worthy condition by 
taking up ne.cessnry repair works from 
time to Time w;':hin the available funds. 

(e) The allotment for the year 1993-94 
for maintenance -and repairs of Na,wna,!' 
Highways in Maharashtra is Rs. 1540.10 
bkh..~. 

[ T!({flslation] 

INAUGURATION OF AIR STATIONS 
IN UTI AR PRAOESH 

2082. SHRI SURENDRA PAL 
PATHAK; Will the Minister of INFOR-
MATlO:-l AND BROADCASTING be 
pleased to state: 

(a) tbe number of All India Radio 
sta,ions in Uttar Pradesh completed fully; 

(b) the time by wh:ch these are likely 
!o be commissioned; and 

(c) the details of construction of All 
India Radio Centre at FaizaJbad and the 
time by which coru.'trucUon is likely to be 
comple:ed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) and (b) There is only one 
radio station at Obra in UttQl' Pradesh 
which is ready for commissioning in all 
respects. The Sbation will be commis-
sioned shortly. 
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(c) Radio St,at.ion at Faizabad ba5 al· 
ready been commi55'oned i!tto servke on 
17-6-1993. -
[English] 

BRANCH POST OFFIOES IN 
HIMACHAL PRADESH 

2083. PROF. PREM DHUMAL: Will 
the MiDister of COMMUNICATIONS be 
pleased to strate: 

(ra) the detai11J of new BratKh Post 
Offices opened in Himachal Pradesh during 

the last three years and proposed to be 
opened during 1993·94, dilStrict·wise; a11d 

(b) the similar details of upgradation of 
the Brnnch P06t Oftkes into Sub-Post 
Offices ? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) rand (0) The 
required iilforma~ion is furnished in the 
Statement. 

Sta.tement 

District-wise information for the last three years regarding new post Offices 
opened, upgraded and proposed to be set up during 1993-94 in Himachal Pradesh. 

SI. Namz of 1990.91 1991·92 1993-94 
No, District ,---..A._----, ,----A..---.. 

1992·93 
,-~ r----.Jo...------., 

Sane- Pro· 
tione<! posed 

to be 
set up 

New Up New Up New Up 
P. O. grd. P. O. grd. P.O. grd. 

- - - .-----. ----_--__ .- __ -------_._----
l. Bilaapur 3 
2. Chamba . 2 
3 Hamirpur I 
4. Kangra 3 
5. Kinnaur I 
6, Kullu 2 
7. L/Spjti 
8. Mandi 7 
9. Shimla 9 

10. Sirmour 5 
11. Solan 3 
12. Una 1 

TOTAL 37 

MINI TELEPHONE EXCHANGES IN 
ORISSA 

2084. SHRI ARJUN CHAR.AN SETHI: 
Will the Minister of COMMUNICATIONS 
be pleased to smtc: 

(a) whcd1er any request has been reo 
ceived from the villages of Bbadrd: dis-
trict in Orissa during last two years for 
opening of mini telephone excbaDget :0 
get telephone connections; 

(b) if so, the details thereof; 

(c) the time by which these are likely 
to be opened; _ 

(d) if not, the reasons thorefor? 

3 
3 
2 
6 

1 

I 
3 
4 
4 
4 

32 

2 
2 
3 
5 

5 
1 
2 
1 
1 

24 

1 
4 

2 

4 

IS 

1 

1 
3 

4 
1 
I 
1 
t 

IS 

THE MINISTER OF STATE OF TIm 
MINISTRY OF COMMUNICATIONS 
(SHRI SU:KH RAM): (a) Yea, Sir. 

(b) Requests were received from follow-
ing village6: 

Mauda 
Bhadrakali 
Amara 
Bbolia 
Moojuri Road 

Andhia 
Sendbatira 

Motto 
Dhamara 

(c) and (d) Opening of new exchanges 
at villages Bhadrakali, Bholia and Andbra 
.are not justified as per the polley of the 
Department 13 they fall wkhia the Jocal 
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area of proposed telephone excbanaes at 
Mauda, Antara and Sandhtotira, I'CIpCC-
t,ively. 

For the remaining places the exchanges 
are likely to be opened by March. 1995. 

IMPROVEM£lIIT IN CONDmONS OF 
ROADS 

2{)8S. SHRI MADAN LAL KHURANA: 
Will the Min.ister of SURFACE TRANS-
PORT be pleQsed to state: 

{a} whether attention of the Govern-
ment has been drawn to ~he news-item 
captioned 'Pave roads ,save petxol' appear-
ing in the 'Hindustan Times' dated 14th 
September, 1992; 

(0) if:lO, the fucts thereof and the 
action tuen thereon; 

(c) whether there is any proposal to 
proWde cement concre:e roads in pI:ace of 
polymer compounded bitumen to start with 
from Delhi; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE OF THE 
ML"lISTRY OF SURFACE TRANSPORT 
{SHRI IAGDISH TYTLER}: {a} Yes, 
Sir. 

(b) The plea made is for paving and 
improvement of roads. This is a continu-
ing activity on N atioMl Highways and is 
under'.aken dependmg upon the availability 
of resources. 

(c) and (d) W:dening to 4-1ane in 
Delhi-M,athura Section of National High-
waY-2 includes cement concrete pavment 
in the new carriageway. 

PUROHASE OF CRAWLER CRANES 
BY BPT 

2086. SHRI RAM NAlK: Will the 
Minister of SURFACE TRA.1IlSPORT be 
pleased to 9!ate: 

(a) whether the Bombay Port Trust 
(BPT) purchased seven Crawler Cranes of 
3S too capacity during 1983-84; 

(b) the ~ of manufacturers and the 
price of each crane; 

(c) the ~ for wbkh dleIIe were 
purchased and whether they wore 118ed for 
the purpose for wbi<ch ,the8e were pur-
chased. 

(d) ,the expected lite of each crane and 
the number of years theae were 'OIled by 
the Bombay Port Trust; and 

(e) The dates when these were sold and 
at whoat prJce and the madet price of such 
new cranes at the time of sale? 

THE MiINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYnBR): (a) No, 
Sir. 

(b) to (e) Does not arise. 

COLLECTION OF CONSUMPTION 
DEPOSITS BY DESU 

2087. SHRI JEEW AN SHARMA: Will 
the M1ni,ter of POWER be pleased to 
state: 

(a) wheaber the Supreme Court ill the 
case of Ferro Alloys Co. Ltd. VIS. Andhra 
Pradesh State Electricity Board have held 
the State Electricity Boards can receive 
advance oonsumptiofl deposit without tho 
payment of interest; 

(1)) whether there. is any proposal to ask 
tbe Delhi Electric Supply Undertaking to 
take consumption deposits from per:lODS 
in Delhi whose electriCity bill J1lIl9 in 
thousands and lialros· to improve Us finan-
cial po5ition; and 

(c) if not, the reuons therefor? 

THE MINISTER OF STATE IN THE 
MlNJS11RY FOR POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) Yes, Sir. 

(h) and (c) A system of obtaining 
"Security Deposit" from COlISUDlers at 
prescribed rates already exists in DFSU. 
At present, there is m propo&al to revise 
these rates. DESU is, however, reviewing 
the position about the applicab:Jxy and 
implioationB of the Supreme Court judge-
ment on its existing llnic:ture of Security 
~its. 
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INCREASE IN CAPACITY OF TELE· 
PHONE. UNES IN ANOHRA PRADESH 

2088. DR. K. V. R. CHAWDARY: 
Will the Minister of COMMUNICATIONS 
be pleased (0 state: 

(a) whO'lher the Government propose to 
inaea6e the capacity of telephone ex· 
changes in Andhra Pradesh; ailld 

(b) .if so, the deta.i1s with looaUOft 
thereof 1 

TIlE. MiNISTER OF STATE OF nIB 
MlNtlSTRY OF COMMUNl'CATIONS 
(SHlR:l SUKH RAM) : (a) No. Sir. 

(b) nte detail, ace in Statement. 

. StatclllCllt 

1. 

2. 

3. 

4. 

ANDHRA PRADESH TELECOM CIRCLE 
ELECTRONIC EXCHANGES PROPOSED DURING THE YEAR 1993-94 

SI. Name of the Stn. 
No. 

Name of the District : ADILABAD 

1. Adilabad 
2. Sirpirkagaznagar 

(2nd) 
3. Bellampalli 
4. Bhainsa. 
5. Dandopalli 
6. Laxamanchanda 
7. Niguva . 

Name of the District : ANANTAPUR 

1. Tadipatri 
2. Anantapur 
3. Kudur 
4. Demmanaha) . 
5. Nalluru . 
6. Patnam. 
7. Peddavadaguru 

Name of the District : CHITTOOR 

1. Puttur 
2. Pilar 
3. Pakala 
4. B. Kothakota (2nd) 
5. Gurramkonda. 
6. Damalachervu 
7. Horsely Hills . 

Name of the District : CUDDAPAH 

l. Y crragllntIa 
2. Chilamakur 
3. Eruvapalem 
4. Duvvur 
S. Mangampeta • 

TYPe CaPacity 

C-DOT SBM 1400 
512P ILT 384 

512P ILT 384 
512P ILT 384 
128P c-pOT 88 
64 MILT 56 
64 MILT 56 

512 P ILT 384 
C-POT SEM 1400 
128 PC-DOT 88 
128 PC-POT 88 
128 PC-DOT 88 
64 MILT 56 
64 MILT 56 

512 P ILT 384 
512 P ILT 384 
200 P AM )92 
128 PC-DOT 88 
128 PC-DOT 88 
128 PC-DOT 88 
64 MILT 56 

512 PC-DOT 20 
• 128 PC-DOT 88 

128 PC-DOT 88 
• 128 PC-DOT 88 

64 MILT S6 
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81. Name of tbe Stn. TyPe Capll4;ity 
No. 

5. Name of the District : GUNTUR 

1. MangalagirY 512 C-DOT 1000 
2. Tenau . C-DOT MAX-I 2500 
3. Vinukonda 512 P ILT 384 
4. Macherta 512 P ILT 384 
5. Sattenapalli 512 P ILT 384 
6. Rapatula 512 P ILT 384 
7. Ponnur . 512 P ILT 384 
8. Kondrupadu (2nd) . 128 P C-DOT 88 
9. Vatticherukuru (2nd) 128 P C-DOT 88 

10. Donepudi 128 P C-DOT 88 
11. Prathur (2nd) 128 P C-DOT 88 

6. Name of the District : EAST GODAVARI 

1. A malapuram • 512 P C--DOT 420 
2. Yanam • 512 P ILT 384 
3. Yeleswaram 512 P lLT 384 

7 Name of the District : HYDERABAD (Including Rangareddy Distt.) 

1. Saifabad. VI • Seimens 20K 
2. Musheerabad E-I0 B RLU 7K 
3. Charminac · E-I0 B RLU 7K 
4. Secunderabad E-IO B RLU 6K 
5. Golconda E-IO B 5K 
6. Jubilee Hills. E-IO B RLU ~K 
7. Gachibowli E-IO B RLU lK 
8 Other RLU Expansions. E-IO B RLUs 6K 
9. Sbamshabad C-DOT SBM lOOO 

10. Kompally · 512 P ILT 384 
11. Shameerpot . 512 P ILT 384 
12. Sanghinagar . 512 P ILT 384 
13. BasupaJly 64 MILT 56 
14. Dubbacherla 64 MILT 56 
15. Ennaram 128 P C-DOT 88 
16. Mali·V. Nagar · 64 MILT 56 
17. Marripally 128P C-DOT 88 
J8. V. NagulapaUy 128 P C-DOT 88 
19. YeUamPet · 128 P C---DOT 88 
20. Gadislnagapur · 64 MILT 56 
21. KanekaJ · 64 MILT 56 
22. K. RavirYal • · 64 MILT 56 
23. MDR Pally • · 64 MILT 56 
24. Mamcbala · 64 MILT 56 
25. Peddamul · 64 MILT 56 
26. Rachaloor · 64 MILT 56 
27. Raipo1e · 64 MILT S6 --- ---_._._-
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SI. Name of the Stn. 
No. 

8 Name of the District : KARIMNAGAR 

1. Pe<!dapalli 
2 Karimnagar 
3. F. C. I. 
4. Vemulavada 
5. Ramagundam 
6. Mukanur 
7. Gangadhara 

9 Name of the District : KHAMMAM 

I. Yellandu 
2. Khammam 
3. Khammam 
4. Satyanarayanapuram 
5. Kunavaram 
6. AswaraPet (2nd) 
7. Burgampahad 
8. Dammapct 
9. Mukundapuram 

10. NagupaJlj 
11. V. K. PUram 
12. Annapuroddipalli 
13. Mondikunta . 
14. Nagu pall i 

10. Name of the District : KRISHNA 

1. Kaika!uru (2nd) 
2. Hanuman Junction 
3. VijaYawada 
4. Kankipadu . 
5. Avanigadda 
6. Bhaskararopet 
7. Bhu jabalapatnam 
8. Putre!a 
9. Po1avaram .' 

10. Ramavarapupadu 
11. Gannavaram 
12. Bandipalem 

11. Name of the District ; KlJRNOOL 

1. Nanciyal 
2. Yemmlganur 
'3. Adoni 

9,-724I..SS/94 

~ 

.. 

TYPe 

512 P ILT 
C-DOT SBM 
512 P LIT 
512 P lLT 
2xl28 P C- DOT 
128 PC-DOT 
64 MILT 

512 P I 
RLU 
D-TAX 
128 P C--DOT 
128 P C-DOT 
128 P C--DOT 
128 P C-DOT 
128 P C-·DOT 
64P MILT 
64P MILT 
64P MILT 
64 P MILT 
64P MILT 
64 P MILT 

512 P 1LT 
512 P ILT 
E--tO B RLL: 
Co-DOT SBM 
512 P ILT 
128 P C--·DOT 
128 P Co-DOT 
128 P C·-DOT 
128 P C-DET 
128 P C--DOT 
128 P C---DOT 
64 MILT 

C-DOT MAX-I 
512- P ILT 
512 P ILT 

Capacity 

384 
1000 
384 
384 
160 
88 
56 

384 
3500 
500 

88 
88 
88 
88 
88 
56 
56 
56 
56 
56 
56 

384 
384 
lOK 
lK 

384 
88 
88 
88 
88 
88 
88 
56 

2K 
384 
384 
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SI. Name of the Stn. Type CaPacity 
No. 

12, Name of the Di:,;trict : MAHABUBNAGAR 

1. Sbadnagar . C-DOT SBM lK 
2. Amanagallu • . 200 ESAX 192 
3. Mahabubnagar . C-DOT MAX~I 3K 
4. MoosaPet 1.28 P C-DOT 88 
5. Khilagbanapur 64P MILT S6 
6. Urukonda 64P MILT 56 

13, Name of the District : MEDAK 

1. Bolaram 512 P ILT 384 
2. ShankaramPet·I 128 P C-DOT 88 
3. NarasaPur (2nd) . 128 P C-DOT 88 
4. Tokmal 64P MILT 56 

14. Name of the District : NALGONDA 

1. NaIgonda C-DOTSBM 1400 
2. Kodad C-DOT SBM 1000 
3. Nidamanur 128 P C-DOT 88 
4. Koyyalagudem 128 P C-DOT 88 
5. Mattamp8l1y 128 P C-DOT 88 
6. Halida 128 P C-DOT 88 
7. Vishnupuranl 64P MILT S6 
8. Tripuraram 64P MILT 56 
9. Dindi 64P MILT 56" 

15. Name of the District : NELLORE 

1. SullurPet S12 P ILT 384 
2. Gudur. C-DOT SSM 1400 
3. Nellore. C-COT SBM 1000 
4. Chittammore 128 p C-DOT 88 
5. Bitrllo"lJnt8 , 128 P C-DOT 88 
6, Manubolu . 128 P C-DOT 88 
7. Turime1ia 128 P C-DOT 88 
8. Kaluroya 128 P C-DOT 88 
9, D~maramadugu 128 p C-DOT 88 

10. IndukuruPeta 128 P C-DOT 88 
11. Udayagiri 128 P C-DOT 88 
12. Somasila 64 MILT 56 
13. Annamedu 64 MILT 56 
14. Dagadarthy • 64 MILT 56 

16. Name of the District : NlZAMABAD 

1. Bhcemga) (2) 128 P C-DOT 88 
2. Pittam --do- 88 
3. Dicbpally -do- 88 
4. NandiPet --do·-- 88 
5. Bicknoor --do- 88 
6. NagireddYPeta --do- 88 
7. Potangal --do- 88 
8. Morthad . -do- 88 
9. Domakonda. 64 MILT 56 

------------------------_._----- ----------------_ ----~----
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S]. Name of the SIn. TyPe Capacity 
No. 

-------
17. Name of the District : PRAKASHAM 

1. Chira!a . 'C-DOT SBM 1400 
2. Addanki 512 P ILT 384 
3. Pondili . 200 ESAX ]92 
4. Giddalur 512 P ILT 384 
5. Cumbum 128 P C-DOT 88 
6. Maruturu (2nd) 128 P C-DOT 88 
7. Donakonda . 64 MILT S6 
8. Kondepi 64 MILT S6 

18. Name of the District·: SRIKAKULAM 

1. Srikakulam 2048 P ILT 1635 
2. Allinagaram 128 P C-DOT 88 

19. Name of the District: VISAKHAPATNAM 

1. AnakapalJi C-DOTSBM 1200 
2. Gopalapatanam C-DOTSBM 1000 
3. Visakhapatnam E-IO B RLU 5000 
4. Sagur Estate. 512 P ILT 384 
S. Madhurawada (3rd) 128 P C-DOT 88 
6. Lankelapalem (2nd) 128 P C-DOT 88 
7. Kotauratla , 128 P C- OT 88 

20. Name of the District : VIZIANAGARAM 

1. ParuvathiPuram 512 P liT 384 
2. Bobbili 512 P ILT 384 
3. G. L. Puram 128 P C-DOT 88 
4. Kurupam 128 P C--DOT 88 
5. Jonnavalasa . 128 P C-DOT 88 
6. Pydibhimavaram 128 P C-DOT 88 

21. Name of the District : WARANGAL 
1. War&ngal , E-I0 B RLU 500 
2. Raghunathapalli 128 P C-DOT 88 
3. Govindar80Pet -00-
4. GhanaPllr (M) -40-
5. Warangal (Rural) -do-
6. Rachennapet . -do- 88 
7. Warangal (STDPT'S) --d0-- 88 
8, Kurni , 64 MILT 56 
9. Gudur. 64 MILT 56 

22. Name of the District : WEST GODAVARI 
1. Jangareddygudem , 512 P lLT 384 
2. Eluru , ICP Extn. 1500 
3. Tanuku C-DOTSBM 1000 
4. Palakole C-DOTSBM 1000 
S. Ta<!epalligudem C-DOT MAX-I 3000 
6, NIllSaPUr , 512 P ILT 384 
7, Maha<!evapatDalQ , 128 P C-DOT 88 
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INDIAN ALUMINIUM COMPANY 
LIMITED 

2089. SHRI GOPI NATH GAl A-
PATHI : 

Will the Minister of MINES be pleased 
to state: 

(a) whether the Indian Alumilnium 
Company Limited (INDAL) has a propo-
sal for the expansion of its units; 

(b) whether it also propose to increase 
its export; 

(c) if so, the details of the proposal of 
lNDAL; and 

(d) the time limit fixed for the imple-
mentation of those proposals ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADA V) ~ {a) According to the 
information furnished by the Indian Alu-
minium Company Limited (lNDAL). the 
Company has Ino immediate plans for ex-
pansion of its aluminium manufacturing 
tmits. However, the Company proposes 
to increase the capacity for the printed 
circuit board manufacturing unit at Nan-
jangud from the existing 30,000 sq. mtrs. 
per ann?m to 55,000 SQ. mtrs. peT annum 
by 1994. 

(b) to (d) INDAL proposes to increase 
its exports of semi-fabricated aluminium 
products and alumina. The -company has, 
however, no estimates of exports for 
1993-94 and 1994-95 because of uncertain 
and weak international market. The Com-
pany is proposing to set up a 100% EOU 
Alumina plaint in Orissa. Feasibility 
study for the project is expected to be 
ready by second quarter of 1994. 

CENCELLATION OF CERTlFIC"ATES 
OF REGISTRATION 

20?9. SHRI B.AJNATH SONKAR 
; SHA,STRl: 

Will the Minister of SURFACE 
TRANSPORT be pleaaed to refer to reply 

given to Unltarred Question No. 5069 all 
March 27, 1992 and state: 

(a) the number of certificates of regis· 
tration/fitness of the vehicles found ply-

'ing unautborisedly in Delhi were cancel-
led duri'Dg each of the last three years; 

(b) the details. thereof; and 

(c) the certificates that have not yet 
beeln cancelled, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) (a) 
10 (c) Information is being collected and 
,', ill be laid on the Table of the House. 

ACCIDENTS ON NATIONAL HIGH-
WAY NO.8 

2091. SHRI SHASHI PRAK.tSH : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state ; 

(a) whether National Highway No. 8 
between Jaipur and Kishangarh is acci-
dent prone area as bas been pointed out 
by the authorities for a long time; 

(b) if so, the number of accidents and 
death cases occurred durilllg each month 
of the last three years; 

(c) whether any enquiry has been COD-
ducted to know the reasons for this in-
crease in the rate of accidents in compa-
rison to other National Highways in the 
State; 

(d) if so, the recOmmendation of the 
enquiry and if not whether Government 
propose to enquire into the matter now; 
and 

(e) the immediate remedial steps pro-
posed to be taken now ? 

THE MINISTER OF STATE OF nIE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAG DISH TYTLER) (a) 
to (e) The information is being collected 
from the State Government of Rajasthan 
and wiD be . laid on the Table of the 
House. 
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THEFf OF TELEPHONE WIRE IN 
WEST BENGAL 

2092. SHRI AMAR ROYPRADHAN 

Will the Minister of COMMUNICA-
TIONS 'be pleased to state ; 

(a) whether it is a fact that cases of tele-
phone 'rire theft in between Jalpaiguri and 
Haldibari in West Bengal have been on 
the increa"le; 

(b) if so, the details thereof with re-
aso~; 

(c) the action taken or proposed to be 
taken by the Government in this regard; 
and 

(d) the remedial steps Government pro, 
pose to improve the telecommUnication 
services and to provide S.T.D. facility in 
Haldibari 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) No, Sir. On 
the contrary. the incidents of thefts in 
West Bengal are on the decline as per 
details below : 

No. of incidents of theft in 1991-
12. 

No. of inddents of theft in 1992-
10. 

No. of incidents of theft In 1993 (up-
to 21-7-93)-4. 

(b) Does !aIt arise. 

Cc) Caees of wire thefts are reported t'O, 
the concerned Police Stations immediately 
and these are alao penuod periodicaUy t~ 
prevent I'CCUlTeIlce 01 theft. 

(d) Special watch has been kept for 
guarding the telephone alignments with 
the help of the Police authorities by. spe-
cial patrOl. 

On 30 channel Digital Ultra High Fre-
quency (UHF) system has been plllllDCd 
between Haldibari-Mekhliganj for imp-
roving the telecom services and to extend 
STD facility to the telephone users of 
Haldibari. The system is likely to be 

commissioned during 1994, 

rELEPHONE TO PANCHAYATS IN 
ASSAM 

2093. SHRI UDOHAB BARMAN : 

Will the Minister of COMMUNICA-
TONS be pleased to &tate: 

(a) the number of Gram Panchayats 
provided with telephone connections in 
A!&m as on date. district-wise; and 

(b) the number of Gram Pa!nchayats to 
be provided this facility during 1~3-94. 

district-wise ? 

THE MINISTER 01' STATE OF THE 
MINISTRY OF COMMUNIc.tnONS' 
(SHRI sum RAM) ~ (a) As on 31-7-93, 
the number of Panchayat Villages provid-
ed with telephone facility is 1325. The 
distri~-wise details are given in Anne-
lure. 

(b) The number of Panchayat Villages 
to be provided with such facility during 
the year 1993-94 is 620. The district-wise 
details are aiVCJI in Statemoat 
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Stat __ 

DISTRICT·WISE DETAILS OF PANCHAYAT VILLAGES IN ASSAM PROVIDED! 
, PROPOSED WITH TELEPHONE FACILITY. 

SI. Districts 
No. 

--_ .. _----
1. Dibt'ugarh 
2. Tinsukio 
3. Sibsagar 
4. Golaghat 
5. Jorhat 
6. Nagaon 
7. Marigaon 
8. North Lakhimpur 
9. Dhemaji 

10. SOnitPUf 
11. Darrang 
12. GoaJpara 
13. Kokrajhar 
14. Nalbari 
15. Dhubri 
16. Barpeta 
17. Bongaigoon 
18. Cachar 
19. Karimganj 
20. Hailakandi 
21. Kamrup 

TOTAL 

[Tram/ation] 

NATIONAL HIGHWAYS 

2094. SHRI ASHT BHUJA PRASAD 
mllKLA : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state ; 

(a) the names of the state roads and 
highways declared as national highways 
during each of the last three years; state-
wise; 

No. of Panchayat No. of Panchayat 
Villages provided ViUages proposed 
with Telephone with Telephone 
facility as on facility during 
31-07·1993 1993-94. 

63 14 
57 16 
77 25 
49 2S 
54 40 

160 70 
40 20 
30 10 
34 15 
97 40 
65 50 
20 20 
26 SO 
40 50 
53 55 
42 20 
43 10 

112 20 
63 IS 
31 15 

169 40 

1325 620 

(b) the details of the roads in Uttar 
Pradesh proposed to be declared as 
National Highways during 1993-94; and 

(c) the financial assistance given from 
the Central Road Fund, during the last 
three years for construction, maintenance 
and repairs of roads and bridges, state-
wise ? 

THE MINISTER OF STATE OF mE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH 'I'YTI.ER) : (a) 
The requisite details are as under :-

S.No. State Name of the road Date of declaration 
--.--------. ----------_ .. _-_ .. _-------_. 

1. West Bcnpl 
2. Andhra Pradesh 

Siliguri.Darjeoling road 
Kum001-Cbittoor road 

In 1990 
In 1993 
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(b) Owing to meager allocation for 
Central Sector Roads in the 8th Five Year 
PJan, it is difficult to declare new National 
Highways in any State including Uttar 
Pradesh at present. 

(c) A statement indicating the details of 
the funds released to various States under 
tbe Central Road Fund in the last three 
years as per old Resolution is annexed. 

Stat __ t 

---------_. ---.- - -.--- ._---_-----
S. 
~o. 

Name of State 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Goa 
5. Gujarat 
6. Haryana 
7. Himachal Pradesh 
8. Jammu & Kashmir 
9. Kamataka 

10. Kerala 
11. Madhya Pradesh 
12. Maharashtra 
13. Manipur 
14. Meghalaya 
15. Mizoram 
16. Nagaland 
17. Orissa 
18. Rajasthan 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 
23. Chandigarh/Delhi 

TOTAL: 

[English} 

TARGET FOR TELEPHONE EX-
CHANGES IN MAHARASHTRA 

2095. SHRI ANNA JOSHI : 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether the number of telephone 
exchanges set up in the rural areas of 
Maharashtra particularlY in Pune region 
during 1992-93 is much less than the tar-
cct fixed; 

(b) if so, the reasQIIS therefor and the 
details tbereof; and 

Amount released during 

1990-91 

5.00 

150.00 
SO. 00 
9.81 

7.00 
lSO.00 

SO. 00 
4.50 

10.SO 

1.19 

207.00 

250.00 
5.00 
5.40 

905.40 

1991-92 

SO.OO 
25.00 
20.00 

60.00 
10.00 

20.00 
45.00 
40.00 
60.00 
90.00 
1.00 

20.00 
10.00 

30.00 

60.00 
5.00 

34.00 
5.70 

585.70 

1992-93 

33.00 
60.00 

100.00 
1.00 

70.00 
39.00 

SO. 00 
80.00 
20.00 
SO. 00 

100.00 

25.00 
35.00 

7.00 
25.00 
SO. 00 
11.00 

79. SO 
40.00 
12.00 

887.SO 

(c) the steps taken to achieve the target 
fully '1 

rHE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUiKH RAM) : (a) 129 telephone 
exchanges were set up in rural area of 

I Maharashtra (including" exchangcs in 
Pune) during 1992-93 as against the tar-
get of 100 exchanges (including 7 in Pune 
district); 

(b) and (c) Due to nan-availability of 
suitable accommodation. three exchanges 
cou1d .not be set up in Pune Diatrict and 
the same we planned to be set up during 
1993-94. 
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[Transhuioll] 

COMPENSATION OF lAND OUSTEES 

2096_ SHRI RAM PAL SINGH : 

Will the Minister ,of SURFACE 
TRANSPORT be pleased to state ; 

(a) whether the land acquired from far-
mers for constructing a proposed road in 
the name of byepass at National Highway 
No. 28 in Basti near KUlIIIla river. have 
been paid compensation; 

(b) whether the compensation for the 
land acquired tor the already constructed 
road in first phase has been paid also; and 

(c) if not, time by which this amount of 
compensation is likely to be paid '! 

THE MINISTER OF STATE OF THE 
MiNISTRY OF SURFACE TRANS-
PORT tSHIRI JAGDISH TYTLER); (a) 
.<ilId tb) UHar Pradesh Siale Public Works 
Department has reported that for Phase I 
of Basti bypass on NH 28, lIlecessary 
amount for land acquisition has been de-
posited with the Revenue Authorities and 
for Phase II, the question of payment does 
not arise as the land has not been handed 
over so far. 

(c) Does not arise. 

[English I 

MILITARY CAPABILITY OF PAK 

2097. SHRI D. VENKATESWARA 
RAO: 

SHRl BOILA BIllI RAMA-
IAH ; 

Will the Minister of EXTERNAL AF. 
FAIRS be pleased to state : \ 

(a) Whether the US Commando team 
and Pakistan SSG have conducted any 
joint training exercise recently; 

(b) If 80, the details thereof; 

(C) Whether the GOVernment have con-
veyed their concern to the US regarding 
Pak's acquiring military capability heyond 

its legitimate requirements and its sup-
port to subversive elements in Kashmir 
and PuuJ:jab; and 

(d) If so, the details thereof and the res-
ponse of the US thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) Yes. Sir. 

(b) A US Commando team and Pakis-
tan SSG personnel conducted a joint train-
ing exercise in the area of Attock from 
7 February to 3 March, 1993. 

(c) Yes, Sir. 

(d) Government have, on several ocea"" 
sions, conveyed to the US their concerns 
on Pakistan acquiring major weapon sys-
tems, from the US and other countries, 
which exceed Pakistan's legitimate defence 
requirements. Such weapons have been 
used by Pakistan against India and. there-
fore, remain a matter for COIIltinuinj; con-
cern for Government. Under the provi-
Slons of the Pressler Amendment. US mili-
tary assistance to Pakistan remains cut 
off. 

Gov,lrnment have also repeatedly con-
I eyed to the US their grave concern over 
Pakistan's support to terrorism in J&K; 
and Punjab and have provided detailed 
evidence of Pakistan's involvement with 
Terrorist groups in India to the US Gov. 
ernment. 

The US Secretary of State, after a full 
review of facts and of the law. detennined 

on July 14, 1993 that available informa-
tion does not warrant a finding for now 
that Pakinan hAts "repeatedly provided sup-
POrt for acts of international terrorism"; 
that Pakislan has taken a number of steps 
that appear to have responded to US con-
cerns in this matter and that Pakistan 
have indicated to the US a wiliingness to 
address thi~ issue. 1be US State Depart. 
ment Spokesman, however, ~ that the 
US will continUe to monitor the situation 
very closely and added that under US 
law the Secretary of State has tIle legal 
right to list a state at any point as one 
which sponsors terrorism. 
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[Translation] 

OPERATION OF TOUTS IN DELHI 
SI"ATE TRANSPORT AUTIlORlTY 

2098. SHRI GOVINDA CHANDRA 
MUNDA : Will the Minister of SURJ:iACE 
TRANSPORT be pleased to state : 

(a) whether attention of the Govern-
ment has b:en drawn towards the actiVities 
of the k>uts operating in and around the 
office" of the Delhi State Transport Autho-
rity; 

(b) the number of comp:aints received 
in this regard during each of the last three 

. yean: and 

(c) the action taken by the Government 
in this regard ? 

THE MINISTER OF STATE OF THE 
MINl::,TRY OF SURFACE TRANSPOR1 
(SHRI JAG DISH TYTLER) ; (a) Yes, 
Sir. 

(b) The number of complaints received 
;'y the Tranliport Department of Govern-
ment of National Capital Territory of 
Delhi during each of the last three years is 
all follow. :-

July, 1990 to June, 1991 
July, 1991 to June, 1992 
JuJy, 1992 to June, 1993 
July, 1993 

Nil 
02 
Ol 
01 

Total: 08 

(c) Offlcia:s from the Police Department 
and Enforcement Branch of the Transport 
Department, Govermeut of National Capi-
tal Territory of Delhi are posted reauIarly 
in the various brancha of the Transport 
Depar.ment to check the interference of 
the touts. Further, a Public Relalion Offi-
cer baa alao been appointed in the Depart-
ment to attend to the grievances and fO£ 
proper guidance to the public. 

TALKS ON MARITIME BOUNDARY 
WITH PAKISTAN 

2099. SHRI KE..'\HRl LAL : 
SHRI SURYA NARAIN YADAY: 

Will the :Minister of EXTERNAL AF-
FAIRS be pleastd to state 
1O-724LSS!94 

(a) Whehter the Government have held 
any t~ks With Pakistan to resolve maritime 
boundary issue witll that oountry durmg 
the :ast two years; and 

(b) If so, the details thereof and the 
outcome thereon 1 

THE MINISTER OF STATE IN mE 
MINISTRY OF EX1ERNAL AFFAiRS 
(SHRI SALMAN MlURSHEED): (a) 
and (b) During the last two years, Govern-
ment have held two rounds of talks with 
Government of Pakistan to demarcate the 

maritime boundary between the two coun-
tries in the Sir Creek area namely, at 
Rawalpindi on 27-28 October, 1991 ana 
New Delhi on November 5-6, 1992. 

At the last round of talks held at New 
Delhi, the two sides had a detailed and 
useful exchange of views on the various 
u.sucs involved. They agreed that the 
discussions wou:d be continued at islama-
bad on a mutualiy convenient date. 

CONTRACT GIVEN FOR TELEPHONE 
INSTRUMENTS 

2100. SHRI RAJESH KUMAR: 
SHRlMA Tl SHEELA 

GAUTAM: 
SHRl RAMESHWAR 

PATIDAR: 

Will the Mini6ter of COMMUNICA-
TIONS be pleased to &tate: 

(a) the number of contracts awarded by 
the TelecommuDications Department to 
Bharti Telecom Company during the 1aat 
two years; 

(Ib) whether any ircegulari.t:es have been 
coIn1IUl.ted while awarding these CODtracta; 

(c) if so, the reasons therefor: and 

(d) the steps being taken 10 invea.iga. f 
the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Department of 
Telecommunications includmg MTNL have 
issued about 29 contracts/purchase orders 
during the _ two years (0 Bb.arti Telo-
com for telephone mstrumen;.e. 

(b) No, Sir. 



143 Wrlttell ~,... AUQUST 10, -.1~,3. 

(c) and (d) In view of (b) above.que. 
lion does not ari .. 

[Engfsh] 

AMOUNT PAID BY SCI TO GRE.E.IC. 
COMPANY 

2101. SHRl HARI KlSHORE SINGH: 
SHRl RAM VILAS PASWAN: 
SHRl CHANDRAJEET YADAV: 

W:lI the Minister of SURFACE TRANS-
PORT be -p,eased to state: 

(a) whether the Shipping Corporation 
of India chartered a 32 yeaTh old Greek 
vessel M.V. F.bi for six months to carry 

-pa&engers from Madras to Port &air 
withow call ng for any global tenders; 

(b) whether the Sh;pplng Corporation 
of India have paid heavy amouDt in 
fOie;.gn exchmge fOT faJure of the vessel 
to ob:ain the mmdatory 'A' cer.ifica:e for 
Ie'" worth:ness; 

(c) if so, the rerasoll8 for fiouting the 
norms for invi" ng global tenders; 

(d) the total amount paid by the Ship-
ping Corporation of lndi·a :0 the Greek 
c~mpany in accordance with the charter 
agreement; 

(e) whether the Governmen: have made 
any inqu.ry into .he gross irregularity com-
mitted by the Corporation; and 

(f) f so, the de. ails thereof stating the 
relc:ion of the Governmen, with regard 
thCireto ; 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl JAGDISH TYTLER): (a) The 
Shipping Corporation of Indh Ltd. cbar-
tered the paS6enger vessel m.v. Fibi foe 
operation on mainland-Andam311 services, 
after following .heir well established pro-
cedure of floating enquir es through em-
panel'ed Indi::m and foreign sbipbrokcn 
who submit offers on a gTobal basis. The 
procedure followed by the SCI is an ac. 
cepted prac :ce in international shipping 
market, which glves w der coverage for 
tlte particular types of sh'P6 a'V'ailable glo-
bally at the DHNt compc.itive mt.es at 1 
terms. 

(0) No, Sir. 

(c) Do not arifIe. 
(d) The total II.DlQUDt of ~ 

choa:r er hire paid to the owner of the 
vessel .iIl 23-7-93 is US $ 11.50 lakhs. 

(e) No, Sir. 
(f) Do Dot arise. 

REPATRIATION OF CHAKMA 
REFUGEES 

2102. SHRl SHRAVAN KUMAR 
PATEL: 
SHRl SANAT KUMAll MAN-

DAL: 
SHRI VILAS MUTTEMWAR: 
SHRl CHITTA BASU: 
SH.RI SUDHIR GIRl: 
DR. JAYANTA RONGPl: 

WJI the Minister of EXTERNAL AF-
FAIRS be pleased .0 state : 

(a) whether any agreement bas been 
reached w.th Bangladesh for the repatri-
ation of Cha.kma refugees recently; 

(b) whether these refugees refused to 
return to that country unle;s their 13 point 
ch.Irter of demJ.lXIs wele ru.fuled; 

(c) whether the Government bave takn 
up these issues with :bat country 40 eDSUfC 
the early re urn of these refugees; 

( d ) if so, the details thereof and the 
steps taken by tlie Govornment in this 
regard; 

(e) whether the - Foreign Min'stor of 
BaD"iLadesh put forward any proposal re-
~arding invita.ion to a delegabon of re-
fugees to visit Chit-.:agong Hill Trac:t8; and 

(f) If so, the details thereof and rea.. 
ponse of Chakma leaders thereto? 

THE MINISTER OF STATE IN nIB 
MINISTRY OF EXTERNAL AFFAIRS 
(SH.RI R. L. BHATIA); (a) Yes, Sir. 
A det:liled undel'~t..nding, in 1 ne w:th the 
agreemen, between the .Wi) Prime M.ni .. 
ters, WiIS reached durilg tile Commun.ica-
cation M ni6;er of Banglade&b, Col Oli 
Ahmed's visit in May 1993. 

(b) Yes, Sir. 
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(c) Vel, S'II', Government of IDdia hu 
tabn up the i!lSUe at various' levels, 'It "IV. aI.eo prominently dillCUS:ed during the 
oa11 by be Forei~ M:nister of Bangladesh 
on PM in June 1993, 

(d) Government of Indi<a is commi'ted 
to facilita'e the volun:ary repa:riation of 
the Chakma refugees to Bangladesh, 
DUT'ng the discussions, Government. of 
Ban,gladesh bas reite1'3:ed its commi ment 
to a.rrmge an early repatriation of a.akma 
and other tribal refugees and have assured 
GOI that they would under'ake all ncces-
lJary measures to encourage their roturn, 

(e) No. Sir, Such 8 proposal WIllS not 
put forw,w by :he Foreign Minister of 
Bangladesh, However, dur:ng his call on 
PM on June 12, 1993, it was SU8lgested 
M him that !be representative groups of 
the refugees should be encouraged to v'sit 
Chittagoitg Hill Tracts so as to enable 
them to !lee for themselves the prevailing 
condition~ and "he alTangements made for 
:he retu:.",Ii.ng refugees, 

(f) The p-opoul of a vi~i: to Bangla-
desh by a 8TouP of repreosenta'ives of 
Ch:,kmas and other tribal refugees is WIder 
con .. iileration. 

[Translation] 

IMPACf OF G-7 SUMMIT ON INDIAN 
TRADE 

·2103, SHRJ SUSHIL CHANDRA 
VERMA: 

SHR:I SAN AT KUMAR 
MANDAL: 

SHRI SIMON MARANDl : 

Will the Min'ster of EXTERNAL AF-
FAIRS be pleased to state: 

(a) The major dcc:s'ons of 'he G-7 
~t held at Tokyo recently which have 
direc or i"clirect be:u:ing on intern ... li"n..1 
trade of India; 

(b) III what ways the trade itr.erest of 
fn.dia affected by dccis on of the summit: 
and 

(c) The steps taken by the Goverament 
in ,thi8."&aId , 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAlMAN KHURSHEED): (a) 
The sj,gnlfic:1nt achievement of :he Summit 
was the quadrilateral agreement on a pack-
age of mutet acce\S concessions in the 
areas of goods and rerv'ces, The Political 
and Economic Dec1a1'3~ion of G-7 also 
oalled for:-

n Curb;ng of protection:am in aU ita 
manifesta :ions, 

(ii) Regional integra'jon to be com-
plementary and supportive to the mul:i-

. lateral open trading system, 

(b) and (c) If the decisioll6 of the G-1 
mellltioned above are implemen ed and the 
Uruguay Round Ne~otia'ions are comp~eted 
successfully '0 our sat" sfact'on. this can 
have a !)OS'tive impact on Indh's interna-
tional trade, 

(Engi:sh) 

WHEAT AS A VALUE ADDED 
PRODUCT 

2104. SHRI M R. KADAMBUR JAN-
ARTHAN 4. N: Will the Wnister of 
FOOD PROCESSING INDUSTRIES be 
pleased :0 state: 

(a) whc'her whe3.t p:-oduction in the 
country is surplus this year; 

(b) whether the Government propose to 
Il8e this surplus to iocrea -e the low uti)'-
zation capaci.y of the flour mills in the 
country; 

(c) if so, !he de'ails thereof; 

(d) whether any proposal to export 
wheat as a value added product; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): 
(a) The estimated produc :on of 57 Mil-
lion tonnes of whe3Jt for the year 92-93 is 
cons'dered adequa'e to meet the require-
ments of the country, 

(b) The Roller Four M:tls in the 
country are free to procure :beir requn-e-
ments from the open muke: for u'i1i,;a-
tion of the'T full m:ning oaJ)acit'es. There-
fore 'he Governmen: has no role to play 
in this rep.rd. 
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(c) J:>oe6 not arise. 

(d) Yes, SLr. 

(e) The Government of Ind'a bas re-
leased ceiling of 10,000 M.T. of wbealt 
products such as aUa, maida, suji etc. ror 
export. So far APEDA hlS issued Regis-
trat-ion-;)U1J1-311ocation certifioates involving 
export of 475.2 M.T. of wheat products, 

TELEmM CENTRES IN KASHMIR 

2105. SHRI GURUDAS KAMAT: Will 
the Minister of mMMUNICATIONS be 
pleased :0 state : 

(a) whether militants have 3lga'n dis-
ropted the telecommunication centre in 
K36bmir ; 

(b) if so, tbe de'ails tbereof; and 

(c) the step6 taken to avoid sucll recur-
rellce in fu.ure? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM I: (a) None, since 
1-4-1993. 

(b) Does not arise. 

(c) Does not arise. 

GRANT FOR PUMPSETS IN GUJARAT 
AND BIHAR 

2106. SHRI HARIBHAI·M. PATEL 
SHRI MOHAMMAD ALI 

ASHRAF FA TMJ : 
SHRI MAHESH KANODJA: 
SHRJ L,\L BAJ3U RAT: 

Will the Minister af POWER he 1Yle~,
ed to st'ate : 

(a) wheth~r :he Gnvernmen. propose to 
provided grants for supply of power to 
farmers in Gujarat and Bihar for operating 
their trngation pumps: 

(b) if so, the details tbereof; 

(c) whether the Government have fixed 
~y target in this regard; and 

(d) if so, the c'~!ails thereof? 

THE MlN1STEiR OF STATE IN THE 
MINISTRY OF POWER (SlHRI p, V. 
RANGAYYA NAlDU): (a) to (d) 
There is no proposal under consideration 
of the Un. on Government to provide 
grants for supply of power to the fannet'll 
in Gu;amt and Bihar fur operatilllg their 
irriga:ion pumps. 

[Transilltionl 

CONTAcr BETWEEN GROWERS AND 
PROCESSORS 

2107. SHRI PRABHU DAYAL 
KATHERIA: 

SHRIMATI MAHENDRA 
KUMARI: 

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state; 

(a) wbether the Government ,have for-
mulated any scheme to estabIish contact 
between the growers -and proceSl!lOTS; 

(b) if ~o. the salient featw-es thereof; 

(c) whe,her tbe Government have for-
mula,ted any scbeme for the adequate 
..upply of raw materials to food processing 
units and to pay remunemt.ve prices to 
farmers; and 

( b ) if m, the salient features thereof 
and .he amoUlllt earmarked and spent 00. 
(his scheme during the last two years? 

THE Ml"lISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SIiRI TARUN GooOI) : 
(a) to (d) The Min:stry of Food Pro-
ce'_<5'ing Industries has formulated a scheme 
for implemen alion during the: Eighth Five 
Year Plan in which ass stance is provided 
b;' streng:hen:llJg ;he backwarn Ii,nkage 
:}clween the processors and the growers. 
U~der the Scheme, the encouragement by 
Nay of fin'lncial assistance is provided to 
those fmit and vege..able processing indlJll. 
tries who undertake con.ract farming in 
which industry arranges for h gb quality 
inputs IlInd provides technlcal know-how 
and support to the farmers for iDcreasina 
the production and prooduc:ivity of the 
raw-materials -and purchase them at au 
agrt'.ed prices, thus eDSUriog If'esular eup-
ply of raw-materials of desired _ type to the 
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indUlltry and reuonable p!"ce of the pr0-
duce to the fanners. The iogrediente of 
the scheme are as follows: 

(a) The oI1ganisation aeeking lISfIistance 
under the ItCheme mUll: have c0n-
tract. with at least 25 fal'D1Cll'S. 

(b) The oontr:lct moo specify the con· 
tracted produce, the price of eaoh 
produce and ~he minimum quantity 
u.> be purchased. 

(c) Financial assistance upto 5% of the 
purchase pr'ce subject to a ceiling 
of Ra. 10 laths per unit/or~nisa. 
tion will be available as a grant-in-
aid. 

(d) In case of new unit, in the first 
tWo years of commercial produdon. 
the assi9tance would he upto 50% 
of the co:-;.t of extension subject to 
ceiling of Rs. 5 1akh6. 

The assiSbance / grant is made a'Vailable 
in the form of reimbursement at the end 
of :he year on submission of the certified 
financial statements mdicating the amounts 
spent on purchase of the contrncted pro-
duce and varifica!:ions by the concerned 
Dis'rict Agriculture/iflor:iculture Officer 
for the efforts made by the 'ndustry to-
war& extension work, input supply, etc. 

An o'll1ay of Rs. 4.00 crores has been 
earmarked to the Scheme for the Eighth 
Plan. No assistance was provided under 
the Scheme in the year 1992-93 when the 
scheme was fir!'t introduced as the grant-
in aid is to be provided in the form of 
reimbursement at the end of the financial 
year. However. during the current financial 
year. an <!ssistance to the tune of Rs. 8.67 
lakb~ ha~ already been sanctioned to two 
frnit and vege' able processing units. 

MJLK PLA NT IN BIHAR 

2I(}8. SHRI RAM TAHAL CHOU-
DHARY: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to sta:e: 

(a) whether any proposal is under the 
consideration of the Union Government in 
reprti to sottin'g up of a milk plant for 

the production of baby food aod other 
milk produdll in Bihar; and 

(b) '{ 80, the details thereof aod the 
action taken thereon? 

THE MINISTER OF Sf ATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI) : 
(a) and (b) Cen:ral Government does not 
set up the Food Processing Industrie. 
directly. No proposal has been received 
to establish a plant for manufac!urill&/ 
preparing/making baby food in Bihar. 

STD jPCOs IN U.P. 

2109. SHRI AllUUN SINGH YADAV: 
Will the MiniB'er of COMMUNICATIONS 
be pleased to state: 

(a) The number of STDI1SD p.c.Dt 
functioning at present in Uttar Pradesh; 

(b) the number of applicatiom pending 
i'n this regard at present; and 

(c) the ac:ion taken or proposed to be 
taken by the Government in tbis regard, 
dis:rict-wise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) There are 
3733 STD/ISD PCOS as on 30-6-93. 

(b) 855 applications are pending. 

(c) In the light of the revised policy 
on STD. PCOs. the pending applica'ioIJs 
will he scrutinised distric>wiae and e19-
ble ca68S wilJ obe allotted PCOs during the 
year progre~sive1y subiect to technica1 
feasm·!ity. 

rEnglishl 

PAKISTAN AS SPONSOR OF 
TERRORISM 

~ 110. SHRI SATYA DEO SJNGH: 

SHRI BRIJ SHUSHAN 
SHARAN SINGH: 

SHRf MOHAN SINGH 
(DEORlA) : 

SHRI PRITHVIRAJ D. 
CHAVAN: 

SHRI VILASRAO NAGNATH· 
RAO GUNDEWAR: -

Will the Minister of EXTElRNAL AF-
F4IRS he pleased to refer to the reply 
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given to UM~arred (2uoetion No. 955 on 
March 1, 1993 and state: 

(a) The details of the progress made so 
far in re.,ovd to the declaration of Pakis:ttn 
as a state spon.;or of T errorillm by various 
countries including the US; and 

(0) The m·tiative taken/proposed to be 
.. en by the GovemmeM in this regard? 

THE MINISTER OF STATE IN THE 
MINIS-T.RY OF EXTERNAL AFFAIRS 
(SHRJ R. L BH.. .... TIA): (a) and (b) 
Government have and will contiD1Jc to 
appr!se the iDfe.rMtional community, in, 
cludlng ,:'he Governments of USA and UK. 
?f :he factual position regarding Pakistan's 
ll~volvement w'th telTorism and subversion 
~Irected against India. There is in'erna-
tIOlllal appreciation for India's position. 

OlITLAY FOR NATIONAL HIGHWAYS 
IN 8TH PLAN 

2111. SHRI BAPU HARI CHAURE' 
Will the Minister of SURFACE TRANS', 
~RT rn: pleased to state the total outlay 
ID the Eighth Five Year Plan for the 
development of National Highway" in 
differen' parts of the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : An amount 
of Rs. 2,460.00 crores bas been allocated 
for the development of National Highways 
for the different States in the 8th Five 
Year Plan. 

WORK FORCE IN GOLD MINES 

2112. SHRI C. P. MUDALAGIRI-
YAPPA : Will the Minister of MINES be 
pleased to state : 

(a) whether the working force of the 
five gold mines has been reduced '0 7000 
from 30,000 in the Kolar Gold Fields; 

(b) whether any new industries are being 
lIet up in KGF in view of the above fact: 
and 

( c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALA-
RAM SINGH YADAV): (a) The peak 
leVel .oIIlployment in K.OF minee· ... 

314641 in 1907.'when the mines were tun 
by a private Company. The strength of 
workforce was 13,168 on 1-4-1972, when 
tbe Company was made a PSU. The pre-
sent strength of workforce is 7828 as on 
30-6-1993. 

(b) There is no proposal to set up any 
new . industry by the Bharat Gold Mines 
Limited. 

( c) Does not arise. 

MISHANDLING OF FUNDS BY 
INDIAN MISSION 

'''2113. SHRl K. PRADHANI : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the report of Comptroller 
and Auditor General of India for the year 
ended 31 March, 1992 has made any 
objection on mishandling of funds by 
Indian Mission in Athens (Greece) as 
reported in 'The Times of India' dated 
June 7, 1993; and 

(b) if so, the fac's thereof and the 
action taken/proposed to be taken in this 
regard 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) Yes, Sir. 

(b) The facts of the case are that in 
September 1990, the Indian Mission in 
Athens, with 'he approval of this Ministry 
wId government property in Athens for 
Greek Drachmas 89 million. Pending the 
permission of the Greek Government, 
Nhich was mandatory, for the repatriation 
of funds, that Mission deposited this amonnt 
in a local bank, in a separate interest 
bearing Savings Bank Accoun'. In Nov-
~mber 1991, at the instance of the Audit 
mthorities, the Mission learnt that no 
interest was being earned as foreign gov-
ermnents were not permitted to keep funds 
in any interest-bearing Savings Bank 
account. When this matter was reported 
to the Ministry, further remittances of 
foreign exchange from India to the M:ssion 
were stopped and the Mission was instruct-
ed to u ilise these funds to meet its day-
to-day requi~ments. Prom February 1992, 
tbe Milsien im,lelllettted these imtl.'1lC:lktDl, 
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The amOUDt .of. Greek Draclunas 80 mil-
lion baa since been fully utilised. The 
objection raised by the Audit authori:ies 
was that the Mission should have settled 
the question. of interest unambiguously be-
fOfC putting the funds in the Bank account. 
In order to avoid recurrence of such ins-
tances in future, all Indian Missions/posts 
abroad have been instructed to take ade-
quate precautions in handling public fund&. 

\ 
[Translation] 

KOEL KARO HYDRO-ELECTRIC 
PROJECT 

2114. SHRI PREM CHAND RAM: 
Will the Minister of POWER be pleased to 
sta:e: 

·(a) the latest position regarding cons-
truction \\ ork at Koel Karo hydro-electric 
project in Bihar; 

(b) the steps takell by the Union Gov-
ernment tn complete the said project wi-h-
in the stipulated period; and 

(c) the provisions made during the 
Eighth Fi,e Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) to (c) : 
Construction work at Koel Karo H.E. 
Project in Bihar could not be commenced 
due to paucity of funds. The Government 
of India sanctioned the scheme in Novem-
ber, 19!U for execution by the National 
Hydro-electric Power Corporation Ltd. 
(NHPC). A provision of Rs. 406.20 
crores had been made for the Koel Karo 
Project during the Eighth Five Year Plan. 
NHPC is expec'ed to raise this amount, 
largely by issue of bonds. Given the state 
of the bond market during the las' finan-
cial year and the current year, it has not 
been possible to raise resources through 
issue of bonds. 

VACANCIES FOR SCs AND STs 

2115. SHRI BRAHMANAND MAN-
DAL: Will the Minister of STEEL be 
pleased to state : 

(a) the number of posts reserved for 
Schedule4 Castes and Scheduled Tribes 
lying vacant in various steel plants in the 
~,and 

(b) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOH . .<\.N DEY) : (a) and (b) The infor-
mation is being collected and w;ll be laid 
on th: Table of the House. 

[English) 

SOFI' LOAN FACILITY TO ~.C.I. 

2116. SHRI P. C. THOMAS: Will the 
Minister Hf SURFACE TRANSPORT be 
pleased to state : 

.(a) whether the Cochin Shipyard, which 
has been faCing great threat due 10 no 
fresh work of ship building through Ship-
ping Corporation of India directly, has 
approached Finance Ministry for the soft 
loan facility; 

(b) whether the Government propose to 
prov de soft loan facility to Shipping Cor-
poration in this regard; 

( c ) if 10, the de ~ ails thereof; and 

( d) if not, the reasons therefor? 

THE MINISTER OF 'ITATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) :0 (d) The Shipping Corporation of 
India Limited placed order with Cochin 
Shipyard Limited for the construction of 
three LR-II Tankers of 86,000 DWT each 
in 1986. The Cochin Shipyard Limited 
have delivered two tankers and requested 
Government for revising the pri<:e of 3nJ 
tanker to enable them to start construction 
work. For financing the increased cost: 
Shipping Corporation of India has ap-
proached this Ministry for budgetary sup-
port which is under consideration in the 
Government. 

MODERN RICE 'MILLS IN 
WEST BENGAL 

2117. SHRIMATI MAliNI BHATIA-
CHARY A: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether four modern rice mills in 
West Bengal have been clOled down ~-
cendy; • 
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(b) whether any enquiry has been made 
in this regard; and 

(c) the steps taken by the Government 
for their reopening? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI) : 
(a) to (c) The information is being col-
lected from the State Government and 
will be laid on the Table of the House. 

[Translation] 

JOINT VENTURES IN FISHERY WITH 
MEXICAN COMPANY 

2118. DR. LAXMINARAYAN PAN-
DEY A: Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased to 
state: 

(a) whether there is any pro~al from 
Mexico Fishing Companies for setting up 
deep sea fishing with Indian Companiea in 
joint venture and also to assist them in 
export; 

(b) if so, the details thereof; 

(c) whether any agreement has beea 
signed in this regard; 

(d) if so, whether there 1i any proposal 
to manufacture fishing vessels in India 
with the co-operation of Mexico under thia 
agreement; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINn,tRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOOOI) : 

(a) No, Sir. 

(b) Doe.i not arise. 

(c) No, Sir. 

(d) No, Sir. 

(e) Does not ariae. 

EXPORT/IMPORT OF COPPER 

2119. SHRI SURAJBHANU SOLANKl : 
Will the Minister of MINES be pleased to 
state : 

(a) the quantity of copper exported/ 
imported by the Union Government due-
iDg each of the last three yean; and 

(b) the steps taken/proposed to be 
taken to curtail the import of copper? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) India is a net 
importer of copper. The total quantity of 
copper imported by Minerals It Metals 
Trading Corporation (MMTC) and Hin-
dustan Copper Limited (HCL), the two 
Government 'ot India Undertakings, year-
wise during the last 3 years is as under: 

Year 
1990-91 
1991-92 
1992-93 

Quantity (in tOlllles) 

60,000 
5,894 

17,752 

(b) As per the current Import Policy, 
copper imported by Minerals It Metals 
dustries. With a view to increasing indi-
genous production of copper, Goverment 
have liberalised Industrial, Trade and 
Fiscal policies to enable indigenous industry 
to improve product quality and competi-
tiveness through measures like upgradation 
of technology and import of better quality 
raw materials. 

STRENGTHENING RELATIONS WITH 
GULF COUNTRIES 

2120. SHRI SHIBU SOREN: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government have taken 
any initiative to strengthen further the 
econom'c, trade and political relatiollB with 
Culf countries during the last two years; 
and 

(b) if 110 the detaili thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) Yes, Sir. 

(b) A number of steps to strengthen our 
relations with Gulf countries in the past 
two years have been taken. Economic 
and trade agreements have been signed with 
Kuwait and Oman. Joint Commission 
Sessions have been held with Saudi Arabia, < 

Bahrain and UAE. Business delegations 
have visited all Gulf states. Prime Mini&-
Ier has visited Oman and Ministerial viaits 
have taken palce to Kuwait, UAB, Qatar, 
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Bahrain I1ld Oman. Consultatioos at 
Foreip Ministry level have been held Witb 
nearly all the countries in the region, in-
cluding the Gulf Cooperation Council. 

T.V. SERIALS ON FAMILY PLANNING 
AND UNEMPLOYMENT 

2121. PROF. ASHOK ANANDRAO 
DESHMUKH: Will tbe Minister of IN-
FORMATION AND BROADCASTING 
be plea*'1 to a:ate : 

(a) the number of serials on famny 
planning and unemployment produced and 
telecast by Delhi Doordarihan so far: 

(b) the number of proposals of such 
serials still pending with the Doordalllban 
alongwitb the name of each ICrial: and 

(c) the time by which these ICrials are 
likely to be approved and telecast by the 
Doordanhan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) No serials on family plan-
ning and unemployment has been produced 
and telecast by Doordarsban Kendra, Delhi. 
However, programmes in various other 
formats having inbuilt messages on family 
planning and unemployment are telecast 
regularly by the Kendra. 

(b) No prOPOSal for a serial on these 
subjects is pending with Doordarshan. 

(c) Does not arise. 

LOSSES IN HINDUSTAN COPPER 
UMITED 

2122. DR. G. L. KANAUJIA : Will the 
Minister of MINES be pleased to state : 

(a) whether the Hinduitan Copper Ltd. 
has suffered losses during 1992-93; 

(b) if so, the details thereof: 

(c) the reasoas therefor; and 

(d) the steps beiDg takeR to check such 
in future. 
11-724LSSj94 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV) : (a) No, Sir. 

(b) to (d) Does not ariae. 

[English] 

TELECOM URBAN DISTRICIS 

2123. SHRI DATTATRAYA BAN· 
DARU: Will the Minister of COMMU-
NICA TIONS be pleased to atate : 

(a) the classification of urban and rural 
in respect of the telecommunications JlCt. 
work; 

(b) whether the Government propoIe to 
increase the radius of peripheral area of 
telecom urban districts; 

(c) if 10 the details thereof; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) For the pur-
pose of classification of Telecommunica-
tion network, places with a Municipalityl 
Municipal Corporation/Contonment Boardl 
Notified town area committee etc. and all 
o her places which satisfy the criteria 
viz:-

(i) a minimum population of 5,000, 
(ii) Atleast 75% male working popula-
tion engaged in non-agricul.ural acUvi· 
ties and (iii) he density of population 
is atleast 400 persons per sq. bn. are 
treated as 'Urban' and those not confirm-
ing to the criteria of Urban arc treated 
as 'Rural'. 

(b) No, Sir. Area falling within 5 KmL 
of anyone of the exchanges in a multi-
exchange area can be connected to mul i-
exchange sys em. The defined radius of j 
Kms. is not propoeetl to be increased. 

(c) Does not arise in view of reply to 
part (b) above. 

(d) Telephone oonnec:tions beyond 5 
Kms. call for extra investment which it 
financially not viable at DOmW tari1t 
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TRANSFORMERS OF DESU 

2124. SHRI VIJA Y KUMAR YADAV: 
SHRI SURESHANAND SWAMI: 
SHRI MRUTYUNJAYA 

NAYAK: 

SHRI MADAN LAL 
KHURANA: 

Will the Minister of POWER be pleased 
to state: 

(a) whether some transformers pur-
chased by the Delhi Electric Supply Under-
taking broke down during the warranty 
period and new ones were purchased during 
each of the last two years and upto June 
30, 1993; 

(b) if so, the details thereof alongwith 
estimated loss and the reasons therefor; and 

(c) the action taken by the Government 
against the persons found guilty and to get 
such broken transformers repaired or to get 
claims from the manufacturers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI p. V. 
RANGAYYA NAlDU): (a) to (c) The 
information is being. collected and will be 
laid on the Table of the House. 

LAYING OF RUBBERISED ROADS 

2125. SHRI P. P. KALIAPERUMAL: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether there is any rubberised road 
in the country; 

(b I if not, whether there is any pro-
posal to lay rubberised roads; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor 'I 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) to (d) The use of rubberised bitu-
men is under study but is still in the expe-
rimental stage and its propagation will 
Jepend upon the outcome of these studies. 

(Translation] 

ELECTRONIC EXCHANGES 

2126. SHRI RAJVEER SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to be state: 

(a) the total number of elec'ronic tele-
phone exchanges functioning in the coun-
try at present; 

(b) the number of electronic exchanges 
out of them commisisoned during the last 
two years; and 

(c) the total amount spent thereon and 
the locations thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (c) The 
information IS being collected and will be 
placed on the Table of the House. 

[English] 

CELLULAR TELEPHONE 
2127. SHRI R. M. MATHEW: Will the 

Minis:er of COMMUNICATIONS be 
pleased to state: 

(a) the latest position with regard to 
award of cellular mobile telephone service 
licence to operators in four metro Cities; 

(b) the time frame by which the tender 
for paging Sy6.ems is likely to be decided ; 
and 

(c) the number of cities in Kerala where 
paging systems is proposed to be intro-
duced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): ta) Delhi High 
Court has given a Judgement in the Cellu-
lar Mobile case on 26th Feb. 1993. The 
I udgement is being stUdied. Decision in 
this case is expected to be taken soon. 

(b) Seventeen shortlisted bidders have 
submitted financial bids for provision of 
radio paging service in 27 cities. These 
bids are under evaluation. Decision in this 
case is likely to be taken shortly. Some 
of the unsuccessful bidders who were not 
shortlisted have filed a civil writ petition 
in the High Court of Delhi and hearings 
in the case continue. 
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(c) Two c:ties in Kerala, namely, Ema-
tulam and Trivandrum have been selected 
for introduction of paging system. 

SETTING UP OF DRIVING TRAINING 
SCHOOLS 

2128. SHRI BOLLA BULLI RAMAIH : 
SHRI S. B. SIDNAL : 
DR. D. VENKATESWARA 
\ RAO: 

Will the M'n:ster of SURFACE TRANS-
PORT be pleased to state : 

(a) whether Safety Road Committee set 
up by his Ministry in 1982 had recom-
mended for setting up Driving Training 
Schools in States as well as National Level; 

(b) if so the total number of schools set 
up so far, State-wise; 

(c) the number of persons who have 
been provided training at national level; 

(d) the number of persons to whom 
training has been provided in this regard, 
State-wise; and 

(e) the extent to which it has been bene-
ficial, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
«SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(b), (d) and (e) Th!6 falls wi hin the 
jurLdict'on of State Government and 
details are not available. 

(c) The National Institute of Road 
Safety, KhuJtabad have organised 8 pro-
grammes exclUSively, and 7 in colbbora-
tion with Cen fai Institute of Road Trans-
port, Pune and Intparted raining to a total 
number of 309 participants in both these 
programmes. 

TELEPHONE CONNECTIONS IN 
J:iARYANA 

2129. SHRI CHIRANJI LAL SHARMA: 
Will the MJllister of COMMUNICATIONS 
be pleased to state : 

(a) the number of persons on the wait-
ing list for telephone connecuons in 
Haryana at prceent; 

(b) the number of electronic excb. 1ges 
proposed to be set up during Eighth Five 
Year Plan; and 

(c) the amount likely to be spent for 
the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) The number 
of persons on the waiting Jist for tele-
phone connections in Haryana as on 
30-6-1993 is 76710. 

(b) The 8th Plan envisages addition of 
2.9 lakh exchange lines mostly electronic 
in Haryana Circle. It is difficul: to fore-
cast the number of the !elephone exchanges 
to be set up in 'he 8th P!an per°ad due 
to demand uncertainties and other factors 
controlling the opening of new exchanges. 

(c) The plan outlay for the Circle is 
worked ou' on year to year basis depend-
ing on the availability of resources in that 
par:icular year. 

[Translation] 

PROBLEMS OF STEEL INDUSTRIES 

2130. SHRI CHHEDI PASWAN: Will 
the Mimster of STEEL be pleased to 
s~ate : 

(a) whether there is a 29.7 per cent 
decline in the production of steel due to 
scarcity of elecoricity dur ng 1992-93; 

(b) if not, the problems faced by the 
steel industry; and 

(c) the efforts made by the Government 
to solve these problems? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTO:;,H 
MOHAN DEV) : (a) No, Sir. The pro-
duction of Fin.shed Steel 10 the country 
during 199293 was 15.10 million fonnes 
which is 5.4% higher than the produc ion 
in 1991-92. 

(h) Higher input prices. poor quality of 
raw ml-lerials, technological obsolescence 
coupled with outdated operational pr actlccs 
are some of the problems be.ng f .. ced b} 
the steel industry. 
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~c) Gowmment has taken various mea-
'''iura for the development of the steel 

industry. 1beae include :-

MGdernisation and expansion of 
the public sector integrated steel 
plants; 
Delieens'ng and deregulafon of 
the iron and steel industry to 
encourage private sector invest-
ment; 
Reduction of customs duty on 
project imports and reduction of 
minimum interest rate on com-
mercial advances in the Budget 
for 1993-94 to improve the via-
bility of industrial projects in-
cluding iron and steel projects; 
and 
Reduction' of customs duty on raw 
ma'erials such ali refractories and 
ferro alloys to reduce production 
cOlt of steel. 

PASSENGER FACILITIES ON 
NATIONAL HIGHWAYS 

2131. SHRI BIR SINGH MAHATO: 
Will the Minister of SURFACE TRANS-
PORT he pleased to state: 

(a) whether there ill any scheme to pro-
vide facilities for the benefit of passengers 
at a distance of 100 lems. on National 
Highways; aDd 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and 
(b) Yes Sir. The Central Government ha, 
an onging scheme, both in Government 
Sector and Private Sector, for setting up 
passenger-oriented wayside amenities a10n[, 
National Highways to provide basic faci-
lities like snack barsjrcl>taurants drinki.ng 
water/toilets, pc'rol outlets, kiosks. res! 
rooms and parking places. 

[English] 

ASSISTANCE TO GUlARAT FROM 
CENTRAL ROAD FUND SCHEME 

2132. SHRI HARIN PATHAK: Will 
the Minister of SURFACE TRANSPORT 
be pleued to state : 

(a) the amount of Central usilta1lCe 
given to Gujarat from the Central Road 
Fund Scheme during eadi of Itbe }list tbree 
years; 

(b) the names of the National High-
ways for which the above assistance was 
given; 

(c) the names of projects that are likely 
to he undertaken in Gujarat during 1993· 
94 and the financial assistance made there-
for; and 

(d) the names of the projee's which are 
pending with the Union Government under 
the Central Road Fund Scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Fund, 
released to Government of Gujarat for 
State Road projects from the Central Road 
Pund (C,R.F.) during the last three yeart! 

alre as under: 

Year 

1990-91 
1991-92 

1992-93 

Amount 

150.00 lacs 
60.00 lacs 
70.00 lacs 

(b) The above funds were not given for 
,my National Highway in Gujarat. 

(c) Nil. 

(d) No proposals are pending with the 
'\1inistry under the Central Road Fund 
Scheme, 

[Tralls/a/ionl 

~UBUC SECTOR STEEL PLANTS IN 
PUNJAB 

2133. SHRI JAGMEET SINGH BRAR: 
Will the Minister of STEEL he pleased to 
s:ate: 

(a) whether there has been a demand 
for setting up of a public sec or steel plant 
in Punjab; 

(n) :f 50, the steps be'ng taken by the 
Government for early installation of the 
plant; 
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(c) wbether the ... has been selec:ted 
for thie plant; and 

(d) if so, the det6 theiee!? 

THB MINISTER OF Sf ATE OF THE 
MINISTRY 0f1 STEEL (SIW SONTOSH 
MOHAN DEV): (a) to (d) Due to re-
source cons raiUls and the need for moder-
nisa~ion antf expansion 01 the exisrin8 
Itee~ plants, no new steel plant is proposed 
to be set up in the public &eCtor. 

MAINTENANCE OF ROADS IN T.N. 

2134. SHRI K. THULASIAH VANDA-
Y AR): Will the Minister of SURFACE 
TRANSPORT be plellSed to state: 

(a) whether the Union Government have 
provided any financial as.istance to the 
GoveI1l1DeDt of Tamil Nadu for the repairs 
of the National Highways; 

(b) if so, the details thereof: 

(c) whether any new projects to im-
prove the National Highways across Tamil 
Nadu is being taken up; 

( d) if so, the details thereof; 

(e) whether any World Bank aided pro-
ject is corning up for better maintenan~ 
of roadways across the State; and 

(f) if so, the de'ails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Ye!;. 
Sir. 

(b An amount of Rs. 10.48 crores has 
been allotted for maintenance and repairs 
of National Highways in Tamil Nadu dur-
ing the current ftnancial year. 

(c) and (d) Improvement/development 
works on Natiooa) Highways in Tamil 
Naclu, estimated to COlt Rs. 111.80 crorea 
bas been included in the 8th Five Year 
Plan. 

(e) No, Sir .. 

(f) Does DOt ariae. 

ABOUTION OF OCTROI DUTY 

2135. SHRI SHAR.AD mORE: 
SHRI CHANDRESH PATEL: 

SHRI SIMON MARANDI: 
SHRI GURUDAS KAMAT: 
SHRI ARVIND TULSHIRAM 
KAMBLE: 
smu MOHAN SINGH 

(DBORlA) : 

SHRI MULLAPPALLY RAMA-
CHANDRAN: 

Will the Minister of SURFACE-mANS: 
PORT be pleased to state : 

(a) whether the Government have set 
up a committee to examine all iaues per-
taining to octroi and p&thkar; 

(b) if so, the details of the composi-
tion of the cornmi:tee and its terms of 
reference; 

(c) the time by which the committee 
is likely to submit its report; and 

(d) the recommendations/steps suggest-
ed in the recent meeting between 'he P.M. 
and the Chief Ministers of various States 
in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. A committee has been set up to 
examine the issue of octroi only. 

(b) The Commi:tee will ClOIIISist of O!ief 
Ministers of Gujara!, Haryana, Bihar, 
Maharashtra, Orissa, West Bengal and Dr. 
Raja ChelUaah, Fiscal Adviser to the Gov-
ernment of India. The Chief Minister of 
West Bengal. Sbri Jyoti Basu is the Chair-
man of the Committee. The Committee 
would go into the question of collection 
mechanism of oc'roi so as to mate it con-
venient and user-friendly. 

(c) The Committee ia expected to submit 
its report within six months from 1-8-1993. 

(d) It was decided to constitute a C0m-
mittee of six Chief Minis'ers which would 
go into 'he question of' c:oIlection mecha-
DiIIIl 01 octnIi. 
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VISIT OF PRIME MINlSTER. TO 
UZBEKISTAN 

2136. SHRI SRlKANTA lENA : 

SHRI HARI KISHORE SINGH: 

&nU MOHAN ~NGH (DE~ 

RIA) : 

SHRI GEORGE FERNANDES: 
smu SHRAVAN KUMAR 

PATEL: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to sta·e : 

(a) whether the Prime Minister visited 
Uzbekistan, recently; 

(b) if so, the subjects discussed during 
the visit and the outcome thereof: 

(c) whether any agreements reached 
during the visit including the one on ex-
ternally supported terrorism and religious 
fundamentalism: and 

( d) if so, the salient feaatures thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AI'FAIRS 
(SHRI SALMAN KHUtRSHEED): (a) 
Yes, Sir. 

(b) and (C) Wlde-ranging discu~sion6 

were held on bila~eral regional and global 
issues and the following documents were 
signed : 

(i) Treaty on the Principles of 
ilntel'-S:ate relations and Coope-
ration: 

(ii) Agreement on Trade and Ecc-
nomic Cooperation; 

(ii)i Agreement on the Credit of $ 
10 million; 

(iv) Agreement on Air Services: and 

(v) MOV on Measures for increas-
ing and Enhancing Ecodomic 
Cooperation and Trade. 

(d) A copy of the "Treaty on the 
Principka of lDtcr-8tate Relations and 
Cooperation" is siven as S\a.tement. 

Sttlltmtllt 

TREATY ON THE PRJNCIPL~S OF 
INTeR-STATE RELATIONS AND C0-
OPERATION BE1WEEN THE RE-
PUBUC OF INDIA AND nm RE-

PUBUC OF-UZBEKISTAN. 

The Re;public of India and the Republic 
of Uzbekistaan hereinaftM referred to as 
High Contracting Parties, 

ATTACHING the utmost importance 
to the further strengthening of the tradi-
tional friendship between the peoples of 
both countries, 

RECAllING the his'orieal affinity of 
the'r cul:ures and traditions of their people, 

STRIVING to develop multi-faceted 
and mutually benefic'al cooperaation bet-
ween Uzbekistan and India. 

RECOGNISING that they share the 
ideals of peace, democracy and secular-
ism, 

STRIVING to achieve a Nuclear 
Weapon-Free and Non-VoUent world, 

CONVINCED that co-operatiou bet-
ween Uzbekistan and India would further 
the eause of peace and international se-
curity globally and in Asia. 

AGREE that :-

ARTiCLE-l 

The Higb Contracting Parties confirm 
their adherence to the purposes and prin-
ciples of the United Nations Charter. 
Their relations shall be governed by res-
pect for each o~r's independence, sover-
eignty, territorial integrity, inviolabiWy of 
their existing state borders and non-
interference in each other's internal 
flffairs. 

ARTICLE-2 
The high Contracting parties fohall 

develop equal and mutually beneficial 
cooperation in political. economic. ~rade, 
scientific spheres as well as in tbe iields of 
technology, industry, transport, culture, 
public health. ecology, education touriom, 
sports. exchange of information. Tho 
High Con'raeting Parties shall conclude 
aeparate Agreements on cooperation in 
theac IpbcreI. 
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ARTIC1.B-3 

The ~ ContractiOg Poarties shall ac-
oord each o.her the Most-Fav()tJR(f-
Nation treatment in their trade and ec0-
nomic cooperation. 

ARTIa...B-4 

The High Contracting Parties shall 
develop and deepen cooperation in the 
field of transportation by sea, air, rail 
and road 88 well as ensure unhindered 
traJJit of passengers and cargoes ot the 
other Par:y through· its territory and con-
clude separate agreement with respect to 
this matter. 

ARTICLE-5 

The High Contracting Parties shall 
cooperate in the fight against international 
crimes, terrorism in all its forms, crimes 
against civil aviation security, shipping 
and other forms of transport, illegal and 
international trade in narcotics and arms 
and in cultural and historical objects. 
For this purpose separate agreements 
where necessary would be signed. 

ARTICLE-6 

The High Contracting Parties condemn 
all forms of hatred, violence, funda-
mentalism and religious extremism. 

ARTICLE-7 

Each High Contracting Party shall 
refrain from partiCipating or supporting 
any action directed against the other High 
Contracting Party. 

ARTICI..E-8 

This Trea~ would not prejudice the 
rights and obligations of the High o.lD-
tracting Parties under any existing bilate-
ral and multilateral Treaties to which 
they are Parties and is not directed at 
nor at the expense of their relations with 
any third country. 

ARTICLE-9 

Regular contact would be maintained 
between the Govts. of both ~ides of diffe-
rent levels on issues of mutual concern 
with the aim of realis:ng the objectives 
of this Treaty. 

ARTICLE-tO 

Additions and amendments to the pre-
sent Treaty shall be entered into by agree-
ment by both sides. 

Disputes .regaIding the intcrpretation~ 
the Treaty shall be setlled through cosuI-
tations and negotiations. 

ARTICLE-II 

This TlI"eaty shall enter into force from 
the moment of ihe exchange of documents 
or ratlficatian of this Treaty and w.D 
be valid for a period of ten years. The 
T rea:y shall be automatically extended 
for a further period of ten yean unIca 
the either side informs in writing iix 
months in advance of its intention to ter-
minate the Treaty. 

Done at Tashkent 24~h May 1993, in 
duplicate in Hindi, U7bek and English, all 
tex.s bcillS equally authcn.ic. .In case of 
disagreement, the English text wonld 
prevail. 

Sd/-
P. V. NARASIMHA RAO 
PRIME Mll.NlSTER OF THE 
REPUBUC OF INOlA 

Sd/-
ISLAM KARIMOV 
PRESIDENT OF TIlE 
REPUBUC OF UZBE.KISTAN 

HEAD POST OFFICES INTO LOCAL 
CLEARING HOUSES 

2137. DR. KARTIKESWAR PATRA: 
Will the Minister of <X>MMUNlCA-
TIONS be pleased bt state : 

(a) the names of the head post oftic:e8 
which have been changed into local clear-
ing houses in Orissa; and 

(b) the names of the head fI()St offices 
proposed to be included under the scheme 
during 1993-94 ? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF <X>MMUNlCATIONS 
(SHR:I SUKH RAM): (a) The names of 
the Head Post Officos which have been 
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enrolled as ~ of Local CleariD& .•. held in Delhi on July 13, 1993 to consider 
HGuses in on.. taR : the damBDda« the AD In.dia Motors 

1. Bhubanelwar. 
2. Baripada. 

3. BalIi8cn 
4. Beerbampur 

S. Cuttack GPO 
6. Purl; and 

7. Sambalpur. 

(b) The IUUlleII of Head Fbst Officell 
ptWOsed to be included UDder this echeme 
~ 1993-94 taR :-

1. ADgul 

2. BaJaqir 
3. Bhadnk; and 

... R.ourkcla. 

lWPAIRS OF BlUOOES, ORISSA 

2138. DR. KRUPASINDHU BHOI 

WJl the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the number of bridges coliepsed! 
damaged on the NatioDal Highways d~ 
to recent heavy rains and flood in Orissa; 

(b) the location of those bridges in 
that State; 

(c) the s~eps taken to repair and re-
construct those bridges; and 

(d) the details thereof ? 

. THE MINISTER OF STATE OF THE 
MINlS'IR.Y OF SURFACE TRANS-
PORT (SHRl JAGDISH lYTlER) 
(a) Nil. 

(b) to (d) Do not &rille, 

[Translation] 

. DEMANDS OF All INOlA MOTORS 
ASSOCIATION 

2139. SHRI RAJENDRA KUMAR 
SHARMA : Will the Minister of SUR-
FACE TRANSPOR.T be pleased to state ; 

(a) whether it is a fact that a meeting 
()f the committee of Otief .Mmi&ters was 

Asstx:iation; 

(b) if so, the recommendations made 
by the committee; and 

(c) the stePs being taken by the Gove-
rnment to counter the threat of said 
&trW: by the All India Motors AssoQa-
lion ? 

THE MINISTER OF STATE OFTHE 
.MINISTRY OF SURFACE TRANS-
PORT (SHRl JAGDISH TYTLER.): 
(a) Yes, Sir. The meeting of Chief 
Ministers was held under the chairman-
wp of Prime Minister on the 14th July. 
1993 in New Delhi. 

(b) It was decided to set up a Com-
mittee of six State Chief Ministers wi.b 
West Bengal Chief Minister Sbri JyGti 
Basu as its Chairman. The other Mem-
bers of the Committee are Chief Ministers 
of Gujarat, Haryana, Bihar, Maharash'ra, 
Orissa and Dr. Raja Chelliab, Fiscal 
Adviser to the Government of India. The 
Committee would go into the question of 
collection mechanism of octroi so as to 
make it convenient and user-friendly. 

(c) AU the S:ate Governments and 
concerned Central Ministries have been 
requested to keep watch on the situation 
arising out of the strike. They have 
been requested to make adequate arrange-
ments for en9Uring the availabJity of 
eesential commodities. 

[English1 

CLOSURE OF INDIAN SHIPYARDS 

2140. SHR.I INDRAJIT GUPTA : 
SHRI SANDlPAN BHAGWAN 

1lfORAT : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Indian shipyards are 
on the verge of closure due to lack of 
orders; 

(b) if so, the details thereof; and 

(c) sbipyard"'W'ise *he details of iJwest. 
ment proposed to be made during the 
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EJ.gh:it Plan perioc;l for expantion, develop-
ment and moderniJlltion of ahipyar<»? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) ~ 

(a) No, Sir. 

(b) Does not arise. 

(c) The details of investment proposed 
to be ~ade during th Eighth Plan period 
in HindU6tan Shipyard Ltd., Cochin 
Shipyard Ud. and HooghIy Dock &: Port 
Engineers Ltd. are given below;-

(Rs. CrOlC!') 

Hindustan Shipyard Ltd. 

(i) Augmentation of Ttrain-
ing facilities 1.00 

(ii) Renewals, replacements 
& additions (Smp-
repair) 15.67 

(iii) Renewals, replacements 
&: additions (Shipbuild-
ing) 19.74 

(iv) Renewals, replacements 
& additions (OPF) 14.34 

(v) Modernisation & updating 
of technology 0.45 

51.20 

Cochin Shipyard Ltd. 

(i) Modernisation of ship-
repair facilities 8.00 

(ii) Improvement of capacity 
utilisation 11.20 

(iii) Renewals &: Replace-
ments 3.60 

(iv) Additional shiprepair 
facilities 25.00 

Hooghly Dock " P~rt Enfin •• ,. 
LuI. 

(i) ReneWals " llep1ace-
menta 

(il) Modernisation of Nazir-
gan; Unit 

(iii) Balancing of shipbuild-

3.11 

7.40 

ing at Salkia 1.$2 
(iv) Augmentation of .hip-

repair facilities 2.90 

15.00 

ELECTRONIC EXCHANGES IN 
RAJASTHAN 

2141. SHR:IMATI MAHENDRA KU-
MARl; Will the Minister of COMMUNI-
CATIONS be pleased to state ; 

(a) the number of electronic telephone 
exchanges at present functioning in Raja-
sthan, district-wise; 

(b) the number out of them set up 
during 1991-92 and 1992-93 district-wise 
and amount spent thereon; 

(c) whether the Government 
to open such exchan~es during 
Plan period; and 

propose 
Eighth 

(d) if so, the details with location 
thereof? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) ; (a) As on 30-6-
93, 766 electronic telephone exchangc:a 
are functioning in Rajasthan. The details 
are given in Annerure-I. 

(b) The number of electronic ex-
changes set up during 1991·92 are 130. 
The details are given in Annexure-II. 'Ibe 
information regarding number of tele-
phone exchanges set up during 1992-93 
and the amount spent thereof is being 
collected and will be placed On the Table 
of the House. 

(c) Yes, Sir. 

(d) The information is being collected 
47.80 and will be placed on the Table o£ the 

HoWIe. 
12-724LSS!94 
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RAlAS'lBAN TELECOM. CIRCLE, DISTRlCI'·WISE ELECTRONIC EXCHANGES 
, AS ON JO-6..t3 

ANNEXURE-l ---------
S.No. Name of District No. of S. No. Name of Distt. No. of 

Exchanges. Exchanges 
-------

1. Ajmer 21 16. JaisaJmer 7 
2. Alwar 52 17. Jalore 19 
i. Bauawara 14 18. Jhalawar 14 , 
4. Baran 11 19. Jhwijhunu 45 
S. Barmer 19 20. Jodhpur 29 
6. Bharatpur 19 21. Kota 11 
7. Bhilwara 19 22. Nagaur 49 
8. Bikaner 19 23. Pali 39 
9. Bundi 18 24. Rajsamand 15 

10. Chittoraarh 22 25. Sawaimadhopur 28 
11. Churu 25 26. Sikar 51 
12. Dausa 26 27. Sirohi 17 
13. Dholpur 6 28. Sriganganagar 48 
14. Dunprpur 14 29. Tonk 16 
15. Jaipur 72 30. Udaipur 21 

Total: 766 
---~------~----.-------. - -----_--_._---- ---- - _- ----~---

DISTRICT·WISE ELECTRONIC EXCHANGES SET UP DURING 1991-9211"1 
RAJASlHAN 

---------- ----------------------
District 

Ajmer 
Alwar 
Bl:iaratpur 
Bhilwara 
Banswara 
Bundi 
Bikancr 
Barmer 
Churu 
ChiUoqarh 
DalIla 
Dholpuw 
Duaprpur .... 

No. of Electronic District 
Exchanges 

4 
4 
4 
6 
2 
1 
3 
2 
4 
5 

10 
1 

3 

Jodhpur 
Jhunjhunu 
Jaipur 
Kota 
Nagaur 

Pali 
Rajsamand 
Sikar 
Sriganganagar 
Sirohi 
Sawaimadhopur 
Tonk 
Udaipur . 

Total: 

ANNEXURE-II 

No. of, Electronic 
Exchanges 

9 
2 

13 
2 
6 

12 
2 
6 

13 
2 
2 
2 
9 

130 
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/ 
[Tran.slation] 

WORLD BANK ASSISrANCE FOR 
ROAD DEVELOPMENT 

2142. SHRI SIMON MARANDI : 
DR. D. VENKATESWARA 

RAO : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

\ 
(a) whether Union Government had 

entered into an agreement with the World 
Bank for development of certain selected 
roads in the country; and 

(b) if so, the details thereof, State-
wise including the amoUlllt of assistance? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER): 
(a) Presumably the Hon"le Member has 

:P. view the World Bank loan for deve-
lopn~nt of National Highways in the 
Second package. The agreement was 
signed in June, 1992. 

( b) The agreement covers '.videning to 
four lanes of certain selected National 
H:ghways stretches in the States of Hig:h-
way Haryana, Punjab, West Bengal, 
Madhya Pradesh, Maharashtra and Orissa 
and reconstruction of damlllged bridges on 
State roadlS in Orissa with a total assis-
tance of US $ 306 million. 

[English] 

DL ¥ING OF TRANSPORT VEHICLES 
IN WALLED CITY 

2143. SHRI TARA CHAND KHAN-
DEL WAL: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the Delhi Administration 
has recently taken any decision to ban 
plying of transport vehicles in the walled 
c'ty area; 

(I,) if so, the reasons therefor; 

(c) whether there have been protests 
against this decision; and 

(d) if so, the details thereof? 

TIlE MINISTER. OF STATE OF'IlJE 
MINISTRY OF SURFACE fRAN$. 
PORT (SHlU JAGDISH TYTLE.1t): 

(a) No, Sir. 

(b) to (d) Do not ar". 

[TranslatioRJ 

TlME-SLOT TO FOREIGN COMPA-
NIES 

2144. SHRI MANGAL RAM PREMI: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether foreign companie. haft 
applied for the allotment of tirne-slot of 
new channels proposed to be introduced 
by Doordarsban; 

(b) if so, the details thereof; 
(c) whether the Government prolX*' 

to telecast foreign programme8 on these 
channels; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) No, Sir. Foreign companies 
are not eligible to apply for time-slots 
on the satellite channels of Doordarshan. 

(b) Does not arise. 

(c) and (d) The programmes 011 the 
Satellite channels would be subject to 
adherence to the prescn'bed codes, guide-
lines and other laws Of the land, on the 
sourcing of programmes to be telCClllt ill 
the time slots by the allottees. 

[English] 

AllOCATION TO NATIONAL HIGH· 
WAYS IN ORISSA 

2145. SHRI LOKNATH CH.~U-
DHURY : Will the Minister of SUR.-
FACE TRANSPORT be pleased to stale: 

(a) the names of the National High-
waYs in Orissa for which allocation' h .. 
been made by the Centre in 1992-93. 
1993-94 and the amount allotted for each 
road; and 
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': (b) the dematids made b; the State 
Oovemment fot· each of these rOads" 

THE MINISTER OF STATE OP'nIE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER): 
-----.. -._ ......... _ .. __ .. __ .. -

(a) aDd (b) The National HtgbWay N~. 
5, jA, 6, 2J, 42 IUid 4J piss through the 
State of OriSsa. The tmo11nt demanded 
and allOcation made are as under :-

Year Amount demanded Allocations made 

1992-93 

1993-94 

Original 
Works 

3803.04 

6378.41 

The allocations are made State-v.ise and 
not road-wise. 

VARAPUZHA BdUDGE, COClUN 

2146. PROF. K. V. THOMAS: Will 
the Minister of SURFACE TRANSPOR'I 
be pleased to state: 

(a) the present s!atus of the Varepuzha 
bridge 'n Cochin; and 

(b) the time by which the construction 
work is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) An 

estimate amounting to Rs. 26.64 crores for 
the COIl6!ruction of Varapuzha bridge and 
its approaches on NH-17 in Keral.a haa 
been sandoned on 31-3-1993. Pre-quali-
fica'ion of contractors for the work hat 
already been done and the tender docu-
ments are presently under finalisation . . 

(b) As the work is yet to be awarded 
it is too early to indicate :he time by 
which the cons!ruct'on work is likely to 
be completed. 

EXPANSION OF T.V. CENTRFS IN 
eGHTH PLAN 

2147. SHRI SRIBALLAV PAN'IGRAHI: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
ate: 

(a) tbe outlay for expansion of T.V. 
ccntrea during the Eighth Plan period; 

. (R~. in lakhs) 
Maintenance Original 
& Repairs Works 

Maintenance 
& Repairs 

1255.63 

1383.00 

1375.00 738.52 

2300 .00 777.04 
(uPto July '93) 

(b) the number of Low Power transmit-
ter6 planned to be set up in Orissa during 
the next two years; and 

(c) by when L.P.Ts are likely to be 
set up a1 Deogam, Pallamava and Talche.r? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
DROADCASTING (SHRI K. P. SINGH 
DEO): (a) The PIan allocation of Door-
darshan for Eigh:h Plan is Rs. 2300 crores. 

(b) Six Low Power TransmitteB 
(LPTs) are targetted to be set up in the 
State of OriMi during 1993-94 and 1994-
95. 

(c) Whereas the I..J>Ts at Deogarh and 
Palt.amava (Palab.ara) are expected to be 

commissioned into service durin.g 1994-95, 
the one at Talcher is expected to be COID-
millSioned into ~rvice during 1995-96. 

POWER GENERATION 

2148. SHRI BHOGENDRA JHA: Will 
the Minister of POWER be pleased to 
state that the latest position in each State 
regarding the to~al generation of power, 
total installed capacity, ratio of generation 
to the installed capacity and the per capita 
anooal coniump~'on of power? 

THE MINISTER OF STATE IN THE 
MINISTRY OP POWER (SHRI P. V. 
RAiNGA¥YA NAIDU): The requiaite 
information is given in statementl I, n A 
m. 
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Statement I 

1X>TAL GENERATION OF POWER AND 
P.L.F. STATFr-WISE 

State 

BBMB 
De1hi 
J~K 
Himachal Pradesh 
Haryana 
Rajasthan 
Punjab 
Uttar Pradesh 
Gl'jarat 
Maharashtra 
Madhya Pradesh 
Andhra Pradesh 
Karnataka 
Kerala 
Tamil Nadu 
Bihar 
Orissa 
W~st Bengal 
DVC 
Sikkim 
Assam 
Meghalaya 
Trioura 
Manipur 

Power Generated P.L.F. 
durirg the r-eriod ( O{) 
April 93-Jdy 93 

(\HJ) 

4,503 ..,.,1., _,_1._ 
1,048 

828 
883 

2,683 
3,864 

15,993 
8,520 

13,735 
11,339 
10,317 
4,842 
1,966 
9,651 
1,038 
1,509 
5,523 
1,999 

10 
269 
552 
43 

220 

59.4 

32.6 
73.0 
60.1 
63.4 
59.0 
60.0 
62.4 
74.3 
60.9 

65.2 
25.9 
39.5 
53.6 
38.5 

18.3 

AU-India 103547 59.0 

Statementll 

STH'l:-WISE "ISSTO\LLBD C~?ACIl'Y" AS 0'1[ 31}-(}5-1993 (pROVISIONAL) 
(in MW) 

---------- --~~-- -- - ---_.- - _._---
S1. Name of the Region/ Hydro Steam Gas Diesel Nuclear Total 
No. State/Union --- Ins'alled 

Territory Wind Capacity 
------- ------------ ------- -_._---

2 3 4 5 6 7 8 
------ --- --- - - --

I. NORTHERN REGION 
1. H'lryna 883.90 892 50 000 392 000 1780 32 
2. H.P 272 07 000 000 o 27 000 272.34 
3. J&K 180 31 000 7500 6 76 000 262 07 
4. Punjab 1798 94 1700 00 000 000 000 3498.94 
5. Rajasthan 96693 76500 000 000 000 1731.93 
6. U.P. 1504 55 3564 00 000 6 19 000 5074 74 
7. Chanrligarh 000 000 0.00 200 000 200 
8. Delhi 000 371 60 18000 000 000 551 60 
9. Central Sect. (NR) 760.00 482000 1589.00 0.00 89500 8064 00 

-----~-.-

6366.10 12113.10 1844.00 19.14 895.00 21237.94 
....---~--------------------. _._--_ .. __ -------_ 
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(inMW) 
2 3 4 6 7 8 

II. WESTERN REGION 

1. Goa 0.05 0.11 0.16 
2. Gujarat 425.00 4179.00 252.00 33.67 0.00 4889.67 
3. M.P' 725.09 2807.50 0.00 0.00 0.00 3532.59 
4. Maharashtra 1584.22 6842.50 672.00 0.00 0.00 9098.72 
5. Dadra & N. Haveli 0.00 0.00 0.00 0.00 0.00 0.00 
6. Daman & Diu • 0.00 000 0.00 0.00 0.00 0.00 
7. Central Sect. (WR) 0.00 3390.00 644.00 0.00 640.00 467400 

-~" -- ----~- ---.- --- ~ - ---_--_._.-
2734.36 17219.00 1568.00 33.78 640.00 22195.14 

----------_. ------ ~---

III. SOUTHERN REGION 

1.AP 2512.94 1612.50 99.00 0.00 0.00' 4224.44 
2. Kamataka 2399.20 630.00 0.00 42.64 0.00 3071.84 
3. Kerala 1476.50 000 0.00 0.00 0.00 1476 50 
4. Tamil Nadu 1944 95 2340 00 1000 15.58 0.00 4310 53 
5. Pondicherry 000 000 0.00 0.00 0.00 000 
6. Central Sec. (SR) 0.00 4170.00 0.00 0.00 470.00 4640.00 _. __ ._---._------ -

8333.59 8752.50 109.00 58.22 470.00 17723.31 
------_ --~-- .. _--------

IV. EASTERN REGION 

I. Bihar 156.60 1393.50 0.00 0.00 0.00 1550.10 
2. Orissa 1271.92 470.00 0.00 0.00 0.00 1741.92 
3. West Bengal 46.51 3146 38 100.00 22.50 0.00 3315.39 
4. D.V.C. 144 00 2007 50 90.00 0.00 0.00 2241.50 
5. Skkim 26.89 0.00 0.00 2.70 0.00 29.59 
6. C. Sector (ER) 0.00 1340.00 0.00 0.00 0.00 1340.00 

-------_. --_._-_. 
1645.92 8357.38 190.00 25.20 0.00 10218.50 

-----------
V. NORTH-EASTERN REGION 

1. Arunachal Pradesh 20.95 0.00 0.00 12.86 0.00 33.81 
2. Assam 2.00 330.00 184.50 20.69 0.00 537.19 
3. Manipur 2.60 0.00 0.00 9.41 0.00 12.01 
4. Meghalaya 186.71 5.00 0.00 2.0S 0.00 193.76 
5. Mizoram 3.36 0.00 0.00 19.07 0.00 22.43 
6. Nagaland 3.20 0.00 0.00 3.62 0.00 6.82 
7. Tripura 16.01 0.00 32.50 4.85 0.00 53.36 
8. Central Sect. (NE) 255.01 0.00 0.00 0.00 0.00 25501 

.. --~---

489.84 335.00 217.00 72.55 0.00 1114.39 
-_--- -_---- - - ----------------- -_. 

VI. ISLANDS 

1. A&N Islands 0.00 0.00 0.00 28.03 0.00 28.03 
2. Lakshdweep O.()() 0.00 O.()() 5.12 0.00 5.12 

.. _-_. 
0.00 0.00 0.00 33.15 0.00 33.15 

-.-.--~--.--

19570.41 46776.98 3928.00 242.04 2005.00 72522.43 
------- -. --._. -"--'--



._---------_._.--_ 
8tatcment-m 

STATEWISB PBlt CAPITA CONSUMPTTON OF BU!CTRTClTY DURING TIm 
YEAB..1991-92 (UTIUI1ES AND NON·um..rrms) 

Name of the Region/State 

Northern-Region 
Haryana 
Himachal Pradesh 
Jammu d: Kashmir 

'\Punjab 
Rajasthan • 
Uttar Pradesh 
Chandigarh 
Delhi 

(In KWH) 

455.18 
209.55 
188.71 
615.36 
230.94 
173.52 
754.54 
757.66 

Sub-To-ta-l--- --------.--------------
265.38 

Western Region 
Gujarat 
Madhya Pradesh 
Maharashtra 
Goa 
Daman d: Diu 
D &:NHaveli 

Sub-Total . 

Southem Regio'll 
Andhra Pradesh 
Kamataka • 
Kerala 
TamilNadu 
Pondicherry . 
Lakshadweep 

Sub-Total 

Eastem Region 
Bihar . 
Orissa 
West Bengal 
A &: N Islands 
Sikkim 
Sub-Total . 

North-Eastern Region 

504.01 
266.69 
434.24 
495.24 
716.36 
979.67 

---- - ----------- ---------- -
391.23 

--- --------------- -----------------

277.34 
296.18 
195.66 
335.02 
782.36 
172.40 --- ----- --------
287.88 ~. 

-- -~-- ~- -~----~- -- - .-~---

108.02 
295.34 
152.15 
117.86 
120.00 ----
155.91 

.. _--------- ---------- -----------

Assam 89.65 
Manipur 107 .14 
Meghalaya 125 .01 
Nagaland 78 .40 
Tripura 52.61 
Arunachal Pradesh 57.52 
Mizoram • - 69.41 ---::----::------------- .. ----- ------- ---
Sub-Total • 87.53 
Total (AU-India) ----267."95-- -

"Provisional. 
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DYNAMIC LOCK FACIllTY 

2149. DR. C. SILVERA: Will the 
Minister of COMMUNiCATIONS be 
pleased to state: 

(a) whether the Government have pro-
vided Dynamic Lock facil.lty to subscribefll 
hav.ill;g STU facility; 

(b) if so, the details of functioning of 
this faCIlity to be exerCJ6ed by subscnbers; 

(c) whether Government propose to 
provide silllllar lock Idcilay to no.n-STD 
subocribers to cneck m.suse of ,helf con-
nections; and 

lei, i1 so, the de~ails lhereof and ii not, 
,i1t: reasons therefor? 

THE 1I11;\lSTbR 0F STATE OF THE 
MINiSTRY OF C0NLvlUN1CAT10NS 
(SHRl ':;Uh:H RA.M): (a) Subscribefl; 
connected to the foliowing type of electro--
nic excnaages can avau of dynamic lock 
facllhY:-

KWH 

FFfEX-lOOL 

C.DOT (256 Pan .md aoove) 

lLT 

(b) DetaJs are given ill stalCmelll. 

(c) No, Sir. 

(d) Providing dynamic locking facility 
even for local calls i6 not considered neces-
iary, nor ha, there been any demand for 
such a facility. 

Statement 

L E.lOB Exchange 

(i) Subscriber having STD, desiring to 
have dynam clock faciltty, mus, regis:er 
his se,,'et code for the first time. He can 
think of anJ decide any code which is a 
combination of any four digits (from 0000 
to 9999 )-----say x,'\XX. Then he has to 
dial 123 (acces6 code) followed by four 
digit secret code, followed again by the 
same four dig.: secre; code i.e. 123 XXXX 
XXXX and wait for acceptance tone which 
is similar to busy tone. After getting 
acceptance tone subscriber has to replace 
his hand set. Secret code is registered. 

(ii) STD Control Management: If sub-
&Cr~ber want. to lock the STD faciLty. be 
dials access code (124) followed by his 4 
digit 5eCret code fur.her followed by digit 
1 i.e. 124 XXXX 1 and Walt for accep-
tance tone before replacing hand set. STD 
facility is locked now. 

If subscriber wants to open STD lock he 
dials access code (124) followed by his 4 
digit secret code further followed by digit 
o i.e. 124 XXXX 0 and wait for aCCeP-
tance tone before replacing his hand aet. 
He can now made STD calls. 

(iii) Change Secret Code 

1£ subscriber wants to change his secret 
code he has to dial code (123) followed 
by his earlier 4 digit secret code further 
followed by his new 4 digit secret code 
i.e. 123 XXX YYYY and wa:t for accep-
tance tone. On receipt of ~he accep.ance 
tone he replaces his hand set. New four 
digit secret code is registered. 

2. FETEX-l00L Exchanges 

(i) Secret Code Management: 

When subscriber is to register his secret 
"ode for the firs: time he has to dial accesl 
code (123) followed by 1111 further fol-
lowed by his four dig:t secret code i.e. 
123 1111 XXXX and wai' for acceptance 
tone to confirm that his chosen secret code 
has been registered. 

(ii) STD Control Management 

Tobar STD calls, subscriber has to 
dial access code (124) followed by his 
four digi: secret code further followed by 
digit 1 i.e. 124 XXXX 1 and wait for 
acceptance tone before replacing h:s hand 
~et. His SID is locked now. 

If subscriber wants to avail of SID 
facility he is to d;al access code (124) 
followed by his new four digit secret code 
further followed by digit 0 i.e. 124 XXXX 
o and wait for acceptance tone before 
replacing his hand set. Now he can make 
STD calls. 

(iii) Change of Secrtt Code: 

If subscriber wants to change his secret 
code he has to dial access code (123) fol-
lowed by 014 four digit eecret code 
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(XXXX) fDrther f~ Qf new fQgr 
diiit lOCret code (YYYY) i.e. 123 XXXX 
YYYY and wait for aocepta.Dce tone be-
fore replacing his hand sct. Now fou,r 
diiit lCa'et code is DOW rcgista-«l. 

3. C.DOT Exchanges: 

In this oasc rogistcration of 8OCl;et code 
is not required. All 8lIbscri!be1ll baviDg 
STD ,facility can lock and unlock STD 
facility as per deta.its given below;-

(i) When 8Ulbecribar WIIIIltt! to lock 
SID faciLty on his line he is to dial 
,access code (11141) followed by his 4 
diail ~ eo4te htrther fonowed by 
112 i.e. 11141 XXXX 112 and wait for 
-.ptaDCO toy t>.fo£. I'eplacing his 
hand set. S1'Il facility is now locked on 
subscribers' line. 

(ii) when 8Ulbscrihcr wants to un-lock 
sri) facility on hit line he has to dial 
~ code (11241) foUowed by his 
four digit secret code fur.her followed 
by 11~ i.e. ll~l XXXX 112 and wait 
fo); acceptlU:lCe wne before replacing his 

band set. Now he can originate STD 
edt. 

(ii'i) Change Secret code: 

~ subscrib« wanta to change hili 
[Qiu: diji,t !llllCret ~e he has to dial lWCeI!iIl 

code (11143) followed by old four digit 
scoret code (XXXX) further follOWed by 
new four dig:t secret code (YYYY) twice 
follOWed by H2 Le. 1143 XXXX yyyy 
yyyy 112 aJ)d wait for acceptance tone 
beiore trep,J.a~ hi$ band set. Subscribers' 
old fow qigit secret code (XXXX) is now 
changed iatto new four digit secret code 
(¥YYY). 

4. ILT ~/tQnges : 

(0 Stict:<;l code ManagemenJ. When an 
ILl' SulM<;riher wants to register as secret 
code for \he tint time, he has to dial 
aCCCliti code ( 120) follOWed by his four 
digit ~ CO<Ic further followed by his 
four digit secret code Le. 120 XXXX 
XXXX' and wait for ring back tone before 
replacing his hand set. Secret code is lI()W 
reg:atered. 

Uoi.) Sf/) Control MtlMgement. When 
~ W&Jlts to ~ th~ STD ~cility 
on his lloe. he. is to dial tIiOCeSe QOde (122) 
lJ-7UISj94 

iolkt'llled by hls four digit secret code i.e. 
122 xxxX and w~ £Or rini back befor.e 
repla~ his hand set. STD on Subscn-
ber's l.iBe is locked now. 

When subscriber wants to un-lock STD 
facility he bas to dial access code (121 ) 
followed by his four digit secret code i.e. 
121 XXXX and wait for ring back tone 
before replacing his hand set. Now he 

can orig.~ate SID calls. 

(iii) Change oj secret code: 

If subscriber wants to change his scoret 
code he has to dial access code (124) fol-
lowed by old four digit secret code 
(XXXX) further followed by new four 
digit secret code (YYYY) i.e. 124 XXXX 
YYYY and wait for ring back tone before 
replacing his hand set. New four digit 
secret code is now registered. 

BRANCH POST OFFICES IN 
CHAMOU, U.P. 

2150. SHRlMATI KRlSHNENDRA 
K.i\.UR (DEEP:'.): Will :he M.nis:er of 
OOMMUNICATIONS be pleased to state: 

(a) the number of branch post offices 
functioning at present in Chamoli district 
of Uttar Pradesh; 

(b) the number of post office.s those aTe 
functioning in rented buildings and their 
locations; 

(c) whe:her any security arrangements 
have been made for Lbese P05: offices; 

(d) whether a number of applications 
pending for opening of new branch post 
offices; and 

(e) if so, the acLon taken :hereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) 287 branch 
post offices are functioning at pret>ent in 
Chamoli district of Uttar Pradesh. 

(b) The de:ails are given in statement. 

(c) Double lock:ng arrangemen: is avail-
able in all the post offices in the distr ct of 
Chamoli except 11 (Eleven) post officet>. 
In other post offices, Chowkidars are guard-
ing I>OSt offices during night. 

(d) 9 0Il6es ace oendina. 
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(e) Total 9 applications are pending. 
The Post Offices wID be opened keeping in 
view the departmental IIIOrms, subject to 
availability of 'resources and within the 
tal'gets fixed. 

Statement 

1be number of Post Offices those are 
functioning in rented buildings and their 
locations in Chamoli di~riot of Uttar Pra-
desh. . _. .. .t:!.t. 
No. Locations 

1. Adhibadri 
2. Agust Muni 
3. Dabar 
4. Josimath 
S. Palla Bazar 
6. Pupil Kothi 
i. Bampa 
8. Gwaldam 
9. Tilwara 

10. Gair Sain 
11. Nood Plrayag 
12. Pokhri Nagnath 
13. N. S. Mandir 
14. Narain Bazar 
15. Nauti 
16. Ganchar 
17. Okhimath 
18. Simali 
19. Ghat 
20. Pbata 
21. Gupta Kashi 
22. Mebakhauri 
23. Chandrapuri 
24. Talwwi 
25. Bbeeri 
26. JetiJani 
27. Chopra 
28. Chhinka 

No. Locations 

29. Kedar Nath 
3{). Manali 
31. Tapoban 
32. Maikoti 
33. Tharali 
34. Na),gaun 
35. Bachwaban 
36. Nainisain 
37. Langhu 
38. Karan Prayag. 

POWER SITUATION IN DELHI 

2151. SHRI CHANORAJEET YADAV: 

Will the Minister of POWER be pleased 
to state: 

(a) the quantum of power available 111 
Delhi as against the demand at the end of 
1992; 

(h) ~he estimated annual protection of 
power demand during 1993-94 to 1996-97; 

( c ) the estimated increase in the short-
age of power supply during these years: 

(d) the power projects pending in Delhi, 
;tating the period of their pendency and 
the reasons for their non-implementation; 
and 

(e) the steps taken by the Government 
to expedite ,the completion of the projects? 

l'HE MlNISTER OF STATE IN THE 
MINISTRY OF POWBR (SHRI P. V. 
~NGAYYA NAIDU): (a) During the 
year 1992, tbe availability of power in 
Delhi was 9,931 Million Units (MU) 
against the demand of 9,995 MU. 

(b) and (c) The anticipated power sup-
ply position in Delhi during the yeaaT! 
1993-94 to 1996-97 ie as foHows:-

(Figures in Million Units> 
-~ 

1993-94 1994-95 1995-96 1996-97 

Requirement 
Availability 
(-) Deficitf 
(+) Surplus 

11.050 
10.503 

(-)547 
(-) (5.0%) 

12.214 
12.315 

(+) 101 
(+)(O.8%) 

13.288 
13.874 

(+)i.586 
(+)(4.4%» 

14,416 
16,275 

(+) 1.859 
(+)(12.9%) 
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(d) and (e) With a view to meet the 
fu(ure requirements 01 power in Delhi, 
installation of 3x34.07 MW Waste Heat 
Recovery Units is already in progress and 
the units are likely to be commissioned in 
st;qes from 1994-95 to 1995-96. Setting 
up of 400/450 MW Combined Cycle Gas-
based Power Project at Sawana is also 
envisaged. The project has been advertis-
ed in the P>rivate Sector and bids received 
are at an advanced stage of ev,aluation. 
Delhi will also get 90% share from the 
S.w Mw (4x210MW) NaJtion,al Capit·al 
Thermal Power Project coming up at 
Dadri (U.P.) One unit of 210 MW of 
thill project has started commercial opera-
tion. In addition Delhi will also get its 
due share of power from tbe Central Sec-
tor Projects being established in the North-
ern Region. Progress of various power 
projects is regularly monitored by the 
Central Electricity Authority (Mini9trY of 
Power to ensure their early completion. 

TIME SLOTS FOR AIR 

2152. SHRI ATAL BJlHARJ VAl-
PAYEE: Will the Mini9!er of INFOR-
MATION AND BROAOCASTING be 
plea sed to state : 

(a) whether the Government has any 
proposll and have taken a decision on the 
privat;sation of broadcasting time 910ts for 
the All India Radio: 

(h) if so. the details thereof; 

( c) the measures Government propose 
to ensure equitable allocation of time slots 
as I-etween non-governmental organisations 
working for public welfare and commer-
ciaL cum-busineS6 units: and 

(d) the frame-work of the agency and 
policy to preview these programmes :or 
t hei r content and technical quality? 

THE MfNlISTBR OF SI'ATE OF THE 
MtrNISTRY OF INFORMATION AND 
BROADCAS11ING (SHlRI K. P. SliNGH 
DEO): ('a) and (b) Government bas 
decided to allot time slots to private pro-
ducers on the FM cbannels of All India 
Radio at the four metros. of Delhi, Bom-
bay, Madras and Calcutta. 

(c) The scheme does not 
betWeen business/commercial 

diffel'61ltiate 
units and 

public we1i1ll'O ')fISa1liIatiOllS. The slota we 
bdng allotted un "First..come-Pirst Served" 
basis, preference being given to appIicatioDs 
for allotment for 365. 1.82 'and 90 conse-
cutive days, in that order. 

(d) There is .no provision for preview of 
the programmes. The IiccI1CU4 will, how-
ever, have to adhere to the provisious of 
AIR's broadcast code, advertising code 
and Copyright Act etc. 

[Translation) 

Dl:RECT DIALING FACII.JITFES WITH 
FOREIGN COU'NTRl'ES 

*2153. SHRI B. L. SHARMA PRE.M: 
Will the Minister of C'OMMUNICAnONS 
be pleased to state: 

(a) the name of foreign countries with 
which direct dialing facility i.~ a~ 
from Delhi, at present; 

(b) whether the Government propose to 
further extend the same facility to lIOIDe 
more countries during 1993-94; and 

( c) if so, the details thereof a.nd if not, 
the reasons therefor? 

THE MINISTER OF SI'ATE OF THE 
MINISTRY OF COMMUNICAnONS 
(SHRI SUKH RAM): (a) Sir, Interna-
tional Subscriber Dia11;og Service (ISD) 
is available at present from De'lhi for 233 
countries deitinations. The names of the 
countries are given in the Statement. 

(b) and (c) 1SD service is already 
available from India to almost all conn-
tries. With the formation of new IItates 
in former Yugoslavia, the TelCCOlDlllllJDica 
tion St·andardisation Bureau of nu bas 
advised allo~ment of new country codes for 
telephone services to the following Re-
publics. The new codes would became 
effective from the date to be confirmed by 
Telecommunication Standardisation Bureau 
of ITU:-

SI. No. Name of the COUnlry 

1. Federal Republic of Yugoslavia 
2. Bosnia and Herezegovina 
3. Coratia 
4. Slovenia 

5. Macedonia 
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SI. No . . Country I Destination 

1. AllhSka 
2. Albania 
3. Algeria 
4. AndoIT.! 
5. Angola 
6. Anguilla 
7, Antisua 
8. Argentina 
9. Armenia 

10. Aruba 
11. Ascension Island~ 
12. Aystrakua 
13. Austria 

14. Azerbaijan 
15. Azores 
16. Bahamas 
17. Bahrain 
18. B:mgJadesh 
19. Barbados 
20. Belgium 
21. Belize 
22. Benin 
23. Be;'muda 
24. Bhu:an 
25, Bolivia 
2.5, B::l;>huthatsvana 
27. BJb n3-Herzegovina 
28. Botswam 
29. Brazil 
30. Brunei 
31. Bulga:-ia 
32. Bu,'k.ina Fas~o 
33. Burundi 
34. Byeloru~ja 
35. Cameroon 
36. Canada 
37. Canary Islands 
38. Cape Verde 
39. Cayman Islands 
40. Cen:ral African Rep. 
41. ChaJ Republic 
42. Chile 
43. China 
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Country 
Code 

1-8Q9 
355 
213 

33628 
244 

1-8Q9 
1-809 

54 
7 

297 
247 
61 
43 

994 
351 

1-809 
972 

8801 
1-809 

32 
301 
229 

1-809 
975 
391 
27 
38 

267 
558 
673 
359 
226 
257 

7 
237 

34 
238 

1-809 
236 
235 
56 
36 

st. No. 

44. Christmas 161ands 
45. Ci8k.ei 
46. Cocos IslcInd 
47. Colombia 
": 8. Comoros 
49. Congo People's Rep. 
50. Cook Islands 
51. Costa Rica 
52. Croatia 
53. CUlba 
54. Cyprus 
55. Czechoslovakia 
56. Deigo-Gafcia 
57. Denmark 
58. Dj bouti 
59. Dominican Islands 
60. Dominican Republic 
61. Eucador 
62. Egypt 
63. EI Salvador Rep. of 
64. Equitorial Guinea 
65. Estoni·a 
66, Ethiopia 
67. Falbn Islands 
68, Faroe 161and!l 
69. Fiji 
70. Finland 
71. France 
72. French Guiana 
73. French Polynesia 
74. Gabon 
75. Gambia 
76. Georgia 
77. Gen:lany We6t FRG 
78. Ghana 
79. Gibraltar 
80. Greece 
81. Green Land 
82. Grenada 
83. Guadel{)upe 
84. Guam 
8S. Gautemala 
86. Guinea Bis&a1l Rep. of 
87. Guinea Republic 
88. Guyana 

m 
17 

672 
11 

zg 
241 
682 
j()6 

314 
53 

3S7 
42 

246 
45 

253 
1-809 
1-809 

593 
20 

503 
240 
~12 

2S1 
500 
298 
079 
358 
33 

594 
689 
241 
220 

7 
49 

233 
350 
30 

m 
1-809 

$to 
671 
SOl 
24S 
224 
59~ 
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St. RlI. Cl1rtllV'1/'bt1111111rllm Country 

$9. Haiti 
96. Hawaii 
91. HondUl"lll 
,2. Hongkollll 
!no Hungary 
94. Iceland 
95. Indonesia 
96. 'Iran 
91. Iraq 
91. Iroland 
99. Israel 

100. Italy 
101. Ivory Coast 
102. Jamaica 
103. Japan 
10.4. Jotdan 
lOS. Kazakhaatan 
106. Kenya 
107. Kirgiz'a 
108. Kiribati 
109. Korea (North) (PDR) 
J 10. Kuwait 
111. Lao (FOR) 
112. Latvia 
113. Lebaaon 
114. LeIlClllllo 
115. Liberia 
116. Libya 
117. Liechtenstein 
la. LithuaDia 
119. Luxembciurg 
120. Macao 
121. Malagasy 
122. Malawi 
123. Malaysia 
124. Maldi'YCs 
125. Mali 
126. Malta 
127. Mariana Island 
123. Marskal lsIand6 
129. Maltinique 
130. Mauritania 
131. Mauritius 
132. Mayotte 
133. Mt4eira 

Code 

509 
I-80S 

5M 
SSl 

36 
354 
62 
98 

964 
353 
972 

39 
225 

1·809 
81 

962 
7 

254 
7 

686 
856 
965 
856 
371 
961 
'M6 
231 
218 
41 

370 
352 
853 
261 
265 
60 

960 
223 
356 
670 
692 
596 
222 
230 
269 
351 

---------_---------
Sl_ No- CountrylDest1natlon Country 

134. Mexico 
135. Micron~a 
136. Moldova 
137. Monaco 
138. Mongolia 
139. Montserrat 
140. Morocco 
141. Mozambique 
142. Myanma'l" 
143. Namibia 
144. Nauru 
145. Nepal 
146. Netherland Antilles 
147. Netherlands 
148. New Caaedo:lia 
149. New Zealand 
150. Nicaragua 
151. Niger 
152. Nigeria 
153. Niue Islands 
154. Norfolk Islands 
155. Norway 
156. Oman 
157. Pakistlln 
158. Palau 
159. Panama 
160. Papua New Guinea 
161. Paraguay 
162. Peru 
163. Philippines 
164. Poland 
165. Portugal 
166. Puerto Rico 
167. Qatar 
168. Reunion 
169. Rodriguez Island 
170. Romania 
171. Russia 
172. Rwanda 
173, Samoa American 
174. Samoa West. 
175. San Marmo 
176. Sao Tome .\ Principe T~. 

177. Saudi ATalria 
17'8. Senegal 

Code 

52 
691 
373 

33 
976 

1-&09 
212 
258 

.95 
264-
674 
977 
599 

31 
687 
64 

50s 
227 
234 
683 
672 
47 

968 
92 

680 
507 
675 
S95 
51 
63 
48 

3051 
1-809 

974 
262 
230 
40 

7 
250 
684 
685 

39 
239 
966 
221 
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Sl. No. Country/Destination Country 

179. Seychelles 
ISO. Seirra Leone 
lSI. Singapore 
182. Slovenia 
183. Solomon Islands 
184. Somalia 
18S. South .'\irica 
186. South Korea 
187. Spain 
188. Sri Lanka 
189. St. Christopher Nevis 
190. St. Helena 
191. St. IAlcia 
192. St. Pierre &: Mlquelon 
193. St. Vincent the Grenadines 
194. Sudan 
195. Suri.nam 
196. Swaziland 
197. Sweden 
198. Switzerland 
199. Syria 
200. Tadjikistan 
201. Taiwan 
202. Tanzania 
203. Thailand 
204. Togolese Republic 
205. Tonga 
206. Transkei 
207. Trinidad &: Tobago 
208. Tunisia 
209. Turkey 
210. TImionen 
211. Turks &: Caicos Is. 
212. Tuvalu 
213. U.A.E. 
214. Uganda 
215. Ukraine 
216. United Kingdom 
217. U~ited States 
218. Uruguay 
219. Uzbekistan 
220. Vanuatu (New Hebrides) 
221. Vatican aty 
222. Venda 
223. Venezuala 

Code 

248 
232 

65 
386 
677 
252 

27 
82 
34 
94 

1·809 
290 

1-809 
5(}8 

1-809 
249 
597 
268 
46 
41 

963 
7 

836 
255 

66 
228 
676 

27 
1-809 

216 
90 
7 

1-009 
688 
971 
256 

7 
44 

1 
598 

7 
678 

39 
27 
58 

Sl. No. CountrYI'puti1ltJ.tion Country 

224. Vietnam 
225. Virgin Island (,B) 

226. Virgin Island (US) 
227. Wallis &: Futuna Is. 
228. Yemen (PDR) 
229. Yemen Arab Republic 
230. Yugoslavia 

231. Zaire 

232. Zambia 
233_ Zimbabwe 

Code 

84 
1-809 
1-809 

681 

969 

967 

38 
243 

2~ 

263 

E.LF.CTRONtIC EXCHANGFS ,IN U.P. 

*2154. DR. P. R. GANGWAR: Will the 
MiniBter of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government have taken 
a decision to change the old telephone ex-
changes in Uttar Pradesh; 

(b), if so, the details thereof; 

-( c) whether the Government have de-
cided to install electronic exchanges all 
over the State during 1993-94; and 

(d) if so, the details thereof, district-
wise? 

THE MImSTER OF STATE OF THE 
MINISTRY OF roMMUNICATIONS 
(SHiRiI SUKH RAM) : (a) Yes Sir. 

(b) (i) As per the objectives of 8th 
Five Yea.r Plan all small and medium 
capacity electro-'mechanical excha:Illges (ex-
cept unise1ector type) are planned to be 
replaced by electronic exchanges progr~
sively by March, 1996; 

(ij) All other electro-meohanical ex-
changes are proposed to be replaced by 
Electronic Exchanges on expiry of their 
preecribed life. 

(c) Yes, Sir. 

(d) Details are given in Statement. 
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SI. 
No. 

I 
" 

J. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
II. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
!7. 
23. 
29. 
30. 
31. 
32. 
33. 
34. 
35. 
36. 
37. 
33. 
39. 
40. 
41. 
42. 
43. 
44. 
45. 

statcmeot 

LIST OF ELECTRONIC EXCHANGES PLANNED TO BE INSTALLED 
DURING 1993-94. 

--._- -.-~- _ ._-- ---- -- - -~--- ---_. -_ ---_--
Name of Distt. No. of Exchanges New EIectronic 

ta be replaced by Exchanges to be 
Electronic installed 

2 3 4 
._- --.-- _._-_--_. __ ._--- - - --_.- ----

Agra 2 3 
Aligarh 22 NIL 
Allahabad 2 4 
Almora 4 NIL 
Azamgarh 3 NIL 
Bahraich 2 NIL 
BaHia NIL NIL 
Banda NIL 
Barabanki NIL I 
Bareilly 10 NIL 
Basti 2 NIL 
Biznore 28 NIL 
Budaun 16 NIL 
Bulandshahar NIL NIL 
Chamoli NIL 
Dehradun 4 I 
DeOria 2 NIL 
Etah 12 NIL 
Etawah 
Faizabad . 9 
Farrukhabad I I 
Fatehpur NIL NIL 
Ferozabad NIL I 
Ghaziabad 2 2 
Ghazipur NIL NIL 
Gonda 3 NIL 
Gorakhpur NIL NIL 
Hamirpur 2 NIL 
Hardoi 7 NIL 
Hardwar 1 NIL 
Jalaun NIL NIL 
Jaunpur 3 NIL 
Jhansi NIL 1 
Kanpur I NIL 
Kanpur Dehat NIL 4 
Lakhimpur Kheri 10 NIL 
Lalitpur NIL t 
Lucknow NIL 3 
Maharazganj NIL NIL 
Mainpuri NIL NIL 
Mathura 8 NIL 
Mau NaUI Bhanjan J NIL 
Meerut 1 3 
Mirzapur 3 N.u.. 
Moradabad 16 NIL 
------ -- ------------ ----'"--~. ---_ -_.- -------~-- ----
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46. Muzai'ar Nasar 
47. Nainita) 
48. Pauri Ga.rhwal 
49. PijiQ~ • 
SO. Pi~rh 
51. ~.h 
52. Raebareli 
53. :Il.ampur . 
54. Saharanpur 
55. Shahjahanpur 
56. ~arthnagar 

57. SitaPur 
58. ~)lbhadra 
59. ~Jlanpur 
60. T~ Garhwa) . 
61. \fflllSO 
62. Uttarkashi 
63. Varanasi 

Total 

NATlQNAL HIGHWAYS IN U.P. 

*2155. SHRI RAM BADM'I: Will the 
Minister of SURFACE TRANSPORT be 
pleased to staW: 

(a) 1Oh~ names and the length of roads 
in KIDs. declared as N ationa! Highways in 
Uttar Pradesh during each of the last three 
years; and 

(b) the details othereof ? 

THE MImSTER OF STATE OF THE 
MINIST.RY OF SURFACE TRANSPORT 
(SHiRl lAGDIISH TYTLER): (a) No 
road was decl3lfed as New N~onal High-
way in Uttar 'Pradesh in the last three 
years. 

(b) no,;s not arise. 

[English] 

MMNTENAtNCE OF NATIONAL 
HIGHWAYS 

2156. SHRIMATI SHEELA GAUTAM: 
N.OF. P&EM DHUMfJ..: 
SHRI AlRVIN'D TRIVEDI: 

Wiil t~ Minister of SURFAOE TRANS-
PORT ~ pleased to state : 

(al whether it is a fact that a large 
portion of National Highways of the coun-
try is iB a deplorable condition; 

3 4 

NIL 4 
16 NIL 
~ 9 

9 NU.. 
6 NIL 

NIL NIL 
2 NIL 

13 NIL 
NIL 2 

6 NIL 
1 NIL 
4 1 
2 NIL 

NU.. NIL 
NIL 7 
NIL 1 
NIL NIL 

8 2 
.. ~-"-.---

245 55 
-------

(0) if so, whether the Gove~nt BJe 
coo'emplating to take concrete stC9S for 
improvement of these highways; 

(c) if so, the details th~reof; _ 

(d) the time by which it is.lik.ely to be 
done? 

THE M.{NISTBR OF STATE OF THE 
MiINIS11RY OF SURFACE TRANSPORT 
(SHRl JAGDISH TYTI..B&): (a) No, 
Sir. National Highways of the COUBtry an: 
genernlly k~ in traffic WOItby O9IIdition 
by taking I!P necessary repairs froa time 
to time within the ~vaila.ble :fwd,. 

(b) to (d) Do not arise. 

[Translation] 

T.V. SERIAL ON "VEER SAW:ARKAJt" 

2157. SHiRl DILEEP ~ SA.N. 
GHANI:: Will the MiQis~ Q( INFOR-
MATlON ANO aaOA~G . be 
pleased to state: 

(a) ·whether tbe Government 91'OPOSC tp 
reconsider the proposal ~ telecallt 
of T.V. serial on the life of Shri Veer 
Sawarkar; 

(b) if not. the reasons ther.;, a.nd 

(c) the time by which it iJ ~ to be 
approved and telecast? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) No, Sir. 

(b) The prop06al has already been reo 
viewed in the past but not approved by 
Doordarshan. 

(c) Does not arise. 

[EligliS(I] 

CRAWLER LYING IDLE 

2158. SHRl HARISH NARAYAN 
PRABH'U ZANTYE: Will the Minister of 
SURFACE TRANSPORT be pleased to 
stale: 

(a) whe,ther seven crawler type mobile 
cranes purchased for handling steel and 
other heavy items in 1983 remained idle 
for more than S years and many other 
heavy machines are not in use for various 
reasons; 

(b) if so. the details such equipments 
lying idle alongwith dtails of corrective 
steps taken and ,account<tbilily fixed; and 

(c) the steps taken for the optional uti-
li,alion of these equipments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRASSPORT 
(SHRI JAGDISH TYTLER): (a) and 
(b ) Yes, Sir. Seven crawler type mobile 
cranes were purchased in 1983 and these 
cranes could not be used because of dis· 
pute in regard to manning scale and also 
change in pattern of traffic handled at the 
Port. These crane" were sold in August, 
1992 without involvement of any write 
off of loss. Eight coles mobile cranes 
were purchased between May, 1983 to 
January, 1984 and all of these are stil in 
use. 

(c) Does not arise. 

HOUSES FOR P&T HIPLOYEES IN 
H,P. 

2159. l\lAJUR D, D. "-HANORIA : Will 
the Ministu of COi\I:\IUNICATIONS be 
pleased to state: 

(a) Ih~ t~rgcl iix~d for con~trtlctioll of 
hUll":> luI' Po,t "uJ Tdq;raph employees 
in Himachal Pradesh during last three years, 
district-wise; 
14-724LSSJ94 

(b) the number of houses, out of them. 
actually constructed; and 

(c) the uctails of houses proposed to be 
constructed during Eighth Five Year Plan 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : 

DEPARTMENT OF POSTS 

(a) No district·wise target was fixed for 
construction of Houses. 

DEPARTMENT OF TELECOMMUNI· 
CAnONS 

Target is not fixed on yearly basis or 
Distrid-wi"e. However, a target has been 
fixed to <l(.hieve 14% overall satisfaction 
level by nd of 8th Five Year Plan 1992-
97). 

DEPARTMENT OF POSTS 

I b) A total of 30 houses were constrUi:t· 
cd during the last 3 years. 

DEPARTMENT OF TELECOMMUNI· 
CATIONS 

A total of 54 houses were constructed 
during the last 3 years. 

DEPARTMENT OF POSTS 

(c I Hou.ses are constructed on year to 
year basis as per availability of funds. 
There are 95 houses under construction. 
Comtructioll of 101 more houses have 
been approved for I !;I93·94. 

DEP;\RTtvIENT OF TELECO:\l:\1UNI-
CATIONS 

i\ minimum O[ 62 Quarler; are required to 
be constru~ted to achieVe an overall tarliet 
of J-+~~ satisfaction level fixed for the IHh 
Five Year Plan (1992·97). 

VISIT OF OFFICIALS TO VISAKHA. 
PATNAM 

2160. PROF. U:\ll\L-\RI::DDY VENKA. 
TESWARlU : \Vill the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 

to sta:e: 

i a) whether any offici~b from your 
!\lin;,ter have v:,'led VisakhJpa~nam kl 
the I;h! I lire" lllOlllh, tll inter;;ct with enlre· 
rrCl\\.:!1f'. of ~il..·l d(,'cp .... (.";1 " .... fling units; Jnu 

(b) if so, the details and tJle achieve-
ments made thereon? 
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11HE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI) : 
(a) No, Sir. 

(b) Does not arise. 

[Tran.slati~n] 

POWER PROJECTS IN MAHA.RASHTRA 

2161. SHRI VILAS MUTTEMWAR 

SHRl DHARMANNA 
MO~DA YY A SADUL: 

Will the Minister of rOWER be pleased 
to refer to the reply given to Unstarred 
Question No. 8870 on May 4, 1992 and 
$tate: 

(a) the names of thermal and hydro-
electric projects of Maharashtra accorded 

S. 
No. 

Name of the Project 

1. B'livl)uri Pum?ei St:Jrage Scheme 
(90MW) 

2. Pim'Hl.rna hg~ P .lm::>~d Scheme 
(2x303MW) 

3. Chikali'ura P.lm;>~J StJrag~ S::lem~ 
(4x 10:) MW) 

4. Parli 'C' 
(2x2JO MW) 

5. Negothane GTCC (T) . 
& 
6. Khaperkheda TPS Extn. 2x 250 MW 

(Unit 3 & 4) 

7. Paras TPS Extn. 
(Ix 250 MW) 

8. Dabhol GTCC (T) 
(760 MW) 

approval by the Union O.overnment ~s on 
June 30, 1993; 

(b) the time by which the remaining 
projects are likely to get. clearance; 

(c) the quantum of power likely to be 
generated by the~e projects; and 

(d) the time by which these projects are 
likely to be completed? 

THE MINI5TER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RA~GAYYA NAIDU): (a) Ghatghar 

pumped Storage Scheme (2x125 MW) has 
,been accorded Techno-economic cleaa:ance 
by the Central Electricity Authority (CEA) 
in March 1988 and investment approval by 
the Planning Commission in August, 1992. 

(b) to (d) The status of certain other 
Power Projects is as follows 

Status 

The Sc'1eme tho'Jgh tmnd to be in order 
from Tec'1:lCl-~;:m~mic angle by the CEA 
in May 1991, has n:)tbeen granted clearance 
for want of a satisfactory arrangement regard-
ing Westward diversion of Krishna waters 
amJng Mahlra,:ma, And:1fu Pradesh aad 
Karnataka. 

Th(l Pnj!:t Repxt has been r~turned to 
SCit~ GJv:. dn tJ :1)1 n':l;nissioa of replies 
to comments ofCEA!CWC. 

ThJ pn'JJnl h:13 ::'~~:1 re;~ivd v~ry recently 
and is un hr eXl:nj;}a:iJu in CEA. 

Coal linkage aad envir0nme~tal clearance 
are not tied up, The State has been requested 
to forward a revised report for 2)', 250 MW 
or lx500 MW. 

Thes~ S;;;lemes ar~ prop.JseJ t:) b~ taken 
up in Private Sect:)r and the feasibility reports 
are awaited. 

Received by CEA ia July, 1993 and is under 
examination. 

Gas linkage was not tied up and hence not 
being pursue.d by CEA. 

------------------------------------------------
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The Techno-ecOnomic clearance of Power 
Schemes is dependent up,m av:lllability of 
various inputs, certain statutory and 
other clearances from other Ministr'es/ 
agencies and timely sdbmission of requisite 
reP'~es I clarificatioos from the project 
authorities. Hence, it is not possible to 
assess as to how long it may take for 
acco::-ding techno-eoonomic clearance to 
these pJojects. Completion of these pro· 
jects is {iependent upon availability of suffi-
cient financial allocations, time"y supply 
of equipment by manufacturers and proper 
manar,ement 'by the project authorities. 
CEA is conducting periodical meetings with 
the concerned project authorities in various 
States for timely comp1etion of Power 
Projects and for resolution of outstanding 
issues. 

[English] 

REVIEW OF INDIAN TELEGRAPH 
ACT, 1885 

2162. SHRI ANANTRAO DESH-
MUKH: 

SHRI MOHAN RAWALE : 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether the Government had set up 
any Committee to review the Indian Tele-
graph Act, 1885; 

(h) whether the Committee has submitt-
ed its report; 

(l· 1 if >0, When and the recommendatiuns 
made by the Committee; 

(d) whether the Government have exa, 
mined the recQmmendat10n" made by the 

Commitke; and 

(c) if so, the d('!<:ils thereof and the 
reaction of th" GOY,. thereto? 

THE M:NISTER OF STATE OF THE 
MINISTRY OF COM~llJNI~ATlON~ 
(SHRI ~l)KH RAM) : (a) Yes, Sir. 

(h) Yes, Sir. Repol! was submitted in 
October, 1992. 

(c) to (e) It is under examinatioo of 
the Department. 

.----------------------~ 

SHARE. OF STATES IN CENTRAL 
ROAD FUND 

2163. 8HRI BRArA KISHORE TRI-
p A THY : Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether the Government have decid-
ed to release the revised share to each 
S:ate from the Central Road Fund; 

(b) if so, the details thereof; and 

( c) the total amount of arrears since 
1988,89 with St8lte-wise overdues! bIjeak-
up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a) 
Presumably, the Hon'b'e MeIDb~r has in 
view the share of each State under Cen-
tral Foad Fund (CRFl in accyd""ce with 
'revised Resolution ado?ted by Parl'ament 
on 13/5 f88. Augmen1ation of the CRF 
has not taken place so far. 

(b) and (c) Do not arise. 

EXPlORATION OF MTNFRAL RE-
SOURCES IN SlNDHUDURG 

2164. SHIH SUDHIR SAWANT: WID 
the Minister of :MINES be pleased to state : 

(a) the details of assistance being pro-
vided by the Metal and Mineral Trading 
Corporation (MMTC) for exploration of 
mineral resources including granite in Sind-
hudurg district upto December, 1992; 

(b) whe:her grani:e and iron found in 
Sindhudurg district are of good quali'y for 
export; and 

(c) if so, the poten:ial for export market 
available for granite found in Sindhudurg 
district? 

THE MINISTER OF STATE OF THE 
MINIS fRY OF MINES (SHRI BALRAM 
SINGH YADAV) : (a) No assistance is 
being provided for exploration of mine-

raj resources. includin!_! granite. In Sindhu-
durg d:strict 'by M;ne~a!s and Metals Trad-
ing Corporation (MMTC 1. HQwever. 
S:ate Gov:. is explor'!}_:; m;n~nl resources, 
especially granite and iron ore, in Sindhu-
durg district. 

(b) Gtuite and iron ore found in SiD-
dhudrug district are of fairly good quality. 
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(c) The eJ;timakd rc~erve~ of granite 
of Sindhuuurg district are 11.00 million 
cubic metres but the potentia]. for export 
market for granite from this district is yet 
to be established. 

W. B. LOAN FOR POWER SECTOR 

2165. SHRT ANBARASU ERA: 

SHRI ATAL BIHARI VAJ-
PAYEE: 

'.ViII the Minister of POWER be pleased 
to state : ~ ,'i 1t~ 

(a) whether there is any proposal to 
associate the World Bank in the privatisa-
tion of power sector in the country: 

(h) if so. the specifics of the prop(1S~l; 

(c) whether a $ 20 million commercial. 
loan i~ propOlled to be taken from the 
World Rank to P3Y the fee of con.'\Ilt~nts : 
and 

(d) if so. the names of the consultants 
and their proposed terms and conditions 
and the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (a) and (b) The 
overall purpose of the Technical Assistance 
loan from the World Bank is to ensure that 
the basic objectives of the private power 
initiat~ve are achieved i.e., that additional 
investment capital and management exper-
tise are mobilized and that the potential 
efficiency gains in power supply are fully 
realized and paSlied on to the final consum-

ers. In the short term. the project woull: 
help to manage the implementation of the 
'Private power policy during the present 
transition period, but would also set the 
stage fur the introduction of market mecha-
nisms in the sector as a whole. To that 
effect. assistance would he provided to GOI 
and the various central and state entitie~ 
concerned for (i) the review by private 
-power specialist of the offers currently un-
der consideration to ensure that the projects 
being negotiated are executed under accep, 
table and sustainable conditions (ii) the 
introduction oj competitive bidding for 
fhe selection of project sponsors; and (iii) 
the formulation of additional provisions in 
the rolicy and regulatory framework to 
achieve the abovementioned objective1, and 
promote other forms of private sector 

------_------
participation, in addition to Independent 
Private Power Projects. 

(c) Yes, Sir. 

(d) The Consultants remain to be 
appointed. The terms of their appoint-
ment would be as per World Bank's pro-
curement guide-ines, and taking into 
account the requiJrements of the agencies 
i.e. SEBs -and State Governments utilising 
their services. 

[Translation] 

NEW TELECOM. POlley 

2166. SHRI BARE IAL JATAV : Will 
the Minister of COMMUNICATIONS be 
plea~ed to state : 

(a) wh:h!t'T the Government have fina-
lisd the nt'w Telecom policy; 

(b) if ~n, the main fC:ltures thereof; ami 

(c) if not. the reasons for delay and 
the time hy which it is likely to be finali~

td? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) to (c) The 
National Telecommunication Policy is ,ti~1 

under consideration of the Government. 

[En!/lish] 

ELECTRONIC EXCHANGES .WlTH 
STD IN DAKSHlNA KANNADA 

2167. SHRI K. G. SHIVAPPA : Will 
lhe Minister of (OMilfUNIC ATJONS h~ 

ple~"eu to ~tatc : 

(a) whether the entire district of Dal.:-
shina Kannada has electronic telephone ex-
changes by replacing the old exchanges; 

(b) if so, the electronic exchanges Ollt 
of them having STD and ISD facilities, 
Bnd -_'~I 

(c) if Dot, the time by which thesl: faci-
lities are likely to be provided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes Sir, except 
8 electro-mechanical exchanges. 

(h) 1 (}O numbers out of total 168 dec, 
Ironic el;changl''1 lire proviiled with S'I'f) / 
ISO facilitie.. ' . 
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(c) 20 electionic telephone exchanges 
are planned for providing STDjlSD faci-
lities during 1993-94 and the remaining ex-
changes progressively by end of March, 
1997. 

[Tralls/alioll] 

DIRECT PURCHASE OF PIG IRON 
AND STEEL IN SMALL SCALE IN-

DUSTRY 

2168. SHRI MANJAY LAL: 

SHRI NmSH KUMAR 

Will the Minister of STEEL be pleased 
to state: 

(a) whethc~ the sma,'1 scale industries 
usinl! ~teel and iron had liought the faci-
lity 10 purchase the pig-iron and steel 
dir~cIl~ from the m:wufacturinj! project\; 

(h) whether this demand has since been 
accepted; 

(c) if not, the reasons therefor; 

(d) whether the Government would re-
consider the demand raised by the Small 
Soale Industries and other consumers; 

(e) the reason for which the heavy 
manufacturing units sell pig-iron and steel 
to these sma II scale industries and other 
regi6tered consumers through the Small 
Scale Industries Corporations. 

(f) whether on this account the prices 
of Ih""e item~ have hren increa<;ing: and 

(!') if so. the h'acli,ln of the Govern· 
ment thereto? 

THE :VIlNlSTER OF STATE OF THl' 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV): (a) Representations 
have been received from Asoociations of 
Smnll scale indllstrie~. etc. to allow small 
scale indu~tries to purchase iron and steel 
m3ter:als directly from the main producers. 

(b) to (e) Even after deregulation of 
pric'ng and distribution of Iron and Steel, 
Small Scale )ndustries Sector has been re-
tained as (lne of the priority sectors. The 
Small Scale Industries (SSI) Sector receiv-
e~ a~~l1red supply of iron and Steel material 
.. ~ per the allocation made by the: D~velop· 
IlW)t Crl11un1Sfiioaer- fur Tron IIlld St~1 
(DelIS). Main prodU<.!efS are required to 

supply Iron and Steel! materials on priority 
basis against these aIJocations through the 
Small Scale Industries Corporations (SSICs) 
of the respective states. However, in 
some States, i.e. Punjab, West Bengal· and 
Uttar Pradesh allocations of pig iron are 
also made to the recognised Association~ 
of Small Scale units duly sponsored by the 
State Directorate of Industrnes. Indivi-
dual SSI units of certain categories such 
as-

(1: SSJ units with quarter':y off-take of 
100 tonnes Or more steel in any 
quarters during the last 5 years; 

(2) Bicycle and Bicycle parts !compo-
nent manufactllrer~; and . 

(J) Units holding release orders from 
DCI&S on account of Engineering 
Expo" Promotion Council and 
Deemed Expm1 Orders arc entitled 
to obtain their slipplic\ of steel 
directly from main producers. Allo· 
cation of pig iron to Associations of 
Small Sca'e units is considered only 
on the recommendations of the 
State Government concerned. 

(f) and (g) SSJ Corporations are en-
titled to a rebate of Rs. 100 '- per MT on 
pig iron and Rs. 310 to 440 per MT on 
steel supplied by main producers against 
allocations made by the DCI&S to meet the 
handling and transportation expenses so that 
tf'Iey can supply material to SSI units at 
rates on par with those of the main produ-

Cc' :!. 

RESTRUCTURING OF \'ISAKHAPAT-
NAM STEEL PLANT 

2169. SHRI RAMA KRISHNA J..:ONA-
THALA : Will the :'>finistt'r of STEEL he 
pleased to state : 

(~) \\ heher the Government have recei ,,-
ed any proposal from the Visakhapatnam 
Steel PI:lD! on its capi:al restructuring: 

(h) if S0. the details thereof; and 

(c) the action taken thcleon and when 
it is likely to he approved? 

nlE MINISTER OF STAn: 01" 111& 
M'lNTS'flV OJ! S'ft'Ft (Sfnn SAN1Y"'Ul 
MOHAN DEV) : (a) Yes, Sir. 



(b) & ( c) The scheme for mtrnctlitibg 
the capital base of Rashtriya Ispat Nigam 
Limited (VSP) as cleared by Government 
envisages the following :-

(i) Conversion of Government of India'~ loans to the' extent of Rs. 11 84 
crores int:o equity capital. 

(ii) Cdnver'iion of Government of India's 
loans to the extent of Rs. 1185 
crores into 7% Non-cumulative Pre-
ference Shares redeemable at the 
end of 10 years. 

(iii) ConverSIOn of interest due on Gov-
ernment of India's loans amounting 
to Rs. 791 crores, into interest fre.: 
loan for a period of seven years. 

(iv) COllvrrsion of Government of India'~ 
loans received after 1st August, 1992 
for the }ear 1992-93, into 7% Non-
Cumulative Sh.ues redeemable at 
the end of 10 years from the date 
of allotment.' 

(v) Waiver of penal iRterest on Govern-
ment of I ndia loans. 

IRADtO TELEPHONE dEN~6, iN 
GUTARAT ' 

217(}. SHRI RATlLAL VARMA: Wilt 
the Minister of COMMUNICATIONS be 
pleased to state : 

(8) the number of Radio Telephcme 
Centres introduced in Gujarat. distriot-wise; 

(b) whether the Government propose to 
link these centres with the such nearoy 
telephone exchanges where STD fac:Iity is 

available; 
(c) if so, the detai's thereof; and 
(d) if not, the reasons therefor? 

THE MINISTER Or: STATE OF TIlE' 
MINISTRY OF COl\1J.\1UNICATlONS 
(SHRI SUKH RAM) : (a) As on 
31-7-1993, the number of Multi Acce~ 
Rural Radio Base Stations (not Radio Tele-
phone Centres) introJuced in Gujarat is 
911. The di<trict-wise detaiI~ are given in 
stulemcnt. 

(b) and (c) Yes ~Ir. STD facility is pro-
posed to be proVIded progressively by 
March 1997. 

(dl Does not arise in view of (c) above. 

Statement 

District-wise details of Multi AtteSS R1Il'llI Radio (MARR) Bale Stations In Gujarat 
(As 0!1 31-7-1993) 

------- - -- .---~- -
81. Name of District 
No. - - -- -- ---------
1. Ahmedabad 
2. A'II~c:i 
3. Banaskantha (Polanpur) 
4 B~avnagar 

5. Bharuch . 
6 
7 
8 
9 

Jamnaf!a r 

Juna'lajh 
KfJcda 
D'i\lj 

1 O. ~;:~hslila 

11. Pa';;hma~a' (Godhra) 
12. 
13. 
1.1 

15 
16 
17. 
18. 
19. 

• <.:W. . ... 

Rajt. .. Jt 
Sa"Jarta"tha (Himatl"aga r ) 

Swcn"ranagar 
Surat 
Ba·oda 
Va'sa': 
Ga '1: f.lll1a~ar 
Da1'~ 

U. T . 
Total 

No. of Marr Base Stations. 

-------------6~-

6 
6 
o 
4 
4 
4 
9 

5 

y 
g 
8 
4 
4 
2 
1 

NIL 
NIL 
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,GUIDELINES FOR PRINTING 
,TELEPHONE oIimeroRY 

2171, SHRI DHARMANNA MON· 
DA YY A SADUL: Will the Minister of 
COMMUNICATIONS be, pleased to state : 

., (a) whether any guidelines ha~e been 
issued to District Telecommunication 
offices for periodical printing of Telephone 
Directqry. if so, the details; 

(b) whether most of the District Tele-
communic<ltion office~ have not adhereJ to 
such guidelines, if 60. the reasons thereof; 
and 

( c) the action taken or proposed to be 
taken by hi~ ministry to diroct concerned 
offices to adhere to these guidelines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. The 
existing imtructions provide for a perio-
dicity of one year for publication of each 
edition of the Telephone Directory and in 
the Circles/Districts 'Which are authorised 
to bring out edition, in Hmdl/Regional 
language~ in addition to English, the pub-
lication of different editions should be 
staggered so as to have an interval of about 
six months between tl'O editions of the 
direc'ory. 

(b) No Sir, the public.ltion of Telephone 
Directories has been delayed in quite a 
few cases due to delay in finalisation of 
tenders, award of contracts and failure on 
the part of contractors 10 supply on time. 

(c) Constant interac:ion is maintained 
with field units and instructions reiterated 
from time to time so that Telephone 
Direc:ories are broug,ht out every year, 

ALLOCA nON TO ROAD RESEARCH 
AND DEVELOPMENT SCHEMES 

2172. SHRI BIRSINGH MAHATO: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) the amO!lnt allocated for road reo 
s<;arch and development schemes durini 
tbe Eigb~ Fivy Year Plan; and 

(b) the details of expenditure on each 
scheme, year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) An 
amount or' Rs. 10 crores ha~ tentatively 
been earmarked for Resc:lrch and Deve-
lopment Schemes for roads during 8th 
Five Year Plan. 

(b) Amounts released on Research and 
Development Schemes during 8th Five 
Year Plan are as under :-

S. NJ. 

1. Road Schemes . 

2. Bridge Schemes 

Total 

{Translatioll] 

(Rs. in lalms) 

Amount Released 

1992-93 

56.66 

26.50 

83.16 

1993-94 

9.60 

9,60 

PRODUCTION CAPACITY OF 
GRANITE 

2173. SHRI RAMESHWAR PATlDAR: 
Will the Minister of MINES be pleased to 
state: 

(a) the production capacity of granite 
in the country as per the latest geological 
survey report; 

tb) the total annual production of 
granite; 

I 
(c) whether any foreign investors ha\'e 

any interest in mining of granite: and 

(d) the upec!ed export potential of 
granite? 



AUau.ST 10, 1993 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) The reserves of 

granites estimated by wme of the State 
Governments are as follows :-

State Estimated reserves Remarks 
-.---- ---------

-------- (Fig~i~~ in ~Ilion Cubic Mts) 
1. Andhra Pradesh 3 .0 This represents estimation of 

reserves in a few areas. Esti-
mation work is going on 
at present to have a more 
comprehensive assossment of 

2. Assam 
3. Bihar 
4. Karnataka 
5. Raj~than . 
6. Tamil Nadu 

7. West Bengal 
8. Orissa 

(b) In 1990-91, the total production 
of granite was 1589 thousand tonnes. 

(c) Government is not aware of interest 
shown by any foreign investor for mining 
of granite. 

(d) The exports of granite by the year 
1995-96 are estimated to be around 
Rs. 1000.00 crores. 

FOREIGN AID FOR .MINERAL 
DEVELOPMENT IN MAHARASHTRA 

I' 

2174. SHRI VlLASRAO NAGNATH-
RAO GUN DEWAR : Will the Minister of 
MINES be pleased to state : 

(a) whether any foreign assistance has 
been sought during the last two years for 
carrying out search for minerals and their 
development in Maharashtra; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Central Govern-
ment has not sought any foreign assistance 
for carryin:: out search for minerals in 
Maharasbtra. 

(b) Does not arise. 

43.5 
19.0 
55.7 
0.08 

reserves. 

15.9 T,Jlis represents estimation of 
reserves of black granite. There 
is no estimation of reserves of 
coloured granite yet. 

7.0 
Estimation of res\)m.:s nul Yd 
taken up. 

[t:flgli~IzJ 

POWER GE:-.IERATION IN EI(jHTH 
PLAN 

2175. SHRI C. K. KUPPUSWAMY: 
SHRI GOPI NATH GAIA-

PATHY: 

Will the Minister of POWER be pleased 
to state: 

(a) the amount proposed to be invested 
and the quantity of power likely to be 
generated in each State during the Eighth 
Five Year Pian; and 

(b) the quantity of power likely to be 
generated out of the above in the private 
sector? 

THE MINISTER OF STATE IN THE 
l\UNISTRY OF POWER (SHRI P. V. 
RANGAYYA NAlDU) : (a) and (b) The 
8th Five Year Plan envisages a capacity 
addi,ion of 30537.7 M.W. including 12,858 
M.W. in the Central Sector and 17,679.7 
M.W. in the State sector. Of these 2,810 
M. W. is estimated to be in the private 
sector. The outlay for the Power sector 
for th;: !SIll Pun b R.~, 79,SI!!J.32 .:rOl'e •. 
State-wise capacity addition is given in 
StaJemeilt. 
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CAPACITY ADDmON PROGRAMME DURING VIn FIVE YEAR PLAN 

(All figures in MW) 
--~------ ----~----~----

Sl. 
No. 

:'Name of State Thermal Hydel Nuclear Total 

----------- -- ------- ----------
1. Andhra Pradesh 840 463.6 Nil 1303.6 
2. Arunachal Prad~sh Nil 280.3 Nil 21>0.3 
3. Assam 690 226.0 Nil 916.0 
4' Bihar 1760 56.9 Nil 1816.9 
S. D31hi 762 Nil Nil 762.0 
6. Gujarat 1421 120.0 440 1981.0 
7. Goa Nil Nil Nil Nil. 
8. Haryana 966 22.5 Nil 988.5 
9· Himachal Pradesh Nil 567.0 Nil 567.0 

10. J&K 100 1326.8 Nil 1426.8 
11. Karnataka 416 580.0 440 1436.0 
12. Kerala Nil 271.0 Nil 271.0 
13. Madhya Pradesh 1260 264.5 Nil 1524.5 
14. Manipur Nil Nil Nil Nil 
IS. Maharashtra 1960 753.0 Nil 2713.0 
16. Meghalaya Nil 60.0 Nil 60.0 
17. Miz<>ram Nil 3.6 Nil 3.6 
18' NagaJand Nil 99.0 Nil 99.0 
19. Orissa 1840 736.0 Nil 2576.0 
20. Punjab 630 300.0 Nil 930.0 
21' Pondicherry 22.5 Nil Nil 22.5 
22. Rajashan . 453 Nil 220.0 673.0 
23. Sikkim Nil 72.0 Nil 72.0 
24. Tamil Nadu 1380 15.5 Nil 13~5.S 

25. Tripura 100 Nil Nil 100.0 
26. Uttar Pradesh 3()()S 1497.0 Nil 4502.0 
27. West B,mgaJ 2550 117.5 Nil 2667.5 
28. Sardar Samvar Project 1450.0 1450.0 

(to be impl.:m3nted in 
joint sector) 

-------~ ------ .----~ "_- -_._---- --_-----
TOfAL' 20155 oS 9282.2 1100.0 30537.7 

-_- _ .. _------__ . __ -------_- -- ._-- - -.--~- ---_-_- ----- --_-_ _ ---- -------------

-----_ ------~-.------
----~-----

Thermal .Hyd¢1 Nuclear Total -------
Ccntral 8498.0 3260.0 ll()\).OO 12858.0 
Sector 
State 11657.5 6022.2 17679-7 
Sector 

Total 20155.5 9282.8 11 ()\).OO 30S37.7 --_.- ----- ---------- ----_._---
15-724 LSS/M 
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EIGHTH Pl.A,.1Io( OUTLAY-POWER i2CTOR 

Statos/UTs 

~~----------~---- --------- ~ ------~- --------
I. STATES 

1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7 Haryana . 
8 .. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Prad"sh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16. Miloram. 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim 
22. TamilNadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 

3040.62 
148.28 

1192.46 
2120.83 

52.50 
2635.00 
1701.99 
500.00 

1175.18 
3024.86 
1226.20 
3563.36 
4572.64 

185.35 
166.48 
101.05 
59.00 

2638.30 
2417.50 
3200.00 

133.00 
3000.00 

116.60 
6974.76 
3016.00 

Sub-Total (States) 46961.86 

II. UNION TERRlTORlES 

1.' A & N Islands 
2. Chandigarh 
3. Daclra & Nagar Haveli 
4. Daman & Diu . 
5. Delhi 
6. Laksha<lweeP . 
7. Pondicherry 

-----
Sub-Total (U. T.s) 

Total (Sta~iU~TsJ-------

Ill. CENTRE 

1. Ministry of Power including D. V. C. 
~~. Nuclear Power Corporation 
3 NeYVeli Lignite Corporation 

-tub.Total (Central) ------
TOTAL v..lllndja) 

----.-._-----_. 

57.97 
55.00 

5.11 
7.37 

1212.00 
6.21 

102.22 

1445.88 
48407.74 

25920.$8 
4261.00 
1000.00 ._----- -----_._-_-

31181.5' 

79589.32 _--- ----._---------
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[fr"",,",tioJI] 

JOllEIGN AU'roMAnC REcmvsS 

2176. SHRI UPENDRA NATH 
VERMA: Will the Minister of COM-
MUNICA TIONS be pleased to state : 

(a) whether the Government are aware 
that some people have foreign automatic 
receiverl\ link it with public telephone 
wires during night and telephone to 
foreign countries; 

(b) if so, the number of cases detected 
by the Government in this regard during 
1992-93; and 

(c) the action taken or proposed to he 
taken by the Government in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) No such ins-
tances have come to the notice of this 
Department. 

(b) Does not arise. 

(c) Does not arise. 

PASSPORT OFFICES 

2177. SHRI KASHIRAM RANA: 
SHRI RAM TAHAL 

CHOUDHARY: 

PROF. K. V. THOMAS: 

SHRI M. RAMANNA RAI : 

SHRI SYED SHAHABUDDIN: 

SHRI GEORGE FERNANDES: 

SHRI CHHITUBHAI GAMlT : 

PROF. P. J. KURIEN : 

SHRI SURAJBHANU SOLANKI: 

SHRI CHANDRESH PATEL: 

SHRI MOHAN RA WALE: 

SHRI K. MURALEEDHARAN: 

DR. A. K. PATEL: 
SHRI MULLAPALL Y 'RAMA-

CHANDRAN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to ttat.: 

(a) tbe juriedietion til each p8llJlC'J't 
fllft!c. in the country, district-wi .. ; 

(b) whether the Government propose to 
open more passport offices in various 
States, including Gujarat; 

(c) if iO, the detail. thereof; 

(d) the average time taken to issue a 
passport; 

(e) the number of passport applications 
received by various passport offices &lld the 
number of passports issued during the last 
one year; 

(f) the number of applications pending 
for more than three months, paseport 
office-wise; and 

(g) the ste~ taken/proposed to be taken 
by the Government in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) Statement 
is given below. 

(b) and (c) The structure of the Central 
Passport Organisation including tbe number 
of Passport Offices is under review. Gov-
ernment's experience bas been that mere 
opening of more Passport Offices does not 
improve the services provided. 

(d) The time taken to issue a passport 
in the normal course varies between Pass-
port Offices depending on the work load 
and the staff strength. 

(e) and (f) The figures are being ascer-
tained and will be laid on the Table of the 

House. 

(g) Government have tak.en a number 
of steps to reduce the pendency inc1udinl 
inter alia stabilisation of the supply ot 
passport booklets; introduction of a produc-
tivity llnked incentive scheme aruJ crea-
tion of 400 additional poets. 
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Statemeat 

DISTRICT-WISE JURISDICTION OF PASSPORT OFFICES 

SI. 
No. 

Passport Office 

1. Regi;)ual PassNrt Office 
Ahmedabad. 

2. Passport Office, 
Bangalore. 

3. Passport OffiCe. 
Bareilly. 

4. Pa,l"l)rt ::>1i;:, 
Bhopal. 

5. Pawl:Jrt Olb~, 
Bhubaneshwar. 

6. Regiona; Passport Office, . 
Bombay. 

7. Regional Passport Office, . 
Calcutta. 

8. Regional Passport Office, . 
Chandigarh. 

9. Passport Office. 
Cochin. 

10. Regional PassPOrt Office, . 
Delhi. 

11. Regional PassPOrt Office, . 
~uwahati. 

- -------

Jurisdiction 

All districts in the State of Gujarat and the Union 
Territory of Diu. 

All districts in the State of Karnataka. 

Almora, Agra, Aligarh. Badaun, Bijnor, BareillY,.., 
BUlandshahr, Chamoli, Dehradun, Hah, Firoza· 
bad, Ghaziabad, Hardwar, Mainpuri. Mathura• 
Muzaffarnagar, Moradabad, Meerut. Nainital, 
Pauri Garhwal; Pithora oarh, Pilibhit, Shah. 
jahanpur, Saharanpur, Rampur, Tehri Gatrhwal,., 
Uttar-Kashi. 

All 1istricts in the; State of Ma1hya Pradesh. 

All districts in the State of Orissa. 

Districts of Ahmednagar, Aurangaba<f, Beed, 
Bombay, Dhule. Jagaon, Kolhapur. Nasiki. 
Pune, Raigar, Ratnagiri, Sangli. Satara, Sindhu. 
durg, So I apur and Thane in the State of 
Maharashtra and the Union territories of Daman. 
and Dadra & Nagar Haveli. 

All districts in the States of 
Tripura and Sikkim. 

West Bengal, 

Districts of Bhatinda, Faridkot, Fatehgarh 
Sahib. Faozpur. Ludhiana. Mansa, Patiala, 
Ropar and Sangrur in the State of Punjab, 
all districts in the States of Haryana and 
Himachal Pradesh and the Union Territory of 
Chandigarh. 

Districts of Ernakulam, Trichur, Alleppey, 
Kottayam and Idukki in the State of Keeala 
and the Union Territory of LakshadweeP. 

The Union territory of Delhi and all districts 
in the State of Jammu & Kashmir. 

All districts in the States of 
Assam, Manipur, Mizoram, 
Nagllland. 

Arunachal Pradesh, 
Meghala,yB and 



~ Written Answeri SRAVANA 19, 1915 (SAKA) Written Answen 230 

-------
1 2 

----_. 
12. Passport Office, 

Hyderabad. 

13. Passport Office, 
]aipur 

14. Pass),ort Office, 
\ Jalandhar 

15 Passport Office, 
Kozhikode 

16 PassPOrt Office, 
Lucknow 

17. Regional Passport Office, 
Madras. 

I Q Passport Office, 
agpur. 

19. Passport Office, 
Panji. 

20 Passport Office. 
Patna. 

21. Passport Office, 
Tiruchirappalli. 

22. Passport Otfiee. 
Trivandrum. 

23. Andaman & Nicobar Administra-
tion, Port Blair. 

. ___ _;__....!..._ ' ' __ _ 

All districts in the State of Andhra Pradesh. 

All districts in the State of Rajasthan. 

Districts of Jalandhar, KaPurthala, HoshiarPur, 
Amritsar and Gurdaspur in the State of Punjab. 

Districts of Malappuram, Kozhikode, Kannur, 
pa;akkad, Kasaragod, Wayanad in the State of 
Kerala and districtofMahe in the Union territory 
of Pondicherry 

Districts of Allahabad, Azamgarh, Barabanki, 
Bal ia, Basti, Banda, Bahraich, Deoria, Etawah, 
Faizabad, Fa'eh~ur, Farrukhabad, Gorakhpur, 
Gond, Ghazipur, Hamirpur, Hardoi, Jaunpur, 
Jalaun, Jhansi, Kanpur, Lucknow, Lalitpur, 
Lakimpur Khiri, MIJu, Mirzapur, Maharajganj, 
Pratapgarh, Rai Bareilly, SitaPur, Sultanpur, 
Sidharth Nagar, Sonbhadra, Unnao and Varanasi 
in the State of Uttar Pradesh. 

Districts of Madras, North Arcot, • Salem. 
Chinglcput, South ArCOI, Coimbatore, Nilgiris, 
Dharmapuri, Periyar, and Karaikal in the 
Sta:e of Tamil Nadu and the Union Territory of 
PondicherTY. 

Districts of ]alana, Nanded, Osmanabad 
Durg (MP), Latur, Buldhana, Akola, Amravati, 
Yavatrnal, Vardha, Nagpur, Chandrapur, Gad-
chiroli, Bhandara and Parbhani in the State of 
Maharashtra. 

All district~ in the State of Goa. 

All districts in the State of Bihar. 

Districts of Tanjur West, Nagaiquaide, Milleth, 
Ramanathapuram, Pon Muthuramalingam, Kama-
rajar, Tiruchirappalli, Madurai (city), Madurai 
(Rura!), Anna (Dindigal district), Tirunelveli, 
V. O. Chithamparanar, Pudukottai, KanniYakumari 
in the State of Tamil Nadu. 

Districts of Trivandrum, Quilon and Patbanam-
thitta in the State of Kerala. 

The Union territory of Andaman &. Nicobar 
Islands. 
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OOMMEMORA TIVE STAMP ON VIR 
SAVARKAR 

2178. DR. GUNVA:r-rr RAMBHAU 
SARODE: Will the Minis:er of COMMU-
NICATIONS be pleased 10 state: 

la) whether the Government have re-
ceived any represent::tion to issue a com-
memorative postage stamp in honour of 
eminent freedom fighter Vinayak Damodar 
Savarkar; and 

(b) if so, the reaction of the Govern-
ment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) No, Sir. 

(b) Does not arise. However, a com-
memorative stamp on this eminent Freedom 
Fighter has already been issued by the 
Department on 28-5-1970. 

[English1 

EXPORT OF C-DOT TELEPHONE 
EXCHANGES 

2179. SHRI PRITHVIRAJ D. 
CHAVAN: 

SHRI GURUDAS KAMAT: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Governmtnt have re-
ceived a iarge number of enquiries from 
developing countries for export of C-DOT 
designed and developed RAX rural tele-
phone exchanges; 

(b) if so the details thereof; 

(c) the total value of C-DOT designed 
exchanges exported so far during the last 
three years, country-wise; 

(d) whether C-DOT is considering a 
joint marketing and development collabo-
ration with any foreign country or any 
Multi-national company; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. 

(b) Enquiries have been received from 
Vietnam, Napal, Nigeria. Yemen, Pakistan, 

Ilussia and Australia. 

(c) Th. total value of C-DOT designlli 
exchanges exported during the 11l5t thrw 
:rears is about Rs. 253 lakhs. The amrr-
lry-wise break-up is as follows: 

Russia-Rs. 33 lakhs, Nepal-Rs. 10 
lakhs, Vietnam-Rs. 200 lakhs, and 
Negeria-Rs. 10 lakhs. 

(d) and (e) Yes, Sir. 

Memorandum of Understanding have re-
cently been signed with Russia and Mis. 
Siemens. 

WAITING LIST FOR TELEPHONE 
CONNECTIONS IN JAMNAGAR. 

GUJARAT 

2180. SHRI CHANDRESH PATEL: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether there is a long pending list 
for telephone connections in Jamnagar dis-
trict, Gujarat; 

(b) if so. the details thereof, as on date ; 

(c) the number of telephone connections 
provided during the each of the last three 
years; and 

(d) the fme by which the waiting list i~ 

likely to be cleJred ? 

THE MINISTER OF STATE OF THE 
~IINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes Sir. 

(b) The total waitinlg list for telephone 
connections as on 30-6-1993 is 2432 in 
Jamnagar DistriCt, Gujarat. 

(c) Year 

1990-91 

1991-92 

1992-93 

No. of Connection., 
provided 

586 

1644 

1575 

(d) As per 8th Plan objective, the 
waiting period for telephone conection is 
to be reduced to two years in lllrge teI.-
phone system and telephone~ practically 
on demand in RurallTribal areas. by the 
end of 8th Plan period (92-97). The 
expansion of the exchanges are being 
planned accordingly to meet the objective. 
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'MAKHANA PROC£iiINO UNIT IN 
BWAR 

2181. SHRI DEVENDRA PRASAD 
Y ADAV: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to atate : 

(a) whether the Union Government have 
received any proposal for setting up of 
any processing unit in Madhubani district 
in Bihar for the processing of Makhana an 
agro-product; and 

(b) if so, the details thereof and the 
action taken thereon? 

TIm MINISTER OF STATE Of THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): 

(a) No, Sir. 

(b) Does not arise. 

[English] 

SHIP CAPACITY DURING EIGHTH 
PLAN 

2182. SHRI SANDIPAN BHAGWAN 
THORAT: Will the Minister of SUR-
FACE TRANSPORT be pleased to stale: 

(a) the extent of ship capacity built 
indigenously; 

(b) the additional requirement of ship 
capacity to meet transport requirement 
during the Eighth Plan period; 

(c) the foreign exchange requirement 
during the Eigh:h Plan to meet our ship 
requirement; and 

(d) the policy during the Eighth Plan 
period to reduce the country's dependence 
on purchase of ships from abroad and in-
crease ship building activities indegenously? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); (a) The 
assessed production capacity of the two 
major public acctor Shipyards viz. Hin-
du.tan Shipyard Limited and Cochin Ship-
yard Limited is about 1.125 million DWT 
during 8th Plan period. 

(b) Th. Eiihth Five Year PIIIll envila .. 
aequiaition of shiptl of a lOtal capacity of 
l.j Million ORT. This includ" 1.0 
Million ORT aa additional requirement and 
1.5 million GRT on account of replace-
ments. 

Cc) No firm estimate has been made re-
garding the foreign exchange requirement 
on account of purchase of ships during 8th 
plan period. 

(d) The following measures are being 
taken by Government to increase ship-
building activities indigenously·; 

( i) The price of an ocean going vessel 
to be built at Indian Yards may be fixed 
on the basis that the public sector yard 
would par:icipa:e in open tender and 
be permitted to match the lowest bid 
and thereafter be entitled to 30% extra 
price over the price, 20% being payable 
by the Government and 10% by the 
shipowner. 

(i;) Loans at concessional rate of 9% 
:0 the extent of 80% of the cost of a 
ship may be given to Shipping Compa-
nies placing orders with Indian Yards. 
The interest subsidy will be administer-
e<1 by Ministry of Surface Transport. 
These funds may be routed through the 
Yards. 

iii i Fixation of price in terms of US 
$!Japanese Yen and the ship owners to 
pay each stage in instalment to the Ship-
y"rd ~t market determined parity rate 
of foreign exchange prevailing on the 
date of actual payment. The date of 
payment. however, will be as per the 
contract schedule :md the shipyards will 
not be entitled to any variation beyond 
the stipulated date. Suitable clause for 
paying liquidated damages for delays in 
completion of work will be incorporated 
in the contracts. 

(iv) The subsidy to be released by 
Government will he paid along with the 
payments received by the shipyards for 
it .. ge payments as per the prevailine 
market determined rate of 8Icbanlle. 
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SUPPORT TO TERROlUSI'S AC&OU 

BORDER. 
2183. DR. SUDHlR RAY : Will the 

Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the terrorists operating in 
North Eas:ern S.ates are getting support 
from across the border; 

(b) if so, the measures tmn by the 
Government in this regard; 

(c) whether the Government have taken 
up the matter with the neighbouring coun-
tries concerned; and 

(d) if so, the results achieved thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED) : (a) 

Government have reports that some in-
surgent groups, operating in North-Eastern 
States, are getting support from across the 
border. 

(b) to (d) Government have been 
maintaining required vigilance and taking 
mlCe6Sary remedial measures. In addition, 
this issue has been taken up with Govern· 
ment of Bangladesh on a number of occa-
sions and continues to be a subject of 
dialogue with them. As regards Myanmar, 
we have been promoting mutual under-
standing and confidence for maintaining 
tranquility in the border region. 

[Translation] 

1V COVERAGE IN BHIND AND 
DATIA AREAS, M. P. 

2184 SHRI YOGANAND SARA-
SWATI : Will the Minister of INFOR-
MATION & BROADCASTING be plea~ed 
to state : 

(a) whether the Government propose 
to extend the T.V. coverage in Bh;nd and 
Datia areas in Madhya Pradesh; 

(0) if so, the details in this regard; 
and 

(c) if not, the reasons thereof : 

THE. MINISTE.R OF STATE OF THE 
MINISTRY OF INFORMATION AND 
.BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) to (c) Yes, Sir. A Low 
Power TV Transmitter (LPT) is already 

functionina at Bhind ancI providina satis-
factory .. evice within i.1 c:overaae area. 
Major partl of Bhind aDd Datia districts 
in Madhya Pradesh are also ..:overed by 
the High Power TV Transmitter (HPT) 
at Gwalior. In order to further streng-
then 1V service in the area, another LPT 
is presently under implementation at 
Datia. The LPT at Datia is expected to 
be commissioned during the current finan-
cial year. Expansion of 1V serviCe! in 
the remaining uncovered parts of the 
country including those in Bhind and 
Datia areas of Madhya Pradesh can be 
carried out in a phased manner depending 
upon future availability of resources and 
inter se priorities. 

PROGRAMMES BY ICCR ON 
MYANMAR 

2185. SHRI RAM PRASAD SINGH: 
SHRI MANJAY LAL : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) the programmes that have been 
carried out by the Indian Council for 
Cultural Relation duriug the last three 
years for strengthening the cultural rela-
tions with Myanmar: 

(b) whether the Council i~ organising 
any programme, work-shop or tra:ning 

course in India based on the culture of 
that country; 

(c) if so, the details in this regards; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ExTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED) : (a) 
to (d) Cultural exchanges with Myanmar 
did not take place during the past three 
years due to political considerations. We 
are now in the process of reviving them 
in accordance with the recent discussions 
held at the level of Foreign Secretary / 
Director-General, Ministry of Foreign 
Afiai1'!l. 

ICCR, however, continue to receive 
students from Myanmar under the Gene-
ral Cultural Scholarship programme. Pre-
sently there are seven students. on scholar-
ship. Five scholars are working for 
their Ph.D in Pali aDd two scholars ate 
studying Medicine. 
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[English] 

AGREEMENT Wl1H TURKEY ON 
EXTllEMISM 

2186. SHRI RAMASHRAY PRASAD 
SINGH : W'aIl the Minister of EX'J."ER-
'NAL AFF AJRS be Pleased to ute: 

(a) whether the Government have 
reached any aareement with Turkey to 
fight extremism; and 

(b) if 10. the salient features thereof ? 

THE MINISTER OF STATE IN THE 
MlNISI'RY OF E.XTER.NAL AFFAIRS 
(SHRI SALMAN KHURSHEED) : (a) 
and (0) The Govemments of India and 
Turkey are in full agreement on the need 
to oppose the forces of extremism. How-
ever. tbe two countries have not signed 
any formal agreement on the sUlbject. 

ELEcrR.ONIC EXCHANGES IN 
BIHAR 

2187. SHRI SHIVA SHARAN SINHA: 
Will the MiniJter of COMMUNICA· 
TIONS be pleased to state: 

(a) Whether electronic exchange bas 
already been installed in the district bead· 
quarter Muzaffarpur in Bihar; 

(b) if so, the capacity thereof; 

(c) whether the Government propose 
to open electronic exchanges in rural 
areas of West Muzaffarpur; and 

(d ) if so. the details with location 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a> Yes Sir. 

(b) 8000 Unes. 
(c) Yes. Sir. 

(d) New electronic exchanges are 
proposed to be opened during 1993·94 at 
locations given below 

(i) Parco 
(ii> K.arja 

(iii) Baruraj 

(iv) AJijpur 
16-724LSS/94 

T.V. SERIAL ON MAHADAJI 
SClNDIA 

2188. SHRI WAY NAVAL PAm.: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleued to 
state : 

<a) whether the Government have Ie-
ceivcd representation for production of a 
mega serial on the life of Mahadaji 
Sciendia; 

<b) if 50, the details thereof: 

(c) by when a final decision in thiI 
regard is likely to be taken; and 

(d) the details of other mega serials 
selected for telecast by Doordarshan for 
tbe current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) and (b) Yes. Sir. A large 
number of Hon'ble Members of Parlia-
ment had requested Government to tele-
cast a aerial on the life and time of Maba-
daji Scindia. 

(c) Government has since blocked time 
on the Entertainment (Metro) Channel of 
Doordarshan from 12·2·1994 for the tele· 
cast of a serial on the life and times of 
Mahadaji Scindia. 

(d) Presently Doordanban Me retcle-
casting two mega-serials, viz. Hum Loa 
and The Sword of TtpU Sultan. 

[ TrQIISlation) 

SE'ITING UP OF LPTa IN 
HIMACHAL PRADESH 

2189. SHRI K. D. SULTANPURI: W'JIl 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

the names of the places in Himachal 
Pradesh where the GoVCrDJDODt propose to 
~ up Low Power TV TraDllllittcra duri.Ds 
1993-94 ? 

THE MINISTER OF STATE Of THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHlU K. P. SINGH 
DEC): Ouo Low Power TV TranllDWor 
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at Sunclemagar and two Very Low Power 
1V Transmitters (VLP'rs) one eacb at 
Ajhu Fort and Palampur are expected to 
be set up during 1993-94. 

[Englilh] 

POST OFFICES ACCORDING TO 
POPULATION 

2190. SHRIMATI GIRUA DEVI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether it is a fact that in some 
States the number of post offices, in pro-
portion to the population and area, is much 
less as compared to other States, if so, the 
details thereof; 

(b) whether the Government propose 
to remove regional disparities :in regard to 
post offices; and 

(c) if so, the details thereof ? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) The details of 
post offices in the country, the area served 
by a post office and average population 
served per post office State·wise are given 
in the Statement. 

(b) and (c) The Government propose 
to remove regional disparities in the coun· 
try by opening more post offices in the 
rural, backward, tribal, hilly, desert and 
inaccessible areas subject to satisfaction 
of norms, and availability of funds. In 
the Eighth Five Year Plan, a target of 
opening 3000 extra departmental branch 
post offices and 500 departmental post 
offices in various areas of the country bas 
been fixed, as per the need of different 
areas. 

St&temeat 

Number or Post offices State-wbe/Ualoa Territory-wise with areas and average populatloa 
IerYed by a Post Omce as oa 31-3-1993 

------ --------------------------------- -
Sl. Name of State/Union Territory 
No. 

2 

STATES 

1. Ancihra Pradesh . ., .... Assam • 
3. Arunachal Pradesh 
4. Bihar . 
S. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh • 
9. Jammu & Kashmir 

10. Karnatka 
11. Kerala • 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16.- Mizoram 
17. NapJand 
18. Orissa • 

Total No. 
o(Post 
offices 

3 

16212 
3180 

269 
11701 

244 
8884 
2565 
2633 
1583 
9761 
4991 

11174 
12161 

660 
470 
362 
294 

8026 

Area served 
bya post 
office 

(Sq. kms.) 

4 

Average 
popula· 
tion 

served 
per post 
office 

5 
-----_ .. _- "---

16.% 4093 
22.31 5129 

311.15 3196 
14.86 1382 
15.15 4195 
22.01 4651 
20.88 6361 
21.41 1941 

140.23 4875 
19.64 4590 
7.81 5834 

50.42 5918 
22.32 6475 
33.33 2767 
44.65 3746 
58.00 1895 
56.11 4134 
19.4 3926 
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1 2 

19. Punjab 
20' Rajasthan 
21. Sikkim 
22. Tamil Nadu • 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal. 

Ualoa ':{errItorles : 

1. Andhaman & Nicobar 
2. Chandigarh • 
3. Delhi • 
4. Dadra & Nagar Haveli 
5. Daman & Diu 
6. Lakshdweep 
7. Pondichcrry • 

AU India Total 

[Translation] 

PERFORMANCE OF STATE 
TRANSPORT CORPORATIONS 

2191. SHRI GIRDHARI LAL BHAR· 
GAVA: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the number of State Transport Cor-

3 4 5 

3830 20.98 '211 
10257 33.34 4278 

170 41.75 2385 
12085 10.19 ~ 

689 15.08 3983 
19936 14.16 6913 

8446 10.49 8049 

VI 84.53 2877 
49 2.41 13016 

550 2.504 17031 
34 18.78 4010 
15 2l.01 6762 
10 2:24 !J16S 
99 4.51 8151 

152037 21.6 5S53 

porations in the country which are earn-
ing profit; and 

(b) the position of Rajasthan State 
Transport as compared to other State 
Transports ? 

THE MINISTER OF STATE OF nm 
MINISTRY OF SURFACE TRANSPORT 

(SHRI JAGDISH TYTLER): (a) and 
(b) A statement is given below. 

STATEMENT 

. _ SI. State Road Transport Corporations Net ProfitjLoss (Its. in 
Crores) 

1989-90 1990-91 
Actuals Actual! 1991-92 

AduaS 
------.- ------

2 3 4 , 
----.-----

I. Andhra Pradesh SRTC -20.63 -11.92 -31.13 
2. AssamSRTC -13.53 -15.36 -17.81 
3. BiharSRTC -13.23 -22.74 -26.87 
4. Gujarat SRTC + 6.23 +4.29 +0.92 
5. Himachal Pradesh SRTC -16.56 -H.41 -18.38 
6. Jammu & Kashmir SRTC -11.75 -]5.90 -16.83 
7. Karnataka SRTC -37.70 + 1.30 -19.09 
8. Kerala SRTC -25.72 -30.99 -39.54 
9. Madhya Pradesh SRTC -18.42 +0.24 +0.27 

10. Maharashtra SRTC -64.81 +5.58 -26.72 
11. Manipur SRTC -1.21 -1.46 -1.70 
12. Meghalaya SRTC -2.22 -1.69 -1.71 
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1 2 -------_ .. 
13. OrissaSRTC 
14. Pepsu RTC 
IS. RajASthan SRTC 
16. Tripara SRTC 
17. Uttar Pradesh SRTe . 
18. North BonIaI SRTC . 
19. South Bengal SRTe 
20. Calcutta STC 
21. Delhi Transport Corporation 

TELECAST OF NATIONAL NE1WORK 
PROGRAMME IN TAMIL NADU 

2192. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state: 

(a) whether the National Network tele-
cast from 8.30 p.m. is telecast in Tamil 
Nadu; and 

(b) if iDot, l'C3SOns therefor? 

mE MINISTER OF STATE OF mE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DED) (a) No, Sir. 

(b) Doordarshan Kendra, Madras tele-
casts news in TalD.il at 8.30 p.m. and starts 
relay of national programme at 8.4S p.m. 
The relay of National news bulletin in 
Hindi from Doordarshan Kendra, Madras 
was discontinued from November, 1992 
on the request of the Government of Tamil 
Nadu. 

[English] 

T.V. COVERAGE IN ASSAM 

2193. SHRI PROBIN DEKA: Will the 
Minister of INFORMATION a: BROAD-
CASTING be pleased to state: 

<a> the areas in Assam which are not 
covered by Doordarshan network; 

(b) whether the Government have re-
ceived any representation from the Gov-
ernment of Assam for extending T.V. 
coverage; and 

: {c)...Jf 10, the IIileP.& taken by t~ Gov-
CirJUIICat .m.&b.ia.&qanl 'l . -

3 4 5 

-S.U -12.09 -11.77 
-20.29 -20.88 -17.89 

+0.15 -1.59 +13.96 
-3.14 -3.12 -3.49 

-24.75 -40.42 -'3.43 
-2.53 -5.15 -7.34 
-2.71 -3.98 -3.30 

-22.03 -23.79 -21.65 
-119:8456 -197.483S -203.8184 

------. 
mE MINISTER OF STATE OF mE 

MINISTRY OF INFORMATION AND 
BROADCASTING <SHRI K. P. SINGH 
iDEO: <a) An estimated area of 26% 
and population of 18% of the State of 
Assam remains uncovered by Doordar-
eban', service at present. 

(b) Yes, Sir. 

.( c) In order to expand TV coverage in 
Assam, three Low Power TV TralHDlitten 
(LPTs) , one each at Bongaigaon. North 

La.khimpur and Haflong and a Very Low 
Power TV Transmitter (VLPT) at Digboi 
are presently under implementation. These 
transmitters are expected to be commi .. 
sioned into service during the current 
fiancial year. 

AUTONOMY TO ELECTRONIC MEDIA 

2194. SHRI CHITTA BASU: 
DR. KRUPASINDHU BHOI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

<a) whether the proposal to give auto-
nomy to electronic media is under the 
considention of the Government since 
long; 

(b) if not. the reasons far delay; and 

(c) the steps taken/proposed to be taken 
in that direction for its early implementa-
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DED): (a) to (c) Government are con-
.id~ring .certain amepdmentl to the Prasar 

.. ~barati -(1koadca1tiD, CorporatioD of 
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India) Ad, 1990, !Which provldes for the 
establithment of an autonomous corpora-
don for the dischal1ge of functions pre-
&eDtly performed by Doordarshan and 
Atuhvani, befOI1C the aaid Act is brought 
into force. Expeditious action ill being 
taken to consult political parties and 
employees aasoclatioos on the proposed 
amendments. 

ALLOTMENT OF ADDmONAL 
F~BQUENCIES FOR MARINE 

CoMMUNICATION EQUIPMENT 

2195. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MUNICA TIONS be pleased to state : 

·(a) whether the Government of Kerala 
has 80Ught allotment of additional fre-
quencies for the marine communication 
equipments; and 

(b) if not, the response of the Union 
Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) and (b) Yes, 
Sir. The Department of Fisheries, Gov-
ernment of Kerala. applied, in March 
1990, for grant of a licence for a wireless 
netwrok for regulating fishing activity. 
After examination an agreement to grant 
licence was issued in June, 1990, earmark-
ing two fl1Cquencies. But that depart-
ment has again approached the Ministry 
for additional frequencies. Detailed justi-
fication for the additional frequencies, was 
requested from the Government of Kerala 
(Department of Fisheries), which is still 
awaited. 

[Translation] 

REPAIRS OF HIGHWAYS IN U.P. 

2196. SHRl JANARDAN MISTRA: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether the scientists of Central 
Road Research Institute have made any 
study in regard to National Highways; 

(b) if so, the findings thereof; 

.( c) whether the Government propose to 
take any concrete steps to I1Cpair the high-
waya pilling throuah uUar Pradesh; and 

'(d) if 80, by what time and if DOt, the 
l1Caaon thereof? 

THE MINISTER. OF STATE OF TIm 
MINISTRY OF SURFACE TR.ANSPOllT 
(SHRI JAGDISH TYTI..ER): (lr) No, 
Sir. 

(b) Does not arise. 

(c) and (d) National Highway in Uttar 
Pradesh are kept tJraffic worthy by UDder-
taking repairs as and when tequired, with-
in the available I1C8OUrces. Repair and 
maintenance are continuous activities aud 
as such no time can be indicated for their 
completion. 

[English] 

MINING APPUCATIONS AND LEASES 

2197. SHRI TEJ NARAYAN SINGH: 
Will the Minister of MINES be pIeued 
to state: 

(a) the number of mining applicational 
leases granted by the Gova1DeDt during 
1992 so far, State-wise: 

(b) the number of application. aro .iIl 
pending with Government for graDt of 
clearance from environmental angle upto 
Mal1Ch 31. 1993 and 

(c) whether all these appilc:ationa in this 
regard are likely to be cle8i1Cd during tile 
current year and if not, the teUODS far 
delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALllAM 
SINGH YADAV) : (a) to (c) The iDfOl'-
mation is being collected and will be placed 
on the Table of the House. 

SHIFTING OF FILM A T.V. INSTITUTE 
FROM CALCUlTA 

2198. KUMARI MAMATA BANER.-
lEE: Will the Minister of JNFOR.M.A-
nON AND BROADCASTING be pleased 
to state: 

(a) whether there is any proposal to 
shift the Film 4: Television Institute of 
India from Calcutta; 

(b) if not, the reasons themor; 
(c) if not, the prozress of the plOpOllCCl 

Institute; aDd 
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(d) by when it ia likely to be oom-
pleted? 

THE MlNIS11!It OF STATE OF THE 
MJNISTIlY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DBa): <a> No, Sir. 

(b) Does DOt arise. 

(c) Necessary land has already become 
avaUable at Cakuttta. The Hon'ble Prime 
Minister laid the foundation stone on 
10-16-1992. Construction of boundary 
wall is in progress. Execution of the pro-
ject has been taken in hand. 

(d) It is likely to be completed by the 
end of 1997. 

!PROGRESS OF ipALGHA T KOZHlKOl)£ 
NATIONAL mGHWAY 

2199. SHRI K. MUllU.EiEIlH.AR : 
WiD the Minister of SURFACE TRANS-
PORT be pleased to state: 

<a> the progress made by Palghat-
Kozhikode National Highway so far; and 

(b> the time by which it is likely to be 
c:ompIctecI ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF SURFACE TRANSPORT: 
<SH.RI JAGDISH TYTLE.R>: <a> and 
(b) Tbc Palghat-Kozhitode road is 
preaeIItly forming part of the State Road 
DdIWOrt. However, the Govm!ment of 
Kerala have proposed that this road be 
declared as new National Highway in the 
8th F'~ Year Plan. Owing to limitation 
of funds under the Central Sector Roads 
programme, it is not possible to accede to 
such requests in any State including Kerala 
at present. 

VDAYANAGAR SI'EEL PLANT 

2200. SHRIMA n CHANDRA PM-
BRA URS: Will the Minister of STEEL 
be pleased to state : 

<a> the pm:entage of share holding of 
the Union GovemmeDt in the proposed 
Vijayanagar Steet Plant in Kamataka; 

(b) wIIedIIeI' tile Govcnuneut of K,ar-
aataka ave rcqucItCd the Union Oovcm-
IDCDl to traDlfer 1hdr IIIma to CDIIble it 

to set up the proposed steel plant in the 
joint sector; and 

(c) if so, the shares of the Union 
Gov~t that are being transferred to 
the State Govmmtent? 

THE MlNISTE.R OF STATE OF THE 
MlNlST.RY OF STEEL (SHRI SAN. 
TOSH MOHAN DEV) : <a> The Cen-
tral Government presently bolds 100% 
of the shares of Vijayanagar Steel limi-
ted which I\WS set up to implement the 
Vijayanagar Steel Plant in Karnatata. 

(b) Yes, Sir. 

(c) The Central Government bas deci-
ded in principle to transfer its entire 
share holding in Vijayanagar Steel Limi-
ted to the State Government of Karnataka. 

SMAll. HYDR()"ELECI'RIC PROJECI'S 
IN U. P. 

2201. SHRI MANABENDRA SHAH: 
Will the Minister of POWER be pleased 
to state : 

(a) whether the Government propose 
to set up small and mini bydro-electric 
projects in the Tehri Garhwal, Uttar Kashi 
and Dehradun districts of Uttar Pradesh; 
and 

(b) if so, the details thereof '! 

1HE MINJSTER OF STA'I1E IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYVA NAJDU) : (a) and (b) 
Small and mini Hydro-electric Projects 
costing less than Rs. 2S crores do not r~ 
quire cleatance from Central Government. 
Such projects are sanctioned by the State 
Government 

[Translation] 

CONTROL OF STA OVER REDLINE 
BUSES 

2202. SHRI KALKA DAS : wm the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) the extent of control of the State 
Transport Authority of Delhi on redliDc 
buses; and 
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(b) the number of the buses among 
them belonging to the members of the 
Scheduled Castes ? 

TIlE MINIS'mR. OF STATE OF TIlE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl MODISH TY'Il.IBR): (a) State 
Transport Authority bas been exercising 
strict control on the operation of redline 
buses in Delhi, by way of ca.nce11a.tion/ 
8uspedsion of permit wherevcr the buses 
are involved in fataljnon-fatal accidents. 
Enforcement Wing of Transport Depart-
ment is <pro.secuting the erring driver/' 
operator on road and also cancelling/ 
suspending the driver'S licence of the 
erring drivers. 18000 cbaJ.lans have been 
made till 31·7-93. In addition, the STA 
have also started refresher courses and 
proficiency test for the drivers and made 
it mandatory for each driver to appear 
for proficiency test. 

(b) 289 bus permits have been L,gued 
to members of Scheduled Caste. 

[English] 

POWER GENERATION CAPAOlTY 
IN KERALA 

2203. SHRJ: THAYll. JOBiN A..'IlJA-
LOSE. : Will the Minister of POWER be 
pleased to state: 

(a) whether some proposals are pending 
with the Union Government for approvaJ 
for increasing the power generation capa-
city of the existing power plants in 
Kerala ; 

(b) if so, the details thereof; and 

(c) the names of the power plants 
whOse additional power generation capa-
city is likely to be created during 1993·94 
in the Stale ? 

THE MINISTER OF STATtE liN THE 
MINISTRY OF POWER. (SHRI P. V. 
RANGAVYA NAlDU) : (a) and (b) 
No proposals for inc.reasing the Power 
Generation capacity of the existiDs Power 
Planta in Kaala are poncli!lg with the 
Central Elec:hicity Authority. 

(c) IS MW of additioIIal Hydro capa.-
city ia likely to be added in Ka1lada H.E. 
,Project (2X7.s MW) in 1993-94. 

SALE OF DEFENCE EQUlPMENr BY 
RUSSIA TO PAKISTAN 

2204. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI : Will the 
Minister of EXTERNAL .AFFAIRS be 
pleased to refer to the reply given to Uta-
starred Question No. 4S92 on 29 Mardi. 
93 and state : 

(a) whether Russia has agreed to Idl 
defence equipment to Pakistan; and 

(b) if so, the detaiJ.6 thereof and the 
reaction of the Government thereto? 

THE MINISI'ER. OF SlATE IN 1HE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) According 
to information available. DO t.raoIaction 
for acquisition of defence equipmeDt by 
Pakistan from Russia baa been fiDalised 10 
far. 

(b) Does DOt ariIc. 

[Translation] 

PIPAVAV GAS BASED PROJECT 

2205. SHRIMATI BHAVNA CHI-
KH.AUA : 

DR. RAMESH CHAND 
TOMAR: 

Will the Minister of POWER. be pleu-
ed to state : 

(a) whether the GoverIuneDt of Guja-
rat has recently requesICd for Union 
Government for import of ;as from Aus-
tralia for the Pipavav ps based power 
project; and 

(b) if so. the decision taken by the 
Government in this rogarc11 

'JIHE M1NlSfER OF SI'ATE IN TIlE 
MINIsrRY OF pOWElt. (SImI P. V. 
RANGAYVA NAJDU) : (a) No. Sir. 

(b) ~ DO\ ariIo. 
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DlSCONNECI'ION OF TELEPHONES 
IN HYDBRABAD 

1206. SHRI J. QlOKKA RAO: Will 
the Minister ot COMMUNICATIONS 
be pk:ased to state : 

<a' whether a nw:nbc:rl' of telephones 
have been disconnected without written 
aoticc in Hyderabad city of Andhra Pra-
desh during 1993 even after payment of 
bills inspite of Bombay High Court judge_ 
ment of 1984; 

(b) if so, the reasons therefor and the 
persoDs responsible for the same; and 

(C) the action Government propose to 
preveut harassment of subscribers in the 
matter of disconnections '! 

1llE MlN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHIRl stJKH RAM) : (a) and (b) Some 
telephones have been disconnected in 
Hyderabad without written notices. The 
system of sending Registered Notice be-
fore disconnection of telephone has reen 
introduced in Hyderabad Telecom. Distt. 
in a phased manner with effect from 
11-6-1993. This scheme will cover all 
the bills iisued from August, 1993 on· 
wards. 

In a few cases telephones do get dis-
c:oanected even after payment of bills 
due to human errors. Immediate reme-
Wa1 actioDs are taken to rectify these 
errors and action is taken against the 
officials responsible for the lapse. 

(c) The following stePs have been 
taken to prevent wrong disconnections:-

(i) Telephonic reminders are given 
after the due date of payment. 

(ii) Registered Notices arc is!ued 
after the due date of payment 
.giving additiooal two weeks for 
paymcllt of telephone bills. 

(iii) ComPIIIleJiaed bill· JIIlYmeut cen-
trca are being opened to account 
for tho paymcats without delay. 

-----------------
LATESI' TECHNOLOGY FOil SOR.T-

INO MAIL 

2207. SHRl SANAT KUMAR MAN-
DAL : Will the Minister of COMMUNI-
CAnONS be pleased to state : 

(a) whether the Government have con-
sidered to introduce any latest technoJOBY 
to ill6tai automatic mail processing units 
in order to expedite sorting of mail, espe-
cially in the metro cities, if so, the details 
thereof; 

(b) whether any trial of such mail sort-
ing machines has been held so far in any 
of the metro cities; 

(c) if so, the results achieved so far in 
this regard: 

(d) the estimated capital outlay involv-
ed and the infrastructure for proper train-
ing of staff operating these macmnes; and 

t e) when these machines are likely to 
start functioning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) During the 
Eighth Five Year Plan 1992-97 it is 
proposed to instal Automatic Integrated 
Mail Processing Systems at MadJras and 
Delhi in addition to the one already ins-
talled at Bombay. 

(b) One Automatic Integrated Mail 
Processing System has been installed and 
commissioned at Bombay on 29-4-93. 

(c) The system is functioning satis-
factorily. 

(d) The total cost of the system instal-
led at Bombay is Rs. 20 crores approxi-
mate!y, including customs duty. 

MIS. Alcate! iBell Manufacturing Com-
pany provided operational training to the 
t>rojeet Director, three Project Managers 
and six Supervisors. Daring installation, 
the Company imparted operational train-
mg to aU tho opemiq staff. 

(e) No finn date can be liven at 1bis 
81age. 
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[Translation] 

REPAFRS OF NATIONAL HIGHWAYS 
IN GUJARAT 

2208. SHRI MAHESH KANODlA: 
wm the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) the total length of National High. 
ways which require to be repaired in 
Gujarat; , 

(b) the total amount sanctioned for 
this purpose during each of the last three 
years; and 

(c) the total length of National High· 
ways repaired / proposed to be repaired 
,w;th this amount and the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) The 
total length of National Jligbways in 
Gujarat is 1631 km and 'repairs are reo 
quired on the entitrc National Highway 
network. 

(b) and (c) The funds released for the 
maintenance and repair of National High. 
ways in Gujarat during last three years 
are 

1990-91 
1991·92 
1992·93 

Rs. 1043.02 lakhs 
Rs. 918.89 lakhs 
Rs. 881.3 7 lakhs 

These amounts were for the total length 
of National Highways in Gujarat. 

CONSTRucnON OF BRIDGES IN 
BIHAR 

2209. SHRI LALIT ORAON: Will the 
Minister of SURFACE 'I'RANSPORT be 
pleased to state : 

(a) the details of bridge schemes sub-
mitted by Government of Bihar to the 
Union Government for approval during 
each of the last three years ; 

(b) the schemes sanctioned year-wise; 
and 

(c) the schemes which are lying pend-
ing and the schemes which have been reo 
jected ? 

11iE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYn.ER.)' (a) The 
17 -724 LSS/9* . 

details of bridge schemes on National 
Highways sUb.mitted by B~ Government 
during the last 3 years are as under :-
--·yeiU-·-----~·--No. of schemes 

1990-91 
1991-92 
1992·93 

12 
9 

10 

(b) The details of schemes sanctioned 
during the last 3 years are as follows : 
... _-_. ___ ... --- . __ --

Year No. of Bridge 
schemes . 

1990·91 
1991·92 
1992-93 

12 
4 
4 

(c) 2 schemes are under scrutiny in 
Ministry and 9 schemes were returned to 
State Govt. for modification. 

[English] 

EXPANSION OF MADRAS PORT 
TRUST 

2210. SHlRJ R SURENDER REDDY: 
Will the Minister of SURFAOE TRANS-
PORT be pleased to state: 

(a) whether there is any proposal for 
expansion of the Madras Port Tru~t Con-
tainer Terminal: 

(b i jf so, the details thereof including 
the expenditure estimated and foreign ex-
change component thereof; 

(C) whether the Asian Development 
Bank has shown interest in extending fin· 
ancial assistance for the project; 

(d) if so. the extent of asistance expect-
ed; and 

Ie) the time by which the expansion of 
the pon is likely to be accomplished ? 

THE MJNISTER OF STATE OF THE 
MINISTRY OF SURFACE· TRANS-
PORT be pleased to state : 
to (e) A proposal for further extension of 
the cootainer terminaJ has been sent to 
Asian Development Bank. for study under 
Technical Assistance Programme. Details 
regarding financing etc. can be worked out 
after receipt of the report of the AsiaD. 
Development Bank. 
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SANcrION OF WORKS IN 
MAHARASHTRA 

2211. SHRI MOHAN RAWALE: Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(8) the number of works sanctioned in 
Maharashtra UiIIder Central Road Fund 
since 1980-90 till date and their cost 
thereof; 

(b) as per revised estimates, the amount 
that has to accrue to Maharashtra under 
Central Road Fund since 1989-90 till 
date; 

(c) the number of works of Maharashtra 
under Central Road Fund pending appro_ 
val with the Union Government and since 
wbetn; and 

(d) the time by which these works are 
likely to be sanctioned ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE :rRANS-
PORT (SHRI JAG DISH TYTLER) : (a) 
121 schemes were approved in Maharash-
tra under Central Road Fund since 1980 
till date at a cost of as. 25.90 crores. 

(b) Presumably, the Hon'ble Member is 
referring to the revised Resolution on Cen-
tral Road Fund adopted by Parliament on 
13-5-1988. Since revised Resolution has 
not yet been implemented, the accruals as 
per revised formula have ·not been asses-
sed for Maharashtra. 

(c) and (d) In 1989, the Government 
of Maharashtra sent 801 schemes costing 
Rs. 365.59 crores to be financed under 
augmented Central Road Fund. Out of 
these schemes, 42 scbemes have been ap· 
proved taking into account the likely ac-
cruals upto 31-3-92 as per Old Resolu-
tion. Since actual angmentation of Cen-
tral Road Fund has not taken place sO' 
far, it is too early to indicate the time 
by which tbe remaining schemes would 
be approved. 

[Translation] 

OP1'ICAJ~ FIBRE FAaJLTY L'l 
GUJARAT 

2212. SHRl N. 1. RATHVA: Will (De 
. Minister of COMMUNICATIONS oe 
plea.~ to state: 

la) whether the Government propose· 
LO introduce optical fibre facility for tele-
phone lines in Gujarat; 8iIld 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SUK'H RAM): (a) Y~, Sir. 

(b) Optical Fibre Systems have already 
reen introduced in local as well as long 
distance networks, in Gujarat and more 
systems are planned to be inducted in 
future. 
Lillks already commissioned: 

(i) Ahmedabad-Barooa..Surat (part of 
New Delhi-Bombay main route). 

(ii) Vapi - Valsad - Bilimora - Navsari-
Surat. 

(iii) Surat-Ankleshwar. 
(iv) Baroda-Godhra-Halol-Dahod. 
(v) Baroda - Vagodhia - Badoli - Chota· 

udaipur. 

(vi) Ahmedabad-Modasa. 
(vii) Ahmedabad-Gandhinagar. 
(viii) Mehsana_Chansama. 
(ix) Anand-Borsad. 
(x) Ahmedabad local network. 

Following schemes are planned to be 
executed during 1993-94 and 1994-95. 

1993-94 

(0 Saml-Chanasma. 
(ii) Amrali-Iafrabad. 
(iii) Bhuj-Motnala. 
(iv) Mothala-Nakatrana. 
(\-) Dassa-Radhanpur. 
(vi) Dhrol-Jamnagar. 

1994-95 
(i) Himmatnagar-Idar-Khatbrahma. 
(it) Rajkot-Amreli. 
(iii) Gandhidham-Bhuj. 
(iv) Mothala-Nalia. 
(v) Gandbidham-Bachau. 
(vi) Bhuj-Matndvi. 
(vii) Ahmedabad-Rajkot . 
(viii) Bhuj-Nakatrana. 
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CAPACITY UTliLISATION OF 
TELEPHONE EXCHANGES 

2213. SHRI SUiR.BNDRA PAL 
PA'IlHAK: Will the Minister of COM-
MUN!ICA nONS be plea6ed to state: 

(a) whether it is a fact that in the re-
cent report on the Department of Tele-
communic\tions, the Comptroller and 
Auditor General has pointed out the under 
utilisation of capacity of telephone ex-
changes in the country; 

(b) if so, the action taken by Govern-
ment in this regard; and 

(c) .tbe details in regard to the capacity 
of different telephone exchanges in Hardoi 

and Lakbimpur Kberi districts separately 
in Uttar Pradesh and the telephone con-
nections provided by June 3{), 1993? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. 

(b) Guidelines for utilisation of ex-
change capacity have been issued. The 
overall utilisation percentage, however, is 
dl!clining because of larger addition of 
the exchange capacity in rural areas where 
tbe growth in demand takes place rather 
slowly. 

(c) The exchange-wise details of switch-
ing capacity and telephone connections 
provided by June 30, 1993 for Lakhim-
pur -Kheri and Hardoi districts of Uttar 
Pradesh is given in statement. 

Statement 

Exchange-wise detail of swltcbing tapadty and working connec:tiolls provided by the 

----. __ ._-_._._._--_ .. 
S. Name of Exchanges 
No. 

--------------__ .- -
2 

.. _- ---_._._ .. -
HaNoi Di~tritt : 

I. BaghauJi 
2. Beniganj 
3. Bilgram 
4. GaniialaJabad 
5. Gopamau . 
6. Hardoi 
7. Hardoi B. 
8. Harpalpur 
9. Kachha\1na 

10. Manpur 
11. Mallawan. 
12. Madhoganj 
13. Pali 
14. Pihani 
15. Sandi 
16. Sandila A . 
17. Sandila B 
18. Scmrachauraba 
19. Shahabad 

30+1993 . 

Type of Exchange 

3 

Max. III 
C·Dot 
C-Dot 
MILT 
Max. III 
Max. IIL/F 
C-Dot 
Max. III 
C-Dot 
Max. III 
C-Dot 
C-Dot 
Max.m 
C-Dot 
C-Dot 
C-Dot 
MILT 
Max. III 
C-Dot 

Equipped 
Capacity 

4 

25 
88 
88 
56 
25 

800 
88 
25 
88 
25 
88 
88 
25 
88 
88 

176 
56 
25 

176 

Working 
connections 

5 

19 
38 
60 
14 
11 

777 
54 
08 
41 
5 

39 
86 
23 
JJ 
3~ 

160 
44 
23 

140 -----_._---_ .. _ .. ___ ._-_----------_ ... _-_ 
Total 2118 1616 
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------_. 
2 3 4 5 

--.------- .---- __ - -------
Lalddmpur Klleri District : 

1. Aira C-Dot 88 37 
2. Aiiganj MILT 56 21 
3. Bankoyganj 56 26 
4. Barwar 56 9 
5. Behjam C-Dot 88 27 
6. BelraYa Max. III 2S 10 
7. Bhanpurkhajuria 50 7 
8. Bhira C-Dot 88 39 
9. Bijuwa MILT 56 11 

10. Chandanchauk i Max.m 25 8 
11. Dhaurahra. C-Dot 88 55 
12. Gauriphanta Max. III 25 3 
13. GolaA ILT 512 384 380 
14. GolaB C.Dot 96 90 

15. IsIlriagaf MILT 56 24 
16. Jasnagar Max. III 25 12 
17 Kariya Max. III 25 14 

18. Kukra 50 S 
19. Lakhimpur A Max. II L/F 1300 1248 

20. LakhimpurB 
Mandi Samili C-Dot 176 169 

21. LakhimpurC C-Dot 88 62 

22. Majhgain . MILT 56 13 

23. MajJani C-Dot 88 82 

24. Manhgepur MILT 56 25 

25. Mitauli Max.1II 25 13 

26. Mohamdi. C-Dot 160 150 

27. Nighasan .. 88 70 

28. Oel MILT 56 21 

29. Paliakalan Max. II U/S 400 379 

30. Phardhan . C-Dot 88 22 
31. Phoolbehar MILT 56 14 

32. Pipariadhani 56 23 

33. Sampurnanagar C. Dot 88 67 

34. Singhai MILT 56 20 

35. Surderwal . Max. III 25 8 

36. Tikonia C. Dot 88 72 

37. Vishanpuri . MILT 56 17 
----- ... _--_--_--_.----

Total 4343 3253 
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fEnglish] 

PL~N TO MAKE RING ROAD A 
FREE WAY 

2214. SRRII MADAN LAL KHURANA: 
Will the Minister of SURFACE TRANS-
PORT be pleased to refer to the reply 
given to Unstarred Question No. 4803 on 
December 20, 1991 and state : 

(a) "hether the draft report has since 
been finalised; 

(b) if so, the details thereof and the 
action taken thereon; and 

(c) if not, the reasons for the delay'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAG DISH TYTLER) : (a) 
Yes, Sir. 

(b) The Report envisages long terltl\ 
Improvement of the Ring Road covering 
a number of Grade separators, widening, 
traffic management measures at an esti-
mated cost of Rs. 475 crore at 1992 
prices. The Government of National Capi-
tal Territory has initiated implementation 
of the various improvements in a phased 
manner depeitdi'Ilg upon the resource posi4 

tion. 

(c) Does nol arise, 

SOR.-\,PPING OF DOCK l1R.A.VELLER 
BY BOMBAY PORT-TRUST 

2215. SSRI RAM NAIK: Will the 
Minister of SURFACE 11RANSPORT be 
pleased to state': 

(a) whether 60 ton dry dock traveller 
crane was scrapped by the Bombay Port 
Trust (BPT); 

(b) the number of years the crane was 
under use by the BPT, the estimated life 
of the crane and the reasons for sccapping 
the crane; 

(c) whether this crane \¥M out of order; 

(d) if so, the reasons therefor; and 

(e) the acliOn tiJl.fitJ/~ 'ftSt 
tbosb' toUitd ~le iii this repi~? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a) 
No, Sir. 

(b) to (e) Does not arise. 

[English] 

TARGET FOR POSTAL SBRVICES 

2216. SHRI JEEWAN SHARMA: Will 
the Mlnister of COMMUNICATIONS be 
pleased to stale: 

(a) whether the targets fixed in the 
Seventh Plan towards opening of post 
offices, installation of post boxes, appoint-
ment of extra departmental agents and 
inspecting officers in the rural areas have 
been fulfilled; 

(b) if not, the targets fixed and the ex-
tent to which the same were fulfilled with 
reasons for not achieving the targets; 

(c) whether there is any proposal to 
enquire into the failure to achieve the tar-
gets and to fiod out of reasons thereof; 

(d) if so, the details thereof and the 
findings thereof together with action taken 
thereon be laid on the Table Of the House; 
and 

(e) the details of the targets fixed in the 
Eighth Plan lind the extent to which prog-
ress bas been made so far ? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) to (d) The de-
tails of targets fixed, achievements and 
reaSons for sborttillI for various schemes, 
are given in statement. . 

(e) In the Eighth Five Yosr PllIfI, a 
target of opening 3000 extra departmental 
branch post offices in rural/tnoal areas 
and SOO departmental sub post offices in 
urban areas has been fixed. In 1992-93, 
a total of 635 extra departmental branch 
post offices and 115 departmental sub post 
offices have been sanctioned. In 1993-94, 
it has been proposed to open 600 extra 
departmental branch post offices arid iOO 
departmental sub post mlices. 
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S. 
No • 

Scheme 

. _-----
1. Opening of Post Offices 
2. Installation of ktter boxes 

6000 
25000 

AchieVement 

4305 
9732 

3. Appointment of Add). Extra Departmental Delivery 
Agents. 1200 Nilj 

4. Appointment of Plan Monitoring InsPectors 33 Nil 
-------... _---_._-------_._-------- -------_ .. -

REASONS FOR SHORFALL IN 
ACHIEVEMENTS OF TAIRGETS 

1. Opening of Post Offices; 

(a) Ban on creation of new posts. 

(b) Withdrawal of powers for creation 
of posts from DG (posts) and his 
subordinate officers. 

(c) The time involved in referring 
every case of opening of a post 
office to the Finance Ministry, and 
obtaining approval therefrom. 

(d) Inherent time lag between sanc-
tioning and opening of new post 
offices which some times spills over 
into the next financial year. 

2. Installation of Letter Boxes : 

The shortfall in meating the target was 
largely due to the inability of DGS&D. 
Calcutta to cope with our demand and 
ensure supply continuously. 

3. Appointment of Additonal Extra Depart-
. mental Delivery Agents: 

This was not considered necessary a, it 
was possible to ma!nage the work with 
the existing establishment of branch post 
offices. After the introduction of the ban 
on creation of posts, priority was accord-
ed to the opening of post offices to the 
extent possible rather than on obtaining 
sanction for posts of additional Extra De· 
partmental Delivery Asents. 

It may be mentioned here that such 
agents are not sanctioned separately under 
normal circumstances because they form 
a part of the establishment of branch post 
office. These posts are sanctioned as a 
part of the establishment of branch post 
office and on the basis of justification. 

4. Appointment of Plan Monitoring In,· 
pectors: 

During the 6Cventh Five Year 'Plao, 
no Plan Monitoring Inspector (PMI) 
was appointed as the existing number of 
Plan Monitoring Inspectors was consider-
ed adequate for the existing number of 
P.Os. As already stated above, after the 
int'l'OOuction of the -ban on creation of 
posts, priority was accorded to the open-
ing of new post offices wherever po5sible 
rather than obtaining sanction for any 
additional posts. 

UPGRADATION OF A.I.R. STATIONS 
AND T.V. RELAY CENTRES IN A.P. 

2217. DR. K: V. R. CHOWDARY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to! 
,tate; 

(a) whether the Government propose to-
upgrade the existing A.I.R. stations and 
T.V. relay centres in Andhra Pradesh; 
and 

(b) if so, the details thereof and the 
time by which these are likely 10 be com-
pleted ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF JNFORMATION AND 
BROADCASTING (SHIU K. P. SJNGH 
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DEO): (a) and (b) Yes, Sir. The 
following A.I.R.jDoordarshan projects 

S. 
No. 

1. 

2. 

3. 

4. 

5 

6 

7. 

Placc 

ALL INDIA RADIO 

~ 
Hyderabad 

Hyderabad 

Hyderabad. 

Visakhapatnam 

DOORDARSHAN 
Kurnool • 
Nandyal 

Rajahmundry 

[T rOllsiatiollj 

EXPANSION OF BHOPAL AW./ 
DOORDARSHAN 

2218. SHRI SHIVRAI SINGH CHAU-
HAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

Ca) the details of the schemes of ex-
pansion, renovation and development of 
Bhopal Doordarshan and Akashvani Ken-
dras during the Eighth Five Year Plan; 
and 

(b) the total funds earmarked for this 
purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) The power of the exist-
ing t KW MW and 10 KW SW Trans-
mitters at All India R.adio, Bhopal is be-
ing upgraded to 10 KW MW and 50 KW 
SW respectively. There is no approved 

...... _ .. _------
will be upgraded in the State of Andhra 
Pradesh: 

Upgradation Target 

10KWSWto 50KW TechnicallY ready. 
SW 
50 KW MW to 200 KW March, 1995 
MW 
Conversion of old Studio March, 1995 
to Permanent Type IV 
Studio 
Adding of VB/CBS 
Station with 2X5 KW 

March, 1995 

XFM Transmitters & 
Studios. 

LPT to HPT Subject to approval 
of the Schemes and 

LPTto HPT availability of res-
sources. These are 

LPTto HPT eXpected to be imp~le-
rnented in about 3 
years, 

scheme at present for expansion and deve-
lopment of Doordarsban Kendra, Bhopal. 

(b) Tbe estimated cost of upgradation 
of the above Tra'Ilsmitters is Rs. 471.97 
lakhs. 

[Ellglish] 

SECOND CHANNEL OF A1R 
CUTTACK 

2219. SHRI GOP! NATH GAJAPATlH: 
Will the Minister of lNFORMA 110."l 
A-,~.o MRODACASTL~G be pleased to 
set up the second Channel of AIR Station, 
TRIES be pleased to state: 

(a) whether the Government propose to 
set up the second Channel of AIR Station. 
Cuttack in Orissa; and 

(b) if so, the steps taken to implement 
the proposal ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) No, Sir. 

(b) Does not arise. 
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SCHEME ON FOOD PROCESSING SEC-
TOR IN MAHARASHTRA 

2220. SHRr ANNA JOSm : Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state : 

(a) whether some schemes relating to 
food processing Sector are being imple-
mented in Maharashtra with the assistance 
of the Union Government; and 

(b) if so, the present status of tbese 
schemes '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOl) : 
(a) and (b) Yes. Sir. The Ministry of 
Food Processing Industries have provided 
to the tune of Rs. 57.1 laths in 1991-92 
and Rs. 50 Lakhs in 1992-93 for a project 
for the establishment of post harvest pro-
cessing facilities for grapes implemented by 
Mis. Mahagrapes. While the majority 
portion of the project have already been 
implemented, the remaining portion is also 
.nearing completion. 

CHINESE MISSILES TO P AK 

2221. SHRI D. VENKATESWARA 
MO : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the Government are aware 
of the recent talks between the US and 
China on later's supply of missiles to 
Pakistan; 

(b) if &0, the details thereof; 

(c) whether the Government have held 
any talks with the US in this regard; and 

(d) if so, the details thereof and the 
outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): 
,a) Yes, Sir. 

(b) The US Government has taken up 
this matter with China on many occasions. 
This issue was discussed by the US Assi.~
tant Secretary of State, Winston Lord and 
by US Under Secretary of State Lynn 
Davis dUlling their visits to Beijing and, 
mere recentf.y, by the US Secretary of 
State during his meeting ",ith the Chienese 

Forcign Minister in S,ingaporc. The US 
Sf.atc ,Department S~ has stated 
that the US continues to monitor clOsely 
and carefully rtlports suggesting that thc 
Oli.'lcse are not abiding by their MTCR 
commitments. If the US Administration 
concludes that China has engaged in impr0-
per transfer it will not hesitate to take 
action required under US missile prolifera-
tion law. 

(c) and (d) Cooperation between China 
and Pakistan in nuclear and missile related 
matters and its impact on the Indian secu-
rity environment has figured in bilateral 
discllssions between India and other coun-
tries. in~'(uding the US, on security related 
issues. Government have on numerous 
occasions conveyed concern about Pakis-
tan's acquisition of weapon systems in 
e.xcess of its legitimate deffmce requir~
ments. Government continue to closely 
monitor all developments -having a bearing 
on India's security and take adequate steps 
to safeguard national security. 

[Translatioll] 

PAl{ HIGH COMMISSION All.EGA-
TJON ON ilNDIAN LEADEJRS 

2222. SHRI PHOOL ORAND VERMA: 
SHiU JAGMET SINGH BRA'R : 

Will the Minister of EXTERNAL AF-
r Al RS be pleased to ~tatc : 

( a) whether Pakistan High Commission 
in India has levelled 8Cveral objectionable 
allegations against many Indian leaders; 

(b) if so, the details thereof; 

(c) whether the Union Government have 
taken up this with that country; and 

( d J if so. the details thereof and the 
other steps proposed to be taken by the 
Government in this regard? 

THE MINIS!rER OF STATE IN THE 
MINISTRY OF'" EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEFD): 
(a) and (b) eak.is:in High Commission in 
New Delhi have on occasions, in recent 
morn.q&, made baseless allegations against 
Indian lcadm. iJJdudi,:)g the Home Minis· 
ter, Shri S. B. Chavan, former Minister of 
State for Home, Sbri M. M. Jacob, Chief 
Minister of Maharashtra, Shri Sbarad 
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Pawar and ~f ~r~ ~~~~~ Advani. --THE MlNIS7ER OF SfA~-;;;;:;t 
The Pat High Comm.iIsion bad alleged that MIN1STKY>' OF FOOO'~' 
the Itidilln" leadrers Wete making irresponsi· INDUSTRIES (SHRl TARVl't 'oooel) : 
ble ud ~ pub,lic ~ (a) Yes, Sir. 
on Pakistan, the Indioan polit;cal fioguu& 
had links with the criminal underworld and 
that certain political parties in India breed 
reJ,istoUs . hatNd aDd promote bIoodJhed. 

(e) and ld) Yes, Sir. Government 
have re}JClltedly conveyed to Government 
of Pakiltaln its utmost concern over the 
habitual use of extreme lan,guage and 
pcrMlDil1. "ilification of senior leaders by 
the PakiStan High Commission in DeIlU 
in I«ent months. We have drawn the 
attention of the 'Pakistani a.uthorities in 
Islamabad to the statements by the Pat 
Hi,Bt\ Commission which were needlessly 
advelsarIal and provocative and we have 
stressed that any repetition of such unaccep-
table and improper conduct w.n be regard-
ed serioosly by the Government of India. 

[Englishj 

MULTINATIONALS IN FOOD P,ROCES-
SING SECTOR 

2ll3. SHIU SHR.A V.AN KUMAR 
P.ATEl. : 
SHRI CHETAN P. S. 
CHAUHAN : 
SHR1 GEORGE FERNANDES: 
SHRI MANORANJAN 
JJHAKTA: 

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state : 

(a) whether their is any proposal from 
Mis. Coca Cola for setting up a 100% 
owned subsidiary in India to manufacture 
beverages; 

(b) if so, the sa:ient features thereof 
and the action taken by the Union Govern-
ment thereon; 

(c) whe~er the Government propose to 
allow any mCIease in foreign equity hold-
mg by Mis. Pepsi Foods Ltd.; 

(d) if ~, the details thereof; and 

(e) the peIU:y of the Government in 
respect ~ ~h mUltinationals for the ,POI'-
!lOse of liDVitiDa foreian inve&lmollt? 
18-724 LSSl!M ' 

(b) Details are given in the IIl11emelU. 

(e) a.nd (d) MJs. P~i Foods lJ4. 
have been granted . approval to mer-
their foreign equity upto 51~ by MIL 
Pepsico Inc. UM in 'fibe lleviaHl ,paid up 
capital of R& 105· croce.. l:Iowever, the 
company has requested for inaeaae in tho 
foreign equity upto 10&%; 

(e) Automatio approval for foreign tedt-
nology agreement and for 51 ~ foreiaD 
equity partkipatioa ar~ aranted for ~ 
;priority indulllrio6 listed in. ~ 
to the new lJ:Idustrial Policy ~cod ill 
1991. All other pwpOlllllla whidl do DOl 
qualify for automatic approval-' are· COIIIi:-
dered on mertiu by the Government. Ap-
proval for .Noo-R.esident. Indiana· aad . Ovv-
seas Corporate Bodies, predomiaantlY' owa-.. 
ed by them, for invlllltmellt uplo 1 .. , 
equity in high priority, iadustrieI, lie,...·· 
permitted. 

SlDIement 

Govemmeat have approved the pr~ 
from Mis. Coca Cola South Asia HoW:. 
ings Inc. USA for the manufacture of 
beverage ballltS II: eueDCe& ~.a..,..y 

will have lOO'1fj· fOl!eip equitJ.-........... 
to Rs. 60 crot'eS by itself. or throop. ita 
subsidiaries I associate companies. . ~ 
company will maintain an ex,port-iiDP,ort 
ratio of 3 : 1. There will be div..dend-bataa-
cing for seven years from the date· of com-
mencemeet sf produetioa. and -thil.- wiJl.. be 
over and above the 3: 1 export-import ~ 
5eparately stipulated. The oompany of-
fered to make the following rom'Qitm .. " 
which. have been DOted :-

(i) Company daes not envilsa8e any pay-
ment of technicaljlinc:ence fees, ~y
ment. for the use 01.- patents, 
l1¥llties, traiDing fees CIl""y other 
coll$ultancy, lumpswll)lllpJeDt. 

(ii) The projec:ted imports 01. e8IeIltia1 
ilavourina eaencca is .... 7;8 crorea 
in the first IIC'Ven y~ 

(iii) The estimated inftow of beian ex-
~ .. by .... ·l. ".2$4 a.-
'Wer the 1int IIeveA ,.... 
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lT1'Ilnslation] 

lHEFT OF TAPES IN DOORDARSHAN 

2224. SHRI RAJNA TR SDNKAR 
. , ' SHAsTRI : 
" SHRI BHOGENDRA JIlA : 

SHRIMATI GIRIJA DEVI 
"" SHRI SHlBU SOREN : 

Will the Minister of INFORMATION & 
BllOADcASTING be pleased to state : 

"'(a) whether attention of the Government 
baiJ been drawn to a press newsilcm cap-
tiOned "Doordarshan Main Naye Tepon 
.Ki;Chori Par Hartal .. appeared in 'Jansatta' 
dated 10 July, 1993; 

.(b) Whether some video tapes had. been 
m:overed from the dustbin and a lar&e 
number of. video tapes have been stolen 
duriJJ.:g , the "last one a!ld a half year; 

(c) Whether the report of theft has so 
far been lodged with the Delhi Police; 

(d) if so, the action Government pro-
pbiIe to contemplate against the involved 
offidaIs; and 

.... (e) ~fforts being made by the Govern· 
.meilt to locafe the stokn video pea ? 

:nm MINISTER OF STATE OF THE 
MiNISTIiY OF INFOlll\lATION AND 
B,kO:ADCASTING (l>HRI K. P. 
~(jH DEO) : (a) to (c) Yes, Sir. 

- '(d)' and (e) The matter is under investi-
ptiOft. 

r,Engli.rh] 

STEEP INCREASE IN DEFENCE BUD· 
GET OF PAKISTAN 

·2izs. SHill SATYA DEO SINGH: 

.. ' 

SHRI BRlJ BHUSHAN SHARAN 
SINGH : 
SHRI RAJENDRA AGNIHOTRI: 

~"' - , ·SHRI BAPU HARI CHAURE 

SHRI SHR,AVAN KUMAR 
-::~ :- - PATEL : 
r::;.:;~:SHllI -s!lNAT KUMAR MAN-

Jj.Af;';; . 

SHRI B. DEVARAJAN : 
SHRI PARASRAM BHARDWAJ : 

Will the Minister of EX'I'ERNAL AF-
FAIRS be pleased to state : 

(a) whether the Government has taken 
note of a substantial increase in Pakistan's 
defence bUdget for 1993-94 to steP up of 
its nuclear weapons programme, acquisition 
of missiles from China and spares through 
commercial channels in !Ilbe United States; 
and 

(b) if so, the reaction of the Govern" 
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) and (b) 
Government sre aware of Pakistan's 
high defence expenditure, its nuclear 
programme and its acquisition of 
sophisticated arms and equipments from 
various countries. OUf concern regard 
ing the clandestine and weapons-oriented 
natuf,;: of Pakistan'S nuclear programme 
and Pakistan's continuous efforts to acquire 
sophisticated arms and C\{uipments beyond 
its legitmate defence needs have been COD-
veyed to all concerned, including China 
and the United States. 

Government monitor all developments 
having a bearing on India's security aud 
tuke adeqillUe measures to safeguard it. 

[T rallS/arioll] 

TEHRl DAM PROJECT 

2226. SHRI PRABHU DAYAL KAT-
HERtA : 
SHRI RAlENDRA KUMAR 
SHARMA: ' 

SHill CHITTA BASU : 

Will the Minister of POWER be pleased 
to state : 

la) whether another expert committee 
has been set up recently to review the via-
bility of the Tehri Dam Project; 

(b) if so, the findings of the committee; 

(c) whether the construction work baa 
been resumed at the project; 

(d) if so, the details thereof; 
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{e} the elpenditure inCurred on the pro· 
'. jed including the amount spent on the dis--

placed families so far and the additonal 
amount estimated to be Spellt on it; and 

(f) the time by which it is likely to b,~ 
.,;ompleted? 

THE MINISTER OF STATE IN ruE 
MINISTRY OF POWER (SHRl P. V. 
Rt-NGAYYA NAlDU): (a) No S'r. 

(b) Does not arise. 

(c) and (d) Due to a ban on bliasti~ at 
the Project Site, construciton of Dam and 
other appurtenant works are at a standstill. 
lne work cn rehabilitation is, however. 
continuing to the extent of availability of 
funds. 

(e) All amount of Rs. 798 croTes (ap-
proximately) has been spent on the Project 
so far. The expenditure incurred on re-
hab1itation of displaced families is Rs. 
219 crores. An additional amount of Rs. 
195 crores is est'mated to be spent on re-
habilitation. 

(f) The Tehri Dam Project was envisag-
'. eu for cOmmissioning during 1996-97. 

However, Consequent to non-availability of 
Soviet financing, revised completion sche-
duled will be wcrked out after altemate 
fUilding arrangements have been finalised. 

[English] 

f:.~ADJnON OF LTIE LEADERS 

2227. SHRI KADAMBUR M. R. JAN-
ARTHANAN: 

SHRI ANBARASU ERA 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply 
given to Unstarred Question No. 5484 on 
April 12, 1993 and to state the progress 
made in securing eXtradition of L TIE 
leaders from Sri Lanka? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L .BHATIA) ; (8) AU relevant 
aePects'of m~ng a formal request to the 

- -.(1QVern.ment of Sri· Lanka for the extra-
dition o£ L TTE leaders IlCQlsed in the case 

. Of assassination --of. tbe·:la~-Prim6.-Minit
ter Shti Rajiv Gandhi remain uader,.the 
consideration of the Government.· 

COAL FROM CHASNALA MINES 

2228. SHRIMAU SAROJ DUBEY 
Wi:} the Minister of STEEL be pIened: to 
state 

(a) whehter the work of exca~iing 
coal from Chasnala mine bas restarted; 

(b) if so, the quaIitity of coal pfoPoaecI 
to be excavated annually; . 

(c) whether full safety meatUJ'06 have 
been provided in the mine; and 

( d) if so, the details thereof? 

THE MlNifSTER OF -STATE OF 11IE 
MINISTRY OF STEEL (ISHRI' MH-

lOSH MOHAN DEV) : (a) No, Sir. Min-
ing operations in the Chasnala deep mine, 
are yet to recommence.· . " ,. ,'_ "l 

(b) SAIL has planned to eXtract coal 
from Chasnala deep mine: On exPe£liiiental 

- basis. from May, 1994 and to' ~ 
regular extraction from May, '1995: 8nd 
sustain the production at a level of 1 
million tonnes per annum from 2003;04 
onwards. ~ - " 

(c) & (d) Iii addition to the nOrtDiiliDine 
safety measures, -the foJIowing' speC:ial' *pI 
Were taken to eDftfe ChamaIa c1eep -mine 
safety :...:._ 

(i) Controlling of, bore holce to Utp 
water from old workings. 

(ii) Environmental tde-moaitoriDg . of 
Ventilation system_; lIIIId . 

(iii) Use of hydraulic MJppOI'ts ·in .place 
of COAV8ntional wooden supports, 
etc. 

RAMMAM HYDRO-BLECTRIC PRO-
JECI' 

22229. DR. VASANT NlWllUTIl 
PA WAR: Will the Minister of POWER be 
pleased to state ~ 

(a) whether the GovernmCnt' Of Wed 
Benpl hu souabt iDaDeial ... iatance· me 
the Union Government for the RAMMAM 
bydro-electric: project· and power' ~ 
sion Jine- be~eeo .~~ ·:~,pd 
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-~b-Hf 'so, the estimated cost involved 
to- ·etmtplete these projeets and the deci-

-'&on taten by the (Jovernment to fund 
them? 

THE ~nNISTER OF STATE OF THE 
MtNtS'f'RY OF POWER. (SHRI P. V. 
RANGIAYVA NAIDU) : (a) and (b) 
The Power transmission line between Kola-
tdlat and Jeerat has already been commis-
sioned on 3-7-1991. 

-RAMM.\M Sta~-IJ Hydro-electric Pro-
ject to be set up at a latest estimHted cost 
of Rs. 108.13 erares is schedured for 
«m11lifss;ofting in 1994-96. Rrunmam 
Staee-J Hvdl"O-e'lectric PI'oject (36 MW) 
at a'n estimated cost of Rs. 90.89 crore is 
likelv to be commissioned in the 9th Plan. 
iIIr<w'sion ,for both the projects has been 

-made- in tile Plan outlay of the Government 
'Of West BengaL 

PROCESSING OF MARINE PRODUCTS 

2231. SH:RI AMRITTAL KALIDAS 
PATEL: Will the M;nt~er of FOOD 
'PR<>eESSlNG INDUSTRIES be pleased to 
_tt the ~eJl8 taken proposed to be taken 
to ,increas.. processing of marine produc~ 
'for ellipOrt? 

, '""" MlNIS'l'FR OF ST,~TE OF THE 
''Mf''Jl~RV OF FOOD PRor'FS_~G 
INDUSTRIES (SHRT T ARUN OOOOl) : 
I. In order to promote processin1! of ma-
rine products a scheme on Tuna and other 
1i~h pfOCeSsln!! is bein!! implemented. 
Und .. r the scheme m-ant-in-aid is civen to 
public tlCCtor ljoint sector/state level cor-
porations «c. to-the exte-t1t of 50% of the 
capital cost of the proiect. This assis-
ano- ,is -provided fur settiTl1! up modern;, 
'S01Ifif1rtic:>t .. d oro~,,1P: ..,lants fOr proces.'I-
in!! of olla1i1v flsh li1<-,. Tuna, Shrimp, Lob-
ster and al!lO trash fish etc. 

JJ. "'ith a view to encourage exploita-
tion. processing and export of marine pro-

'duds bv deep sea -flshinl!'. !lChemes on joint 
-'VentdTe. '1easinlP: and te!lt fisfliT1l!: have been 
introtlll(,J>d. p,.rm;s.ion ,",5 been civen to 
30 C'OmTll'nies ur.Jer the three schemes. 

m. M'lrine 'Pr"'tfitct s f!.xport Develop-
'lIte1It· Alrthoritv (Ml'EDA) have schemes 
-10 "rovide flnancia1 _stance 10 privatc 
.__. UBiII for ~ of procesaing 

---------------
machinery. The auth~rity is al!lO operat-
i1llg schemes. to .. promote ~ of value 
added /diversified products, to encourage 
seafood processors and to adopt COI1lIUJller 
packaging. 

[Translation] 

FOOD PROCESSING UNITS IN RAJAS· 
THAN 

2232. SHRI RASA SINGH RAWAT : 

WHI the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state : 

(a) the amount eannark:ed by the Union 
Government for Rajasthan to set IIIp for 
processing units during f!.'ghtb ,Five Year 
Plan, year"Wise; 

(h) Whether the Union Government bay. 
fonnulated any special action-plan in this 
regard; 1 f'-I 

( c ) if so, the details thereof ; and 

(d) the details of food proce~sing units 
permitted by the Union Government in tht 
State during each of the last three years ? 

THP. MINISTER OF STATf1 OF THE 
MTNT~Y OF FOOD PROCESSING 

INDUSTRIFS (SHRI TARUN GOC,.oJ) : 
(a) to (d) Minimry of Food proceseing 
have fonnulated a number of Plan 8Cbemes 
for overall development of food processing 
indus~ries in the country and the total Plan 
allocation for the 8th Five Year Plan is 146 
crores. A summary of Plan schemes is 
given in statement. No State-wisP earmark.-
ing has been done as the Plan scheme envi-
saged providing assistance on thp basis of 
specific project proposals received from each 
State. Durin!! the last three years five unit!' 
of fruit & vel!etable products and two units 
for manufacture of Sweetened Aerated 
Water have been set in Raiasthan. Appro-
val has already ""en accorded for setting 
up il1o..-radin{! of 8 food -proceSliinl! units for 
manufacture of Guargum power and GUIIT-
gum n1pal. etc. as well as for settinll' up of 
two fruit & ve!!etable processin!! units under 
lOO~; Export Oriented Units Scheme. 

Statement 

SUMMARY OF PLAN SCHEMES 
A_ GRAIN PROCESSING SECTOIR 

1, Post Harvest Teclmology Centre, lilT, 
Kharagpur. 
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3 .. Repnal EDcDtlon Service Centres. 

4. Research al!d Development Schemes. 

S. Rice MilliDg Machinery and Allierl 
BqqlmeJJts TestiDg Centres. 

6. Modcrnilation of Rice Mills. 

\ 7. Setting up of Food Engineering 
Centre. 

.." ~~ •... ~,.~.,---
B. FRUIT &: VEGETABLE PROOES-

SING 

1. Scheme for setting up food proces-
sing and training centre lor tJhe roral 
areas. 

2. seheme for asSistance for establish-
ment of F&:VP uni1lJ. 

3. Scheme for strcngtbeumg backward 
Jirikages between pl'OlleS!lOr.s and 
groWers Testing Centres. 

4. Scheme for assistance for develop-
ment of infrastructure for mushroom 
cultivation and processing. 

5. Assistance for development and pro-
cessi!llg of Hops. 

6. Generic advertising on processed 
foods md for providUJg marketing 
assistance. 

7. R&:D in F&:VP. 

C. MEAT l ,POULTRY PROC'ESSl'NG 

1. Establishment of Na6mal Livestock 
Products Developmeet Ceunc:il. 

2. Development of pork processing. 

3. Development -of sheep goat and rabbit 
meat processing. 

4. Development of Poultry &: egg pro-
casing. 

S. Development of Buffalo meat proces-
sing. 

6. Development of iilfrnstrncture for 
storage and traMPOIt of meat for 
export. 

7. Development of 1Il8tit~ fadity. 

8. Development of trained' ..• I •. weI' 
far meat. P!fOClClSiai ialuItIY-

9. R &: if) . for meat processillig and spe-
cialised ttaekaging. 

D. PlSHBR'H!S &: PlSH PROCESSlNG 

I. ASliistance for participation in deep 
sea fishing and pr<>Ce6Sing. 

2. Gran-t-in-aid providing interest sub-
sidy on loan for acquisition of deep 
~a fislri1tg vessel. 

3. Assistance for diversified fishing. 

4. Scheme for effective implemeJttBtion 
of MZI Act by providing funds for 
installation of communication facili-
tieB for the O>ast GuaM. 

5. Scheme for setting up of cold-chai.n. 

6. Scheme for tuna and other fish pro-
cessing. 

7. AlIsis!ance to National Marine Fishe-
ries Development Board. 

8. Fimery Survey of India. 

E. CONSUMER lNDUS'l'atY 

1. 'R&D scheme on soyabcan JIlOducts 
and Indian traditional foods and 
pIIckaging. 

2. Lnvestmen1 in Public SectDr Enter-
prises. 

(a) MFIL 
(b) NERAMAC 

F. SECRETA1RIAT 'ECQ!N'OMIC SER-
V!ICF.S 

1. Scheme for .strengtheniDg of .nodal 
agencies. 

2. Scheme for strenBlhening of Directo-
rate of F&:VP for infonnation, train-
'fig education and quality s)I!ItaD for 
development of ·FINP. 

3 Scheme for participation in National 
~nd international .exhibi:iODS. 

4. Scheme for promoting studies in 1eod 
processing. 

5. Scheme for ,porfCJllUllCe 'awanil in 
Food Processiltg Indllltries. 
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sEinNG uP OF DIS'TlLIBRY BY 
FOREIGN COMPANY 

1233. SHlRI NITISH KUMAIR: 
SHRI RAM VILAS PASWAN : 
SHRI SUSHIL CHANDRA 

VARMA: 

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state : 

(a) whether the Government have re-
ceived any proposals from any foreign 
rompanies for setting up of distilleries in 
the country; 

(b) if so, the details thereof: 

(c) whether the Government have ag-
reed to the:r proposa16; 

(d) if so, the conditions on which the 
foreign company would set-up a distillery 
in the country a:Jd the implications involv-
ed in the outflow of foreign exchan,ge as 
a rewlt thereof; and 

(e) the places of production units and 
the t:me by which these distilleries are to 
be commissioned? 

THE MINISTER OF STATE OF THE 
MINIST!{Y OF FOOD PROCESSING 
INDUS'} R:IES (SHRI TARUN GOGOl) : 
(a) to (e) The following two companies 
have been granted approval by Govern-
ment of India for setting up of distilleries 
for maoufacture of super for quality 
whisky and locally bottled scotch etc. : 

(1) Mis. United Distillers of U.K. in 
coUaboration with the U.B. Group. 

(2) Mis. Seagram Company of Canada. 

These approvals are subject to the con-
dition that the companies will utilise exist-
ing licenced capacity of their Indian 
partners and no fresh licences will be 
iIisued. The compan:es, besides bringing 
in foreign exchange as direct investment, 
would also export sufficient quantities of 
their liquor products to maintain foreign 
exchange neutrality over 5 years. The 
joint venture projects will be located at 
inc s'te of their Indian partners manufac-
turing facility. The approval letters issued 
to die two. companies are valid initially for 
a period of two yean. 

~ ,. i~i_ I h.~~~, 

~'."_: ~~·.~.;J~~~l}4.T ., 
DBA V AN$.~~ 11.P .. : .::' 

2234. SHRI ASHT BHUIA .. PRASAD 
SHUKLA: Will the Minister of COM-
MUNlCA nONS be pleMed to state: 

(a) the number of post offices in Uttar 
Pradesh where telephone connections have 
not been provided so far and the number 
of those post officea from where telephones 
were removed and installed in . .panchayat 
Bhavans; .. 

(b) the number of Pancbayat Bhavans 
in the State where telephone facililties b8JVe 
not been provided so far; and 

(c) t>he' number of Pancbayat Bhavans 
with telephone facilities and the amount 
~pent for this p1lfP<l6e durin'g the last three 
years? . r, 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (c) Infor-
mation is being collected and will be laid 
on the Table of the HO\Ise. 

[Trans/ation] 

METRO CHANNEL PROGR.A.MME5 

2235. SHRI CHHITUBHAJ GAMIT: 

SHRI RAJENDRA AGNI-
HOTRI : 

SHRI MADAN LAL 
KHURANA: 

Will the Minis~er of INFORMATION 
A<"lO BlROADCASTING be pJeaaed to 
state: 

(a) whether the standard of programmes 
being telecast on Metro Channel is cons-
tanely dect:ning; and 

(b) if so, the steps Government propose 
to raise their standard 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHlRI K. :P. SJlNGH 
DEO): (a) No, Sir. 

(b) ~ not arise. 
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~LOYMENT"I:N' Pool) :pltOcBssING," 
. 'SECTOR " ' 

'? 
2,2J36. SH'RI OHJNTA MOHAN: 

DR. MAHADEEMK SINGH 
SHAKYA: 

wm the Minister of FOOD PROCES-
SING iINOUsrR~IES be pleased to state: 

(a) whether ,attention of the Govem-
mOnt haa been drawn to the newsitem that 
appeared in 'The Ob8erver of Bll8iness and 
Politics' dated May 31, 1993 rogarding 
potentiality' of agro-industry in solving the 
unemployment problem being the C<mIltcy; 

(b) if so, the reaction of the Govern-
ment thereto; 

(c) whether the Government have taken 
any llteps for the expansion and develop-
ment of food processing indUBtries in this 
re.gard; 

(d) if so, the details thereof; 

(e) whether the Goverrunent have ex-
plored the, possibilities of expans:on of food 
prOcessing sector as cottage indll8tries in 
the rural areas ; 

(f) if so, the details thereof; and 

ts) the s~ops taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF FOOD PROCESSING 
I :-!DUSTRlES (SHRI TARUN GOGO!) : 
fa) and (b) Yes, Sir. Food Proces!ling 
Industries have the po:ential of generating 
considerable employment in the country. 
It is estimated that with an investment of 
about Rs. 12.000 crores, employment of 
about one million man years would be 
generated during the Eighth Five Year 
Plan period in these industries. 

(c) to (g) Food processing indll8try bas 
considerable scope for expansion. . In 
order to encourage expansion and develop-
ment of these industries, severoaJ mea.swres ' 
have been taken by the Government. 

These include formulation of various 
developmental Pian schemes for streagtben-
ing of infrastructure 6UCh as mar.k~ting, 

cold storage6, training, transport, etc. ac-
cording high priority stat\Lt to' most fOod 

industries, de1ioencing d. most food indus-
tries, grant of' automatic app~ of, 
foreign equity collaborations upto S 1 % 
reduction of customs duty on capital goods, 
reduct:on/removal of excise duty on many 
food products and some packaging mate-
rials, etc. These have been done for ex-
panding the production base as well as ex-
panding the market. In addition, the 
Ministry of Food Plrocessing Industries has 
also formulated a scheme for establish-
ment of Food Pr0ce69ing Training Centre, 
partiruIarly, in rural areas under which 
neces.sary training in technological and 
managerial aspec:s of setting UP' an enter-
pue is imparted to potential enterpreneuts 
for malting investment in these industries 
in rural areas. 

[English] 

DABHOL POWER ~O~ 

2237. SHiRl RAM KAPSE: Will the 
Minister of POWER be pleased to state: 

(a) whether the Union Government 
have approved the propo&al of the Govern-
ment of Maharashtra regarding setting up 
of power station at Dabhol in collabora-
lio!} with Mis. Enron Power Corpn. of 
USA; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
commissioned ? 

THE MINIST:ER OF STATE IN nf£ 
ML"'1lSTRY OF POWER (SHRl P. V. 
RANGA YY A NAIDU): (a) The propo-
sal for setting up a Power Station at 
Oabhol in MaharashLra by Enron Power 
Development Corporation (USA) has been 
approved from foreign investment ansk. 

(b) The proposal is to set up own 
& 'operate a Natural Gas fired ~ 
cycle power 6t,ation of a capacity d. 192() 
MW (which capacity may be expanded 
to 2550 MW at a future date) based OIl 
imported LiquiJied Natural Gas (LNG) at 
an estimated cost of US $ 265<l million 
(Rs. 8480 crores). The total cost of US 
i 2650 million would be financed throogh 
foreign equity of US $ 480 million, foreip 
debt of, US $ 1480 mJlion and the .l'CIIt, 
from equity and debt raised in India. 6O'JL 
of the C08t amountiDg to US $ 480 million 
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of·..... . \IS $ m..... would be< 
COliIibutN 'b1i MIs. l3IIIeIt PewS' ~ 
lopmcmt CorporatioD atJd ~ l:1S 
$ 2110 million would be contributed by 
E,nfon's. forcNgn. associates SQ.Ch as BclclKel 
~. *. and. GtIIle.ra} ~ric Com-
pa.ll¥l USA. . "l1le. p1!Ojoct .. .auld ~ i.wlc-
meDted by- ttetting up two -eeparate bu~ 
entUie&-a Power l1ant "VeDt~e and 
a Fi1d SJ,wly ventqre. "l11c; l'9wer 
~ v~ woold be r~ 
f~ . arrlllllCiDg. finaD<:iDg for both the 
veftlUllll, but womd f__ spooi.-
ficaHy 'on· tum-key' canstru.ction and long 
term. operation of the power stlWon. It 
will also be responsible for the develop-
mem of the harbour and part facility. The 
Fuel Suwly venture will arra,pge for im-
port of LNG, operate " manage conver-
sioII,. IItorage ·aM· slJllPly of LNG for use 
as fuel to· the Power Plllltt venture. The 
Fuol.StJRP).y velllltJre will .also source back-
up fuel. (No; 2 ,fuel oil) soppI.y for the 
power .plant· vem:ure. All fuel, imports for 
the project will be in accorda.nce with the 
Government of India policy and regula-
tions. 

The project would be set up in associa-
tioII with the Maharashtra State Electricity 
Board who may also part:apate in the 
equity, capital of the proposed Power PiImt 
venture. The GOVermDel!.t of India weuld 
be willing to provide sovereign guar3illtee 
only for loans taken for the project from 
the World Bank and Asian Deve1opp:J,ent 
Bank. or any other bilateral aid sources 
that require such guarantee under its 
statutes .but would not provide such gua-
raotees for External ComInercia Borrow-
u.. 

fmport of caPtal equipment, COIIIJIIO-
neuts and raw materials will be allowed as 
per the import pollcy prevaijing from time 
to time. 

(e)'.Bnron· i'o.'IWt Develppm~ CQrpo. 
ration are. d~11i the details of the pro.. 
ieI:t . viz., !Power ~. GOWJ:nmet]t 

~~~.~!@."'.I_': 
with the Mabarasllb:a -., BIecIric!ty 
Broad and the State Govenmlellt. Tbe 
~' -~e'wiR i,;' ~ 
after these details are flnaIiIed. 

[Trall8lation] 

ELECl1RQNIC EXCHANGES IN 
pfltl.U>P1l R,QOJON, U.P. 

ms. SHIRl RAM PU;fAN iPATI!L: 
Win the Mil).i.ster of CQldMUNlCAl1~ 
be pl~ to stlIte: 

'a)~ tlte ~ ~.to 
set up elect~ telephone ex~ in 
Phu4lur regkln of U.P.; and 

(b) if 80, the details thereof? 

11HiE M1!NISTER OF STATE OF THE 
MINISTRY OF Q)NMV:NIc.A 'Q~S 
(SHR:I SUKH RAM): (-a) atId (b) AU 
the emullii tclqilione e~~ in Pb,ul-
pur r,~OIJ (Te~i1) are .already ~~ 
excbmges. As such there is. DO JII'IIPOIIII1 
for setting up electronic e~apges, at 
present. 

{English] 

iIMIPORT OF FOltEIQIN FILMS 

2239. SHR:I SA.RAT CHANDRA plI-
TANAYAK.: Will the Minister of INFOR-
MAnON AND BROADCASTING be 
pleased to I!fate : 

(a) whether the Gov~~ ar~ ~
dering any prQP9&a1 to, ex;1en4 .the ........ 
ment with the Motion.Pic:aItIe. E.J:pcm No 
sociation of America (MPEAA) for im-
pon of fqr:eig:o ~ ~ 

(b) if so, tbe details, tbereof? 

THlE M1INlS'I'ER OF STATE OF TIm 
MlNlSfRY. OF. J}(~:nDN" A.Ni> 
B:Rf'lAOOA&'l1NG (SHRl K. Pi'SJI'IlGIf 
DEO)! (a) No Sir. -

(D) IlarM not atUe. 



POSTAL FACILITIES IN GUJARAT 

2240. SHRI GABHAJI MANGAJI 
THAKORE: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether any iignificant work hal 
been done in the field of postal facilitie, 
in~ Gujarat, particularly in its towns and 
rural areas; 

(b) if iO, the details thereof; and 

(c) the details of the work done duria: 
the last year as a result of which postal 
facilitiel have increased in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. 

(b) At present, 8116 post offices in Rural 
area and 817 post offices in Urban area 
are functioning to provide postal facility 
in Gujarat. The postal facilities are beino: 
extended by opening of new post offices 
under Plan Schemes progressively. 

(c) 30 extra departmental branch post 
offices and 5 departmental sub post offices 
have been opened in Gujarat durin!: 1992-
93. 

[English] 

T. V. TltANSMISSION CENTRE AT 
MEDAK 

2241. SHRI DATTATRAYA BAN-
DARU: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state : 

(a) whether the Government propose to 
.et up a T.V. Transmission Centre at 
Medak in Andhra Pradesh; 

(b) if w, by when it ii likely to be 
OOIWlliliiioned; ami 

(c) if not, the rea.om therefor '1 
19-724 LSS/94 

Written Answers 2kii 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) and (,b) Yes, Sir. As per the 
present indications, the Low Power TV 
Transmitter is expected to be commissjoaee 
into service during 1994-95. 

(c)' Does not arise. 

INVESTMENT IN POWER SECTOR 

2242. SHRI BOLLA BULLI 
RAMAIAH: 

DR. JAYANTA RONGPI: 
SHRI RAM SINGH KASHWAN: 
DR. D. VBNKATESWARA 

RAO: 
SHRI ARJUN CHARAN SETHI: 
SHRI RAMA KRISHANA 

KONATHALA: 
SHRI MOHAN SINGH 

(DEORIA) : 
SHRI KASHIRAM RANA: 
SHRI SATYA DEO SINGH: 
SHRI PA WAN KUMAR 

BANSAL: 
SHRI N. J. RATHVA: 
SHRI SIMON MARANDI: 
SHRI SHIBU SOREN : 

Will the Minister of POWER be pleased 
to refer to the reply given to Unstarred 
Question No. 3921 on August 3, 1992 and 
!itale : 

(a) the names of the foreign compa::ties 
permitted by the Union Government to 
invest in power projects in the private 
Ilector, so far; 

(b) the total amount involved therein 
and the total quantum of power likely to 
be generated therefrom after completion, 
State-wise; and 

(c) the lime by which these projects art 
likely to be completed? 

THE MINISTE.R OF SrATE IN THE 
MIN'ISTRY OF POWER (SHRI P: V~ 
RANGAYYA NAIDU) : (a) and (b) The 
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~ollowina propoula from foreip/NRI 
~panies to put up Power projecta in the 

S. Name of the Foreign Companyl 
No. NRl 

1 2 

private sector hava bMa ct.... trOll 
foreign investment anae!; 

Name of the Project/ 
State 

3 

capacity 
(MW) 

4 

Provi· 
sionalCost 
(Ra. Crt.) 

s 
1. G. V. K. Industries (NRl·USA) Jegurupadu GDPP. 200 675 

Andhra Pradesh 
2. Specturm P0Wer Generation Ltd. Kakinada GDPP 200 655 

(NRl·NfPC J. V.) Andhra Pradesh 

3. AU.Jk LJYAll & N;ltional Power Visakhapatnam TPS, 1000 3000 
(UK) Andhra Pradesh 

4. Coie.Dtrix Inc. (USA) . Manaalore TPS, 1000 5088 
Karnataka 

5. :Bnron Power Development Corpn Dabhol CCGT (LNG), 1910 8480 
&; General Glectric (..:orpn.(USA) . Maharashtra 

6. A.ES Corp-Jration (USA) lb. ValleY TPS, Orissa 420 2026 

750 7. sr Power Systems (USA) N.l.C Zero Unit, Tamil 210 

--------------
(c) TIle project proponent. arc diiCUIlli' 

ing the detailS includJng commissionin& 
IChedUle with ;.he concerned State Electri· 
city J:loarus! :>LaLe LJovernmenu •• 

[Tran.slation] 

IMPROVEMENT OF ROADS 

2243. SHRI MOHAMMAD ALI 
ASHRAF FATHI: Will the Minister of 
SUlU-ACE TRANSPORT be pleased to 
Itate the ateps taken or proposed to be 
taken to improve the prelOnt condition. 
of roads throughout the country '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl JAGDlSH TYTLER): Central 
Govenunent are primarily concerned with 
-.elopment/maintenance of National 
...,.uways. For other categories of roada, 
the respective States are concerned in the 
matter. Improvements of National high-
ways is a continuing activity. An outlay 
af R.I. 2,460.00 orore& has been earmarked 
far developmeDt of NatioDal HialhWllYl ia 
... ItA Plaa. 

Nadu 

4950 20674 

[English] 

BUILDINGS FOR POST AND 
TELEGRAPH OFFICES IN 

WEST BENGAL 

2244. SHRI AMAR ROY PRADHAN: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether the Government propose to 
construct department buildings for POIIt 
and Telegraph offices in Weit Bengali and 

(b) if so, the detail» with location tlt.re-
of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATION' 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) Department of Telecommunicatioll$: 
DTO-cum·SDO(T) Office Building Coach· 
bellar costing &9. 10.5 1a1:h~ ckI4'ini 93-904. 

Department of posts: 

Details of departmental buildinp pr0-
posed to be constructed ill Welt ...... 
~ we Jivea ia Uw St_nwnl • 
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DIPRnmental Buildinls p1'Qposed to be 
consrrllcted in West Bengol 

POST OPFICE (BUn..DINGS) 

1. Nayuari P.O. (Hoogbly) 

2. Sonamukhi P.O. (Bankura) 

3. Kidderpur P.O. (Calcutta) 

4. Jharsram H.O. (Midnapur) 

S. Amtala P.O. (MUl'Ibidabad) 
6. Bumpur P.O. (Burdwan) 

7. Bhadreswar P.O. (Hooghly) 

8. Banarhat P.O. (Jalpaiguri) 
9. Uttarpara P.O. (Hooghly) 

10. Bharatpur (Murshidabad) 

11. Kalin.ghat P.O. (Calcutta) 

12. Sech Bhavan P.O. (Calcutta) 
13. Baberi P.O. ('Birbhwn) 

14. ~jhi P.O. (Nadia) 

U. Durgachak P.O. (Midnapur) 
16. Durppore-3 P.O. (Burdwan) 

11. Postal, Stores Depot, Siliguri 
(DarjocliDg) 

18. S.D. Road, P.O. (Calcutta) 

19. Calcutta A.P. Sorting Office Buildinlll 
(Calcutta) 

20. Blruat H.O. (North 24 Parganas) 
21. Postal Stores Depot, Salt Lake 

(Calcutta) 

22. Patiram P.O. CW. Dinajporc) 
23. Sandesh Khali P.O. (NorLh 24 

Pa:rganas) 

24. Halglicha P.O. North 24 Parganas) 
25. Gokarna P.O. (Murshidabad) 
26. Aranghata P.O. (Nadia) 
,27. Barjora P.O. (Bankura) 

28. Pundibari P.O. (Cooch Behar) 

29. Abinashpur P.O. (Birbhum) 

I..E.OEND 

P.O.-Sub Poat Oftice. 

Ii.e.-li_ ]teat OM .. 

[Tran,siati(l1IJ 

CLOSED MINES 

2245. SHRI BRAHMANAND MAN· 
DAL: Will the Minister of MINES be 
pleue<t to state : 

(a) the number of mines lying closed ill 
the country; 

(b) whether new deposits of mines have 
been dl5covered; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF MINES (SHRI BALRAM 
SINGH Y ADAV): (a) The infonna'ion 
is being collected and will be laid on tho 
Table of the House. 

(b) and (c) The discovery of new 
mineral deposits is a con'inuous proceSi 
and the collection of details about all new 
depoeita would be very time conmminl 
and the efforts put in would not be com-
mensurate with the mula expected to be 
achieved. 

QUARTERS FOR POSTS AND 
TELECOM DEPARTMENT 

2246. SHRI CHHEDI PASWAN: Will 
the Minis'er of COMMUNICA nONS bo 
pleased to state: 

(a) the Dumber of residential staff quar. 
ters under each category available with the 
Department of Posta and Telecommunica-
tions. 8eparately as on July 1, 1993; 

(b) the total number of residential 
quar:en allotted to the employees of oadl 
category in both the departments as OD 
July I!t 1993 and the number of em-
ployees ' out of them belonging to the 
Scheduled C3St~1S iScheduled Tribes; 

(c) the number of quarte~s allotted to 
the staff unions1 associa ions to run their 
offices; 

,(d) the number of the Government 
quarters apart from the general allotment 
allotted to the employees belonging to tbe 
Scheduled Castes/Scheriuled Tribes in each 
catAt80lY • required tmdor 6() point ,_.. 
van_ reiuter; aM 
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(e) the steps taken to fulfil the require-
ments of re<iden:ial ~taff quarters in hoth 
the departm.:nts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) to (e) The in-
formation i6 being collected and will be 
laid on the Table of the House, 

[Eng/hill 

VISIT OF PRIME MINISTER OF 
SRI LANKA 

2247. SHRI ANAND RATNA 
M ... URYA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether the Prime Minister of Sri 
Lanka visited India recently: 

(b) if so. the bJatera] issues d:s('us£ed 
with Indian leaders and the outcome there-
of; 

(c) whether any agreement has been 
. signed for bilateral cooperation between 
the two countries: 

(d) if so, the details thereof and the 
follow up steps taken by the Government 
thereon; 

(e) whether he sought India's assis-
tance to deal with militancy in that coun-
try; and 

(f) if so, the response of the Govel1l-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA): (a) and (b) 
Ye~, Sir. Mr. Ranil WickremasingRe, 
Prime Minister of Sri Lanka, paid a work-
ing visit to Indi1 from 21-23 June, 1993 
This WJS Mr. Wickrernasinghe'5 first bila-
teral vis:t after h~ became Prime Minister 

SI. 
No. 

Kcmes of Bridges 

Natiunul Hi~lmay Works: 

on May 7, '93, in the new government of 
Pre-sident D.' B. Wijetunga, in the wake of 
the tragic as6assination of President 
Premadasa. Sri Lankan Prime Minister', 
meeting with Prime Minister and other 
leaders covered matters of bilateral interest. 
In particular, the two sides exchanged 
views on the ways and means to further 
streng'hen the economic, commercial and 
technica'l cooperation between indi'a and 
Sri Lanka. The Prime Minister of Sri 
Lanka and Prime Minister agreed that the 
second session of the Indo-Sri Lanka Joint 
Commission should meet early in order to 
identify further areas for such cooperatio •. 

(c) No, Sir. 
(d) Does not arise. 
(e) No, Sir. 
(f) Does not arise. 

CONSTRUCTION OF BIUDGES, U.P. 

2248. SHRI CHETAN P. S. CHAU-
HA~: W:1l the Min'~ter of SURFACE-
TRANSPORT be pleased to state: 

(~) the name~ of the bridges in the 
central sector which are under coastructioa 
ill Uttar Pradesh; 

(b) the name of the agencies which are 
constructing each of these bridge~; 

(c) the expenditure involved thereiA ami 
the amount spent so far; and 

(d) the time by which each of tRei. 
bridges are likely to be completed? 

THE MINISTER OF STATE OF TH£ 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDlSH TYTLER): (a) and 
I d) The nam.;s of bridges in central sector 
ur.der construction and their targeted dates 
of completion are as under :-

Targeted dates 
of c:JDlpletioa 

1. G?.ng:l bri:!ge on Vara!1:lsi-Ra!!1::n~ar-M!Jgl:.:11sarai Bypass on 
NatLnal Highway N:J. 2 June. 1995. 

June, 1994. 2. YacD:,a b;idge in Km. 200 on Nati..ll1al Highway N::>. 2 at Agra. 
3. Sar3i:l b:idge on Si:::;Jur Bypass on National Highway No. 24 December, 1994. 

E&IWork: 
4. G;.agra brklge near !'k\i1jhig')ut on Ballia-Chhapra Road. 

CRFWork: 

S. Kanhar bridge on Dudhi-Wyndhamgar.j !toad. 

") Ccmpletion date will 
, del7ei1d Upl'," availability 
} of sufficient budlJ\!M.ry 
I droYlsiom from ~t.rt. 
J . Government. ' 
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(b) Public Works Department of Gov-
ernment of Uttar Pradesh is the ageDey. 

.( c) These bridges are likely to coil 
about Rs. 6058 laths' and an expenditure 
fIf about Rs. 3269 lakhs has been iacurrH 
taereon upto March. 1993. 

[Tr.lIslatioll] 
\. 

TARIFFCONC~SlON IN FAULTY 
TELEPHONES 

2249. DR. LAL BAHADUIl RAWAL: 
Will the Minister of COMMUNICA nONS 
M pleased to litate: 

(a) whether concession in telephon. 
tariff is given in case the telephone =-
nection of a lIubscriber is faulty at least 
for more than a week; and 

(b) if !iO, the extent to which the IlIiJ 
conce"sion is given to the subscriber? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) and (b) Yes, 
Sir. If the tele"hone service of a subs-
criber remains interrupted continuously for 
7 days or more due to departmental rea-
1I0ne, rebate in rental is granted on the 
depart.ent's own initiative, without wait-
ing for the request frolll the subscriber. 
Tlte rebate is as under: 

7 to 14 days: prorata reltat. ill rellta!. 

Riore than 14 days: full .onths' rca-
t.l rebale. 

2250. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

'Will tli. Minister of STEEL be pleased 
to state: 

(a) whether attention of the Govern-
ment has been drawn to a newi-item cap-
tioned "SAIL exporting at less than Hom. 
Market Rates" appearing in 'The Observer' 
on June 21. 1993; 

(b) whether the Steel Authority of 'neli, Limited hu not ~ m.kin, supply 
9f .bIllt'tJ . .kI tlte dCJllllftti~ 1tIWI . .-.;mfaI:'" 
turin. unitt; 
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(c) whether ~ prices of this raw mate-
rial is higher in the domestic martet as 
compared to the international market; 

(d) whether using this raw material, !li. 
domeatic steel manufacturing unit. export 
the finished . goods at still higher pr~; 

(e) if not, the reac'ion of the Govel'll-
.ent thereto; and 

(f) whether tac GoverlllRent propose 
to impose restriction on the export of such 
raw material in order to encourage export 
at higher rates? 

THE MINISTER OF STATE OF mE 
MINISTRY OF STEEL (SHRI SO:'I'TOSH 
MOHAN DEV) : (a) Yes, Sir. 

(b) The availability of semis includin& 
Biliet, from SA'LL fm the market has 
been dedin:ng over the years with the sole 
purpose to utilise as much semis as possi-
ble in finishing mills to run them on maxi-
mum of their capacities for both techno. 
logical as well as commercial reasons. TIt. 
anSlngs which cannot be utilised in min. 
due to ofl'-heat off-chem'atry of short 
lengths are utilised under conversion 
arrangements to the maximum extent pos-
sible both for the ourpose of value addi-
tion as well as meeting the requiremenh 
of priority sector/industries. A small quan-
tity of Billets (15,000 mts.) has been ear-
lJIarked for the Engineering Export Promo-
tioll Council. 

(c) In the international marbt the prices 
of various categories of steel fiuctuate 
from time to time depending upon the 
international trade in S'eel. The export 
price of steel from countries like Japan, 
Germany and Brazil are much lower than 
their own internal market priceS. There-
fore, a comparision of the domestic prices 
of Indian Steel with the International 
prices will not be approprillte. 

(d) and (e) Export of all items of iron 
and steel i§ freely allowed. Decisions re-
garding items an.! pricing of export goods 
are taken by producers/exporters kccpine 
t\). cO\llmf\'ci~l eap>ider~ti<m"S in vi.w. 

(f) Nit, !Sir. 
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EXPENDITURE ON ADVEllTISE· 
MENTS BY DAVP 

llS 1. SHRI SYED SHAHABUDDlN: 
Will the Minister of INFOllMA'TION Ie 
BROADCASTING be pleased to &tate : 

(a) the total expenditure on advertiic· 
ment. by DAVP during 1992·93; 

(b) its break~p by language end the 
number of newspapers utilised. lanlUage-
wise; and 

(c) the name6 of papeu in each Ian· 
~age which received tbe five highest pay· 
ments on this account dUling the year, 
language..wise with the amount so paid? 

Writtel! Answers 296 

THE MINISTER OF STATE OF TH8 
MINtSTRY OF INFORMATION AND 
BROAl)CASTING (SHRl K. P. SINGH 
DBO): (Ii) During the year 1992·93 
DA VP committed an expenditure of 
iRs. 29,86,27,428/. towards preiS adver· 
tisements released on behalf of varioul 
Ministriu/Departments. 

(b) The langua.gewiee break-up of tlae 
expenditure along with number of ne_ 
papers utilised languagewise is iiven in tI» 
litlltement I. 

(c) The Statement·II showing namel of 
live }'&Perl in each language which would 
receive highest payments for the year 1992.· 
'3 is attached. 

Statentellt I 
i.ANGUAGEWISe NO. OF NEWSPAPERS AND EXPENDITURE 

COMMITTED DURING THE PERIOD FROM 01..()4·1992 TO 31-03-1993. 

No. of Paper~ Am"unt (Rs.) 

1. ElI8lish 
2. Hindi 

3. Urdu 
4. Punjabi 

5. Marathi 
6. Gujarati 

7. Sindhi 

8. A~5amese 
9. Bengali 

10. Or~ya 

II. Tamil 

I::!. Tclulu 
13. MalayaJllm 
14. Kannada 

15. Sanskrit 
16. Neoali 

17. Mizo 

18. Khasi 

19. Koolcani 

230 
%.55 

314 

150 
89 
93 

14 

29 

225 
44 

55 
60 
5~ 

40 

6 

4 

2 

2 

;! 
~-~. -------------....... --.-.--TOTAL: 

_. __ -----
114061800.00 
92978847.00 

12232393.00 

8603269.00 

12488068.00 

10307039.00 

60963200 

2239016.00 
1460583Z.00 

4073i65.00 
771 ~527.00 

4277695.00 
10453i95.00 

373.1311 00 

16982.00 

90347.00 

97248.00 

27865.00 

S097-.00. , , 
.. 

%916%14%1 Jilt 
.. _-
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sa ... tU 

NAME OF FIVE NEWSPAPERS IN IACH LANGUAGE WHICH WOULD 
RECEIVE HIGHEST PAYMENTS FOR THE YEAR 1992-93. 

-- -------_._ -~-. - ----------~--

81. Language Newspaper Name City 
No. ----_._-
1 2 3 4 

1. I\nglish Employment News Delhi 
2. English Hindustan Times Delhi 
3. English Times of India Bombay 
4. English The Telegraph Calcutta 
S. English Tribune Chandigarh . 

---.--.-.--~-------.- -
1. Hindi 
2. Hindi 
3. Hindi 
4. HinJi 
S. Hindi 

1. Urdu 
2. Urdu 
3. Urdu 
4. Urdu. 
5. Urdu 

1. Punjabi 
2. Punjaoi 
3. PUJ'jabi 
4. Punjabi 
5. Punjabi 

1. Marathi 
2. Marathi 
3. Marat!11 
4. Marathi 
5' Marathi 

1. Gujarati 
2. Gujra!i 
3. GI.:jrati 
4. Gujra!i 
S. Gujra!i 

1. Sind hi 
2. Sindhi 
3. Sindhi 

14. Sindhi 
5. Sin4hi 

Navbharat Times 
Punjab Kesari 
Punjab Kesari 
Hindustan 
Rajasthan Patrika 

Pratap 
Siyasat 
Pasban 
Quami Awaz 
Inquilab 

Ajit 
Punjabi Tribune 
Jag Bani 
Akali Patrika 
Suraj 

Maharashtra Times 
Lokasatta 
Navakal 
Sakal 
Lokmat 

Gujrat Sama~har 
Sandesh 
Sandesh 
Phul-Chaab 
Jai Hind 

Hindu 
f{in<tu 
Hindustan 
BblXat BhoODli 
Rajya :DeSh 

Delhi 
Jalandhar 
o.lhi 
Delhi 
Jaipur 

Delhi 
Hyderabad 
Banaa1or. 
Delhi 
Bombay 

Jaland~ar 

Chandigarh . 
Ja1andhar 
Jalandhar 
Ludhiana 

Bombay 
Bombay 
Bombay 
Pune . 
Nagpur 

Ahmedabad. 
Ahmedabad 
Baroda 
Rajkot 
Rajkot 

Ahmedabad 
Ajm~r 

Bombay 
AJmer 
Ajmtr 

Amount (Ra.) 

--~--~ 

S 

32266898.00 
18493767.00 
8652770.00 
6OOS548.00 
5212215.00 
-----
7569532.00 
7363938.00 
3639647.00 
3459944.00 
2256056.00 

517660.00 
503IS8.00 
497662.00 
422863.00 
383717.00 

2754887.00 
466338.00 
394222.00 
359048.00 
313545.00 

2086018.00 
1874905.00 
1541374.00 
1166958.00 

889656.00 

2968050.00 
1575448.00 

507095.00 
430673.00 
408255.00 

220210.00 
154274.00 
107953.00 
78285.00 
1480.00 

------



_i!J9 IF,/.t.wl iV~~H:q,J' 
~ __ ~==~~-=~ ______ ~= -~~~~-~-___ , ________ ~~~~'~:-a=~~~-==== ______ ~ __ ~ 
------ .- ------ ------ ------ -----

2 

1. Assamese 
2. Assamese 
3. Assamcse 
4. Assamesc 
5. Assamese 

1. Bengali 
2. Bengali 
3. Bengali 
4. BCll&ali 
5. Bengali 

1. Oriya 
2. Oriya 
3. Oriya 
4. Oriya 
5. Oriya 

1. Tamil 
2. Tamil 
3. Tamil 
4. Tamil 
5. Tamil 

3 
- -~------~----.--- ---

Dainik JanambhuMi 
Dainik Asam 
Nutan Dainik 
Ajir Asom 
Prajantantra 

- --.---------~-----~ ----

Ananda Bazar Patrika 
Aajkal 
Bartaman 
Ganashakti 
Uttar Banga Sambad 

Samllj 
Prajatantra 
Sambad 
Dharitree 
Kurukshetra 

Thanthi 
Dinamaai 
Dinamani 
Dinakaran 
Kumari Murasu 

Jorhat 
Guwahati 
Guwahati 
Guwahati 
Imphal 

---------

Calcutta 
Calcutta 
Calcutta 
Calcutta 
Sili&uri 

Cut tack 
Cuttack 
Bhubaneshwar 
Bhubaneshwar 
Rourkela 

Madras 
Madras 
Madurai 
Madras 
Nagarcoil 

5 
--------

711732.00 
622192.00 
258255.00 
233304.00 
152484.00 

5299398.00 
2857219.00 
2137856.00 

709531.00 
409348.00 

1097475.00 
772382.00 
518901.00 
511966.00 
182504_00 

1778627.00 
587455.00 
500104.00 
485448.00 
423801.00 

---- ---------- -------

1. Telugu 
2. Telugu 
3. Telugu 
4. Telugu 
5. Tetegu 

1. Malayalam 

2. Ma!ayalam . 
3. MalaYalam . 
4. Malayalam . 
5. Majaya.!am . 

1. Kannada 
2. Kannada 
3. Kannada 
4. K.a.nnada 
S. Kannada 

UdaYatn 
UdaYatn 
Andhra Jyoti 
Udayam 
Vijayabhanu 

Malayala Manorama 

Kerala Kaumudi 
Mathrubhumi 
Mathrubhumi 
Ma!ayala Manorama 

Kannada Prabha 
Udayavani 
Samyukta Karnataka 
Mungaru 
Samyukta Karnataka 

.-------~. _.----_ 

Hyderabad 
Vijayawada 
Hyderabad 
Tirupati 
Vishakapatnam 

Kottayamj 
Triva.ndrum . 
Trivandrunl . 
Calicut 
Cochin 
Calicut 

Bangalore 
Manipal 
Hubli 
Ma.Qilllofe 
Bangalorc 

979945.00 
450853.00 
330844.00 
226916.00 
224679.00 

28047714.01 
1048383.00 
10313J6.00 
970175.00 
770607.00 

1316432.00 
798793.00 
522817.00 
216032.00 
lSS682.00 
----
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-- ----- -----,---------_---------

1 2 3 4 5 
--------- -------------- ----- ---------

1 Sanskrit Yuggati Gorakhpur 4165.00 
3814.00 
3510·00 
2169.00 

1800.00 

2. Sanskrit GandiYam Varanasi 

3. sanskrit Bharti Jaipur 

4. S~nskrit Arvachecna Sanskritam Delhi 

5. Sanskrit Sanskritamritam Delhi . 

1. Nepali 

2. Nepali 
3. Nepali 
4. Nepali 

(1. MilO 

2. Mizo . 

1. Khasi 

2. Khasi 

1. Konkani 
2. Konkani 

AJKoSikkim 

HimaliBela 
Himgiri 
Wichar 

Harhna 

Poknapham 

Dongrnusa 

U Peitngor 

Poinnari 

GUlab 
-----.~-- ~----.-------- ._----- ----

RECOVERY OF DUES BY CALCUTIA 
PORT TRUST 

2252. SHRI MANORANJAN BHAKTA: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Calcutta Port Trust has 
to reCOVCir marine dues from different 
sour~s; and 

(b) if so, the details thereof and the 
reasons therefor? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TY'lLER) : (a) Yes Sir. 
Calcutta Port Trust recovers marine dues 
on account of towage, pilotage, berthing 
moorin~ docking. 

(b) These dues are recovered because 
the Port provides these llervlces. 
20-724 LSS/94 

Gangtok 

Gangtok 
Gangtok 
Gangtok 

Aizawal 
Imphal 

Guwahati 
Shillong 

Bombay 
Panaji 

78249.00 
53J3.00 
3743.00 
3042.00 

94622.00 
2626.00 

18154.00 
9711.00 

2940.00 
2157.00 

WORLD BANK FUNDS FOR UPGRA-
DATION OF HIGHWAYS 

2253. SHRI GEORGE FERNANDES 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whebter Canada is likely to partici-
pate in a World Bank funded programme 
to upgrade India's national high-ways; 

{b) whether any memorandum of under-
standing has been signed in this regard; 
and 

( c) if so, the details thereof 

-TIlE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl JAG DISH TYTLER) : (a) No, 
Sir. There i~ no such proposal at pre-
tent. 

(bl and (c) A Memorandum of Under-
standing has been signed with Canada for 
tcchnicli exchange and cooperation in a 
number of areas covering pavement design, 
expressway planning and operations and 
managment etc. 
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ABOUTION OF INTER-STATE TRANS-
PORT PERMIT 

2234. SHRI lIARIN PATItAK. : Will 
tlie Mini1lter 0f SURFACE TRANSPORT 
be p~ to state : 

(a) whether there is any proposal for 
abolishing the inter-state transpon permit; 
and 

(b) if so, the details thereof? 

THE :MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, 

Sir. 

(b) Does not arise. 

[Translation] 

CAPACln- OF TELEPHONE EXCHAN-
GES IN PlJNJAB 

~2S5. SHRI JAG MEET SINGH BRAR: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

81. Name of SSA 
No. 

I. Amritsar 
2. Bathinda 
3. Chandigarh 
4. FeroZepul" 
5. Hoshiarpur 
6. Jalan<ihar 
7 Ludhiana 
8. Pathankot 
9 Patiala 

10. Sangrur 

(a) - the exisling and utilised capacity' of 
telephone exchanges in Punjab at tnSent; 

(b) whether the Government propose 
to increase the existnig capacity of these 
exchanges; and 

e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
.MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Existing tapa-
dty as on 30-6-93-314781. 
Utilised Capacity as on 30-6-93-273066 

(h) Yes, Sir. 

(c) 77404 lines capacity will be added 
during 1993-94 in Punjab Circle in the 
form of 7 urban & 67 nIral exchange~ as 
per details given below :-

Capacity to be 
increased 

6000 
940 

12424 
8020 
1704 

13740 
25948 

2964 
3932 
1732 

77404 
-----~------------------------- -----------_ .. _----------_._------_._-

[Englisll] 

COMPLAINTS BY GERMAN COMPA-
NIES ON INOlAN COLLABORATORS 

2256. SHRI G. DEVARAYA NAIK 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) the details of complaints received 
by Indian Mission in Bonn, Germany 
during tllc current year from some German 
companies regarding their Indian colla-
borators; 

(b) whether the Mission has taken any 
sters to resolve the issues; 

(e) if so, the de!aiJ~ thereof; 

(dl whether the Government have taken 
up this matter with that country so as 
to strengthen bilateral economic relations 
between the two countries; and 

(e) if so, the facts and details thereof? 

THE MINISTER OF STATE, IN TI-IE 
::\lINISTRY OF EXTERNAL AFFAIRS 
iSHRI SALMAN KHURSHEED): (a) 
Complaints have been received by the Em-
bas~y of India, Bonn, Germany during. the 
current" year from some German parties 
regardin¥ their Inidan collAborators. 
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Details of the complaints are as follows: 

Complainant Against Nature of 
Complaint 

OM. Harald Daniel 
Gaublic 8 
7000 
Stuttgart 31 

Wood Touch 
813, Anna Salai, 
Mount Road, 
Madras 

Non-delivery 
of goods 

Erich Vngschwager 
Sonnenhalde 16, 
7022 

Tanchem India 
Calcutta 

Non-delivery 
of leather goods 

Leinfelden 

Mati's 
Vertrieb 

Hiddenhausen 

Muthu International 
Karur 

Agency Mgreement 
aaimfor 

compensation 

Pfi~ter GmbH 
Augsburg 

Transweigh (India) 
'Bombay 

Breach of 
contractual 
obligations. 

Treuhand 
Anstalt 

Sanjay 
Dalmia 

Non-fulfilment 
of committments. 

Hunger· 
Hydraulic· 
Gruppe 
8770 Lohr 

TMivent Structruals 
Naini, Allahabad 
State Bank of India 

Non-fulfilment 
of commitment 
of payment 
against L!C 

----------- ~------

(b) Yes, Sir. 

(c) The Embassy of India', Bonn has 
taken up the matter with the parties con· 
cerned as weI! as the T~ Dispute Cell 
of the Ministry of COMMERCE and the 
concerned EPCs. The Embassy is follow-
ing up on all these cases and in one of 
them i.e. complaint by Erich Langschwa-
ger against Tanchem India, the matter has 
been successfully resolved. 

(d) Yes. Sir. 

(.:) These matters have been discussea 
in general terms with German atuhorities 
Both s-ides share interest in strengthening 
bilateral economic relations. 

[Tralls/alion] 

T. V. SERIALS "MAHABHARAT" AND 
"CHANDRAKANTA SANTATl" 

·2:tS7. SHRI SURYA NARAIN 
YADAV: 

SHRI GUNVANT RAMBHAU 
SARODE : 

WiJ:l the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state' 

(a) Whether the Government propose 
to retelecast T.V. Serial on 'Mahabharat' 
and telecast 'Chandrakanta Santati'; and 

(b) if so. by when these are likely to 
be telecast? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
OED): (a) and (b) Retelecast of old 
serials is considered by Doordarshan keep-
ing in mind- their programme requirements 
from time to time. It is not therefoce 
possible to indicate any firm ~te for th~ 
relelecast of the serial Mahabharat. The 
serial Chandnikant,a Santati would be sche-
du1ed {oc t~ as soon as the producer 
completes tbe'~nccessary fo.rmaIities speci. 
fied b~rdarshan. 



307 II )-illen ,'i "swcrs AUGUST 10. 1993 Written Answers 308 

CONDITIONS OF NATIONAL. HIGH, 
WAY NO. i 

2251;' SHRI SHJBU SOREN : Will the 
t,linister of SURFACE TRANSPORT be 
ph::a~ed to slate : 

(a) whether the condition of National 
Highway No, 7 is in bad shape for a long 
time; 

~b) if so, the steps taken to carry out reo 
pairs of this road during each of the last 
three years; 

( c) whether financial assistance wa~ given 
by the World Bank for repairs. .:xten-
sion and widening of this Highway: 

(d) if so, the steps taken in thi~ regard 
since January 1992. till to date; and 

(e) the time by which improvement 
work of this Highway is likely to be com· 
pleted '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR] JAGDlSH TYTLER} : (a) No. 
Sir. National Highway No. 7 is generally 
kept in traffic worthy condition by taking 
lip necessary repairs from time to time 
within the hvailable fund" 

(b) Does not anse_ 

(c) No, SU-_ 

(ei) Doc, not arise. 

(e) Improvement of National Highway 
is a continuing activity and as such question 
of indicating likely date of completion does 
not arise. 

[English] 

ELECTRONIC EXCHANGES IN ORISSA 
2259. SHRI ARJUN CHARAN SETHI: 

Will the Minister of COMMUNICATIONS 
be pleased to refer to the reply given to 
Unstarred Question No. 4495 on Decembel 
21. 1992 amI state : 

(_a) Whether the all proposed electronk 
(;xchanges have heen commissioned: 

(b) if not, the reasons therefor: 
(c) the places where the exchanges are 

yet to be commissioned: 
(d) the time by which the~ are likel} 

to be commissioned; 

(e) whether the STD facilities are. likely 
to be provided at Barapada, and Bhandari-
PQkhari by the end of the 1993-94 in 
Orissa; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. 

ib) to (d) Does not aa-ise in view of 
'a' above. 

(e) No, Sir. 

t f) These are very small exchanges and 
;,no not covered by the policy guidelines 
for priority for provision of SID during 
1993·94. However, an exchanges are plan-
ned for provision of STD during the 8th 
Plan perk'd_ 

FRENCH TENNIS FEDERATION FOR 
TELECAST RIGHTS 

2260. SHRI SRIKANTA JENA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the French Tennis Federa· 
lion had approached the Doordarshan for 
selling its telecast rights of the grand 
slam championship; 

(b) whether telecast rights were sold to 
a Hong Kong based company who in turn 
~old the rights to a Bombay based com-
pany; 

(c) whether Doordarshan purchased the 
telecast rights from the Bombay based 
company at a price much higher than the 
oJiginal French offer to the DoordarBhan; 
and 

(d) if so, the reasons for not accepting 
the direct offer made by the Federation? 

THE MINSTER OF STAT.t OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) No, Sir. The move to acquire 
the telecast rights was dnitiated by Door-
darshan. 

(b) Such -a deal had reportedly been 
done. 
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(c) No, Sir, The telecast rights were 
ncquired by Doordarshan directly from the 
French Tennis Federation. 

(d) Does not arise. 

EXPORT OF STEEL 

2261. DR. KRUPASINDHU BHOI; 
Will the Minister of STEEL be pleased to 
state: 

I( a) whether the Government have any 
proposal to increase the export of steel; 

.(b) if so, the target fixed for the Eightb 
Plan; 

(c) the steps taken to gear up major 
steel units for increasing the export of 
steel; 

(d) the response of the major steel units 
thereto; and 

I, e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV); o(a) Government are 
mating efforts to increase the overall 
exports of the country. Due to sluggish 
domestic demand, steel producers are seek· 
ing export markets. 

(b) It is expected that export of steel 
from India \\ill increase to 2.5 million 
lonnes by the end of Eighth Five Yeal 
Plan i.e. 1996-97. 

(c) to (e) Export of steel depends upon 
the demand in the internaional market and 
the prevailing international prices. The 
main produeers of steel are making con· 
tinuous efforts for improvement in quality 
and reduction of costs which will make 
them more internationally competitive. 
The export of iron and steel by main 
producers increased from 3.87 lath tonnes 
valued at Rs. 283 crores in 1991·92 to 9.1 
lath tonne~ valued at Rs. 708 crores in 
1992·93. 

[Translation] 

REGISTRATION OF NEWSPAPERS 
AND WEEKLIES 

2262. SHRI RAJENDRA KUMAR 
SHARMA; Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether a number of applications 
for registration of newspaper~ and weeklies 
are pending with the Office of the Registrar 
of Newspapers; 

(b) if so, the reasons for delay in dis· 
posing of the applications; and 

(c) by when these are likely to be 
cleared? 

-THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) to (c) A eertain number of 
applications for registrallion of newspapers 
are pending with Registrar of Newspapers 
for India for want of completion of the 
necessary formalities required under the 
PRB Act by the publisher. These appli-
cations can be cleared by RNI on receipt 
of the required documents, complete in all 
respects, from the concerned applicants. 

[English} 

RURAL ELECTRIFICATION AND 
ENERGISA TION OF PUMPSETS 

2263. SHRllI.fATI MAHENDRA 
KUMARI : 

SHRI SOBHANA DRESSWARA 
R."'O VADDE: 

SHRI GIRDHARI LAL BHAR· 
GAVA: 

Will the Minister of PO\VER be pleased 
to state: 

(a) the target fi."{ed for energisation of 
irrigation pumpsets for each State during 
the last three years and the achievement 
made so far; 

(b) the amount received for the Rural 
Electrification Corporation from the 
National Bank for Agricultural and Rural 
Development during the above period in 
each State; and 

(c) the target fixed for rur a1 electrifica-
tion and energisation of pumpsets for 
1993-94 and Eighth Five Year Plan and 
tbe allocation for each State in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER tSHRI P. V. 
RANGAYVA NAIDU): (a) Target fixed 
for encrgisation of irrigation pumpscts and 
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achievement during the last three yean i. 
given in Statement 1. 

(b) State-wise disbursement of funds 
during the last three yeftfs by NABARD to 
SED! is given in Statement 11. 

(c) The 8th Five Yeftf Plan envisages 
the energisation of 25 lakhs puDll!5C1s and 

electrification of 50,000 "illages (including 
10,000 through non-conventional energy 
~urces). The State-wise targets are, how-
ever, decided on year to year basis during 
the Annual Plan discussions, keeping in 
view the availability of financial resources 
and other necessary inputs for rural elec-
trification prosramme. 

Statement-I 

51. 
No. 

States 

2 

199()..91 1991-92 
r----'---~ ,..------"----, 

Target Ach. Target Ach. 

3 4 5 6 

1992-93 
• __ ...A.. ___ -.. 

Target Ach. 

7 8 
---_- ------_--_- --

1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Hazyana 
8. Himachal Pradesh 
9. Jammu &. Kashmir 

10. Kamataka 
11. Kcrala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 

16. Mizoram 

17. NagaJand 
18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar" Pradesh 

25. West Bengal 

66,360 

400 
10,000 

20,800 
10,200 

80 
250 

12,660 
12,920 
63,000 
60,460 

3,600 

14,500 

14,200 

22,000 
80 

16,100 

8,450 

81,794 
o 

137 
5,514 

232 
25,063 
10,313 

179 
327 

70,138 
15,902 
85,500 

1,01,987 
o 
o 
o 
o 

5,574 

44,237 
33,987 

o 
41,170 

90 
18,506 

9,275 

39,200 
o 
o 

2,000 
o 

10,100 
6,700 

4{) 

85 
11,420 
5,075 

42,750 
48,300 

o 
o 
o 
o 

2,900 

10,500 

10,450 

o 
24,400 

30 

12,500 

7,480 

80,609 
o 

J61 
2,712 

320 
23,771 
23,316 

177 
308 

72,879 
20,837 
58,315 
88,388 

o 
o 
o 
o 

4,852 

20,579 
25,100 

o 
41,077 

100 

22,134 

3,218 

53,000 

3,955 

15,500 
15,000 

14,000 
7,500 

26,000 
45,000 

45 

5,700 

11,000 
23,000 

18,000 

100 
12,200 

6,750 

1,20,552 

2,592 
360 

26,286 
14,478 

105 
256 

52,537 
22,200 
50,198 
57,815 

3,259 
17,303 

25,014 

43,110 

100 

17,524 
2,316 

------------
TOTAL (STATES) 3,36,060 5,49,925 2,33,930 4,88,853 2,56,750 4,56,005 

TOTAL (UTs) 700 822 600 718 567 ----------------------------------
TOTAL 
V\L~IA) 3,36,760 5,SO,747 2,34,530 4,89,571 2,56,750 4,56,572 
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Sta ..... t-n 
NABARD's RefiIuuN:e AsIIIItaace for REC-SPA Scheme 

S. Name of the State 1990-91 1991-92 1992-93 
No. 

Alloc. Ach. Alloc. Ach. Alloc. Ach. 
---.----~. ---- . -_ .. _ . __ ---- -----"--_._-_._-----_._---

2 3 4 5 6 7 8 
--------- ----_._--_-----_.- .. _----"-- - -

1. Haryana 250 237 566 130 190 160.186 
2. Punjab 175 115 46 36 185 21.560 
3. Rajasthan 500 462 482 376 353 24.433 

1,4. Orissa 270 264 99 210 17.280 
5. West Bengal 450 365 499 196 425 25.625 
6. Madhya Pradesh 3,123 3,123 2,500 1,414 962 218.235 
7. Uttar Pradesh 300 186 130 91 100 31.720 
8. Gujarat 800 820 1,132 1,122 1,000 532.117 
9. Maharashtra 4,100 3,832 3,752 3,209 3,500 2,967.565 

10. Andhra Pradesh 1,900 1,981 3,581 1,985 2,950· 1,879.377 
11. Karnataka 57 36 700 
12. Kerala 410 407 632 455 325 258.798 
13. Tamil Nadu 1,500 1,586 1,680 1,546 1,600 1,358.766 -_._-_ .. _--_._-----_ ... 

TOTAL: 13,835 13,456 15,000 10,659 12,500 7,482.662 
._-_. __ ---- ---

"'An additional allocation of Rs. 8221akhs was made to A.P. 
Note:-NABARD has not sanctioned any ncw schemes in States which haVe defaulted 

in repayments due to the Bank. 
Alloc. - Allocation 
Ach. -Achievement 

ELECfRONIC EXCHANGES IN 
ANDHRA PRADESH 

2264. SHRI SOBHANA DREE5WARA 
RAO V ADDE: Will the Minister of 
COMMUNICATIONS be pleased to state: 

( a) the number of electronic exchanges 
in :\ndhra Pradesh at present. district-
wise; 

(b) whether the Government propose to 
set up some more such exchanges in the 
State; and 

(c) if so, the detail~ \\-ith location 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) 927 electronic 
exchanges are working in Andhra Pradesh 
at present. District-wise details 'are given 
in StatelllC'llt I. 

(b) Yes, Sir. 

(c) The detail8 are given in Statement 
II. .. , 

Statement-I 
DISTRICT-WISE DETAILS- ELECTRONIC 
EXCHANGES IN ANDHRA PRADESH 

SI. Name of the SSA 
No. 

I. Adilabad 
2. Ananthapur 
3. Cbittoor 
4. Cuddapah . 
5. East Godavari 
6. Guntur 
7. Hyderabad 
8. Karimnagar 
9. Khammam. 

10. Krishna 
JI. Kurnool 
12. Mahabubnagar 
13. Madak 
14. Nalgonda 
15. NeUore 
16. Nizamabad 
17. Prakasam 
18. Rangareddy 
19. Srikakulam 
20. Vishakapatnam 
21. Vizianagaram 
22. Warangal 
23. West Godavari 

Total 

Total No. of 
Electronic 
Exchanges 
a.~ on 31-7-93. 

32 
46 
60 
30 
82 
85 
17 
25 
53 
58 
61 
36 
12 
22 
31 
15 
25 
52 
33 
35 
15 
16 
86 

921 



AUGUST to, 1993 

Stateaaent-D 

ANDHRA PRADESH TELECOM CIRCLE-ELECTRONIC EXCHANGES PROPOSED 
DURING THE YEAR 19t3-M. 

81. Name of the Stn. TYPe Capacity 
No. 

NAME OF DISTICf : ADILABAD 

1. Adilabad. · C-DOT SBM 1400 
2. Sirpirkapznagar (2nd) · 512 PILT 384 
3. BeUamPalli · 512 PILT 384 
4. Bbainsa · 512 PlLT 384 
5. DandepaJli 128 PC-DOT 88 
6. Laxmanchanda 64 MILT 56 
7. Niguva 64 MILT 56 

NAME OF DISTRICT: ANANfAPUR. 

1. lndiPetri • 512 P ILT 384 
2. Anantapur c-noTSBM 1400 
3. " Kudur 128 P C-OOl' 88 
4. Bemmanahal 128 PC-DOT" 88 
5. Nalluru . 128 PC-DOT 88 
6. Patnam . 64 MILT 56 
7. Peddavadugutu 64 MILT 56 

NAME OF DISTllICT : CHlTTOOR' 

1. PuUur 512 PILT 384 
2- Pilor 512 PILT 384 
3. Pakala 200 PAM 192 
4. B. Kothakota (2nd) 128 PC-DOT 88 
5. Gurramkonda • 128 Pc-noT 88 
6. Damalacheruvu 128 P C-OOT 88 
7. Horscly Hills 64 MILT 56 

NAME OF THE DISTRICT: CUDDAPAH 

1. Yerra3Ul1tla 512 PCnoT 20 
2. Cbilamakur 128 PC-DOT 88 
3. Eruvapalem 128 PC-DOT 88 
4. Duvvur 128 PC-DOT 88 
5. MangamPeta 64 MILT 56 

NAME OF DIsTRICf: GUNTUR 

1. Mangalagiri 512 P C-OOT 1000 
2. Tanali C-DOTMAX-I 2500 
3. Vinukonda 512 PILT 384 
4. Macherla 512 PILT 384 
5. SattcnaPalli 512 PILT 384 
6. Bapt81a . 512 PILT 384 
7. Ponnur 512 P ILT 384 
8. Kon4rupadu (2nd) 128 PC-DOT 88 
9. vatticberukuru (2nd) 128 PC-DOT 88 

10. DonePUdi . 128 PC-DOT 88 
11. Prathur (2nd) . 128 PC-DOT 88 ---- ---_.-----_._._-



SI. 
No. 

Name of the StD. 

NAME OF DISTIller; BAST GODAV AIlL 
1. Amalapuram 512 PC-DOT 
2. Yanam 512 P ILT 
3. Yelaswaram 512 P ILT 

NAMB OF DISTRlCI' : HYDBllABAD. 

1. Sajf~bad-VI Siemens 
2. Musheerabad B.I0RLU 
3. Charminar B-I0B RLU 
4. Secunderabad B-I0BRLU 
5. GOlconda B-I0B 
6. Jubilee Hills B-I0B RLU 
7. Gachibcwli B-I0B RLU 
8. Other RLU expansions E-I0 RLUs 
9. Shamshabad C-DOT SBM 

10. KompallY 512 PILT 
11. ShameerPet 512 PILT 
12. Sa.nghinagar 512 PILT 
13. DasupallY 64 MILT 
14. Dubbacberla 64 MILT 
15. Ennaram 128 PC-DOT 
16. Mali V. Nagar , 64 MILT 
17. MarripallY 128 PC-DOT 
18, V. NagulapallY 128 PC-DOT 
19, YeUa.tnPet 128 PC-DOT 
20. Gadisinagapur , 64 MILT 
21. Kanekal • 64 MILT 
22. K. Raviryal 64 MILT 
23. MDR PaUy 64 MILT 
24. Manchala 64 MlLT 
25. Peddamul 64 MILT 
26. Rachaloor 64 MILT 
27. Rajpole 64 MILT 

NAME OF DISTRlCI' : KAIlIMNAGAB. .•.. 
. ~. .. 

1. PedaPalli ' , 512 P ILT 
2. Karimnagar 
3. FCI 
4. Vemulavada 
5.' Ramagundam 
6 •. Mukanur 
7., : Gqadhara '. 

.. . C-DOTSBM 
512 P ILT 
512 P ILT 
2 x 128 P C-DOT 
128 PC-DOT 
84 MaT 
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420 
384 
384 " 

20K 
7K 
7K 
6K. 
SK 
5K 
lK 
6K 

1000 
384 
384 
384 
56 
56 
88 
56 
88 
88 
88 
56 
56 
56 
56., 
56 . 
56' 
56 
56 

. ,- ~ . -. 

1000 . 
.'. 

384 
384 
160 
88 
56 
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8t. 
No. 

Name of the Stn. 

NAME Of'DISTRICT : KHAMMAM 

1. YIt'JllndU. 
II laiatomam 
J. Khammam 
4. Satyanarayanapuram 
S Kunavaram 
fl. Aawara<>Pet (2nd) 
7. BUrpmpabad 
•. DammaPet 
9. Mukundapuram 

to. Mondikunta 
11. Nqupalli 
12. V. K. Puram 
13. A1lJI8.PUl'C:,ddipalli 
14 "-aupaUi 

NAME OF DISTRICT: KIUSHNA 

1. .KaikaJuru (2nd) 
2. 'Hanuruan Junction 
1. V"ljaywada 
4. 'Iankipadu 
5. BhackaraPraoPet 
8. JlhujabaIaPatnaol 
7. PutrOla 
8. Polavaram 
9. A vanigadda 

10. R.amavarapupadu (2D4) 
11. Gannavaram 
12. Bandipalem 

NAME OF DISTRICT :KUR.NGOL 

1. Nandya) , 
2. Yomiganur 
3. Adoni 

512 P aT 
RLU 
D.TAX 

128 PC-DOT 
UI PCDOT 
128 PC-DOT 
128 PC-DOT 
128 PC-DOT 
64 PMILT 
64 PMILT 
64 PMILT 
64 PMILT 
64 PMILT 
64 PMILT 

512 P lLT 
512 P ILT 
E-IOB RLU 
C-DOT SBM 
128 P C·DOT 
128 PC-DOT 
128 PC-DOT 
128 PC-DOT 
512 P ILT 
128 PC-DOT 
128 PC-DOT 
'64 MILT 

C-DOT MAX-I 
512 P ILT 
512 PiLT 

3M 
1Il1O ., 

88 
j8 

88 • 88 
56 
!6 
'S6 
:SCi 
56 
56 

H4 
384 
10K 
lK 
ft 
.&8 
a8 
38 

384 
88 
'88 
56 

2K 
384 
i84 

NAME OF DISTRICr :MAlU.BUBNAGAR , 
1. Shadnagar 
2. Amanaaarpllu 
3. Mahabubnagar 
4. Moosapet 
5. KlJiIacbaoaPur 
6. UruloM1a 

jIIAM!t OF DISTRICT :ldED.\I{ 

1. DoIaram 
1. Shaulwampat-l 
1. Nanapur (2nd) 
... 1"eIraIal 

C-DOT SBM 
200ESAX 
COOT.MAX-I 
128 PC-DOT 
64 PMILT 
64 P.MILT 

512 PlLT 
128 PC-DOT 
128P'C-DOT 

lK 
182 
3K 
88 
56 
56 

.64P~T ___ " __ _ -----





S1. Name of the Stn. 
No. 

NAME OF DISTRICT: SRIKAKULAM 

]. . Srikakulam 
2. Allinagaram 

Type 

2048 PILT 
128 PC-DOT 

NAME OF DISTRICT: VISAKHAPATNAM 

1. 
2. 
3. 
4. 
5. 
6. 
7. 

1. 
2. 
3. 
4. 
5. 
6. 

1. 
2. 
3. 
4. 
S. 
6. 
7. 
8. 
9. 

1. 
2. 
3. 
4. 
5. 
6. 

Anakapalli C-DOT SBM 
Goapaiapatnam C-DOT SBM 
Visakhapatnam E10B RLU 
Sagur Estate 512 P ILT 
Madhurawada (3rd) 128 PC-DOT 
Lankelapalem (2nd) • 128 PC-DOT 
Kotauratla 128 PC-DOT 

NAME OF DISTRICT : VIZlANAGARAM 

Parvathipuram 
Bobbili 
G. L. Puram 
Kurupam 
lonnavalasa 
Pydibhimavaram 

NAME.OF DISTRICT: WARANGAL 

Warangal 
Raghunathapalli 
Govindaraopet 
Chanapur (M) 
Waraugal (Rural) 
Rachannapet 
Waranga} (STDPT's) 
Kurni 
Gudur 

512 P ILT 
512 P ILT 
128 PC-DOT 
128 PC-DOT 
128 PCDOT 
128 PC-DOT 

I-lOB RLU 
128 PC-DOT 
128 PC-DOT 
128 PC-DOT 
128 PC-DOT 

128 PC-DOT 
128 PC-DOT 
64 MILT 
64 MILT 

NAME OF DISTRICT': WEST GODAVARI 

Jangare!dygudeOl 512 P ILT 
Eluru ICP Exp.l. 
Tanuku C-DOT SBM 
Palakole • C-DOT SBM 
Tadepalligudem CDOT MAX-I 
Narsapur 512 P ILT 

1... . .Maha&1c_~~ US PC-DOT --

Capacity 

153S 
88 

1200 
1000 
5000 
384 
88 
88 
88 

384 
384 
88 
88 
88 
88 

500 
88 
88 
88 
88 
88 
88 
S6 
S6 

384 
1500 
1000 
1000 
3000 

384 
.8S 
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INTRODUCTION OF MAXICAB 
SFRVICE 

2265. SHRl'BRD BHUSHAN SHARAN 
SINGH: Will the Minister of SURFACE 
.TRANSPORT be pleased to state: 

(a) whether the State Transport Autho-
rity, Delhi Administration has decided to 
int~uce M~cab service in conaelted 
areas of DelhI; 

(b) if so, the details thereof; 

(c) the points proposed to be connect.ed 
with the proposed service; and 

(d) the time by which this service II 
likely to be started ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl JAGDISH TYTLER): (a) Yes, 
Sir. 

(b) The State Transport Authority Gov-
ernment of National Capital TerritorY of 
Delhi issued a public notice inviting appli-
cations for grant of 100 Maxicab permits 
to ply in congested areas of Delhi. So far 
34 applications have been received. 

(b) (i) Red fort to Fateh Puri. 
(ii) Red fort to New Delhi Railway 

Station. 
(iii) Red fort to I.S.B.T. 
(iv) lS.B.T. to Shahdara. 
(v) Kauria Pul to Shahdara. 

(d) The services will start after the 
S.T.A. grants permits to the eligible can-
didates after the scrutiny of the applica-
tions. 

[English] 

TRANSFER OF MISSILES BY CHINA 
TO PAKISTAN 

2266. SHRl HARl KISHORE SINGH: 

SHRI CHANDRAJEET Y ADAV : 
SHRl JAGAT VIR SINGH 

DRONA: 
SHRl BOLLA BUUl 
RAMAIAH.:, 

'W'dl the Minister, of··· EX1'F.R.NAL 
AFPAIllS be ''pleuecl·'UJ 1IbIte-.;::--. 

(a) whether the Government are aware 
of the recent reports regarding transfer of 
missiles and missiles parts from China to 
Pakistan; 

(b) whether the Government have taken 
up/propose to take up the matter with 
China; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl R. L. BHATIA) : (a) Yes Sir. 

(b) and (c) Government have consis-
tently expressed our concern to the Chinese 
regarding supply of sophisticated arms and 
missiles to Pakistan beyond its legitimate 
requirements which poses a threat to India's 
security and is not conducive to the main-
tenance of peace and stability in South 
Asia, the latest such occasion being the 
sixth meeting of the India-China Joint 
Working Group held in New Delhi on June 
25-28, 1993. Government have addi-
tionally stressed the need for avoidance of 
actions th:'!t may negate mutual confidence 
and understanding between India and 
China. 

DEVELOPMENT OF NATIONAL IDGH-
WAYS IN KERALA 

2267. PROF. K. V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) the scheme of the development of 
National Highways in Kerala; and 

(b) the amount earnw:Xcd for the repair 
of National Highways and bridges in 
Kerala? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) During 
8th Five Plan 1992-97 there is a pro-
gramme to sanction development/im-
provement works costing as. 227.00 crores 
for National Highways in Kerala. 

(b) During 1993-94, an amount of 
R .. 52'.73 lakha has been earmarked for 
maintenance and repair of NatioDal HiJb-
way. i.nc:lud.iDI bridps thorooD ill x..a.. 



(T~l 

&t1PPL'Y OF STImL TO cONStJN:ERS 
2268. SHRI ARJUN SINGH YAlJA'V; 

Will the Minister of STEEL be pleased to 
ate: 

(a) whether the GoventlDeDt bate 
divided the consumers of Steel into two 
parts nalDely, 'Key O1ttOlkr' and 'Ordi-
nary Customer'; 

(b) if so, the criterion adopted to dift'e-
rentiate botJI. type of COItIIUIIletS; 

(c) the COllllum.er category to wbidl the 
steel industry relates; aud 

(d) the facilitiell providel4 to the 1{ey 
Otstomer' and 'Oidinary Customer' stplI-
ntteI~ ., 

THE MIt4JSTBIt OF STATB OF THE 
IIINBR.Y OF STEEL· (SKIU SONTOSH 
MOHAN DEV); (.) No, Sir. H01teWlr, 
in view fA the c:III'tIeIIt ~\'e llCeMrio 
i1l the dotrneCic ~ IlDd i1l order to 
Ituid up lo~ tenD dieIlte1e With its cu. 
toIDeirI, SAIL .. intliOdoced the concept 
of 'K.ci1 ~ in the BraDc:lIea. 

(b) to (d) Key Customers have been 
identified on the basis of certain para-
mdIers, IUdl as ~ of purdlases 
in surplus as well u shortage period, record 
of sustained and smooth business dealings 
with SAIL, balk buyers, cuneJlt or poten-
tial de. The list of KiIf c.t0lliel* is 
drawnup at the beginning of the }'IlK' md 
is reviewed from time to time. 

While empba.sis baa been made by SAIL 
for providing best of service to all its cus-
tomers uniformly, as part of d3 oVerall 
marhting strategy Key Cll'storaerr are 
accorded certain facilities such as waiver 
of EMD. long term order booking etc. 

SPECIAL CELL FOR FOElUGN 
CAPITAL INVESTMENT 

2269. SM'f KItISHNENDRA KAUR 
(DEEPft) : Will the Minister of MINES 
be pleaied to Itate : 

( a) whether there is a proposal to set 
up a lJIIIICial cell for the apeedy <fMiposal 
fA f8tieiID apkId ia-.eatmeat proposala in 
1IIIaedIIIt .... __ -die ·N ...... ~ ... ;, ... . 

(b) if 110, die date from .... MD 
will start funetioDiDB: and 

(c) the time bf Wlitch a fiDa1 deciaion 
will be taken in this repM ? 

1'M! MIHI!ft!tt: OP STATE 0'1 'i1!B 
MINISI'RY OF ~ (SRlU BALltA:M 
SINGH YADAV): (a) to (~) ~ is 
no propoe81 to lilt up aDJ spedal cell in 
the M'mistry of MUles for speedy diapeIal 
of f'oreign capital investJrHlat proposals in 
the mineral sector. 

[~ 

TIME ALLOTI'ED FOR VARIOUS 
OAMPJ) oM 1)OOikI)AltSHAN 

2270. SHRl C. P. MUDAlAGIlU-
Y APPA : Win tM MilIiIIt. of JNFOlilMA-
nON AND BIlOADCASTING be pleMed 
to state: 

(a) ta. ~ d. ... P""ilhd by 
DeIIIi Dclerdanlum for telecast various 
·...- .... l~ 

(j) wlletller teJccast of cricbt ad tcDDis 
have been given more tJaat 8&9' of tlte 
total time provided for aU the games in 
general: 

(c) whether the Governinent prOpose to 
provide more time for telecast the rural 
games; 

(d) if so, the detaik thereof; aad 

(e) if not, tile _ tMreet., 

THE MINIStER OF STATE OF TIlE 
MINISTRY OF INFORMATION ArMD 
BROADCASTING (SHRI K. P. SINGH 
DEO); (a) During 1992, Doord J 1 I 

Kendra, Delbi .provided 15% of its total 
transmission fidle for sport •. 

(.,) No, Sir. 

(G) to (.) "WIIiIe UItWe is ftC) specific 
proposal f. ptI8I¥i.diq ~IelusWo time slots 
for rural game., the (IOIWfIWe of IUch 
games is increuingly being shown in the 
sports hDltr 6ft tile' ~Iftletro chan-
nels. Further e~ Will. become pol-
...-,.,_ the ~ m.Qle ...ante 
aporta ch.aItI6 .... ua., ~--. 
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2271. SRN B. L. SHA.tlMA PIt.BIof: 
WIllI ae M __ r:A. SUD'ACE ~ 
PORT 1Pe ~ 10 state : 

(a) lfMCber it i8 a .fact that thousands 
gf D.T.c. h8es wbich were plying in DelAi 
~ the :ReI1Iioe $et¥ige. are lyiag _-
... ;1. 

(b) (f so, the scheme of the Govemment 
to utilise thete buses; and 

(c) the montWy rc¥eBUe loss heing .in-
curred clue to these buSCli lyjog unutili.sed ? 

TH£ MINISTEtl OF STAlE OF mE 
MINISTRY OF SURFACE lI1LIUfSP.QIlT 
(SHRI JAODISH TYTLER): (a) No, 
Sir. 

(b) aad (c) Does DOt arise. 

TELEPHONE BOOTHS 10 SC/ST IN 
SEVENlH PLAN 

2272. SHRIMATI SHEELA OAUTAM : 
SHRI RAJESH KUMAR: 

W.ill the .Minister of COMMUNICA-
TIONS be pleased to.state the Slate-wise 
details of Public Telophone Booths allotted 
to the educated ~ }'ouUIB belong-
ing to Scheduled Castes/Scheduled Tribes 
during the Seventh Five Year Plan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICAUONS 
(SHRI SUKH RAM) : During the 7th Five 
Year Plan, Public Telephones were aUatted 
liberaly to all those who volunteered for the 
lilIIIIe includinj SCIS'Is. As sudl category 
wise statistics W.ll8 not maintained and 
hence is not available. 

51. Name of Road 
No_ 

I. Siliguri-Darjecling 

2. CbiUoor-K.umool 

CRlTElUA. JiQJl ~ TIONAL 
HIGHWAYS 

22.73. Sa,lU DlLEEPBHAJ SAN· 
GHANI: Will the Minister of SURFACE 
TlANSJ!ORT be pleated to state : 

(a) ttIe criteria laid down for· deelaring 
a COII5tal AtiJilway or State His)Jway as a 
national bighway; and 

·(b) the State-wise number of N~ 
Highways constructed during the last three 
yean, distria-wiMe? 

THE MINISTER OF STATE OF UIE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI MODISH TYTLER): (a) The 
.criteria for .declaration of State roa<Ia as 
National Highways are as Wlder: 

(i) Roads which run through the 
length and breadth of the country; 

(ii) R.Pads connecting adjacent eopn-
tries; 

(iii) Roads connecting State capitalr, 

(iv) Roads connecting major PotU 
aDd tm.ponant industrial or tourist cen-
tres: 

(v) Roads meeting very important 
strategic requirements; 

(vi) Roads carrying high density of 
tRLffic over an lUkguate length; and 

h:ii) .Roads which enable sizeable 
reduction in travel distance and achieve-
ment of substantial economy thereby. 

('b) Pre&QIDIIIbly, the Hon'ble Member 
has in view the names of National High-
ways declared during the last three·years. 
These are as under : 

NHNo. 

SS 
<18 

State (District) 

West BoaaaI (Darjeeling) 

~~(CbiUoor. 
QuJd_ and K.u:mool) 



CONDmONS LAID ON PEPSI FOOD 
UMrrED 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DU~ (SHRI TAllUN GOGOI): 
(a) and (b) MIs. Pepsi Foods Ltd, had 
been granted Foreign Collaboration Ap-
proval fLOI subject to certai.n COIId!itione. 
Subsequently, MIs. Pepsi Foods Ltd. re-
quested for amendment of some of these 
conditions. The request for modification 
of conditions has been approved by the 
Government in keeping with its general 
liberalised industrial policy and in tune 
with permission granted to other companies 
engaged in similar industrial activity, The 
details are given in Statement. 

2274. SHRI KHELAN RAM JANGDE: 
SHRI RAMESHWAR PATIDAR: 
SHRI UDAY PRATAP SINGH: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) whether the Government propose to 
relax conditions laid on MIs. Pepsi Food. 
Limited; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether this company has fulfilled 
terms and conditions laid on it; and 

(d) if not. the details thereof and the 
action taken by the Government thereon ? 

0( c) and (d) Out of the various terms 
and conditions of the Fe approval, the 
contract relating to the export obligation 
is pending with the Director General 
Foreign Trade, Ministry of Commerce, 
Government of India. 

Statement 

---------
S1. Condition Original conditions of Foreign Amended conditions of Foreign 
No. No. Collaboration approval Col1aboration Approval. 

1. (vi) The turnover from soft drink Deleted. 
concentrate manufacturing shIll in 
no Year exceed 2S % of the total 
turnover of the company for that 
year. 

2. (vii) The project shall export 50 % of "It has been noted that the com-
its total turnover each Year for a pany have projected to eXport pro. 
Period of 10 years from commenCe- ducts worth atleast of Rs. 400 crores 
ment of commercial production, of OVer a 10 years Period". 
which 40 % will be from the com-
pany's own manufactured products 
and 10% from Select List produC1.S 
manufactured by others. The foreign 
exchange inflow shall not be less than 
five times the foreign exchange out-
flow of the project dUring the aboVe 
mentioned 10 years Period. 

3. (ix) There shal1 be no import of pro- Export to Import ratio shall al1 
Prietory ingredients to manufacture . along be maintained at 3:1. 
soft drink concentrates and the raw 
materials available within the country 
shall be used to the maximum extent 
possible. The import of any raw 
materials and chemicals that are not 
avaUabh: indigenouslY shall be re&U-
lated bY the import policy in lOtto 
from tinie to time and no sPeCial .',. 

import concessions shall be anowcd. --------- .-_.---- _. 



"'''''~''' T.V. TOWEll AT 11SSA IN H.P~ 

·02271 •.. .t.fMO&; •• ; • ,D •. ,. KIiMIOIUA : 
Willi ;.the:. MiIIiItw.;of. ·lNllOlt.MAnON·" 
BROADCAiDNO.~ ...... lQ·lIhIte, 

, (a) <wbeMIer die GoW!llOJllCDt :lVQpOIC to 
iQltall ·TV Tower at Thsa in ., Dillk.ic:,t 
Cbamba of Himadla4 Pr_" aDd 

(b) if so, by when it is likely to be 
instl4led ? 

THB MIMlSTER-CF .sTAm OF' THB 
MNSTR¥·OF INFOIlMATlON »AND 
BROADCASTING (SHRI K.:P. :SIl'tKiH 
DEO) : (a) No, Sir. 

(b) Does not arise. 

'UTf£lSAn~N OP lea DEEP'SEA 
FISHING VESSELS 

2l'l6.'P&oR 'UMMARBDDY VI!N.l(A-
1bSWARLU : Will -the .Ministor 'Of FOOD 
PROCESSING INDUSTRlBS« pleated 
to state: 

(a) whetber the ,Rewly COAstiWWd ·tech-
D.ica1 coJDlllittee on Deep Sea. Fisbiag 
Industry has made any interim ,~ 
mendations for ensuring maximum utilisa-
tion of idle deep sea iisAing vCllel.· 1in 
various States including Andbra Pradah;· 

(b) if so, the details .tbeJeOf; aacl 

(c) if not, the measures taken/proposed 
to be taken by the Union Government to 
enable the entrepreneurs to operate their 
deep sea fishing Heet in this season ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TAaUN .OOGOI)J; 
(a> No, Sir. 

(b) Does not arise. 

(c) The following iocend_ :are 1Iedlg 
!liveD to the. deeP sea fisbiltg ..... ~ 

(i) Provision of 33% subsidy on the 
cost: of iooigeooutily c:onstnJded deep 
sea &binI vesscda. 

(in PIQvision of loan facility on soft 
rertna by. ~CICI Umitea. 

. " . '(U»: "tabII'~foi :.: Cl8IlIllir8c:doa' -of 
:6ibiItIll~ ..... jtIf ~ and: miaor 
porta. '. ' 

22-724 LSS/!14 

aQ.: .• T...,1IfI. ~ ... Id'8'''' 
...... ftIr.;....ua& .... ' ........... " 

(v} ·Aasilta,nce for dlvenifitid "Iit1aiJJ.J.. 
. {vO', ... · __ b~: OIl i:8ID 
_id 'W.,Jbport 0fiaIttIIII .Deep~ 
·F ..... 'N ...... 

(¥ii)~uity participation by. KaQac. 
Products Export DevelopmeDt .~) 
in deep sea fishing projects. . 

(viii) Rehabilitation pac:bJa ,.10 ,.act 
deep sea fishing units. ' 

(ix) Assistance under' the Plan 
Schemes of the .MiDiItry of· F.ood P60-
CCIIUIB .1nduIUies. 

POWER GENERATION CAPACITY IN 
,GUJAIMT· . 

2277. SHRI HARIBHAI M. PAIIJIII.l-:' 
Will ,the Minister of POWER be. plcasec1. to 
&tate ~ , 

(a) the quantity of power generated'-tJy 
power .statioAs in Gujarat and the ClUlltDt\ty 
flWeived by it f.rom otber Statu ~, 
1992; , ".lit 

(b) the perc:entage ,of power ~ 
~ utilisOd by the power ___ ,. 
the State .curiag 1992; aDd . 

(c) :the ec:tion ,the lJIJion ~ 
propose to take to 'acltic.e fuI. capICity. 
utilisation of power stations in 'th«Hit_t-

1HE NJ.NlSI'FJt. OF ST.A:IE.IN. :THIi, 
MINISTRY OF POWER' 4SHU.!'. V., 
RANGA YYA NAIDU) : (a) Durina'the 
period 1991-~3, the ~ael1lY seaerate4 by 
the power 'Statioll& iD Gujarat "'S'~. 
mi11ioa units. Gujarat reaciwd -an ... 
taJJGe- -<If 209;7 MU from, MaIIaruIltra .... ' 13.' JlU .... 1JIIdfdJem JleIion· ....... .. 
abeWr .pedoe!. 

(b) The percentage of power generation 
capat;:ity. utiliied i.e. Plant .Load .FaQgr . .fII 
Thermal Power StatiollJ. in Gpjaw 4uriDa 
1992-93 was 61.7%. Klikrapara atomic 
power Ration aas, heco conppiaionld • 
c:entiy aod it Jaas'JIot bee ..... ,,~, 
~count for calculation of ru. ,~ 
hon from hydro aDd gas stations dcpcDdI 
upOa tile' Ivailabilty of- wimi,.: ... ' ... 
~·load'aJdIfitiou. '. 



-,' (c) ; VilricJuI. .-ureI -beiDa tabu Joe 
opimum .udJisation of iDstalled capacity 
ia Gujarat iDdude RenovatioD and 
IIodci'DiIatioD Of old unifl,· 8.11istanc:e to 
JDedriQtJ Boarcl in UDdcI1ankiD& plant 
~mcot prognIIIlIDea supply of l'OCluiaite 
quantity and quality Of. coal, trainiDt. of 
operation and maintenance persollJlel IUId 
Itt'eQatbcDing . of Transmission and Diatri-
bVtion System. 

~1 

.. CANNED FOOD PRODUcrs 

- 1278. SHRI KESHRI LAL: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleaaed to state ; 

(a> the details of food produc:t8 which 
&IIi beiDa JM*K1esled aad CIIDDeCl in the 
~; 

(b) whether the produc:tion of food 
products which are being processed and 
c:anned is in excess of their demand; and 

. (c) if 10, the details thereof and the 
lteps taken by the Government in this re-
prd? 

''J'HE MINISI'ER OF STATE OF TIm 
inNISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI) : 
{a) Pnx:essed food products which are 
JICIICf&Ily sold in cans in the country are 
condensed milk, cheese. certain fruit and 
vegetable products including jams, preser-
veS, etc., certain meat products and certain 
fitil produaa etc. 

:. (b) and (c) The processed canned food 
~ are manufactured by the indus-
tries in private sector who are. expected to 
IpI!ICSS the ~ demand and· produce 
~y. No serious problem reprd-u;, eXcess produetion of canned proceued 
food products has been reported. 

btRBGUI..ARmES IN STAFF QUAJt-
:-~: mRS . FOIt P&T EMPLOYEES 

··227 ... SIHlU LAL BABU 1lAI: wm 
tJie. MitJi&feF of COMMUNICATIONS be 
..... ·to .... :· .. 

U~)' tiao< tJp.-w.i&e total IlIlIDber of Gov-
___ quaiters ~ for tho ltd 

of Poet IUId TelearaPh Depu1meat ~ 
1992; . 

(b) wIIotber lUI)' irJ'epJauitiea have been 
QOtked in tile COIIItr1K:UOIl of Pia q1llU"-
ten dll1inl the last three. )'UI'I; 

(c) if 10, the action proposed to be 
taken by the Government apinst the 
persons fOUDd guilty? 

TIm MINISTER OF STATE FOIl 
COMMUNICATIONS (SHRI SUKH 
RAM) : (8) to (c) The information is be-
ina collected and will be laid on the table 
of the HOUle. 

[English] 

SANCTION OF ROAD PllOJECrS IN 
M. P. 

2280. SHRI SURAIBHANU SOLANKI: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) the details of the projects sent by 
Governmeat of Madhya; Pradesh to be 
taken up under the Central Road Fund 
SdIeme: 

(b) the details of projects sanctiOned. 
during each of the last two years; and 

(c) by when the remaining projects are 
likely to be sanctioned? 

1HE MINISTER OF STATE OF nm 
MINISTRY OF SURFACE TRANSPORT 
(SHRI MGDISH TYTLER) : (a> The 
Government of Madhya Pradesh ICJlt in 
all 92 proposals. costing Rs. 115.26 crores 
caverng improvement of roads, bridsa. 
eoad junctions etc. to be taken up under 
the Central Road Fund (C.RP.). 

(b) 5 proposals C05tiug Rs. 215.00 laths 
were approved during 1991-92. No work 
was approved during 1992-93. 

(c) PeDding augmeutatiOD of C. R. F •• 
three proposals costing RI. 190.00 laths 
have been approved in 1993·94 against 
baJance of acauals upto 31-3-95 as per 
Old Resolution. Since auamentatioa of 
C.Jt.R is .,. to take place., it Ja tA!O early 
19, iDdicate as to whe!l die nmahJiq ..... 
...... wiIJ be approved. . 



(r,.,..".,,) 

9C • ST VACANCII!S IN 11m MINIS-
flty 

2281. SHRJ BARB LAL lATAV : 
SHRI MR.tJTYUNJAYA 
NAYAK : 

in your mirJiItry d11l'iDl the Jut two )'eUI: 

(b) If 10, Jhe detaftI tbereof, CIdetJOt7-
wise and year-wise; and . 

(c) the ate.. taten/propoIecl to be 
taken to fill up the vaamcica? 

mE MlNlSTER OF STATE IN nm 
Wli the Minister of EXIERNAL AF- MINISTRY OF EXTERNAL AFPA1U 

PAIRS be pleued to atate : (SHRI R.. L. BHATIA) : (a) to (<:) A 
(a~ whetller the po8tI reserved for Idle· .ftatement iI p1acccl on the table ~ the 

duIed C88te1/1Cbeduled tribet were JilIecl up ffouIo. ! 1 ;.; ~1 

sc.te.eat 

iroR TilE "YJWt Utl09i 

S' Vacancies SfIDI'I beina'" , 
No. 

A\I8ilablo Pilled Balance 

sc ST SC ST SC ST 

1 2 

I. Junior Scale of IFS' CA) 
L Gtade I of IPS (8) 

(Uader Socretaries) 
Ca> o.partmcutal Promotions 

3. Grade n a m of IFS (8) . 
(!oction Officers) 

(a) Departmental Promotions 
(Soction 0fIicera) 

(b) Limited Departmental 
Exam. 

4. Gtade IV of IFS(B) : 

3 

s 

1 

<a> Dopartmontal Promotions 9 

(b) Diroct R.ocruItm~t • 4 

S' Grade V oflFS(B) 

(a) DopartmaoU!l Psomotiona 11 

3 

1 

1 

4 

s 

9 

6 

3 1 

2 2 6 

1 3 

s 6 1 

4 

9 1 2 

4 

No action neoded. 

2 Carried OWl' to 
DC:&t recruitment 
~ in acccmtaac. 
withrulcs. 

2 Do. 

3 Carried OWl' to 
next recruitmeDt 
~ in accordaac:e 
with rules. 

6 CandIdates not yet 
nominated '" ,SIfff 
Sclec:don Com-
miaion-

4 Carried OWl'," 
next recruitD.t 
,ear in 8CIlCJfCIaIa 
wilhm1lL 



I 2 

6. Grade VI of IPs"(B)' 
~g 
91&am.· 

'.t.Gll8do-li~r'l¢adl'll 
. ofjp.l(B) 

(a) Departmental Promotions 

(b) Limited Departmental 
Exam. 

8· ...... IT t!Jf -stenographer's' 
Cadre ofIFS (D) : 

<a) Departmental PftImeticms 

(b) Limited Departmental 
Exam. 

: (ci)-. D __ lloarait& 

9' Grade m of Stenographer's 
. &dteoflFS{B): 

<a> Limited Departmental 
Exam. 

S. 
No. 

Posts 

1 2 

L ·Junior ScaIc of JFS (A> 

2. Grade rofTFS(B) 
(Under Secretaries) 

(8) DcpartmcDtal Promotions 

:,.cbtJsr u,; 'IllY 

3 

5. 5 
6 3 5 1, (; 

4. 3 3 

7 3 7 

2 2 1 2 

2 
1 6 

2 
6 4 -5 

2 1 1 2 

4 4 3 4 

roR THE YEAR 1992-93 

Vacancies 

Available Fined 

"""",,,~ . ., 
4 - , 

"1 The '1IIIIrIcics will 
be .camc(: forward 
as per rules. 

3. Cariied forward to 
ncxtyear. 

3 Carried forward to 
next year. 

1 Carried forward to 
next year. 

Z' Diverted to Diract 
Recrui~t quota. 

- D;"eft$l 1b Direct 
R.a;ruitmcld quota. 
Canied fonvud to 
JlCIlIt YCIIl'. 

SC ST SC ST SC ST 

3 4 

2 2 

2 

No action needed. 

2 Diverted to Exam. 
for SC/ST Candi-
dates. 



_ ,nOlltY.lil, 

., 1 3 .. 
1 •. Gi'adell'&.lU :QflfJ.,{I) 
. (S'ectiQn ~ 
;(~~_,*U_ti_· I 3 

(iectioa~) 
6- a 2,. 1 ·CIrdid .. OWl to 

(b) Limited Departmental 
, Eaam. 2 2 3 

4 •. .Gra~ tv or IPS (B) 
(li) DQPar.tm.elltal.PrIDO&i!ms . 6. 6 6 
(b) Dm RocQIj4mcot 4- ." 2 

S. Grade V OfJP5(B) : 
(a) Deparmental Promotions 

7. G...... StaJ.,... .. 
Cadre of IFS (B) 

(4) DeP&l1mcDtaI~ 

(b) Limited Departmental 
Exam. 

Ii;·Onade n ofrStlbo ........ 
Cadwe "~IFI'(B) 
(;0 Departmental Promolionl 

(b) Limited .ftpvtr .tll 
Exam. 

(c) Direct R.ecruits 

9. Grado 111 of s. ... ~. 
~oflF${B) 

(a) Ltmitcd ~ 
Slam. 

~ Dira:tllolJmita 

18 12 9 

3 
6 

S 

6 

4 
3 

4 

2 

3 

2 

S 2 5 

6 3 

next rec:ruiflJljlDf 
year in accordance 

· 'IriIIainIIeL 

2 -1 C)" . All 'fIICIIlCidI .... 

I - -. - ...... 1; Naraet_liIIoIleIl 
- Candidate. not .yet 

6 9 

9 

1 

" 

6 

· 0Qalinatc4 by Staff 
:Jeb:tiOn . CDm-
million. 

6 Catried owr to 
· next focndlDlMt 

year i11 ACQI""_ 
wit1t.tulaL 

7 NominaUons,et to 
be receivod ftom 
Staff' SC1ilI:tibD 
COa¥aillioa. 

3;-Qm.l ......... ... ,... 
2. a.ri .. ,~. ........ 

1'1. IliwIItIIt.,-DiNIC .-......... 
~ , ST ~-diWrt

,cd to Dimet a-rait ... 
IQDa& CIIlOtL 



.~ 
STE8L PLANTS IN VDAYANAGAR. IN 

PRIVATE SECTOR. 
2282. SHRI K. O. SHIY APPA : Will 

the MlNIS1t!lt OF STEEL be pleucd &0 
Itate : 

<a> whether the Union Government have 
dropped the plan for setting up of Vijaya-
DIPl' Steel Plant for which the founda-
tion stone was laid: 

(b) if 10, the realOlll thenlOf; 

(c> whether IIOIIIe privato entrepreneurs 
ba~ been permitted to set up Steel Plant 
in Vijayanagar in Kamatab; and 

(d) if 10, by which time the Steel Plant 
w lihly to be set up! 

'IHB MlNIsrER OF STATE OF THE 
MINISTRY OF S1'EEL (SHRI SANTOSH 
MOHAN DEV) : <a> and (b) It has DOt 
been po .. i'ble for the Central Government 
to let up a Steel Plaut at Vijayanagar duo 
to resource CODItraints. 

(c) and (d) the Government of Kama-
taka have informed that they have selected 
two firms namely a Consortium led by the 
K. K. Bida Group and Jindal Iron and 
Steel Company to set up two steel plants 
of one million toni per annum capacity 
elida in BeDary District. The State Gov-
emment has further infOtmed that it is 
expec:ting the project reports shortly, and 
it iI eXpected that after approvaI of the 
project by Finanda! Inatitutiom, it may take 
around 3648 months to commisaion the 
pIantL 

OR.GANlSATlON OF CHILDREN FILM 
FBSTIV ALS IN FOREIGN COUNTRIES. 

2283. PROF. PREM DHUMAL : WiD 
Ihe MiuiIter of INFORMATION AND 
BROADCASllNG be pleased to state : 

<a> whether the GOWtllJDCnt propose to 
CJl'IIIDiae tbe International Children Films 
Fetltivah in the c:ounb.'y" wcIl as in 
fcning countries; 

(b) if 10, the cletails thereof; 
(c) the details of the countriee likely to 

particlpIte in IPICb felllivals; and 

(d) the IJIlOUDt libly to be fDcurrea 
1berIoR? 

1'HB lftMSr. OF srATB OF 'nm 
MiINISl"aY OF lMfORMATION AND 
BROADCAS1'1NG (!IHItl It. P. SINGH 
DEO) : <a> aa4 (b) TIlt ItIlI1ltenlatiOlW 
Pi1m Fcltival fCll' CI1iJIhn aad YOUIlI 
People is beiq orraniIed by NatIout Cen-
tre of Filma for CIIIIcbu 1dld Young 
People (N'CYP) at Udaipur from 14th to 
23rd November, 1993. 

{c) and (d) Over SO ~ are Iibly 
to participate in tbis fcetml, prominent 
among them. bein. France, TurtmenistaD. 
Denmark, "SWeden, Nom)" Burtiuo ~ 
and 'Israel. The Govemment of India 
bas I8I1c:tioned grants-in-aid d. Its. 60 IakhI 
for the feetival. An equal amount baa 
aDo been aanc:tiooed by the GoveI'lDDC1lt 
of Rajasthan fCII' the fativaI. 

TV COVERAGE OF RURAL AIU!AS IN 
MAHARASIn'RA 

2284. SHRl DHA.RMANNA MONDA-
YY A SADUL: Will the Minister of IN-
FORMATION AND BROADCAn1NG 
be pleased to lllate : 

(a) the percentage of rural.... in 
Maharaahtra covered by Doordanb8.Jl pro. 
gramJIIeI at the -cod of the Seveath Five 
Year Plan; 

(b) the pen:eDtqe covetase of JloorI. 
darahau in the country; and 

(c) the expedIed cmeraae ~ Doontar· 
ahau during the BiIbth Five Year PIau? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFOllMAnoN AND 
BROADCAmNG (SHRI K. P. SINGH 
DEO) : (a) TV Service wu available to 
about 72% rural population in Maharaahtra 
at the end of Seventh Plan. 

(b) TV llervice, at prescot, is available 
to au estimated 83.6% population of the 
country. 

(c) On c:ompletiQa of various Doordar· 
shan projec:ta preaently under implementa-
tion / envisqcd to be set up under ADnual 
Plaus 1990-91; 1991-92 and 1992-93. TV 
service is expeded to .be avaiJllble to aD 
estimated 90.6" population of the COWIlry. 
Additional locati.oDa for the eIlab'.ialpDent 
of TV tranamitters for .. re....u.ta, years 
of.~P~~'-_~_~ 



,The ~. oovcrqo fiauros ':1Ife iDdlllive 
Of the IICl"Vice in friDIO ~ /wbere elevated 
anteuDae aDd boo.ten ~ rqD4W for ,re-
ceptioo. 

(Tran.rlation] 

. FREQUENCY OF -BUSES IN DE.LHI 

2285. SHRI VILASRAO NAGNA'IH-
RAO GUNDEWAR: Will the Minister of 
SUPfACE!. TRANSPORT be pleued to 
.tate ; -' 

(a) the ltepa taken or propoaed to be 
fateD to enlllRl the areater frequeney of 
but lICJVicca on various routes in Delhi; 
and 

(b) the detalls of the stePs taken to 
maintain the punctuality of bill! Ief"fice 1 

"THE MINISTER OF STATE OF 11m 
MINISIRY OF SURFACE TRANSPORT 
(SHR( JAG DISH TYll-ER) : (a) Gov-
ernment of National Capital Territory of 
De:bi introduced the scheme for operation 
of 3000 bU&eI under permits illued by STA. 
Delhi. Of these. 2273 buses have ~ 
started operating on varioue routes assigned 
to them. As at present the i"requeIIcy of 
Bua service ia quite adequate. 

Due to inadequate fleet stmIgth DTC 
is not in a ~ to increase the fre-
quency of its services. However, DTC 
have be:en trying to maintain the frequency 
of buses on difterent routes. 

(b) The buses are being plied as per 
Tiule schedules set by DTC/STA, Delhi. 
Enf.orcement De_partments of both DTC 
and STA. Delhi check the DTC private 
buses to ensure strict compliance of these 
time schedules. 

PREPARING CASTING IN BOKARO 

2286. SHRI UPENDRA NA m VER-
MA : WIll the MiniM« of STEEL be plead 
l'O state: 

(a) whether eastins: is prepared in excess 
of what -is required in the Bokaro Sted 
PIani and wben agaiD -it is melted wbich 
C8usea __ ", losse. in tire plant; 

(b) whether it iI • a, fact that d1irin, 
the IIlOIItIt of NO'tI'IIIIIId', -1991, 230 toDmI _ 

. (c) the deta,iJa about .. quantity of cue-
ia& prepared frQm January l~n to 0-..-
ber, 1992 and the quantity apia melted 
and the total espeaditure incurred OD .. 
prOCCIII'l 

11m MINISTER OF Sf ATE OF ~ 
MINISTRY OF STEEL (SHlU SONTOSH 
MOHAN DEV) : (a) No, Sir. Ac:eordin& 
to Steel Authority of India Limited (SAIL) 
castillp are not ~ iJ1 exCCII of -re-
quirements in BobJo Steel PlaDt and 81 
lOCh the question of remellinl and inI:w:riDs 
fieavy Ioases docs nOt ariac. 

- (b) No, Sir. AI per Bok.aro Steel PIaDt'. 
montbly produ'<lion plan of 655 metric: 
tonnes .Castings in. November, 19!H, tile 
actual production was to the tuDe of 656.6 
metric tonnea and ~g Will .remelted. 

,(c) During the period of 12 months from 
January 1992 to ~mber 1992, the IteeI 
foJ,JDdry of Bok.aro Steel PlBDt 'produced 
6855 metric tonnes against a plan of 7955 
metric tonnes. Since DO part of thia pr0-
duction was remelted, the question of iDcur-
ring any expenditure on the reme{ting proc:eII 
does not arise. 

"I"ElEPHoNE CONNECIlONS 01HEll 
'mAN M.Pa..QUOTA 

2287. SHRI GOVlNDA CHANDRA 
MUNDA : WIll the Minister of COMMU-
mCA nONS be p1cued to atatc : 

. (a) the category-wise total number of 
new telephone connections sanctioned on the 
recommendatioJllt of the Members of Par-
liiUllCnt other than their prescribed ~ 
during the current year; 

(1)) the number of pel1Oll8 to whom .... 
phone connections have not been issued 10 
far; and 

(c) the time by which the telephoDc c0n-
nections are likely to be iaIued to them , 

THE MINISTER OF STATE OF rim 
MINISTRY OF COMMUNICATIONS 
(SHRI sum RAM) : (a) Sir. the tGta) 
number of tclepbonc c:onnecdoaa I8Ddioned 
on the recommendatiolll ol Members of 
Parliament other than their pmICI'ibed quota 
in 1989. However DO c:ateaory wile record 
of the ,same is maintained. 

. (b) and (c) The ·infc:irmatioD iI beiDa 
collected ami wiD bo.Jaid-on tile 'Ta*. cI 

ef~~_~":_~!.~ ______ _ tIf8..,.__._ .•. ' , '--



I..fNI(D1G'OF-·.~ .BORbaR. 
AIIEItIS Wl1tl ·NA'UC»lAL 'HIGHWAW' 

121a. SHlU J)E.VE.Nwt.A PRA&A.I). VA-
DAV : WiU the Minilter of SU&fACA 
Transport be pleased to state : 

(a) wbelher tbe GovcmmeDt prQpQIie to 
liDk the Bibai.Nepar boxder area with the 
NaUoual 'Hiahways Bud QOIlIiU'Uct a liDk 
rOi4 QuriDa the l;:igblh Five Year Pllill; au4 

(b~ ...... ,..,.<fieta.i",~ '1 

nn:. 'MINlS'ffilt OF STA1'E OF neE 
MINISTRY OF suRFACE TRANSPORT 
(5HlU IAGDlSH TYTLEll) : (II.) Mo, 5ir. 

JIiIIII>oNeptl bordel'iulI'U(tJ JiMcd ...... 
NaIiooal HiJIptIaf No. IS-A inHD pqn.. 
IDoIIi' te au.ul: 
(~) 1>oes '!lOt 1IriWe. 

lEatii.rhJ 
wlJl'1WO LIST FOR TEl:EP1'lONE 

CONNBCnON IN bELm 
2.tIt. ~'AY I.AL : 

SHRI 'VISH'WESmrAIl 
BHAGAT: 
6H&l SU~'SWAMl: 
sHIll/a L ~ I\REM : 

Will .. MiuiAar« COMM\1NICA-
UC»lS .. plellllllCl to state : 

ta) the pre!Settt'eapaeity tOf -ta~t:lbMe~
cbangu in Delhi, exchange wise and eate-
gury-wise; 

(b) ,whe\tler :the GovettuMttt ~ Jt() 

~* eapeGity'rA1eIetRro~chaftgft: 

(c) if so, the details thereof; exclWlge-

--" 

('4),.. ............ .,n:,~ 
liet "I'_.'WIIM;' ~wite' .. ~ 
~, 

(e) the year up to which the new tele-
phone connections have been prQviQed; 

(f) dlo Dumber of. pe.AODS pro¥idod. ,tele· 
phone connections under discretionary quota; ... ' _ .... 

(g) when the remaiaiag PC(lOQS OR the 
waitng list' are liUly to be provIded with 
telephone 1 

THB·MDUS'ISt OF.1STA'II& OF nm 
MHiUTJW OF COMMUNICATIONS 
(SHRI SUKHj RAM) :(a) The informa-
tion is given in statement·A. 

(v) 'Yes, <Iir. 
(~) 1.be Jaforaation • -siv.oa in atatc-

fIICDt-.B 

.(if) IlftII .( e) The infonnation is gnren 
in Jstatemeftt';(;. 

(0 The total Dumber of 4lOII1lIICtions reo 
leMod'l{fl8 'ilsuect) dulhla 92-93 on out of 
turn fAority 'basis 'apinst SIUKIliORS iJwe4l 
by IlIpuUnent of l'eleoom, Head ,of 
Circles of variOUS '8lala out 'Of MP'& quota, 
CMD/CGM MTNL are 9301. 

(g) Tentative .plam have been drawn to 
prGIIIide tele~ to thOie regUiteNd uDder 
Non-OYT Goneral category as of 30th 
September, 1~89 alld thOSe under OYT ami 
Special category as of 30th September, 
1992 h¥ 3_ March, 1994. This is sub-
ject 10 ~ PlRlability of the -equip-
mollt.' odJer- JIIatOl'ia11 &ad financial resour-
CCI. 

StIIMmeDt·A 

S1. ExClia. Code Qtpeo.Hy 1YPcof 
No. Exch. 

1. Set1lf1JblrvaD 301 loogo Fetex 
2. .Janl'l'tb-I 31 3000 PCX-Bar 
3.'~~ 331/332 20000 Fetex 
4. Ia1lfIIth.oIV 34 2SOO PCX·Bar 
5. ~ 3S 2600 Iep X·'Bar 
>6 •• ~ 38 8900' MMC·l 
7. Jorbach-I 69 .6ItJ8 MAx·I 
8. JanpathDI . 371/ZlIt/S 15000 .&108 
'l. 1c;Jrliltpl>i. • . . 461'" 10Q00. Eol08 

l lCf. ~"1l'LU DrIP 151 371 1001 -' .~ 
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. Sf:- ,,~anse' Code CapacitY TYPe of 
No. Exch. 

11. -6;ii. Bhawan R.l.U of Jp DI 379 1500 E-IOB 
12. .J~ RLU·J of JB DI 462 10000 E-tOB 
13. ;.Jorbagh RLU·U of JB DI 463 3000 E·IOB 
14. Lodbi Road RLV of JB DI 436 4000 E·IOB 
15. KBN RLU of JB DI 3724 1000 E-IOB 
16. L. NagarDU. 222/3 12000 E-IOB 
17. L. NagarDI • 224/1{0 28000 E·IOB 
18. L. NagarDm 241/2 15000 E-IOB 
19" Idgah.U 52 10000 LME 
20. Idgah.m 73 10000 OK! 
21. Idgah.IV 777/751/752 30000 Fetex 
22. Delhi Gate DI 326{7{8 29000 £oIOB 
23. SND RLU-I of LN DI 228 7000 E·IOB 
24. SAD RLU-ll of LN Dll 229 10000 E·IOB 
25. MaYUr Vihar RLU LN Dll 225 7000 E-IOB 
26. Yamuna Vihar RLU of LU DII 226 6000 E·IOB 
27. ldph RLU of KB DI 753 4000 E·IOB 
28. Tis Hazari-II . 23 10000 NEC 
29. Tis Hazari-ill 251/252 20000 NEC 
30. Tis Hazari-IV 291/2/3 28000 Fetex 
31. Shakti Nagar-I 711{712 20000 NEC 
32. Shakti Nagar DI 721/2/3 23000 E·IOB 
33. Shakti Nagar DII 724/725 14000 E-IOB 
34. Shakti Nagar Dill 713/714 14000 E-I0B 
35. Rohini Sec. IX 726 6000 E·IOB 

RLUofSNDill 
36. Rohini Sec. III RLU-I of SN DI 727 9000 £oIOB 
37. Rohini SeC. ill RLU-ll of SN DIll 7260[717 3000 E·IOB 
38. Badli RLU of SN DIll 729 4000 E·lOB 
39, Alipur RLU of SN Dll 720 2000 E·IOB 
40. Narela RLU of SN DII 728 2000 E·IOB 
41. Keshav PUram RLU of SN DII 718/9 11000 E·IOB 
42. Mukherji Nagar RLU of SN Dll 725 2000 E·IOB 
43. Delhi UniVersity Rl-U of SN DII 7257 1000 E-IOB 
44. ChanakYaPuri·Il 60 10000 NEC 
45 ... Okhla-I 63 7000 PC X·Bar 
46. .Nehru Place -II 641 10000 NEC 
47. Nehru Place-III 642/3/4 30000 Fetex 
48. ·Nehru Place DI 646/645 13000 E·IOB 
49. Nehru Place DII 647/8 11000 E·IOR 
50. .Hauz Khas-I . 65 8000 PC N·Bar 
51. .Hauz Khas·II 66 10000 NEC 
52. Chanakyapuri·I 67 8400 PCX·Bar 
53. OkhiaDI 683/4/2 20500 E·IOB 
54. H. Khas RLU·I of NP Dl 686 7000 E·lOB 
55 .. H. Khas RLU·ll ofNP DII 685/649 8000 E·IOB 
56. Ch. Puri RLU·I of NP DII 687 6000 E·IOB 
57. .Qt. Puri RLU·ll of NP DII 688 7000 £olOB 
58. Chhatarpur RLU of NP Dll 680 3000 £oIOB 
59. . V-asant Kunj RLU of NP DI 689 9000 E·IOB 
60. lTekhand RLU of Okh!a DI 681 4000 E·lOB 
61. .Okh. RLU of JB DI 6823 1000 E·IOB 

·62. Aajouri Garden-B SO 6000 PC X-Bar --------23-724 LSSI94 
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SI. Exchange 
No. 

63, Rajouri Garden-IV . 
64. Rajouri Garden-m 
65. Rajouri Gawen-DI 
66. Karol Bagh-m 
67. Karol Bagh-IV 
68. Karol Bagb DI 
69. Rajouri Garden-I 
70. Janaitpuri DI 
71. Rajouri Garden DIl 
72. NangJoi RLU of RG DI 
73. IGIA RLU of RG DI 
74. RG Admn. Block RLU of RG 

DI/DII 
75. Hari Nagar RLU of RG DlII . 
76. Najafga.rh RLU of JKP DI 
77. Karol Bagb RLU-l of KB DI 
78. Ka.rol Bagh RLU-n of KB DI . 
79. Shadipur RLU of KB DI 
80. Palam RLU of JP D. TAX 
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Code 
--:----_._------"""";;;::--.:....:..,......--

CapacitY TYPe of 

53 
541 

5431S45 
572/ 
5721573/4-
578 
59 
556/5/9 
546 
547 
5452 

544/2 
540 
5562/2/7 
575 
578 
570 
3295 

Exch. -----
10000 
10000 
19000 
10000 
30000 

3000 
5000 

24000 
9000 
4500 
1000 

NBc 
Fetex 
E-I0B 
NEC 
Petel' 
E-I0B 
PC X-Bar 
E-I0B 
E·I0B 
E·I0B 
E-IOB 

81. Delhi Cantt. RLU of JP D. TAX 329 

9000 
6000 
3000 
5000 
3000 
6000 
1000 
5000 
1000 

E·I0B. 
E·IOB 
E-10B 
E-I0B 
£.10B 
E-I0B 
E·IOB 
E·IOB 
E·10B 
E·I0B 
E·IOB 

82. Samalkha RLU of JP DI 
83. Paschim Vihar RLU of JKP DI 
84. JKP RLU of RG DII 

5563 
557/8 
551 

Statemeot-B 

13000 
2000 

Details of exdlaDge area"lse expaosion (Net) programme duriag 93-94 

1. 
2. 
3. 
4. 
S. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 

Rajouri Gar(1cn 
Nangloi 
KarolBagh 
Janakpuri 
Hari Nagar 
DelhiCanu. 
Sanlkhan 
Najafgarh 
Paschim Vihar 
Chanakyapun 
Okhla 
Nehru Place 
Vasant Kunj : • 
HauzKhas 
LaxmiNagar 
Shadara 
Yamuna Vihar 
Idgah 
DelhiGate 
Mukherji Nagar 
Rohini 
Badli 
Shakti Nagar 
Keshav Puram 
Janpath 

Total 

. 

12K 
2K 
2K 

13K 
7K 
2K 
IK 
lK 
9K 
6K 

9.5K 
21K 
lK 

16K 
14K 
5K 
lK 
5K 
4K 
IK 
9K 
lK 

24K 
4K 

l.SK 

166K -------------------------



353 Written AnSWers 

I u 
0-a- I 

ld 
..:l 
~ 
7' 
o 

~ ~ 00 
., c 
0.0 

'6 
..; z 

N 

SRAVANA 19, 1915 (SAKA) Wrill1etl Atlswers 354 
---- .:---- ~ -



3;):) Written .:nswers AUGUST 10, 1993 Written If_en 336-

00 I - I '<t 

~ 
N N N N N N ~g:~~~<'1~~~~ .... N QI N it- ~ 

q- q- q-
~ 

QI 0;- q- q-
~. .... ~-~;i~~~~~~ 

\ 

\C\C q- o· ~ 
q-.., 00 0 ..., 0 .., .... ..., .., .... ..., ..., 

I '<t N -C!;OO 00 
~ 

, N~ ~ .,., ~ 0 .... 
~ \CO N .,., 

0 0 



351 Written~ SRAVANA 19, 19.15 (SAKA) W r.iUetz Al¥lIIl1'" 358_ 
. ..,~-~ 

Itt- C!"\ .... O\v'l') ~ .. 00..,1D 

~i~ ;: i~-&~ ~ ~ 00 ~ -!:;f _. 1:'-$1'1 ! o··!:_ ::'.l ... ~- . N' .. ~ gg N·-f'f')i> _ 

"" gs ~ .•. .,., --Eo- - '" -- -
fj 

~: ~.~. ~~p;l~i;q OOlnO'\O\f"f"'lN 

~i;:b~~~~ I OQoo .... N~O N'" 1'1 ~~~~'"tn~ ID I'll()",," -3~· -., II! g - ... - -""""'('I -"' d ;, 'S -0 
~ is" 

old 

l~ ~ 000000 M·oo cc 0000000000 ....... ~ggt'~~&~~ ooap 00 0..., oc O?op~~op~ , ~ ap N •••• ..9. '" ~~~8~~ ~~~~t?"i' "t fIf\ ~~N";' Z ~,~ ~~~~.~~ 1I'\ff\~""Of'fl'7-..c 0\..-( J:> ..... _ 0_ oAN .... .., 0 ~ffl NMf'I"l -I'll CI ::s 
CI :z 0 

0 C,) 

i-I I ;g ~ ~~~ , .... - ~~~~~ ~OO"'\ON_'" I At. _0 
"'~..,~O'" ... ~~ 

N _ 

~~ 8.g """ ... .... 0 0° ZZ ~ .. 0 
-~ I I 

~i i]~, ~~ql~~~ t"')f'f";NNMN ~~N~O::~~~ 

~~q~~~ ~~~~~~ NNQ,'ckoMlbck .., 
000 0 000' ob«>~~";'..!.o1ll ~.~; "'<N~",'" ("f'1 N t"l f"') ~~M 1'11'1 !::"'''' 

~~ .::s 
c 
CI 

foj 8 -I'll 

~ 
~ ...: z ZX '"' ~~~§ ~ ~:I:~= -~ u .. 1'1 e;e;~::at;;f o9~:;"~rIl C,)~~ ~fJ~ 
~ 

tQ 

~ 
~ g 
&l 
ra 
~ 

~ 
0 < 

~ .,., .;;t 1'1-- ,.., OOID" 

I ~~s .... ~.~~ '" 

I .... " i!!l r-: """ .. -- ..; 

I 
.n~ ~ ,_. "' .... -- ""'''' oc 
..... "Q" 1'1 o.~ ....... t:::.~ ....... g ~~~ '" § io\~l!!!~d ""'''''NN .... ....; 

3 f""JN'-:::;-N 0\ ti~!.! ~ ~ \0 ... t"P) .. 

..c;:;-~~.,.,co 
.... _ .. _ \D 

0 $~~;:iii~ ;;\C.~=~~ ~I!!N ~~ !JI 



359 Wrillcn A/Mwers AUGUST. 10, 1993 WriJten Answers 
" • J ~ ."., .. , ..... • • 

co ..,. 
~ 

co t- .... co .... 00 0- t-
~ 

..,. 
"? 

..,. co 00 00 t-

~ """ 
.... \0 

0- 00 00 00 

~ 
"? "" "" o!. . 00 00 Cl' Cl' op "" ,0 :t . M :E ~ N t-;. 

..., 
~ N ~ M .... ~ . .~ op .... ... 0 ~ ! ~ - ... . 

~ 
.., - .,.. ... ..., .... ... -.., 00 '" '" 0 ..... ;:;:; '" "" .., '" 

.., 
~ 

N 6 00 a 8 .... II) ~ ;;: '" 00 N .., 0- N 
.., 

""" '" N .... .., 
""" N N N N N 

'" N N N 
.., 

~ N 
~ 

N 

~ ~ 
N .... N N N N N 0-

~ 
..., .... 

~ ~ 
0- ~ ~ ~ ~ ~ ~ ~ ~ :2 ~ ~ ~ 

Cl' 
~. 0- 0- 0- 6 '" 6 0-

00 0 0 J:, 0 N .., 0 0 0 g 0 
;:;:; '" '" '" <'l 

.., <'l .., 
0 '" 

.., .., .., '" 
.., .., .., 

i 
to' 

..... .... 
'N ~ ...l ...l~~ Z g ~ 2 tS c ~ ~ ~ 

~ ...l C
1 

...l 0 t%: ~ ~~2 ; f2 Il-< Ii: Z ~ ~\ -( ~ E- {f.l .... Z ~ {f.l {f.l 

,. 
! 



: 361 . Written Answers SRAVANA 19, 1915 (SAKA) Written Answers. 36i 

{Englrah: . 

ZONAL OffICES FO~ REG~S'!RATION 
OF NEWSPAPERS 

2290. DR. LAXMINARAYAN PAN-
DEY A : Will the Minister of INFORMA-
TION AND BROADCASTING· be pl_d 
to state: ' 

\a) whetb.er the GovenrmeQt proposes 
to set up· zonal offices for registratiou of 
newspapers; 

(b) if so, by when; and 

(cJ if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
l'IHNISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) to (c) Three regional offices 
of RNI were opened at Bombay, Calcutta 
and, Madras during the Seventh Five Year 
Plail lilld these offices -cater to the needs of 
the newspapers in the' respective regions 
There is no proposal to set up zonal offices 
of RNJ fOr registration of newspapers. 

[Translation] 

N)ATIONAL FILM DEVELOPMENT 
COJU>O~TION. 

2291. SHRI RAM PRASAD SINGH : 
SHRI MANJAY LAL : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the objectives of eStablishing the 
National Film Development Corporation; 

(b) whtether the Corporation has pro-
vided financial assistance for the produc-
tion of films in regional languages during 
the last three years; 

(c) if so, the details thereof: and 
(d) if not, the realiOJlS therefor? 

l1ffi MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) The National Film Deve:op-
ment Corporation has been set up with the 
purpose of financing and promoting good 
cinema, encouraging talent as also promot. 
ing the integrated development of Indian 
film industry. 

(b) Yes, Sir. 
(c) The details are given in the state-

ment. 
(d) Does not arise, 

Statement 

The National Film D~velopm:mt Corp:>ration has p:i)vid~:!isl:lct;)ine1 financial 
:L;;istanc~ for production of 21 films in th~ regional languages d:lring the last three years, 

The details are as under :-

S. Name of Producer 
No, 

l' -2 

1990-91 

1. Sanat Kumar Das -Gupta 
2. Sambasiva Rao . 
3. Vicent Chittilappily 
4. A. K. Bir 
5' P. P. Raju ' 
6. Chitrasopanam 
7. S. Bhattacharya 
S. . Dr. Sllbbjrami Reddy 

'9. ,T •• K. Rajoev Kumar 

--------_- -_._--
Name of films 

3 

Janani 
Mrigtrishna 
Ottayadipathakal 
Addi Mimansa 

Bali 
Yamanam 
Arohi 
Bhagvad Gita 
Unniye Thedi Oru 
Unnikatha 

Language 

4 

Bengali 
Telugu 
Malayalam 
Oriya 

Malayalam 
Malayalam 
Bengali 
Sanskrit 

Malayalam 
-----_ ------- ------------------
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-------------_---- -----'-----........ ----..... ;._,.._..... 

1 .2 

10. Alit AlXli 
•• ·-1Ari ....... ldllliadi 
12. .K~.BbaDa 

13. Mohan Mohammed Films 
14. Ji'QCUS Fibns . 

• .JS. ,Gn1lamiM'¥''' 
.16 •. ,BijIwa.JAma . 
'17.· A.: S,· . .JPrataMm 

1992-93 

18. ': S • .BIad:adwya 
19. -JaiD'Movtes· 
IZO. ' : SlIpm ,1t.aDjIinkar 

.21. J. Jamuna 

FJUJN<J UP OF· seiEr ·POSTS 

·2192. SHRI .K. D. ,SULTANPURl 
Will the Minister of POWER-Oc,pkascd.to 
state ; 

(a) the number of posts for ~ 
CastesjTribes and bal:kwa.rd ,.daeses . filled 
up so far and lying vacant at present in 
the various departments under his Ministry; 
and 

(b) the time by which these posts are 
likely .to be fiI1ed up_ 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAlDU) : (a) So far, 467 
posts fOIl Scheduled Castes/Scheduled 
Tribes in..the:,Ministry of Powec.~attach
ed office have been filled ,and.'84,posts for 
Scbed1lled Castes /ScbeduIed : 'I'ri.lJa... are re-
mained. to.be f!lled. ,No. ~on for 
Backl!rard Classes in the CentraLiervices 
is~le. 

(b) Action has alre~y been ~ to 
fill up the vacancies, r~ed for -Schedul-
ed ,,~..8cheduled Tribes. 

3 4 
:« =====. z> p~ 

'Ch~ 
• Nambiteplu 
• Chann Pradesi 

"S~ 
• Shradham 

• Yasnam 
• "1Ilira 
• . 'UIichaUam 

Srushti 

Bhoomiputra 
(DoclUllCDtary) 

Dr • ..Memata 

.J)riya 
DmuIda 
Punjabi 

"~MaIapIIm 
Telugu 
~~ 
'lJUIil 

Ifeiugu 

Marathi 

POST OFFICES .. IN SANTHAL PAR-
GANA, 'BIHAR 

.2293."st11U.~N,~ : ~Will 
the Minister of COM¥UNlCATI9NS be 
pleased to state: 

(At) .the critecia ,laid down fOJ: Ql1eIiIIg 
of branch post offi~; 

(b) the number of post offices opened 
in Santhal Pargana division of Bihar dur-
ing .each of the ,.last UIHe yean!,', district-
.wise: 

(c) the }Jla,ges where,. '>DeW .po6t 
offices are· pFOII08ed to be set up duriag the 
next two years; 

(d) whether ~e is any proposal. to 
open branch post Offices at Gram Pancba-
yat Headquarters level; and 

(e) if so, the .d$oils ~? 

THE MINISTER',OF 'STAm -OF 'I'HE 
MINISTRY OF '>'CO.MMUNICA110NS 
(SHRI SUKH RAM) : (a); 'The ~teriai 
laid down for opening of. bJ"Q&:h,potIt offi-
ces are given in statqllent I. 

(b) the number>&f 'post 'Oftk:es opened 
in Santhal PiqualDMliea>ol'Bihat dur-
ing each of ..... ~,JJIIII'I, cIiBtrict-
wise is given in statement II. 
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(c) The na"'e8 of place~ where the lleW 
post otlices are propoiied to be liet up dur-
ing the next two years have not been iden-
tified so far. However, it is proposed to 
open a total of 90 extra departmental 
br:anch post offices and 8 departmental 
sub post oflices in Bihar during the Annual 
Plan 1993-94. 

(d) and (e) The Department give. 
priorit~ to opening branch post offices at 
Gram Panchayat Headquarters level subject 
to the fulfilment of prescribed normi, avail-
ability of re.ouree, and within the tarllet 
ilppwved by the Planning COJl1Mission. 

S/a{elll~l1t I 

The follo",illg Ilorms for openil1, braJlldl 
Post Offices effective forlll 1-4-1991 have 
been adopted ;-

(i) l'uplilulioll ; 

(a) In Normal ar~as; 

3000 population III a group of vil-
lages (including the PPO villages). 

(b) 111 /h~ Hilty, Tribal, Desert alld In-
accessible ar('as 

500 population in an individual 
village~ or 1000 population in a 
~oup of viliages. 

Writte,1l Answers 31.16 

(ii) Dis/ance 

(a) III I1fJl'llwl arcas 

The minirnulll dlstallce from the 
nearest existing post office will be 3 
Kms. 

(b) 111 Jiilly, Tribal, D~sat alld [llacct's' 
ri bI r rrreas ; 

The di.lance limit will be the iaJale 

as above except that in hilly area., 

the minimum diitanee limit can be 

relaxed by the Directorate in 
cases where ,ueh relaxation 
I' warranted by special cir-
cumstance~ which .hould be 
clearly exp:,lined while liubmittin, 

11 proposal. 

(iiI) AII/icipll/cd Illcolll~ 

(~) III Ilormal arcas 

The minimum anticipated rcvcuue 
will he 33-1/3 of cost. 

(b) III Hilly, Tribal, Desert alld Inac-
cessible areas; 

The minimum anticipated income 
will be 15'7< of the cost. 

Slatl'll1ml 1I 

Sl. Name of the 
No. 

District 

1 Codda 
2. Durnka 
3. Sahibganj 
4. Deoghar 

De(;lil. of post oHices opened in Sanlh,11 
P"rJ«nil Division under Annual Plans. 

Numb2r of branch Post cfficcs 
,-_______ ~-~-___.I.._-----~ _______________ ~ 

1990·91 1991-92 1992-93 

3 
1 
3 
2 

1 
4 
5 
4 

PS. Ouc Department,,1 5iub post ollice 
Bihar Quring 1992-93. 

w~s "Iso opc:lJed .in Deoghar Diitlict, 

24-724 LSS/94 
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SJil.A(.;110N NORMS FOR D. D. 
SERJALS 

2294. SHRI ASHOK ANANTRAO 
DESHMUKH 

SHRI BRAJA K1SHORE TRI-
PATHY: 

SHRI JEE\VAN SHARMA 

DR_ CHJNTA MOHAN : 

SHRI PALA K. M. MATHEW 

SHRJ VISR\VESH\VAR 
BHAGAT: 

SHRI MiL~JAY LAL : 

SHRI SHRAYAN KUMAR 
PATEL ; 

SHRI RAIN"j':iI-I SONKAR 
SHASTm : 

SHRI RAIIL'l.CHA.NDRA 
VEERAFPA: 

SHRI C. 1-:_ ICPPUSWAMY 

Wll the Minis:c; of n.zFORMATION 
AND BROl .. DC:A~TI3G be pleased to 
state , 

(a) whether attention of the Govern-
ment has been draw:1 10 the news items 
captioned 'A sinister dcsip: to steal DD's 
Illtellite channel', 'A desperate Govt. bid 

to muzzle electron:c m~dia' and 'Notice to 
D D., Govt. in time s~:)t C2se' appearing 
in the Indian Express da.<etl 3rd, 4th and 
9th July, 1993; 

(b) if so, the reaction of the government 
thereto; and 

(t) the action taken i-'l this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl K. P. SINGH 
DEO) : (a) Yes, Sir. 

I 
(b) Govemmenl hl", ~ noted the con-

tents of the said news items. 

(c) Thr caSe in t~e Delhi High Court 
is beina • uitably defended by Lie Govern-
ment. 

[El'lriish] 

DECONTROL OF NEWSPRINT 

2295. SHRI MANORANJAN BHAK-
TA: Will the Minister of INFORMATION 
,AND BROADCASTING be pleased to 
state : 

(a) whether the Kelkar Committee had 
recommended for decontrol of newsprint; 

(b)if so, the steps taken by the Govern-
ment in this regard; and 

(c) the imp:;c! of such decontrol on the 
neW5print impDrt policy? 

THE MINISTER OF STATE OF THE 
Mli'.'ISTRY m~ INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) Yes, Sir. Kdkar Committee 
recommended de-conlrol of newsprint with 
decanalisation and 40% tariff on ,import 
of standard newsprint. 

(b) and (c) Import of newsprint has 
been dzcanalised with effect from 1-4-
1992. Newsppers are now allowed to 
import ncwoprint directly or through hand-
ling agents in terms of the newsprint im-
port policy announced by the Ministry of 
Commerce on 31-3-1992. 

[ Trallslation] 

MISSILE TECHNOLOGY CONTROL 
REGIME 

2296. SHEl KESHRI LAL 

SHRI PARASRAM BHARDWAJ: 

SHRI MOHAN RAWALE : 

SHRI B. DEVARAJAN: 

SHRI BAPU HARI CHAURE: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether Russia wants India to co-
openite in accepting the Missi::e Techno-
loy Control Regime guide lines to allay 
fears in the west about our Missile pro-
gramme; 

(b) if so, the reaction of the Union Gov-
ernment in this regard; and 

(c) the stand of the tInion Gowmment 
in this regard ? 
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Jf.7ISWtr 

THE MINISTER OF STATE IN THE 
MINISTRY OF F-XTERNIAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) Yes, Sir. 
President Yeltsin 'Of RU58ia has sU~l!eg'.ed 
that India's readiness to accept the Missile 
Technology Control Regime (MTCR) 
Guidelines would hell' in bringing about a 
positive response from the world com-
munity,Uncluding Western countries. 

(b) and (c) Government's principled 
stand on MTCR is well established. Gov-
ernment maintains that tin l:l1ch time as; 
atTangements like the MTCR are ad hoc, 
discriminatory. lacking in transparency and 
do not take into account legitimate deve-
lopmental concerns, India will not accept 
such arrangements_ 

KELKAR COMMITTEE RBPORT 

2297. SHRIMATI SUMITRA MARA-
JAiN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether the Government have re-
ceived the report of Kelkar Committee on 
import of newsprint; 

(b) if so, the details thereof; 

(c) whether the Government have takCII 
any action on the report; 

(d) if not, the reason, therefor; and 

(e) th. time by which it is likely to IDe 
implemented 1 

mE MINISTER OF STATE OF THE 
MINIS'J1RY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) to (e) Yes, Sir. Kelkar Com-
mittee bad submitted i:s 'f~ort to the 
Government in August, 1988. Tne Gov-
ernment considered the report and most of 
the recomrnend2t'ons h:lVe been irnt>!e-
mented. The report has also been sc~fi.
nised bv the &'im~ctes Corr:mittee of the 
Tenth Lok 5:Jjbha as reflected in their 18th 
report (1992-93) presented to the Lok 
Sabha on 12-8-1992. 
[English] 

WORLD BA~"K LOAN FOR UPPER 
INDRAVATI PROJECT 

2298. SHRI SRIBALLAV PAN'IGRAffi: 
Will tIt. .MiniSter of ~lt he plea!ed 
to fltate: 

(a) whether World Bank l0311 gramect 
for the Upper Indravati Project Waf SIU-
pended ; 

(b) if so, the reasons therefor; and 

(c) whether it has now been ~ 
or revised and !he conditions s:ipulated by 
the Bank? 

THE MINISTER OF STA TB liN nm 
MINISny OF POWER (SHRI ,p_ V. 
RANGAYYA NAIDU) : (a) to (c) The 
World Ban)l: 103.n as well as the credit fOt 
the Upp'!r !ndTavati E,.deJ Power Pro-
ject was suspend~d w:th effect from 
28-7-1991 and the liHn was subsequently 
cancelled wi~h effect hom 5-12-1991, due 
to non-compE":,:ce of the agreed covenants 
by the project allthorj~;es. The credit 
provided by the B '~k \,"S however res-
tored w,th effe~t f'~:;l 24-12-1991 but 
bas again been 5U ;:>:o:;ded from 1-8-1993 
on the same grounds. ~e;;ot:ation5 arc 
being held wi'h the Blnk for !!einstatin, 
the credit for this p~oject on the guideline& 
sugges:ed by the Bank for improving the 
financial health of th~ project autboritt, 
which inter-alia, :nc'udes releasing at 
bud~eted subsidy for t3~ projec' by the 
State Governmen." finalisation of an ac-
tion plan for reduction of receivables of 
OSEB and pr~~ara'i()n of a progr:unmc 
from relief and ren."bilitation measures 
etc. 

(Translation] 

2299. SHRl :::I"==? SI~GH BHURIA: 
Will the ~,r:_~:c;~~ c:' ?O',VER be pleased 
to s'at~: 

(a) Vi))" hoo, £()-::~ cf the hydro-power 
projects of Mad~;'" Pr:d~5h hlve been 
t:anofer:ed to ;::" .. : ~,_; ~ Prdesh Electri-
ci.y B02!rd u:1ier ,;;~ N:crmaia Valley 
Develo::)!n~:lt . 

(c) whe:hcr :1:2 Gove,)1!ll!)!1t have de-
cided to h:mdo',-~r tlc:se projec:s to the 
private sectors ir: \';CW of the inability 
!:;.l.:A7V'n by :he ~L.~:::-~ PL~ce~h Govern-
ment and Madhya Pr.adesh BtectriI:ity 
Soard for completing these projecW; 
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_ .. (d) if 60, the names of the projects 
Iiilllded over or be'ng handed over along-
wi!h the names of the companies; 

(e) whether some projects are bein.g 
. taken in the joint sector; and 

(f) if so, the details thereof '! 

~. THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) to (d) The 
Government of Madhya Pradesh had trans-
ferred Maheshwar Hydr~electric Project 
(400 MW) from Nalrmada Valley Deve-
lopment Authority to Madhya. Pradesh 
Electricity noard in December, 1988. To 
mobilise resources and to meet acute 
,hortage being faced in meeting peak 
power dem1nd, the Government of Madhya 
Pradesh have decided 10 offer Maheshwar 
Hydro-electric Project to M/:;. S. Kumar, 
Bombay for implementa!ion of thr pro-
j~ct in the private sector. 

(e) and (f) No. Sir. 

ALLEGED THEFT OF DIESEL ENGINE 

2300. SHRI SANAT KUMAR MAN-
OAL: Will the Minis'er of RAILWAYS 
be pleased to state: 

(a) wbether the attention of the Govern· 
ment bas been drawn to the news-item 
captioned "Rly. driver charged of stealing 
diesel engine" appearing in the 'Financial 
Express', New Delhi dated July 12, 1993; 

(b) if so. whe:her the diesel engine wa~ 
stolen as reported in the newsitem ; 

(c) if so, the details thereof: and 

(d) the action taken aga;nst the errant 
.!aff for the incident to prevent such re-
currence in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LE~KA): (a) Yes, S!T. 

(b) and (c) The fac:s have not been 
reported correctly. The case relates to 
unauthorised movement of a diesel loco 
by an off-duty Railway staff. 

. (d) Instructjons already ellis! fer not 
I.a.vinl a Jocomotive ullmanMd. Thew 

instructions have been reiterated to .tl 
concerned. In this case, the erram staff 
has been taken up severely under tbe iDis-
cipline and Appeal Rules. 

[Trans/alion] 

RAILWAY ·PROJECfS IN UTIA:R 
PRAOESH 

2301. SHRI SURENDRA PAL PATH· 
AK: Will the Minister of RAILWAYS JJ. 
pleased to state: 

(a) the name! of on going proposed 
railway projects in Uttar Pradesh which 
are not likely to be' completed 011 time or 
ore I ikely to be delayed due to financial 
cons: raints; and 

(b) the names of projects in rellpect ol 
which the completion period had b.on ex-
tended e;ulicr nl~o 01' whose COlistru"ttoll 
work had been affected uue to iinallcial 
conMraints ? 

THe MI~ISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LE~KA): (a) (i) Katra-Faizabad New 
Line. 

(ii) Bagha-Chhitauni restoration. 

(b) Both the above projects plus Lalkua-
Kashi'pur gauge conversion. 

CLOSURE OF SUGAIt MILLS IN 
U.P. " GUIAlRAT 

2302. SHRI ARIUN SINGH YADAV: 
SHRI M.,HESH KANODI,., : 

Will the Miiiister of FOOD be pleased 
to "ate: 

(a) the number of SU!jIa,r mill, Iyin:: 
closed in Uttar Pradesh and Gujarat as 011 
30 June, 1993; 

(b) the details thereof, location-wise: 

(c) the reasons for their c1~ure ; and 

(d) the remedial liteps taken to revive 
these mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAl;P 
NATH R..,n: (a) and (b) The Stat. 
Government at U:tar Prad.sh hat illfDfIll. 
od tll.t only en. mfa, mil}.. tl'Illlely, ~l'1l'li • 
labad Sugar MilIl, Khalilattad, Dittcict 
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Basti, was lying closed as on 30-6-93. The 
State Government of Gujarat has informed 
that one sugar mill, namely, Sh.ri Una 
Taluka Khedut Sahakari Khand Udyog 
Mandli Ltd., Una, District Junagadh wu 
closed as on 30-6-93. They have f~rther 
i.timited that three other SUF mills, 
namely, those at Talaja, Dhoraji and 
Gavadaka (Amreli) are under liquidatio. 
sinc~ long. 

c) Khalilabad Sugar Mills could not 
undertake crushing during the current sea-
son due to oapacity expa.nsion of the pl-ant 
and financial crisis. Una sugar mill of 
Gujarat could not undertake crushing due 
to inadequate supply of .ugarcane. 

(d) The mill-owners of Khalialabad 
SUg:lf Mills are pursuing a propOia! for 
sandion of term loan from financial 811-
lUtion, otc. for modornisation nd e~an
s:on of th~r plant. The Sta1e Government 
0{ Gujarat is maki1'l,g an a!5e§sment of the 
cane availability position with regard to 
Una ,u,ar lIIil1 after which ~opriate 

action will 1!c taken. 

(i) Estimated productioa of supr 
(ij) Estimated consumption of sugar 

(iii) Imports 

[English] 

IMPORT, EXPORT OF SUGAiR 

2303. SHRI SYED SHAHA;BUDDJN: 
Will the Min:llter of FOOD be pleased to 
state: 

(a) the production/consumption and im-
port/export of sugar during 1992-93. 

(b) the stock of SUglllI' in the country 
as on April 1, 1992 and April 1, 1993; 

(c) the ~imated production during 
1993-94 ; 

(d) the estimated consumption during 
199~-94; and 

(e) the quantum of import/ export of 
sugar envisaged tbis yoar? 

ToRE MINISTER OF S'P .. '.1'E OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH R,Al): (a) and (b) The required 
information for the sugar season 1992-93 
(Oct. 92 to Sept. 93) is as under:-

(Figure in Lakh Tonnes) 

(iv) Exports (Provisiollal) upto 17-7·93 (iaelu.illl N~al) 
(v) Stocks of sugar as 011 1-4-1992 

107.00 

120.00 

Nil 
3'20 

73'96 

(vi) Stock of sligar as on 1-4-1993 

(c) and (d) SU8ar production for 1993-
94 season would depend upon the cane 
prodllction, diversion of available cane to 
gur and Khandsari sec:ors etc. The esti-
mates of sugar prod'Uction for 1993-94 
season have not yet been received from 
State Governments/Sugar Factories. The 
e~limated consumption during 1993-94 
season i6 124.00 lakh tonne5. 

(e) A quantity of 3.20 lakh tonne6 has 
been uported till 17-7.t993 dUJriD, tilt 
CijJ.1't'l{t lm.'t] .. ~ S'~ (~ 
!leptember). 

[Trall.'/ll/iol1j 

(ProvisiollaO 
78'67 

(Provosional) 

SETTING UP OF MUSEUMS 

23M. SHRI GOVINDRAO NIKAM : 
Will the Minister of HUMAN RESOURCE 
DEVELOPME"IT be pleased to state: 

(a) whether some countries like Sri-
lanka. Thailand have requested for setting 
up of museum, of Bhagwan Buddha's 
reres: and 

(b) if so, the rea;:tion of the Govern-
mtiDt thfl'eta _uti til_ l1l"opI'1Md 11:l8tiom1 

. ~ ~ lIl'IJIelrm a'R' ~ t'tl ,.._ 
~IP 'f 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DBPARTM'ENT OF 
EDUCATIO:-J AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : (a) No, 
Sir. 

(b) Does 110t arise. 

[English) 

FINANCIAL ASSISTANCE TO 
CULTURAL ORG.<\NISATIONS 

2305. SHRI N. J. RATHVA: Will t1le 
Minister of HU>MA.~ R:ESOU'RCE DEVE-
LOPMENT be ple~ to itate: 

(a) the nUIIllber of propOialII received 
from the cultural o])ganisation of Gujamt, 
particularly from Vadodara, Bharuch and 
Pancbmahah districts for finanC:'lll a!l!!i~ 
tance du~ing the las~ three years; 

(b) the number of proposals ap'proved 
or still un~r consideration; and 

(c) ~he amount sanctioned !!O far and 
the amount actually provided during the 
above periOd? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMl~N RESOUR.CE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATIO~ A ...... D DEPARTMENT OF 
CULTURE) (KUMARI SEUA): (a) to 
(c) The informatio.!l is being collected and 
will be la·d on the Table of the House. 

.-i 
PROCUREMENT AND SUPPLY OF 

•• j 

COARSE GRAINS 
2306. SHRI R. SURENDER REDDY: 

Will the Minister of FOOD be pleased to 
state: 

(I) the approxima:e total production and 
procurement of coarse grains, like Jawar, 
Bajra. Maize etc. in the country during the 
last tbree years; 

(b) whether the coarse grains procured 
by the Food Corporation of India are 
likely to suffice for sale through the Public 
Diltribution System; and 

(c) if not, the steps p!"ol'osed to be 
taken to auament the supply of coarse 
arliu't 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAJ) : (a) A si:.;tem::;z; riving re-
quisite information is :ltt3ched. 

(b) and (c) Coarse grains procured ill a 
State for Centr3.1 Pool are usually allotted 
to that State itself. as consumer preference 
for such grains in mairly limited to areas 
in which these are grown. However, Gov· 
ernment has recently taken steps to make 
these grains popular, like the reduction of 
Central Issue Price of Hybrid Jowar of 
Fair Average Quality to be used in Public 
Distribution System in Maharash'ra and 
other states frorn the e'Cistin~ rIP of 
Rs. 199'- to lb. 175/· per qd:!tal for nOT-
mal POS llnd from Rs. 149/- cO R< .. 125/-
per quintal for RPDS ~rom E-R-1993 and 
urto 31·10-1~93. 

, Statemtat 

,~ .. __ .~~ ----_ ~-. -- ----~---.. 

Marketing Year Prod'.Iction of Coarse grains 

-------- -.---- ---
Kharif Rabi 

1990-91 296.00 51,60 

1991-92 277 .10 49.90 

1992-93 221,60 41.00 

------------

PrOC'lrement of C)~rs; [', -ai!cs 
for Ce!~t:'al P·x,l 

KLarif 

2.03 

r~!g. 

3 . ')3* 0.01* 

Pro1!lction relates to Alriculturc year 198'·98,1990-91 llld 1991-92 respectively 
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[Translmi01'll 

EXPANSION OF OPERATION 
BLACKBOARD 

2307. SHRI KHELAN RAM JANGDE: 
Will the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Operation Blackboard 
Scheme is proposed to be extended in some 
educahonally backward districts of Madllya 
Pradesh and Uttar Pradesh; 

(b) if so, the de t niis thereof; and 

(c) the amount allocated to State Gov-
ernments therefor during 1993-94, State-
wise? 

THE D::O:PUTY :.1I!'aSTER IN THE 
MINISTR-1 oX' HUMAN RESOURCE 
DEVE1,OFMENT (DEPARTMENT OF 
EDUCATlON A;-":D DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) 
Til.: ,cheme is in Operation in the entire 
cO\li!try indudio; educationally backward 
districts of Ma(ihya Pradesh and Uttar 
J'ratksh. 

(b) The co, CL:g'c of schools in Madhya 
Praue,h and Uttar Pr,~desh is as follows :-

Slate No. of schools covered 

(a) Pwducti,)l1 
Year (July-]L;ne) 

1989-90 
1990-91 
1991-92 
19)2-93 (likely) 

--~ .... ~-~. 
(b) Financial Year 

64722 (100%) 

70083 (99.5%) 

, li, :.,.'I~ 
(t)Arl amount of RI. 179 Crorel haa 

been allocated under this programme dur-
ing 1993-94. No State-wise allocations are 
made under the scheme. Proposals of 
the State Governments are sanctioned de-
pending on the pace of implementation of 
the phases sanctioned earlier. The funds 
released so far during 1993-94, are as 
below:-

Karnataka 

Orissa 

[Engli&h] 

- Rs. 397.65 lalls 

- Rs. 434.06 lakhs 

PRODUCTION OF FOODGRAlNS 

2308. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of FOOD be 
pleased to state : 

(a) the production of foodgrains in the 
country during each of the last three years; 

(b) the quantity of foodgrains distributed 
from the Central Pool under P,D.S. during. 
each of the last three years; 

( c) the likely consumption requirements 
of the country by the end of the century; 

(d) whether the Government propose to 
increase internal production of foodgrains 
to meet the needs of the country by the 
end of the century; and 

( e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAIl : 

Production of 
Foodgrains in 
million tonnes 

171.04 
176.39 
167.06 
181.20 

Quantity distribu. 
ted in Million 
tounaj 

Rice Wheat 

7.87 7.09 
10.04 8.73 
9.36 7.40 
2.11 0.95 

1990-91 (P) 
1991-92 (P) 
1992-93 (P) 
1993-94 (P) 
(Upto June, 93) CP)-Provisional ,----
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(c) The Sth Five Year Plan docul'lltnt 
envisages the requirement of foodgrainl 
at 245.0 million tonnes by 2001-02. How-
ever, the requirement of foodgrains at a 
given point of time depend on a number 
of variable factors like population charac-
teristics, level of production, income dis-
tribution, consumer habits and availability 
of substitutes, etc. 

(d) and (e) In order to increase the 
production of food grains, Central Sector I 
Centrally Sponsored Schemes arc in opera-
tion in the country viz. Integrated Pro-
gramme for Rice Development, Special 
Foodgrains Production Programme (Wheat), 
and Special Foodgrains Production Pro-
gramme (Maize & Millets). Assistance is 
provided to States for the implementation 
of various components of these schemes 
such as demonstration of technology. 
Farmers training as well as distribution of 
seeds, weedicides, plant protection chemi-
cals, farm implements/cquipments etc. 

(c) Year 

1990-91 

1991-92 

1992-93 
--------------- ~----~-

Due to heavy rains, hail ,torms, entry 
of water through the flap doors of wagons 
etc. the damages were caused to food-
grains during storage and transit. 

[EnglishJ 

DURGAPUR STATION 

2310. DR. SUDHIR RAY: Will the 
Minister of RAILWAYS be pleased to 
.tate : 

(a) whether there is a scheme to moder-
nise and renovate Durgapur Station; 

(b) if 1i0, the detail. thereof; and 

(c) if not, the reasons therefor? 

[Trallslfiti911) 

DAMAGE OF FOOD GRAINS IN 
BIHAR 

2309. SHRI RAM LAKHAN SINGH 
Y ADAV: Will the Minister of FOOD be 
pleased to state : 

(a) whether the foodgrains in FeI 
godowns in Bihar had been damaged dur-
ing 1992-93; 

(b) if so, the detail& thereof; and 

Cc) the quantity of foodgrains damaged 
in Bihar in each of the lalit three years ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAI) : (a) A meagre quantity of 
27 tonnes of foodgrains got damaged i. 
itorage during 1992-93. 

(b) The commodity-wise break. up is as 
under :-

Wheat ...... 25 Metric Tonnes 
Rice ...... 2 Metric Tonnes 

Averalotc 
stock in 
storage 
(Iakh MTs) 

2.66 

1.65 

2.16 

Quantity 
dama&ed 
(MTs) 

741 

257 

167 

Percentalote 
(annual) 
stock in 
storage 

0.28 

0.15 

0.08 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) and (b) Modernisation of 
stations is a continuous process and works 
in this regard are taken up when liO war-
ranted by traffic needs. Accordingly, 
Durgapur Railway Station has recently 
bIen modernised at a cost of Rs. 63.64 
lakh under the Model Station scheme. 
Works of provision of AC Retiring Rooms, 
waiting hall, cover over fOOl-over bridge, 
improvement to circulating area, improve-
ment to water supply, development of 
garden. replllcement of furniture in wait-
ilUl rOQms aJld retiring room, provision of 
water coolerll, raising of platform level, 
modernisation of refreihment room, kit-
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cheD, mosaic bendlel etc. were completed 
UDder this scheme. In addition, worts of 
provision of additional platform cover on 
Up Platform and provision of platform 
cover on VIP Platform have also bOca 
taken up. 

(c) Does not arise. 

EDUCATIONAUY BACKWARD 
DISTRIcrs OF GUJARAT , 

2311. SHRI MAHESH KANODlA: Win 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the names of the educationally back-
ward districts in Gujarat; and 

(b) the steps being taken by the Gov-
ernment to increase the literacy level in 
thcae districts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) 
Tbc districts of Banaskantha, Panchmahal 
and Dangs of Gujarat have a literacy rate 
which is below the national average of 
52.21 % and the Female literacy rate is also 
below the national average of 39.29%. 

(b) Universalisation of elementary edu-
cation, non-formal education for the 
school drop-outs and the National Literacy 
Mission for the adult illiterates in the 15· 
35 age group form part of a larger strategy 
for the eradication of illiteracy in the 
country. Total Literacy Campaign have 
beeo approved in 13 districts of Gujarat 
including the district of Banaskantha and 
Dangs. 

NEHRU YUVAK KENDRAS 
2312. DR. VASANT NIWRATTI 

PAWAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) whether the Goverriment contemplate 
any change in the existing set up of the 
Nehru Yuvak. Kendras in the country: 

(b) if so, the details thereof; and 

(c) the total amount spent on NYKs 
during the year _199M3 ? 

~ 5-724 LSS/94 

-------_----- --------

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PARUAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK) : (a) and (b) 
Yes Sir. The Government is contemplat. 
ing a change in the organisational strue ure 
of the Nehru Yuva Kendra Sangathan 
which has grown considerably. 

The change in the structure is under 
examination. 

(c) During 1992-93, Rs. 8.86 crores was 
spent under Plan and Rs. 4.91 croJeS 
under Non-Plan. 

PUNNAIYA COMMITTEE ON 
UNIVERSITIES 

2313. SHRI BARE LAL JATAV: Will 
the Minister of HUMAN RESOUR.CE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have c0ns-
tituted any Committee under the Chairman. 
ship of Justice Punnaiya to consider the 
matter of financing universities and to 
examine their resources; 

(b) if so, the details thereof; 

(c) whether the said Committee bas sub-
mitted its report; 

(d) if so, tiM: main reOQlDmendatioas 
made by the Committee; and 

(e) the action taken/proposed to be 
taken on those J.'IecommendatioDs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUAMRI SELJA) : (a) and 
(b) Acconling to the information fur· 
nished by UGC, the Commission has 
appointed a high powered committee under 
the Chairmanship of Justice K. Punnaiya 
to examine the present financial situation 
in regard to central universities, deemed 
universities, Delhi Colleges and technical 
institutions funded by the Government of 
India and to make recommendations about 
their financial needs and systems for the 
future. The terms of reference of the 
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CdDuhittee are as foUoWs:~' 
(1) :To ~e \he present. policy, 

II()CIllS and the pi.t;elJ1" \ ,of' , PrQviding 
dey,eiopment and mainteDanQC JJan~ to 

,<::cntriu Universities. Deemed 'driiversi.-
.ties, Delhi Colleges and TechnicaI J~Sti~ 
tutions from the University G'rants 
ComniissioniMinistry of Human Re-sqllfCC Development and to suggest poli-
cies and noClllS for determining grants 
in future. 

(2) To examine the inter-university 
variations in development and mainte-
nance grants (per student, per depart-
ment, and any other relevallt criterion) 
with a view to develop objective parll<' 
meters governing such gran s. 

(3) To examine the pattern of utili-
sation of the grants. 

'( 4) To examine the pattern of alloca-
tions of grants between teaching research 
and non-teaching functions and to suggest 
norms rela ing to expenditure on the 
above functions. 

(5) To examine .the feasibility of deve-
loping norms for individual items of 
expenditure under the development and 
m3.intenance grants and, to suggest such 
norms; and specifically. to examine 
whether students/research students 
strength should be rela ed to faculty 
strength and the strength of non-teaching 
employees or any other criteria in this 
regard. 

(6) To consider the extent to which 
flexibility should be available to the ins-
ti utions for increasing or decreasing 
tHf,enditure on the individual items under 
ihe'mili'ntenance grants. 
~, " i ' '. 
,,(7) Tp",aplore and recommend ways 

of improving overall cost efficiency of 
ttl!: inslitut!ons. ' 
'. (8) To study the extent to which the 
illSti utions are mising their own re-
SOIl1'Cles, ,and to suggest specific measures 
for aUm1enting the pn>portion of re-
IIOUfCC r.lising by the insti!utions. 

(9) 10 recommend inceritives to ins-
titutioti~ that raise higher proportion of 
internal resources and '0 develop norms 
for utihsation of internally generated 
tesources .. 

IJ'>JOO)'t1J'o,'teView exifliil1r'~ ·ref 
'finaACial a'slliStanee for 'iIeeI!y' studedts' 
such 'as ,~> iJudenSbip, seholatsbii';" 
students lOans"and . 'to I m:ommiiDCf' 'Dleiii- ; 
!lUtes fGr initiating !IUi:h' l 'Jdtettte wttlr ~ 
a view to assisting students from' 'diJ.J·' 
advantaged sections of the. co~utlity, 
and promoting equity in higher educa-
tion. 

(11) T~ (;OqSider any. J~; ~ndl
liary to the' above wbich the' ~mmittee 
may c:oasider. rclovant. " ] 
(c) No; Sir. ;, 
(d) and (e) Do not ari~. 

ALLOCATION· .FOR ADULT 
EDUCATION 

2314. DR. K. V. R. CHOWDARY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to s' ate the 
amount allocated by the Government under 
the Adult Education' Programme to the 
State Governments for the year 199'3":94' 
State-wise ? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR! SElJA): No 
allocations are made to the Sate Govern-
mentlUT Administration for adult educa-
tion progmmme as sucb. Grants are' re-
leased On the basis of tbe requirements of 
the State GovernmentfUT Administratiori' 
and to 'he district level societies imple-
menting Total Literacy Campaigns and to 
the voluntary agencies as per the financial 
pattern and norms, governing the variOU!l 
schemes for Adult Education. 

SHU1TLE TRAINS BETWEEN 
GUWAHATI AND NEW BONGAlGAON 

231~o'SHRI UDDHAB'BARMAN: Will 
thl! Minister of RAILWAYS be pleased' fto 
state~ , . . 

(a) whether 'he Government have any 
proposal to introduce additional ahutt}e 
train from Guwahati to New Bongaigaoo 
and back and also to increase the number·' 
of coaches of the existing shuttle on thIs 
route in view of heavy rush of passengerS; 
and, , 

(b) if so, the de!anS t1iereof'1 
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'11m' MINISTER' OF' ~Nt1!; IN THE 
~InR,~ OF,R.w-~~YSJ~~RI"K, C. 
,tBNIV.', ,: Ja~ :}I(o' Sir •. How~p.t "ff~' 
,4;.S!~~ JiwQ !l4d!.!iOnal waches are Ije)q, ~ 
by 53/54 Passenger ex. ,Guwaba'i on every 
Saturday and ex. New Bongaigaon on every 
Moaday. "!,, 

(~) ,~s -Jl~t arise. ' 

-'> . OIL MILts IN GtJJA)tA" , 

2316. SHRI DILEEPBHAI SAN-
GHANI: Will the Minister of CIVIL 
SUPPLtEs, cONSuMER'AFFAIRS AND 
PUBlic DISTRIBUTION 'be pleased to 
state: ,.. ",', ." \" . 

(a) the number of oil mBIs functioning 
at present in Gujarat;" 

(b) whether 'he Government of Gujarat 
bas sent a ))TOI)OSsl for t_Jexpaasion of 
existing oil mills or to set up some more 
,oil mills in the ~ate dlJrin~, the Eightb 
Five Year Plan period; '.' 

( c ) if 8(); the details thereof, 10cati0n-
'wise; and 

(d) tbe steps taken' or proposed to be 
taken in this regard? 

TffE MINISTER OF STATE IN THE 
MINISTRY OF CML SUPPI 'yES. CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED) : (a) As a result of delic:ensing 
of Ve!!etable Oil industry with effect from 
24th July, 1991, no information aboUt tbe 
number of oil mills functioning" at 'present 
in Guiarat is avail?ble. However, as per 
available information, the number of oil 
mills set up in Gujarat under Industries' 
Development and Regulation Act, prior to 
24th July, 1991, was around 65. 

(b) No such propbsal from the Govern· 
'ment of Gujarat has been received in this 
Ministry. 

(c) and (d) Does not arise. 

COCOA PRODUC'l10N 
2317. SHRI MtlLLAP.u.LY RAMA-

CHANDRAN: Will the Minister of 
lA().RttruLTIJn be ptea&e4/to ata: 
',' :(a)" the piOd~dioit: ~~"Coc:oa ~,the 
Jut three yean, 'OIIc-\vUle; 

(b) the step] proposed to be taken by 
\!le Govequnent to increase the yield of CocOa; '. 

(c) wbether Government prop<l6e to 
liberat:se marteting policy' by' abolishing 
the purchase tax :m,posed on Cocoa;.'·· an'cl 

(d) if 90, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF, AGRICULTURE (SHRI 
ARVIND NETAM): (a) The rough esti-
mates of production of Cocoa duri.ng the 
llllt three years is given below: 

Tonnes 
1990-91 6622 
1991-92 7281 
1992-93 6757 

(b) A Central sec'or scheme for the 
development of cocoa is being implement-
ed for' increasing the production and pro-
ductivity of cocoa, The measures propos-
ed under th's scheme for increasing yield 
of c::oc:oa are (i) establishment of. demo:!s-
tration plots in' the farmers' field to en-
courage seien'ific manuring and plant 
protection; (ii) provid'ng financial assis-
tance for setting up 'rrigation uni's; (iii) 
estabrshment of demonstration plou; of 
high yielding clones in fanners' fields; (iv) 
production and d:str:bu'ion of high yield· 
ing c:oc:oa seedlings; and (v) rejuvenation 
of unproducJve cocoa gardens. 

(c) and (d) Government of Kerala is 
not considering :he propo:at for abolition 
of purchase tax on cocoa. 

[Translation] 

EARTHQUAKE VICTIMS 

2318. SHRI BALR.4J PASSI: 
SHRIMATI BHA VNA 

OHIKHALIA : 
DR, RAMESH CHAND 

TOMAR: 

Will the Minis'er of AGRICULTURE be 
pleased to refer to the reply liven to Un-
starred Question No. 220 on February 23. 
1993 and state: ~')( I 

(a) whether information 'reprding~ mis-
use of funds for earthquake ~i~" of 
U .tartaahi region has been coUec:tocI ~ 
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(Ib) if 90, the <let:!Itis the.reOIf; and 

(c) if not, the time by which the infor-
mation :6 likely to be collected ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVliND NETAM): (a) Yes, Si.r. 

(b) Government of Uttar Prade9h has 
manned that aUo_ment of land made by 
the Vlbge Pradhan to 11 people of Vil-
lage N aiapa.ni in Dehradun district has 
eince been c.!KICIled. Unauthorised cons-
tructions made on these lands have also 
been slopped. 

(c) Does not arise. 

[English] 

PEPPBR RESEARCH CI!NTRB 

2319. SHRI K. M. MATHEW: Will the 
Minis'er of AGRICULTURE be pleased 
to slate : 

(a) wbether there iB aoy proposal under 
consideration of the Government for set-
ting up of Pepper Research Centre in 
Kcrala ; 

(b) if so, the aims and objec:ives of the 
proposal research centre; 

(c) whe~her research work carried out 
in the said institute will be utilised for the 
benefit of pepper growers in the State; and 

(d) if so, the de~ thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-<X>NVFJNTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
AGRICULTU'RiE (SHRI K. KRISHAN 
KUMAR): (a) No, Sir. lCAR bas al-
ready the Natioool Regean-ch Centre on 
spices at Calicut in Kerala. Besides 
Kerala Agricultural UniVCl"Sity has also a 
strong progmmme on SIp' ces research. 
Spices Board of Government of India has 
al!IO its researcb centre located in Kerala 
at My~adumpa.ra. 

(b) Does not arlae. 

(c) Daea IIOt arise. 

(4) Dot, DOt arise. 

roACHING TO sc/n sruDBNTS 
2320. smu VlLASRAO NAGNA11I-

RAO GUNDEWAR: WiD the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(11) the number of coaching ceut.rea or-
~ised in Mabarasbtra to give coach' III 
to the Scheduled eastefScbeduled Tribe 
candidates seekiog adm.!Bsion to the Navo-
daya V Idyalayas during each of the last 
three ye.rs; 

(b) the number of studeIIts of these 
categOl"ies who were given coaching at 
these ceutJ"es doriog the above per;od; 

(c) the number of e!udeota out of them 
who actually appeared for the eotraDce 
test; and 

(d) the DUIII1Iber of sudl studeats who 
passed the test? 

THE DBPUTY MlNISTBR}IN TIlE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARl SEllA): (a) 
Navodaya Vidytiaya Samiti bas intimated 
that they are not organising any coaching 
centres anywbere in lOOia including Maba. 
rasohtra for oandidates seek ng admissioo 
to :he Navodaya Vidyalayas. 

(b) to (d) Does not arise. 

[Transitzlion] 

UMRAID-VARORA RAIL LINK IN VI-
DHARBA REGIQN (MAHARASHTRA) 

2321. SHRl Vll.AS MUTTEMWAR: 
Will the Minister of RA.lLW A YS be plea-
ed to state: 

(a) whether the Government propose to 
link Umraid, Mru.arghokra, Nand, Chi-
moor, Murpar, Bandar and Vaxora by rail 
to facilitate transportation of coal aV:1il:L-
ble in coal deposi.s of Vidharbha region 
in Mabarashtra; 

(b) if so, the details thereof; and 

(c) if not, the re8IOIII therefor? 

mE MINISTER OF STA'IE 1M THE. 
M!NlSTRY OF RAIL.WA YS (SHlU It C. 
I.ENKA) : (a) No, Sir. 
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(b) .Does not ariIe. 

(c) Constraint of resoun:es. 
-wiRELESS SETS IN DELIU ZOO 

2322. SHlU SATYA DEO SINOH : 

SHRI BRIJ BHUSHAN SHARAN 
SINGH: 

Will the Minister of ENVIRONMENT 
AND ~ be pleased to state : 

(a) whether the Government proposed 
to provide wireless sets in the Delhi Zoo 
for its proper management; 

(b) if so, the details thereof including 
the number of wireless sets proposed to 
be provicied to the Zoo; 

(c) whether the equipments arc propos-
ed to be imported from foreign countries: 
and 

(d) if so, the details thereof and the 
amount of foreip exchange likely to be 
spent the~n ? 

THE MINISTER OF STATE OF THE 
MINTNSTRY OF ENVlRON:\fENT AND 
FORESTS (SHRI KAMAL N,\TH) (a) 
Govt. proposes to provide only walkie 
talkie sets to National Zoologi;;al Park for 
intra-zoo communication. 

(b) Initially, 3 such se:s are proposed to 
be supplied. 

(c) No. Sir. 
(d) Does not arle. 

[English] 

MINING ACI1Vf11ES IN ARAVAJ.I 
RANGE 

2323. SHRI ANNA JOSHI : Will the 
Minister of ENVIRONMENT ANn FO-
RESTS be pleased to state : 

(a) whether the attention of tile Gove-
crnment have been drawn to the nevv-s item 
captioned "Rajasthan Me Khan::tn l'.fafia 
Ki Loot-Khasot" appearing in the 'Blitz' 
(Hindi) dated June 12. 1993; 

(b) wbethher Committees appointed to 
ensure the enforcement of ban on mining 
activi'ies in Aravali Range including Sariska 
Tiger Reserve have submitted their re-
ports; 

(c) if 80. the observations/recomlmn' 
datioat made by tile ClOIDIDiIteeS; and 

(d) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a> 
Yes, Sir. 

(b) No Committees bave been appoint-
ed to ensure the enforcement of ban on 
mining activity in Aravalli Range including 
Sariska Tiger Reserve. 

(c) and (d) Do not arise. 

WORKING WOMEN HOSTELS 

2324. SHRI G. MADEGOWl>A : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) tbe nnmber of proposals for cons-
truction of Working Women HOItels sanc-
tioned in Karnataka and other States 
during 1992-93. State-wise; and 

(b) the places where the Working 
Women Hostels are proposed to be sanc-
tioned during 1993-94 in Kamataka ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOl.JRCE 
iDEVELOPMEN'T (DEPARTMENT OF 
WOMJ;N &: CHILD DEVELOPMENT) 
(SHRJMAn BASAVARAJESWJlRI): (a) 
30 proposals inclusive of 4 in Karnataka 
were approved under the Scheme of Assis-
tance for the Construction/ExpaDsion of 
Hostel Building for Working Women with 
Day Care 'Centre for Otildren during 
1992-93. The Sta+e/Union Terri'ory-wise 
break up of sanctioned hostels is given 
below:-

---"-- - ---------""- -""--- " "---
s. No. State/Union 

Territory 

I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Bihar 
4. Karnataka 
5. Kerala 
6. Maharashtra 
7. Nagaland 
8. Orissa 
9. Raj1lSthan 

10. Manipur 
11. Delhi 

No. of Hostels 
!llIlctioned 

6 
1 
1 
4 
5 
8 
1 
1 
1 
1 
1 

30 
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(b) The location of future Hostels for 
Working Women depends on ~he proposals 
made by eligible organisatioas, keeping in 
view the need for hostels in various places, 
Such Hostels are sanctioned on the re.:eipt 
of complete applications from eligible 
organisations recommended by the State 
Government/Union Territory Admin:s~ra

tion concerned. 

[Translation] 

PANTRY CARS 

2325. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) the total profit or loss of the Pantry 
Cars in the Northren Raihvay during 1992-
93: 

(b) the reasons for the lo<;s. ii ally. 
~nd 

(c) the remedial measures taken in this 
regard? 

THE MINISTER OF STATE IN THE 
M~STRY OF RAILWAYS (SHRI K C. 
LENKA) : (a) Profit accrued from the 
departmentally run Pantry Car on Northern 
Railway during 1992-93 was R~. 87.2611 ", 

(b) and (c) Do not arise. 

!~E:::D NAGAR-KALYAN RAILWAY 
LINK 

2326. SHRIMATI PRATlBHA DF.'!· 
SINGH PATIL : Will the Minist~, of 
K,' ILWA YS be pleased to state : 

I a) ";hether the Government of Maha 
rash'ra has sent any proposal to the 

TYPe of Mill. 
(I) 

Toned Milk 

Full Cream Milk 

Union Government for construdon of 
Heed Nagar-Kalyan rail route; 

(b) if so, the details thereof; and' 

(c) the decision by the Union Govern-
ment thereon ? 

THE MINISTER OF STATE TN THE 
M'NISTRY OF RAILWAYS (SHlU K. C. 
LENKA) : (a) No, Sir. 

(b) and (c) Do not arise. 

MOTHER DAIRY MILK 

2327. DR. RAMKRISHNA KUSMA-
RIA : Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whe+her the Government have in-
creased the priee of Mother Dairy milk 
in Delhi with effect from July 1, 1993; 

( b) if so, the reasons therefor: 

(c) the number of times price of Mother 
Dairy Milk was increased during the last 
iWO years and the perecentage of increase 
mad(_' during this period; and 

( d) the steps proposed to be taken by 
the Govcrnmen+ to check the nrice rise so 
'.I, to make available milk to the resi.tents 
of Delhi at reasonable rate ? 

THE MINISTER OF STATE IN THE 
\lJ1\'lSTRY OF AGRICULTURE (SHRI 
.\RVIND NETAM) : (a) and (b) The 
;.lother Dairy have revised the sale price 
::f Toned Milk and Full Cr:::am Milk 
(FeM) with effect from 1-7-19)3 as 
~mder :-

(Rs. per litre) 
"_--------_ .. _' -

From To 
(2) (3) 

----------------
7.50 

10.00 

8.00 

10.50 
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The price increase became inevi'ab!e riue 
to higher price being paid to the State 
Cooperative Dairy Federations for procure-
ment. of .milk. 

._--_._------------

(c) The sale price of Toned Milk and 
full Cream Milk was increased/decreased 
by the Mother Dairy From 1-10-1992 as 
tmder :-

Date TYPe of 1\1ill, From To 

(Rs. per litre) 

Percentage 
increase (+) 
decrease (-) ----_. -_. __ ... _----_. __ ... __ .... _ ...... _.- - ..... _. __ ... _. 

(1) (2) (3) (4) (5) 
.- .-_--_._ .. - .. __ .. _._-- . _._--_._----

1-10-92 Toned Milk 8.00 

1-1-93 Toned Milk 8.00 7.50 6.25 % (-} 
1-7-93 Toned Milk 7.50 8.00 6.66% h) 

11-9-92 Full Cream Milk 11.00 

1-10-92 FuJI Cream Milk 11.00 ]0.00 9.10% (-) 

1-7-93 Full Cream Milk 10.00 10.50 5% (+) 
- ----~-"----.-- ---_. ------ --.~.-

Prior to 1-10-1992, Mother Dairy was 
selling Double Toned Milk at the rate of 
Rs. 7·00 per litre. 

(d) The Mother Dairy has to function 
as a commercially viable unit. The sale 
price of Mother Dairy is therefnre, fixed, 
keeping in view the cost of prodlJ('toin 01 
milk from time to time. 

PARYAVARAN VAHl:N1S 

232!;. SHRI RAJENDRA 
AGNIHOTRI : 

SHRI DEVENDRA PRASAD 
YADAV: 

SHRI RAM SINGH KASHWAN: 
PROF. RASA SINGH RA WAT : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to refer to 'he 
reply given on March 30, 1993 to Unstar-
red Question No. 4660 and state: 

(a) whether the information regarding 
Paryavamn Vahinis has been collected. 

(b) if so, the details thereof; 

(c) if not, the reasons for th~ delay; 
and 

(d) the time by which the information 
is likely to be c:ollec:ted ? 

THE MINISTER OF STATE OF TH£ 
:MINISTRY OF ENVIRONMENT A. .... D 
FORESTS (SHRI KAMAL NATH) : (a, 
to (c) No, Sir. The information has not 
heen collected so far. Most of the States 
arc yet to respond to our request to fur-
nish information. States are being remind-
ed from time to time. 

(d) Fvery effort is being made to collect 
ail the information by November 311, 
1993. 

[English] 

COACHES ON PATHANKOT-BAIJ-
NATH SECTION 

2329. MAJOR D. D. KHANORIA 
Will the Minis~er of RAILWAYS be pleas-
ed to state the number of passenger coa-
ches replaced on the Pathankot-Baijnath 
narrow gauge section of the Northern Rail-
way during the last three years ? 

THE MINISTER OF STATE IN THl:. 
MINISTRY OF RAILWAYS (~HRI K. C. 
LENKA) : No narrow gauge coach bas 
been replaced on Pathankot-Baijnath sec-
tion during last three years. 



395 .: Writtell Answers 
--------_ .. _ .. 
[Translation] 

AUGuST 10, 1993 Written Am'wen 396 

(d) the reaction of the Govel1lJl'leDt 
thereto ? 

CONSTRUcnON OF STADIA 

2330. SHlU BIR SINGH MAHATO 
Will the MiDiater of HUMA.~ RESO-
URCE DEVELOPMENT be pleased to 
state ; 

THE MINISTER OF STATE IN THE 
MIN.tSTRY OF HUMAN RESOURCE 
!DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PA.Rl.lAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK) : (a) C0ns-
truction of 37 and 12 stadia at various 
places in West Bengal and Bihar respecti-
vely have been assisted by the Central 
grant. 

(a) the number of stadia constructed 
with Ceotral assistance at various places 
in West BeaaaI and Bihar; 

(b) whether any further requests of the 
State Governments are pending with the 
Union Government seeking assistance for 
construction of stadia; 

.( c) if 50, the details in this regaRl 
alongwith the proposed IDeations thereof; 
and 

(b) to (d) Seven proposals of Welt 
Bengal and five of Bihar are pending. The 
details are given in the Siatement enclosed. 

S. Project 
No • 

. _-------
(1) (2) 

1. Coastruction of Stadium 

. District ~p>rts C).n,lex . 

3. GYtDDasium Hall 

4. Indoor Stadium 

Location Position/Reaction of the 
Government -----------------

(3) 

Shantipur 
MIJ.nicipality, 
District Nadia. 

S~'lth Sab·lrb1.u 
Unit of Calcutta 
Municipal 
Corporation. 

Nandan Milan 
Bithi 24 Parpnas. 

Howrah Municipal 
Corporation, 
Howrah. 

(4) 

Deficiencies intimated to State 
Government alongwitb seeking 
accePtance that they are pre-
pared to incur their share first 
over and aboVe the Central 
assistance. 

D¢'iciencies COmmunicated on 
11-2-1993 for sending proposal 
in prescribed proforma through 
State Go¥emmcnt. 

Proposal is under active con-
sideration of Government. 

Proposal is under active 
consideration of Government. 

5. Renovation of Netaji Subbash. Calcutta. Proposal is under active con-
sideration of GOvernment. Indoor Stadium 

6. Indoor Stadium Banamali Recreation State Government I SPOnsors 
Club, 24-Parganas. addressed on 3-1-1992 to con-

vey the accePtance that they 
are wiUiDg to illCUr their share 
Drst in the COIIt of the PfO.icgt 

-------------------------------------
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,alma 
I. SpqftS Project DeveloPment . Area 

2. Indoor Stadium 

3. Open Stadium. 

4. Outdoor Stadium 

5. Sports Complex 

[english] 

'NOISE POLLunON' 

(3) 

"!atiyo-Krira..()· 
Shakti Sangha, 
Hooghly. 

PUl,'llea. 

Bokaro Steel City, 
Bok~ro. 

. Hazaribagh 

Khagra, 
Kishaoganj 

DaltoDgaoj. 
Palamau. 

(4) 
, J .~ 

Sponsors were asked to send 
revised . 4rawjlllS and convey 
the acceptance that they are 
willing 10 incur' their 'share 
first in the cosf O(the pcO~. 

. Grants Committee on 17,8.;1992 
recommended Rs. 22 .. 00 ·!akhs 
on the condition that the State 
GOVernment . shoujp first .ar· 
range Rs. 2O.00.lakhs for. cans-
truction oJ SPO.rts Hostel. De-
cision intimated to . Bihl!r 
State Sports AJ,lthQrity on 
15-9-1992. 

Bihar State Sports Authority 
addressed in 1991 to" revise 
~timates/drawings iteleting in 
essential items and to conVeY 
.l:ceptance that they wouid in· 
.;ur first their share iii the cost 
of the project. 

Proposal returned for affixing 
seal of sigaing authority and 
to convey acceptance that they 
would incur fitSt their snare 'iir 
the cost of the project. 

Defici"ncies conveYed to Bihar 
State SpJrts. Authority in May. 
1993. 

Slate Government / sponsor 
asked to cooVey the ~Ptance 
that they are willirig to incur 
their share first in the cost 
of the project. .' 

---------------------------
(b) if so, the legal and administrative 

measures taken or proposed to be ~n to 
check this menace; 

2331. MAJOR GEN. (REm.) BHU· 
WAN CJiANI)RA KHANDURI: Will 
the Minister of ,ENVIRONMENT AND 
FORESTS be pleaaed to state ; 

(0) whether the Government ha~'e any 
mechanism to ensure or check that the 
means of transport us~ both in a'if ~ 
ground remain within specified limits of 
emitting noise; 

(It) w~r ~ ~~t .are aware 
qf,·the ~.nd~.~ in noise pollu-
W~M~)'·in ~;. 

26 -724 LSS/94 

. ,(Q) whether it has. ~oD1C to n~t:ice 1Jf'}he 
Govel,'llm«;nt that some aircrafr, re~ 
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purchased by some of the private airlmes 
violate these DOrms; 8IId 

(e) if so, the action taken thereon '! 

nn: MINIS'J'ER OF STATE OF THE 
.MIN1S'1RY OF ENVlRONMENT AND 
FORESrS (SHRI KAMAL NATH) (a) 
aDd (b) Yea, Sir. Government have noti-
fied UDder the Enviromnent (Protection) 
Ad, 1986, ambient noise standards and 
IIOiIe limits at the manufacturing stage for 
automobiles, domestic appliances and con-
struction equipment. The Centrnl Pollu-
tion Control Board has also evoled a code 
of p-actke for controlling noise from 
public address systems and have directed 
State Pollution Control Boards for imple-
menting the same. 

(c) and (d) Motor vehicles at the 
manufat"uring stage are required to com-
ply will the preacribed noise emission 
limits. The manufacturers have been 
asked to submit a certificate from a labo-
ratory recognised by the Government for 
this Purpose, stating that the vehicles 
comply with the prescribed standards. 

Noise limits at the manufacturing stage 
for aircrafts have not been evolved. 

(e) Does not arise. 

WORlD BANK REPORT ON AGRI-
aJLTURE 

1332. SHRl SHIUKANT JENA : 
SHlU CHANDRAJEET YADAV: 
SHRI MOHAN SINGH mEO-

RIA) : 

Will the Minister of AGRICUL nJRE 
be pleased to state : 

(a) whether World Bank bas prepared 
a report on Indian Agriculture; 

(b) if so, the broad recommendations 
made therein; 

(c) whether Government have examined 
the recommeadations; and 

(d) if 50, the reaction of the Govern-
meat thereto ? 

nm MINISTER OF STATE IN mE 
MINISI'llY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 

OF STATE IN nIB MINISTRY Of 
AGRICULnJRE"'(SHRI S. KlUSHAN 
KUMAR) (a) The World Bank p.reparect 
a report on Indian Asriculture captioDecl 
"Agriculture-Challanaes and opportUDi-
ties" in August, 1991. 

(b) The broad recommendations made 
in the report are incrcaae in the overall 
allocation for agriculture, imprllVina the 
efficiency of agricultmal investments, 
rationalising subsidies and targetting them 
towards deserving people, diversification of 
agriculture, providing better incentives to 
farmers for crop production and revitali-
sation of rural banking. 

(c) and Cd) Government of India have 
examined these and are in general agree-
ment with the suggestions which improve 
the production and productivity in Indian 
Agriculture. 

[Translation] 

PRICE OF UREA 

2333. SHRI SANTOSH KUMAR GAN-
GWAR: Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) the rate at which urea is being made 
available to farmers at present; 

(b) whether the Government propose to 
increase the price of urea; 

( c) if so, the reasons therefor; and 

(d) . the steps taken or proposed to be 
taken by the Gpvernment to contain the 
price rise of urea for the benefit of far-
mers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULnJRE (SHRI 
ARVIND NETAM): (a) Urea is under 
statutory price control and is sold at the 
uniform rate of Rs. 2760/- per tonne 
throughout the country. 

(b) and (c) TIlere is DO proposal at 
present to increase the price of urea. 

(d) The Government bas reduced the 
price of Urea (46% N) from Rs. 3060/-
per tonne as in 1991 to Rs. 2760/- per 
tonne w.e.f. 25-8-92 in the intereet of tile 
farmers. 
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SCHOLARSHIP TO llESBARCH 
_srnOLARS 

2334. SHlU LALIT ORAON: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to stato : 

(a) the number of research-scholars 
from Bihar who have been granted scholar-
ships rde their researeh work by the Uni-
versity Grants Commission during the years 
1990-91, 1991-92 and 1991-93; 

(b) the number of researeh scholars out 
of them belonging to the Scheduled Castes! 
Scheduled Tribes; and 

(c) the number of research-scholars re-
commended for scholarship for the year 
1993-94 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAlU SEUA) : (a) to 
(c) Acording to the information fur-
nished by UGC, the Commission has 
allotted 190 slots to universities in Bihar 
under the Scheme Junior Researeh Fellow-
ship (JRF) at anyone given time basis. 
The universities are supposed to fill these 
slots by appointing National Eligibility 
Test (NET) qualified candidates keeping 
in view the number of slots available. The 
Commission also approves NET qualified 
candidates for appointment and JRFs over 
and above the allotted slots, and the fel-
lowships given are personal to the incum-
bents and such as the JRFs are to be ad-
justed against the slots as and when they 
fall vacant. 

The number of Junior Researeh Fellow-
ships awarded to SC/ST candidates is 
indicated below:-

Year 

J. 1989-90 } 
1990-91 

2. 1991-92 

No. 0/ ".wards 

4 

For the years 1992-93 and 1993-94, the 
selection. is yet 10 .be made. 

1tBINSTA'I'.BMENT OF EMPLOYEES 

1335. SHIll BASUDBB ACHAlUA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether his Miuistry hal taken a 
decision to re-employ forty-seven railway 
employees dismissed in the year 1981 for 
participating In trade union activities; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHlU C. K. JAFFER SHAlUEF): <a> 
and (b) It has been decided to offer re-
employment to 47 ex-employees who were 
dismissed or removed from service under 
Rule 14(ii) for participation in the Loco 
Running Staff agitation of 1980-81 and 
whose cases were not sub judice. The re-
employment will be considered in the IIIJIle 
post and grade as they were occupying at 
the time of their dismissal/removal. 

[Translation] 

VIGILANCE CASES 

2336. SHlU GOVINDA CHANDRA 
MUNDA: Will the Minister of RAIL-
WAYS be pleased to state; 

(a) the total number of complaints re-
ceived by the Vigilance Department of his 
Ministry during the last three yean; 

(b) the total number of such complaints 
pending to be looked into; and 

(c) the time by which the pending c0m-
plaints are likely to be di~ of? 

THE MINISTER OF STATE IN nIE 
MINISTRY OF RAILWAYS (SHIll K. C. 
LENKA): (a) 28186 complaints were 
receiVed by the Vigilance Organisation of 
the Railways during 1990. 1991 and 1m. 

(b) 1251 as on 01-01-1993. 

(c) Accrual and diIposaI of complaiDts 
is a continuous process. Dependina 0. the 
nature of the complaints, priority is Ai-
for their investigations. Some complaiats 
take more time for investipdon thaD 
others. 
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2337. SHRI SANDIPAN BHAGWAN 

TRORAT: Will the Minister of FOOD 
be l'Ifeased to state: 

,Ca) whether the Government are aware of npn-avllilability of standards quality of 
~holemeal atta at controlled prices through 
Fair Price Shops in Delhi; 

(b) if so, the reasons therefor; 

(c) the details about offtake of atta 
-distributed through Fair Price Shops during 
the last one year, month-wise and the price 
dilference per 10 kg. bag distn"buted 
thtciugh Fair Price Shops and open market; 

«(I) whether the Government propose to 
make standard quality of arta at further 
reduced prices by streamlining the present 
distribution channels and weeding out un-
called for commission agencies to reduce 
further the cost of alta for urban poor; 
and 

(e) if so, the details of the step5 takeni 
proposed in this reg!!rd ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATR RAl) : (a) No, Sir. The Govern-
ment of National Capital Territory of 
Delhi have informed that standard quality 
of Agmark Atta at the rate of Rs. 43.90 
per ten kg. bag in sufficient quantity is 
~vailable for distribution through Fair 
Price Shops in Delhi 

(b) Question does not arise. 

( c) Month-wise Statement about olftake 
of atta dis'ributed through Fair Price 
Shops during the last one year is enclosed. 

The sale price of arta distributed through 
. Fair Price Shops is Rs. 43.90 for 10 kg. 

bag. The average price of aUa sold in 
open market is as under:-

Rs. S4 for 10 kg. bag 
Rs. 28 for S kg. bag 
RI. 410 for 90 kg. baF 

Statement 

(d) The Government of National Capi-
..J Territory of Delhi have informed that 

there is no such proposal at ~nt be-
fore that OovenmmDt for ~ the 
price of atla sold through Fair Price 
Shops. 

(e) Question does not arise. 

MONTH DELIVERY (lO'Kg. bag) 

AUGUST ,1992 2'4790 ba~ 
SEPT .. 1992 381664 bags 

OCT., 1992 231864 bap 
NOV., 1992 396118 baits 
DEC., 1992 '64601 bap 
JAN., 1993 567398 bag. 
FEB.,1993 358316 bags 

MAR. 1993 406229 bap 
APRIL, 1993 214670 bags 
MAY, 1993 172311 bags 

JUNE,' 1993 118224 bags 

JULY, 1993 114072 bags 

{Translation) 

IMPORT OF FOODGRAINS 

2338. SHRI BHAGWAN SHANKAR 
RAWAT: 

DR. KRUPASINDHU BHOI : 

Will the Minister of FOOD be pleased 
to state: 

(a) the quantity of foodgrains stored in 
the godowns of the conntry at preaent; 

(b) the year-wise quantity of foodgrains 
imported out of it during 1993-94 till date 
and the details in this regard; 

Cc) tbe quantum of imported foodgrains 
distributed among the consumers through 
the Public Distribution System during the 
last three years respectively; 

(d) the average cost price per Kg. of 
the imported toodgrains at the time of 
mmng it available to th~ Public Distribu-
tion System and the r:lte at whicb tJte aaid 
foodgrains were 101d to the COIIIWIIel"l in 
different States; and 

(e) the ]018 pqr Ita. ~, by the 
Government on the Said foOdgftins ? 
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mt·~ OP'STAT2 OF THE 
. MINIS'T'ltY ()11 FOoD' (sHIti KALP 
NATH RAJ) : (a) The total quantities of 
wheat and rice in tbe Central Pool as on 
30-6-1993 were as under: 

Rice-92.73 lakh tonnes 
Wheat-149.69 lakh tonnes 

(b) Against 29.90 lakh tonnes of wheat 
~tracted for Import during 1992-93, 
23.80 lakb tonnes were received during , 

1992-93 and 6.74 lakh tonnes in 19!h-9.4 
'ill1une. Against 2.15 lath tODDel" of rice 
contracted in' 1992-93 for import, 0.75 
lakh tonnes of rice was receiVed during 
t 992-93 and 0.67 lakh tOBnes was received 
during 1993-94 till lune. No quantity of 
foodgrains has been contracted for import 
during 1993-94 till date. 

(c) Details of imported foodgrains dis-
tributed through PDS during the last three 
years are as follows :-

-------_._._--- ~ --- --- ---_----
y. Year 

1990-91 
1991-92 
1992-93 and 1993-94 
(tlpto June) 

n. During the year 1990-91, 44930 
tonnes of rice Was received from Vietnam 
against repayment of commodity loan. 
During ]99]-92, no rice was Imported. 
During 1992-93 and till June 1993-94, 1.42 
lakh tonnes of rice was imported which 
includes 0.70 lakh tonnes against interest 
dues of commodity loan. All this rice was/ 

Wheat 
Rice 

Common 
Fine . 
Super Fine 

The end retail prices of foodgrains are 
fixed by the State Governments/U.T. 
AdministratJions talting into account the 
Central Issue Prices, transport cost and 
otber incidentals including margins to the 

Fair Price Shops, 

Commodity 

Wheat 

Rice 

Economic cost 
estimated 

S. ]7 

6.34 

Wheat 

Nil 
Nil 
17,39 akh tonnes 

is being distributed through Public Distri-
bution System. 

(d) The present estimated economic cost 
of wheat and rice works out to Rs. 5.17 
per Kg. and Rs. 6.34 per Kg. respectively. 
The present Central Issue Prices of wheat 
and rice for both imported and indigenous 
for distrIbution under P.D.S.lR.P.D.S. are 

as under. 

(Rate : Rupees pe rKg.) 

P.D.S. 

3.30 

4.37 
4.97 
5.18 

R.P.D.S. 

2.80 

3.87 
4.47 
4.68 

.. ----~_-------

(e) Government distn"butes foodgrains 
through the Public Distribution System out-
lets at subsidised rates. The average 
estimated subsidy involved in the imported 
foodgrains B as follows: 

(Rate Rupees per Kg.) 

Central Issue 
PriCe for P.D.S. 

:3.30 
S.18 

Subsidy paid by 
Govt. 

1.87 
1.16 
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MAlNTBNANCE OP .COMPARTMENTS 

2339. SHm JITENDRA NATH DAS: 
Will the Minister of- RAILWAYS be 
pleased to state: 

(a) whether complaints have been re-
ceived regarding poor maintenance of the 
compartments of all the trains from 
Sealdah-Howrah to North Bengal and 
Assam; and 

(b) if so, the action taken by the Gov-
ernment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Complaints were received 
in respect of some trains. 

(b) Improvement has been affected by 
instituting speciai driveN. 

[Transfation] 

ADDmONAL COACHES IN TRAINS 

2340. SHRI RAM SINGH KASHWAN: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose 
to attach additional passenger coaches in 
important trains to reduce the heavy rush 
of passengers; 

(b) if so. the names of important trains 
in which additional coaches are propo8Cd 
to be attached; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) and (b) Yes, Sir. Attaching 
additional coaches to the trains is a con-
tinuous process depending upon traffic 
justification and operational fea5ibiIity. 

Some of the important trains augmented 
by one unreserved second class coach re-
cently ~:-

). 4265/4266 Varana5i-Dehradun Ex-
pre8Ii 

2. 3111/3112 Delbi-Sealdah Express 
3. 3143/3144 Darjeeling Mai1 

4. 6029/6030 J(~. ~ 
5. 315113152 Sealdlh·Jammu Ta1Pf 
Express 
6. 4259/4260 Durg-Varanasi Express 
7. 2101/2102 Minar Express 
8. 3007/3008 Udyan Abha Toofan 
Express 
9. 701517016 Visakha Express 

10. 704717048 Gautami Express 
1 t. 7055/7056 Narsapur Express 
12. 990119902 Delhi-Ahmadebad MaD 
13. 9931/9932 Aravali Express 

4517/4518 Unchahar Express and 4789/ 
4790 Bikaner Express have been augment· 
ed by two second class unreserved coaches 
each. 9711/9712 Jaipur-Sri Ganganapr 
Express has also been augmented by one 
sleeper class coach. 

In addition 2625/2626 Kerala Express 
between Palghat and Trivandrum and 
4083/4084 Mahananda Express between 
Delhi and Katihar augmented by 7 &: 4 
coaches respectively. 

( c) Does not arise. 

[En~1ish] 

BANGALORE-DELHI RAJDHANI 
EXPRESS 

2342. SHRI RAINA TH SONKAR 
SHASTRI: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether complaints have been Je' 
ceived in regard to Sub-standard material 
used in making of coaches of recen!ly 
introduced Rajdhani Express between 
Bangalore and Delhi; 

(b) if so, whether the Government have 
conducted any survey in this regard; 

(c) if so. the findings thereof; and 

(d) the action taken in this regard ? 

THE MINISTER OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): (a) 
No, Sir. 

(b) to (d) Do not arise. 
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ClnTRADUROA-RA Y ADUR.GA 
RAILWAY LINE 

2343. SHRI C. P. MUDALAGIRI-
YAPPA: Will the M~ster of RAILWAYS 
be pleased to state: -

(a) tbe progress made so far in cons-
truction of Chitradurga-Rayadurga broad 
gauge railway line; and 

\ 
(b) the estimated cost. expenditure in-

curred thereon so far and tbe time sche-
dule fixed for its completion 1 

, 
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) 80%. 

(b) The estimated cost of Chitradurga-
Rayadurga railway line (100 kmB.) is 
Rs. 84.80 crores. The total expenditure 
incurred so far is Rs. 65 crores and the 
work is targetted for completion in 1993-
94. 

[Translation] 

EMU TRAINS BETWEEN BHUSAWAL 
AND MAN MAD 

2344. DR. GUNV ANT RAMBHAU 
SARODE: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether the Government propose to 
introduce an E.M.U. train between Bhusa-
wal and Manmad section of Central Rail· 
ways; 

As on 

1-7-93 (P) 
1-7-92 (P) 

(P)-Provisional 

(c) There is no proposal under conside-
ration of the Government for export of 
foodgrains from the Government stocks. 

(d) Does not arise. 

[Translation] 

EXPANSION OF OPERATION BLACK-
BOARD SCHEME 

2346. SHRI SHANTARAM POTOU-
KHE: Will the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be pleaeed to 
state: 

(b) if so, ~ details thereof; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA (a) No Sir. 

(,b) Does not arise. 

(c) Introduction of EMU trains would 
require massive investments which the 
Indian Railways are not in a position to 
make at present, due to constraints of reo 
sources. 

[English] 

FOOD STOCKS 

2345. SHRI ANKUSHRAO RAO-
SAHEB TOPE: Will the Minister of 
FOOD be pleased to state : 

( a) the position of foodgrain stocks at 
present; 

(b) how it compares with that of the 
last year; 

( c) whether there is a proposal to export 
foodgrains; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAJ) : (a) and (b) The stocks ot 
foodgrains with Central Pool were as 
under :-

(In Iakh tonnes) 
Rice Wheat Total 

92.73 148.89 241.62 
73.91 64.71 138.62 

(a) whether the Government bas taken 
a final decision to expand the Operation 
Blackboard Scbeme to cover the upper 
primary schools during the Eighth Plan; 

(b) if so, the details thereof; and 

(c) the time schedule framed for the 
implementation of the scheme thIOughout 
the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOUR.CE 
DEVELOPMENT (DEPARTMENT OF 
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EDUCATION AND DEPARTMENT OF 
CULTI.JU) (KUMAU sEuA): (a) 
Yes, Sir. 

,~) 'f4e ~ents of ~ aw-scbcme 
~ ~ie tOr each· uPper priDiary 
school, the provision of (i) at least· one 
room for each class, 8Ind where there is 
more than one section to a c:lass, for each 
sectiqn; (ii) a HelMUnaster-cum-office room; 
(i~) ·n~ toUet facilities (iv) a con-
tm8ency 'grant of Rs. 1000 per annum (v) 
Iibrazy facilities (vi) essential equipment, 
and (vii) at least one 'teacher for each 
class/section. 

It will be State Governments responsibi-
lity to provide iteJl)S (i) to (iv). Salary 
of one additional teacher will be provided 
by the centre for.the plan period. It is 
proposed to provide Rs. 50,000 to each 
school for essential equipment including 
Rs. 10.000 for library facilities. In order 
to promote community participation in this 
venture it is proposed to give preference 
in selection to the villages where commu-
nity contributes 20% (Rs. 10,000/-) to-
wards equipment in which case Central 
cOntribution will be Rs. 40,000. How-
ever in tribal (ITDP) areas entire 100% 
assistance will be provided. 

.\c) It was intended to cover one third 
of ·the Upper primary schools during the 
Eighth Plan. But due to resource cons-
traint, it is proposed to launch the scheme 
only during the year 1995-96 and limit 
the coverage to about 5% schools each 
year in the last two years of the Eighth 
plan. The scheme, can, however, be 
launcbed earlier and coverage enhanced 
depending on the availability of funds. 

BOGUS RATION CARDS IN DELHI 

2347. SHRI MADAN LAL 
KHURANA: 

SHRI RAMASHRA Y PRASAD 
SINGH: 

SHRI SURYA NARAlN 
Y ADA V: Will the Minister of 

CIVIL SUPPLIES CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased 
to ,state: 

(a) the.population of Delhi as per 1991 
ceJlSUS; 

i~~ ~De"n ~f= unitt thereon;' .", ... '. 

(c) whet~r there ~ a ~ ... ' ~~r 
of bogus ration cards 10 use 10 'Odhl;.~ 

(d) if so, the efforta made by ~ Gov-
ernment during the last one year 'to detect 
bogUs ration c8nta and the sUCcess 
achieved in this regard 1 . . 

THE MlNlSTBR OF STATE IN TtlE 
MINISTRY OF CIVIL SUPPUBS, CON· 
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
stATE IN THE MINISTRY OF COM-
MERCE (SHRl KAMALUD'DIN 
AHMED): (a) and (b) The population 
of Delhi as per 1991 census is 94.20,644. 
The Govt. of National Capi:al Territory 
(NCT) of Delhi has reported that the 
total number of ration cards issued is 
25,97,434 and the number of sugar units 
is 1,29,48,881. 

(c) and (d) The Food and Supplies 
Department of the NCT of Delhi under-
takes verification of ration cards from time 
10 time. During the period from 8-8-1992 
to 31-7-1993. 4,07,942 inDated sugar units 
have been deleted. Elimination and weed-
ing out of ration cards and inflated units 
is a continuous process. 

MODEL SCHOOLS IN DELHI 

2348. SHRI UDAY PRATAP SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) tbe number of composite model 
school functioning at present in Delli!; 

(b) the number of schools out of thOle 
which have Urdu medium; 

(c) whether the students of those schools 
are being taught Urdu medium from pri-
mary classes; and 

( d ) if not, the reasons theC4k>r? 

THE DHPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMBNT (DEPARTMENT OF 
BoticAn6~ AND DEPAlt't)mNT OF 
CULTURE (KV.MAJU SBUA): -~) 
to «(1) According'tO iDfcn1DaiiOn recei.Ved 
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from Delhi Administration, so far 250 
schools have been converted to composite 
schools~ The composite schools cover 
classes from First standard upto Secon-
dary/Senior Secondary level. Th.:' provi-
sion for teaching Urdu ·as a language has 
been m:!de in 2 schools on the basis of 
number of students enrolled and on 
demand from parents. 

\ 
SUGAR II1:LLS 

23~9. SHRlMATI SAROJ DUBEY: 
Will the Minister of FOOD be pleased to 
stale: 

I 
(a) the number of sugar mills in public 

sector and private sector in the country at 
present, State-wise: 

Statement 

S1. No. S~ate 

------~----

1. Punjab 

2. Haryana 

3. Rajasthan 

4. Vtta r Pradesh 

5. Madhya Pradesh 

6. Maharashtra 

7. Bihar 

8. Assam 

9. Orissa 

10. West De:lgal 

11. Nagaland. 

12. Andhra Pradesh 

13. Karnataka 

14. Tamil Nadu 

Ii. PN iicherry 

l,s. Kerala 

Total 

27 -724 LSS/94 

(b) whether the production of sugar 
has declined during 1992-93; and 

(c) if so, the reaso11ll therefor? 

':'HE MINISTER OF STATE OF THE 
MINISTRY OF FOOl) (SHRI KALP 
NATH RAJ) : (a) The State-ue number 
of sugar mills in Public Sector and Private 
Sector in the country, as on 15-7-1993, i.e 
given in t'he Statement. 

(b) There has been a decline in the 
sugar production during 1992-93 seasons, 
as compared to the previous season. 

I C) Tae fall in sugar production during 
J 992-93 season has been due to the decline 
in cane production on <:Lecount of climatic 
factors, diversion to other crops, etc., and 
also on account of the diversion of avail-
able cane to the khandsari and gur tecton. 

As on 15-7-1993 

Number of Installed sagar factories 
-------------

Public 

3 

15 

-I 

8 

3 

3 

.72 

Private 

]. 

42 

4 

6 

15 

11 

'10 

15 

III 
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[En,rlish} 

ADMISSIONS IN· DELHI UNIVERSITY 

2350. SHRI PARASRAM BHARDWAJ : 
SHRI BAPU HAlU CHAURE: 
SHRI B. DEV ARAJAN : 

Will the Minister of HUMAN RE-
SOUltCE DEVELOPMENT be pleased to 
state: / 

(a) whether there is a demand for in-
creasing the seats for admission in the 
Delhi Univen;ity since long; 

(b) if so, the details, thereof; 

(c) whether complaints regarding alleged 
irregularities in admissions in Delhi Uni-
versity have been received; 

(d) if so, the details thereof; and 
(e) the action being taken in this re-

gard 1 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF HUMAN RESOURCIi 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULnJRE (KUMAR! SEUA): (a) 
and (b) Since the applicants for admis-
sion to various undergraduate COUI"!leS of 
the University of Delhi have been more 
than the seats available in the reaular 
colleges there has been a demand for in-
creasing the seats in regular colleges for 
the past few years. According to the in-
formation given by CBSE the eligible 
students for admission to Delhi coDeges this 
year is 53,528. The Delhi University has 
informed that they have an intake capa-
city of approx. 30,000 in the colleges, 
approx. 6,000 in the Non-Q)Jlegiate Wo-
men's Education Bow and approx. 20,000 
in correspondence courses. 

(c) to (e) According to the information 
furnished by the University, tbey are not 
aware of any specific case of irregularity in 
admissions. However, the University cons-
titutes, every year, a Grievance Committee 
under the Chairmanship af a. senior pro-
fCSllOr to look into the grievances of the 
litudenta regarding admiIIsions. The cases 
of general gricwanu5 are taken up with the 
concerned colleges and the matter is re-
wIved in most of the cases. 

[Translation] 

PER OAPITA PUBLIC DJSl1lUBU'1lOlN 
SYSTEM IN UTl'AR NADESH 

2351. SHRl RAM BADAN: Will the 
Minieter af OI\"IL SUIPl'llJliES CONSU-
MER AFFAIRS AiND PUBUC DISTRI-
BUTION be pleased to state : 

(a) whe:ber there has been any ame-
lation between tOe per capita income aod 
per capita supply thrOUgh PlUlblic Distribu-
tion System in Uttar 'Pradesh; 

(b) whetiher any contribution has been 
recei'Ved from other States for the pubIk 
distribution system; and 

(c) if so, the names of these States 
along with the details of the commoditiee 
sent ? 

THE MLNISTER OF STATE 1~ THE 
MINISTRY OF CIVIL SUN>LliES, CON-
SUMER AFFAIRS AND iJ>,UBUC DIS-
'f.R:mUTION AND MliNIS1iER OF STATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): (a) 
to (c) Monthl·y allocations of IDS com-
modities are made to SlllksfUTs includin& 
UUar Pradesh by the Central Government 
depending on the avaitability of stocb in 
Centoral Pool, ioter-se demands of ell the 
SWtI:;l .jUTs, seasonal variations in require-
ments etc. Only in <he CaBC of levy susar, 
alloca!ions .:lire made .generally on a norm 
of 425 gr.mIS pee capita per month avail-
ability to the projected population in the 
StllkjUT as on 1-10-1986. An adhoc 
increase at 5% in the levy 8U83f allooa-
tions are abo being made to ali the Statesl 
UTs w.e.f. August, 91. In view of this, 
there iii no IIIri<:t amelation between per 
oapita income and per capita SUIlPY of 
PDS . commodities ion any StateJUT, includ-
ing Uttar Pradesh. 

A statement showing the progressive 
procuremoot of wheat, rice and c:oane 
grains for tbe Central Pool made by diBu-
en!. Stales during the wrreDl mar~ 
season .ios aooexed. 
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Slatement 

(Figures in Tonnes) ----_ .. -----------"------- - ------- -----------S1. No. State Rice Coarse Grains Wheat 
----~.------ . - .~--.- ---------

1. Andhra Pradesh 3307832 7387 0 
2. Arunachal Pradesh 
3' Assam 
4. Bihar 
5. Haryana • 
6. Himachal Pradesh 
7. ~Karnataka 

8- Madhya Pradesh 
9. Maharashtra 

10. Orissa 
11. Punjab 
12. Rajasthan 
13. Uttar Pradesh 
14. West Bengal 
15. Chandigarh 
16. Delhi 
17. Pondicherry 
18. Gujarat -- ---- - - -_._-------_ .. 

PROCUR:EMENT OF RABI CROP 
2352. OR. P. R.. GANGWAR: Will the 

Minister of FOOD be plcaaed to state: 
(>a) the details of procurement 0( Rabi 

crop during.the yea'! 1991-92 1992-93, 
1993-94, State-wise; and 

(b) the number of temporary godowns 
coMlructed for storage of foodgraim 
during the above period, State-wile? 

THIE MINISTER OF STATE OF THE 
MIMSTR.Y OF ·FOOD (SHRt KALP 

Statement 

395 0 0 
8566 0 0 

0 0 0 
909027 1235 3454458 

0 0 1133 
108970 0 O· 
687811 6369 236690 
68282 383293 0 

370181 0 0 
4901209 0 6491876 

21298 0 495918 
1186181 0 2126789 

162630 0 0 
29807 0 2083 

5403 0 19586 
6024 0 0 

0 0 91 
-------. 

N .... rn RAI): (a) A statement giving re-
quieite iofonnation is auad!ed. 

(.b) The Food Corporation of IDdi.a is 
not constI\liC!ing any temporaty ~ 
fO'! storage of foodgraim but as pel' the 
requi.rements from. time to time, FCI laW 
the godowus from various ageociea viz. 
CWC/SWCjprivate parties and odIer 
parties on month to month buis and akIo 
011 suarantee ·basis be&ides IeIIOl't.ine to 
CAP storace on emergency ba6is. 

('000 Tonnes) ----------------_------------
State/Union Territory 

Gujarat . 
Haryana 
Himachal Pradesh 
Madhya Pradesh 
Punjab • 
Rajasthan 
Uttar Pradesh • 
Chandigal'h 
Delhi 
All India 

Neg.-Below 500 tonnes 
(·)-P08ition as on 6-8-1993 
(p)-Provisional 

Marketing Season __ ~ ___ _J>.._ _______ __ 

1991-92 (p) 

Wheat 

1834 

5543 
7 

368 

7752 

Bar1ey 

1992-93(P) 1993-94* 

Wheat Bar1ey wJbt Barley 
Neg. 

1372 3454 Neg. 
1 

Neg. 242 
4489 6493 

22 496 1 
497 2127 Neg. 

2 
20 ----_._-- --_ 

6380 12135 
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l,English] 

T£ACHBR-sTUDBNT RATIO 

2353. SHRIMAl'I GIRlJA DEVl : 
SH!&I RAM VILAS PASWAN : 

SHRl HARI KlSHORE SINGH: 

Will the Min:sler of HUMAN RE· 
SOURCE DEVELOPMENT be pleased to 
.a.te ~ 

(a) .the existing teacller-student ratio in 
JleS{)CCIt of the primary schoOls in Delhi as 
asainst the prescr!bed or acceptable ratio; 
and 

(0) the manner in which Govemment 
propose to bridge the gap between the 
teacbeMtUdent mtio in Delhi? 

11HE !DEPUTY MINISTER IN THE 
MllNISTRY OF HUMAN RESOURCE 
OIEVElLOPIMENT (DEPARTMENT OF 
EDUCATION A.l'.lD DEPARTMENT OF 
OUL'IURE) (KUMARI sELJA): (a) 
and (0) According to inforJl)Jation furnish-
,ed by Delhi Administration, Municipal 
Corporation of Delhi and NfYW Delhi 
Munidpai Comm:ttee, they try to follow 
teacber-&tudent ratio of 1: 40. Creation 
of.additional posts of teacben is consi-
dered when enrolment increases. However. 
there DIIlzy be some variation in teacher-
!IItudent ratio in individual schools consi-
dering the tiU>adily increasing enrolment as 
progress ill made in Universalisation of 
l'Irimacy Bdm:ation. 

[Translation 1 

WOMEN'S STIJDllES CENTRES AND 
• OELI.S 

2354. OR. MAHADEEP AK SINGH 
SHAKY A: Will the M:nister of HUM~1Iol 
RESOURCE DEViELOPMENT be pleased 
to state: 

(a) whether the Standing Committee on 
Women's Studies has recommel'(ded assis-
tJa.Dce to some universities and college./ 
university departments for setting up of 
'IV01Den's ~es centres and cdIs; 

(b) if so, the details thereof; and 

(c) the action taken 10 far in this reo 
gard ., 

11HE DEPUTY MINISTER IN THB 
MINISTRY OF HUMAN RBSOURCIE 
DEVEiLOtPMENT (DEPARTMENT OF 
EDUCATION AND DBPARTMBNT OF 
CULTURE) (KUMAR! SElJA): (a) 
to (c) UOC has informed that, as recom-
mended by ,the UGC Standing Committee 
on Women's Studies, the Com.m.iBsion is 
providing a8sistance to 21 universities and 
11 collegesf'llnivers'ty departmen.ts for 
setting liP women's studies centres/cells . 

UGC Review Committee has recom-
mended es:ablishment of 8 more wom\m's 
:>!udies centres. These reoommendatio1l$ 
would be considered by the UGC Standing 
(':mlJIIlittee on Women's Studies a,nd appro-
priate decision on the matter wlll be taken 
by the UGC keepiDtg in view the avail-
ability of financial resources. 

[Em;lishl 

RETAILERS FOR P.DS. OUTLETS 

2355. DR. KRUPASINDHU aHOI: 
Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAilRS AND PUBLIC 
DISTRI!BUTION be pleased to state: 

(a) whether the Government have issued 
guideEnes to different Sta,tes regaJrdinc 
selection of retailers for P.D.S. outlets; 

(\» if w. the details :hereof; 

(c) whether all the States are ttrictl}' 
o\)-serving those guidelines; and 

( d) if not, the steps taken to manito! 
ana issue fresh guidelines 60 that the ob-
iective of P,D.S. is achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES ,CON· 
SUMER AFFAIRS AND PUBLIC DIS-
'rRIBUTION AND MINISTER OF STAlE 
IN THE MINISTRY OF COMM£~ 
(SHRT KAMALUDDIN AHMED): (a) 
:0 (d) Central Government had requMed 
the State Governments and U.T. Admim. 
{rations to g:ve priority to cooperatives in 
the matter of allotment of Fa!r Price 
Shop!! (FPS). More recently they were 
reque~ed to consider reserving a ceJtain 
percentage of FPS to women and persoM 
belonging to Scheduled Castes and Sche-
duled Tribes (SC/ST) including coopera-
tives and other organisatione of women 
and SC/ST. 
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The implementation of the PuibJi.c DI8bri-

but·ion System (PDS) ill a joint responsi-
bility, .under which the Central Govern-
ment ~ bUIlk aUocation of 'PDS c0m-
modities to States fUTs, dI.e operaUo.'1al res-
po~ty for implementing K>S rest. 
with the State Govern.metMs JUT Admifti .. 
trations. Matters pertaining to opening of 
PPS, lioe1llling of FIPS, e1igibllity criteria. 
viJ:tbiJity of FPS are decided by u.. Stat. 
Aanlinistra.tions. 

Policy .and operatmal iames retI:ating to 
lhe Public Distribution System are disou. 
sed at .meetings of tJhe Advisory Cooocil 
on PDS in which all the States/UTs are 
represented and deci&:ons ar.rived at (ihe 
meeting.. of the council are .implemented 
by States/UT •. 

[Translation] 
DISTR'lCf PRI'MA-RY !BOUO." TION 

PROGRAMMlE 

2356. DR. OHINTA MOHAN: 
SHR:I NITISH KUMAIR: 
SHlU SYED SHAHABUiDDJN: 

Will the Mini9ter of HUMAN RE-
SOURCE DEVELOPMEt'llT be pleased to 
state; 

(a) >!be mmle5 of districta, which have 
formu,!;ated tbe District Primary Education 
Programme for 1993-94, State-wiae; 

(b) the major elements in the District 
Programme and their quantitative targets 
under the Programme for the year 1993-
94; and 

(c) whether the necessary inputs for 
implementing the district-level projects and 
.chemes under ·the programme bave been 
proViided to too!)C distrias for ] 993-94 ? 

mE OBPUT'Y M'lNISTIER IN THE 
MINISTRY OF HUMAN IRiBSOUROE 
DEVELOPMENT (DElPAR1MENT OF 
EDUCATION .AND OOPAR'J"MlBNT OF 
CULnTREl (KUMARI SEUA): (a) 
Under the D'6trid Primary Education 
Programme, pretiminlary dhtrict plans bave 
been drafted by the Sta'e Govemmentt 
CODCel1l1ed tor the 23 di,tricts enumerated 
below :-

1. Assam: (I) Darrang (2) Dhubri 
(3) KariM Anglong (4) Morigaon 

2. Haryana: (1) His-sar (2) Jilld (3) 
Kaitbal (4) Sinla 

3. KamatJaka: (l) &lgaum (2) 
Kolar (3) Mandya (4) Itaicbur 

4. Kerala: (1) Kasergod (2) Wynad 
(3) Malappuram 

5. Ma,h!!ll1asohtra: (l) Aurangabad (2) 
LMIllT (3) Nanded (4) OmJ,a,n,?bad 
(5) Parobani 

6. Tamil Nadu: (l) Dtharampuri (2) 
South Arcot (3) Tiru'Y'annamaiai 
Sambuvaraya 

(b) The District Primary Educa.!ion Pro-
gramme seeks to reconstruct primary edu-
cation as a whole in selected dil!l:ricts in-
stead of a piecemeal implementation of 
!ichemes, and its components include DOD-
fotmal education, min.imllm levels of learn-
mg, teachers training, school construction 
etc. The programme 6t:resses participative 
processes in educational management. No 
quantitative ('a'l'gets for 1993-94 bave been 
set. 

(c) The District Primary Education Pr0-
gramme is in the planning stage. A 
National Core Team of experts from 
national resource iJ16titu:ions bas been 
constituted to provide necessary tecbn.'cal 
Msistance and inptKs to the S' a'!es. 

ECONOMIC VIABUXIY OF ·RAn..WAY 
llNES 

2357. SHRI HAlRN PATHAK: Will 
the Minister of RAILWAYS be ~ to 
state: 

(a) the loss suffered by tbe Railways as 
a result of operation of non-viable JlaiIway 
lines during 1992-93; 

(b) whether any scheme h:l§ been for-
mulated to make the non-viable ralway 
I·ines, viable; and 

( c) if so, the detail, thereof? 

THE MJiNISTER OF STATE IN THE 
MINISTRY OF ·RAll..WAYS (SHRI K. C 
LENKA): (a) The 1056 suffered on Un-
economic Branch Lines during 1991-92, 
the latest yean- for Which figures are at 
present available, was Rs. 123 crores. 

(b) .and (c) Various steps lite repJaco-
ment of pa9!IeIIgef' train, by mixed traitll, 
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iDtroduction at. 'One Eosine Only' _em, 
ecGIlOIIlY in Ittaff, ~ tiobdets travei, 
doIure of unremunerative statiOll8 and 
balts or converting them into contractor 
opented haks etc. have been _en to re-
4uoe the Jossea on non-vi.able raBway lince. 

[English] 

NATIONAL SERVICE SCHEME 

2358. SHRI SA!R.AT CHANDRA 
PATIANAYAK: 

SHRI AR~D lULSIDRAM 
K.AM·BLE : 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether a meeting was held in July, 
1993 to discuss and diversify the activities 

of the National Service Scheme; 

(b) if 10, die cIedIioaI .un the.rein; 
and 

(c) the acbievements made under the 
sd1eme during the lallt three yeam? 

1'HE M1NISTB1l OF STA11E IN THE 
MlINlSTRY OF HUMAN RESOURCE 
DEv:ELC)PIMBNT (OBP.AR1ME.NT OF 
YOO11H APFAlRS I: SPORTS) .AND 
M1lN:lSTIER OF STAT£ ilN 11HB MIN]8. 
TRY OF PAlUlA!MBNTARY AFFAmS 
(SHRiI ·MiUlK:UiL WASNIIK): (a) and 
(Ib) No, Sir. However, a IN~Dal 
Consultation Meetiog with senior offi.ceR 
of &ate GoYell'llllleDts, repreaeotativos from 
universities, &CDior NSS Officen ~ NSS 
Regiooral Centres WIl8 bcId· on 1,Sth July, 
1993 to discuss the Action Plan fw ceIe-
bJ'lltion of NSS Silver Jubilee Year fram 
2Mb September, 1993 ·to 25th September, 
1994. 

(c) At per Statement. 

Statement 

Adde'ft8lellts Or NSS during 1990-91, 1991-91 &: 1992-93 
Year Enrolment 

(Target) 
Enrolment 

(Achievements) 
No. of 

Special Camps 
(Targets) 

No. of 
Special 

Camps held 
1990-91 10,95,620 ---9,9~7:-:,009-::-::---- SOOO 4811 

5133 
5981 

1991·92 10,29,370 10,82,549 5000 
1992-93 • 10,26,400 11,07,369 SOOO 

------------~~---.----~--------------

.Apart from the a.chievemen:s in 0D1'0l-
IIlent and special camping prognmme, 
tdgnificant adlievementa have been adUev· 
eel in the foDowin,g arou:-

(1) UTElUCY WORK 

The number of NSS volunteers ilrvolved 
in this work since 199Q.-91 is as unde.r :-

1990-91 2.76 lakbs 
1991-92 4.73 lakbJ 
1992-93 . . 3.60 laXJb& 

(2) ECO.cONSERV ATION 

(i) The S'rate NSS Cell of M'3dh}'la Pra-
desh has undertaken an Integrated Waate-
land Development ,Pilot Project at Mho\\' 
in Indore in an area measuriDg about 135 
.ca. km. in which 24,000 man-days per 
year by NSS volunteeR is invested. 

(ai) The NSS Unit of Rajarimi Govern-
ment CoMege, Al'Ml:l' in 'Rajasthan b:ae 
taken up an aB-1'OUfId development project 
lib desiItiDg aDd deependiog of viDa., 
tanl's, CODSItruction of check-dam&, tree 
plantation, COIl61ruction and developmenf 
of village Primary Sbhool in 'Rawandera 
Village (as lIIdopted vilJIa,ge) in ooU.abora-
tion with CommollWoaJth Youth Prograur 
me (CYP), Asia Centre, lbanctigarb. 

(iii) Unlversilie:. Talk AIDS (UTA) 
Programme Expansion; Tbe Department 
of Youth MaiR &: Sports launched in 1991-
92 a nation-wide Ilell8itisation campaign on 
AIDS called 'Universities Talk AIDs Pro-
gramme' for IIludent youth in Universities 
in collaboration with M'1niIby of &alth 
and World Health OrganisatiOll (WHO). 
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(TnmsltlliOnJ 

FlIRB AT GHAUABAD SIGNAL :ROOM 

2359. SHRIl RA,MOHANORA VBER· 
AP'PA: WiiIl tihe Mini.ster of IRiMLWAYS 
be pleased to' state: 

(a) whe~her there W<lS a fire in the 
Signalling R.ekly :Room at GOaziabad 
Station recently and !be en:ire sj,gnaU:ng 
sy8tem had fawed 36 a result 'dIereof ; 

.\ 
(0) If so, the main ca_ of the fire; 

and 

'(c) The &peeiai steps taken by tIhe Gov. 
ernment to clleck recurrence of such inci· 
dents in future? 

THE MINiSTER OF SfA11E IN THE 
MJNilSTRY OF RAifLWAYS (SH:Rl K. C. 
LEiNlKA): (.a) A fire incident took place 
simult~neousty in the 'Power lIIJIIPIly room 
of Route Relay Interlocking cabin and 
basement CJf goods yanl oabin at Ghazia· 
bad. Supply to the SigDallmg System was 
thereafter diBconnected iIO avoW spreading 
of ,fire and damage to too signaBing equip_ 
ments. 

(b) A Com.mittee of Senior <Jfiicers bias 
been appointed to find out the causes of 
fire. 

(c) T:U ·recomme·nootions are avWJable, 
88 an interim meawre eartbiog CJf equip-
ments, Traction bo~ and fuses have 
been thoroughly checked and streDl!llhened. 

SETTING UP OF OBNTRAL 
lJNlVBRSITY 

2360. SHlU CHINMA Y ANAND 
SWAMI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whotber the GOVernment propo;;e to 
set up a new Central university in Uttar 
Pradesh; 

(b) if so, whether the site for setting 
up Ibe UDiversity bas been jdentified; 

(c) :if so, .the details tIIereot; and 

(d) the time by whil:h tile university ia 
likeiy to be set up? 

THE DEPUTY MlNISTEB. IN THE 
MINISTRY OF HUMAN RESOURCE 

. -~~,~ 
DEVELOPMENT (DEPARTMENT OF 
EDl.JCATlON AND DEPAiIlTMBNT OP 
CULnJRE) (KUMA:Rl SBUA): (a) 
There ill no pfoposal to let up a new 
Cent1"al U1l'iver8ity in uwer PradeIh. How· 
ever, the Government bas decided, in 
princlpie, to convert Dr. Bbimrao ~ 
kar University at Lucknow into a CcDIr'aI 
Universi¢;y. 

.(0) to (d) 00 not ari~. 

STEAM LOCOMOTIVES 

2361. SHRI SURESHANAND SWAMI: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) the oombe.:: of;;:eam locomD!ivea 
phased out dur.ng th: last three years, 
yea:r-w:ise; and 

(0) the ntunber of steam locomotives 
propvsed w Ix: ph~ out dur&g !he cur-
rent financicl year? 

TILE MINlST£R OF SfA'm IN THE 
MINtTSTRY OF RAILWAYS (SHlU K. C. 
LBNKA): (a) The condemnation of 
s:eam lo.::omotives daring the laBt three 
yeru-s has heen a~ unda : 

Year 

1990-91 

1991·92 
1992-93 ('Prov.) 

(b) 495. 

LoCOS cond~mned 

392 

425 
786 

ACCIDENT OF DELHI-HOWRAH 
RAJDHANI EXPRESS 

2362. SIHRI CHlITA .BASU: WDltbe 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the inquiry reports of the 
accident of the Rajdhani Express (New 
Delhi-Howrah) and the East Coast Exprella 
in January last. have since been :re«ived~ 

(b) if so. the details thereof; and 

(c) the action taken by the Govemmeut 
in this regard ? 

THE MINISTER OF STATE IN 11m 
MINISTRY OF RAlLWAYS (SBRlK.C. 
1.BNKA,) : (a) to (c) Though the Final 
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Inquiry Reports OD. the two accidents by 
the Qmunissioners of Railway Safety, 
Northern and South Eastern Circles, res-
pectively. are still awaited, their prelimi-
nary reports have been received. Accord-
ing to the preliminary report, the collision 
of 2302 On. Rajdhani Express with tho 
derailed wagons of UP OSJ Goods between 
Rura and Ambiapur stations of Northern 
Railway on 16-1-93, occurred due to 
'Failure of Railway Sta1f', whereas the 
derailment of 8046 Hydernbad-Howrah 
East Coast Express between Kotabommali 
and Naupada stations of Visakhapatnam 
Division of South Eastem Railway on 
18-1-93, occurred due to 'equipment bilure'. 

'Ibe follow up action would be taken on 
receipt of Final Inquiry reports of the 
Commissioners of Railway Safety. 

[English] 

IMPORT OF LOCOMOTIVES 

2363. SHRI ASHOK ANANDRAO 
OESHMUKH : Will the Minister of 
RAll.W A YS be pleased to state : 

(a) the number of locomoties imported 
during the last three years; 

(b) the cost of these locomotives and 
the name of the countries from where these 
were imported; 

(c) the reasons for such import; and 

(d) the action proposed to he taken to 
improve the quality of Indian locomotives 
so that such imports can be avoided in 
future? 

TIlE MINISTER OF RAlLWA YS 
(SHRI C. K. JAFFER SHARIEF) : (a) 
and (b) No locomotives were imported 
during the last three years. However, eon-
tra~ for supply of 30 nos. of 6000 HP 
25 KV three phase AC Flectric looomo-
rives alongwith spares and tran~fer of 
technology have been awarded to ABB 
Switzerland in July, 1993 at a total FOB 
CC.;t cf Swiss Francs 169,689,970 and 
Deutsche Marks 139,140,250, equivalent 
to Rs. 608 croTes (approx.). 

(c) and (d) The Contracts referred to 
above have been placed with a view to 
obtain the state-of-art technology so that 

series manufiu:ture of these types of IOCQ-
motives may be taken up at Cbittaranjan 
l.ocomotive Works to a'\lOid imports 1a 
future. 

[Translafl"onJ 

ASSISTANCE FOR RETAIL SALE AND 
PURCHASE CENTRES 

2364. SHRI GABHAJI MANGHAn 
THAKORE : Will the Minister of AGRI-
CUL TITRE be pleased to state : 

(a) the States which have sought finan-
cial assistance from the National Coopera-
tive Development Corporation for setting 
up retail sale and purcba8e centres of the 
Horticulture Producers Cooperative Mar-
keting and Processing Society Ltd; 

(b) the quantum of financial assistance 
provided to them by NCDC during 1992-
93. State-wise; and 

(C) the details of retail sale and pur-
chase centres propqsed to be set lip during 
the current year, State-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a) Karnataka had 
sought financial assistance from the Natio· 
nal Cooperative ))eIveiopment Corporation 
(NCDC) for setting up retail ~ale and 
procurement ccntres by the Horticulture 
Producers Cooperativee Marketing and 
Processing Society Ltd., Bangaiore. 

(b) The NCOC has released an amount 
of Rs' 146.77 lakhs as financial as.~istar:ce 
for the purpose during 1992-93. 

(c) The details of retail sale and pro-
curement centres eXpected to be set up by 
the society during the current year is as 
follows: 

------ _--_--_.--_-_ ._-----"--- _-- . --

MOUNT AIN'EBRiNG TRAINING PRO. 
GRAMME 

2366. SHRI BIlIJ BHUSHAN SHA-
RAN SINGH : wm the Minister of HU-
MAN RESOUIlCB DEVELOPMENT be 
pleased to state : 

(a) the number of the JDdiaDs succeed-
ed in scaling the Mount Everest so far; 



, (b) _de lI1'DIIer 'of ...... amoac .. ; 
(c), whetIrer the GovermneAt _0 
~ aay t:raiDUlI pnlIllUWIIO for 
1IlOWUaiDeeriaI, bePaI in view the zeal 
ot _ peoPe for moImtaiDeerinai aDd 

(d) if 110, tho dctaiJa thereof? 

nIB MINISTER OF STATE IN mE 
MDlIS'IRY OF HUMAN RESOUIlCE 
DEVELOPMENT (DEPAllnIENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
.MINISTER OF STATE IN THE MINI· 
STRY OF PARUAMENTAllY AFFAIRS 
(SHRI MUKUL WASNIK: (a) Twenty· 
nine. 

(b) Eiabt. 

(C) and (d) Government assists various 
mountainccrin, institutea for conduc:t of 
their programmes which includes training, 
programme for mountaineering. There 
are three national institutes of mountaincc-
ring viz. (1) Himalayan Mountaineering 
Institute, Darjeeling (West Bengal); (2) 
Nehru Ins!itute of Mountaineering, Uttar-
kashi, uI' and (3) J lIIW8har institute of 
Mountaineering, Batote (JIK). In addition 
there are a number of state mountaineering 
'institutes which train in mountain climb-
ing, allied sports 8nd adventuce activities 
in the country. 

[EIIgli.rh) 

ELECfRONlC TELEPRINTING 
MACHINES AT SOLAPUR 

2367. SHRl DHARMANNA MON· 
DA YY A SADUL: Will the Minister of 
RAILWAYS be pleased to state : 

(a) whether Elec:ttonic Teleprimer 
Machines have been installed at SoIapur 
and other Stations of Central Railway for 
transmission of reaervation messages to 
main channel of computer system at B0m-
bay; and 

(b) if so, the llame of Stations on 
Central Railway being taken up for instal-
lation of ElectroDk: Telepinting MachiDeS 
cbping 1993-94 ? 

THE MINJS'l"Im OF STATE IN THE 
MINISTltY OF RAILWAYS (SHIU K. c. 
LI!NKA) : (a) 1!1ec:t1'o WecbaDicat Tel. 
18 -124 LSSIM 

printer...... which ___ ... the~.a! 
purpoae .. .m.c:troaic: T~ have 
been installed at Bhusawal, Jhansi, SoIapur, 
Manmad. Nagpur aDd Jabalpar. 

(b) 1'tIeN is DO propoaal to iDItaJl 
Electronic Teleprinter Machines dlll".iDc 
1993-94 at any of the StatioDs on Central 
Railway. 

SA VlNG-CUM-RELJEF SCHEME' 
1 

2368. SIhu THAYIL JOHN ANJ~ 
LOSE : 

SHRlMATI SUSELLA GOPA-
LAN : 

Will the Minister of AGIuCULTIJlW 
be pleased to state : 

(a) whether any representation JUIS been 
received from the Government of Kefala 
to mclude inland fishennen also under the 
SavingoCum-Relief Scheme which i! at 
present applicable only to DllU'Ine fisher-
men; 

(b) whether the Government have R-
ceived such representations from 0!hCr 
coastal States also; 

(c) if so, the details thereof; and 

(d) the reaction of the Government 
thereto ? 

THE MINISTER OF STATE IN TIm 
MINISTRY OF NON-CONVENTlONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHAN 
KUMAR) : (a) Yes, Sir. 

(b) to (d) Amongst Coastal Statea, 
besides Kerala, only Orissa and Pondi-
cherry have expressed their willingness, to 
exten4 the Saving-cum-Rclief to lftIaa4 
Fishermen on the exist.ing pattern. Govt. 
of India has asked all putiQpating States 
tD intimate not only their willingness but 
also as to whether they are observina 
'cloaecl season' durina which fishing ... 
vity is banDed. and. if so, whether tbo.J 
have adOIqbate ifIaialatiye DlCaSuras/""": 
aisIrJdiv. ........., to implcmcllt ·tIIo ........... 
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CLEARANCE. OF NTPC THERMAL 
POWER· PLANT MANUGURU 

2369. SHRI V AOOE SOBHAN/\DR;B-
SWARA RAo: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether his Ministcy has cleared 
the proposal of setting up of 100 MW 
NTPC Thermal Power Project at Manu-
guru in Andhra Pradeh; , 

(b) if so, tbe details thereof; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORES'IS (SHRI KAMAL NATIf) : (a) 
No, Sir. 

(b) Does not arise. 

(c) National Thermal Power Corpora-
tion "ias advised to identify an alternate 
site, in conformity with the guidelines of 
this Ministry as the site selected was not 
found environmentally compatible being 
located close to the ecologically 'sensitive 
areas. 

rTron.slation] 

ALLOCATION OF F.P.S. 

2370. SHRI CHHEDI PASWAN : Will 
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state : 

(a) the criteria laid doWD for allocation 
of Fair Price ShoPs to the applicantS; 

(b) whether special consideration is 
being given to the persons belonging to 
Scheduled Castes and Scheduled Tribes in 
this regard; and 

(c) if so, the number of Fair Price 
ShoPs alloCated so far to the persons be-
longing to Scheduled Castes and Scheduled 
TribeS, State-wille '1 

mE MINISTER OF Sf ATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION ANI> MINIS'I'BR OF 
STATE IN THE MINISTllY OF COM-
MEllCE (SHRI UtaAUJDDlN 

AHMED) : (a) .to (cl ,'IbA o~ 
responsibility for implementing the Public 
Distribution System (POS) .,IeB·wit)a the 
State OcmIrDmentlHI_ U.T. ~
tions. Decisioos JelatiIII to ~_Jair 
price shops, eligibility crUelia, viability .• 0£ 
the fair price shoPs etc. are taken by the 
StatesJUTs. The Central Goverftmellt bas 
requested the State Governments/UT Admi-
nistration to consider reserving a percen-
tage of fair price shops to women and 
pel30ns belonging to Scheduled Castes and 
Scheduled Tn1les (SC/ST) including c0-

operatives run .. by women and SC/!If. 
Statistical information reproing allotmeDt 
of fair price shops to women and persons 
belonging to SC 1ST communities are not 
maitained by the Central Government. 

[Engli.rh) 

PRIVATISATION OF EDUCATION 

2371. SHRIMAn 
RAJB : 

VASUNDH.ARA 

SHlU MOHAN RAWALE ~ 
...a 

Will the M_inistor of HUMAN RJ;SO-
URCE DEVELOPMENT be pleased to 
state : 

(a) whether the Government have taken 
a decision to privatise and commen:Wiae 
the education; 

(b) if so, the level up to which educa-
tion is propoaed tD be privatised and com-
mercia.lised; 

~ 
(c) whether the Government have asses-

sed the impact of privatisation and 
coDllDCrcialisations; and 

(d) jf so, the circ<Wll8tances led to talu: 
such a decision ? 

mE DEPUlY MINISTER IN THE. 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OP 
EDUCATION AND DEPARTME,NT OF 
CULTURE) (KUMARI SElJA) : (a) 
No, 'Sir~. 

(b) to (el) .DQ not an.. 



SRAVANA 1'. t9U '{&AKA) 

PUROIASE OF FOODORAINS BY FC! 

2372. smu S. N. VBKA1UA: Will the 
Minister of FOOD be pleased to state: 

<a) the targe"" futed by the Food Cor-
poration of India in regard to purehase of 
various foodgrains during the last three 
years till date and the quantity actually 
purchased during the same period, year-
wise; 

(b) tlte quantity of foodgrains lost dur-
ing transit and damaged in the godowns 
due to rotting and eaten away by rats 
during the last three years and the mea-
aures being taken to save the foodgrains 
from such losses; 

(c) the reasons for which the PCI has 
been suplying sub-itandard, rotten and 
uncleaend wheat to the Fai!" Price' Shops 
UDder Public Distribution System; and 

(d) the steps takilD/propesed' to be 
taken to supply clean and goocl fl*ality of 
wheat to the pUblic ? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF FOOD (SHIU KALP 
NATII RAJ) : (a) The procurement of 
wheat, paddy and 'coanegrains for Central 
Pool under price IUpport scheme being 
totally voltmtary, and the procurement of 
levy-price from millers/traders being de-
pendent on quantum of t'flddy purehssed 
by them, no' targets, as such, can be fixed 
for procurement of wheat, "addy and 
Cllllrsetrains. 

Statement I showing quantities of food-
grains (Wheat, rice and colll1legrains) pro-
cured during the last three years is attach-
ed. 

(b) Statement II' showing quantities of 
l'ood~in!l lost in transit and damaged 
during the ·Iast three years is attached. 

As regards measures taken to save the 
foodgrains from such losses, foodgrains 
stocks are not allowed to rot in FCI go. 
downs as all Fa godowns are built on 
sicentific principles and are rodent proof. 
However, in some of the hiredlARDC 
godowns, rodent control measures are 
undertaken to avoid and minimise losses 
due to rats and other field animals. Various 
other recurring steps are taken to curtaU 
and minimise such losses, such as sound 
wagons fit for transport of foodgrains are 
selected for loading foodgrains stocks, no 
movememt in open wagons is undertaken 
during monsoon season; surprise inspec-
tions are conducted to check the quantity 
and quality of foodgrains during tramit 
and at the time of loading and unloading; 
periodical prophylactic and curative mea-
sures are taken to preserve the foodgrains; 
double line machine stitching of food-
grains bags has been encouraged; etc. 

(c) and (d) Wheat stocks conforming ttt 
prevention of FOod Adulteration Act stan-
dards alone are issued to the State Gov-
ernments and their )luthorised agencies 
Il!Ilder Public Distribution System. " 

Truct-wisc -ted samples (kept in 
polythene covers) are drawn from the 
food grain stocks and given to State Gov-
ernment and their agencies for display at 
the place of sale/issue to the consumers 
under Public Distribution System. Joint 
surprise checks along with State G0vern-
ments administrations are COIDducted td 
verify the quality at various stages of 
issue of stocks and State Governments and 
their authorised agencies do check the 
quality before taking delivery and . also 
acknowledge the receipt of foodgraial 
stock conforming to PFA Act standards .. 

Statemelll-' 

------ - -- -.. - ---_ .. _----
Marketing Year 

----_ .. _--- -----
1990-91 (P) 
1991-92 (P) 
1992-93 (P) 
199)094(p) 

-AI on6-8-19P3: 

Wheat 

nO.6S 
77.S2 
63.80 

128.3S-

(Figures in lakh tonnes) 
Rice (i~ing --- -cMrse 
Paddy in Terms grain. 

of Rice) 

117.50 
92.36 

1I7.7S· 
Yet toltart 

2.03 
Neg. 
3.98-
0.01-

Noi.-O.51OaD01. 
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Stat,me1l(·I II 

Quantity of foodgrains 
lost in transi t 

(Figures in lakh M1) 

Quantity of foodgrains accounted' 
against damaged stocks 

Year Accounts for 1992-93 
are not yet finalised to 
work out the quantity 
lost in transit. 

Year Qty. of food- Average stocks %age of 
grains transferred holdings of damage due to 
from sound to foodgrains in average stocks 
damaged grains FCI godowns in storage 

---.. - -----_--
_ 1989-90 2.38 1990-91 
1990-91 3.44 1991-92 
1991-92 4.12 1992-93 

-Provisional and accounts are yet to be finalised. 

[Translation] 

ACHffiVEMENTS OF NATIONAL 
LITERACY MISSION 

2373. SHRI PANKAJ CHOWDHRY 

SHRI MOHAN RAWALE: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) tbe achievements made by the 
National Literacy Mission so far; 

(b) whether the Government have cons-
tituted a committee of experts to asseSi 
work done by the National Literacy Mis-
sion; 

(c) if so, the composition of the Com-
mittee; i . 1 

(d) the terms of reference of the Com-
mittee; and 

(e) the time by which the Committee is 
likely to submit its report ? ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : (a) The 
National Literacy Mission which was 
launched in May, 1988 created an envir-
onment conducive for launching Mass 
Literacy Campaigns. At present 213 dis-
tricts have been covered by Total Literacy 
Campaigns and 75 districts by Post Lite-
racy Campai&DI. 

0.21 132.31 0.17 
0.19 122.96 0.15 
0.13· 97.38 0-13 

(b) An expert Group has been consti-
tuted for Status-cum-Impact Evaluation of 
Total Literacy Campaigns. 

(c) The Group is chaired by Prof. Arun 
Ghosh and consists of Prof. Veena Maz-
umdar, Prof. Andre Beteille, Prof. U. R. 
Ananthmurty, Prof. S. M. Kansal and 
Shri Achin Vanaik. 

(d) The objectives of the Group are 
given in Stateme1lt. 

(e) The Group is expected to submit its 
report in a period of one year. 

Statement 
(a) (i) To measure the outcome of lite-

racy campaings among learners I 
participants with respect to pres-

cribed levels of literacy as per 
NLl\f norms. 

(ii) To analyse the estimated number 
of persons made literate by gen-
der, age groups and social groups 
(SC/ST and others). 

(b) The processes and effectivemess of 
environment building/mass mobilisation 
through mass literacy campaigns. 

(c) Involvement and partnership bet-
ween government bodies and voluntary 
~'TOUpS in literacy campaigns. 

(d) Duration of implementation of the 
campaign with special emphasis on the 
duration of teaching/leaming. 

(e) Resources available and mobilised 
for mass literacy campaigns including' the 
cost effectiveness of the campaign. 
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(f) To study and assess the fall out and 
impact of ·the li~racy campaigns on re-
lated socio-economic development prog~ 

rammes such as primary educatiOll, health, 
nutrition family welfare. gender . sensiti~ 
vity, women and children development 
programmes, national integration etc. 

LOSS IN SUGAR Mll..LS 

2374. SHRI VIRENDRA SINGH: Will 
the ~inister of FOOD be pleased to 
state: 

(a) the number of public sector sugar 
mills in the country which are running in 
loss at present; 

(b) whether the Govemment propose tQ 
llrivatise these sugar mills; 

(c) whether some private companies 
have come forward to take them over; 
and 

(d) if so, the names of such compa-
nies ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAI) : (a) to (d) The profit and 
loss accounts of public sector sugar mills 
are maintained by the respective adminis-
tratiVe Ministries IState Governments. Since 
most of the public sector units are under 
the. management of the State Governments, 
it is upto the State Governme<nts to take 
a decision regarding privatisation of' such 
public sector sugar mills which are run-
ning in losses. 

rEnglish] 

S11RIKE BY FCI AT BANGALORE 

2375. SHRIMATI CHANDRA PRA-
BHA URS: Will the M'nister of FOOD 
be plell5cd to state: 

Project 

1. Irrigation and command area 
development in Kerala 

2' Marine Fishing Villages 
in Kerala 

--+'-'=": .. -.' ... ......,.~,.."...'- ... 

(a) whether the godown statI ot the 
Food Corporation of India. at Bangalore 
are on sttike; 

(b) if so, the reasons therefor; and 

(e) the remedial steps taken to fulfil 
their demands ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAJ) : (a) No, Sir. However, a: 
Cooperative Society, which has been en-
trusted with the handling work in the 
FeI Godown at Bangalore on contract 
basis. had stopped to attend to the work 
w.eJ. 14-6-1993 to 1-7-1993 on the plea 
that the Society should be awarded the 
contract for handling the stocks in FeI 
Godowns all over Karnataka Region. The 
Fey did not accede to the request of the 
Society. The workers of the Society have 
now resumed the work w.el. 2-7-1993. . 

(b) and (c) Do not arise. 

WORLD FOOD PROGRAMME PRO-
JECT FROM KERALA 

2376. SHRIMATI SuSEELA GOPA-
LAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the Govt. of KeraIa bas 
submitted any project as a part of the 
World Food Programme; 

(b) 'if 10, the details thereof; and 

(c) the decision taken by the Govern-
ment thereon ? 

THE MINISTER OF S1'ATE IN THE 
MTNISTRY OF AGRICULTURE (SHRI 
ARVTND NETAM) : (a) and (b) Yes, 
Sir. The Government of Kemla have sub-
Ir.itted two project proposals as follows : 

FoOd aid sought 
(In tonnes) 

Wheat 
Vegetable oil 
Pulses 
Rice 
Edible Oil 
Pulses 

90,700 
5.444 
9,071 

21,432 
2,143 
2,143 . 

------------~--~---



''(d) ac.v...eDt:oof,IIIdiIt·,~~ 
~\~.,....,... te''Wm14 FIDod 
Prosrammc for their coDSidenltioa. 

WOMEN'S STUDIES CENTRES AND 
. C&U.S 

2377 . .SHlU GURUDAS XAMAT: .W.ill 
the. Kionister, of· HUMAN ~ be 
pleased to ate: 

(a) the IIWIlber of wemen'. studies"CCb-
ires and cella functi~ ill the .QlUDtry 
at present, Stat.wiae; 

. (b) iWMlhel: ... nlUllbeJ' of· such . centres 
and·-ceUs .,.. pNpOSed to ,be cloIed; 1md 

~f1'H8 'D.SPUrYc",~\;lN ;, ;'J'ftE 
I\HNISRlYt'()P ;~HUIIMM .... 
DEVELOIItIfDn' (DBIWl&'I'MBNT OF 
E(){JQA1I8Ni' ...... AIlnENT,OF 
cur1I'URE)<~t.M:RI-,SlmJA) { (-. AI> 
0IIIhIinJ to '>'the 'iidonDBlioa ,fUmiIIIOI -Ot: 
UGc, ...... •• t.ioa it 'plIOvidir!8,,_" 
tllbCC to 21 universities and 11 coUeaea/! 
univeraity"dap __ ,,'for tettiq.Up wo-
men's studies centreal cens. A stGtemenl 
showing 1bo' 'State-wise 'brCat"1Jp of' __ 
aen's studies centra MId I:eIls it '1IUIIdi-
cd. 

~b)'and'(c) UGe has i~<that JlO 
such· pNIIMIIlaI is 1IIhter CT8IIIidcration of 
the Commission. The cmtdou-=e or 
othelWise of the women's studies centres 
and ceUtr ""'1lpOIl' their .pertonaance 
Il8 asseaed periodieaIIy' by the Bxpert 
Coataittce of· UGC. 

State ... t 

SI. 
No. 

State 

1. Andhra I'radeIh 
2. Assam 
3. Chandigarh 
4. Delhi 
S. Goa 
6. Gujarat 
7. Haryana 
8. Kamataka 
9. 'K.cIaIa 
10. Madhya Pradesh 
11. . MahanIIbtra 
12. Orissa 
13. llajasthan 
14. Tamil Nadu 
J S. Uttar Pradesh 
16. west Bengal 

, 

'1 

. I!ltNAKULA:M-All.EPPET-KAYAM-
KULAM· tlAILWAY UNE 

2378. SHRI K. MURALEB DHARAN : 
WiD the Minister of DIL WAYS be 
pIeaeed to Itate : 

(at· 'ItIbether the COIIIlrIlCdotr wort OIl 

.. ..,.,.,_A11eppey-ICaywtu1am IeCtioD 
bubeaa~." 

Women's 
Studies 
Centres 

3 
1 
1 
1 
I 
I 

1 
2 
1 
1 
2 
1 
I 
I 
I 
2 

Women's 
Studies 
CeDs 

1 

1 
1 

2 
1 
4 

(b) if 110, when thia aectioa is libly to 
be commiasiollecl for tram aerviceI and 
the details of the trains pl'OJlC)Md to be 
introcluc:ed ? 

THE MINJS1"£It..oP .. Am·1M THE 
MINfS'J1llY OF RAILWAYS (SHRI K. 
C. J..ENKA) : • .,(a) ..... (It) fI'beo...t: it 
completod and eectioo opeae6,lor ........ 
gel' trdlc on 21-U-9l. 7 paJra of traia ... ,.._.,.' .......... ' ......... 



:RA&idlQAlD:OW.,~BItJI)GEt A'Ii 
VUAYAWADA 

2379~' SHltl·. SOIBiIIM~ 
RA() : VAD»B" Will; tIw MiaiIter· of 
of RAlJ,.WA¥S ,be· pleaaed- e'O .... ': 

(a) wlletbeJ; a rail-road ;over-bridge in 
lieq of level cC0fi8ios near Ajit SiIqb 
Nagar at Vijayawada on Vijaywad!l-How-
rah IUW has been approwd by the Gov-
emmeat; 

(b) if so, the details· thereof iDclucliq 
its estimated C08t; 

(C) whether the work 1Ias beea started, 
if not. tbe reIlNDI' for, the 4elay;. and 

(Ii) the time schedUle fixed for its com-
pletion ? 

TH£ MJNIiTBR OF STATE 1N TH£ 
MINISTRY OF RAILWAYS (SHRI .' K. 
c. LENKA) : (a) Yes, Si~. 

(b) Construction of ROlKI over-bOOF 
in lieu of level crossing at Ajit Sinsh 
Nagar was i:nclu~d in the JlaiIway's 
Works Programme 1987_88. Cost as per 
sanctioned estimate Rs. 3.05 crorea Rail-
way's share RI. 1.44 crorea and StaI&I 
Government's share Rs. 1.61 crores. 

(c) and (d) No, Sir. Work. on appro-
aches has not yet been started by State 
Government. Scheme was cban,le!d by 
them from Road under-bridge to Road 
over-bridge in September 1988. The esti-
mates for road over-bridge were sanaioa-
cd in 1991. State Government has now 
requested for rewiioll ,in estiJDatCli. The 
Railway has asked the State Go¥ernment 
to. furnish itemwise rell8OR8 for inueue in 
cost. No time schedule caa be· filled· at 
this stage. 

[Translation) 

PADDY CULTIVATION IN M.P. 

2380. SHRI BHEEM SINGH PATEL: 
Will the Minister of AGRICUL11JRE be 
pleased to state : 

(a) the total areas of land cO¥ered 
under paddy cultivatiott in Madhya Pra-
desh; 
. (b) the target fixed by tbfJ Govonment 

of paddy cu1tiv.ati'" fOf tho year 1~4. 
ill Madhya PndeIIa; 

(c) whether the Government haw-..... -
cd out· any; I'fOIRID8IO- in -order to in-
crease paddy production and to eacourap 
the farmers;'" 

(d) if so, ·tho details· thonof ? 

THE MINlS'mlt OF STATE IN THE 
MINIST-RY OF AGlUCULTU6 (SHRI 
AR.VIND NETAM) : (a) The total area 
under, paddr·~ cultivation was 60.98 lakh 
hectare in Madhya. Pradnll, during 19M-
92. 

(b) The Government' of India have filled 
a production :taraet of 58.80, Iakk t<*ll1C1 
of rice in Madhya. Pradesh duriag 1991-
94. 

(C) and, (d) FOl' increuiag the pllJdue-
lion of paddy. It «ntraBy' &pOftSOMd Inte-
grated :Pr~amme for Rice I>evcIopmeat 
haa already in operation in the Stato. 
Through this IIChome, assistance is beiDg 
provided to the farmers on the use. of 
certified seeds of High Yielding varieties. 
Micronutrient" Herbicides. Pla.nt Protoo-
tion chemicals, Improved ·Fama ImpIemests. 
Plant Protection Equipmems, etc.' to on-
courage them to adopt improve4 rice· pro. 
duction technology. Besides, for qu_ 
transfer' of newly developed crop produc-
tion technology demonstratioM oa fanDel' 
fields are conducted and also traininS' is 
imparted to the farmers/farm labourers. 

ENVIRONMENTAL PLAN OF GUIA-
RAT 

2381. SHRl N. J. RAT'HV A : 

Will the Minister of ENVIRONMENT 
& FORESTS be pleased 10 state : 

(a) whethu the .(iovemmeat have re-
ceived a pla.ll from·· tho Govemmoat ot 
Glljarat for -cleaniG, of riven and environ-
mental improvement of cities in Gujarat; 

(b) if so; the details thereof; and 

(c) the action taken by the Government 
in this re,ard ? 

THE MINISTER OF STATB OF "l1tB 
MINISTRY OF ENVIRONMENT AND 
F0RE:STS (SHRI KAMAL NAm> : <a> 
No; Sir. 

(b) aad (c) Do GOt an... 
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CIVIC SERVICES UNDER C.P.A. 

2382. SRRI ANNA JOSHI: Will the 
Miruster of OIVIL SUPPLIES, CONSU· 
MER AFf1AlRS AND PUBLIC DISTRI· 
BUT!lON be pleased to stale: 

(a) whether there is a proposal to 
bnng civic services, like water supplies, 
health cover and house construction un' 
der ,the Consumer Protection Act; 

(b),if so, the measures being initiated 
in this regard; and 

(c) the names of other services propos-
ed to be brought under this Act ? 

THE MINISTER OF STATE IN THE 
·MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM· 
MERCE (SHRI KAMALUDDIN AHM· 
ED) : (a) to (c) The High Power Working 
Group, which was constituted to suggest 
suitable amoodments to the Consumer 
Protection Act, 1986 to make it more 
effective and purposeful, had suggested to 
bring c<ivic services like water supply, 
health cover, housing constructians under 
the Consumer Protection Act, 1986. In 
Ine Consumer Protection (Amendment) 
Ordinance, 1993, the services relating to 
housing construction have been included 
in the definition of "services" to make it 
more cicar. However, civic services like 
water supply, health covers which are not 
hired or availed of for a consideration are 
not covered under the Act ordinance. 

[Translation] 

SUPPLY OF COARSE GRAINS 
THROUGH P.D.S. 

2383. SHRl GAY A PRASAD KORl: 
SHRl R. SURENDER REDDY: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state : 

(a) whether the Government propose to 
supply coarse grains through Fair Price 
Shops under the Public Distribution Sys-
tem; 

(b) if so, the varieties of grains pro-
poeed to be included in the cateeory of 
C08l'Ie araint; and 

., :: J;,;;.:W t.'Ii 
(c) the time" by which if is likely to be 

done ., 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM· 
MERCE (SHRI KAMALUDDIN 
AHMED): (a) to (c) Allocation of 
Coarse grains like jowar, bajra 'and maize 
is already being made to some States for 
distribution through the Public Distribu-
tion System (PDS). 

KHALILABAD-BALRAMPUR 
RAILWAY LINE 

2384, SHRl RAMPAL SINGH: Will 
the Minister of RAI~WAYS be pleased 10 
refer to the reply given to the Unstarred 
Question No. 8180 on 11-5-93 regarding 
railway line from Sajanwa to Balrampur 
and state: 

(a) whether a fresh survey IS proposed 
to be conducted in regard to length, cost 
and I'ate of return for linking Khalilabad 
and' Balrampur via Menhidawal and 
Bansi; 

(b) if so, by what time; 

(c) whether new railway lines are laid 
in the country on the basis of length, cost 
and rate of return without taking into 
account the incongruous conditions and 
backwardness of the area; and 

(d) if so, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) No, Sir, 

(b) Does not arise, 
(c) No. Sir. 

(d) Does no: arisc. 

NATURAL CALAMITIES IN ORISSA 

2385. SHRI MRUTYUNJAYA 
NAYAK: 

SHRl GOPI NATH GAlA-
PATH! : 

Will the Minister of AGlUCULTUllE 
be pleased to refer to the reply Biven to 
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Unstarred Questioll No. 5Hl6 on April 6, 
1993 and state : 

(a) whether information regarding the 
natural calamities in Orissa has been col· 
lected; 

(.b) if 80, the details thereof; and 

(c) if not, the time by which it is likely 
to be collected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL1URE (SHRI 
ARVIND NETAM) : (a) to (c) Informa-
tion sought in Unstarred Question No. 
5106 on April 6, 1993, is given in the en-
closed Statement. 

STATEMENT 

The details of districts and cropped 
area affected, damage to public propertie~ 
and loss to livestock due to cyclone/floods/ 

Year Districts 
affected 

hailstorm in Orissa during the last three 
years are given below :-

------
Cropped Estimated Animal 

area value of lost 
affected damage to (!!Jos). 
nakh ha.) public 

properly 
(Rs. in 
Crores) 

,--_._-

1990-91 12 
7 

(flood) 1. 
(Hailstorm) J 

3.57 644.17 21688 

1991-92 II (Fl·.)od) 6.62 +46.71 1145 

1992-93 12 
8 
9 
5 

(J uly Flood) I 
(AUg\lSt Flood) i 2.33 20.l.09 1408 
(Hail!.torm) r 
(Cyclone) i 

2. The State Government has also re-
ported that during 1992-93, 6097 village; 
in II districts sustained crop loss of 50'1< 
and above due to drought conditions. 

3. In respol1~C to a Memorandum sub-
mitted by the State Government seeking 
additional Central assistance, a Central 
Team visited Orissa in December, 1990 to 
assess the situation in the wake of cyclone / 
floods. On the hasis of recommendations 

Year 

1.990-91' 

1991-1}2' 

.1992-93' 

29-724 U~S/94 

of. tbe Team. Government of India had re-
leased an amount of Rs. 21.88 erares as 
advance from Calamity Relief Fund (CRF) 
in addition 10 Central ~hare of Rs. 35.25 
crores. 

4. Tbe detaib of Central assistance 
~ought by Government of Orissa and assis-
tance provided by Government of India to 
the State C.alamity Relief Fund (CRF) 
during the last three years are given be-
low:-

(Rs. in Crores) 

Assistance 
Sought 

.294.00 

'249.00 

175.00 

Released 
to State 
(CRF) 

57 .1.3 
'.29.78 

:!9.18 
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lEnglish] 

CNC MACHINES 

2386. SHRI SANAT KUMAR MAN· 
DAL: Will the Minister of RAILWAYS 
be pleased to stale ; 

(a) the total number of CNC (Com· 
puterised Numerically Controlled) Machine 
Tools imported during the last three years 
as part of the modernisation programme of 
Raihliay workshops, names of countries 
from wllere imported and the capital out· 
lay involved: 

(b) the number of CNC Machine Tools 
purchased from indigenous manufacturers 
during the above period; and 

(c) what are the current plans of the 
Railways for acquisition of CNC Machine 
Tools during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) A total of 23 nos. of CNC 
machines were imported during the laM 
three years from Japan, Germany, France, 
Belgium and U.S.A. involving an outlay 
of Rs. 2539.87 lakhs. 

(b) 29 Nos. CNC machines were pr0-
cured from indigenous source. 

(c) 17 CNC machines at total estimated 
cost of R.,. 1517 lakhs. 

[Trall.liationj 

OUT AGENCIES IN GUJ ARAT 

2387. SHRI N. J. RATHVA: Will the 
Minister of R.A,IL WAYS be pleased to 
state: 

(a) the number of Out Agencies in 
Gujarat alongwith their locations; 

n~) whether the Government propose to 
set up such Agencies at some more places 
in Gujarat; 

(c) if so, the details. thereof and the 
time by which these Agencies are l:ikely to 
be set up; and 

(d) if 1II0t, the reasons therefor? 

,THE M.INlSfER OF STA'IE IN. THE 
MINISTltY OF 1lAILWAYS (SIDlI K. C. 
LENJtA): (a) 0Dly one Out Apacy is 
functioning at Anlbaji in ~anas~anthl! 
District in Gujarat 

(h) No, Sir. 

(c) Does not arise. 

(d) New Out Agencies are opened on 
public demand depending on traffic re-
quirement and financial justification. 

RAILWAY PROJECT IN BANGLADESH 

2388. SHRI MANORANJAN BHAKTA: 
Will the Minister of RAIL WAYS be 
pleased to state : 

(a) whether Bangladesh has requested 
India to construct a 132 Km. double-line 
stretch on the Dhaka·Chittagong section; 
and 

lb) if so, the Government's response 
thereto? 

THE MINISTER OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): (a) 
Yes, Sir. 

(b) The proposal is under examination. 

EXCHANGE OF YOUTH DELEGATION 

2389. DR. D. VENKATESWARA 
RAO: 

SHRI BOLLA BULLI 
RAMAIAH: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea,ed to 
sla[e: 

(a) whether the Government have start· 
ed a plan for exchange of youth delega-
tions at international level: 

(b if so, the total number of delega-
tions so far sent abroad for cultural acti-
vities and the countries they have visited 
during the last one year; 

(c) the criteria laid down for selecting 
youth from the States: and 

(d) the total number of cultural ex-
change programmes between India and 
other countries held during the last one 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMEl'IT (DEPARTMENT ·OF 
YOUTIf AFFAIRS & SPORTS) AND 

. MINJS1'BR OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 

. (SHRI MuKUL W . ..\SNIK) : (a) Yes. Si(. 
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(b) The Department of Youth Affairs 

& Sports sends youth delegations abroad 
for promotion of friendship and mutual 
understanding. It had sent three youth 
delegation~ to Japan during 1992-93. 

( c) The criteria laid down by the in-
viting countries are followed. However, 
at the time of selecting youth delegations 
regional representation is given due con-
"ideration. 

(d) 14 Cultural Exchange Programme 
between India and other countries have 
been signed during 1992-93. 

[English] 

COMMITTEE ON ADULT EDUCATION 
PROGRAMME 

2390. SHRI DAU DAYAL JOSHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(n) whether any Committee had been 
constituted by the Government for sUJ;gest-
ing improvements in the Adult Education 
Programme; 

(b) if so, the d~tails thereof: 
(c) whether the Committee has sub-

mitted its report; 

(d) if so, the main re;;ommendations 
made by this Committee; 

(e) whether these recommendations have 
been implemented: 

(f) if so, the outcome thereof; and 
(g) if not, the reasons therefor? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEUA): (a) 
and (b) The Government has constituted 
an Expert Group for status-cum-impact 
evaluation ·of Literacy CampaLgrul and to 
gauge the qualitative aspects of the pro-
gramme. The group is chaired by Prof. 
Arun Ghosh and consists of Prof. Veena 
Mazumdar. Prof. Andhre Beteille, Prof. 
U. R. Ananthmurty. Prof. S. M. Kan~al 
nnd Shri Achin Vanaik. 

(c) No, Sir. 
(d) to (g) Do not arise. 

IMPORT OF PLANTS AND SEEDS 

2391. PROF. UMMAREDDY VEN. 
KATESWARLU: Will the Mini&ter of 
AGRICULTURE be pleased to state: 

(a) whether the Government prop06e t~ 
simplify quarantine procedures for illlpDrt 
of seed and plant materials; 

(b) if so, the details thereof; 

(c) whether the Government have re-
ceived any repre5Cntations from the foreign 
;eed companies in this reg~rd; and 

(d) if so, the details thereof and the 
reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MlNISI'ER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRlSHAN 
KUMAR): (a) and (b) Simplification of 
quarantine procedures has been taken up 
in a pragmatic manner. Details of sim-
plification of procedure for import of seed 
and plant materials are as under: 

(i) Issuance of import Pelmits (IPS) 
has been decentraIised. 

(ii) The Plant Quarantine clearance 
period in case of seeds has been reduced 
from 45 days to 30-35 days and in case 
of bulbs/tubers from 50 days to 35-40 
days. 

Uii) The Plants/Plant materials re-
quiring post-entry quarantine (PEQ) 
condition are released within 1-3 days 
at the port of entry. 

I i v) Tissue culture materials are re-
leased within six hours at the POlt of 
entry. 

(v) The requirement of IP in case of 
Plants and plant materials meant for 
consumption and the IP a: PhytQSani!e 
~ertificates (PSC) ill case of the mate-
rials imported through fo~ign post 
channels and as air accompanied baggage 
has been done away. 

(vi) 1be requirement of IP in case of 
the import of Mushroom Spawn culture 
by 100% ~ Oriented Units has beeR 
~with. 

(c) lIJlct (d) No, ~. 
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LOSS OF FOODGRAINS 

2392. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of FOOD be 
pleased to state: 

(a) whether the attention of the Gov-
ernment has. been drawn to the newsitem 
captioned. "Trainloads of food grains may 
go waste" appearing in tbe Pioneer dateu 
June 19, 1993: 

(b) if so, the details of the wagons 
loaded with foodgrains shuttled around for 
want of itorage space: and 

{c) the steps taken by the Government 
to prevent any wastage of foodgrain~ ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATR R.A.J): (a) Yes, Sir. 

(b) There has been no shuttling of food-
grains special for want of storage space. 

.As a matter of fact that despatch instruc-
tions for planned rakes are given to the 
Railways well in advance. Despatch ins-
tructions are given only for those destina-
tions which have the storage space avail-
able. Even after loading the rakes, desti-
nation1 are allocated keeping in view the 

. operational convenience and movability of 
type of tbe rakes supplied. As such, the 
questicm of shuttling of loaded rakes on 

. FC! account does not arise. 

(c) No wastage of the procured food-
grains is allowed to take place. However. 
due to very heavy procurement both in the 
Rabi and Kharif seasons, foodgrain stocks 
have accumulated' in Punjab. Haryana and 
U.P. 

These being the major procuring States. 
coinfortable storage space is required to 
be created there before the commencement 
of Kharif 1993-94. The following steps 
have .been taken to ensure clearance of 
stocks from the procuring States before the 
eommenCf'lUent qf the Kharif 1993-94. 

(i). "Planning of foodgrains movement 
Kern: North has' been enhanced; 

(ii, Zonal ~a\lagers have been advised 
JO en.ure 9Q% .qtilisa.tion of the avail-
_lIble sto,ra_ge. cjlpacity; 

(iii) Storage capacity 6f 1'9.11 lakh 
aoone! both in_ c,pvered and· open haa 

been hired in the consuming states to 
accommodate the additional stocks; 

(iv) Orders for approximately 13000 
new 1I0lythene covers have been placed 
to properly cover the wheat stocks lying 
in the open; 

(v) Punjab and Haryana Regions have 
be~n allowed to undertake road move-
ment of wheat lying in open to Rajas-
than r-~gion where additional space has 
been hired. . .. 

[TnmsTatioll] 

DRIP IRRIGATION SCHEME 

2393. SHRI DILEEPBHAI SAN-
GHANI: Will the Minister of AGRICUL-
TURE lY- pleased to state: 

(a) the amount of financial assistance 
earmarketI for States under drip irrigation 
scheme for the year 1993-94, Stare-wise; 

(b) whether Government propose to in-
crease the said assistance in view of the 
demand made by variolls S'ates especially, 
GujarJt' and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) An amount of 
Rs. 27.0 crores has been allocated for 1993-
94 under Central Sector Scheme on Promo-
tion of Use of Plastics in Agriculture 
which includes the component of drip irri-
gation. However. the State-wise outlays 
would be finalised only after the scheme 
has been approved by the competent 
authority. 

(b) and (c) Yes. Government has pro. 
posed higher allocation in the' current 
year subject to final clearance by the com-
petent authority. State-wise details would 
be wOI'ked out subsequently. 

[Euglish] 

ICDS SCHEME 

2394. SHRI G. MADEGOWDA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to ~tate: 

(a) the number of voluntary agencies 
aiongwith their ·locations approved in 
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Karnataka to implement Integrated Child 
Development Services Scheme funded joint· 
ly by the Worlq Bank and the Planning 
Commission; 

(b) the amount proposed to be spent 
through voluntary agencies under ICDS 
Scheme during 1993·94; and 

(c) the number of persons likely to be 
benefi:ted under the above scheme d·ulling 
1993·9.7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
WOMEN AND CHlLD DEVELOPMENT) 
(SHRIMATI BASAVA RAJESWARI): 

(a) No voluntary agency has been ap· 
proved for implementing the Integrated 
Child Development Services (lCDS) 
Scheme in the State of Kamataka. How-
ever, instructions have been issued to the 
State of Karnataka for allocating 2 ICDS 
projects out of 19 newly sanctioned pro-
jects during 1992-93 to registered voluntary 
organisations. Out of 167 sanctioned ICDS 
projects in Kamataka 13 projects (sane· 
tioned during 1992·93) are being funded 
under Social Safety Net Adjustment Credit 
from lhe World Bank. The remaining 154 
ICDS projects are being funded out of 
Central and State Plan funds. 

(b) DJes not arise. 

(c) Under the ICDS Scheme, around 
16.93 lakhs beneficiaries are likely to be 
covered during 1993·94 in the State of 
Kamataka. 

[Trans/ation] 

NAGBHEED-NAGPUR RAlLWAY ONE 

2395. SHRI VILAS MUTTEMWAR: 
Will the Minister of RAILWAYS be pleas-
ed to state : 

(a) whether any proposal in regard to 
gallge conversion of railway line from 
Nagbheed to Nagpur in Maharashtra is 
under the consideration of the Government; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
finalised ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) No, Sir. 

(b) and (c) Do not arise. 

SECOND SHIFT IN KENORIY A 
VIDYALAYAS 

2396. DR. RAMKRISHNA KUSMA-
RIA : Will the the Minister of HUMAN 
RESOURCE DEVELOPMENT b~ p1tascd 
to state : 

(a) whether the gecond <;hift ha.~ been 
introduced in some Kendriya Vidyalayas 
in Madhya Pradesh; 

(b) if SO, the number of such Kendriya 
Vidyalayas; and 

(c) the number of Vidyalayas where it 
is proposed to be introduced ? 

THE DEPUfY MINISTER IN TIlE 
MINISTRY OF HUMAN RESOURCB 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : (~) 
and (b) Yes, Sir. Kendriya Vidyalaya 
Sangathan has informed that second shift 
.ystem has been started in two Kendriya 
Vidyalayas of Bhopal and Kendriya Vidya-
laya Chhatarpur in Madhya Pradesh. 

(c) The proposal for introdu;;tioll ef 
Second Shift depends upon the demand 
and the availability of infrastructural faci-
lities in the Vidyalayas. There i~ no fur-
ther proposal at present. 

DIRECT TRAIN BETWEEN PURUI..IA 
AND NEW DELHI 

2397. SHRl BIR SINGH MAllATO: 
Will the Minister of RAILWAYS be plea-
sed to state : 

(a) whether there is no direct train bet-
ween P1.IIUlia in West Bengal and New 
Delhi; 

(b) if so, whether the Government~ 
pose to introduce any direct train betw~n 
the above stations in the near future; 

(c) if SO, the detailB thereof; and 

(d) if llOt, the reasous therefor '1. 
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THE MINISTER OF STATE IN TIlE 
MINISTRY OF RAILWAYS (SHRI K C. 
LENKA) : (a) to (d) 2801/2802 Puri-
New Delhi Purushottam Express (tri-
weekly) via Purulia has been introduced 
w.e.f. 2-7-93. 

[English] 

MISUSE OF PASSES 

2398. SHRI BOLLA BULLl RAMAIAH: 
Will the Minister of RAILWAYS be pJeas-
ed to state : 

(a) wherther railway passes are rein!> 
misused in large scale: 

(b) if so, the number of. such cases de-
tected during the last three years, lone-wise; 
and 

(c) the action taken to stop such misuse 
qf passes 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILYAWS lSHRI K.C 
LENKA) : (a) No, Sir. Such case~ are 
very few. 

(b) Zone-wise number of cases detected 
during last three years arc as IInder :--

Railway Zone 

Central 

Eastern 
Northern 

North Eastern 

_------ ---
No. of cases 

detected 

9 
7 

14 

26 
North-East Frontier 

Southern 28 

South Central 20 

South Eastern 12 

Western 37 

(c) Vigilance Organisation as well aa 
Anti-fraud Organisation of Commercial 
Branch conduct surprise checks/raids fre-
quently both in trains and R.eserfttion 
Officee to prevent such cases and deterrent 
action is taken apinst the defaultil1& pa."Il-
holden ueder DAlt R.1!1.eI. 

[Transl«liollj 

CONVERSION OF NEEMUCH-
RATLAM RAILWAY LINE 

2399. DR. LAXMINARAYAN PAN-
DEY: Will the Minister of RAILWAYS 
be pleased to state : 

(a) the total estimated cost, funds allo-
cated for 1993-94 and progress made SO 
far in the gauge conversion work of Nee-
much-Ratlam railway line; and 

(b) the time schedule fixed for its comp-
letion ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILYAWS (SHRIK.C. 
LENKA) : (a) The details are as 
under :-

(i) Estimated cost-Rs. (.S ... rorcs. 

(ij) Funds allotted-Rs. 2 crores for 
1993-94. 

(iii) Physical progress-Preliminary 
work just taken up. 

(b) By 1995-96, subject to availabiJj;·· 
of resources. 

[English] 

RANIGANJ-MEJIA RAILWAY LINE 

2400. SHRI BASUDEB ACHARIA: 
Will the Minister of RAILWAYS be pleas. 
ed to state : 

(a) whether a railway line is being con-
structed from Raniganj to Mejia in order 
to transport coal for Mejia Super Thermal 

. Power Station; 

(b) whether there is also a rroposal to 
_tend this line upto BaIlkura; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE IN 'THE 
MINISTRY OF RAILYAWS (SHRI K.C. 
LENKA) : (a) No, Sir. 

(t. ) and (c) Do not ariac. 
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"CENTRE FOR ENVIRONMENTAL 
LAW" 

2401. SHRI SANDIPAN DHAGWAN 
THORAT: 

SHRI MULLAPPALLY RAMA-
CHANDRAN: 

Will the Minister of ENVIRONMENT 
AND tORESTS be pleased to state : 

(a) whether the Government haVe re-
cently established a. Centre for Enviion-
mental Law (CEL) in the Capital: 

(b) if so, the details and the objectives 
thereof: 

(c) whether some more .:entre; are pro-
posed to be established in other part; of 
the country by the Government or in 
collaboration with any international orga· 

nisation during the Eighth Plan: and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) : (a) 
and (b) No, Sir. The Centre for Environ-
mental Law has been set up by World 
Wide Fund for Nature (WWF) with some 
fmancial assistance from this Ministry: 

The objectives of the Centre are to 

develop a central repository of legal infor-
mation, monitoring, implementation of 
Environmental Laws and organise policy 

research for fonnulation or 'lmendment to 
Environmental Laws at National, Regional 
and International levels. The Centre 
intends to serve the need of India, South 
Asia and devdoping countries in general. 

The Centre will have six units-<ducation, 
networking, litigation, publication and 

media, information and library 11l1its. 

( c) and (d) The Government has no 
plans to establish other centres for environ-
mental law either by itself or in collabo-
ration with international organisation 
during the Eighth Plan. 

. [Translatioll] 

INDIAN STUDENTS IN FOREIGN 
COUNTRIES 

2402. SHRI ANAND AHIRWAR 

SHRI MRUTYUNJAYA 
YAK : 

NA· 

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to 
state: 

( a) the total number of ~tudents aone 
abroad for higher studies during the last 
two years, country-wise; 

(b) the number of students out of 
them belonging to scheduled castes / sche-
duled tribes community; 

(c) whether the Union Government have 
i5sued any directive to the Indian students 
studying in foreign countries; and 

(J) if so, the details thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : (a) 
and (b) A large number of students go 
abroad for higher studies on individual 
basil;. Jnfon;nation for such students is 
not available with the Govt. The Govt. 
implements sOme schemes/programmes of 
fellowships an~ scholarships for which the 
information is given in the statemenJ an-
nexed. 

(c) No, Sir. 

(d) Does n()t arise. 
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Statement 

<a> Number of stu:Jents gone abroad for higher studies in the two years-COlRItry-wlse, 
under the schemes operated in the De'tt, of Education, Ministry of Human Resource Dev, 

S. No. Country 

1. Arab Republic of Egypt 

2. Australia 

3. Bulgaria 

4. Canada 
S. China 

6' Czechoslovakia 

7. France 
8. Germany 
9. Hungary 

10. Ireland 

11. Indonesia. 

12. Italy 

13. Japan 

14. Norway 

15. Newzea.land 

16. Poland 

17. Romania 

18. Turkey 

19. U.K. 

20. U.S.A. 

1991-92 

1 

21 
9 

5 

10 

2 

1 

9 

11 
4 

3 

54 

15 

1992-93 

I:! 

20 

2 

7 

2 

10 
14 

R 

3 

42 

_----- ------- -_ .. _-----

Number of stll(fents gone abroad during the last two years; country-wise, under the 
scholarship schemes operated by the Ministry Of Welfare. 

--------
SI. Name of the Country 1991-92 1992-93 
No. se ST Ors. Total se ST Ors. Total _-----_. 

2 3 4 5 6: 7 8 9 10 
------- "-----

1. U. S. A. 5 3 3 11 3 3 6 

2. U. K. 2 2 2 6 5 3 2 10 

3. Canada 

4. Hungary 

5. Australia 

Total 8 6 5 19 9 6 2 17 
--_.--- ----- --_.- .--_----__ . ------- --
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NEW RAILWAY LINES IN ANDHRA 
PRADESH 

2403. DR. K. V. R. CHOWDARY 
Will the Minister of RAILWAYS be plea-
sed to state ; 

(a) whether any survey has been con-
ducted for the Kottagudem-Kovur and 
Kotipa!li.-Kakinada rail way lines on South 
Central Railway; 

(b) if so, the details thereof and c,ti-
mated cost of the projects; ,lOU 

(c) the action proposed to bc tahn 
thereon? 

THE MINISTER OF STAlE IN lHE-
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : ia) Yes, Sir. 

{b I Survey carried out in 1971 fl'r 
Kottagudem-Kovur and in 19P for Koti-
palli- Kakinada revealed that these lines 
would be unremunerative and also owing 
to constraint of resources these clJuld not 
be considered. 

(c I 0\\ ing to persistent public dem,md 
an updating of the survey for restoration 
of Kakinada-Kotipalli line has been taken 
up in 1993-94. Further con<;ideration of 
this project would depend on the I':SUIt, of 
the survey and availability of rCS,)[lrces in 
the coming years. 

CONVERSION OF HOSPET-HUBLI 
RAILWAY LINE 

2404. SHRI C. P. MUDALAGIRI-
YAP,PA: Will the :-'linister of RAILWAYS 
be pleased to state : 

(a) the total estimated cost. funds alln-
cated for 1993-94 and progress made S<1', 

far in the gauge conversion work of Hos-
pet-Hubli Railway line: and 

(b) the time schedule fixed for its com-
pletion .) 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. 
C. LENKA) : (a) and (b) The work of 
mnvo:rsion of Ho,pct·Hubli (144 kIm.) 
halO heen included in the BudgeT 1992-93. 
The estimated cost of conversion of the 

30-724 LSS/94 

section is Rs. 87.62 crore~. An outlay of 
Rs. I) crores has been made during 1993-
94. The work on long lead items like 
land and bridges has been taken up. Con-
version of Hospet-Hubli is planned to be 
completed by 1995-96, ~ubject to availabi-
lity ,of resources. 

[TrlllLl/lit iOIl J 

PROCl,REMENT OF WHEAT IN U.P. 

2405. SHRI SURENDRA PAL 
. PATHAK: Will the Mini"ter of FOOD 
. be pleao;ed to state: 

(<I) the total quantity of wheat procure. 
il: Lltar Pradc,h during the last three 
years, year-wise; 

(h) whether the storage capacity of 
II heat is Jess as compared to t he quantity 
of Iv heat procured thi, ) ear; 

(c) if '0. the quantity of foodgrain3 
,k'iroyed during the last three years due 
10 the lack of proper storage facilitie~, 

ycar-wise: and 

Id) the steps taken to increase the sto-
rage capacity of food grains and the 
,:mount spenl for this purpose during the 
last three years. year_wise 0 

THE i\lINISTER OF STATE OF THE 
'.l.INISTRY OF FOOD (SHRI KALP 
'\ATH RAI) : (al The wtal quantity of 

,.::Ii procured in U.P. by Food Corpo-
: allOIl of India (FCI) during the last 3 
\ ears is as follows 

1991-92 

1992-93 

1993-'14 

(Figures in lakh l\1T~) 

3.7 

S.O 

21.27 (llpto 30-7-93) 

(h) There is no separate storage capa-
,;!\ for \\ heal. However. the total sto-
ra~e capacity of 35.42 lakh tonnes avail-
able with FC) in LJ.P. as on 1-7-1993 is 
ad~quate for holding the foodgrains stock~ 
available \\ ith !he Corporation on that date. 

(c') No 'ilianlity uf fuougr:.oins \\as de.-
110\ cu during the 1;"1 3 year, fOJ" i:.ock of 
proper storage facilities in U .P. 
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(") T.be· prtaeXI' atar.,. -.paaity a'fail· 
able with FCr in U.P. i~ adequate. How-
ever, to meet the future requirements as 
also (0 provide food-grain storage facilities 
m remote, hilly and inaccessible areas. 
FCI proposes to construct additional 

Year 

~- it lb.rt~ NoW TOri. GO-
pishwar, Kothwar, Chamba and Mau 
etc. depending upon the availability of 
iand / i,unds. The amount spent by FCI 
for construction of its OWill storage capa-
city in U.P. during the last 3 years is as 
under :-

Capacity 
(M.T.) 

Expenditure 
(Rs. in lakh) 

---------"----"-"---"----" --- ---
2500 

15000 
39310 

22.16 
145.00 
177.72 

------ - ------ - - ---- -"- --- ------
DRCC IN !'.1AHARASHTRA 

2406" DR. Gl.iNVA:.-....T RAMBHAlJ 
SARODE: 

Will the Minister of RAIL WAYS be 
pleased to state : 

(a) whether the Divisional Railway 
Consultative Committees have been re-
constituted in Maharashtra; and 

(b) 'if 110, the details thereof ? 

THE MINISTER OF STATE IN THE 
:r.lH'ISTJlY OF RAILWAYS (SHRI K. 
C. LENKA) : (a) and (0) Di,isional Rail-
way Users' Consultative Committees of 6 
D;-,';s:ons whose Headquarters are falling 
in the State of Maharashtra were consti-
tuted for a two-year term ending on 
31-3-1994 8IIld are functioning. 

[English] 

'NATIONAL FORESTRY ACTION 
PLAN WITH UNDP ASSISTANCE' 

2407. SHRI ANKUSHRAO RAOSA-
HEE TOPE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether tbe Government propose 
to implement a National Forestry Action 
Plan with tbe UNDP assistance; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF E:lIo"VIRONMEl'.'T AND 
PORESTS SHR:I KAMAL NATH): <a) 
Y., Sir. 

Ib) The Government of India, appreciat-
mg the spirit of the global Tropical Fores-
lry Action Programme, has decided to 
p;"~par~ its own National Forestry Action 
Programme (NFAP) in consOlilance with 
liS National Forest Policy of 1988. The 
c:ercise, to be implemented with techni· 
~"-! cooperation of FAO will result in :-

(i) A forestry sector review paper co-
vering critical iSllues affecting fores-
try development in the country. 

(ii) A penipcclive aClion programme 
for the long and mid-term for de-
velopment of fOicstry sector at 
National and State le\cl, together 
with a short term priority action 
programme for the ,next five years. 

(iii) Integration of approaches based 
on local initiatives, including pro-
jects supported by external donors. 

While the focus of the NF AP 
would be the increase in and sus-
tainable management of forest and 
tree resources contributing to bio-
diversity and conservatiOlilal and 
climatic needs, this will be harmo-
nised with the national develop-
ment &oals. 

Apart from the Government of 
India's contribution of Rs. 6S lacs 
10 the scheme, US $ 716000 are 
being provided as UNDP assis-
tance. Project Document has been 
signed on 21-6-1993 and the formu-
latiOll1 of NFAP hBl1 become epe-
rational from 1-7-1993. 1'1Ie pro-
ject period is two year •. 
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UTERACY IN DELHI 

2408. SHRI MADAN LAL 
KHURANA: 

Will the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be pleased 
to state : 

(A) th~ number of illiterate persons made 
literate in Delhi during each of the last 
three yeas; 

(b) the expenditure incurred thereon 
during the above period year-wise; 

(c) the number of persons proposed tOi 
be made literate in Delhi during 1993-94; 
and 

(d) the funds allocated for the pur. 
pOSe? 

THE DEPUTY MINISTER IN 'THE 
MINISTRY 01'" HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OP 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR! SEUA): (a) 
Under the Adult Education Programme in 
Delhi the number of persons made literate 
duri'llg 1990-91, 1991-92 and 1992-93 are 
P1384. 37522 and 32175 respectively. 

(b) The expenditure incurred under 
various schemes of Adult £dueation dur-
ing 1990-91. 1991-9! and 1992-93 is Rs. 
89.45, Rs. 121.46 and Rs. 71.19 lakhs 
respectivelv. 

(c) 1.05.755 persons are l'roposed to 
I.~ made literate dt!r;ng 1993·94. 

(d) A project with an outlay of 
R~. 73.91 lakhs has been approved. 

[Translation] 

CANCELLATION OF TRAINS 

2409. SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the mnnN!!' of trains cancelled in 
Maharashlra during the la!t one year; 

(b) the number of Maharashtra bOtIII4 
trains which have b~en cancelled durin, 

. the above period; 

(c) the re~Oll» for their cllllQCUat.ioJl; 
and 

(d) the time by which these trains are 
likely to be restored '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. 
C. LENKA) : (a) and (b) During the last 
one year no passenger carrying train serv-
ing Maharashtra has been clIiO.celled per-
manently. 

(c) and (d) Do not ame. 

ELEcrRICITY ARRANGEMENT AT 
STATIONS IN U.P. 

2410. DR MAHADEEPAK SINGH 
SHAKYA: 

Will the Minister of RAILWAYS ie 
plMsed tel state : 

(a) whether proper electricity arrartflO" 
ment is not available at several secon4 
clas!l railway stations on m~:re gauge lines 
in Uttar Pradesh; 

(b) if 10. the number thereof; and 

(c) the steps being taken to do the need-
ful ? 

TIfE MINISTER OF STAT!! !N nm 
MINISTRY OF RAILWAYS (SHRI 1(. 
C. LENKA) : (a) t':l (c) There are no rucb 
stations with clas"ifica!ion as 'second class 
s~ations' on Indian Railways. However. 
~ ;lere m-e 354 stat:o;:)s and halts in Uttar 
Pradesh state on metre pu~e sec"ons. 
Out of 354 statio;]s!~~l:s on metre gauge 
section in Uttar Pradesh s:ate, 271 have 
already been provided with electricity. Of 
the remainin~ 83 stations work for electri-
fic:ltion of 8 stations is in progress and 
proposal for cl.e·~trif.cation of ano!he!' 9 
~t'ltiO!1S is under considerat;on. The hI· 
~nc~ 66 stations w'll ,,~ ta!.;:""! ll" !!~ and 
wh~:t electricity b~co!!les ~';'l:!~hle h t'le 
vfriniry' iIin'd !lijbj~ fo a· .... i1a'Sm~· Gf 
fnnds. 
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S'tATds 1N o~fSSA 

1411. DR. KRUPASINDHU BHOI: 
SHRI AlUUN cHAIlA1'>f 
SE1HI : 

(cl ,.. dI!UIJ fit ... ' ~ .... 
be utadtrtaken on major Italians .. ,~ 
s!* alQqwah e~·~t AII4 ..... 
scbcdtile fixed for the ~tion of tbe 
\\-ork ? 

Wilt the Ml'nisler of ltAILWAYS be 
pleased to state : 

(Il) TIle nutU(;er of railway stations 
tcII!n6fied for ~msation in Orissa; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHlU K. 
C LeNKA): <a) 31. 

(b) The names of stations out of them 
likely to be modernised during 1993-94 
and 1994-95; and 

(b) and (c) Details of major moderni-
sation works wbich bave been taken up at 
stations in Orissa are as under :-

s. Name of Station Details of Works 
No. 

(t) (2) (3) 
---- -----_. 

l. Cuttack i) ComputerisatlOn of PasseDier 
Reservation System 

II) Tram 11);d1(:atIon Board . 

iii} Provision of 3 bays of IRS 
COVers on Plate form No. 1 

2. 0anIa ROllI i) RCC overhead tank 

3. Purl 

ii) Extension and improVement of • 
II Glass waiting hall and removal of 
RPF Post 

Iii) ImProVement to circultltinJ area 

i) Provision of Plateform COVer on 
Pfl\teform No. 4 & S 

II) Coml'Uterl,atron of Pa~senger 
Reserva.lon System. 

IIi) RetinDg Room 4 beds 
Dormitory 4 beds 

i) R'lll levd Plateform on Line No. 5 

II) Computerisatlon of PassenkT 
RJ:servatu:m System 

jii) Provision of washable apron 
on Plateform No. 2 

iv) ProJ'(lSed 1Iddttional Foot-over-bridge 

v.l_ Imptov~ to passenger ame1liijes 
and cil"C1!J4ti1ll ar~$. 

Estimated 
Cost 

Tar&et 
Date 

(Rs. in Lakhs) 
----

(4) (5) 

55.89 31-3-94 

3.7<4- ' 31-3-94 

8.83 Not &cd 

10.23 31-3-94 

3.76 Not fixed 

6~ -do-

3.78 31-3-94 

18.98 31-3-94 

8.70 Not fiXed 

6 67 31-3-94 
2800 31-3-95 

32.71 31-3-94 

8.86 3l..3-95 

1000 N9t fiXed 
.+-;r- ......... _ 4~""'" 



-----------(3) 

, ...... ~ i) Provision at IRS Shed 
..... ii) llai~iDl ofPlateform No.2 from 

Tail leVel to !tiJh level etc. 

'. ilia"'" 

7. Tltlall ..... 

iii) ExteDIioa of existing 
foot.oVer-bridtle 

iv) RePair to road and imJlroVtnlenf 
to 'PIiSlltIl8et'S amenities 

v) Provision or Platef'orm shelter on 
PIatcform No. 1 and provision of 
3 Nos. retiring room 
(I AC &; 2 Non-AC) 

i) ImProvement and renowtion . 
of station 9uil4ing. 

ii) Provision of neW refreshment rOOm 
iii) Provision of New Parcel Office. 

i) Provision of dormitory 

i) Itaising of I'lateform No 1, 3 and 4 
ii) Widening of I'lateform 

!t. ~ i) Improvement to station building 
Phase nI. 

Ii) Provision of Centralised water cooler . 
iii) Provision of waShable apron on 

Plateform No.1&; 3 
Iv) Parking faciliUcs and illumination 

in froDt of new annCXe building. 
, v) ComPUteri1llltion of <PasseDBel' 

Reservation System. 

vi) Improvement of Plateform COVer, 
extemion of Platefum No I by 4 ba~s, 
plateform shelter on Plateform No.2&, 3 

vii) Raising of plateform No. 4 from 
low level to high level. 

viii) Boundary wall around stalion. 

(4) (5) 

13.30 31-3:-94 
t 4.79 Not fixed 

8.14 Not fbred 

4.97 Not fixed 

17.33 Not fixed 

17 94 Not fixed 

7 93 Not fixed 
6 . 7] Not fixe'< 

5 1)9 Not fixtci 

11 90 Not fixed 
14.85 Not fixed 

IlS 53 

2264 
24 62 

9.95 

65.89 

31-3-94 
3]-3-94 

31-3-94 

31-3-94 

13 28 Not fixed 

4 59 Not fixed 

For 1994-95 and thereafter, similar works whuevcr \IIarran~d by trntfic r:eeds 
",.)'lld be til~'l up subject to oVJrallavallabllity of funds and colllP3rative needs of various 
Itations. 

PC! CENTRES FOR PURCHASING 
GltOUNDNUT IN GUJARAT 

24i2. SHIll HARIN PAfilAK; 
: .... ttw ~ <N ,__ .,. pleued OJ 

• > """"t 

(a) whether the Food COTp(lration of 
India purchases Ground-nut and other 
commoQitie<> In Gujarat; 

-(b)·if so; tile "Us ut .. ~ • 
the Ma; 
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(c) whether the Government of Gujarat 
has requested the Union Government tot 
open such centres of FCI to purchase 
Ground-Nut and other commodities in 
the State; and 

(d) if so. the decision taken so far by 
the Government in this regard ? 

.:;;r 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NATH RAI) : (a) and (b) Food Corpo-
ration of India does not procure ground-
nut. It procures wheat and coarsegrain 
in Gujarat under price support scheme. 
The procurement of coarse grain/wheat 
in Oujarat is undertaken through Oujarat 
State Cooperative Marketing Federation 
Limited. Gujarat which operated 53 cen-
tres for procurement of wheat and coarse 
grain during rabi 1993-94. 

(c) and (d) No reque't has been receiv-
ed to open purchase centres for procure-
ment of Groundnut in Oujarat. However. 
the State Oovernm.ent of Gujarat has re-
quested to undertake procuremeJnt of 
coarsegrain in coming kharif marketin: 
season 1993-94. FCI will take necessary 
. steps in this regard. 

ICF, MADRAS 

2413. SHRI SARAT CHANDJlA PAT· 
TANAYAK: Will the Minwter of RAfi.. 
WAYS be pleased to ,tate : 

(a) whether there is any plan to Illoder-
nisc Integral Coach Factory, Madras; 
and • ~ 

(b) if so, the details 1 hereof ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. 
C. LENKA) : (a) The modernisation of 
Integral Coach Factory. Madras has been 
completed recently and, as such, there is 
no p~oposal for its further modernisation 
at present. 

(b) Dees not arise. 

TIIJ.ICHERY-MYSORE RAILWAY 
LiNE 

2414 .. SHtltI MUUAIPAUY ItAYA- t• 
·ea,t..III)')I.UN: Will. the· ~. fit ~t-
ltAILWA YS be pleased to It&ta: • 

(.a) wbetiler any study /lUItVey hat beoa 
conducted for construction of Te11icflery· 
Mysorc railway line; 

(0) it sO, when and the d.!ai)j of .c 
IUfVI'Y report; 

(c) whether the Government have decid· 
ed to construct t·his railway line via Way· 
:mad district; and 

(d) if not, the reasons therefor? 

TIm Mi1iNISTER OF STATE IN THE 
MINIS'I'RY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) a,nd (0) A survey for now 
line between Tellichery-Mysore bas since 
been taken up in 1992-93. 

(c) This would depend on the rC6Ultt of 
the JUrVcy and availab'Wy of resources in 
tohe coming years. 

(d) Does not arise. 

[Translatioll] 

CATERING SERVICES IN RAJDHANI 
EXP,RESS 

2415. SHRl SURESHANAlND SWAMI: 
DR. LAL BAHADUR RA WAX. : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the Government bave giWlll 
c:ontTact to provide catering services to tWI 
passeJl!ge:r! of Rajdhani Express to SOI1le 
private hotels; Qnd 

(b) jf so, the dela:!", thereof atooJWitll 
the tenure of the contract? 

THE MlINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHIU K. C. 
LENKA): (a) Yes, Sir. 

("') As a pilot proje~t, a c()n~ract has 
been awarded to .'>L's. Nirula Corner 
HOll6e Ltd. Connaught Circus, New Delhi. 
for supply of meals to the passengers 01. 
2954-Au.,oust Kranti Rajdhani Expres9 for 
a period of one year from 1-7-1993. 

[English] 

DISPOSAL OF OLD RAILWAY LINES 

2416. SHRI ASHOK ANANDRAO 
DPSRMUKH : Will the Minister of RAIL. 
WAYS be pleased to state: 

('I.) __ to~ weigk ImI 'VItae elf _ 
railway linea rooeived in I'~ay atGcb! 



B.\V,~~ J., .?1,5 ~~'> __ W_rltt_I!_II_A_IIA1H __ rs_4_7.4_ 

J(JISoImI 4lttin. the lut' thrM,..... .. 
a redt of sauge conversion of motre· 
gauge and DlIO'ow-,auge railway lines; and 

(b) how these rails have been reutillsed 
or di!1ip(llltd of? 

THE ){OOSTER OF STATE iN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
I..ENKA): (a) and (b) The information 
is Oei~ 'collected ·and will be laid on the 
Table bf the Sabha, 

GJUEVA.~OES REDRESSAL MAaiI-
NE.R.Y OF CENTRAL MILWAY 

2417. SHRI OOARMANNA -MOND-
AYYA SADUL: Will the MiniAltcr at 
RMLWAYS be plea:;ed to state: 

(a) whether a large n~er of com-
plaiDts lodged with 211 zonal railways CII-
pecially of Central Railway remained 00-
attended for a considerable time; 

(b) if so, the detaib for the lfllit two 
years ; 

(c) whether there is any plan to su-oam. 
J.tn. !Jhe public grieV'~nces redmsal maGhi· 
nery; lind 

(d) if so, ~lient featu,res ,thereof? 

THE M;INISTER OF STATE IN TH£ 
MINISTRY OF RAILWAYS (StHRI K. C. 
LE."IK.'\): (a) No, Sir. 

(tl) Does not ari5e. 

(c) and (d) S~reamLnjng of the Public 
Grievances Redrc:;sal Machinery is a conti-
nuous process. However. the existing 3-
tier Grievances RedreS6a1 Machinery at 
Ministry's, Zona!. and DivisioDal levels is 
function,ing sati:>iactorily and is also cousi-
dered adequalte. 

[Translation] 

WOMEN A;.JD CHILD DEVELOPMENT 
SCHEMES 

2418. SHRlMATI GHUJA DEYr: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
Ulke 8leps for further expanslon of Women 
and Cbild Developmetl!t Schemes J.auttcW 
_. tIM ~. aod. 'tJN1.OiP ••• i .... 
in Blbar and other States; and 

(') If 10, IClt ~. th«_ 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMA..'"'l RESOURCE 
DEVELOPMENT (OOPARTMiENT OF 
WOMiBN AND CHILD DEVELOPMENT) 
(SHRIMATI BASAVA RAJESWAlU): 
(a) and (b) Yes, Sir. The Government has 
tala:n a number of steps for further ex-
pansion of Women and Child Develop-
ment Schemes with the Centr.a.l as well a5 
UNIOBF aSoSistance in ;Bihar and other 
States. .AI apiDSt the seventh Plan outlay 
of Rs. 7410.62 crores for the Department 
of Women and Child Development, the 
outlay for the 8th Plan has been inc.reased 
to Rs. 2000 crom. UNICEF Master Plan 
of operations envisages assistance of 
Rs. 525 crores (US $ 175 million) under 
General Resoun:os for health, nutrition 
and eduction programmes for children and 
women. ,In addition, supplementary fund-
ing up to Rs. 870 crores (US $ 290 mil-
lion) could also be available for these 
programmes. 

Ouring the year 1993-94, it is proposed 
to .anotion 200 additional blocks under the 
IntegI'lated Child Development Service. 
(feDS) Scheme extend the Scheme of. 
Development of Women & Children in 
Rurnl Areas (DWCRA) to 50 moce dis-
tr.:cts, and implement the Adole6cent Girls 
Soileme"Il. While the Child Survival and 
Safe Mutherhood Programme (CSSM) is 
being implemeIJIed in all districts of the 
COUIItry. additional activities reiated to 
A.cute Respiratory Activities (ARI) control 
al~ training of medical and para-
medioal personnel are being expaaded 
from 51 districts in 1992-93 to 103 districts 
in 1993-94, and setting-up of First Refer-
ral Units (FRUs) ill being extended to 
another 30 Districts in 1993-94. The 
budget provisions for tbe schemes of 
Working Women's Hostel, Support to Em-
ployment Programme, Short Stay Homes 
and Education Work for PreventiQn of 
Atrocities against Women, have been in-
creased, : i~~ 

Besides, the Government have set up 
[he Rasbtriya Malila Kosb on 30-3-93 
with an initial capital of Ri. 31 crores 
with a viem to extendina productive arodit 
to poor WQIIMU tImMqh N~ 
tal Otganisations. A new sobane for tiM 
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welfare of Street Children has been start-
ed, whioh provides facilities for their 
health, nutrition and vocational training 
need. The allocation for the year 199~-94 
under the Scheme is Rs. 3.00 crores. 

in the State of Bibar, it is proposed to 
extend the Integrated Otild Development 
Services Scheme to 23 more tribal blocks 
d-uring the per.iod 1993-94 to 1999-2000, 
expand the scheme of DWCRA to two 
more districts during 1993-94, extend the 
safe mother-hood component to another 
six districts and child S<Ilrvivaa component 
to another nine districts under the CSSM 
prQgralXlme. The National Literacy Mis-
sion has approved proposals for Total 
Literacy Campaign in eight districts in 
Bihar. An UNICEF assisted Basic Edu-
calion project has also been launched since 
1991-92 and so far 7 di.s:ricts ha.ve been 
covered under this -Project. 

STOCK liMIT AND TIME LIMIT ON 
RICE 

2419. SHRI PANKAJ CHOWDHARY : 
Will the Minister of FOOD be ple3lled to 
_ate: 

(a) \\-hether there has been a demand 
for removing the stock limit and time 
limit imposed on rice; 

(b) if so, the action taken by the Gov-
ernment in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP 
NArn RAI): (a) Recently, no such 
demand has been receiVed. 

(e) and (c) Does not arise. 

Year SFSC, Burnihat 

1992-93 

1993-94 

Intake 
capacity 

40 

40 

No, of 
offiCers 
admitted 

Nil 

Nil 

(c) and (d) Keeping in view tbe non-
utiliption Qf t.he int4lke capacity of the 
SFS Col., Burnihat over the past few 

(English] 

STATE FORIEST SERVICE COLLEG£S 

2420. SHRI UDDHAB BAltMAN: 
Will. the Minister of ENVIR~ 
AND FOltESTS be pleased to Mate: 

(a) the names of State Forest Sorviee 
Colleges and the intake capacity of each 
coHege; 

(b) the total number of students admit-
ted in eaoh college during 1992·93 -ami 
1993-94 session; 

-( c) whether the Government propose to 
wind up some of these colleges; and 

(d) if so, the detailil ~hereof and the 
reasons therefor? 

THIE MINISTBR OF STATE OF THE 
MINISTRY OF ENVliRONMENT l\ND 
FORESTS (SHru. KAMAcL NATH): (a) 
There are three State FOl'e6t Service Col-
leges located at Debra Dun (U.P.), Coiro· 
batore (Tamil Nadu), Burnibat (Assam). 
The intake capaci.ty of the three State 
For~t Service Colleges is given below: 

1. S:ate Forest Service Collage, Debra 
Dun-SO 

2. State Forest Service College, Coimba· 
tore-80 

3. Sta-te Forest Service Colle-ge. Btlrni· 
hat-40. 

( b) The total number of studell'ltl ad-
mitted in each of the three colleges ift 
given below: 

SFSC, Coimbatore 
Intake 
capaCity 

80 

80 

No. of 
offiCers 
admitted 

20 

12 

SFSC, Dehradun 
Intake 
capacity 

80 

80 

No. of 
officers 
admitted 

17 

27 

yeafll, the question roprding altomative 
ua·o{ the college lfacillti. is 'beiDe-~ 
templated. 
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NeW TRAIN BE1'WEEN KANY A-
KUMARI AND MYSORIE 

Z421. SHUMAn CHANIDRlA PiRABHA 
U;R$: Will the Minister of 'RAILWAYS 
be pleased to state : 

(a) whether there is any proposal to 
introduce a <DeW tmin between Kanya-
kuma.ri and MYllOl'e via AUeppey ; 

(b) \f so, the details thereof; and 

(c) if not, the re<iSOn9 therefor? 

THE MiIiNiSTER OP STATE IN THE 
MINIS1lRY OF RAILWAYS (SHRI K. C. 
LENKA) : (Ill) No, Sir. 

(h) Does not arise. 

(c) Due to lack of traffic justification. 

I.G.N.O.U. 

2422. SHRI GURUDAS K.AMAT : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whelMr degree issued by the Indira 
Ga!l<lhi National Open University is recog-
nised by the Deihl Universito/; 

(b) if not, the reasoDS therefor: 

(c) whether the students of the Indira 
Gandhi National Open University have 
been given admission in various courses by 
the Delhi University duri~ the year 1992-
!}3 ; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE OOPUTY MlMSTER IN THE 
MlNISlRY OF HUMAN RESOURCE 
DEVELOPMIENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTUtRE) (KUMAR[ SELJA): (a) 
Accordln:g to information furnished by the 
University of Delhi, its Equilance Com-
mittee has approved the equivalance of 
'B,A. (formal stream) and IB.Com. (for-
mal stream) of IGNOU to BA (,Pass) 
and <B.Com (Pass) Del§t'ee6 of Delhi Uni-
versilty respcctivdy. 

(b) Does not arire. 

(c) As the first batch of B.A.fB-O:>m. 
beQame digible for the _d 01. Degree!) 
of IGNOU omy in 1993, there is no 
31-724 LSS/94 

question of studentB seeking adrlii&Jion on 
t·he basis of ~./B.Com Degrees of 
IONOU in University of Delhi during the 
year 1992-93. 

(d) and (e) Doe1i oot ar-ise. 

IMPORT OF EDIBLE OIL FROM U.S.A. 

2423. SHRI SOBHANA DRBESWARA 
RAO V ADDE: Will the ;Minister of 
CIVIL SUIPPlJIES, CONSUMBR AF-
FA1RS AND PUBLIC OISf.RlBU11JON 
be p.l.eased to stJate: 

(a) whether abOut 47,000 toooes of 
edible oil has been imported from U.s.A. 
and the same quantity i'S likely to be im-
ported in the near future; and 

(b) wbether the import and release of 
edible oil in the market has led to crash 
in the prices of oill;eeds? 

fHE MINISTER OF stATE IN THE 
MINISTRY OF CIVIL SUPiPUES, CON-
SUMER AFFAliRS AND ,PUBLIC DIS-
TRIBUTION AND MINJS11ER OF 
STATE liN THE MINISTRY OF roM-
MEROE (SHR£ KAMALUDDlN 
AHM'ED): (a) In terms of agreement 
signed between Government of USA and 
Government of India, a quantity of ap-
proximately 47,000 MT of desummed soya-
bean oil was received as gift in tbe OY 
1991-92. A supplementary agreeme .. has 
been signed on 16th June 1993 with tM 
Government of USA for accepting, as gift 
apprOlcimately 44,000 MT of crude de-
gummed soyabean oil during US fiscal 
y.::ar 1993. 

('b) No. Sir. The quantity imported is 
too small compared to the domestic con-
sumption to have any significant impact on 
the price of oilseeds/oils. 

Trallslatioll 

CONV£RSION OF GORAKHPUR-
GONDA RAILWAY LINE 

"'-

2424. SHRl RAMPAL SINGH: Will 
the Mini6ter of &AILWAYS be ploased to 
state: 

(a.) whether adly tneIllOl1aDdum bas been 
submitted to him by the people of Sidbarth 
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Nagar district' to cOnvert the Gorkhpur-
Gonda ran line inlto bI"Ollld-ga~; and 

(b) if so, the action proposed to be 
taken by the Government in this regard? 

'IHE M1NIS1ER OF STATE iN THE 
MINlSTRY OF RAILWAYS (SHRI K. C. 
IBNKA): (a) Yes, Sir. 

(b) The ~ailJ\\<"3ys have formWiated am 
Action Plan for coll;~rsion of NG IMG 
lines into 00. Owing to lim!ted av~abi
lity of resouroes, this work is being taken 

. up in a phased manner. Convemion of 
GotUbpur-Gonda 'MG loop' into BG is 
included in the first phase of the Action 
plan and will be taken up in the coming 
year as per availability of resources. 
_._---------- .. _.-- -_-~~. ------

FCIOwned 
Hind ftem : 
State GOvernment/Port 
C. W. C. . 
S. w. C. 
Pvt. Parties 

Total 

WAREHOUSES IN OUJARAT , 
2425. SHRI N. J. RATHVA: Will the 

Minister of FOOD be' pleased to state: 
(a) the number of existing storages/ 

warehouses of the Food Corporation . of 
Inl&l and the Central Warehousing C0rpo-
ration in Gujarat, particularly in VadodaNl, 
Bh.aruch and ~nchmaha18 districts; 

(b) whether these storages/godowns are 
not bemg maintained properly and food-
grains get perished in these godowns; and 

(c) if so, the steps taken by the Gov-
ernment in th:s regard? 

THE MlNISmR OF STATE OF THE 
MlNIB11RY OF FOOD (SHRI KALP 
NA'J1R RAil): (a) The total. number of 
ex:&~in:g storage godowns availaible with the 
Food Corporation of India in Qujarat as 
on 1-7-1993 are as under:-

--.----------------~--~-.--.-- .. --- .. -
CoveTed Cap Total 

13 7 

2 
9 
1 
6 5 

-._ --------_ 

20 

2 
9 
1 

II 

31 12 43 

Particularly in Vadodra, '8haruch and Panchm.ahal Districts, the existing number 
of godQwns are as under:-
--------_._--_---- -. ----

VADO'DARA 
Owned 

Hired from : 
C. W. C. 
S.W. C. 

Total 

BHARUCH 
Owned 
Pvt. Party . 

Total' 

PANCH MAIlAL 
0wD0d 
HiRd 

Total 

" 

Covered 

1 

1 
1 

3 

1 

2 

2 

-.-
Cap Total 

1 2 

1 
1. 4 

1. 

1. 

2 4 

2 4 -------- - -- _._---_._-- .-...... ---~---- -- ._-----_ ... _'--' , 
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iBeside8, OWC lIVas, on 15-'-1993 ope-
rating 26 warehouses in !be State of Guja-
rat including one Contain« Frej,gilt Sta· 
tion. Of the above, 4 are situated in 
Baroda District and one each in Bharnch 
and Paru:h Maha,l Districts. 

(t;) All storage and godown complexes 
of FC! ICWC In GIIljarat Region are well 
maintained and foodgrains are stored 
scient~y and preserved properly. Hence 
no foodgrain stocks got perished in FCI 
godov'{ns excCi>t 41. 772 MTs accounted 
against damages due to various other rea-
sons like entry of rain water through the 
flap doors of the wagons during traDllit, 
spray leakage of rain water from the as-
be~1os roof etc., in FCI duril\g 1992·93 
financial year. The percentage of damages 
works out to 0.01 against the average stock 
of 3.81 lakh tonnes stored during fue 
year. 

(c) Periodic maintenance of storage 
complex bas been undertaken by arresting 
leakages from the roof before the onset of 
monsoon, white wash·ing (both iMide and 
outside) lllnd p.reservation of food-grains by 
aroranging fortn~ghtly prophylactic tceat-
ment and curative treatment of fumigating 
the stocks whenever live infesmtion is 
noticed. 

[English) 

"NOTIFICATION REGARDING BENZI· 
DINE DYES" 

2426. SHiRl MANORANJAN ISHAK· 
TA: Will the Minister of ENVIRON· 
ME.."'lT AND FORESTS be pleased to 
stllte : 

(a) whether attention of the Govern-
ment has been draJWn to the newsitem cap-
tioned "PMO questioDll ministry bid to 
postpone ban on carcinogenic dyes" ap-
pearing in 'The Economic Times' dated 
May 17, 1993; 

(b) if so, whether clarification has been 
sought from his ministry on a proposal to 
postpone implementation of notification 
banning manufacture of benzidine-based 
dyes whidl have been proven to cause 
Cancer; 

(c) if so, the details thereof; and 
(d) the action taken by the Govern-

ment in this reprd ? 

TIlE MINISTER OF STATE IN TIm 
MINISTRY OF :ENVlRONtMBNT AND 
FORESTS (SHRI KA.\lAL NATII): (a) 
Yes, Sir. 

(b) and (c) Comments of the Ministry 
of Environment and Forests bad been 
sought on a memoraadum ~ved from 
Indian Chemical Manufacturers Ass0cia-
tion, Bombay, dated 1st September, 1992. 
The memorandum in question had indi-
cated iliat the Guj8ll'at Dyestuff Manufac-
turers Aa.~iation had made a represen-
tation to defer the prohibition on ~ use 
of benzidine dyes stipulated in the Gov-
ernment Notification on the subject, and 
the 'Indian Chemical MlIIlUfuct.urers Ass0-
ciation bad opposed any proposal to ex· 
tend the three year period anowed in the 
saId notification for ensuring discontinu-
ance of such dyes. 

(d) No order or notifioation granting 
any extension in the three-year period for 
discontinuance of use of benziOO1e balled 
dyes has been issued by the Ministry of 
Environment and Forests. 

ENVIRONMENTAL ORIENTATION 
TO SCHOOL FDUCATION 

2427. SHRl D. VENKATESWARA 
RAO : Will the Minsiter of HUMAN 
RESOURCE DEVa.OPMBNT be pleased 
to state : 

(a) When was the scheme of "En-
vironmental Orientation to School Edu-
cation" initiated; 

(b) the main features of this scheme; 

(c) whteher the scheme is being imple-
mented with cent percent Central assistance 
to States/Cmon Territories; 

(d) the extent to which the scheme bas 
been implemented in the States, particularly 
in Andhra Pradesh; and 

(e) the nuxnber of schools covered so 
far under the scheme since its ince1ltiOll, 
State-wise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RBSOUltCE 
DEVELOPMENT (DEPAIlTMENT OF 
EDUCATION AND DEPARTMENT OF 
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CULTURE) (KUMARI SELJA) : (a) 
In 1988-89. 

(b) Infusion of environmi!ntal concepts 
in different subject" review of curriculum 
and text-books to build in environmental 
information and concepts and develop-
ment of innovative teaching methods and 
learning materials largely through volun-
tary agencies. 

(c) Yes. Sir. 

(d) Rs. 6.55 crorCl; have ben sanctioned 
to 21 States and UT~ for implementation 
of the scheme. 

]n ~o far as Andhra Pradesh is con.:ern-
ed, a sum of Rs. 74,15,876;· has been 
Ganctioned for taking up various program· 

mes under the scheme in the following 
four districts : 

- Ranga Reddy 
- Vishakhapatnam 
- East Godavari 
-Chitoor 

In addition, a volnntary agency, namely, 
M. Venkatarangaiya Foundation, Seeun-
derabad, has been conducting variou, pro-
grammes under the project, "Environ-
mental Orientation to Children of 16 Non· 
formal Education Centres and 4 Social 
Welfare Hostels" in Ranga Reddy District 
of Andhra Pradesh since 1990-91. 

(c) A Statement indicating number 01 
Schools assisted in States and Union Terri-
tories is enclosed. 

Statement 

S. ' State!VT 
No. 

1. Andhra Prad~sh 
2 Arunachal Pradesh 
3. Assam 
4. Bihar 
S. Goa 
6, GUjarat 
7. Han'ana 
8, Himachal Pradesh 
9. Karnataka 

JO. Kerala 
JI. Madhya Pradesh 
12. Maharashtra 

13. Miwram 
14. Orissa 
15. Rajasthan 

16. Tamil Nadu . 
J 7. Tripura. 
] 8. Uttar Pradesh 

No. of Schools 

1534 
)02 
300 
1770 
1430 
5405 
150 
]377 
All Primary anc1 UpPer 
Primary 
26 
2758 
All PrimarY and UpPer 
Primary 
170 
750 
All Primary, UpPer Primary, 
Secondary & Senior 
Secondary 

3908 
580 
6012 

19. Andaman & Nic0bar lslands All Primary and UpPer 
Primary 

20. Delhi 900 
21. Pondicbcrry 18 

-- '-,"._--,--- ------------.----
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[Translation] 

AYURVEDICjUNANI DISPENSARIES 

2428. SHRI DAU DAYAL JOSHI: 
Will the Minister of RAILWAYS be plea-
sed to state : 

(a) whther Ayurvedic and Unani dis· 
pensaries are being run by this ministry 
any where; 

(b) if so, the total number of such dis· 
pensaries; 

(c) whether any facility is provid~d by 
the department to its employees / officers 
for medical treatment from the recogniied 
medical practioners in Ayurvedic or Unllnl 
system of medicines; 

(d) whether medical reimbursement 
facility is also available to them in thj_~ 

behalf; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MfNISTRY OF RAILWAYS (SHRIK.C. 
LENK. .... ) : (a) Only AYUIVedic dispensa-
ries are being run under the aegis of Rail-
ways' Staff Benefit Fund Scheme, as a 
measure of Staff Welfare. 

(b) Twenty-two Ayurvedic ,Iispensaries. 

(c) Facilities for consultation/pro\'ision 
of medicines free of cost to the extent feasi. 
ble is being provided to the Railway em· 
ployees lofficers by the qualified Ayurvedic 
Physicians engaged llnder the prescribed 
f.cheme. 

(d) and (e) Railways have adopted only 
Allopathic system of medicine for medical 
treatment. Therefore, reimbursement is 
not permissible for undergoing treatment 
in AyuIVedic and Unani systems of medi· 
(ine. 

FPS AND KEROSENE DEPOTS IN 
ORISSA 

2429. SHRI MRUTYUNJAYA NA· 
YAK : Will the Minister of CIVIL SUP· 
PUES, CONSUMER AFFAIRS AND 
PUBUC DISTRIBunON be pleased to 
re·fere to reply given on 23·2·92 to USQ. 

No. 137 regarding grants of licence to fair 
Priee Shop5 and ke~ene oil deoosn.: in 
ORISSA and state ;-

(:..) whether the information in thi~ re' 
gard has since been collected; 

(b) ~ so, the details thereof; and 

( c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CO~
SUMER AFFAIRS AND PUBLIC DIS· 
TRIBUTION AND MINISTER OF 
STATE IN TI-IE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED) : (a) to (c) Yes, Sir. The 
Government of Orissa has reported that 
22,481 Fair Price. Shops (FPS) and 170 
Kerosene Oil Depots have been i~5Ued 

licences till 22·2·93. The number of FPS 
a" lotted to Schedllled Castes and SchedUled 
Tribes respectively are 1913 and 1584. 
In addition, 7 kerosene oil depots 
were allotted to SC/ST persons. The 
Government of Orissa has reported 
that prefereoce is given to SC/ST 
candidate.. in the matter of allotment 
FPS and that there i& reservation for SC.' 
~T for allotment of kero>ene oil depots. ' 

The Central Government had requested 
We State Governments and U. T. Adminis· 
trations to give priority to cooperatives in 
the matter of allotment of FPS. More 
recently they were requested to consider 
reseIVing a certain percentage of FPSs to 
women and persons belonging to Schedul· 
ed Castes and Scheduled Tribes (SCjST) 
including cooperatives and other organisa· 
tion~ of women and SC JST. 

R.'l.lLWAY PROPERTY 

2430 SHRI VlLASRAO NAGNAlH· 
RAO GUNDEWAR : Will the Minister of 
RAILWAYS l-e pleased to state: 

(a) the details of the damage caused to 
the railway property in Maharashtra by 
anti-5OCial elements during the last one 
year; 

(b) the persons found responsib!c in 
this regard and a~tion taken against them; 
and 

(c) the details of the concrete steps 
taken to protect the railway property in 
future ? 
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'IHE.MlNISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. 
C. LENKA) : (a) Rs. 13.801akhs approx. 

(b) 102 persons found responsible were 
arrested by G.R.P. Cases against !i8 
persons have already been ~n the 
court and action against the remlling 4 
penons will be taken on the basis of in-
vestigation reports. 

(c) The !ileps such as guarding of vital 
installations, security arrangements at vul-
nerable points in co-ordinaton with GRP 
Patrolling of the track and e5C0rting of 
Mail/Express trains in affected sections 
are taken during bandh, agitations and 
other disturbed conditions. Security 
arm.ngements in Railway premises are 
tightened in liaison with the GRP 
and Civil Police to protect and safeguard 
Railway property. 

[English] 

TRIBAL DlALECIS 

2431. SHRI SHRAVAN KU.MAR 
PATBL : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be plcased 
to state : 

(a) whether the Government have pre-
pated any scheme for introducing tribal 
dialects for primary education in the Tribal 
areas in different States and Union Terri 
toties; 

(b) if so, the details thcreof; and 

(c) the estimated cost of the scheme? 

THE DEPUIT MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVEWPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEUA): (a) It 
bas been the policy of the Government to 
provide adequate facilities for instruction 
in mother tongue at primary stage of edu-
cation to children belonging to linguistic 
minority /t#'bal groups whe~ adleast 40 
students in a school or 10 in a class so 
desire. 

At. echool education is being managed. 
by States, they have been following thi4 

policy and have initiated action at their 
level. There is no p(O~al to intl,'odl.ce. 
any new scheme. . 

(b) and (c) Do not arise. 

PROMOTION OF SPORTS 

2432. SHRI SARAT CHANDRA PAT-
T ANAY AK : Will the Minister of HU-
MAN RESOUROE DEVELOPMENT. be 
p' eased to state : 

(a) whether the Government have a!lY 
proposal to seek the assistance of private 
industrial houses for promotion of ~ports 
in the cOlmtry; 

(b) if so, whether any policy paper has 
been prepared in this regard; and 

( c) the response of ind ustrial houses 
thereto ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVEWPMENT (DEPARTMENT OF 
YOUTH AFFAIRS & SPORTS) AND 
MINISTER OF STATE IN THE ·MINIS· 
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL WASN'IK): (a) to (c) 
With a view to seek assistance of privat~ 
industrial houses for promotion of &ports 
in the country, the scope of Section :;SAC 
of the Income Tax Act 1961 has been ex-
tended to include, 'Promotion of Sports' as 
an item, for eligible projects, contribution 
to which will be entitled for 100% dcduc-
tion from the taxable income of the con-
tributor. 

The Government have taken up the i&Sue 
for promotion of sports with the confe-
deration of Indian Indnstry and Federation 
of Indian Chamber of Co1lllllel'Ce and In-
dustry. These bodies have shown interest 
in extending assistance to the projects for 
Sports Promotion. 

NAVODAYA VIDYALAYAS 

2433. SHRI MULLAPPALLY RAMA-
CHANDRAN: wm the Minister of HU-
MAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government of Kerala 
or any other State Government bas object. 
ed to the opening of more Navodaya 
Yidyalayas; 
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(b) if so, the reasons for such objec-
tions; 

(c) whether all the Navodaya Vidaya-
layas in Kerala have been provided the 
necessary infrastructure; and 

(d) if no~, the details of schools where 
infrastructure is deficient? 

TIlE DEPUlY MINISTER IN THE 
~STRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUM. SEllA) : (a) and 
(b) As per the information furnished by 
Navodaya V.idyalaya Samiti, the State 
Government of Kerala has not objected 
to the opening of Navodaya VidyaJayas. 
However, the State Go,,18. of Tamil Nadu 
West Bengal have not yet opted for the 
scheme and as such, no VidyaIaya has so 
(ar been opened in these states. 

(c) and (d) Navodaya Vidyalayas are 
opened only on the basis of otIer of suit-
able proposals by the State Govt. concerned 
in terms of land, temporary accommoda-
tion and other infrastructural facilities for 
2·3 years for running the VidyaIaya till 
the Samiti constructs its own buildings. 
The present position of construction of 
buildings of Navodaya Vidyalayas in 
Kerala is given in Statement. 

Statemellt 

THE PRESENT POSITION OF 
JAWAHAR NAVODAYA VIDYALAYAS 

IN KE&ALA 

1. INV KASARGOD: Zero phase and 
Phase I buildings completed. All develop· 
ment works and external services also com· 
pleted. Phase II awarded. Work to be 
started. 

2. INV CANNANORE: Zero phase and 
Phase I completed. Phase-II to be started. 
All devel~ent works and external ser-
vices completed. 

3. INV CALICUT; Zero phase com· 
pleted. Phase I works is in progress. Addi-
tion.aI accommodation facilities provkted 

. by construction semi permanent (S.P.) 
Sheds. 

4. INV MALAPURAM: Zero phaBe 
completed and phase I nearing completion. 
Development works are to be taken up by 
tbe agency. WOl'ks is in good progress at 
present. 

5JNV PALGHAT : Phase I (Part) is in 
progress. Development works yet -to be 
taken up by the agency. To meet the 
immediate requirement S.P. Sheds sanc-
tioned and is nearing completion. 

6. INV TRlCHUR: Zero Phase com-
pleted. S.P. Sheds completed. Phase I 
works is in progress. 

7. INV KOTTAY AM: S.P. Sheds com· 
pleted. Phase I works in progress. 

8. JNV IDDUKKI ; Land has not been 
transferred to the Samiti (forest land) 
Vidyalaya functions in the buildings handed 
over from K.S.E.B. 

9. INV ERNAKULAM : Zero Phase and 
Phase I works and Development works 
completed. Phase II nearing completion. 

10. JNV PATHANAMTHITTA: Zero 
Phase completed. Phase I nearing com· 
pletion. Development work in progress. 
Phase II works yet to be started. 

11. INV ALLEPPEY: VidyaIaya sanc' 
tioned in 1991·92 and functioning in the 
donated buildings (S.P. Type Sheds) and 
the works of Additional S.P. Type Sheds 
are in progress. 

12. JNV KOLLAM (QUi/Oil) : VidyaIaya 
opened in July 1992. 

CURTAILMENT OF HALTS OF 
SOLAPUR·BOMBAY TRAIN 

2434. SHRI DHARMANNA MON· 
DA YY A SADUL: Will the Minister of 
RAILWAYS be pleased to state : 

(a) whether there is any proposal to 
minimise the duration of stoppages and 
curtailment of haIts of train No. 1024 
(Solapur-Bombay); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) No, Sir . 

(b) Does not arise. 
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J&:K ADMISSION POllCY 

2435. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the J&K Government's ad-
mission policy to educational Institutions 
has been amended; 

(b) if so, the details thereof; 

(c) whether some seats in professional 
colleges have been reserved for migrant 
students; and 

(d) if so, the details thereof 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE): (KUMARI SEUA): (a) 
and (>I» Information is being collected. 

(c) and (d) No seats have been reserved 
for migrant students in any Engineering 
Colleges outside J&:K. 

SHEEP FARMING 

2436. SHRI G. MADEGOWDA: Will 
the Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether Karnataka Government has 
sought the assistance from World Bank for 
the development of sheep farming in the 
State; 

(b) if so, whether the World Bank has 
sanctioned the amount; and 

( c ) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes Sir, Kama-
taka Government has sought assistance 
under Agricultural Development Pro-
gramme from World Bank in which one 
of the components on the Project is of 
Animal Husbandry sector. mainly for the 
development of Sheep Farming in the 
State. 

(b) and (c) The '~arnataka Agricultural 
Development Project is presently under 
formulation. The Project has been pre-
appraised by a World Bank mission in 
May, 1993; final appraisal of the Project 

; j likely in September, 1993 and It 18 
expected that it would be negotiated with 
World Bank 3-4 months thereafter. 

SCIENCE EDUCATION 

2437. SHRI D. VENKATESWARA 
RAO : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Centrally Sponsored 
Scheme 'Improvement of Science .Educa. 
tion in Schools' was started in 1987-88; 

(b) if so, the main objectives of this 
scheme; 

(c) whether the scheme has been intro-
duced in various States, particularly in 
Andhra Pradesh; 

(d) if so, the achievements made so far 
under this scheme, State-wise; and 

(e) the break-up of the total amount 
provided to Andhra Pradesh since the 
inception of the scheme year-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMf1."IT OF 
CULTURE) (KUMARI SEUA) : (a) Yes. 
Sir. 

(b) The specific objectives of the !.Cheme 
are: Strengthening laboratory and library 
facilities in schools, teachers training and 
involving voluntary organisations for inno-
vations in science education at school level. 

(c) Yes, Sir. 

(d) A statement is enclosed. 

(e) The year-wise break-up of the total 
amount provided to Andhra Pradesh since 
the inception of the scheme is as under :-

Year 

1987-88 
1988-89 
1989-9<l 

1990-91 
1991·92 

Total 

Amount (Rs.) 

99,25,000/ -
1,07,15,130/. 
4,00.37,400/-
1,32,25,310/-

93,95,890/-
8,32,98,7301-
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Statement 

ACHIEVEMENTS UNDER SCIENCE EDUCATION SCHEME 
--------------------
SI. 
No. 

State/UT 
-------.----------- -- - - -------

No. of institutions covend 

Upper Secondary/Sr. Sec' School Setting 
primary r---------"-,---~ up of 

Supply of Distric, 
library books Resourc, 

Schools Upgrada-
(Science tion of 
kits) labs Centres 

---.----- -- -- .. - --

2 

1. Andbra Pradesh 
2. Arunachll Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. M10ipur 
15. M~ghalaya 

16. Mizoram 
17. Nagal~nd 

18. Orissa. 
19. PoJajab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. Andaman & Nicobar Islands 

27. Chandigarh' 
28. Dadra & Nagar Haveli. 

29. Delhi 
30. D..man & Diu g. 
31. Lakshadweep 

32. Pondicherry -_._--. 
32 -724 LSS/94 

3 

4,785 
35 

1,909 
4,000 

451 
488 
1,005 
1,437 
2,290 

10,869 
2,699 
6,291 

8,367 
209 
200 

587 
151 

3,494 
2,557 
6,087 
188 
5,150 

100 

3,359 
506 

100 
13 
26 

262 
30 
13 

89 

4 

1,248 

771 
1,200 

335 
370 

1,040 
1,146 
1,161 
2,908 
1,418 

650 
3,385 
20~ 

40 
237 
44 

1,437 
2,.-152 
2,248 

66 

75 
1,337 
803 

64 
63 
10 

564 

17 
9 

82 

5 

1,023 
22 
illl 

1,200 
335 
370 

1,040 
1,138 
1,161 
2,908 
1'418 

625 
3,385 

205 
40 
237 
56 

1,747 
2,632 
2,248 

66 
1,302 

75 
1,337 

803 
64 

63 
10 
596 

17 

9 

82 
.. _--_-_.---

6 

23 

11 
2 
5 

12 
9 
8 
2 

9 
4 

3 
3 
8 

12 
21 
2 

19 

36 
9 
2 

~ 
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CRUSHING CAPACITY OF SUGA1{
MILLS

2438. SHRI MANORANJAN BHAK-
TA: Wil] ine Munster of FOOD be
pleased [0 slate:

(a) whether a study conducted by the
Centre 01 Advanced Devcropment Re-
scarcn has revealed that the exisung crush-
ing capacity 01 ine Sugar Mills is in .nade-
qu.ue rcsulung W heavy loss to the Sugar
Iuuustry;

(b ) whether the Government propose to
increase tne present crushing capacities of
these mills in order to overcome the loss;
and

(c) if so, the steps proposed to be taken
by inc LJOVCI nrnent m uus regard?

THE MINISTER OF STATE OF THE
MlNl::> 1R r UF FUOD (SHRl KALP
NA J rl RA!) : (a) 1L is a fact that at prc-
sent ou.y about half or the cane prouuc
tron IS u.il.scd by the vacuum pan sugar
inuusuy tor the manufacture of sugar.
Tne rern.urung cane: is utilised for the
m.mur.,c lire of Khandsari and Gur, as
also tor seed, chewing etc.

(b) and (c) The present licensed capa-
city et sugar industry is 175.79 Iakh
tonnes. '1ne target of licensed capacity to
be achieved by the end of the t;lh Five
Year Plan pei iod. i.e. 19%-97 is 1911.67
Iakh tonnes.

In order to increase the crushing capu-
city, the Government has iru.iated the
~:olLowing measures :--

(i) P recessing of pending applications
for grant of letters of Intent! Industrial
licences for establishment of new sugar
'-actoriesl expansion projects has been
t aken lip on priority to achieve the afore-
said target of licensed capacity.

t ii ) The r-rocedurc for ~:.rr!l11 of Lcuers
,11' Inli"1! for ,-,x!',."iGn projects has been
j d,er,:] ised,

(j: i ) ;\ ITV: 'cd Inccnti '".~ Scheme has
h~~~n announced for nC\\·';~!~;:t· units/
C\:':.'nsion proicct-, in ord.rr to cnab!c
r:' m le' rC;-':tV the term loam taken from
.he fin incial institutions,

(iv I The molasses produced by sugar
factories has been decontrolled whch
would improve the economic viability of
sugar factories thereby enabling the
existing units to carry out expansion and
also induce entrepreneurs to set lip new
factories.

(VI l-inancial assi~tance" a conces-
sion.d rate of interest is 1 rovided from
Sugar Development Fund Ior moderni-
sation/ rehabilitation/ expansion of the
existing units.

NATIONAL PARK IN RAJASTHAN

2439. SHRl DAU DAYAL JOSHI:
SHRl RAM SINGH Ki\SHWAN:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government have re-
ceived a proposal to make a National
Park by merging three sanctuaries for the
preservation and promotion of wild
life and rehabilitation of tigers in Rajas-
than;

(b) if so, the details thereof; and

(c) the time by which the proposal is
likely to be Implemented and .he expen-
diture likely to be incurred thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
The Government of India have not received
any proposal Io: merging three w.ld liwe
Sanctuaries in Rajasthan.

(b) and Cc) Do not arise.

'I HEFT at· COAL A0:1J BOOKED
CONSIGN I\-IENTS

2440. SHRI VILASRAO 1\L".GNATH-
RAO GUNDEWAR: Will tne Minister
of RAILWAYS be pleased to state :--

',~) the .iumbc. of ,dS<cS qf [h;.r!', from
--'cul \\';-;~~)ns ~i(H.t ~)(\;1~ .. ;,,·,,_1 l..li;·I<:nmen.~; in
_\Ldi:--,r~i ~b\],~l i..;tu :jl~':.L •.: L!< ,1!1e ),I.!:U·;

ib) the number or persons arrested and
the value of coods recovered from them;
iHld



497 Written Answers SRAVANA 19, 1~h5 (SAKA) Written Answers 498

(c) the concrete steps taken to check
suc-h incidents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.

Theft of coal from wagons

Thefts of booked consignments
- -------- ------------

(c) The following steps are being taken
to check such incidents in future :-

I. Escorting of trains carrying valu-
able and important consignments as far
as possible.

2. Intensive beat patrolling in yards
and other vulnerable areas/sections.

3. Joint checking at intercharge points
to take stock of the condition of wagons
carrying consignments vulnerable to
theft etc. for localising the place of
occurence.

4. RPF armed rickets are posted/
deployed in vulnerable sections as far
as possible.

5. Plain clothed RPF personnel are
also deployed to collect crime in elligence
with a view to tracking down the crimi-
nals ami receivers of the stolen railway
property.

6. Dog squads are deployed for
patrolling in vulnerable yards and areas
as per their availability.

7. Close co-ordination between thc
RPF, the GRP and local police is main-
taincd :< various levels to deal wi h cri-
minals and receivers of stolen property.

[English]

ZONAL CULTURAL CENTRES

2441. SHRI SARAT CHANDRA PAT-
TAN AYAK : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state:

LENKA): (3) and (b) The number of
cases of thefts from coal wagons and
booked consiznments, prooerty recovered
and persons arrested in Maharashra dur-
ing 1992-93 is as under:-

No. of
cases

Va'ue of
pronerty
recovered

Persons
arrested

205

622

Rs. 10,400 215

Rs. 2,73,580 I!C

(3) whether the Government have re-
ceived the report on the working of the
Zonal Cultural Centres set up in different
Zones of the country;

(b) if so, the details thereof;

(c) whether the report has given any
suggestion to improve the working of the
centres; and

(d) if 80, the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SEUA) : (a) to
(c) The Government has not set lip any
committee to report on the working of
Zonal Cultural Centres. However, the
High-Powered Committee under the Chair-
manship of Shri P. N. Haksar to review the
working of the National Academies has
recommended that the Zonal Cul.ural
Centres should have closer links with the
Naional Academics and their counter-
I'",)is ill the States and U nion T crritorics,
They should also set aside .> substantial

portion of their resources for the creation
of infrastructure facilities for cultural acti-
vities and take up documentation and dis-
semination of authentic folk are forms.

(d) The Haksar Committee recommen-
dations regarding the Zonal Cultural Cen-
':res have been accepted by Ihe Govern-
ment.
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ALLOCATION OF EDIBLE OIL TO 
GUJARAT 

2442. SHRI N. J. RATHVA: Will the 
Mi"ister of CIVIL SUPPLIES, CONSU-
MER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state : 

(a) whether there is a shortage of edible 
oil in Gujarat resulting in higher prices: 

(b) whether the Government of Gujarat 
has submitted any demand for alloca'ion of 
imported edible oil; and 

(c) if so, the monthly demand of the 
State and allocation of edible 0] made 
during 1992-93 and 1993-94? 

Tf.fE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-

MEROE (SHRI KAMALUDDlN AHMED); 
(a) No shorta~e of edible oils has been 
reported by the State Government in Guja-
rat. The prices of edible oils are lower 
than those prevailed in the corresponding 
period last yeur. 

(0) and (c) Gov~rnment of Gujarat bad 
dem~nded edible oils to the extent of 
8000 MTs a month for the year 1992 upto 
October. No specific demand for edible 
oil has been received thereafter. A quan· 
tity of 6150 MTs imported palmolein was 
aIloca'ed to Gujarat during the financial 
year 199293. No allocation has been made 
during the current financid year. 

ARASIKERE-HASSAN BROAD GAUGE 
RAn.W A Y LINE 

2443. SHRI G. MADEGOWDA: WiII 
the Minister of R",n.WAYS he pJea~ed to 
state: 

(a) whether an) survey ha, been con-
jucted for hying of broad-!!3uge railway 
line between Arasikere and Hassan; 

(b) if <;0, whether the Government have 
started the construc'ion work of this nil-
way line; 

(c) the estimated cost of the "roject and 
the amonnt provided for the above work 
durin, 1992-93: ar;d 

---------_. -_ 
(d) the time schedule fixed for its com-

pletion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WAYS (SHRI K. C. 
I.ENKA) : (a) Yes, Sir. 

(b) No, Sir. 

(c) The approximate cost of this work 
will be Rs. 176 crores. No outlay was 
provided in 19992-93. 

\d) Work is yet to be included in the 
budget and therefore the time schedule for 
completion is not yet fixed. 

MARKET INTERVENTION OPERA-
TION FOR VEGETABLE OIL 

2444. SHRI D. VENKATESWARA 
RAO: Will the Minister of AGRICUL· 
TURE be pleased to state : 

(a) whether lhe Committee under the 
chairman,hip of Shri P. V. Desai. Chair-
man, Bureau of Industrial Costs and 
Prices (BTCP) has recommended some 
measures to contain losses under Market 
Tnten:ention Operation for yegetable oil: 

(b) if so, the details thel eof: and 

(c) the steps taken or proposed to be 
taken by the Government on recommen-
dations made of the Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) and (b) The Committee. 
in order to contain losses in future under 
Market Intervention operation (MTO), 
recommended that consumer prices of 
"Dhara" oil at retail end under MIO 
,hould be fixed only on commercial con-
,iderations and a ceiling may be prescribed 
on Government obligations toward~ re-
coupment of losses under MIO. 

(c) The Empowered Commttee on Oil-
seeds Policy (ECOP) considered the diver-
~~nt views expressed by the members of 
the "Desai Committee' on various aspects 
of the m'.ltter and recommended that the 
losses suffered by the National Dairy 
Development Board (NDDB) in MIO may 
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be reimbursed after obtaining approval of 
Government. BCOP has also recommended 
modified terms and conditions for MJO in 
FY 1993-94 limiting the Government's lia-
bility to reimburse the losses on MJO to 
NOOB. 

NRI/POREIGN INVESTMENT 

2445. SHRI MANORANJAN 
BHAKTA: 

" SHRIMATI MAHENDRA 
KUMARI : 

SHRI DATTATRAYA BAN-
DARU: 

Will the Minister of RAIL WAYS be 
pleased to state : 

(a) whether his Ministry has decided to 
seek investment from NRIs and othe f . . r orelgn Investing agencies for expansion! 
development of Railways: 

(b) if so. the details thereof and the 
action taken in this regard; and 

(c) the rc~ponse received so far from 
the NRIs/otber foreign investing agencies? 

THE MINISTER OF RAILWAYS 
(SHRI C. K. JAFFER SHARJEF): (a) 
No, Sir. 

(b) and (e) Do not arise. 

"'EW COACHES 

2446. SHRI VILASRAO NAGNATH-
RAO GUNDEWAR: Will the Minister 
of RA [L WAYS be pleased to state : 

(a I the number of passenger coaches 
required during the 7th Five Year Plan 
period zO)\e-wise: 

Ib) 'he number of coaches made avaiJ~ 
ahle during that r_riod zone-wise: and 

(c) the steps being taken to fill the gap 
hetween Tt'quirement and availability? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Requirement of passenger 
coaches for a 5-year plan is worked out 
for the Indian Railways as a whole and 
not for the Zonal Railways separately. 
During the VII 5-year plan the requirement 
was assessed as 12,914 coaches. 

(b) A J1atement is attached. 

(c) A Rail Coach Factory with a pro-
duction capacity of 1000 coaches per 
annum has been set up at Kapurthala. 

Statement 

(b) Zone-wise allotment of new 
coaches during vn five year plan is given 
helow:-
.~------~ -

ZOIUlI Railway Number of coaches 
-_-----

Central 5S6 
Eastern 583 
Northern 1566 

North-Eastern 574 
Northeast Frontier 283 
Southern 878 
South Central 593 

South Eastern 530 
Western 727 

6290 

"KA YAMKULAM HYDRO ELECTRIC 
.\ND SILENT VALLEY PROJEer' 

2447. SHRI P. C. THOMAS: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased 10 state: 

(a 1 whether the Kayamkulam Hydro 
Elec!rj~ and Silent ValJey Projects of 
Kerala have been accorded clearance by 
his Ministry: 

(b) if so, the details thereof: 

. c) if not. the reasons therefor: 

td) whether the Government have re-
ceived any representation from the State 
of Ker31a in this regard: 

(e) if so, !he details th~reof: and 
(f) . the action t:lken by the Government 

in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) : (a) 
to (c) Whilo Kayamkulam Hydroelectric 
Project has not so far been referned for 
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environmental clearance. the Kayamkulam 
Thermal Power Project wa~ accorded en-
vironmental clearance in April. 1992. The 
Silent Valley Project of Kerala, however. 
was not approved due to its loea'ion in 
ecologically sensit've areas of the Wes'ern 
Ghats. No proposal for these two schemes 
have been received under the Forest (Con-
servation) Act, 1980. 

(d) Yes, Sir. 

(e) and (f) Since the revised Silent 
Valley Scheme was also proposed in the 
same area the State Government was 
advised to explore al'ernative "ite out ~ide 
the Virgin Valley. 

MOVEMENT OF RICE AMO'!'lG 
STATES 

2448. SHRI G. MADEGOWDA: W'Jl 
the Minister C>f FOOD be plessed to 
state: 

(a) whether the Government oove askel:l 
the Siate Governments to give their con-
sent for scrapping of the Inter-S:ate rice 
transport regulations to facilitate free 
movement of rice among the States: 

(0) it so, the States wh'c> "ave already 
given their consent: 

(c) whether the Government of Karna-
taka ha, given it~ consent; and 

(d) what ~he Ilction propoed to he 
taken agains; those S~a:es who have de-
clined to give :he;r consent (0 nbove re 
guJation? 

THE ML'-.;lSTER OF STATE OF THE 
M1NISTRY OF FOOD (SHRI j~ '.I.F 
NATH RAI): (:1) to (d) According to 
the P'l"esent policy of the Central Govern· 
ment. !be c'1:i r e country :s treated as a 
,jugle fo:xl ZO'l~ for inter-sta:e 8nd intra-
state lllDvcment of foodgrains (wheat. 
paddy, levy-free rj~e, coarsegrains ~~nd 

pulses). On 26-3-93, all the State Govern· 
ments JUT Adminis:ration were informed 
of this na:ional policy of treat'ng :he en-
tire country a~ a s'ngle zone. They were 
requested to ensm-e that there were no im-
pediments in the movement of foodgrnins. 
They were a1Bo advised to remove sta~u
tory l'e6trictive provision~ wh'cI! may be 

tmpeding the inter-&tate and intra-ctate 
movement Oil foodgraias by se'Jlding formal 
proposals to Government of India for .ob-
tainin-g prior concurrence under ~he 'E~sen
rial Commodities Act, 1955. In response 
to this, Governments of Andhra PrIHleah, 
Haryanoa, Karnataka, Orissa, Pondicherry, 
RajasthaD and West BeDgal have informed 
that they have some sort of movement 
restric',ions on foodgrains. These Sta'es 
are being 1'eque~ted again to remove the 
existing re.stric:tiol16 on lDOWIlIle!It of food· 
grains so as to fall ~ line with the 00-
tiona! policy of free movement of food· 
grains thronghou! t·he coun'ry. Reply from 
tbe Governments of. Tamil Nadu. Naga-
land. Jammu & Ka~hm·r. A & '!II Isl!tl1ds, 
Dadra Nagar Haveli. Chandigarh Adminis-
tra,tion and Lakshadweep has not been 
received and tbey have been rem'nded. 
The remain' ng States ci UTs i11l'Ve intform-
ed that they have no restrictions on JIlOVe-
men: of food'grains. 

WAREHOUSES IN SlUNAGAR 

2449. MAJ. GEN. (REID). BHUWAN 
CHANDRA KHANOURI: Will the Minis-
ter of FOOD he pleased to reler to reply 
given to unstarred Question No. 3376 on 
December 11. 1991. and state: 

(a) whether the proposed cons' ruction 
of 5000 MT oapacity Warehouse at Sri· 
nagllll" in distr:o, ,Pauri Ga~hwal has been 
completed; 

Ib) if so. the details lbereof: 

(c) if not. tb~ reasons for the delay: 
:>nd 

(d) tbe time by which .it is likely to be 
c:;mr!?ted? 

T'HE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAiLP 
:-:ATH RM): (a) to (d) Tenders have 
ken invited by Centra! Warehousing Cor· 
poration for the construction of tbe 
[;odowns of 5000 MT capacity at SriOtagar 
in district Pauri Ga~·hwal. As soon as 
the tenders are finalised the construction 
work will be taken up and the work ill 
expected to be comple ed by Deeernber, 
1994. 



505 Wrillen Answers SRAVANA 19, J915 ~SAKA) Jtritlell All.lll'ers 506 

[Tralls/ation] 

JAMRAINI BANDH PROJECf 

2450. SHRl RAJENDRA KUMAR 
SHAlRMA : Will the Minister of EN-
VIRONMENT AND FORESTS be pleas-
ed to state: 

(Ia) whether the J amrani Project in 
Nainital district of Uttar PIlade6h has been 
cleared by his M:nistry; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
to (c) The Jamrani Project was rejected 
from Environmental angle in December, 
1992 due to non-SoUbmiss on of comprehen-
sive Environmental Management Plan by 
the project authorities. As re~rds diver-
~ion of forest land, formal proposals have 
only been received j,n July, 1993. 

Year 

FOODGRAINS HA.NDLED BY F<JJ: 

2451. SHRI CHETA::-< P. S. CHAU-
HAN: Will the Minis:er of FOOD be 
pleased to state: 

(a) the quaD'~ity of foodgrains handled 
by the FCI during each of the year 19'89-
90, 1990-91, 1991-92 and break up of 
different types of foodgrains handlOO; 

':b) the handling charges incurred by 
the FCI per tonne of the wheat, rice aad 
other foodgrains, if an,.; altd 

l c) tile' hancUing cha:tgp as ~ 
of profit or loss incurred by the FCl d~iDg 
these years? 

THE M}NISTE'R OF ST ATE OF TIlE 
MINISTRY OF FOOD (SHRI KAtP 
N A TH RAI): ( a) The detail6 are a, 
under :-

(Quantity in Lakb Tounes) 

Wheat RiCe 

Purchase Sales Purchase Sales 

1989-90 
1990-91 
1991-92 

(b) Handling charges incurred by Food 
Corpora,lion of India for loadillg/ooleoad-
ing operations on wheat, rice du'ring the 
period from 1989-90 to 1991-92 are as 
under : 

Year 

1989-90. 
1990-91. 
1991-92. 

(Rs. I Toune) 

Wheat Rice 

78.00 
83.70 
95.60 

78.00 
83.70 
95.60 

(c) As tbe FCI handles foodgrains for 
PuNic Distribot'on System on belralff of 
Government of India at prices frted by 
Government of India for pucchase aa well 
as sale, flhe question of profit, or loss does 
not arise. 

84.61 
102 16 

84.94 

77.27 
88 93 

107.87 

109.28 
188.6J 
~3.80 

76.32 
81.19 

105.76 

STUDY OF U.S. NATIONAL CENTRE 
FOR ATMOSPHERIC RESEARCH 

2452. SHRI SRIKANTA JENA: 

SHR1 RAM PRASAD SiNGH : 
SRRI SHAKV AN .KUMAR 

PATEL: 
SHRI MOHAN SINGH 

(DEORlA) : 

WiD tae Minister of BN"VIRONMENT 
AND FORESTS be pleased to state: 

(a) whether attention of the Govern-
ment bas been dmwn to the newsitem cap-
tioned "India may face more 1ioods, 
drought: Study" appearing in the Econo-
mic TUlles dilled June 7, 1~3; 

(b) whether the Government are atWre 
of the study of the United State National 
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Cenke for Atmoopberic Research, Colo-
rado (USA) predicting that the country 
would face more flood6 and droI.I@hts 
despite greater fIIlinfall; 

(c) if so, whether the Government have 
made any analytic study of the report; 
and 

(d) if so, the details thereof stating the 
regions likely to face more floods and 
drought; and 

(e) the preventive measures proposed to 
be taken by the Government in this re-
gaa-d? 

THE MIN.JSTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
Yes. Sir. 

(b) to Cd) The studies conducted by 
US National Centre for Atmospheric Re-
search is on Asian summer monsoon under 
doubled carbon-dioxide condit-ons with a 
global ooupled ocean..atmosphere climate 
model. Their studies have sbowill an in-
crease in monsoon precipitation by 6.3% 
UIlder doubled carbondioxide condit-ons. 
This lies wilhln the natural variability of 
the south west monsoon's rain&I.l. Thus, 
inference brought ow in the study haB 
limited practical significance. Moreover, 
such model studies are more relevant in 
the context of establishing the depend-
abili:y of the model rather than actual 
predictions at this stage, as applicability of 
such models is yet to be estaili..shed. 

(e) Does not arise at this stage. 

£FPECT OF RAlNFAIL ON FOOD-
GRAIN PlRODUCIlON 

2453. SHRl BOlLA BUILl 
RAMAlAH: 

SHRl ANNA JOSHI: 
Will the Minister of AGRICULTURE 

be pleased III state ; 

(a) the States where there has not been 
IIIlfficient rainfall during the current mon-
.oon ; 

(b) the extent of food,ain production 
likdy to be affected as a result thereof; 
and 

(c) the step; ·taken or proposed to be 
taken to meet the situation? 

THE MlNiSTER OF STATE IN THE 
MINIJSTRY OF AGRICULTURE (SlHRI 
ARVIND NETAM): (a) to (c) Inlor-
mat'on is being collected and wilt be laid 
on the Table of t'he Sabha. 

[Translation] 

PRODUCTION OF MtAKHANA 

2454. SHRI DEVBNDRA PRASAD 
Y ADA V : Will the Mianister of AGR.ICUL-
TURE be pleased to 8Jate : 

(a) the number of Euryte Forex 
(Mllikhana) producing farmors in difterent 
areas of Bihar; 

(b) wh~ the Government IIire for-
mulating any lICbeme for providing ade-
quate remunerative price of Makhana to 
these fanners; and 

(c) if 80, the details therd 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARV!IiNO NETAM): (a) to (c) The 
Government announces each season m:ni-
mum SIIppOl1t prices for 22 major ~gricul
tural commodities, whicll Me of all-India 
importance. These support prices Me uni-
formly applicalble to the entire countl"y. 

For commodities not covered under the 
Government's price pol cy for agricultural 
commodities the Government 1IlIT'llllge8 for 
ma.rket intervention operations if a specific 
request to that effect is received from the 
concerned State Government on the mu-
tuaRy agreed terms and conditions. 

POLLUTION IN GANGA AND 
YAMUNA 

2456. SHRII RAM BADAN : 
SHRI SIMON MARAND!: 

Will We Min:ster of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the number of samples taken at 
various places in Ga.nga end Yamuna 
during the last three years; 

(b) the dota:iJs 01. poIlWng elecnents 
detected during testing of 8Ilch lIIIIIfles 
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and the ut~ upto which. they are not 
found :bilrmful for human use; and 

(c) the total expenditure inQu.rred 80 
far 011 the ~ ~k plan ? 

TH£ MINrsrnR OF STAT£ OF THE 
MIN.ISTRY OF !ENViLRONMiBNT AND 
FOlWSTS (SHRl K!AMAL NATH) i (a) 
The samples are col:lected from 27 loca-
tions on river Ganga and 13 locations 
from river Yamooa for analysis d. various 

Name of the Pollutant 

Cadmium 
Chromium 
Lead 
Mercury. 

(c) On the work of col:lection and ana-
lysiB of water samples, the Ministry of 
Environment & Forests and the Central 
Pollution Control Board have spent a sum 
of Rs. 56.46 laklw. Iaformation about 
expenditure 'incul'red by the Central Water 
Commission is ooing collected. 

[English] 

STORAGE CAPACITY OF FCl liN 
BmAR 

2457. SHRI SIMQ."'I 'MARANDI: Will 
the Minister of FOOD be pleased to 
state: 

(a) whether the Food Corporation of 
[ndia has acquired requisi:te storage capa-
city for foodgrains in 'Bihar ; 

(b) whet1her the Food Corpora.tion of 
Lndia is util:ising its full storage capacity 
at its godowns in variOUB areas; 

(c) if not, the reasons therefor; and 

(d) the 3ICtion taken by the Govern-
~nt to i.oorease the storage capacity 
during the ClWIen-t year? 

THE MlNlS'I'BR OF STATE OF mE 
MJNJSTRY OF FOOD (SHRI KALAIP 
NATH RAI): (a) Yes, Sir. The total 
storage ~ (Owned and :Hired) avWi-
able with the Food Corporatiail of J.ndi.a 
33-724 LSS/94 

-----------------
pollutants. 21718 SIUJIIl(es from these rivers 
were dJ:IaWl1 a.nd analysed durill!g the last 
3 years. 

(it» The poUuting elements detected i4 
some stretches of tAle river in the water 
~es, are Cadmium, Chromium, MOl'. 
cury and Lead amoll!gSt the Heavy Metak 
The maximum levels of these elcmeD"".s 
detected in the 'Water samples and their 
&afe levels ali prescribed by WHO for 
drinking purposes are as follow-s .. 

---_._-- ---- - -_._--- ---_---
Maximum 
Levels 
Detected 

1.478 

3.742 

0.630 

10.00 

Precscribed Safe Levels-

0.005 Miligram per Itr. 

Q.050 

0.050 

0.001 

(FCI) i!l Bihar al' on 1-7-1993 was 5.85 
(akh tonnes, against whim ,he stocks be1d 
were 3.24 lakh tonnes. 

(b) and (C) The utilisation of storage 
capacity in tBihar as on 1-7-1993 was 55%. 
The low utilisation in East Zone including 
Bihar is due to constraints in rail move-
ment and labour problems. 

(d) Although the capaci~y av.ailable. is 
adequate on a macro level, FC! would 
consider proposals for additional - storage 
capacity to remove regional imbalances 
and to cater to the needs of bacbvard and 
inaccessible areas. However, such COlllJto 

truction would depend on the flOCio-f:cooo,. 
mic viability and be subject to availability 
of suitable land and funds etc. 

SUGAR MILLS IN UlTAR PRADI:SH 

2458. SHRI s...o\NTOSH KUMAR 
G"'\NGWAlt: Will the MiniSter of FOOD 
be pleased to state : 

( a I whether licence for increasing JlI'O-
sent crushing capacity upto 2500 TCD of 
Meerut and Shabga,nj Sagar M.iU$ at Uttar 
Pradesh is pendffig with the Union Gov-
e~nt: atnd 

'(b) if so. the time by which it'N J.ikciy. 
to be cleared?_ 
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'foH£ MJjN.JSf.ER. OF SfA'm OF 11HE 
M:INISnlY OF FOOD (sHtlu KALAP 
NA1lH R.M): (a) and (0) The proposal 
for .pat (l( Lettu d. latent/Industrial 
Licence for effecting eubstantial. expansioo. 
in the existing sugar faoIary at Meerut 
opto 2SOO TCD WIIIIII considered ~ the 
MiDiIitry of. Food and it was decided to 
recGlDll'QOlld grant at. a Letter of intent in 
favour <Of U,P. &.ate Suiar Q)rpora.tion 
Ltd., Us 'Meerut, for estabIisbing a res-
trud.ured{new tmit at a new location in its 
area of o;eration, aw8!Y from the city 
limits, with a capacity of 2500 TeD by 
closing down the existing sugar factory at 
Meerut. Thereafter, the views of the 
State Government in regard to the new 
location as ,well as the cl~ dOlWn of 
the existing unit at 'Meerut were asked 
for. No reply has IiO far been received. 

The proposal for grant of Letter of 
Intentjilndustrial Licence to Sbahg;anj 
Su.pr Mills for effecting substantial ex-
pansion upto 2500 TCD wall also consi-
dered by the Min:stry of \Food. The views 
of this Minl!1:CY have already been com-
municated to' the Department of. Industrial 
Development for taking a final decision in 
ihe matter. 

DISTRICT MH..K UNION IN 
KARNATAKA 

2459. SHRI CHANDRA PRABHA 
URS: Will the Minister of. AGRICUL-
TIllRE be ple.a8Cd to state : 

(a) whether the Government of Kama-
taka· has sought any financial assistance from 
ihe Union Government for ctting up of 
District Milk Union in 1he State; 

(b) if so, the details thereof; and 

(c) the steps taicen or propotied to be 
tmn by the Go~ in this regard? 

THE .MJiNISI'.ER OF STATE LN THE 
MlNlSTRY OF AG.RICUL1URE (SHlU' 
ARVlIND N£TAM): (a) No, Sir. 

(0) and (c) Does not arise. 

lDSS IN .rooD OORIPORATION OF 
, INDIA 

2460. SHR! SOBHANAl>REESWARA 
&AU'VAboE: WlIl the MUUflter of. 
FQOD be p1ea6ed to &tate: 

(a) the losses incur.red by the Food C0r-
poration of India on handling' of Rice and 
Wheat during eadl of the Jut three years ; 

(b) whether an indepth CUdy bas been 
made to find out the main reason for Q1e 
10llSeS ; 

(c) the steps fii'en to prevent/minimise 
the 108Se6; and 

(d) the action taken against erring offi· 
c~s~mnefurthe~? 

THE MINISTER OF STATE OF THiE 
M:1NJS1'RY OF FOOD (SH'RII K.Al;P 
NIATH RAI): (a) The transit and sto-r. losses incurred by Fa during the 
period from 1989-90 to 1991-92 are indi-
cated in Statement I. Losses incurred 
'during 1992-93' are yet to be determined. 

(b) The shortages generally OCOUT on 
account of driage met!roolic cnanges, in-
sect, mould or f~nga1 attack, bird and 
rodent trouble especially when stored in 
c.",p storage, multiple handling, differell't 
mode of weightnent at the time of receipt 
and ~toh, movement in open wagons 
and due to transhipment of wagons. 

«(:) Fel has taken various meatml'es to 
prevent/minimise the losses. Some of the 
important measures taken in this regard 
are:-

(i) Strict enforcement of quality speci· 
fications relating to moisture during 
procurement of foo<igrains; 

(ii) Reduction in the quantum of food· 
grains filled in each bag; . 

(iii) Installation of weighibridge6 in 
depots having capacity of 5000 
tonnes or more; 

Ov) Minimising the use of open wagoIl6; 
~ 

(vi) Augmentation of covered storage 
tithtcming of security at dqJ0t8, 
intensifying sUJ1lrise checks, ensur-
ing regular !!tock verification etc. 

(vi) Augmentat;on of covered sto~e 
capacity; 

(vii) Encouraging machine stitchilll of 
bags. 

(viii) Installation of inniotion wa:p 
weighbridges at Sahnewal, Panipat. 
'NaI'ilina and DhanJ~utJi. 
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(ix) mstaUation of Electronic weigh-
bridges a:t many placea. 

(x) Induction of CISF at vulnerable 
depots. 

(xi) Regular inspection eX, depots by 
SItM. 

( d) Details of the action taken are indi-
cated in Statement 11. 

Statement I • Quantify in lakh MT 
Value in B.s. crOres ._-------_._--- -.-- . -~- _._-_._--_---

STORAGE LOSS : W H EAT 
-~-----_------- "--- -_. ------- _--

Year Quantity Value %age of loss Quan-

1989-90 
1990·91 
1991-92 
--_ ... _---

TRANSIT LOSS : 

(Gain) to Sales+ tityof 

(-)0,26 
(- 0.24 
(-)0.09 

transfer out loss 
(Qty.) 

(-)7.47 
(-) 6.90 
(-) 2.87 

(-)0.15 
(-)0.12 
(-)0.04 

0.70 
1.03 
1.57 

RICE 
Value y.,age of 

lou to 
sales+ 

transfer 

23.21 
37.90 
63.40 

out (Qty) 

0.42 
0.58 
0.72 

---. -.-------.----~-- ------ ---~---~~-- _. ------~- --
WHEAT RIC E 

Year Qty. of Value %age of Qty. of Value ~.,age of 
loss loss to loss loss to 

Qty. quantity 
moved moved 

1989-90 
1990-91 
1991-92 

-----. ------ - -------- -- ----------
1.15 26.58 1.17 1.22 40.87 1.39 
1.71 45.71 1.56 1.71 63.72 1.80 
1.99 59.25 1.84 2.12 87.10 1.94 

--------_._ -._----
Statement n 

The category-wise details of cases against employees of the Corporation during the 
last 3 years is given as under :-

------- .. _--
CATEGORY ----- .. - ----~-.--------

1. Acceptance of illegal gratification/possession 
of disproportionate assets. 

2. Misappropriation of Foodgrains . 
3. Defaultation of accounts misappropriation. 
4. Shortages/losses. 
5. Misappropriation of dead stocks/construction 

of godowns. 
6. Purchase of sub-standard stocks • 
7. Award of Handling and Transport 

Contract 
8. Admn. lapses/Misc. 
9. Transit Storage losses.. .' 

CAS E S 

1991 1992 1993 
(UJ)to June) 

--------------- -.---_ -_ 
63 57 46 

210 211 215 
4S 61 64 

181 206 164 
49 45 84 
199 236 133 

33 34 36 
74 8t 72 
(i 4 6 

860 942 82.0 
t~ 
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Nature of penalties imposed on the delinquent o!Jkialsduring tbe last 3 yeats is 
as under :- . 

. -----~--.- -

Nature of Penalty I~d 

---~- - -_- --.---
(0 Dismissal!Remmal/Compulsorily Retired 
(ii) Reduction in' Rank 

(iii) Reduction in Time Scale of Pay • 
(iv) . Withholding of increment/Recovery from 

Pay 
(.v) With holding Promotion. 

(VI) Censure 

DAMAGE OF RICE :liN PUNJAB 

2461. SH!lU MADAN IA.L KHU-
&ANA: Will the 'Minister of FOOD be 
pleased to state : ' 

(a) whether huge quantities of wheat 
arid rice prooured by the Food CoI'pOration 
Of India have been damaged by ftood6 in 
various dtstricts of Punjab as reported in 
the Economic Times dated July 26, 1993; 

(b) if 50, whether any assessment ha6 
been made of the actual losses so suffered 
by the Food Corporation ci India as a 
result of flood,; and other calamaties: 

(c) if so, the detail& thereof; and 

(d) the concrete steps taken by the 
Government to accommodate these stocks 
with the storage. facilities available in 
Punjab ? 

nm 'MINISTER OF STATE OF THE 
1M:INfSTRY OF FOOD (SHR[ KALP 
NATH .R!AII): (a) Yes, Sir. Due to un-
precedented rains and floods from the 11th 
'to 19th July, 1993 in Punjab, wheat and 
rice stocks stored in some storage com-
pexes of Ropar. Padala. Ludhfana. Sang-
RtF; Amritsar, Kapu:rtba1a and Fel'OZepW' 

1991 1992 1993 
(UptOJune) 

• 14 5 12 
23 18 13 
45 41 24 

173 166 258 
20 3 
87 69 110 

360 311 410 
----

Revenue Distt·jcts got affected. The details 
are given in Statement. 

(ob) am (c) The actual loss suffered due 
to 1loods will be known ,after the segrega· 
tion, salvaging and disposal operations of 
dam~ stocks are co.mpleted. It cannot 
be precisely quantified for tbe prefient 00' 

Jess all, operations are completed. 

(d) The following steps were taken to 
accommod8Jte the stocks with storage faci-
lities av.a:iiabole in Punjab and otiler reo 
gions :-

(i) Expedited movemell1t of stocks to 
consuming areas to cte8l1' the centrC6 where 
stocks were stor.ed temporanly. 

(ii) The sound stocks were segregated 
from the tlood affected stock.s and moved 
to safer place& for further aeration, preser-
vation aoo 9torage. 

(iii) The affected stocks are being sal· 
vaged by segre.glation, dryiDg, aeration etc., 
to atTeSt further de!eriooation. 

,(iv) Movement of foodgrains from one 
place to ·another is done in covered wagons 
as far as possible. Whenever etocb are 
moved in open wllglOlt1s ~e same are cover-
ed properly with tazpautins to avoid 
~ m ~ -, 
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StatellleDt 
- ______________________ -,-- ___ -c-.-'._. 

Approx. qty. 'likely Approx. qty. likely Approximate quantity 
affected to be retrieved as to be declared 

sound/FAO after damaged after 
segregation/salvas- salvaging/dryingl 
ing/drying. segregation/areadon 

operations 
---- ----------

FC! 

Agencies 

Total • 

Wheat 

3246 

89000 

92246 

Rice 

29680 

29680 

Wheat 

2100 

63000 

65100 

R.ice 

1400 

1400 

Wheat 

1146 

26000 

27146 

Rice 

28280 

28280 

-------------
The above stocks are mostly ot' Kharif and Rabi Crops years of 

1992-93 and 1993-94. 

INDO-ISRAEL AGRICULTURAL 
CO-OPERATION 

2462. SHRl SAlltA T CHA.NDtRA 
IPATTANAYAK: 

SHRI R!A!M KM'SE: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether any MemONlndum of Under-
standing on agricultural co-operation has 
been s.i~ed with Israel recently; 

(b) if so, the details thereof; 

(c) whether promotion of drip irrigation 
scbeme has also been included in the 
MOU; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGR!lCUL11UR.E (SHRI 
AlR.VliND iN,ETAM): (a) and (Ib) No, 
Sit. However, a Memorandum of Under-
standing betlWeen 'India and ilsrael is under 
discussion for stre.'1gthening mutually bene-
~cal cooperation in the field of agriculture. 

'(c) and (d) The propo.sed oooperatiOll 
between the two countries wiH inter--alia, 
include activities in the field of water and 
soil management indud:in,g use of advanced 
irriptjon t}'stems, such as driP/sprinkler 
iriiption. 

LOMM1Tl'E£ FOR NATIONAL YOUTH 
PROGRAMMES 

2463 SHRI BOLLA BUU:I RAMA· 
IAH: WiU the Minister of HUMAN 1lE-
SOUROE DEYaOPMENT be plead to 
state: 

(a) whether the Government have consti-
tuted a Committee for National Youth 
Programmes ; 

(b) if so the main ain16 and objectives 
of this committee; 

(c) the details of recommendations made 
so mr by this committee; and 

(d) !be reaction of the Govenment 
thereto? 

1'00 MINISTER OF STATE IN THE 
MINISTRY OF HUMA.."l RESOURCE 
I)EVELOPMB.~T (DEPARTMENT OF 
YOUm AFFAilRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINIS-
J1RY OF PARil~'M£N11AcRY AFFAIRS 
(SHRI MUKUL WASNIK): (a) Govern-
ment has passed the Resolutio..'1 constitut-
ing the Committee for National Youth Pr0-
grammes. 

. (b) (i) To suggest policy measures and 
programmes for youth. 

(ii) To advise the Government OIl .... 
sures for the implementation of tho Plaia 
01 ACition of the Nationai You1b POlicy. . 
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(iii) Review the coordination between 
various departments of Central/State Gov· 
ernments and all voluntary organisations I 
other Agencies inv~ved therein; and 

(~v) Provide a feedback on the imple· 
mentation of the National Youth :Program· 
meso 

(c) and (d) The membres on this Com 
mittee are yet to be nominated and there· 
fore, the same is yet ,fo 4le functional. It 
has, therefore, not so far made any recom· 
mendatioll6. 

'CLASS' IPROJECr 

2464. SHRI BOLLA tBULl RAMA· 
lAR: Will the Minister of HUMAL~ RE· 
SOURCE <DEVELOPMENT be pleased to 
state: 

(a) whether the Computer Literacy and 
SttUl:ies in Schools (Class) Project was 
initiated in 1984·85 jointly by Departments 
of Electronics and Education; 

(h) if so, the main objectives of the 
project ; 

(c) ¢he number of schools benefited 
therefrom so fur, State-wise; and 

(d) the time by which "uch facility is 
likely to be provided to the remaining 
sCihools in the States, particularly in 
Andhra Pradesh? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMlENT (DEPARTMENT OF 
EDUCATION AND <DEPARTMENT OF 
CULTURE) (KUMAR! SEUA) : (a) to 
(d) The Computer Literacy and Studies 
in Schools (CL~SS) Pmject was initialed 
in 1984-85 jointly by the Departments of 
Electronics and Education with the 0b-
jective of providing, to the Secondary level 
s!udents, a broad understandi~ of Com-
puters lmd theM' U6e and "hands-on" ex. 
perience and to "demystify" Computer6. 
From 19'84·85 to 1989·90 a total of 2598 
Secondary ISr. Secondary Schools were 
covered under the 'Project. No new schools 
have been added since 199().91. The 
nWllber of schools covered under the Pro-
ject, State JUT wise is given in the state-
ment attached. During the 8th Pian a 

'modified strategy is likely to be ad~ 
for which a budget provision of Rs. 146 

'ilf,~ ~} 
crores has been 8Ilgges.ted. With this pro. 
vision, it will not be possible to cover 
more than 1500 Senior Secondary Schools 
in the countay. To cover ali the schools 
in the country, considerable time and re-
sources are required. The schools wiD, 
therefore, be covered dn a phased manner 
dependiD:ll upon the availability of resour-
ces in ~ subsequent PIlm peri0d5. 

Statement 

Number of Schools Provided with Com-
puters under the Class IProject-state/ fUT-
wise. 

5. No. Name of StatelUt Number of 
, !' l ' I' I. ::;xhooIs covered 

1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Gujarat 
6. Haryana 
7. Himachal Pradesh 
8. Jammu & K'ashmir 
9. Karnataka 

10. Kerala 
11. Madhya Pradesh 
12. Mabarashtra 
13. Manipur 
14. Meghalaya 

'15. Mi20ram 
16. Nagaland 
17. Orissa 
18. Punjab 
19. Rajasthan 
20. Sikkim 
21. Tamil Nadu 
22. Tripura 
23. Uttar Pradesh 
24. West Bengal 
25. A&N Island 
26. Ohandigarh 
27. Goa 
28. Dadra & Nagar Haveli 

29. Delhi Admn. 
30. Lakshadweep 
31. Pondicherry 
32. Daman'" Diu 

159 
11 

112 
150 
153 
64 
39 
52 

1M) 
104 
145 
237 

12 
13 
10 
14 

126 
116 
120 

12 
ISS 
12 

276 
228 

9 
11 
13 
6 

80 
9 
9 
1 
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2465. SHiRl rBlR SINGH MAHATO; 
SHRI OHllTTA BASU : 

Will the Minister of ENVIRONMENT 
AND FORESTS will be pleased to state; 

(a) whether the Subaranarekha Bar-
rage Project of West Bengal bas been 
cleMOd by his Ministry from Environment 
and Forest angles; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
to (c) The Subaranarekha Barrage Project 
of West Bengal was rejected from environ-
mental angle in July, 1989 due to non-
submission of necessary Environmental 
Action Pians. The project does no~ involve 
diversion of a.'y forest land and as such 
no cleal'ance from forestry aspect would 
be required. 

JOINT COMMITTEE ON FERTILISERS 

2466. SHRl PRAKASH V. PATIL; 
Will te Minister of AGRICULTURE be 

plea.sed to state : 

(a) whether Joint Committee on Ferti-
lizers in its recent report have made some 
_ recommendations to the Government; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
implement their recommendations in toto; 
and 

(d) if so, the details thereof? 

THE MlNJSTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b) The 
Ioint Parliamentary Committee on Ferti-
lizer Pricing had submitted recommenda-
tions Tela~ng to the Ministries of Agricul-
ture, Chemicals &: Fertilizers Petroleum & 
N~ura1 Gas, Coal, IFin~, Railways, 
Mll1es and Nan-conventionaa Energy Sour-
ces, _in its Report presented to Padiament 
on Wth August, 1992. 

-----------------------
(c) and (d) Ministries of Agriculture, 

Chemicals & Fertilizers, Mines Railways 
and ,the Ministry of iNon-c~nventional 
Energy Sources have accepted the recom-
mendations for implementation. Ministry 
of Finance ihas implemented Jl106t of the 
recommendations whereas Ministry of Pet-
roleum and Min:s<ry of Coal have not been 
able to implement the recommendations 
pertaining to them citing tecbno-eoonomic 
constraints. 

SUBSIDY ON PHOSPHA l1C FERTI-
UZERS 

2467. SHRI VILAS MUT1'BMW.AR: 
Will the Minister of AGRICULTURE be 
ple:-t-ed to state: 

(a) whether the Government have re-
cently taken a dec:sion regarding higher 
subsidy on pho~phatic fertilizers; 

(b) if .so, the quantum and amount of 
subsidy an:lOunced/proposed to be an-
nounced on t,he phosphatic fertilizers; and 

(c) the details of the subsidy announced 
by the Gover:lInem on various types of 
fert;lizers ? 

THE MINISTER OF STATE IN THE 
MI~ISTRY OF AGRICULTURE (SHR! 
ARVI"iD NETAM) : (a) to (c) The sale 
of decontrolled phosphatic and potassic 
fe nilizers, with coll'Ces~ion to the farmers 
which was initiated in !Ubi 1992-93 is 
bdng continued in 1993-94, with no change 
in the rate of concession for DAP, MOP 
allJ Complexes. However, SSP bas been 
induded in the current year's scheme. The 
details are a6 follows:-

Product 

indigeno~ DAF 
MOP 

indigenous Complexes 
SSP 

Rate of 
Concession 

(Rs. per tonne) 

1000/-
WOO/-

435-9990-
340/-
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StmSlDY ON NON-NITROGENOUS 
FERTILIZERS 

2468. SHRI D. VENKATESWARA 
R.I\O: 

SHRI BOLLA BUiLU 
RAMAV\H: 

Will the Minister of AGRICULTURE 
be pleased to st.ate : 

(a) whetheJ" .he Government have been 
urged to take final decis:on on the modali-
ties to be adopted for the disbursal of 
subsidies on non-nitrogenous; 

(b) whether modalities on fertilizer, sub-
6idies d'sbursal has be~n considered; 

(c) if so. whether the Gove.rumen! ha",e 
considered the view of State Gover.pment 
in this regard ; 

(d) if so, the time by which these 
modalities aJ"e likely to be finalised; and 

(c) the cx:ent to which it is likely io be 
beneficial to the farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRl 
ARVIND NETAM): (a) to (e) The 
scheme for concessional sale of de·control-
led fertilizers to the farmers iniciated in 
RaN 1992·93 is being rontinued in 1993· 
94 with a provision of Rs. 756 crores com-
prisi~ Rs. 356 c[ores for Kharif 1993 and 

-Rs. 400 crores for Rabi 1993-94. The rate 
of concession will be Rs. lOOO!- per tonne 
each for -MOP and indigenous flAP, Rs. 
340 /. per tonne for SSP and be;ween R~. 
435~999/- per tonne for indigenous Com-
plexes. Detailed guideline~ for implemen-
tation of the scheme dur:ng Kharif 1993 
toge:her with the funds earmarked for 
Kharif 1993 hu:. already been intimated to 
all the roncerned Sta:esfUnion Terri-
tories. The -amount e;irmarked for differ-
ent Stale~ iUnion Territories for Kharif 
1993 is ba;;ed o~ the requirements pro-
jec:ed by them and their past trend 0[ 
ronsump!ion. 

P!R-E~RVATlVES A};D FOOD ADDiI-
TIVES FOR ENVIRONMENT FRlENDLY 

PR,oDUcrs 

2469. SHRI SkNAT KUMAR MAN· 
DhL: Will the Minister of ENVIRON. 
MENT AND FORESTS be pleased to 

refer to the a-eply to Unstarred Question 
No. 4125 given on August 4, 1992 and 
state: 

(a) the findings of the Technical Com-
mittee on the prC6ence of artificial colouTli 
a:1d flavours which are deleterious to hu-
man hc'alth; and 

(b) the action taken by the Government 
thereon? 

THE MINIS11ER OF STATE OF THE 
M:INISl1RY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NA'J1H): (a) 
and (b) The criteria for Eee-labelling of 
Food Additives under the &:heme on LJlbe1· 
ling of Enviwnment Friendly IProducts has 
bec:1 no;ified on 15th February, 1993 for 
filing objection;;. 

BACTERIA AS SUBSTITUTE FOR 
·~\reRTILIZER 

24?O. SHRI SAN AT KUMAR MA..c'i-
DAL : Will the Minister of AGRICUL-
TU RE be pleased to state : 

(~) whether bacteria can provide a 
viable solution to the vexed problem of 
cuain" down fe·riilizer sub5idv as reported 
in th~ 'Business Sbandard' OakuUa dated 
July 12. 1993, 

(b) if ~. ~e reaction of the Govern-
ment there!o: and .. 

! c) the steps taken to explore the pos-
,:bilities of developing these bacteria? 

THE M-t.NlS'f~· OF S"DATE IN THE 
~INISTRY OF' ~RICULTURE (SHRI 
ARVLND NETAMJ: (a) to (c) Bacteria 
or 'Bio-fertilizer serve as a good supple-
men:::.rv source of 60me of the nutrient\ 
required by crops. '-However, Bio-fertilizer 
C3.nnot totally repl~ce inorganic fertilizers 
meeting the en,tire nutritional requiremcm~ 
of variom. crops thereby making a substan-
tial impact on the quantum of fertilizer 
subsidy. Bie-fertilizer usage is being pro-
moted as they are cost effective, cro-
friendly, contrihute to soil health. The 
Ministry of Ag;riculture is implementing a 
National Project for Bio-fertilizer for pro-
ducCon, distribution and promotion. Re-
~earoh on improved 5t,rains· of Bio-fertilizer 
etc. Qre be~ng tak.en up by tile Indian 
CoulliCil of Agrioulture 'Resea.roh (ICAR) 
and the Department of Sic-technology. 
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RE: BOMB BLAST AT THE 
HEADQUARTERS IN MADRAS 

8-8-93 

[Translation] 

I iii 
RSS 
O~ 

SHRI MADAN LAL KHURANA 
(South Delhi) : Mr. Speaker, Sir, I would 
like "to draw your attention as well as the 
attention 4f the House to .he tragic bomb-
bkl6t .ha, OCCIll'red at the RSS Head-
quar.ers in Madras on 8th August. Ele-
ven innocent persons were killed and maony 
injured in this explo.ion. This explosion 
is also a part of Bombay and Calcu:ta 
bomb blasts and similar to those explo-
siollB. Whatever bappened in the office of 
RSS in Madrall is the work of the external 
forces. That is why we have demaruled 
for a CB:l inqu1ry in,to it and punsh the 
persons re_"ponsrbie for it. We are de-
manding a CBl inquiry into it because 
there is also possibility that the persons 
involved in this conspiracy are from out-
side Tamilnadu. (Interruptions) 

l1he terrorist activIties are :.noreasing 
beoau.;e of the criminalisa.ion of politics 
in the country. The Government may 
please clarify all to whether .t had prior 
information about the smuggling of RDX 
explosives in Tamilnadu' and if so, what 
ac.ion was taken by the Government 1 
Had .he Central Government exposed the 
conspiratorial alliance for bomb blasts 
between the mafia and the international 
gangs and arres ed them, the recent bomb 
bIas; could have been averted. 

I have one another po:nt to raise that 
Parni Baba, the leader of the Jehad move-
ment in his speech-as referred to in the 
new6papers recently-threatened to blow 
off the RSS office and 'Kanchhi Ma;.b'. It 
was not a mere threat but some persons 
were working in this direction. A bomb 
blast haB already occurred at the RSS office 
and I would I ke to say that 'Kanohhi 
Math' should be saved ... (Interruptions) 

An international agency has been in-
volved in the Madras bomb explosions, and 
they want to destroy the unity and inte-
grity of 1lhe country. Therefore, I would 
like the Government to give a .tatemont 
34-724LSS/94 

on it and save the country. I would alJo 
lh to know the meUUifel bema tabIl by 
the Government to check. the tendency t:A 
criminalisation in politics in the country. 

[English] 

MR. SPEAKER: Is the GovernmeDt 
interested in responding to it? (lnterr",. 
tions) 

MR. SPEAKER: Now, Shri Anbarua 
Era to speak. 

(Interruptions) 
MR. SPEAKER: I will allow you after 

him. 
(Interruptions) 

[Translation] 

AN HON. MEMBER: A CBI inquiry 
should be conducted into it. 

MR. SPEAKER: Look., .here i& no Ute 
to speak like this. 
[English] 

SHRl ANiBARASU ERA (Madra 
Cen:ral): Mr. Speaker, Sir, the ghastly 
incident of bomb blast in the RSS Office 
in Chetput falls in my own constituency, 
that is, Madras Central. It is really vf:KY 
unfor.unate and a heinous crime has beecl 
committed. Whoever it may be, Sir, I 
wj"h the Government of India should tab 
serious steps to find out the culprits. 

Sir, I really appreciate the effective steps 
:aken by ,he Prime Minister by sending 
Shri Rajesh Pilot immedi.a.ely to Madras. 
(Interruptions) I am coming to the point; 
plealle wait for one m <IIute. 

Sir, the Prime Minister of this country 
promp.ly and immedia.ely sent Shri Rajesob 
Pilot whereas the Chief Minister of Taml 
Nadu was more interested in the elec-
tion campaign. Therefore, I appreciate tbc 
steps taken by the Central GovernmenL 
(Interruptions) 

The bomb blast took away the live. ci 
eleven persons. (Interrupt;ons) 

SHRl M. R. KADAMBUR JANAR. 
THANAN (TirunneJveli): It i& natural 
calamity. 

SHIU: P. G. NARAYANAN (Gobicbet-
Hpalayam) : Do not politiciJe this kiad 01. 
an issue (Interruptions) 



527 1l.e: Bomb blD.s1 at the 
RSS H~iulqJlrt", (II 

Miid,.., 

AUGUST 10, 1993 Re ; Bomb bUrst {It the S28 
RSS HeadqllQ/'tf'h in 

MGiINIs ----- -------------------------.- ------'--hli ~ BRA: 1 requliat 
jOd 8PPeal to.my .A1ADMK friends to 
rq,Iy attir 1 tinitb what I want to il!.y. 
;t.t 1.45 p.m. the bomb blast took place-
It was promptly briefed by the Press peo-
ple and !be Government officials to the 
-di.iei Miriister. But the alief MilIlister 
. dKl not understand the gravity of the inci-
dent. She was simply interested in the 
. CIII1Ip8lign for the elections and went a,way_ 
Only after our PM sent the bon. Minister 
of State for Home Shri Rajesb Pilot that 
&he came back. 

SHRiI A. ASOKAJRAJ (Pera.mbalur): 
I .am seriouslo/ objecting to this, Sir_ 

MR. SPEAKER: I am allowialg you_ 

SHRI ANBARASU ERA: This is the 
offshoot of the hatred and venom preached 
by the BJP. This is nothing short of their 
own making. It ill because of the BliP 
preaching hatred . and violence. _ . (Inter-
ruptions) . .. that this incident took place 
in Calcutta. This RDX culture is DOW 
spreading ilIl Tamil NlI>du also. I. there-
f~, appeal all my brothers no~ to resort 
to preaching violence and hatred. Please 
come ~ the path of peace. 1i took away 
_ t.he lives of eleven persons in my COIl6tl-
tuency ... (Interruptions) . " I caution our 

. BJP friends about what is happeniog in 
Bosnia. Let them think about it. I cau-
tion our BJP friends to ·:ake lessons from 
Bosnia and Serbia where Ohristians and 
Mnslims are fighting. Let us not divide 
our society on the basi~ of religion. 

MR. SPEAKER: I think you have done 
it now. 

SHRI ANBARASU ERA: I do not 00-/' rea to HIe enqu:zy by CDI. But at the 
. &ame time I want to inform the Central 
Government that since .. ' 

MR. SPEAKER: Please sit down now. 

SHRI ANBARASU ERA : I do not have 
any objection for investigation by the CBl. 
But at the same time, I want to know wby 
the Chief Minister of Tamil N adu wants to 
pM5 on the baby to the Central Govern-
ment. Is s:he admitting that her Govern-
~ iI incapable of conductiDi the en-
qulry? tlnterruptiOns) •.. •• --- ------_._--- - .. -------'* .. Not recorded. 

Mit. SPEAKER.: Pleue sit doWn ... 
tl you do not fit down, .t u not aoina 
on record now. 

SHRl M. R. KADAMBUR JANAlR.-
THANAN : They are alleging anti-national 
activities to us, Sir . 

MR. SPEAKER: It does not look nice 
to talk to ea.c.h o:her like thill . 

SHRl P. G. NARAYANAN: Mr. 
Speaker Sir, the unfortunate tragic bomb 
blast which occurred the day before yester-
day at Madras killed eleven people and 
injured several persons. It was 'a power-
ful blast which caused extensive damage to 
:he buiJdilli\', also. ![ submit that it is an 
act of anti-n"tionals and it is highly con-
demnable. At this stage we oannot say 
whether RDX was used or not. As soon 
as hear:ng about the blast the Sta:e POlice 
rushed to the SilOt w~th bomb disposal 
squad. 

They recovered all bodies and the injured 
were sent to the hospital immediately. The 
Chief Minis:er hll6 ordered the Crime 
Branch \ CID) to take up the investigation 
:mmedi'ately. She has taken ,all the step6 
to ensure peace in Tamilnadu and that law 
and order in Tamilnadu is well-maintained . 

First, she was under the imprelSSion that 
the incident was a minor one. But on 
reaching D:ndigul, she UIlderstood' the 
severity of the incident. So, she rushed to 
the spot and ~et the injured also. She 
also announced ex-gra:ia amount of Rs. 
one lakh to each of the bereaved family. 
(Interruptions). She has taken all the~ steps. 
Though the State Police ill well-known for 
its efficiency, this ,investigation sbouid be 
entrus:ed to the CBI because thiB blast bas 
inter-Sta:e ramifications. It may be the 
continuation of the Bombay and the Cal-
cutta blasts. It bas links wi:h the March 
explosion. So, it it proper to... (Inter-
ruptions) We are doing. We have imme-
diately ordered investigations. We. h9.ve 
done everythlng (lnte"uptions) 

SHiRl ANBARASU ERA: You are 
Incapable of dOing that. So, you waDt to 
pall it on to the Central GoYemment. You 
bave totally failed. (Inlerruptiom) 
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SHlU P. O. NARAYANAN: We are 
.. able. (Interruptions) Thia Dad of • 
blast occurred becaueo 01. the Gown.-
mont's m'lure to take proper action in tile 
Bombay blast. They have not arrested the 
CIlilprits; t:he important culprits are allow-
ed to escape from Ind"a. They halve not 
taken stringent action against the real cul-
prits., That is why, these kinds o.f blasts 
OCCUlTed in other parts o.f the country. So. 
the action of the Government of India is 
condemnable. (Interruptions) 

SHRI ANBARASU ERA: Sir, what 18 
it that he is saying? (Interruptions) 

SHRI P. G. NARAYANAN: Yes. You 
have not taken proper action in March. 
You have allowed them to escape. (Inter-
ruptions) . The main culprits are allowed 
to escape from India. That is the reason 
t.bat this k'nd of a blast occurred. (Inter-
ruptions) So, I condemn this action. The 
CB'I should take up the invest~gation im-
medi'ate1y (Interruptions) 

SHRI E. AHAMED (Manjeri): Sir, I 
will :ake only one minute. 

MR. SPEAKER: Why is it necessary for 
yon? No. It is not necessary. There are 
other issues; I must take them up. Yon 
are nO! coming from Tamilnadu. Please 
sit down. It is not necessary. There are 
other issues. 

SHRI E. AHAMED: Sir, I will take 
only two ntinu:es. 

MR. SPEAKER: Why is it necessary? 

SHRI E. AHAMED: I may be permit. 
ted to speak for only two minutes. 

MR. SPEAKER: Why? You do not 
know anything. You do not have the pee. 
5OD!ll information. It will not go on record. 
Rease sit down IIlOW. 

SHRl E. AHAMED: ·"'(Interruptions) 

SHM ANNA JOSHI (Pune) : Sir, you 
have lIOt allowed him to tpeak. (lnte"up-
,,_,) 

----------------
•• Mot NCIOI"dId. 

ter, hi Madras 

MR. SPEAKER: PleaIe eit do1wl DOW ~ 
Mr. Ahamed, I cannot compete with .you_, 
'Please sit down. (Interruptions) 

MR. SPE.AK!ER: Mr, Ahamcd, please 
sit down now, Shri Advani may speak. 
( lnterrputions) 

[Translation] 

SHiRl LAL K. ADVANI: (GaaJdbt,. 
na~): MI. Speaker. Sir, day betore 
yesterday a tragic incident took place in 
Madras a!IId when a Congress MOJDba" 
from Tamilnadu was participating in the 
discussion I felt very sorry to ace that 
instead of joining others in oondemning 
the incident, he was using this incident fot" 
at~acking the State Government and the 
RSS. But this will not solve the problem. 
I think that the prevailing situation in the 
coun'ry is favourable to suoh anti-eocial 
elements and they have spread all over the 
country. They are convinced that they can 
easily escape after committing a crime in 
such a vulnerable situa~ion. Yesterday, I 
went there and met the Chief Ministec. 
Governor, the Chief Secre:ary and also the 
police officers. In the prevailiDg circum-
Stances, it is not possible to ascertain wbe-
ther RDX was used or not. However the 
explooon was vezy severe. If at all guil-
10t:ne 6ticks were used, it is surprising that 
two floors of the office building were ~ 
molished. Out of the 11 persons died in 
the incident, tbe two persons could not be 
identified. I saw the body of one per80D 
in :he hospital whose lower pan bad 
b10wn off and the upper part was left. 
His photo has also heen published in the 
newspapers 60 h's relatives may identify 
him. I would like to submit that siJIce I 
feel that the inc:dent is related Bot to 
Tamil N adu and RSS alone, therefore, at 
least those who have been the victims of 
terrorism at one time or the other, should 
no: speak like this. Just IIlOW Sbri Ana-
barasu _ speaking. The Congress peaty 
cannot forget tbat two fonner Prime Mi_ 
ters belonging to their party bad fallon 
victim to this terrorism. Does it moan 
that they were at fault. and dley spread 
hatred. Some bon. Members levelling aile-
811t'OIlS against the RSS and saying tbat 
the RSS bas aeated an atmosphere that 
led to tbe bomb ~ 1ba1 ia ...., 
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I ha"" reque.sted a! 'be very beginning that 
• CltI :nquiry Ihould be ordered into it ... 

[English] 

SHRT ERA AiNlBARASU: I said 'BJP', 
DOt 'RSS' (Interrup/,ons) I said BJ,P prea-
<:bed hatred and violence. (Interruptions) 

SHRl LAL K. ADV ANI: These aile-
garons will be levelled against all ribose 
who become vic:ims of this kind of sense· 
less violence. When even people who have 
been :n your party and who have fallen 
victims are acCU6ed in this manner. whal 
would be your reaction? You realise the 
lensibil'tiee. 

[Translation] 

All those 11 persons killed in the incl-
d.-nt JTIa'l. nOl be very famous as far as 
Bharatiya Janata Party or other political 
parties are concerned but ... 

(English] 

They have been dedicated workers of 
the Rash'riya SwayamseV'ak San.gb. 

[Translation] 

All of 'hem led a dedic'l.tf'd life and 
much more can be said about their life 
IIlory as :0 how they dedicated all their 
li~s in :he service of the country. I met 
the:r family members and felt their pam 
and agony. In 6Ilch a situafon if allega-
tions lI!Te made against them or any pr0-
paganda is made a!!3inst them. i: would 
give rise to resentment and agita'ion. The 
Government should realise this fact. 

Mr. Speoker. S·r. when I propo<ed for 
the CBI i'l1qu'rv into i'. I was aware that 
it WlIJ not poNIS:ble withou' conourrence of 
the St·te Government. When I me' the 
OIief Min:st .. r Jaylalitha the first thing 1 
aaid to her was 'hat I could not say any-
thin!! 'bout 'ts ramifications.' In reference 
to M,dan' Baba s'he said that she was 
aware of the speech delivered by him. I 
hope that an act:on would be taken in tbis 
I'el!3rd. I do not wan' to !!O into tbe 
exact wordmll! or hMUage of the speech 
but there w., a l'eferenCl" of botb the RSS 
and K'Iocbbi Math. Therefore I would 
Jib 1he Government to take action in tbie 

regllrd. At rile same time adequa'e seoa-
rity arrangement should be made. 'n tba 
'KMIoChhi Math'. Because if similar acci-
dent takes place there. the consequences 
will be serious. When asked about the 
CBI inqu'ry, she pointed out :hat though 
the concerned department of the State 
Government was quite effident and could 
do the entrus'ed work however, it m'gbt 
have ramifications outside Tamil Nadu and 
therefore, she Wllll also in favour of it. 
She aJro told that when the bon. Minister 
of Home Affairs went there, she d:scuSlSed 
the mat'er with him but he did not make 
any commitment, because he was not in 
a position to do so. CBI is not under mm 
and the Government will have to take a 
decision in th:s regard. 

I would also like to submit that so 
lon,g as suoh sign-a!os are no: given to such 
elements all over the country. 

[English] 

That crime of th's nature does not pay 
and they are solitarily pun'sbed for this. 

[Translation] 

So long as the Government does not 
give such signal, the prevailing tendency 
canlDot be checked I would like to S:lY 
that there is great resentment all over the 
country because the Government bas not 
taken any appropria'e ac~ion with regard 
to the Bombay and Calcutta bomb blasts 
so far. Last week during the discussion 
on no Confidence Motion. our colleague 
Sltri J aswant Singh ra'sed this ma:ter but 
the hon. Prime Minister did no' feel it 
necessary to give even a si!ll~le word reply 
to i'. The incident of bomb blasts in 
Bombav occurred in Mlrch in wbich 
hundreds of people were killed. At that 
time the Govemme'l1t had promised to 
apprehend the culpri'os and punish ~hem. 

But I'll now no culprit has been appre-
h"nd"d "nd punished bv the Government. 
r do feel that fa;lure of vile Govemment 'n 
de1liTH! with the inc;dent~ of Bombay and 
Calout:a give encouragemen: to such hap-
penings that has occurred in Madras. I 
do no' know lIJ to who are those element. 
but they do get~. There-
fore, the first and foremost thing 1& that 
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unless the culprits arnd the po1it:cian&, 
who have links with them, in the Bombay 
and Calcutta boIIIIb blasts are punished, 
the ~ss would not stop, rather it would 
continue and may lead to disoaslJrous conse-
quences. 

Thi hon. Prime Mi'nister bas referred 
to lawlessness and we all of 116 are wit-
nessing it. Mr. Speaker, Sir, I would 
conclude after making my submission 
about bomb blast. The hon. M:nister of 
Home Affairs and the Chief Minister of 
MaharasMra alleged Pakistan's involve-
ment in it, however, no ev:dern:e or other 
facts were given to the Parliament in !!hili 
regard. Today I would like to submit 

_ that }>!akistan has been interfering Ln the 
matters of Kashmir and Punjab and it 
has aLso been suspected to be involved in 
the Bombay bomb explos:ons. So much 80 

that the hon. Minister of Home Affairs 
and the Chief M:nis:er of the State have 
made this allegation publically. I would 
like the GoverllllWllt to take the House in 
coofidelliCC allid issue white paper on the 
ialvolvoment of Pakistan in spreading ter-
rorism and violence :n India during last 
few Year.I. It would make ~he factual 
posi1ion clear to the people and the House 
and it would strengthen our position in 
the world. With these words I conclude. 

SHRI ATAL BIHARI VAIPA YEE 
(Lucknow): Such an important issue is 
being raised here and the hon. Home 
Minister should have known that tbis ques-
tion will be raised here. Shri Pilot had 
visited Madras but even then be is not 
present in tbe House. Even Sbri Cbavan 
is not here. Who is going to reply on be-
half of the Government? 

(English] 

THE' MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI VIDYA-

ters in M.adras 

CHARAN SHUKLA) : Sir, I will convey 
the feelings of the honourable House and 
honourable Members to tbe Prime Minis-
ter and the Home Minister, I am sure that 
the statement would be forthcoming from 
them on this ma'ter. 

SHRI ATAL BlHARI VAJPAYEE: 
When? (Interruptions) 

SHRI VIDY ACHARAN SHUKLA; As 
soon as we get sufficient material in our 
hand, we will come forward and inform 
the House. We will certainly share the in-
forma~ion with the House ... (Interruptions) 

[Translation] 

SHRI MADAN LAL KHURANA: Such 
a serious incident has happened. When the 
statement is going to be issued? 

MAl. GENERAL (Retd.) BHUWAN 
CHANDRA KHANDURI (Garhwal): 
Mr. Speaker, Sir, please ask tbem at what 
time they are going to make the state-
ment ? .. (Interruptions) 

MR. SPEAKER: Look, if you feel 
happy in speaking, then you can continue 
to do so. 

(Interruptions) 

[English] 

MR. SPEAKER: I cannot allow you 
to talk in this way. Please sit down. Mr. 
Minister, tbe statement has to be made 
today itself. Please get the information 
and ask Minister to make the statement. 

SHRI D. VENNKATESWARA RAO 
(Bapa'la): Mr. Speaker Sir, on 7th 
August, a murder took {'lace in Hyderabad 
in the very heart of 'he city during a 
mar,riage function. The murdered person 
was not an ordinary man. He was a sitting 
MLA and he was a former Minister too. 
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His name was Shri Shiva R.eddy. He was 
an elected MLA for three tenns. He was 
the district head of the Telugu Desam 
Party in Cuddapah District. 

Sir, this man was attacked several times. 
He was first attacked on 8-5-1991 at 
Jammalamadugu in front of the revenue 
office. He was again attacked with. bombs 
in 1992 in front of a police station. He 
pleaded several times with the State Gov-
ernment that he should be given security. 
But the Government security was with-
drawn on 13-7-1992. Later on, he went 
to the court on 9 Dect.mber 1992 seeking 
additional security. The court also ordered 
the Government to give him additional 
security. He made several representations 
to the State Government to implement 
the court orders. In spi'e of all this, the 
Government did not give him any secu-
rity. On Friday, the 6th of August, this mat-
ter came up for discussion in the Assembly 
and he pleaded once again th~t the Gov-
ernment should provide him additional 
security. But the Home Minister of the 
State Government refused to give him any 
additional security. Then all the Opposi-
tion parties in the State Assembly demand-
ed that he should be given additional secu· 
rity stating that while Sarpanchs and even 
those who are below the rank of Sarpanch 
are given security if they happen to be-
long to the ruling party, it is refused to 
opposition party members. even if they 
happen to be MLAs. This representation 
was made by all the opposi'ion parties in 
the Assembly. Finally, the Speaker gave 
an order from the chair that he should 
be given additional security. 

But immediately, within 24 hours after 
this incident in the Assembly, Mr. Reddy 
was killed brutally in the very heart of 
the city in broad dayli!!ht at 12 noon on 
7th of August. The Home Minister of the 
State is also from that district. Before 

implementing the order of the Speaker, h. 
!!eDt a message to the culprits to advance 
their murder plan. So, the murderers, re-
sorted to this ghastly attack in front ot 
thousands of people. This happened with 
the connivance of the State Government. 
The State Government has not reacted in 
any way till now .... (Interruptions) 

SHRI M. G. REDDY (Chittoor) : Sir, 
be is misleading the House. The murdered 
MLA was provided security. He was given 
two gunmen by the State Government and 
he had also kept his own private gunmen. 
Rut on that day, when he left for the 
Galyanamandapam, he asked his gunmen 
to stay back at the MLA quarters and 
attended the marriage alone, without any 
llecurity. Had he taken his security per-
sonnel along wi'h him, this unfortunate 
incident would not have occurred. The 
bon. Member is misleading the House. 
Moreover. the murdered person was also 
involved in several criminal cases. wbicb 
are still pending in High Court and other 
courts. .., (Interruptions) 

SHRI D. VENKATESWARA RAO: 
Sir, anotber MLA. Shri Venkata Rao and 
a former Deputy Speaker of the Lelrisla-
tive Assembly. Shri Suryanaravana Raju 
were also iniured in this brutal attack. 
This is noth;n!!" but a collusion of State 
Government with the killers. I would say 
tbat tbe Government is not discharging its 
duty properly. 

We demand tbat the Home Minister 
should be brou!!ht to book for tbis criminal 
assault and th~ Stat.e Government should 
be dismissed. We also want that a sitting 
High Court Judge should inquire into this 
matter and take appropriate action. 

MR. SPEAKER: You have made all the 
points. Take your seat. I think the Gov-
ernment will make a Statement today or 
tomorrow on this also. 

(InterruptioM) 
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[English] 

. ,PROF. M. KAMSON (Outer Manipur) : 
In the hill district of Manipur, which is 
my constituency, a lot of killings have 
taken place during the past three-four days. 
Within three days about 40 people have 
been killed and 50 houses have been burnt 
rendering so many people homeless. This 
is due to continuous fight between the 
Nag~~ underground and Kukis under-
ground. Because of this violence between 
the Nagas and Kukis so far more than 
1000 houses have been burnt and more 
than 150 people have been killed. I would 
request, through you, that the security 
forces should be put in all these areas so 
that they can curb the activities of these 
two forces equally. These two forces are 
in touch with the neighbouring countries 
and so they are a threat to ~ national 
integrity. I. therefore, request that the 
security forces should be asked to suppress 
the activities of both these groups and not 
incite one tribal group against another. So 
far as our knowledge goes, the neighbour-
ing countries--I do not want to name them. 
you know very well whom I mean-have 
a great interest in this fight between the 
two groups. Some countries are helping 
the Kuki undergrounds while the other 
countries are helping Naga undergrounds. 
These neighbouring countries are supplying 
a lot of heavy arms and ammunition to 
them which poses a great threat to the 
security of our country. Therefore, secu-
rity forces should be asked to take action 
against both these tribal groups. 

MR. SPEAKER: If I have allowed you 
to speak, that does not mean that you 
should prolong your speech. 

PROF. M. KAMSON; Sir, the Home 
Minister should come here in this House 
and make a Statement today itself so that 
we are assured that something is being 
done. This is a very important matter as 
thousands of innocent people are being 
killed in the bill district of Manipur. 

SHRI YAiMA SINGH YUMNAM. 
(Inner Manipur) : Sir, in Manipur, there 
is no security at all. There is panic among 
the people. As Prof. Kamson has said, 
within the last three days a number of 
people have been massacred. The people 
have been killed not only by the gun fires 
but also have been attacked with swords . 
The activists surrounded the village and 
then burnt the houses. Anybody who tried 
to come out was fired by gun. Even the 
children and women were also not spared. 
It is because of the fued between the 
Kukis and Nagas. This is happening in 
the hill area. If it is left like this. Mani-
pur will be flared up. Even in the valley, 
there had been heavy killings. It has be-
come a daily feature to kill somebody. 
The insurgents are killing people; the 
extremists are even taking advantage of 
this situation ... (Interruptions) 

MR. SPEAKER: This is not a regular 
speech. You are aetraeting the attention of 
the Government to this particular incident. 
Please you be very brief. We had agreed 
that at 12.30 p.rn. we will be completing 
this aC:ivity. I have allowed a Calling 
Attention Motion on a very impor~ant issue 
which you wanted to highlight. You beaJ 
that also in mind. 

SHRI Y AlMA SINGH YUMNAM : Sir, 
whenever I rose and whenever I wanted to 
say something I was always put to such 
limitations. This problem had arisen in 
the North-Eas:em region. If it happens 
in Tamil Nadu or if it happens in Maha-
rashtra or some other State, you allow 
everybody to speak but when it happens in 
Manipur, you are not allowing. Why ? 
I do not like this. Taking advantage 01 
this situation, political killings are laking 
place. So many killings are taking place 
in Manipur. What are you doing? Why 
did not the Government come out with a 
statement? Why are they not taking mea· 
sures to bring normalcy in the State? 

Please allow us to express our feelings. 
(t is because I am also a Member of the 
House. 

MR. SPEAKER: Yes. That is wby ] 
allowed you. 
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SHRI Y AlMA SINGH YUMNAM: 1 

belong to the North-Eastern region. Please 
don't think only for the bigger States, you 
think for the smaller States also. This is 
what I wanted to say. 

[Translation] 

SHRI ATAL BIHAR! V AJPA VEE 
(Lucknow); Mr. Speaker, Sir, I have 
given a notice of Calling Attention Motion 
today morning. The House does not want 
that our friends from North-East should 
develop the feeling that as they are living 
in far-off places, any incident can take 
place there and neither the country nor 
this House will take any notice of it. That 
is why. I gave a notice to the hon. Speaker 
today morning. 

Mr. Speaker, Sir, near about 150 persons 
have been killed there till now. A bloody 
struggle is going on between the Kukis and 
the Nagas. Innocent people are being 
killed there. A number of Houses have 
been demolished. But neither the Govern-
ment of Manipur is able to take stringent 
measures nor any effective step has been 
taken to check the Naga rebels. I would 
request that this issue should be discussed 
in the House. The hon. Speaker may allow 
the Calling Atten:ion. 

SHR! GEORGE FERNANDES (Muzaf· 
farpur); Mr. Speaker, Sir, this House 
should respect the feelings of the Members 
from Manipur. This country has always 
adopted an indifferent attitude towards the 
North-Eas'ern States. Manipur is the recent 
example of it. It is being said here that 
130 persons were killed there. But this 
House has never discussed about the num-
ber of soldiers killed there during the last 
six months. There is no control over the 
entire More Road, which comes through 
Burma to our country. But this fact has 
never been discussed in the House, Criminal 
elements are active there and a situation 
of terrorism in the form of civil war is 
prevailing there. They are not fighting 
witb the Centre, but there is a situation 

of infighting between the iI)habitant4 itself. 
Mr. Speaker, Sir, if the questions are raised 
here about these issues, the Home Ministry 
does not have any answer and the repre-
sentation of Nor:h-Eastern States is 80 

scanty that they cannot raise their voice 
effectively in this regard. So, alongwith 
Shri Atalji, I would also request the hon. 
Speaker that this issue should be discUS4SCd 
in the House. This issue is not limited 
only upto Manipur, but is concerned with 
the entire-North-Eastern Region also. 
On one band, there is a situation of terro-
rism and on the other hand, the menace 
of drugs has overtaken the entire popula-
tion there. Who are trying to destroy the 
entire population of the north-eastern 
region? We cannot overlook the impor-
tance of this region in the security of our 
country, otherwise we will have to face the 
consequences. This matter may be taken 
up for discussion in the House in any way. 

• [English] 

MR. SPEAKER; I was about to say 
that. 

SHRI SOMNATH CHATTERJEE (Bol-
pur): Very very important issues have 
been raised today. All the three issues are 
important. You have already directed the 
Government to make statemenls on them, 
on the Ta'illil Nadu incident and the 
Hyderabad incident. Ghastly incidents 
have taken place. He condemn them and 
we demand stringent action and proper 
investigation. 

So far as Manipur is concerned, cer-
tainly, apart from the fact that the mCl-
dents are very serious, the feeling of aliena-
tion which is there, apparently there, we 
may deny it, but that is a dangerOliS feel-
ing of alienation. Therefore, every step 
should be taken by the Government of 
India-and this House should concern it-
self probably more frequently and in a 
more, coordinated manner-so that tbis 
feeling is not there; and their problems 
are attended to. 
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{English] 

RE: CONSTITUTIONAL CRISIS ARIS-
·ING OUT OF THE ORDERS BY THE 
CHIEF ELECTION COMMISSIONER 

POSTPONING ELECTIONS IN THE 
COUNTRY 

SHRI SOMNATH CHATTERJEE (Bol-
pur) : The other matter on which I have 
given you a notice is also a very serious 
matter because there is a continuing cons-
titutional crisis in this country. There had 
been a commitment and a statement made 
by the hon, Minister of Parliamentary 
Affairs, namely, that the Government was 
going to approach the court. The state-
ment was made on 'he 5th that they were 
going to approach the court tomorrow; 
thaL was 6th; and he categorically stated: 
"We arc seeking stay and we hope that 
we will get it". My definite information 
is that no prayer for stay was made at all; 
no application was made in writing, not 
even an oral prayer was made by the 
Government of India. Solemn assurance 
was given on the Floor of this House. The 
crisis is continuing. This is the first time, 

1ieve, subject to correction, under 
• High Court, elections are being 

held at the highes' forum of this country-
legislative forum, Rajya Sabha elections 
were held und;:;: court order, Assembly 
elections were held under court order, 
Council elections were held under court 
order. 

We had a discussion in your Chamber. 
All parties were there. There was a total 
inaction. It seems that-as I have said 
elsewhere-it is a ves'ed interest, the Gov-
ernment has a vested interest in the matter 
being prolonged and dragged so that-l 
do not know' what arrangement they are 
coming to with the Election Commission-
it is being said that there will be a refe-
rence to the Supreme Court under Article 
143; and quid pro quo some election will 
be permitted to be held. We have no 
litatement from the Government; we have 
no response from the Government. Gov-
ernment has accepted on the Floor of this 
House the opinion given by the learned 
3S-724LSS/94 

Attorney-General. Thereafter, there 'ia:ilo 
iCOpe for a reference to the Supreme Court. 
[f the Government was under some d(\Ubt. 
if the Government could not make uP'. itl 
mind, then the question could have baeD 
sent to the Supreme Court. 

What is going to happen? How is !hi. 
CriSIS gomg 10 be solved? We have met 
Rashtrapatiji. A number of Opposition 
Pades have met the hon. Rashtrapatiji. 
We said, we are even prepared to cooperate 
with the Government in passing the Cons-
titution (Amendment) B;ll or any other Bill 
that may be necessary to resolve the crisis. 

This country is waiting from the 2nd of 
August. Today is the 10th of August. The 
entire electoral process has come to a halt 
Parliamentary democracy is under severe 
~train. I cannot think of any greater cons-
titutional crisis in the recent years. But 
the .Government is si ting like a Sphinx; 
either they are unable to think or they are 
unable to come to a decision; they are not 
taking the Opposition Parties into confi-
dence. What is going to happen in tbis 
country I would like to know, through you, 
from this Government? Why did not the 
Government apply for a stay in spite of 
the clearest assurance given on the FlOO! 
of this House? (lntaruptions) They must 
consult with regard to this. 

SHRI SAIFUDDIN CHOUDHURY 
(Kat\\'a) : We want to know in catego-
rical terms from the Government whethel 
they are going to take a decision about ;he 
multi-member Commission, which is al-
ready provided in the Constitution. 

SHRI BASUDEB ACHARIA (Bankura) • 
(t is a breach of privilege of the Membera 
of this House. 

SHRI SAIFUDDIN CHOUDHURY: 
Why are they delaying on this? No action 
has been taken by the Government. We 
cannot allow this. (Interruptions) 

SHRI BASUDEB ACHARIA: What 
action the Government has taken? A 
statement was made by the Parliamentary 
Affairs Minister. (Interruptions) 

SHRI TARIT BARAN TOPDAll 
(Barrackpore) : We want to know what 
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direction you have given to the Govern-
, ment. It is a contempt of House com-
mitted by the Minister. (Interruptions) 

SHRI BASUDEB ACHARIA: The 
Minister has very categorically said that 
they would approach the Supreme Court 
and would ask for stay order but after 6th 
what steps Government has taken in this 
regard. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, Will you allow this to 
continue? (lnterruptions) 

MR. SPEAKER: Shri Somnath Chat-
terjee has put the mat: er very clearly before 
the House. You should not have tbe 
pleasure of just putting the same thing 
again and again. 

(Interruptions) 

MR. SPEAKER: Let me direct, , , 
(Interruptions) 

MR. SPEAKER: If all of you sland up 
together and speak, what can we do? 

(Interruptions) 

MR. SPEAKER: Please sit down and 
understand that there was one very impor-
tant matter on which the senior members 
of tbe House had expressed their views. 
Let us not mix these issues together. Let 
us take up one by one, We are supposed 
to be the highest institution in the country 
which make down the laws for others. 
Should we not follow our own rules? 

(Interruptions) 

MR. SPEAKER: If you are going to 
talk like this then you can talk like this, 

( Interruptions) 

MR. SPEAKER: I cannot compete with 
you in talking like this. 

(l nterruptions ) 

MR. SPEAKER: I am about to say 
something. They should sit down. If the 
members want to say that something should 
be done according to the rules then they 
should not stand up, they should sit down. 

[Translation) 

SHRI ATAL BIHARI V AJPA YEE 
(Lucknow): Mr. Speaker, Sir, I would 
also like to s'ay a few words in this regard. 
On that day in response to my question, 
Shuklaji had replied that they were going 
to the Supreme Court and would ask for 
a stay. But they did not move the Supreme 
Court. Even if they moved, they did not 
ask for stay. 

[English] 

SHRI SOMNATH CHATTERJEE: 
They are not even parties. They are just 
intervening. 

SHRI SAIFUDDIN CHOUDHURY: 
They have insulted the House. 

SHRI TARIT BARAN TOPDAR: You 
are the custodian of the prestige of the 
House. (Interruptions) 

i Tram/ation] 
SHRI ATAL BIHAR! VAJPAYEE: 

Whatever was assured in the House was 
not actually implemented. My complaint 
is not to the hon. Minister only, but I have 
to make some request. 

MR. SPEAKER: Do you also have any 
complaint against me ? 

SHRI AT AL BIHARI V AJPA YEE: I 
have no complaint against you, but I want 
to make a request, .. 

MR. SPEAKER: No, you can also com-
plain against me. 

SHRI ATAL BIHARI VAJPA YEE : 
When this issue was raised that day, what-
ever you had expressed in the end was 
very meaningful and had showed your far-
sightedness. The Government should have 
[!ot the message from it that if it does not 
take effective steps to end this Constitu-
tional deadlock and the Court also delays 
this issue, the House which is the Supreme 
body in its own functioning will use its 
power and find out some solution in this 
regard. Mr. Speaker, Sir, do you not think 
tbat that time has come 'J 

MR. SPEAKER: I will tell you after 
talking with them. 
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SHR! ATAL BIHAR! VAJPAYEE: As 
it was mentioned just now that a meeting 
I'.'US held in your Chamber and it was 
advised to take the opinion of the Supreme 
Court. In the light of the opinion ex-
pressed by. the Attorney-General here, I 
think that there is no peed to take the 
opiniozl of the Supreme Court. We have 
expressed our objections on the statement 
given by the Attorney General. We can-
not accept this situation that the Election 
Commission should be guided by the Gov-
ernment. We all know how the election 
was conducted in Assam. 

[Translation 1 

MR. SPEAKER: Loknath Ji, please sit 
down. As you know, as per rules, when 
one member is speaking ano:her member 
should not stand up. Why do you need 
to be told time and again? Please< sit 
down ... , (Interruptions) 

[Ellglish] 

MR. SPEAKER: Shri Lokanath Choll-
dhury, please sit down. 

, 
SHRI LOKANATH CHOUDHURY 

(Jagatsinghpur) : Let me make my sub-
mission. 

MR. SPEAKER: I will call you. YOll 
can go on making your submissions. I 
h:lVe no objection. 
[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: 
Mr. Speaker, Sir, Supreme Court's advice 
is to be taken on this issue. I would like 
to know whe'her the Government have 
decided anything about it and what does 
the Government want to do in this regard? 
How is th:s impasse going to be resolved? 
The Hous(, should be taken into confidence 
in this regard. As I said, an opportunity 
to hold a discussion on it should be given. 

SHRI tAL K. ADV ANI: A promise 
has been broken. 

SHRI ATAL BIHAR! VAJPAYEE: 
Shri Vidyacharan Shukla has gone back 
on this word. 

[English] 

SHRI NIRMAL KANT! eHA ITERJEE 
(Dumdum) : What are you trying to con-
vey to them? it is a simple point. Where 
is the scope for arguing? Ask them a 
straight question, what they are going to do. 
[Translation] 

SHRl ATAL BIHARI VAJPAYBE: I 
am eDforcing... (Interruptions)... All of 
you are speaking alter your leader has 
SlH)ken. What were you doing? .. (Inter-
ruptions) . .. It is a serious matter. If I 
wish I can bring a Motion for breach of 
privilege, but the matter :s so delicate, I 
believe, the interests of tbis House and our 
own interests are safe in your hands. The 
Government must be ~ked to give a clari-
fication in this regard. The clarificat'on 
should be clear. Otherwise, Mr. Shukla 
would be pulled up. He may move the 
Court later, but first, he wonld be put in 
t'he dock here. 

SRRI VISHWANATH PRATAP SINGH 
(Fatehpur) : Mr. Speaker, Sir the concern 
expressed here does not relate to the 
House alone. You have yourself under-
stood the problem and we have full con-
fidence that the Government will definitety 
take appropriate action. But it is d'stres-
sing that the Government, illstead of tak-
ing the House into confidence, as per your 
instruc'ions they are taking it very lightly. 
[t was not within their rights to do so. 
If they have introduced those matters, then 
they Me answerable whether the matters 
put before the House were correct or 
false. It becomes their duty to explain 
the spirit with which they put those mat-
ters. A doubt was ex.~d on that very 
day that a big const:tutional impasse had 
been created. :Bu~ they are making it look 
like a small personal rift among some 
private people. Is the Government going 
to intervene or not? It was said at that 
time that the Government would also be-
come a party to it. So far I can remem-
ber, it was categorjca11y stated that the 
-Government would be a party to it. Then. 
lVhy were they not a party to it? To-
day, tbey say that they were mere inter-· 
veners and not a party to it, Seooodl.y, 
it was stated that they would seek: a stay 
and move the Court and it was said ri8ht 
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in front Df you. Then, i· was not raised 
later on. They should g;..-e a clarification 
as to why the facts were m'squoted bece. 
[t is not Sbri Seshan who has put a stay 
on democracy, rather it is they who have 
put a s:ay on their min:!s. They repeated-
ly seek the adv' ce of the Supreme Court, 
One final reference .should be given to say 
tbat this Government is not capable of 
'U1lning the country. A case should be 
filed in the Supreme Court under Rule 
143, There is no other alemaf'Ve before 
this Government. You said that this prob-
lem is not ouly judicial but execufve and 
legiiila~ive.· What is the role of bhe Exe-
cutive im It? What are they doing. Such 
a cons'itutional impasse cannot be tole-
rated Categor'cal instructions &hould be 
issued to them :0 know as to what are 
they doing in thdr Executive capac·ty. 
The Members in this House represent the 
polit.k:al will and the mandate of the 
coun:cy. This polit'cal helplessness and 
inertia being shown by the representatives 
in whom the 90 crore Indians have vested 
their power, is no: being tolerated by the 
masses. They should be made to give the 
reasons for misquofng the fac:s and the 
action which is being proposed to be taken 
by them. 

[En~lish] 

SHRI LOKNATH CHOUDHURY 
(J,a.gatsin?b,pur): Mr. Speaker, Sir our 
OOIlntry has never faced such a constitu-
tional crisis before. Sir, you had taken 
initiative and called all the leaders. They 
reached a consensus. Bu' the Government 
it s:ilI .silent on the consell5us. When this 
'i8sue was raised aga.in, the Government 
gave a statem~nt_ '0 which we did not 
agree. The M'nister categorically stated 
m 11's House that they will go to the 
Supreme Court. But 'he Government have 
not !!'0De to the Supreme Court 60 far. In 
sp'te of the commhmen~ given to this 
HOU8e by the Goverumen: that they will 
go to the Supreme Court. They have not 
gone to the Supreme Court. I would like 
to know whether it is a b1'each of privilege 
011 the plrt of the Governmen~ or not. 

When this issue was d'scussed last time 
in the House, Sir, you gave a histor'c rul-
ing, which was hailed by all sides .. The his.. 
toric: rulinn W86 that th's problem is not 

only judicial but it is executive and legisla.-
tive also and thereby you observed indirect-
ly that the executive has something to do .. 
But the exeout've remains mum. I would 
like to know if the Governmen: is paralys-
ed or the executive is a pa'l1y to this con-
st;tlltional crisis. That is the doubt which. 
has come to everybody's mind. 

S'iT, the Minis:er of Parliamentaey Affai'rs 
had made a s~atement im this House but 
had not implemented it and he had via-
I'Med it. He should come under priv:~ege. 

Thirdly, this Government is a paralysed 
Government, which is not act:ng to solve 
suob a constitu~ional crisis and like other 
iIlsues, it is delaying this issue also. We 
[Ire say.'ng that this crisis is the worst 
CrI&lS in ollJr his:ory. On many issues, 
even on Ayodhya and other issues this 
Government always took time and ' neyer 
acted, which puts the nation 'nto a crisis, 
Sir, the Government is paralysed in its 
mind, in its action and in i:s approach to 
the national in:erests and Consnu~ion. It 
is a matter of great concern, which the 
nation should :ake into consideration and 
S:r. I urge upon tbat your ruling ... 

MR. SPEAlKER: Please do not repeat. 

SHRI LOKNATH CHOUDHURY: Sir, 
you should al&D see that your ruling i~ 
enforced. 

!MR. S~EAKER: Okay, is that your 
direction to me? 

(Interruptions) 

SHRI BASUDElB ACHARIA (Ban-
kura) : Sir, 'he Minister would respond to 
this is&ue (Interruptions) 

[Translation] 

SHRI MANORANJAN BHAKTA 
(Aandaman and Nicobar 16I.ands): Mr. 
Speaker, S:1'. I would like to add some-
thin:g to what the former Prime Minister 
Shr: V. P. Singh and other Members have 
9aid. It is a fact tha: the decision taken 
by the Elec'ion Commission bas created a 
cris's in the country in its wake and the 
bon'bJe Mmbers of all the parties should 
coosidor that 80 far 86 the electio. arQ 
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CO!1<:erned, B1ection Commission i. sup-
reme in the country. So, we will have to 
make sure :hat he 6I1joys all the powers. , , 
(Interruptions) . .. Let me speak, please. 1 
;am no-t disturbing YOll. (Interruptions) 

13.00 hrs. 
\ 

I, therefore, feel that the matters relat-
t'lllg to !his procedure should not be decid-
ed 'n a haste. I want to make a sub-
mission :hat there was a three-member 
Election Commission at the time of Rajiv 
Gandhi but the V. P. Singh Government 
rever!ed back to one member Election 
Commission. Now, those ve~( people are 
demanding a mu1f-memMr Elecfon Com-
tnJs&lon. Did they not find it necessacy 
during their tenure? 

,I, l'herefore, submit that this is a serious 
matter and i: should not be dealt w:th in 
a has:e. The Governmen: should make a 
'statement on the present s:1uation. Actu-
ally, the Government should ba,ve given a 
suo moto statement even before the Mem-
bers demanded it. 

It is my submission to all hon. friends 
'that this is a serious matter without con-
-cerning allY parfcular party. 

It is a law and order situation and no-
tbing should be done which might create an 
atmosphere of distrust. 

SHRI NITISH KUMAR (Barh) : Mr. 
Speaker, Sir, certain honourable Members 
have e:JCpressed their com:ern in this re~rd. 
( would like to br'ng to your notice tbat 
all the hon'ble Members have receivel a 
le,Her on behalf of the Elec:ion Commis-
~ion alongwith a printed copy of the 
orders of :he Chief Election Commissioner 
and the annexure contains a correspon-
den<:e that took place hetween then the 
Cabinet Secretary and the ChIef FJecfon 
Commissioner and the Prime M:nistcr. 

Mr. Speaker, Sir, from all these papers 
it becomes clear to bon'ble Members tha: 
the Chief Election Commissioner ~ways 
acted under Rule 324(6), demanded ex-
planations from the Government and br'ef-
ed the Prime Minister about it. Mr. 
Speakor. Sir, these things are happening 

l>ince April but the Prime Minister .' 
treated them casually. The Election Com--
m's5ioner has not Is&ued any order out of 
the blue. The news-papers have kept us 
informed. When the elections had been 
pos:poned till 18 December it resulted in 
a constitution'll crisis, The electorate were 
deprived of their right to elect the:!T re-
presentatives. We had expressed our con-
cern here about the cons:'tutional crisis. 
The more important thmg i8 that he re-
peatedly informed the person holding such 
an important post as that of the Pr:me 
Minis:er and sougiht a statement from him 
time a.nd a.gai'l1 but no !IIlCh statement Wl1S 
given by the Government. That's why this 
cr'sis was created. This is not less im-
poortan:. You had made some meamngful 
ollservat 'ons two days bact that if it is 
not decided by the Executive then it would 
be finally decided by the legislative. 

'Mr. Speaker, Sir, the whole matter ill 
before you. And the way Mr. Shukla 
treats :his House does not need to be 
repeated, At first he sa'd that he would 
move the court for seeking a stay but did 
not. The motion of priv'lege6 iB being 
discussed in this regard. Mr. Shukla will 
no: change his ways unless you in:ervene_ 
We aTe all expressing our concern :n the 
HO'USe and so you are, yet, no action is 
taken. Now the Executive is not lIkely 
to take any action. And, I trunk tbe 
Congress Party is going to be the ' final 
beneficiary. The Congress Party is not io 
favour of elections. The Congress Party 
has its own inner dts regarding Mr. 
Sharad Pawa,r and they will find 11 way to 
nominate him, though that is a different 
matter and is not open for discuss·on. But 
it is clear that the Congress Party is the 
final beneficiary. They want to postpone 
the electIons. This atWude is against the 
country, parliamentary process and the 
Constitution. You are requested to inter-
vene and exercise your powers to tide the 
conntry over this constitutional criBis. 

[English) 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI VIDYA· 
CHARAN SHUKLA) : Sit, you have ex-
pressed the common concern of 1110 :ao... 
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and of all the parties on the basis of whiCh 
you convened a meeting of all party lea-
ders wh'ch was also attended by the Prime 
Mini5ter of India. Afte. discussin,g this, 
we were considertng this matter along with 
the officers and experts from the Law 
Ministry about this matter when il was 
told that this matter had aga'n been raised 
in the House. And then I came to the 
House and informed ttle House that we 
were discussing this matter -and we will 
move-whatever has been reported in the 
record; that I am not denying. That is 
8CCUlfatel'Y reported there. I said we will 
move the Court for stay. We were hope-
ful of getting that stay. After I went back 
from here, the informafon was received 
by us that the stay of the Election Com-
mit;s'on's order was given by the Oaloutta 
High Court and the Madras High Court 
and the Bombay High Court. Actually the 
Bombay High Court had g;iven it earlier. 
(Interruptions) K'ndly hear me. :I will 
answer an the questions that you have. 

The Bombay High Court had gi'Ven the 
&tay earlier. When we were discussill<g it, 
the information about stay being granted 
by the Madras High Court and the Cal-
cutta High Court came a little later. S'mi-
lar petifons lIlfe moved in the Gujarat 
High Court and the Patna High Court. 
These five High Courts are seized of the 
matter. They have stayed the orders of 
the Chief Election CommiBsioner and in 
all these States the elect'on process is g0-
ing on, on the basis of the s~y granted 
by the H'gh Courts. Now the election 
pr~ in the country has not come to a 
halt. It is going on because of the stay 
orders given by the Cour~s. (Interruptions) 
Let me give you the information tbat you 
are asking me and then I am available to 
answer all the quest:ons that you ask. 

After getting this information we decid-
ed not to approach the High Court for 
stay because the stay were already given in 
various High Courts. 

SHRI SOMNATH CHA'ITERJEE (Bol-
pur) : Was it High Court or Supreme 
Court? What impression did you give? 
(Interruptions) 

SHRiI VIDYACHARAN SHUKLA: 1 
baid that we would like to move the Sup-
reme Court and get the stay. But whe·n 
We found that simillllf stays have been 
given by the High Courts, then we decided 
not to move the Supreme Court for stay. 
(Interruptions) 

I had said we would like to do that. 
But later on the decis'on was cha.~ be-
cause we got the information that· other 
High Courts have stayed. (Interruptions) 

SHRI vtSHWANATH 'J.'!RATA,P 
SINGH: Sir, that is not the point. The 
point is actually the Government is leaving 
everything to the fate of private l'tigatioo 
and is not ready to take the re!lpOllBib:tity 
and intervene in these forums. That is 
the poi'nt. (Interruptions) 

SHRI VIDY ACHARAN SHUKLA: Let 
me tell my point. After we got the news 
of the stays that have been given by the 
High Courts, we dec'ded not to move the 
Supreme Court. Secondly the Supreme 
Court also made lliIl observation that tbe 
Chief Election Comm'ssioner m1l!lt come 
up with a considered opinion before tibe 
Supreme Court of India on the 13th. 
They were given that direction h'Y the 
Supreme Court. On that bas's the Chief 
Election Commiss'bner is going to make a 
submission to the Supreme Court of India 
on the 13th of this mon.th. 

Sir, this is an unconfirmed report but 
we are told that it Special Leave Petition 
has been moved today in the Supreme 
Court by tbe Chief Elect'on Commis-
gioner. This is the infOmlla.fion we have 
received. I am not standing here to say 
that that has been done or not. But this 
unconfirmed report was also g'ven to us. 

Sir Dipankar Gupta, the Solicitor Gene-
ral of India intervened on behalf of the 
Union Gqyemment in the Supreme Court 
and he put forward the Central Govern-
ment's point of view there. 

Ultimately it was decided that we will 
wait for the submission that the Chief 
Election Commissioner has to make to the 
Supreme Court of India. And on the 
basis of it we will then take up the matter 
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-- ---------
witb. tJbe Supreme Court in the ~ of 
this developina situation. I would like. to 
as&UlI'e my colleagues here that th~ elcctl~n 
process in West Bengal, in. Gu~arat, m 
Maiharasht~a and in Madras IS gomg on. 

SHRI SOMNATH CHATTERJEE: Not 
after Shri Sharad Pawar has withdrawn 
~ petition. How is it going on? 

S,HRI VIDYAOHARAN SHUKLA; It 
is going on. 

SlHRJ SOMNATH CHATI'ERJEE: 
How is it going on, because the stay oroer 
operates ? 

SHRJ VIDYAOHARAN SHUKLA ; 
May I say to my lawyer friend Somnath 
Chatterjee ... 

SHRI SOMNATH OHATTERJEE ; 
We have been told that. .. 

SHRI WDYAOHARAN SHUKLA : 
I am completing it.. Let me complete it. 
If I don't give enough information, then 
you can ask for it. 

It was offered on behalf of his client, 
i.e., Mr. Sharad ,Pawar, by his lawyer, Shri 
Nariman ,;·hat he is prepared to withdraw 
his petitic}U if the permission is given for 
the plea etc. But accord:,ng to my infor-
mat:on, J am speaking subject to correc-
tion that that petition has not been with-
drawn so far. This is the position today 
:>t Lhis tUue. Upto now I have ...• 
[Translation] 

SHRJ SOMNATH CHATTERJEE ; 
Dissolve lhe election Comm:ssion. The 
Electon Comntission has notb.ing to do 
with the High Court and the Supreme 

Court. •. 1':'''' 
[English] 

SHRI VIDYACHARAN SHUKLA : 
Sir, when the Supreme Court makes an 
observation that the Chief Election Com-
missioner must come .and g1ve his point of 
view on this particular thing-on 13th they 
fixed a date on whioh he is supposed to 
give this information. High Courts had 
taken certain actions on tb.i6 matter. Then 
it was not considered later on that it is 
not proper for us to move the Sup£eme 

Court for the BY which bas already been 
given by three· High Courts and two more 
High Courts are seized of the matter 
where 60IDe similar petitions have been 
moved. And I would like to say, Si:, 
that we have no vested interests in thIS 
cri&is to ,go on. We Waalt this crisis to be 
resolved and it was clearly stated so by 
the Prime Minister in the Meeting that 
w,as convened by you flhat there is no 
question of quid pro quo and I will :re-
quest the hon. Member particularly Nitish 
Kumarji to clear his mind and thinking 
on this mat.ter that there is no question of 
any d: fference of opinion between the bon. 
Member siting on that side and this side, 
we are all anxious that a proper system 
and proper law should be laid down and 
proper conduct of election should take 
place in a manner which doeIi not oast 
doubts on the impartiality of ei:her the 
State Government's cand:d.ates or the Chief 
Election Commissioner or his conduct of. 
the situation. As Shri NiUish Kumarji has 
said that for many months he had been 
agitating on certain poilts on which he 
had some correspondence with the Govern-
ment which has been made available to all 
the Members, and, they bad the benefit of 
knowing the entire background of this 
crisis. This cris:s bas not developed be-
cause of any inaction. This crisis has 
developed because of certain differell'CeS in 
approach and difference of opin:on, inter-
pretation of the various statutes and if 
there is any difference in such things, they 
have to be resolved by d:SCU6lSion between 
the s:'3tutory authority concerned and the 
Government and that we are try,ing to do. 

As far as this matter is CODCel1lled, the 
question of the Congress being benefited 
is so far away from truth. Actually hurt-
ing the process is hurting the C~ngreM 
more than any other Party. We are not 
at all being benefited by this. We want 
this process to go on and therefore, Sir, 
[ wouid request you, we w:JI have to wait 
until the .next hear:,ng takes place before 
the Supreme COUrt which will be on the 
13th and the opinion of this bon. House 
is being represented in the Supreme Court 
by the Solicitor-General of India and he 
has got all the material that we have pro-
vided w;.tb him and he will certainly bring 
forward the viewpoint of the Govcrnme.nt. 
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.As far .. the st.IiIY is ~, il have 
~od to him under what ~ 
I had made the Statement and under what 
circumstances the stand that we had pr0-
posed to take had to be changed. This is 
what I have to say, Sir. (Interruptions). 

SHRI SOMNATH 
We w<lnt a clarification. 

CHATTERJEE : 

SHRI NJRMAL KANTI CHATTER-
JEE: S,r, I am on a po:n·t of order. 

:tdR. SPEAKER: Is there any point of 
order at this poin·t of time? 

SHRl NIRMAL KANTI CHATTER-
JEE: Yes, Sir. I am asking Ii question. 

'MR. SPEAKER: To whom are you 
uking the question? 

SHRl NIRMAL KANTI CHATTER-
JEE: I am asking this question to the 
Minister through you, and to you also. 

MR. SPEAKER: Under what rule you 
can do that ? 

SHRI NIRMAL KANTI OHATTER-
JEE: That rule which refers to the state-
ment of the Minister. A Minister has 
made a statement on one day &aying that 
he will do a certain thing. Now, he does 
oot do ~hat thing and he does not come 
to the House on h-s own saying that I am 
unable to do what I have promised to the 
House. In 01liI' paper today, there is 00 
reference that the promise has not been 
kept for whatever reason. There is no 
mention that the Minister of Parliamentary 
Afliairs wm make a statement on what he 
had said on the 6th of August. So, what, 
IliDder tibis rule, should be punishment 
meted out to the M.nister? 

MR. SPEAKER: Under which rule are 
you talking about? 

SHRI NIRMAL KANTI OHATTER-
JEE: I want to benefit £rom your wisdom, 
because upto now we were referring to the 
constitutional crisis. Sir, the problem now 
is, it is the cris's of the Parliament. Please 
allow us, the Members of this side of the 
House to treat at least our colleagues 
of the Cabinet !'auk of that bench with 
honour and with respect !IO that we can 

consider them to be our oaaeagues -whO 
axe simultaneously tryiI18 to uphold 'the 
prestige of, what you referred to as, the 
h.gbest iu!Xitution in the country. I want 
your ruling on this. 

MR. SPEAKER: What ruling do you 
want? Which provision of law is violated ? 

SHRl NIRMAL KANT! CHATTER-
JEE: 111m not talking about law at all. 

MR. SPEAKER: Then, woot are you 
talking about? 

SHRl NIRMAL KANTI CHATTER· 
JEE: I am referring to the rules. 

MR. SPEAKER: Let me know which 
portion of the Constitution has been 
violated ? 

SHRl NIRMAL KANTI CHATTER-
JEE: The Minister makes a statement and 
he does not do anything. So, what kind 
of punishment is provided for that? 
(I 1Iterruptions) 

SHRI SOMNATH CHATTERJEE: Sir, 
I want to seek a clarification. Is it the 
intention of the Goverument of India that 
this matter will have to be resolVed only 
through Courts? I would like to know 
'hat very categorically. Let us assume that 
there is no Stay Order ultimately. Stay 
Orders are vacated by the Supreme Court. 
It can very well vacate the Stay Orders 
passed by the High Courts. Then, the 2nd 
August Order will be revived and there 
will he no elections. What will happen to 
the so-called ongoing elections? 

Sir, this is a very serious matter. Sup. 
posing the Stay Orders are confirmed by 
the Supreme Court, then elections will be 
held under the orders of the Court. Then, 
what will be tbe functions of 'be Election 
Commission? I would like to know that. 
Is this a matter to be resolved by judidal 
processes? As you said, Sir, very cor-
rectly-with all humility I agree with you-
this is not only a matter for judicial de' er-
mination. The Executive has to take a 
decision and tbe Legislature, if necessary, 
bas to intervene. Therefore, will this mat-
ter depend on the exigencies of a Court 
litigation? How elections, in future, will 
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be held? Who will hold these elections 
and in what manner? What will be the 
ambit of the rights of the Elec.ion Com-
mission in this country? Can the entire 
elect,ion process in this country be stalled 
by an Election Commissioner? These are 
very important matters and until lhey are 
decided, nobody can control. We cannot 
confrol the Supreme Court and the Govern-
ment cannot control the Supreme Court, as 
it ought no: to control. Therefore, if it 
takes two months, three months or four 
months, we cannot dictate to the Supreme 
Court. Then the whole matter will remain 
in Limbo and we can only proceed with ,he 
conclusion that future elections will not be 
held in this country till the 18th of Dec-
ember, because, Sir, except the ongoing 
elections, no other election can be directed 
to be held by any agency other 
than the Chief Election Commissioner 
in this country. In future, no elec-
tions will be held because the Courts 
cannot direct the holding of elec-
tions. The Courts have only stayed the 
operation of an Order preventing the con-
tinuing of elec ions, because after the elec-
tion process had started, the Chief Election 
Commissioner halted it. That temporary 
halt has been removed by temporary 
Orders. 

Is the Government satisfied with this? Is 
it the solution of the problem? This has 
to be dealt with. 

I would like to know from the Govern-
ment how did they take the hon. Speaker'S 
ruling and observations which we believe, 
are of far reaching importance for a solu-
tion of the crisis that has developed in 
this country. What is your response to the 
ruling? 

SHRl LAL K. ADV ANI: This issue has 
arisen today essentially because of the 
assurance given by the Minister of Parlia-
mentary Affairs to the House in response 
to what Shri A. B. Vajyapee had suggested. 
Listening to the speech or the sta.ement 
made by the Minister just now, it would 
seem that, a~cording to the Government, 
the deadlock that was crea:ed has been 
practically resolved by the High Court, 
something which I cannot agree. I do not 
think that the deadlock was confined only 
36-724LSS/94 

_-----_-----
to these ,byelections. Ai we have poime4 
out on the very first day, the order laid. 
"So long as the Government is adamant ill 
respect of its interpretation of article 
324 (6) and is not willing to accept the 
Commission's interpretation or is not will-
ing ,0 judicially determine it, there should 
be no electIOns including these byelections". 

All of a sudden, we listen to the Mim.-
ter telling us that because of the High 
Court has given this stay-Bombay High 
Court, Calcutta High Lour" Madras High 
Court have given-theretore, we did not 
think it necessary even to come to the 
House. In fact, he should have come to 
the House on 6th August. After all, on 
the 5th August evenmg, if you came to 
know what (Jovernment in its Wisdom 
thought that these High Court judgements 
are suffiCient and there is no need 01 ful-
filling the prom.se given LO the House that 
we shall move ,0 the St;pr"me Loun for 
vacation of this order, or tor stay of this 
order, you should have come on the 6th 
itself. 

I can tell you yesterday I was in Madras 
and the Chief Mmlster told me that though 
the Single Judge has given a stay, he was 
inclined no. to proceed further and he was 
thinking of referring the matter to a 
Bench because he was not w.lling to take 
all the responslbdity so that tor all prac-
tical purposes, the deddlock continues. 
And yet here we see, the promIse is no, ful-
filled b"cause they say, after the High 
Court judgements, the deadlock seems to be 
practically solved and there was nothing 
for this Government to move the Supreme 
Court. 

This is a totally unconvincing reply and 
it only confirms the feeling of this House 
that there has been a categoflcal breach of 
promise. 

SHRl VlDY ACHARAN SHUKLA : 
Actually, there is no difference of opinion 
between the Opposition and the Govern-
ment as far as this particular mat,er iI 
concerned. 

SHRI VISHWANATH PRATAP 
SINGH: There is very basic difference of 
opinion. There is a fundamental differenc:c. 
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SHRI VIDYACHARAN SHUKLA : 

There'is a broad agreement on this, which 
was actually borne out by you.· I would 
like to clarify that we are bound by your 
ruling and we follow the ruling or what-
ever observations that you have· made in 
this matter. 

When I talk of the stay, what I have 
talked of the stay, it was of the temporary 
stay. It was not for resolving the dead· 
jack. (Interruptions.) 

Whenever we think about it, we alway~ 
take your advice on this. We take your 
advke with full respect. Your advice is 
always available to us. We have never said 
anything contrary to such things. (lnter-
ruptions). 

When 1 have said about the Supreme 
Court, we wanted that the temporary stay 
should be taken so that the election process 
is not halted. When we found that the 
stay has already been given, the kind of 
stay that we wanted from the Supreme 
Court has already been given by various 
High Courts. It has been given by the 
other two High Courts also. Five High 
Courts have given this order. Therefore, 
we deCIded not to move the matter in that 
manner. 

Secondly, the question of deadlock 
comes. That is not a permanent solutioD. 
We all know, this is not a permanent solu-
tion. It is only ongoing process of elec-
tions which has been halted. That has 
started moving now because of the tempo-
rary stay order which the High Courts 
have given. The permanent solution has 
to be found and we can do something 
about this, when the matter is brought up 
in the Supreme Court of India. 

When the Chief Election Commissioner 
comes there with the suggestion to the 
Supreme Court of India, at that time, we 
will have to take a stand on this matter 
which will resolve this crisis. When the 
Supreme Court gets the response from the 
Chief Election Commissioner, then only we 
will be able to go to the Supreme Court 
and I can assure the hon. Members of this 
House that our stand will be in consonance 

with thejr feelings. There is no dificrence 
between your feelings and our foelinp as 
far as this particular matter is concerned. 

SHRI CHANDRA SHEKHAR (BaUia): 
have no quarrel with the han. Minister. 

He has every right to change his, mind 
every minu~e. That has been the preroga-
tive of this Government. They are not 
able to form their opinion on any crucial 
or critical matter. 

The hon. minister has been repeatedly 
saying that there is no difference of opinion 
between what he says and the Opposilion. 
I am not at liberty to discuss what hap-
pened in your Chamber. When all the 
Opposition leaders were present-fortuna-
tely or unfortunately, I was also present 
there-this matter was discussed in detail. 
I shall leave it to the Chair to give his own 
judgment and his own impression. What 
I ask is whe,her the impression that we got 
in that meeting has been f1ilfllled or even 
an initial step has been taken by the Gov· 
anment in that direction. I do not know 
what prompted the han. Minister to make 
a statement. I was not present here. When 
I saw it in the press, I w~s not very much 
satisfied with it because the executive can-
note derelict its own responsibility. I do 
not know whether my friends will be 
happy or unhappy. But the situation was 
the same before 6th of December when 
the Government of India all the time was 
referring everything (0 the Supreme Court 
and the judiciary.. Executive has certain 
responsibility. They say that the Chief 
Election Commissioner will go with his 
point of view before the Court and they 
will react. Election Commission has, as I 
(old you that day, given its categorical 
charge-'beet against your Government. 
You are known before the whole world 
that you are in the way of the proper 
functioning of the Election Commission. 
You are not allowing the free election. 
Have you to say anything on this point? 
I want to know whether the Government 
is satisfied with this situation that till the 
judiciary comes to their rescue they will 
not even defend themselves. 1 do not have 
any expectation from you that you will 
defend the Constitution, the Parliament 
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and the high norms of parliamentry be-
haviour. But cannot you defend your OWIl 
.~r not? 

This is not the Government of Shri P. Y. 
Narasimha Rao. This is the Government of 
India, He is the Prime, Minister of this 
cOUfltry. The opinion is there in the whole 
world that here is the Government which. 
according to constitutional authority, is not 
allowing free and fair elections. We are 
concerned about it. You have not come 
out even with a word. What have you to 
say on this? What have you said on that 
day in the Chamber? What have you said 
on the floor of the House? How have 
you changed your mind? It· is for the 
people of this country and for the Members 
of Parliament to judge. It is your respon-
sibility. With all humility. I can say, that 
on certain critical matters you will have 
to m~ke your own observations. If you say 
there i, no difference bcween the Govern-
ment and the Opposition, it means there is 
no hope for this country. 

SHRI SAlFUDDIN CHOUDHURY 
(Katwa) : What came out of this? 

SHRI T ARIT BARAN TOPDAR 
iBarrackpore) : What is the result of this 
discussion? \Vhat are we to understand 
from it? 

SHRI SOMNATH CHATTERJEE (Bol-
pur) : You are presiding over this House 
and this Constitutional crisis will continue 
and we will be sitting here. 

SHRI TARIT BARAN TOPDAR: You 
give your ruling. 

[Tralls/ation] 

SHRI LAL K. ADY ANI: Mr. Speaker, 
Sir, the hon. Minister should have apprised 
the House on 6th itself of the opinion of 
the Government that it does not intend to 
move the Supreme Court after the High 
Court judgement because nothing is clear 
in the newspapers. On 5th evening. we 
were thinking that lhe Government might 
have moved the Supreme Court. But when 
we enquired, we came to know that no 
application had been filed. Had you ex-
plained it on the 6th morning that the 

Election Commissioner 
---------------------

Ministry of Law and you in your wisdom 
have decided that there was no need to 
move the Supreme Court, the matter would 
have ended there. Today, at least you 
should have expressed your regrets for not 
fulfilling your asusrance and could have 
given reasons thereof. But you are not 
ready to do that aho. 

I English] 

SHRI SOMNATH CHATTERJEE: I 
have ascertained from lawyers who 
appeared in that matter that no prayer was 
made. 

SHRt T ARIT BARAN TOPDAR: The 
hon. Minister is well aware of the fact that 
the Government is on bail. 

SHRI BASUDEV ACHARIA (Bankura) : 
The hon. Minister is well aware of that 
fact. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) : Why don't you take up this 
responsibility? 

SHRI SOMNATH CHATTERJEE (Bol-
pur) : There is one more fact. It is very 
important. The Government of India is 
only an intervenor before the Supreme 
Court. An intervenor cannot even ask for 
a stay before the Supreme Court. It is 
well-established that only a party can do 
it. They have not even bothered them-
selves to become a formal party. They have 
not initiated any proceedings. The decision 
of the Election Commissioner could have 
been challenged substantively by the Gov-
ernment of India by a Special Leave Peti-
tion on its own. Nothing has been done. 
(Illterruptiolls) 

[Trallslation] 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, the Prime Minister does not 
take the decisions and .... *,. 

""'Not Recorded. 

[English] 

MR. SPEAKER: It is not going on 
record. 

SHRI TARIT BARAN TOPDAR: It is 
a deliberate lapse. 
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MR. SPEAKER: On two points, I have 
to say something. On Manipur, I have to 
say that the Government should make a 
statement, please. The Vie'IliS expressed by 
the hon. Members also be taken into 
account while making the sta'ement. 

As far as this issue is concerned, I think 
it is not always good for the Speaker to 
go on saying things on matters like this. 
The Speaker should also restrain himself 
in pronouncing his decisions or judgements. 
AU the same, if I have understood what 
you have said on the floor of the House, 
it is this that the steps that can be taken 
to hold the election should be taken. This 
is what you wan'ed to' convey. If the elec-
tions have to be held, they should be held. 

The second thing which, if I have under-
stood correc'ly, is this that steps which can 
be taken should be taken to see that the 
stay order given by 'he Election Commis-
sion is removed, For this. you can have 
a recourse to the court of law or you can 
use your own machinery to see that it is 
withdrawn. As to how it has to be done. 
it is for the Government to decide. 

The third point whkh comes out of this 
is the interpretation of Article 324(6). 
And, interpretation of Article 324(6) is 
something which cannot be done by the 
Government. It is some'ing which cannot 
be done by the Parliament__.Jl}so. It bas to 
be done by the judiciary only. If it is done 
by the Judiaciary at the apex, it is the 
proper tbing. I hope that the final pro-
nouncemen' on the authority will come 
from the Judiciary. 

I think the House feels concerned be-
cause the constitutional crisis should not 
be continued. Anything which certainly 
can be done in this respect should be done 
by the Executive. I am sure that 'he sys-
tem which we are following in India has 
the resilience to solve tbese kinds of pro-
blems. Maybe, there is a time and yet I 
do feel that it will be solved. 

(Interruptions) 

13.33 hrs. 

PAPERS LAID ON THE TABLE 

EXPLANATORY STATEMENT GIVING 
REASONS FOR 1M MEDIA TE LEGIS· 
LATION BY THE CONSUMER PRO-

TECTION (AMENDMENT) 
ORDINANCE, 1993 

[English] 

THE MINISTER OF CML SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI A. K. ANTONy) : 
I beg to lay on !he Table an explanatory 
statement (Hindi and English versions) 
giving reasons for immediate legislation by 
the Consumer Protection (Amendment) 
Ordinance, 1993. [Placed in Library. See 
No. LT-4276/93] 

NOTIFICATION UNDER WATER (PRE-
VENTION AND CONTROL OF POLLU-
TION) CESS ACT. 1977; ANNUAL 
REPORT AND REVIEW ON THE 
WORKING OF THE PADMAJA NAIDU 
HIMALAYAN ZOOLOGICAL PARK, 

DARJEELING FOR THE YEAR 
1990-91 ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) (ON BEHALF OF 
SHRI KAMAL NA TH) : 

(a) A copy of the Notification No. 
G.S.R. 377(E) (Hindi and English versions) 
published in Gazette of India dated tbe 16th 
April. 1993 making certain amendments to 
Schedule I to the Water (Prevention and 
Control of Pollution) Cess Act. 1977 under 
sub-section (2) of section 16 of the said 
Act. 

[placed in Library. See No. LT -4277/ 
93] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Padmaja Naidu Himalayan Zoological 
Park, Darjeeling, for the year 1990-91, 
alongwitb Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government OIl 
the working of the Padmaja Naidu 
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Himalayan Zoological Park, Darjeeling, 
for 'he year 1990-91. 

(3) Statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the papers mentioned at (2) above. 

[Placed in Library. See No. LT-4278/ 
93] 

N01tIFICATIONS UNDER ESSENTIAL 
COMMODITIES ACT, 1955 ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : I beg to lay on the 
Table-

(1) A copy each of the following Noti-
fications (Hindi and English versions) 
under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) The Fertiliser (Control) (Amend-
ment) Order, 1993 published in Notifi-
caHon No. S.O. 354(E) in Gazette of 
India dated the 3rd June, 1993. 

(ii) S.O. 355(E) published in Gazetted 
of India dated the 3rd June, 1993 making 
certain amendments in the Order pub-
lished in Notification No. S.O. 977(E) 
in Gazette of India dated the 9th Nov-
ember, 1987. 

(iii) S.O. 396(E) published in Gazette 
of India dated the 18th June, 1993 
making certain amendments in the Order 
published in Notification No. S.O. 
977(E) in Gazette of India dated the 
9th November, 1987. 

(iv) The Fer~iliser (Control) (Second 
Amendment) Order, 1993 published in 
Notification No. S.O. 397(E) in Gazette 
of India dated the 18th June, 1993 .. 

(2) A copy of the following papers 
(Hindi and English versions) under section 
619A of the Companies Act, 1956:-

[Placed in Library. See No. LT-4279/ 
93] 

(a) (i) Review by the Government on 
the working of the Karnataka Cashew 
Development Corporation Limited, Man-
plore. for the year 1984-85_ 

(il) Annual Report of Kamataka 
Cashew Development Corporation Limit-
ed, Mangalon~, for the year 1984-85, 
aloogwith Audited Accounts and c0m-
ments of the Comptroller and Auditor 
General thereon. 
[Placed in Library. See No. L T-4280/ 

931 

(bl 0) Review by the Government on 
the working of the Karnataka Cashew 
Development Corporation Limited, Man-
galore, for the year 1985-86. 

(ii) Annual Report of the Karnataa 
Cashew Development Corporation Limit-
ed, Mangalore, for the year 1985-86, 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-4281! 
93] 

(c) (i) Review by the Government 00 

the working of the Karntaka Cashew 
Development Corporation Limited, Man-
galore, for the year 1986-87. 

(ii)Annual Report of the Karnataka 
Cashew Development Corporation Limit-
ed Mangarole. for the year 1986-87, 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-42821 
93] 

(d) (i) Review by the Government on 
the working of the Karnataka Cashew 
Development Corporation Limited, Man-
galore, for the year 1987-88. 

(ii)Annual Report of the Karnataka 
Cashew Development Corporation Limit-
ed, Mangalore, for the year 1987-88, 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General-thereon. 

[Placed in Library. See No. LT-4283! 
93] 

(e) (i) Review by the Government on 
the working of the Karnataka Cashew 
Development Corporation Limited, Man-
galore, for the year 1988-89. 
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(ii) Annual Report of the Kamataka 
Casbew -Development COrporation Limit-
ed, Mangalore, for the year 1988-89, 
alongwith' Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

(3) Five statements (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (2) above. 

[Placed in Library. See No. LT-4284/ 
93] 

ANNUAL REPORT AND REVIEW ON 
THE WORKING OF THE HIMACHAL 
PRADESH AGRO INDUSTRIES COR-
PORATION LIMITED, SHIMLA. FOR 

THE YEAR 1991-92 ETC .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) (ON BEHALF OF 
SHRI S. KRISHNA KUMAR) : I beg to 
lay on the Table--

(l) A copy each of the following papers 
(Hindi and English versions) under section 
619A of the Companies Act, 1956:-

(i) Review by the GOivernment on the 
working of the Himachal Pradesh Agro 
Indusries Corporation Limited. Shimla. 
for the year 1991-92, 

(ii) Annual Report of the Himachal 
Pradesh Agro Industries Corporation 
Limited, Shimla, for tbe year 1991-92, 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English ver-
sions) sbowing reasons for delay in laying 
the papers mentioned at (l) above. 

[placed in Library. See No. LT-428SI 
93J 

ANNUAL REPORT AND REVIEW ON 
THE WORKING OF THE TECHNICAL 
TEACHERS' TRAINING INSTITUTE, 

WESTERN REGION, BliOPAL FOR 
THE YEAR 1991-92 ETC. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) : 

(1) (i) A copy of the Annual Repon 
(Hindi and English versions) of the 
Technical Teachers' Training Institute, 
Western Region, Bhopal for the year 
1991-92, alongwith Audited Accounts. 
(ii) A copy of the Review (Hindi and 
English versions) by tbe Government on 
the working of tbe Tecbnical Teachers' 
Training Institute, Western Region, 
Bhopal, for the year 1991-92. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the papers mentioned at (1) above. 

13.34 hrs. 
MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have to 
repon the following message received from 
the Secretary-General of Rajya Sabha : 

"In accordance with the provisions of 
rule 111 of tbe Rules of Procedure and 
Conduct of Business in the Rajya Sabba, 
I am directed to enclose a copy of the 
Consumer Protection (Amendment) Bill, 
1993, which has been passed by tbe 
Rajya Sabha at its sitting held on the 
5th August, 1993." 

13.34~ hrs, 
[English] 

CONSUMER PROTECTION (AMEND-
MENT) BILL AS PASSED BY 

RAJYA SABHA 

SECRETARY-GENERAL: Sir, I lay on 
the Table the Consumer Protection (Amend-
ment) Bill. 1993. as passed by Rajya 
Sabha on the 5th August, 1993, 
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CALLING ATIENTION TO MATTER. 
OF URGENT PUBLIC IMPORTANCE 

Narmada Sardar Sarovar Project 

[Ellgli~h] 

SHlU CHITTA BASU (Barasat): Sir, 
I call the attention of the Minister of Water 
Resources to the following matter of urgent 
public importance and request that he may 
make a statement thereon :_ 

"Issue relating to Narmada Sardar 
Sarovar Project for review and rehabili-
tation measures and Government's reac-
tion thereto." 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
UAMENTARY AFFAIRS (SHRI VID-
Y ACHARAN SHUKLA) : The Central 
Government constituted on 6th Oct. 1969 
under Section-4 of the Inter-State Water 
Di~putcs Act, 1956 the Narmada Water 
Disputes Tribunal (NWDT) to adjudicate 
upon the water dispute regarding the inter. 
State river, Narmada and the river va,~ley. 
The NWDT investigated into the matte,r 
referred to it and gave its Award on 7th 
December, 1979. The NWDT Award was 
notified by Government of India on 12th 
December, 1979, whereupon it became 
final and binding on the parties to the dis-
pute. The Award specified quantum of 
utilisaJble waters to be shared by the four 
States of Gujarat, Madhya Pradesh, Maha. 
rashtra and Rajasthan. The Tribnual 
speciiied in detail, various provisions for 
effective resettlement & rehabilitation 
(R&R) of the Project Affected Persons 
( PAPs) due to the submergence behind 
{he reservoir in the States of Maharashtra, 
Gujarat and Madhya Pradesh. Some ot 
these provisions are as follows : 

( j) Allotment of a minimum of 2 hec-
tares of irrigable land to each land-
ed oustee. 

(ii) Allotment of house plot free of 
cost to each oustee family, measur-
ing 18.29' m X 27.42 m (60 ft. X 
90 ft.). 

(iii) ReaetiIemeit & ~i1i~ amnl 
of Rs. 7 SO j - per family in additimJ 
to grant-in-aid of Rs. 500/- per 
family. 

(iv) Compens~tion for land and houses 
as per Land Acquisition Act. 

(v) Provision for specified civic ameni-
ties. 

1 he project has been planned, designed, 
approved and is being implemented by the 
Party States in conformity with the Award 
parameters. There have been persistent 
demands for improvement of R&R measur· 
es and a review of the project which is al 
an advanced stage of implementation 
According to Clause 16 of the final ord::r~ 

of the Tribunal, the parameters of share~ 
of utilisab(e waters by the Staes, FRL, 
MWL of the reservoir and FSL of Nava-
gam Canal are made subject to revieW at 
any time after a period of 45 years from 
the date of publication of the decision of 
the Tribunal in the official gazette. Accord-
ing to Sub-c1ause-6 of Clause-ll relating 
to submergence, land acquisition and re· 
habilitation; alteration, amendment and 
modification of any of the provisions of 
the Clause-ll is permitted by agreement 
between all the Party States. 

Vario~s provisions of the R&R package 
stipulated by the Award have been signi· 
ficantly liberalised by the States of Gujarat, 
Maharashtra and Madbya Pradesh during 
implementation as per States policies. 
These packages are being implemented by 
the States in a coordina!ed manner in 
consonance with progress of construction. 

The Resettlement & Rehabilitation Sub-
!!roup of the Narmada Control Authority 
comprising States representatives and Non-
Government Organisations (NGOs) under 
the Chairmanship of the Secretary, Union 
Ministry of Welfare monitors the imple-
mentation. 

Discussions were initiated towards end ot 
June, 1993 on all issues related to the 
Sardar Sat oval' Project A five membet 
group was constituted by an Office Memo-
randum of Ministry of Water Resources 
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on 3-8-1993 for contin\lini these discus-
sions. The Memorandum was sliahtly 
modified on 5-8-1993. The group ha& 
already 5tarted functioning and is required 
to give a report to the Government within 
a period of three months. Copies of the 
two Memoranda are enclosed as Annex I 
& n. 

ANNEXURE-l 

F. No. 6f4j93-PP 

Government of India 

Ministry of Water Resources 

New De:hi, the 3rd August, 1993. 

OFFICE MEMORANDUM 

Subject : Constitution of Group to con-
tinue discussions on Sardar 
Sarovar Project (SSP). 

The Ministry of Water Resources, Gov· 
ernment of India hereby constitutes a "FiVe 
Member Group" to continue discussious in, 
itiated during end of June, 1993 on all 
issues related with the Sardar Sarovar 
Project. The Group will continue to 
function till further notification. The 
Group will have following composition: 

1. Dr. Jayant Patil, Member, Planning 
Commission Government of India-
Convenor. 

2. Shri L. C. Jain, Former Member, 
Planning Commission, Government of 
India. 

3. Dr. Vasant 
viser (S&T) 
India. 

Gowarikar, Former Ad-
to Prime Minister of 

4. Prof. Ramaswamy R. Iyer, Centre for 
Policy Research, New Delhi. 

5. Dr. V. C. KUiandaiswamy, Vice. 
Chancellor, Indica Gandhi National 
Open University, New Delhi. 

The Group will have followiDa workin, 
procedure: 

(i) Status : The Group will hold diBcus-
sions with different opinion groups 
and will make a consensus report to 
the Government of India within a 
time frame to be decided by the 
Group. 

(ii) Visit to the Site : The Group will 
visit the Project area, if necessary. 

(iii) Venue: The Group will hold dis-
cussions in New Delhi or if req~ir
cd in proje<-t area. 

(iv) Discussions: All concerned opinion 
groups can request for and make 
presentation and give their sugges-
tions in writing to the Group. 

(v) ExpenditUle : TA and DA will be 
paid to the non-official members of 
the Group as per Government 
rules. 

(vi) Secretarial assisJance : It wilJ be 
provided by the Ministry of Water 
Resources, Government of India. 

The Group will frame any additional 
modalities, if required, in consultation with 
Government of India. 

The consensus report will be considered 
after receipt, by the Government of India 
within two and a half months. The Gov-
ernment may refer the report back to the 
Group for reconsideration of any I of the 
issues. 

Sd/-
(A. K. BARUA) 

Under Secretary to.the Govt. of India, 
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ANNEXURE-II 

F. No. 6/4193-PP 

Government of India 

Ministry of Water Resources 

New Delhi, the 5th August 1993 

6FFICE MEMORANDUM 

Subject : Constitution of a Group to con-
tinue discuss;ons on Sardar 
Sarovar Project (SSP). 

The Ministry of Water Resource,. Gov-
ernment of India hereby constitutes a 
"Five Member Group" to continue the re-
view rliscllssions initiated during end of 
June, 1993 of all issues related witil tr-c 
Sardar Sarovar Project. The Group will 
continue to function till further notification. 
The Group will have following composi-
tion . 

1. Dr. Jayant Patil. Member. Planning 
Commission. Government of lndi .. -
Convenor. 

2. Shri L. C. Jain. Former Member. 
Planning Commisioll. Governmcllt of 
India. 

3. Dr. Vasant Gowarikar, Former Adv;-
sor (S&Tl to Prime Minister of 
India. 

4. Prof. R~maswamy R. Jyer. Centre 
for Policy Research, New Delhi. 

5. Dr. V. C. Kulandaiswamy, Vice-Chan-
cellor, Indira Gandhi National Open 
University, New Delhi. 

The Group will have following working 
procedures : 

(i) Function: The Group will hold dis-
cussions with different opinion 
groups and will make a report to 
the Government of India within a 
time frame to be decided by the 
Group or three months which ever 
is earlier. After presentation of the 
Report to the Government it will be 
released to the public within one 
month. 

(ti) Visit to tire Site : The Group v.iH 
visit the Project area, if necessary. 

37-724LSS/94 

(iii) 

(jvj 

(vI 

Vawe : The Group will hold dis-
cussions in New Delhi or if tequir; 
ed in project area. 

Discussions : All concerned opinion 
groups can request for and make 
presentation and give their sngges-
tiom, in writing to the Group. 

£oxpcnditu/,( 
puid to the 
the Group 
rules. 

: TA and DA will b;! 
non-olficia!: members of 
a~ per Government 

("'j) Secreluriol oJ.liS/alice : It will be 
provided by the Ministry of Water-
Resourc",. Government of India. 

Tile (iwup '"ill frame any additional 
modalities. if required. in consultation with 
Government of India. 

The report will be considered after re-
ceipt. by the GC'verr;ment of India within 
two and a half months. The Govern-
m"nt may refer the report back to the 
Group for reconsideration of any of the 
issues. 

This supersedes Office Memorandum of 
eVell no. dated 3rd August. 1993. 

Sd/-
(A. K. BARUA) 

U,ldcr 5ccrelM) to th" Govt. of India. 

[Tralls/alioll] 

SHRI HARISINH CHAVDA (Banas-
kantha) : The Government has added 
something therein on the 5th. What is 
Ihat'? 

Mr. SPEAKER: The Member whose 
name has been included in the list can only 
ask the question and he too can ask only 
one question and cannot make a speech. 

(Interruptions ) 

lEIlRlishl 

MR. SPEAKER: I will read out the 
rule for you and if you do not follow 
that then. I cannot held it. 

SHRI CHITrAo BASU : It is too·much. 



S7S Re: Calling Atten-
tion 10 .J1UlIIer o/" 
Urgent p"plic im· 

porta flee 

AUGUST 10, 1993 Re: Culling Atten- 576 
tion to matter (If 
Urgellt Public im-

portance 
----_----------_--- ------- -- - ------- -- ----- -.------ -- ---. ---- - - ----

MR. SPEAKER : What is too much? 
What do you mean by too much? You 
make the rules, you do not follow it and 
you say it is too much. 

SHRI CHITTA BASU : That is not the 
question. You can say that the Member 
lWly complete his question within five or 
six or eight minutes. Otherwise, there is 
DO need for asking any questions. 

MR. SPEAKER: You have to ask a 
question please. I will read out the rule. 
You have to follow the rules. You make 
the rules for the entire country but, you 
do not follow it yourself. 

SHRI CHITTA BASU : Mr. Speaker, 
Sir, you may say that the Member may 
take five minutes. That is all. 

MR. SPEAKER : I will read OUt the 
rule for you. 

SHRI CHITTA BASU : If you say olle 
question, tben that one question can take 
ten minutes also. Any way, I do not 
like ... 

MR. SPEAKER: You shall have to fol-
low the Jules. Otherwise, I will be dis-
continuing this method of allowing the 
Calling Attention! Motion. I am repeating 
it and it is fOIl the benefit of all of you. 
If you want a pointed response from the 
Government, the Calling Attention Motion 
is the device. You have to follow it 
aa-.ording, to the rules. If you do not 
follow it according to the rules and if five 
Members are to be allowed and each of 
'~ern is speaking for five or ten minutes. 
then, J cannot have this Calling Attention 
Motion luxury in the House. Now, the 
rule says that : 

~A member may. with the previous 
permission of the Speaker, call the 
attention of a Minister to any matter of 
urgent public importance and the 
Minister may make a brief statement 
()(" ask for time to make a statement 
at a later bour or date : 

Provided that 110 member shall give 
more than two such notices for any 
,?Jle ~ttin¥. 

There shall be no debate on such 
statement at the time it is made but 
each member in whose name the item 
stands in the list of business may, with 
the permission of the Speaker, ask a 
clarificatory question and the Minister 
shall reply to it at the end of !t'Uch 
question. 

Provided that names of not more than 
five members shall be shown in the list 
of business." 

These are the rules made by you ar.tl 
you aTe expected to follow them. I am 
also bnund by them. And if you follow 
the rules, you will have many more Calling 
Attention Motions nno YOll will pinpoint 
the Government. But, if you do not 
follow the rules, you will have the luxury 
of making long speeches, getting nothing 
from the Government. 

SHRJ CHITTA BASU : Sir, I will agree 
with the ruling that you have given. But, 
I think, We have got a r.ight of sc~klng 
clarification. 

MR. SPEAKER ; It is a ciarifica!ory 
question. These are the rules; you make 
the rules for the entire country. 

SHRl CHITTA BASU ; I shall seek a 
clarification. 

MR. SPEAKER : My point is, yon make 
the rules for the entire country, you ex-
pect them to follow it and jf they do not 
follow, you penalise them. But, you do 
not follow the rule you made for your-
self. 

SHRI ClllTIA BASU : Sir, I cannot 
change the rule now. But, anyway, I 
want to seek certain clarifications from the 
GOV~lDment. 

MR. SPEAKER: "Certain!" Please 
come out with one quetion. You are a 
senior Member and I should not like to 
ICmin!l you about all this. 

SHRI CHInA BASU: I want some 
clarifications. You cannot say that I should 
(lsk only olle clarification. If you say 
that it should be only one question, then. 
let all this be taken as one clarification. 
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MR. SPEAKER: This is the rule 
pease. 

SHRI CHIIT A BASU : That is all right. 
Firstly, 1 want to have this clari.'lcation and 
I also want to make my position clear 
that we are not opposed to the implemen-
tation qf the project because that must 
be beneficial to the four States. I am 
not opposed to that particular approaclJ. 
During tlte illlplementaion of this proj~ct, 
I want to know, whether there will sub-
merge'lcc of hug;:; quantities of land, which 
comes to about 3,60,000 acres of forest 
land, 2,00,000 acres of agricultural land, 
and about ten lakhs of people will be oust-
ed, constituting a majority of adh'asis, 
Scheduled Castes and Schtduled Trii>es, 
Although there are certain provisions for 
the rehabilitation, I want to know from the 
hon. Minister, whether it is II fact that 
thos~ provisions have not been properly 
implemented and the provisions for the reo 
habilitation and resettlement needs proper 
amendments, some kind of changes so tbat 
the oustees can be properly resettled and 
rehabilitated. 

May I know from the GOYl., after the 
.vithdrawal of the World Bank from fund· 
ing this project, who is going to fund this 
project? Does the Central Government 
want to tbe fund tbe total project or has the 
State Government been given the responsi-
bility of funding the project? What !ire 
the components of the Central Govern-
ment and what aie the componenl~ of tlle 
~'tate Govemment? May I also know 
from the Minister whether a five member 
Review Committee or Core Committee has 
been set up? If so, what are the 
terms of reference for that five member 
Ccmnlittee ? I would like to know 
whether that Committee w')uld be entitled 
to review the whole project or a part of 
the project and whether its recommenda· 
tion, which is called a consensus recom· 
mendation, would be binding on the Cen· 
tral Government. What follow·up action 
would the Government take with regard to 
the consensus report 2S it is expected? 

Lastly, would the Government stop Ule 
way of repression let loose on the Narmada 
Andolan activists? ·This has created a 

great apprehension . among the democratic 
minded people of our country that any 
genuine movement in tune with the hopes 
and aspirations of the downtrodden sections 
of our people are going to be c11l6bcd by 
the way of repres~ion. Would the Gov-
ernment assure the House that the repres-
sion already let loose would be stopped ? 

[Trallslation] 

SHRI GEORGE FERNANDES (Muzaf-
falpur) : Mr. Speaker, Sir, I would like to 
know from the hon. Minister with regard 
to the Mor8e Commitee set up by the 
World BanI.: to make an independent re-
view. The Committee has reflected many 
things on the entire project in its report 
because of which the World Bank has 
decided not to finance this project. 
Has the Government paid any attention to 
it ? The Morse Commitee has said that 
almost all the prescribed conditiona:ities 
have not been fulfilled by the Central 
Govemment as well as by the State Gov-
ernments. The conditions which had been 
accepted by the Government were re-
garding rehabilitation and usage of 
water. The World Bank has infonned 
the whole world that these conditioos 
have not been fulfilled by the Government 
of India, What is your reply in !his re-
g.'lrd ? Have you reconsidered these 
questions so far? In this context, I would 
like to know the major points regard-
ing this dispute. What is the height of 
the dam? The demand of agitators of 
reducing it by 50 feet cannot be aeeded to 
because Gujarat will not get adequa~ 
water. T would like to know frol1' 
the hon. Minister whether there was 
a proposal to reduce the height of the 
dam by 50 feet when the project was be· 
ing formulated bnt keeping in view the 
depth of the river it was not agreed to as 
it would not have been possible to set up 
a power station. Swedon has set up 
several such projects in its country and 
has assisted in launching such projects 
abroad also. Is it a fact that Swedon was 
consulted at that time but the things couid 
not materialise? Is it also a fact that tbe 
total supply of water to be made to West 
Onjarat, Saurasbtra and Kuchh lIS per the 
agreement was to be about 18 per c:em. 
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But today it appears that only 2 per cent 
water wouk! be made available to Gujarat 
and thnt too by 2025 A. D. which means, 
it will take 35 years to reach water there. 

Is the Government prepared to refer all 
these problems to the Committee set up for 
this purpose ? 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, I would 
like to submit to the hon. Minister that 
he had said in his sta'tement Jast Friday 
that ther~ will not be any cJmnge, not even 
of a coma or a fullstop in the Sardar 
Sarovar Project. Therefore, I want to 
know as to what kind of review will be 
undertaken by this committee. Neither 
height is to be changed nor any other thing 
is to be changed then what kind of review 
is to be ~ade? The notification of the 
3rd instant does not have the word ·review·. 
And in the second notification of 5th, the 
references made to the Committee for re-
viewing have aJready been given. It clearly 
states: 

[English] 

"DisCllssions were initiated toward~ the end 
of June, 1993, on all the issues related to 
the SaTdar Sarovar ProjecL" ,., all the is 
sues ... " 

[Translation] 

The words "al1 the issues" have been 
used here. I want to Know as to what 
are these "all the issues" .. ' ;Interruptions) 
Is there any reference to the disp!ac~d 
persons becallse the condition of the d.is-
placed persons is very miserable there. ]\io 
arraneemcnt ha, been made for them. 
Neith~r any resettlement facility nor any 
arrangement regarding their land has been 
made. The land and olher assets they arc 
leaving behind is of hkhs of rupees but 
no arrangement has been made regarding 
aU this.,. (interruptiolls) .. , Therefme, 
the hon. . Minister should clarify the en-
tire situation. J would like to know as 
to 'what he wallts to say regarding this 
review committee because the decision of 
tbe ·i.ribu~JI i~ final and is binding on 
e~eryIxx!Y. In 'spite of the binding, deci-
siOn, the .Iloa Minister has made. such 

statements outside the House that they can 
consider certain changes in this regard. 
Is it possible? Such statements create 
mi~understanding among the people in our 
country and abroad also and it provoca~ 
the people. Please clarify it. (lnterrup-
lions) 

MR. SPEAKER : You have raised a 
very good question. 

[English] 

What is it that they want to review. That. 
is the main question. 

l T fanslation] 

DR. LAXMINARAYAN PANDEYA 
The people of Gujarat are worried over 
this. TIley have certain doubts and these 
should be dispelled, (Interruptions) 

I English] 

SHRI VIDYA CHARAN SHUKLA: 
Sir, the figures of submergence of land and 
forest have been given many times to the 
House. I will again submit the figures to 
the House about the land which bas been 
submerged in various States and the amount 
of forest land that is included in the 'land'. 

As far as the number of people affected 
are concerned, I will give the fig1lres of the 
people who are affected, Stat;!-wise--in 
Madhya Pradesh, in Gujarat and in Maha_ 
rashtra. 

In Gujarat, a total of 4500 families are 
to he affected. by the construction of the 
Project of which 301 families nre likely to 
be affected by temporary floods in the 
current year. 

Only 56 families will be affected in the 
monsoon by permanent bondage-by con-
5!ruction of the dam_ 

In Maharashtra, an estimated total of 
2,731 families are likely to be affected by 
the construction of the project out of wbich 
only 28 families are likely to be affected 
by permanent bondage in monsoon and 
about 500 families by temporary floods. 
As against this, a total of 469 families have 
been resettled in Gujarat by allotment of 
agricultural land. Houso-ptot& have·bNn 
given to 301 familiee. 
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In Madhya Pradesh, a total of 33.014 
fandleis are estimated to be affected by 
construction of the project. There is no 
submergence up to the current year. The 
State has, however, rehabilitate 606 fami-
lies by allotment of land out of which 371 
families have already been a]loted house-
pl(>ts. 

The environmental safeguanls have 
been taken as suggested by the Morse Com-
mittee. As a matter of fact, the bench-
marks that were fixed by the Morse Com-
mittee were fulfilled to the expectation of 
the World Bank which are funding it. 
They, in their report, had stated that vari-
ous S!ate Governments have done a good 
job. They were satisfied with the job 
that was done in pursuance of Mo"e Com-
mission's observations by the various State 
Governments. 

But looking to the controversy that was 
raging about the pra;ect in the country 
and outside the country in variOUs parts of 
the world, we decided not to . utilise the 
remaining parts of the World Bank assis-
tance in this matter. We decided to fund 
it ourselves through our resources. Our 
own resources will be utilised. Central 
Government's resources and the State 
Government's resources will be utilised. 
We will certainly discuss with the States-
in the Narmada Review Committee meet-
ing-the percentage of the responsibilities 
that will be given to each State and wbat 
Central Government will do in this respect. 

The question of review has been raised. 
According to the Tnounal's decision, no 
review in terms of 'the Inter-State Water 
Dispute Act can take place before 45 years. 
But when the Narmada Bachao Andolan 
people wanted to discuss all these matters 
with us, we said there was no problem in 
discussing this. We can review all the 
things that you want to raise here but not 
in terms of the law. But for a review. 
we can sit and give all the pape", all the 
documents, all the maps and everything. 
There is nothing in· this thing which is 
classified as 'cortMentiaI' or 'secret'. There-
fore, you please 1:OlDe to 1lS. We gave all 
the papers and all-t9 information they 

needed. We discussed the whole tbing 
very widely for two days. After that, it 
was decided to continue this matter so 
that such questions, which arise from time 
to time, are settled properly. It was de-
cided by the unanimous consent of aU 
those people who were present in this two-
day meeting that five-member group should 
be set up. It has now been set up with 
Dr. Jayant Patil, Member, Planning Com-
mission as Convenor and other eminent 
people in this Committee. They have 
held one meeting. The next meeting will 
be attended by Narmada Bachao Andolan 
representatives. We are sure that this 
exchange of views will certainly benefit the 
project-affected persons and environmental 
issues and other issues connected with 
this. 

We cannot and will not do ;;nything to 
change the award. The award has a 
legal binding. As I said earlier that day 
when this matter was first raised in the 
House, it can be changed only by the 
consent of the four party-States. If even 
one of the States objects to any change. 
the change cannot be made. 

SHRI ATAL BIHARI V AJPA VEE 
(Lucknow) What about the Central 
Government? 

SHRI VIDYACHARAN SHUKlA: 
Central Government also cannot make any 
changes without agreement of the party-
Slates. 

14.00 hrs. 

When the discussions were started, we 
had made it clear to them that thls dis-
cussion does not mean reconstruction of 
the project; the project will go on a~ it is; 
we are not going to stop the work on the 
project; we are not going to recon~ider any 
matter. But we want to discuss tbis 
matter. 

[TranslatiOn] 

SHRI ATAL BIHARI VAJPAYBE: 
tInt~rfuptions) Regarding talks with lhe 
agltiaton;. Shri Shull1a is· sayiltg SOl1l4IItbiq 
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in tbi. House and something else outside resume the dialogue., The discussico 
the House. That is why he is finding shouold be held in lIUCh a manner tba.l the 
himsdf in difficulty. issues concerning the rehabilitation of the 

SHRI vrDY AOHARAN SHUKLA: people and protection of environment IlII.'e 
The hon. Netaji sllan<Ls up w:thoot bearing solwd. We should not reduce any thing 
me fully and starts speaking. Please listen provides benefits to the States. Our efforts 
to me first. If you ask me something, I 
wiJl be answering that. I bad stated in are tbat in the present situation the' dis-
the beginm11lg that the legal position is cussion may continue and the improvement 
that we cannot make a,1l'Y change in it at may be made wbere the oommon grounds 
an. If they want to talk on env;ronment exist. Shri George FeI1IUlndes had asked 
and rehabilitation and if they want to have about the height of the dam. It is linked 
some information or want to go through 
any document, we all'e ready to fumiBh the with the Narmada Tribunal Award. U all 
tame. The legal position should be under- the States are not ready for any cblmge, 
stood. This is not a review. We will sit 
together and d'\SIOUss the matter. This was 
the basis of our di9cuBsion witll them. I 
am stating what we have tal.ked. There 
is no discrepanoy at all in it. They were 
kind enough to decide the issue by hold-
ing a dialogue with us. I think Shri 
Vajpaoyee and other hon. Members will. to 
agree that instead of star~ing various kinds 
of agitatioI15 in jungles a\'1d h ills, we 
should hold a dialogue with a person who is 
knowledgeable and whose ;mpartiality and 
in'egrity is unquestionable ,lIInd should pre-
sent all kinds of problems before him and 
after understanding the difficulties regard-
ing the NJ3:11Jlada Tribunal Award. efforts 
should be made to make him understood 
these difficulties. Efforts have been made 
to remove the hurdles so that the dialogue 
contiooed smoo:hly. The Government of 
Gujarat and the Tepresentatives of the 
people there apprehendeJ:! that something 
will be done against the interest of the 
State. Again, I would like to clarify that 
the interest of Gujarat will not be harmed 
at all, nor will the in!erests of Mahara&h-
tre, Madhya Pradesh or Rajas~ilao be 
'ff:c~ed. Any change in the Tribunal 
f\ ward is possjble only when the Govern-
ment ol India and !be State Governments 
all agree to that change, otherwise not. 
The activists of the Narmada Bachao An-
dolao onderstaod this and ha.ve rome to 
discuss with us only after under&taodtng 
j' well. This group has already held a 
meeting and the next meeting has been 
convened on the 14th August regan1ing 
which IDe Na.rmadB Bacltao Andolan acli-
vUte bave stated that they will come and 

neither the Central Govemment nor the 
State Governments can do lliIlything. The 
activists of the Narmada Bachao Andolan 
have studied the Moth Committee Report 
thoroughly and they have studied the Intel 
State River Dispute Law also and they are 
disrussing the things after undeISt'andil1lg 
them properly. Their object is that the 
people of India should suffer minimally 
and envill"ODment should be protected and 
di8placed persollB should be rehabilitated. 
They want that minimum land should 
come under water. :During the discussion, 
we will try our best to reach at a comen-
sus on as many issues as possible. Action 
can be taken under the law on the points 
that are ag;reed upon between the Cen:re 
and the four Sta~es. Otherwise. we will 
go on persuading each othC3: as far as 
possible to treaeh at certam consensus. 
Therefore, I hope that the process of 
peaceful dialogue which they alTeady 
started instead of agitations in forests and 
hilJ6 attracts the cooperation of all the 
hoD. Members to resolve the issue. 
[English] 

,MR. SPEAKER: The House will now 
adjourn for Lundl to reassemble at 15.05 
hours. 
14.06 MS. 

The Lok Sabha· then adjourned 
jor Lunch till Five minutcJ past 
Fifteen 01 the Clock. 
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The Lok Sablkl re-assembled 
after Lunch at twelve minutes 
past Fifteen of the Clock. 

(Mr. Deputy~ in the Chair) 

[English] 

tN,plAN TEl£GRAJPH (AMENDMENT) 
BILL** 

THE MiINISI'ER OF STATE OF THE 
MINISTRY OF COMMUINiCATIONS 
(SBRI SUKH RlAM) : I bog to move for 
leave to introdtJ(:e a Bill further to emend 
the Indian Telegraph Act, 1S85. 

MR. DEPtrrY -SPEAKBR: The ques-
tion iii: 

"That leave be granted to iDtl'OOuoe 
a Bill further to ame:!d the fudian Tele-
graph Act, 1885." 

The motion was adopted. 

SHRI SUKH RAM : I introduce the Bill. 

[English) 

MR. DEPUTY-SN.A:KER: Now, the 
House will take up matters under Rule 
377. 

15.13 hI'S. 

MATTERS UNDER RULE 377 

(i) Need to lay a new Railway line from 
Kottayam to Madurai 

SHR! RAMESH OHBNN!l"J1HALA 
(Kottayam): The people of Kerala have 
been demanding for a new railway line 
from Kottayam to Madurai for a number 
of years. The proposed railway line will 
cover the b aclIiward hilly areas of Korala 
weh as Kottayam and Idukki dilltricts. 
This will enable the development of the 
area as well as a boost to the rubber and 
cardamom plantatiOll6. Farmers in these 
areas are facing a lot of hanlsbips due to 
the lack of transport facilities. 

----------._-_ 
**PUblished in Gazette of India Extra-

odinaty, Part II, Section 2, dated 10-8-93. 

I urge upon the Minister of Railwaya to 
tate necessary urgent IItqls for laYini of 
a new railway line between Kottayam aDd 
Madmlai without dehi.y. 

(ii) Need to extend the benefits avtJilllble 
under the Central Government Free-
dom Fighters Pension Scheme to Goa 
Freedom Fighfers also. 

SHRI PIRlTHVllRAJ D. OHAUAN 
(Karad): Govemment of Maba.ra&htra 
gives a &pedal Freedom Fighter Sanman 
Pension to Goa Freedom Fighters and 
Saty~ahies. These people who risked 
their lives to liberate the Portugese-oecu-
pied terr;.(ory of Goa are freedom lighters 
in every sell6e of the word. 

1, therefore, request the Union Govern-
ment that the benefits under the Freedom 
Fighters Pension Scheme of the Central 
Government should be extended to the 
Goa Freedcm Fi~hters without delay. The 
infcrmation about these freedom fighters 
can be obtained from the Governmen:s of 
Maharashtra, Karnataka and Goa. 

(iii) Need to provide compensation to the 
farmers who.se crops have been 
affected by flood of Glklglklr river 
in Rajasthall. 

[Translation] 

SHRI MANPHOOL SINGH (Bikaner) : 
Mr. Deputy Speaker, Six, recently 42,000 
cusecs of water has entered Rajasthan 
from the O-II Headworks in Haryaoo as 
a result of floods in Gbaghar river. The 
flood-water has broken all the previous 
records. This flood-water has spread over 
an expa·nse of 170 kilometres in Rajasthan. 
Many viUages have submerged and crops 
of paddy and Narma Cotton wortb aores 
of rupees have been dll'lllaged due to these 
Hoods. Few days back, the bon. Prime 
Minister conducted an aerial SW'Vey of the 
Hood-hit area.s of the Ghaghar river in 
Hal1-ana and a·nnounced a compensation 
of Rs. 1000 per acre to the farmers whOllO 
crops were damaged. 

!'. therefore, urge that the bon. Prime 
MIDL>t~r may mate an aerial survey of the 
170 kilometre flood-hit area of Rajasthan 
and announce compensation for the a1fect.. 
e:t farmers on the line& of compensatioo 
gIVen to the H.aryana farmers. 
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(iv) Need to sel up electronic telephone 

exchanges in lehsil headquiirters of 
Amroha Parliamentary Constituency. 

[English] 

SHRI CRETAN P. S. CHAUH..o\N 
(Amroha): There are five Tehsil head-
quarters in Amroha parliamentary consti-
tuency. But surprisingly the electronic 
telephone is commissioned and functioning 
in one Tehsil i.e. Amroha only. In the 
othel four Tehsils of HasanrpUf, Dhanaura, 
Chanopur and Dhampur the old exchanges 
are operat:ng with the resul, that STD 
fac]ity is not available there. These areas 
are more or less separated from other 
parts of the country. Most of the time 
these exchanges do no: function. As a 
result the telephones arc out of order for 
a long period. A proposal to purchase 
l'ami for setting up an electronic exchange 
and mIcrowave Tower at Dh:un.pi.lr in dis-
trict Bijnor is pcuding with the authorities 
for clearance. This m~y be sanc:ioned 
early. In Gajmula C-DOT exchange is 
set up but Microwave Tower with UHF 
link is not erected. At three centres. 2 
to 4 S.T.D. lines are provided through 
Moradal>3d which are insufficient com-
pared to the heavy demand. The Govern-
ment had earLer as:mred that all Teh6il 
Headquarters would be connected by STC 
facility 

I, therefore, request the Minister of 
Cn:nm'mications :0 look into the matter 
and see ,hat ele.tronic telephone exchanges 
w:th STD facility a~e in6talled at Masan-
pur. Dhanaura, Gajraula in district Mo-
radabad and Chandpur and - Dhampur of 
district Bijnor. -

(v) Need for reconstruction of Tr;rsa 
bridge at the entry of Coocll-Behar 
and Assam. 

SHRI JITENDRA NATH DAS (Jalpai-
gu:ri): Floods of abnormal magnitude in 
Jalpaiguri and Cooch-Behar cau.sed com-
plete dislocation of rail and road commu-
nicatio'1s. A number of railway bridges 
and road bridges were damaged completely. 
One raiiway-cum-road bridge at the entry 
of Ccxh~Behar town and Assam is in a 
dilapidated condition. At any moment 
this br'dge may collapse caUt~ing total dis-

location of communication. It is swpcis-
ing that after so many days of devastation 
by flood in Jalpaiguri and Cooch-Behar no 
step has so far been taken by the rail-
ways for the restoration of the communi-
cation which is very important way to send 
relief materials to the affected places. 

I. therefore, urge upon the Union Gov-
ernment to take immediate steps for resto-
ration of the rail communication in the 
area and reconstruction of dilapidated 
Torsa railway-cum-road bridge. 

(vi) Need 10 lay pipeline in Southern 
regioll particularly in Andhra Pradesh 
from western off-shore for supply of 

KOS. 

SHRI D. VE:NKATESWARA RAO 
(Bapatila): Sir, the southern region and 
in particular Andhra 'fuadesh is suffering 
from power shortage. There is also shor-
tage of coal and other sources of power. 

Natural gas is a good substitute for 
generation of power. It is also necessary 
as feed stock -for the manufacture of ferti-
liser for the- production of p:g iro" and 
downstream industries. G?~ found in 
Krishna-Godavari Ba&in have not been 
upto the expectation. While the produc-
tion on date is about 2 million CMD it is 
not expected to rise beyond 3.5 million 
CMD even by 1994-95. The demand is 
not less than 8 million CMD. 

The Government of India have agreed 
in principle to the concept of laying a 
pipeline to the southern region from wes-
tern off-shore for the supply of gas. A 
feasibility study and project report has 
already been prepared and forwarded (0 

the Union Government. but no action has 
so far been taken. 

I. therefore. reque.st the hon. Minister 
for Power to take immediate steps in this 
regard. 

(vii) Need 10 construct a bridge at Chaha-
lari Ghat between Sitapur and Balta-
raich in Uttar'-Pradesh for permanent 
solution to Ihe problem of erosion 
caused by Ghaghra rh'er in Baiza-
raiclz. 

[Trallslation] 

SHlU LAKSHMI NARAlN MANI 
TRIPATH!I (Kaiser~j): ThoU6tlnds of 
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acres of ~ laad and ........ ~ 
villages are affected due to erOlion caUIed 
by Gh_a river in BahaAidl ill UIIIIr 
Pradesh. The Government should CODI-
truet urgent a bridge on Chahalari Ohat 
between Sitapur and BabaiaiCh in tJar 
~ to permanently soi!¥e the ptdIlcel 
of erosion caused by Ghaghra river. It 
will not only esta:bl.llh direct Iidt ~ 
Sita.pUiI" and Baharaich bet aho pre¥CDt 
erosion of land on both the eides. POI' 
th:s purpose, some extra amount will bave 
to be given in addition to the expenditure 
made on prevention of erosion. Wilh the 
construc:ion of this bri., both tile er0-
sion of villa.ges and agricultUl'llll lend am 
be checked. I eame8tly demand from the 
Government for a survey by expertI and 
ensure the construc(on of the bridge there 
10 that large-scale ..osion of api<:ultural 
land and villages may be prevented 8I1Cl • 
direc~ Lnk between Ba.h3Iraicll diItzi.ct aad 
Sitapur may be established. 

15.23 hrs. 

STATIJTORY RESOLUTION RE: I)JS. 
APPROVAL OF RECOVERY OF DEBTS 
DUE TO BA.NKS AND F1INANaAL 
INSTITUTIONS ORDINANCE AND 
RECOVERY OF DEBTS DUE TO 
BANKS AND FINANCIALY INSTITU-
TIONS BILL-Contd. 

[English] 

MR. DEPUTY SPEAKE.R: Sbri Sribd-
lav Pan'wahi was on his legs. You may 
please continue. 

SHRI SRIBALLAV PANIORAHr (Deo-
garh) : Mr. Deputy Speaker Sir, I rille to 
support this Bill which has provided for 
setting up of tribunals for speedy recovery 
of dues of the banks and other finaac:ill 
institutions. 

Si.r, such prov'sions ill the reIeWDt Act 
were overdue. There ClIIIl tie 80 CdIIO-
ve:rsy about it ~bat there should be ...,. 
recovery of the ootstllftding dues 01. puIIK: 
Iinancial instilutioll6 lift beidb, I:.IC,' *. 
38-7ULSS/94 

OdIerwile, hose lIJlouots of the institutioDtl 
ale blociked which also adversely affect 
die m«aU development of the countr.)'. 
'lllerefore, S.r, 1 welcome the Bill and ~ 
I Hid t1IJlVdiDg the dotaiIs, ehere is scope 
lor IICIIDe improvement and 8QIIle suges-
lions _ be made there. But on Lbe 
MIoJe tilere CIIlUlOt be any opposi .• OD ,fO 
.. Bill .. such. 

SU, two CommiUee6 one headed by Shri 
T. Tiwari as early as in 1991 and' the 
other famous Committee, i.e. Narasimham 
Committee, have gone into the working of 
the banks. These two committees ha~.e 
JOIlO into different hurdles and bottle-
necb including legal ones facing tl~e 
banking industry. They have come out 
with the recommendation for establish-
lIlent of special tribunals with sum-
D1arY ~ure for speedy recovery of 
thei:t dues. But one thing is Jlot dear aIld 
I would Lke a ylarification from the hon. 
Minister when he replies to the debate, as 
to nat is IDe thinking of the Government 
.,. die Di.Jmber of tribunals. Of cour$e 
it woiH be a two tier tnbunal one the 
oriPnal and other appellate. Large num· 
ber of _ are pend ng in cour:s. Figu.I1* 
lin ~ as on 30-12-90. This is a vel:") 
~ iguTe. From 30th Decemhel. 
1990 till DOW, about three years' time h» 
dapIed. 

t.Haowhile, these figures must have gom 
up furthet- with more noumber of ca8eII 
pilling up. By that day i.e. the 30th Sep-
tember, 1990, more than 15 Jakh caset 
Were filed by the public sector banks and 
IIIIoat 304 cases by the financial institu-
tiona wbidJ have been pending in varioUll 
eo.ta. AU these cases after the passage 

. eC dIia amead.ing BiY, would naturally be 
bDIIf.-red to such tribunals wh.ch are 
IIOiDI to be eet up in ptJr9llance of the Act. 
The amount involved in these cases is as 
McIl • Rs. S,622 crores for banks and 
Ra. 390 crore in respect of the financial 
inmtutioa&. 

AolIllIdiDg to the present procedure of 
our courts, these cases may go on, wi:h-
out the epec:ial tr:ounals or summary pr0-
cedure, foe oeaturies. These cases i1U111ober-
BIg IS .... , iovotviDa five to 6Iix thou8an<I 
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crores of rupees, can go on for a lon.g 
time, civil lit~OD in our coontry beiDg 
. what it is. There is no way other than 
gomg for su.c:h a provision. Tbat is the 
order of the day even now. Whenever we 
want a speedy disposal of cases the sys-
tem is such that we have to go in for 
tpeCiaI. oourts. in Bombay. we have spe-
cial courts in connection with the financial 
scam. Sometimes ilD. some oriminal oases, 
for crimes committed durillJg riots etc. also 
ipecial courts are established. Our judi-
cilllt'Y is known for its delays. Somewhere 
dtere is a procedural delay. The proce-
dure itaelf is such that we cannot get away 
from j,t. There llII'e provisions where the 
delay can be avoided. f9Ilt a lawyer or 
a party may resort to a different procedure 
and the case may get debyed. Sometime6 
it happens because the courts are over-
pressed, or overloaded and they do not 
bave time. Adequate number of judges 

. are also not there. 

So, this is a welcome measure. But I 
; would like to know the th:nJting of the 
GOveraunent. What action is proposed to 
he taken by the Government? Has the 
~I'DJIIeDt any thinking. about it? By 
w»at time would they like these cases to 
be diIIposod of and what is the DWDIber of 
tribunals that would be ~ for such 
work? It is not going to be five or ten. 
A large number of tribunals are needed 
now, someth:ng like one in every district. 
AccordillIgly you have to make provision 
for such number of tribunals. 

There was some opposition from the 
other side as to why the Government pro-
mulagated the Ordinance without waiting 
for the Monsoon Session of Parliament. 
But it clearly shows the anxiety ami sin-
cerity of pu.rpose in this matter on the 
part of the Government. 

MR. DEPUTY-SPEAKER: IPilease con-
clude now. 

SHRI SRmALLAV PANilORAH'l: 1 
am just ~ I will require nve 1DOI'C 
mmutes. 

~ . .oBfU1Y -8PEA:KBR. : You had t_ ., .mutes. on the other day· a.tio. 

dIM! to Banks and 
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Ordinance 
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SRRI SRmA:LLAV PANiORAm: On 
Fridley, you yourself were Mere end Ii8IW 
what an ordeal il thad to go through. 

I stood . like this for half an hour on that 
day with your instruction to speak. But 
I was shouted down by the other side 
Members when the raised Narmada dam 
construction issue. 

MR. DEPUTY -SPEAKBR: Now the 
atmosphere is very calm and nobody is 
: nterferiJ;tg you. 

SHR!l SRJBA.LLAV PANIORAIHI: Si.r, 
you must <be considerate to me. 

MR. DEPUTY-SPEAKER: You have 
withstood that onslaught. 

SHRI SRlBALLAV PANIGRAH:I: I 
will conclude in a«Iother five minutes. The 
required Dumrn:r of tribunals should be es-
tablished . 

I have aLready dealt with the Ordina.nce. 
The Government means business and they 
are very sincere about it. That is very 
clear from the action they took, by way of 
.this Ordinance. We should approve a<nd 
r3tify their action. 

Sir, one apprehension was expressed by 
some learned hon. Members. Of course, 
there is one law that if there are huge 
arrears ... 

SHRI .. DILEEP BHAl SANOHAN~ 

(Amreli) : May I point out, Sia", tbat there 
is no quorum 'in the House. 

MR. DEPUTY -SPEAKER: The rn:ll is 
rn:ing rung-

Now, the House enjoys the quorum. 
· You may continue Mr. Panigrahi. 

SHRI SRIBALLAV PANIGRAHI: So, 
Sir, about the Special Tribunal, I was 
saying that this proposal for the creation 
of Special Tribunal for the recovery of debt 

· _ due. to hanks, which has now been given 
· leJislative shape, was going on for quite 
· ~ • ~t it is now taking shape. This is 
"._ ·moet important recent development 

rdevtlnt. to the business of banking. The 
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banking industry in our country has suffer-
ed a serious set back recently after the 
occurrence of the scam. This is the largest 
scam that has taken place ever in the 
world, not only in India. As you know. 
Sir, a Joint Parliamentary Committee is 
looking\, into it and I am sure, the recom-
mendations of the JPC will be viewed 
seriously by the Government and the Gov-
ernment, while bringing about' improve-
ment by implementing the Narasimham 
Committee Report, will also give serious 
tbought to this. 

MR. DEPUTY SPEAKER: Panigrahiji, 
the time allotted to you is over and there 
are others also to participate in this. 

SHRI SRIBALLAV PANIGRAHI: 
would just raise some points, Sir. 

There is some study that indicates that 
nearly Rs. 20,000 crores of bank credit is 
non-performing. The RBI has estimated 
bad and doubtful debts at 14.16 per cent 
of this figure but other estimates put this 
figure at fifty per cent even higher than 
this. This also was considered by the 
Narasimham Committee and it came out 
with its recommendtion for the establish-
ment of one Assets Reconstruction Fund. 
A sum of Rs. 5,700 crores has already been 
proposed in the current budget for meeting 
this sort of debt. I would like to know 
from the hon. Minister whether out of this 
Rs. 5,622 crores which is blocked by way 
of outstanding arrears, the Government has 
made any assessment as to how much of 
it is bad debt. 

One very important point is that we 
may create Specal Tribunal but there are 
some other difficulties also which need to 
be looked into. About this hypothecation 
in favour of banks, a statute is essential 
to define this. Otherwise there are diffe-
rent interpretations of thig. Even law 
coum, are not inclined to pass orders for 
~tioa of different propeqies, say, 
vl!h~et, .etc, hypothecated to different 
~ . SQ. 'this should be clarified. Also. 
if ~ ~ Win be there, these. will he' 
~ Then boW·t.o exeC\l1e ~rh decrees . 
in the present system? I feel' there should. 1 

be a separate agency for this to trace tIM; 
assets of the borrowers and to tra~ the 
borrowers themselves. In some cases they 
are running away from their declared 
places of work. Of course now the scam 
also has exposed the weaknesses of our 
banking system. So, all these weakneaes 
and loopholes should be plugged. 

Lastly, I would say that banking indus-
try has got to be competitive. Since 
nationalisation, our public sector banks are 
doing a good service. They are doing a 
commendable job in financing different 
~roject of poor people and they are beina 
benefited. There is an apprehension bere. 
Ther is a provision of Rs. 10 lath maxi-
mum and a minimum of Rs. 1 lath and 
cases involving amounts less than that will 
not be referred to the tribunals. There 
is a lot of harassment being done to these 
poor and unemployed people for recovery 
of their dues. We have to see that these 
people are left out and a sympathetic consi-
deration is meted out to them. 

Secondly about tbe loan waiver scheme, 
during the 1989 elections, SIlri V. P. Sinsh 
and his Janata Dal had this in their ... 
tion manifesto' about waiver of loaM. 
They gave general waiver of loans .... 
Rs. 10,000 in all sectors-artisans, ~. 
turists, upto Rs. 10,000. You know· .... 
happened thereafter. They could not ~ 
ply With it. They did not honour . tIleir 
commitment in its entirety. This is 1111· 
important and serious matter. l'IltN IIDul4 
not meet their obligation. Th~· ill _ 
impression and a message througtlell. die 
country that the money need not be paid. 
Those who were in lIlTtIira. fNCIl if they 
wanted to pay,-I know of· .. case&-
the borrowers, the debtors writ to the 
banks to repay the money. But the banb 
sent them back saying that there is a Ioaa 
waiver scheme and they may wait {W. __ 
time. It hlUlPCned in that way. Mean-
while that amount has piled up _ IIiMdtJ-
plied: What will happen. to ..ch ca&eI ? 

i w. to make 0lIl ~._ .. 
conS! ..... ·of, th~ GOV4riuNat., A ... 
itt'all sUch :cases the: ~:: .. :sIIMw 
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be: waived. I know of cases wheAl peep10 
were ready to pay but tbe banlr.e aad 
financjal institu'jons sent them back refe .... 
ring to ·the waiver scheme. The ~ 
multiplied. Why should these people IIUffel 
!\OW? They should not suffer for the mw. 
take of the authorities. To that uteDt the 
interes' should be waived and they shouW 
not be asked to pay it. This is one thing. 
This is the reality. I can name pellOlll 
wh() are victimised in my constituency. 

This is a serious matter. I hope tbet 
the points made by me would be considered 
by the Government. FinaUy I want to 
lillY that there is overlapping of bauD. 
Banks have to be competitive. We ha¥e 
the:· concect of grameena banJcs.-.-regionu 
niral b~nks. They are banks only for 
names~ke. Even for transaction lib 
stinend of SC/ST students they are IKlt 
dealinl! with it. They are not competeat 
and authorised to deal with RUch thi1lgtl. 
What for these grameena banb exiIt' 
Thev are not serving the real purpoee 
underlying the banking industry. There-
f<,>re, there is lot of pressuro-on me at 
least. Il1'lV be on some other Membert 
also-not to h~ve more branches of tbeeo 
grameenq banks but to have more brancbol 
of re"1ll11r banks i.e. commercial baub. 
This ooint also should be considered by 
the Government with al1 seriousnetS. 

With these words. I submit that thia is 
a J!O('Id ~iece of legislatjon and I web;oJae 
this Bill. . .. 

TJW MTNT~R OF STATE IN THB 
MJNT~Y OF SCTENCE AND TECH· 
NOT onv (DEPARTMENT OF EI..EC-
TRomcs ANT) DEPARTMENT OF 
OCE ~ N DEVELOPMENT) AND 111£ 
MTWI"ITER OF STATE IN THE MlNIS-
TRY OF PARLIAMENTARY AFFADtS 
(SffRJ RANGARAJAN KUMARAMAN-
GAl-AM) : Sir. I am on a point of 0'*". 
The time ~l1ot'ed for this \1111 .. two houn. 
TIme t"'kell till we st9rtt"d DOW was 2 bouo 
and 19 minutes. Now we bave taken 
anof.fl'or 36 minutes with tile ClUOI"IJID MIl 
am'so on. We bave cl'OlllCd the ..... .. 
ha'Ve not extended tbe u. .. 'DIIIt ...... . 

(XIiDl. Without extension of time con-
tiawins the discuuWn would not be proper. 
It it necessary to point out that all the 
major opposition partie_the B.J.P., the 
Janata Dal, the C.P.M.-have crossed their 
time limit allotted to them. They have 
completed aU their time. The ruling party 
had lIOI11e time left which, I think, hon. 
Member SIlri PaDilrrahi has more than 
aatWed the limit. This being the situation 
8ftd C088idering the fact that we have a 
D\llllber of Bills and a lot of legislative 
businesa to be done, I would request-
through you-to the House that we com-
plete this BiU. I understand that there 
are number of people who have lriven their 
name. for tbis Bill. Similar subiects can 
be raised later. I know why this Bill is 
80 attractive-not for the Bill itself, but 
more because it deals with the financial 
lector that many people want to voice their 
views on quite important issues. I am not 
saying that the issues are irrelevant. But 
the point which I am making is ... 

{7'l'CtlLflatimt] 

SHU ANNA JOSHI (Pune) : You are 
not providinl! equal time to all the Mem-
bef8. n,e dav before vesterdRv Shri 
Cbarles Iq)()kes for half an hour. [EnJrlish] 
At that time you did not raise this point. 

SHU RANGARAJAN KUMARAMAN· 
GALAM: I have a lot of respect, but ... 

SllRI ANNA JOSHI: R~ising the point 
in the middle, that is not proper, Sir. 

SHRI RANGARAJAN KUMARAMAN. 
GALAN: Mr. Deou'v-8neaker. Sir. I will 
have to. I have a lot of respect for Anna 
JOIhUi. In fact I have a soechl soft cor-
ner for him because he is offering me a 
lot of assistance in NCL in Pune. So. I 
do not want to say anvthinl! against him 
at the moment. but the point which is 
iDuIorfaBt i8 that the Con"l"'8!1 P~rtv was 
alkItted 5% minutes. only 32 m;nnte~' time 
il. 'heine taken. The BJP WAS allotted 25 
mJDutc. it ~IJ' taken 33 minutes: the 1IJnata 
DIll .. _ . aDGttccl S minutes. it haa tabn 
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14 minutes. Like this, everybody has 
a.ccepted that his party crossed the time 
limit and even the Congress Party cannot 
have any more grouse because we have 
completed 20 minutes extra. Considering 
that all the parties have taken their time, 
may; I request that we comolete the debate 
now and call the hon. Minister to finish 
it? Otherwise we will never do any busi-
ness in this House. 

[Translation] 

SHRI NmSH KUMAR (Barh) : For 
the last five minutes he is on a point of 
order. In which party's account this time 
will be adjusted. 

[English] 

SHlU RANGARAJAN KUMARAMAN-
GALAM: Mr. Deputy-Speaker, I would 
also ask you for a Ruling. I think he is 
aware that a point of order does not form 
part of the debate. The hon. Member 
does it on the Chair often for us and we 
are very happy when he sits in the Chair 
because that is a different Member we see. 
But the point that is important is ... 
(Interruptions) . , . I think a Ruling is call-
ed for that a point of order never comes 
within the time taken in discussion. 

MR. DEPUTY-SPEAKER: In the begin-
ning also I 'old, the time allotted was two 
hours and at that time you have taken two 
hours and twenty minutes and subsequently 
our friend has also started. Anyhow he 
brought it to the notice of the entire House 
that the time allo~ted was so much and 
we have just exceeded. There are two or 
three Members more. So. kindly oblige 
and limit yourself to the time. 

r Translation 1 

SHRI MADAN LAL KHURANA (South 
Delhi): A statement on bomb explosion 
in Madras was likely to be made by the 
Government, as they said in the morning. 
I would like to know the time by which 
it would be made. 

[ElIglish] 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Yes, the Statement will come. 
I do not know whether it i8 S.30 p.m. or 
5.00 pm., I will check up. But I believe 
a notice has gone to the Speaker's oftiee. 
I will inform the hon. Member whether it 
is at S.OO p.m. or 5.30 p.m.-one of these 
'woo (Interruptions). 

MR. DEPUTY-SPEAKER: You can 
check it up and come back. 

SHRI RANGARAJAN KUMARAMAN· 
G ALAM: I will check up the time and 
inform you the exact time, but definitely 
before we rise, the statement will be· made, 
hO'lourable Khuranaji. 

MR. DEPUTY-SPEAKER: Now, Mr. 
Anna Joshi. My request is, kindly limit 
to the time. Only two or three minute8 
each. Kindly oblige. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Yes, I have 
noted down. Of course you are all very 
matured peoole. vou know and you are 
fully aware of the timings also. 

15.18 hrs. 

SHRI ANNA JOSm (Pune): Mr .. 
Deputy-Speaker. Sir, I rise to support the 
disapproval motion of the Ordinance, and 
at the S3me time to raise some points in 
respect of this Bill here introduced by the 
hon. Minister. 

Sir. in the sta'ement it is stated that 
banks and financial inst'itutions find it very 
difficult 'with regard to the present proce-
dure of getting the dues to banks and finan. 
cial institutions and therefore, the recovery 
of loans has become a big problem and a 
huge amount of the public money is lying 
idle and it cannot be utilised for public 
purposes. 

Sir. Ihis point is being discussed in the 
nanking system for long. A Commission 
was appointed under the chairmanship of 
Shri Tewari in 1980. At that time also. 
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the Tewari Committee had suggested esta-
blishinl! of tribunals for recovering the 
loans due to the banks and the financial 
institutions. But it remains unanswered am 
to whv. at that time only. these tribunals 
were not established. That is one query 
I wonld like the hon. Minister to answer. 
It is stated that even now the banks and 
th .. fin"ncial institutions are snowed down 
under mountains of bad and doubtful 
debts. The Nationalised Banks would 
prohablv. h"ve !!'One down without a trace 
if the Govemment had no' come to their 
rescue. The Finance Minister has decided 
to interiect Rs. 5.700 crOTe for covering 
up the loss due to these contaminated debts 
or bad debts which are estimating more 
than Rs. 10,000 crore. 

Sir. one wonlc:1 like to ask as to why 
these loans of more thlln Rs. 10000 cmre 
hav,", ","com .. b.d it .. b's or (lonhtfnl itebts 
or cont'min.ted dehts. H"s this sompthing 
to do with vonr loan m .. llls or with the 
politic.l ";mmick vou were ont to nlay 
with the b"nkin" svstem '1 The b"nking 
svstem has "ot its own norms and it has 
IlO' its own mles. But vou have comnelled 
this bankinl!' svstem to overrule aU their 
sYStems and therefore. thev have to stand 
Rs. 10.000 crore loans as bad debts and 
then VOll have to I!ive that amollnt from 
your budl!'et now. How have you decided 
that'! Is it the rip-ht way for recovering 
this Rs. 10.000 crore loans by only giving 
the amount from the budget ? You will 
have to answer that question. 

Sir. the second point which I would like 
to nhe<> before the House is that, in spite 
of 'he Tiwari Committee report and in 
sPite of the experience from these loan 
mpl"s. the Government is still playing with 
the b,,,,ks or it is not paying proper atten-
tion to th" workinl!' of the banks and there-
fore. it h"nnened that during the period of 
on" Ve"T. th3t is. from March. 1991 to 
An';1. 1(1)'. one man named Harshad 
M .. ht" lind his "foun of companies were 
looti"'" the b~n1c. for the whole year and 
aU vonr reomo""ihle banks officers. banking 
wl#em and the Government officers were 
helping them with political backing. So. 
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this one man was looting the banks for 
one full year. First it was said that the 
Securities Scam was a fraud of Rs. 100 to 
Rs. 600 crore. Then it has risen to 
Rs. 3,000 crore and when the CBI has filed 
cases against Harshad Mehta, his five 
family members and three bank officers it 
has risen to Rs. 17,000 crore. It is stated 
here that the report has indicated public 
sector banks, foreign banks, financial ser-
vices companies and public sector under-
takings for misusing public funds involvinJ: 
a nexus amongst the brokers, bank officers 
and senior bureaucrats with political back-
ing. Actually, thev were looting Rs. 17,000 
crore and the RBI officers and other Gov-
ernment officers were just helping thein. 
You must have heard what hon. Member, 
Shri A. C. Charles has said last time that 
if an young entrepreneur goes to the bank 
asking for Rs. 5000 loan, he is asked to 
bring so many certificates and so many 
forms. These people on fake security go 
to the bank and get Rs. 5 crores, Rs. 6 
crores. Do Mr. Harshad Mehta and his 
allies do it alone'! Therefore, before 
coming with this Bill that the banks are iu 
danger and 80 we have to establish tribu-
nals, as if thos:: people are responsible for 
all these thingi, the Minister should have 
explained what he is doing against those 
peonle who are responsible for the fraud of 
Rs. 17,000 crores. 

You have apointed the Jannkiraman Com· 
mitte and the JPC. They have !riven 
their interim reports. The reports say, 
we do not know where this money has 
gone. Fraud has taken place. crores of 
rupees have been looted. But we do not 
know who have looted it and where the 
money has gone. When you do not know 
about Rs. 17,000 crores a.nd where it has 
gone, what riglht you have got to say we 
are now appointing trilbunals and that tri-
bunals wOU!ld be given tremendous power. 

DLring my speech in the Budp:et discus· 
sion, I have said, security scam was a: "ea-
nut compared to the fraud that may revem 
losses of thousands of crores of rupees 
It cou~d be even Rs. 50,000 croes wben 
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the reconcilatilOn for the nationalised banks 
which is pending for years and years tu· 
gether is ~leted. Out of the 20 
nationalised banks, 19 banks are not able 
to complete their reconciliation. They do 
not know where they stand. They do not 
~ow how much is the loss. The Char· 
tered Accountants' AssOCIation which is a 
very prestigious instiution has said that this 
fraud may even go to Rs. 150,000 crores. 

You have shown in Your statement thai 
Rs. 6,000 crores are lying under recovery 
of loan. There are 15 lakh cases amoun-
ting to Rs. 5,000 crores and 304 cases of 
loan recovery from the financial institu-
tions amounting to a sum of Rs. 90-1. 
crores, tOlialling about Rs. 6,000 crores. 
You are worried for Rs. 6,000 crores only. 
YQu do Jl(}t worry for Rs. 10,000 crore, 
which are under bad and doubtful debts. 
You do not w'Ony for Rs. 17,000 crores 

Rs. 10,000/- without attending any tribu-
nal. You have straightaway given the 
money from the Budget. 

How are you going to recover Rs. 17,000 
crores from $hri Harshad Mehta? Who 
is responsible for that -? Vvnat have you 
done agamst this? That is my third 
point. 

The fourth point is about conciliation of 
l1<Ltionalised banks. Why is it not being 
.:arried out? Why are you afraid of this? 

1 Vi~mt your answer on all these points. 

\h COllie straightway to the Bill itself. 
Some of my colleagues have referred to p. 
5 Clause 21. While making the appeal in 
,orne cases, the condition is that :-

which has been looted by I-Iarshad Mehta ,., 
and his allies. You do not care for R~. ~ 
50,000 crores fraund of the 19 nationalised iii - .. , 
banks. You are worried about only 

"Where an appeal is preferred by any 
persoll from whom the amount of dc-o! 
is due to a bank or a financial 
institution or consortium of banks of 
llnancial institutions, such appeal shall 
not be entertained by the Appellate Tri-
ounal unless such person has deposited 
with the Appellate Tribunal 75 per 
':~nt of the amount of debt so due from 
him as determined by the Tribunal 
under Stetion 19." 

Rs. 6,000 crores. Of course, you are not 
sure whether the tribunals also will help 
you in recovering of these loans and debb. 

1 havt raised these three points which 
have jeopardised the whale bankign sy&ten1 
itS weil has shaken the very faith of com· 
mon men in the banking system. 

15.59 hrs. (Shri Peter G. Mal'baniang-in 
tile (..hair). 

Up till now, all of us were thinking that 
at least in banking system, there was no 
fraud. We could believe in them and 
we could have good dealings with 
them. But there also these types of things 
have happened. Therefore, before 
appointing the tribunals, I want an answer 
from the Minister on all these points. 
Tiwari Commission has suggested in 1980 
for appointing tribunals. Why have you 
not gone for that then ? 

16.00 Ip. 

We ha.ve given relief to you ten years 
earlier. You have made provision for 

If he has that capacity of payaing, why 
.. hould he go to Appelalte Tribunal for 75. 
p~r cent of the loan? He can himself 
solve the problem. Therefone, if you 
realJy walll to do him justice, the condi-
lion of his going to the Appellate Authority 
,hould be waived or at least it should be 
somewhat watered down. Further, it is n 
80urce of corruption. It can be. 

"Provided that the Appellate Tribunal 
may, for reasons to be necorded in 
writing waive or reduce the amount." 

Why is this permission Olecessary? H 
you want to give relief, give it to all 
those who are going to the Appellate court. 
Why only to some of them? It means 
some of them who will just satisfy that be 
cannot pay that much amount, and if tile 
Presiding Authority allows, then it will be 
waived. Why this condition should be 
there? 
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Therefore, I appeal to the hon. Minis-
Ler tluuugb you tnat if you want to give 
t1m cQ~ion, then that concession should 
be given to all. Therefore, this clause 
IiIlowd be reoouSldered. 

This Tribunal will be only for the c~es 
above Rs. 10 l~. How have you 
dec.ded that it showd be for Rs. 10 lakhs? 
what are the cas.:s? Wnat is the pnnci-
ple? We can be satisfied if those details 
are given. 

I am not opposing this Bill. 

But, at the same time, before speaking 
on this Bill or before taking the decil>ion. 
the Government should explain its position 
and the efforts it has made. The Goverr.-
ment should explain th.e four points that I 
have raised. 

Then I can support this BilL 

MR. CHAIRMAN: Prof. Susanta 
Chakraborty will now speak. We are run-
Ding out of time. I can allow only three 
minutes for you to speak. 

PROF. SUSANTA C~ORTY 
(Howrah) : Mr. Chairman, Sir, it can 
not be completed in three minutes time, 

Sir, next year, we wiII be having Silver 
Jubilee celebrations of the nationalisation. 
tn July 1%9, 14 private sector banks were 
nationalised to control our economy to 
IiCrve heights and cater to the needs of the 
development of our economy. Mter 24 
years, the view is that, after all, banks 
should run commercially and the Govern-
ment, perhaps, is not in a position to con-
trol it. 

The question of non-performing assets. 
the quest:on of sticky advances and the 
question of bad debts are some times used 
by the banking division to justify their 
claims. 

The present position is surely alarming. 
Non-1;)Crfonning assets and advances are 
to the tune of Rs. 20,000 crore, bad debts 
are ... the tune of 'Rs. 10,000 orore. 

d¥e' to Banks and 
Financial Institutiolls 

Ordinance 

There are more than 15 lakh cases of 
the publiC seOlor banks pending with the 
courts and with regani to tile financial 
inslllltlOns, there are some 304 C88CS. 
So, the number of cases, With the advance· 
mellit 01 days, are mounting up. 

l-low, for the purpotie of speedy reco'#ery 
of those bad debts, the Government, 
thl'ougn. this Bill, has sought to set up twe 
Tribunals; one is debt recovery Tnbunal 
and the other is Appella.e Tribunal, in 
aocordance with the aovlce of the Tiwari 
Committee and the N aras.mhan Committee. 

Sir. the question is, whether there was 
any absence of law, whether there was any 
absence of rule that the Government or 
the banking division could not control it. 
The Banking RegUlations Act, Section 35 
lA) gives enough powers to the Reserve 
Bank of India, to monitor the things, to 
initiate mandatory action. But, why did 
they n;IDain silent ? Why did it give room 
for hair splitting on whether circular was 
an instruction or any advice is!!ued under 
the Act 1 These are certain unportant 
questions, whIch the Government should 
surely answer. 

Sir, from the securities scam, the Gov-
ernment should learn certain lessons. How 
does these bad debts occur in our country'! 
From the draft report of the JPC, what 
we find is this. 

The irregularitie. in the securities tram· 
Clctions of some banks were noticed as early 
as 1986-87. Yet, the top management of 
the Reserve Bank of Ind.a failed to initiate 
timely action. Now, here is a Tribunal. 
If this is the attitude, do you believe Mr. 
Minister that the things will be improved ? 

Second, the Follow up action on the 
findings oi the RBI impection took a couple 
of years to materialise. Thus, it is 
obvious that the entire thing was an exer-
ci.~e in futility. 

The Finance Minister himself ma4e a 
deposition before the JPC and it 
came to the Press that the diversion of 
fund!! from banking, 8}'stern for dep:oyment 



605 Re; Disapprovaloj SRAVANA 19, 1915 (SAKA) 
Recovery of Debts 

Re; Disapproval of 
Recowlry oj Dehtt 
due to Banks aTlli 

Financial InstitutiQM 
Orliinaru:. 

(06 

due to Banks and 
Financial Institutions 

Ordlnanc.r 

iu other areas including financing of &eCU-
rities transactions in the stock market is 
prinlarily a fraud, which ~as perpetuated 
by collusion between certaIn brokers and 
some officials who deliberately violated the 
estabLshed rules. 

\ 

So Sir, the question is, in wh!ch way 
the Government wants to function. Does 
it want to flliIldon in the model as laid 
down by Shri J anardhan Poojari and 
organise loan melas or does it want to 
develop a system where some Dalals and 
Mehtas can loot our country, en-
couraged by some pol.tical, by some 
Minister, by Some poli.icians of the 
ruling party, who, today, feel encouraged 
by political blood truly contaminated by 
defections'} It is runn:ng this way. So 
the Government should answer those ques-
tions. What about the reconciliation of 
grants'} This question aLso should be 
answererl. What about the advances and 
loans that have been g:ven to the com· 
panies which made them sick and for 
which Mr. Ganapathi. the ex-Chairman of 
the B1FR made the remark that to make 
a company sick is business with some 
people? What about the sticky advances '} 
What about the recommendations of the 
Ghooh Committee on fu-aud that people 
holding h gh offices in the banking div~ion 
should not be permitted to hold h~gb 
offices in cer~ain private sector companies '} 
Wbat is bhe Government doing with that? 
What .6 the at;itude of the Government 
with regard to .he reoommenda.ion that it 
a person, three or four months before his 
retirement, gives some sticky advances to 
lIOIlle peCSOIl6, this type of advances and 
~antE should not be permitterl? The 
Government should take certain positive 
stand on 'hese things; otherwise thinl!" 
cannot improve. 

One more point to which I would like 
to draw the attention of the Govel1lDlellt 
is that in orocr to show good health the 
bad debts actuaaIy provided for are wei'ten 
off or depresstd as much &Ii possible. Thil 
is known :0 everybody. The very fact 
that banks do not have to d'sclose the 
actullil position or the state of health of 
39-724LSS/94 

their debts in their annual balances help 
them towards this end. We are speakina 
of accountability; we are speaking Gf tran&-
parency; we are speaking of profitability. 
Then why is there the 8eCCecy clause? 
Sad debts amount to Rs. 10,000 CI'Ofe. 
Wb.ch a.re the banks which are re~ 
ble for these things? H you go to the 
courts the names of those persons are 
know~. I do not know what is the d:m-
culty of the Government to make thOle 
names public? 

As regards the Bill I think there are 
certain lacunae and I draw the attention at 
the Minister towards them. By the veer 
definition Qf the Bill, interest is included in 
it. What I ,apprehend is that because it 
refers to any liabili:y which is owed to a 
bank or a finane al inst.tutiGn or a COIlSOl'-
tium of banks and financial institu.ioos 
durillJg the cour6e of any busi!le/llS actively 
undertaken by them under any law for tha 
time being, shear of a legal jargon this 
means deb: aris.ng out of both bankina 
and non· bank ng sector operations would 
be transferred to this tribunal. That is 
not the wish of this BilL So while fram-
ing rules, I would request the Govc:rnmcnt 
to consider this aspect. 

Secondly, there is no prov:sion in the 
Bill to determine other interests in the 
mortgagerl property. As a result, the first 
credicor who obtains a recovery may 
pocket the entire proceeds of the .ale. 
This should be given due a.tention. 

Lasc1y, large projects may have a num-
ber of creditors ; many of them are foreign 
lenders and muLinatonal agencies. These 
creditors who are not covered by the BiD 
wili have to press for proceed DgS in • 
civil CQurt, If that is 50, in that C88I 
lawyers feel ;hat there would be a Clute 
for conflict of interests be. ween the tribu-
nals and the civ 1 courts. So while frun-
ing the rules I would request the Govem-
ment to look into these lacunae. 

Again, I womd reques: the hon. M'nilter 
to see to the recommendations of the 
Ghosh Committee on fraud and to realiII 
that t'he system which thoy .have developed 
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aM the practice which they have deve-
lOped. Those Me the main causes behind 
SUIch a state of aiIad"S. It is no. that there 
wu no in'Stitution. Surely trhunaJ. is 
necessary; surely some mechanism is neces-
IiIIl'y and you are setting it up. But first 
make up your mind and decide that' you 
are not going to interfere in the bank.ng 
piOcedure. Please see that political per-
IOns do not interfere in this. 

Thank. you; I conclude, Sir. 

·SH:R!I SOBHANADREESWARA RAO 
VADIDE (VijaYWl'ada) : Sir, I rise to sup-
pi)rt ihe Bill. In fact, this is a Bill which 
sHould have 'been brought forward muoh 
earl.er. I will ilIO! repeat what my collea-
gUes have already said, that is about 
Tiwary Committee and the Narasimhan 
Committee. 

'I want to know certain thii!!gs from \he 
hon. M:i.nis~er when he is replying to the 
discoss:on. He has mentioned that 15 
lakh cases have been filed by the public 
sedor banks; and under section ( 1 ) , the 
provi6ions of this Act shall not apply if 
it ill less than Rs. 10 lakhs. I want to 
know from the hOon. Min.s:er whether each 
one of these 15 1akh cases is involved in 
&s. 10 lakhs and more; or is it between 
&s. one lakh and Rs. 10 lakhs. That in-
formation, I want to know fu-om the hon. 
Minister. 

This Bill is very essential becoose it iI; 
il() happening that-I do not say that each 
and every company or iooustrial unit is 
doing tha:-a good number of them are 
doing in 300h a way that they are escalat-
dIIg the cost estimates of the projec, pro-
posal-value of the land, mechinery, build-
ings, etc. They escalate it to get some-
times subsidy or higher loan from the 
commercial iIl6titutiOIl6, as a result of 
which the viability aspect is be:ng eroded 
atld several units are becoming sick. I 
know that there are some cases where !be 
unit bas become sick and the same person 
~ ItiutiiJ,g somo other oompany, again 
taking a loan of Ra. 15 lakha or RI. 20 
IIitbI or IIOIDetmes RI. 1 crore from the 
cbmJtlemaI institution5, 
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So, I support this Bll. Unless you re-
cover the money lirom these people, you 
will not be in a pooition to give loan to 
the farmers or small traders or petty 
traders or rome small scale indu9.rialistli. 
I would l.ke 10 say that after the nationali-
sat ion of the banks, by and 1arge, the 
banks are compelled to cater to the needs 
of the farmers, trnders or small scale sec-
tors. Prior.ty sec.ors are fixed for them. 
But, in spite of that, the practical aspect 
is that till today, 25 per cent of the 
farmers are not covered by the bank loans. 
What is happening is that every bank.-
either Stat~ Bank or any othea- bank. for 
that maLer-is trying to g;ve the money 
to a small number of big people and then 
they say ,hat we have given so much 
amount of money (0 50 and so sector; 
we have given so many crores to so and 
so sector. That is because some infiuea-
lial persons a: Delhi are greasing the pa.lJm 
of the R~6ional Manager or the General 
,\1anager or the Deputy General Manager. 
8) this OI"~ is able to f;et crOftS of rupees 
as loan whereas, the small farmef6, the 
small sC.lie indus:r:.alists-even in the 
towns it is happening and i: might have 
come to your knowledfc also--or the fruit 
\'endoT.s and o:her snwlJ people are not 
getting the loans from the banks. They 
will have 'to pay in our <l!Ica-I am saying 
"bout my area, I do not know what is 
happening in o:her areas-an exorb:tant 
interest. Somet;mcs ii will be 120 per 
cen:. you will not..believe. Out of the 100 
rupees, the person who gives money to 
them, the financial company or the credi-
tors, holds back Rs. 10 and give them 
only Rs. 90 which they have to pay back 
every day as one rupee, in the follOlWing 
three months. Like this, they are chang-
ing exorbit:mt rates. 

So, my suggestion to the Government i~ 

that you may kindly cater to the needs of 
the small people and you ca.'l insist on 
security, without that sometimes :he pos-
sib:lity of recovering the money will be 
very weak. The point is that the needs of 
those people should be taken care of. 
Othenvise, the nationalisation of banks will 
beve .00 meaning. Sir, our .Agriculture 
Minister is l:oing out now; in the coming 
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few years, we ha,ve to increase the agr:cul-
tural production from 180 million tonnes 
to 210 minion tonnes. H()IW are we going 
to achieve it unless you help the farmers, 
mostly the small farmers? Similar is the 
case with other trades also. My sugges-
tion t~ the Government is that you may 
take security, surety; but giv~ loan to the 
needy people--small farmers or petty 
traders, etc. 'In the urban areas, it help 
them to stand on their own legs. Self-
employment will help them. So far, no 
sincere efforts have been made to recover 
the money. I will not go inco what Mr. 
Anna Joshi has said. My suggestion to 
the Government is to ensure and take all 
possible steps and give clear directions to 
all the banks to cater to the neeJs of small 
people in particular. With these words, I 
conclude. 

SHRI SHARAD DIGHE (Bombay 
North Central) : Mr. Chairman, sufficient 
diSc1l5"ion ha; taken place on this Bill. I 
would like to make only three or four 
po:nts :n short. Of course, in order to 
recover the debts of banks and financid 
institu!:ons. it was necessary to establish 
some speedy remedy tribun.als though I 
do not always subscribe to this view that 
establishment of tribunals is the real ans-
wer to the delays :n c:vil courts but that 
subject is not here today for discussion. 
So, I would no! dwell on it for a long 
time. Wh~t I want to submi: is this. In 
our enthusiasm to cre?te a speedy machi-
nery for recovery of n:>.tional securiti~ 

and atlsets, we should not make poverty 
as ju<:fce as casualfes as far as this 

. machinery is concerned. In the first place, 
we are trying to establish tribunals for 
speedy recovery of debts. Now, tbe juris-
dic:ion is initially RII. 10 lakhs and the 
Government hJS the power to increase the 
jur'sd'ction to Rs. 1 lakb only. That 
means, several cases will be covered by 
these 'ribunals if the Government thinks 
of making the jurisdiction of these tribu-
nals to Rs. 1 lakh debt only. Therefore, 
the Government will have to think as to 
how many tribunals they are going to es-
tabl"sh for deaJ'ng with such cases. Un-
less Government takes a VfIlY bold Itand 

of establishing as many tribuIllals as the 
lower c,viI cowrts are there it will not 
serve the purpose but this will work as 
hardship to the' poor debtors. Now, Rs. 
I lakh is comparatively a small amount 
from ,he debtors point of v'ew and if it 
i:Jcludes the interest also, then the princi-
pal amount must be a very small aIDOutlt 
and if a debtor, having taken this princi-
pal amount has to go even to a district 
from a village or far-off place, it will work 
" great hardship and we shall be unneces-
'"rily establishin.g or having establishment 
charges of establishing these tribunals; we 
will be working hardship as far as the 
;mor people are concerned. 

Then, the seconci ca5ualty as far as the 
poor people are concerned is this. No 
specific procedure has been laid down iB 
this Bill for trying these matters by the 
tribunals. It merely says that certain 
provisions of the civil court will apply and 
the tribt!!lal will establish its own proce-
dures. What procedure they will be 
establishing is Hot known to us. From the 
~l!Isory glance, it appears that show caU5C 
notice will go to him and he has to show 
cause within 30 days and for that purpose. 
he wi}' be given an opportunity to be 
heard. I do not know what kind of bear-
ing he will get. If a very summary hear-
ing is given. perhaps hardship will be there 
:t' far as the poor debtors are concerned. 

We should never presume that banks 
are al\iiays correct and that their accounts 
are to be accepted by the courts. There 
may be cases where hearing will be 
neces-;ary and justice will have to be 
done in a proper way. Therefore, it 
must be ensured that rules of natural jus-
tice are followed by the tn"bulU's and 
as far 25 framing of these rules are con-
cerne,l, subordinate legislation will have 
to take care of these aspects. 

My third point to which serious atten-
tion has to be paid is about the power 
given to the recovery officers. This Bill 
empowers the recovery officers to detain' a 
person for not paying his debts. Now 
Sir, I submit that detention for a 
civil debt has been outdated and 6\'m 
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c1urh!, the :8riti~h regime, this provision 
was removed from the CIvil Procedure 
Code. Nobody has ever been detained 
for civil debt in this country and so 
was the case even in British Raj too. 
But here, We are providing civil prisons 
and civil detention for a person who may 
not be able to pay debts. There may be 
~ome persons who cannot repay debts 
I..III'y because of poverty. So, we are 
providing civil prisons even for poverty! 
This step that We are taking is very dan-
gerous. Secondly, to whom is this power 
given? Under this Bill this power i~ 

given to the recovery officers. As to 
who are going to be appointed as re-
coyery officers, nothing is stated in this 
Bill. As far as the qualifications of th~ 
recovery officers are concerned, are they 
going to be given the status of district 
judges or are they Iwing to be the bailiffs 
of courts? I say this because in civil 
courts, there are bailiffs who go for the 
attachment of property. Their only duty 
is to go and attach the property. Are 
these recovery officers going to be 
bailiffs? Will they be armed wi'h this wide 
power of detaining a person for not pay-
ing debts. Mr. Chairman Sir, this provi-
sion which is going to ·be introduced is 
very serious and the Government should 
have a second look as far as the civil pri-
son is concerned. If this provision were to 
be retained. I would submit that the re-
coverv officers should be people with high 
qualifications and 'hey should be very 
highly responsible persons, as far as such 
matters are concerned. 

Many people have spoken about the 
deposit of 75 per cent of the dues before 
filing an appeal. Of course, court has 
the power to waive. Mr. Anna Joshi bas 
alao referred to it. What J submit is that 
makinj! the dt>b'or deposit 75 per cent of 
the amount is tantamount to denying him 
the right of appeal completely. In other 
words, we are denying natural justice and 
the ril'ht of lIpp-al as far :IS debtors are 
concerned. Even though the power is !riven 
to the court, we just do not know whe-
ther it is us~ in a moTa fide or bona fide 
manner. Therefore, this prOVISIon also 
NqtJira to be gone into properly and a 
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second look will have to be given to it by -the Government, 

These are some of my observations as 
far as the Bill is concerned. I support the 
Bill. 

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : Mr. Chairman, I rise generally to 
wdcome the Bill. But I find a lacuna in 
the statement of objects and reasons. The 
statement gives us the figure of nearly 
6,000 cases, ending 30 September 1990. 
In a reply to Parliament on 6 August 1993. 
the hon. Minister has given us the late~t 

figures as available on September 1992. 
and of September 1991. I do not see 
any reason why in this Bill old statistics 
of 1990 have been relied upon. The 
reason might lie in this. Mr. Chair-
man, that the figure show--on a compari-
son of 1991 and 92 figures, that the over-
dues of SBI increased from Rs. 5884 crore 
to Rs. 6216 crore; of oth~ nationalised 
banks from Rs. 1283 crore to Rs. 14281 
crore and the total thereof. of thc banks 
alone, rose from Rs. 17967 crore to Rs. 
20498 crore; which implies, Mr. Chair-
man that while for the last 10 years 
we have boen talking about the best way 
of recovering the overdues, they have 
been piling up such dues merrily. Even 
in the last two vears, when perhaps this 
Bill was being drafted, the blinks were 
unheedful of any other restraint placed 
on 'hem, and they were simply piling 
up these dues. I do not Know who is 
responsible for this. Th· Minister has 
said in his reply that certain pxecuti"c 
dircction~ have bl'c" "iv!'n to th" ha ... 1(~. 
Of course, Government does not have 
a direct control of the banks I"xccpt 
throuP'h their Directors. I assume that the 
RBI has some control. But. obviously, 
those were only executive instruction& and 
~hey have had no effect. So. durin!! the 
last 2 yl'ars it is found that nearoy 
Rs. 3000 <-Tores of overdues and bad 
debt hav" been added. 'would like to 
know whether the Mini!'try l'TOpOOP. to take 
any action to fix the responsibility that 
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while the entire country iA shouting about 
the piling of irrecoverable and bad debts 
by the banks, why should these be piled 
up. 

In several re"lies in the past tbe Hon. 
Fin3(1cp Mi.,;~ter has said tbat confiden-
tiality of the banking system must be res-
pected. Confidentiality, Mr. Chairman, 
bas !become a cover for, sban we say, mis-
mana~ment. In fact I do not see any 
reason why those who are bad debtor,s; 
who are not in a position to re"ay or are 
considered by the bank to be evading re-
paympnt on one pretext or the other, at 
least tbe Parliament cannot be taken into 
conficlence once in a year that overdues 
above a certain level can be compiled 
into a slatoment and that statement can 
b .. lIl~("pd lJ..fore the country. I recall. 
Sir. th~t in Frllnce a sv<tf'm was aoonted 
for reducinl! the Municipal Tax evasion. 
Th.. svst .. m. was that a tylll"d list of 
Mllnicin~1 Tax evaders was placed in 
the Town Hall and the result was that by 
sheer sociar nr"sslIre the evasion CHme 
down. I feel. Sir that if the infor-
maHon is made lIublic that such and such 
ind;v;"l1nl~ or ("omnanies OWo so much to 
th .. ha.,ldn" ~ystem, the level of evasioll 
will ro down. 

SHIH RAM NAIK (Bombav-North): 
Even M P. do not pay till it is published 
In the Press. 

SHRI SVEl) SHAHABUDDIN: M.Ps 
are a class by tbemselves. 

Thf'r~ is also a lack of mutual communi· 
("~+ion 'lmo"" the bankin!! system. I wou~d 
like to know from the hon. Minister 
wh .. th .. r th .. bank. have some system ot 
consnltinp. elJch other because the same 
party which is evadinl!; repayment to 
ODf' bank may go to another bank an',' 
take IInoth .. r loan. So. is tbere any system 
of CTO'lS-Checking or any system of mOlli. 
torinj! 80 that this sort of persistent bad 
d .. hfOTS can be brought under some con· 
Iml? 

Thirdly. and this I saiy from my own 
penonal experience. the banks suddenly 

Ordinance 

wake up after year and then send notice 
This particularly happens in the case of 
small borrowers. some came running to me 
and said that had they been l!iven any 
notice once in six months, they would 
have been in a better positon to repay. The 
bank has not sent any notic~ to th .. m 
for .file last 10 years and then suddenly it 
woke up and sent out notice. I think tbat 
is also another reasons for niIinl! un of bad 
debts. I think there should be some sys-
tem whereby every borrower is told, at 
least every six months, what is overdue 
against him. 

I find there are certain lacunae in the 
Bill. I draw your attention to Section 19. 
Section 19 says that a bank may make an 
application. Why are we giving this 
option? If We are establishing a system 
for the collection of debts and we aTe fix-
ing a certain financial limit, we should 
also fix a time 'imit and tell the banks 
that if any amount above a certain limit 
is owned to a bank for a period of 6 
months. or for a year, two years, five years 
or six years then the bank has a duty to 
go to the tribunal. 

The bank must have a mandate to go to 
the Tribunal. The bank must take the step. 
The bank cannot lend i'self to the situation 
in which corruption can play its own role. 
[t takes action in some cases and it forgets 
the other. I think. there ShOUld be a 
very clear cut rule that the banks have 
no option in the matter and that if a 
debt above a certain limit is due for a 
period above a certain limit th"n the banks 
must approach the Tribunal and file a suit. 

Similarlv. there must be a certain per-
sonal responsibility and that must be fixed 
in the rules. If the Manal!er or the 
Director of that bank dOes not take 
action, then he is somehow colludinl! with 
the debtor and therefore, tbere should be 
a possibility of an action against him. 

Secondly. Sir. I bave read the Bill. Per· 
haps, I may be wrong but J do not find 
any time limit fOf' the Tnbunals' wheels 
to tum. They give a notice. But how 
long after filing a case. That III DOt 
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laId down. How soon do they take 
cognizance is not laid down. How much 
time will they take in coming to a final 
decree is not laid down. I think, both 
these positions have to be clarifieu, 
otherwise, once again, the Tribunal them· 
selves will become subject to this corrupt-
ing atmosphere. 

SHRI SHARAD DIGHE : Within ~ix 
months, they have to complete. 

SHRI SYED SHAHABUDDIN I am 
'lOl'lj'. Then, I missed it. 

Thirdly, there is no provision for makiug 
an Annual Statement. After all, we are 
going 1'0 pass this Bit in the hope that 
the system would be remedied. Now, 
we would like to know every year how far 
has it been remedied. We would like to 
have a provision or a promise or at leas! 
an assurance from the hon. Minister that 
once a year, he will come and tell us, 
without our asking questions, that the 
number of pending cases and the totai 
amount due has come down from a certain 
level to a :ower level within a certain period 
of time. At least there should be a provi. 
sion to that effect. 

Foorthiy, I would now like to come to 
a point that has already been made rc 
garding the number and location 01' 
banks. I personally disagree with Mr 
Dighe. I do not think that a man who 
owes a lakh of rupees asked to come tfl 
the Districts Headquarters face& a big 
handicap. I think, they do come to 
the District Headquarters for many a 
reason. Now, the districts are getting 
smaller and smaller. Therefore, so long 
as the Minister has such a Tribunal, at 
least at the dislri .. "! level, then I think. 
there shall be no particular handicap. 

Fifthly, there should be a lim1t-this is 
the other side of the story-on the expen-
diture on litigation by the banks. I know, 
all banks. Mr. Chairman, have some 
times been spending much more than the 
amoun' over due on the process of conec-
ing it. To collect a lakh of rupees, they 
were prepared to spend the taxpayers' 
money up to Ri. S lakh or Re. 10 lakh. 

That includes fat fees to the lawyers. 
think, -within the rules, there should be 
some provision somewhere that a prudent 
decision may be taken as to how much 
can be spent on recovering a certain 1031 •• 
If the ClOst of recovery is going to exceed 
the amount that the bank is finally going 
to get, it is better to write it off and the 
write off ru1es must be brought up to 
date. 

Finally, I would like to make one point 
and that is with regard to the mana;.le· 
ment of the banks at the higher levels. 
Many of I1S, Sir, have been asking question> 
in the Parliament about the vacancies on 
the Boards. of Directors. That the banks 
have been milrmanaged, are being mis· 
managed does not require any commen-
tary. Jl think that is a well known fact 
that the country is aware of. One of th" 
reasons why this is so is that, in their 
wisdom, the Government do not fill the 
vacancies on the Board of Directors. For 
some reason or the other-I do not know 
with what political motivation-they keep 
these places vacant. Sometimes, they 
fill it with people who are not qualified or 
represent a particular group or consti-
tuency that they are supposed to represent. 
So. either the directors are wrongly selected 
or the selection becomes such a heavy bur-
den on the political will and wisdom 
of the Government that they do not 
make any selections at all. I do not 
know how many such vacancies have been 
filled during the last two years by the 
present Government. My personal feel-
ing is that, perhaps, hundreds of posts 
of such vacancies exist in the banks and 
financial institutions. I do not think they 
can run the banks prudently and wisely 
only with the holp of Government-appoint-
ed managing Director and with the help of 
one of your officers in the Government 
who sits in the Board of Directors. 

I think banks have to be brought under 
social control. The banks were nationalis-
ed with a purpose. There has to be an 
effective measure of social control on the 
banks. Therefore, I would sug~ that-
whatever tribuna.l8 you may set uP'and 
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whatever sy&tem you may introduce, I 
weLcome it; I welcome the establi&hm.:n( 
of the tribunals; I welcome the sunuuilr} 
proct:durc; I we:come the possibility [Ila! 
Ihrou~ this method you may be able to 
bring back all the fl]Ozen money back 
in,o cil1Culation-uniess banks are managed 
properlY, the banking system will conti-
nue to swIer and the bank credibility; and 
the contidence which they should inspiJe 
in the public, regarding the economic health 
of the country shall not rise to the level 
that We desire. 

With Ihese words, 1 welcome the Bill. 
J hope the hon. Minister will reply to 
some of the points that have been raised 
on the Floor of the House. 

[Translation] 

SHRI NlTISH KUMAR (Barh) ; Mr. 
chairman, Sir, a lot has been said on this 
and now a statement also has been made. 
The question is that he had made a request 
to provide security, in the House and aD 
the opposition parties had supported him. 
But he was not given security and in the 
meantime thi6 mishap occurred. You did 
not say anything on this aspect. .. (Inter-
ruptions) 

THE MIl,IISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : Perhaps, you did not 
listen to my statement carefully. I said 
that the security was given but he sent the 
security personnel to his quarters ... (Inter-
ruptions) 

SHRI NITISH KUMAR : It was his 
private security. 

SHRI RAJESH PILOT: No, it was 
provided by the Government. 

[English] 

SHRl D. VENKATESWARA RAO (Da-
patla) : Sir. only one gunman was given. 

MR. CHAIRMAN ; Allow the Minister 
to make the second statement. 

(Interruptions) 
SHRl· RAJESH PILOT : It ia very 

clearly mentioned in the statement ... 
(lntemlptiorrs) 

SHRI D. VENKATESWA&A RAO 
The security was denied to him by the 
Government. Sir, the Government col-
illuded here, informed the culprits and 
asked them to bomb him. The HolDe 
Minister of Andhra Pradesh is doing &:1 
this. The Home Minister belongs to the 
same district where late Shri Siva Reddy 
belongs. He himself has ordered these 
people to go and bomb him. This is what 
has happened in the State of Andhra Pra-
desh. Even after 24 hours of the orders 
of the Speaker of the Assembly, security 
was denied to him. 

SHRl RAJESH PILOT ; Mr. Chairman 
Sir, just because the hon. Member has 
pointed out this thing, let me also put it 
on record. I had a word with the hon. 
Chief Minister. He said there is frictional 
rivalry among groups. There are nearly 
23 cases registered against late Shri Shiva 
Reddy-8 murder cases, 8 o:her criminal 
cases and 7 other cases, total 23 cases. The 
security was given to him as I have said in 
the statement. The State Government have 
informed that he left the security and told 
them (0 go home and he said that he would 
go without security. This is the information 
given by the State Government. 

[Translation] 

SHRI NITISH KUMAR : It is said that 
the Home Minister of the State is involved 
in this incident. He has been accused for 
it. He has a hand in it ... (lllterruptio/is) 

[English] 

MR. CHAIRMAN: No, no explana-
tion need be given. 

SHRI RAJESH PILOT: All these Quer-
ies can be answered. 

MR. CHAIRMAN; Shri Nitish Kumar. 
you are a very senior member, please do 
not interrupt. Minister may now make 
the statement regarding bomb explosion at 
Madras. 

SHRl RAJESH PILOT : May 1, with 
your permission make a statement about 
the bomb explosion which occurred at the 
R. S. S. Headquarters at Madru On 8 
August 1993? 
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(i) Fatal mob attack on Shri P. Siva 
Reddy, Teillgu Desam Party, M.L.A. 

[English] 

THE MINISTER OF S11ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
RAJESH PILOT) : As per the informa-
tion received from the State Government, 
Shri P. Siva Reddy, Telugu Oesam (TOP) 
MLA from Jammalamadugu was attend-
ing the Monsoon Session of the A.P. 
Legislative Assembly. He was provided 
with two State Police guards. He also 
had two private gunmen who accompanied 
him. 

On 7-8-1993 at about 9.00 A.M. Shri 
P. Siva Reddy, MLA (TDP) alongwith 
the official gUnmen Shri K. Nathaneil. 
Head Constable-477 and two more private 
gunmen visited the house of Shri N. 
Chandrababu Naidu, M.L.A. (TOP) and 
from there he visited the house of Shri 
D. Venkateswara Rao, MP (TOP) at Ban-
zara Hills, at 10.30 A.M.- At 11.40 AM, 
Shri P. Siva Reddy asked Shri K Natha-
neil alnd his two private gunmen to g~ 
back to his quarter, No. 135, New MLA 
Quarters, and he proceeded with Shri 
Kala Venkata Rao, M.L.A. (TOP) in a 
maruti car to attend a marriage at Shri 
Satya Sai Kalayana Mandapam, Srinagar 
Colony, without taking any securi'tymen 
with him. The gunman of Shri Rao, was 
also not with him. Around 12.00 noon, 
when he was coming out of the marriage 
hall and getting into the maruti car, some 
unidentified persons hurled bombs at Shri 
P. Siva Reddy, who died on the spot. 
Shri Rao, and Shri A Suryanarayana 
Rajn, former Deputy Speaker, A.P. Legis-
lative Assembly, were also injured in the 
bomb attack and they were admitted in 
Hospital and they are progmtSing. 1\Ivo 

culpm havo been apprehended 10 far. 
The Police have reaiatered a cue, ~r 
relevant legal provisiOllB, which has been 
entrusted to the State CID for investiga-
tion. 

On the afternoon of 8th August, 1993, 
Shri P. Siva Reddy's body was burled in 
his native village in Gundlakyunta near 
J ammalamadugu with police honours in 
the presence of senior. officials. The 
Bandh call given by T.D.A. on the Auguat, 
1993, passed off peacefully but for a few 
minor incidents. 

16.47 bn. 

(ii) Bomb explosion at the R.s.s. head-
quarters in Madras on 8th August 
1993. 

THE MINISTER OF STIATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
RAJESH PILOT) : As per the informa-
tion received from the State Government, 
an explosion occurred in the office of the 
Rashtriya Swayamsewak Sangh at No. I 
::nd 2, M. V. Naidu Street, Chetpet, Mad-
ras, on 8-8-93 at 13.45 hours. This ex-
plosion ripped through the vital columns 
of the building premises and brought down 
the ceiling of the first and second flour 
halls. Caretaker of the RSS office and 
some members of the organisation, who 

'-;! then in the premises, bore the burnt 
of the explosion. 

On receipt of information, the -Com' 
missioner of Police and his personnel, 
aloingwith Fire Brigade personnel, rushed 
to the blast site and started relief opera-
tions. They discovered 16 persons from 
the shattered building. Of them 11 per-
sons were declared dead. The bodies of 10 
persons have been identified and enqui-
ries are being made to identify the re-
maining deadbody. Of the nine inju~ 
persons, 5 were treated as in patients and 
4 as out-patients. 
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On a complaint from Thiru Srinivasan, 
Urganiser, Madras District Hindu Mun-
nani, a criminal case in F-S Chetpet 
j'olicc Station Crime No 1137/93, uls 
120-8, 302, 326, IS3-A IPC, section 9(b) 
(I) (a) (b) of Indian Explosives Act, 1884 
"nd Section 3 and 4 of Explosive Subs-
lances Act, 108 has been registered. Th'~ 

Slate Cri'me Branch, C.I.D., has taken up 
the investigation of the case. Sniffer dog, 
have been used to' find out the cause of 
(h~ explOEion. Central Govl. Forensic 
experts have reached the State. to provide 
expert evaluation. 

The State Government of Tamil Nadu 
has announced an ex-gratia payment of 
Rs. 1 lakh each to the families of those 
\Vho were killed and Rs. 10,000/- to those 
who- were injured in the blast. 

The State Government has alerted the 
district administration to take immediate 
'ICPS to maintain law and order and com-
m'mal rarmcny. Jt has instructed the 
Administrative and Police officers to pro-
Ylde full bandobust to all religious and 
other institutions including Government 
buildings and to intensify patrolling to 
ensure t:1at no antoward incid~nt tak..:. 
place. 

I would like to inform the House that 
in the first week of July 1993, I along 
with se8lior officers of Ministry of Home 
Affairs had visited the State and held dis-
cussions with the Chief Minister and 
State Govt. Officials on the security scen-
ario and urged the State Govt. to take 
adequate precautionary measures to en-
sure against acts of militancy taking 
place. 

Along with the Official of my Ministry, 
I visited the site of tbe explosion, at Mad-
ras, on 9th August 1993 and held discus-
sions with the Chief Minister IlIIld other 
State Govt. Officials. The Chief Minister 
had also visited the site of the explosion. 
40-724LSS/94 

During discussions the State Govt. Officials 
showed me a smal lcontamer wi.h hOme 
used explosive, copper wire and transformer 
Wil.en were reco.ered trom me sne. 'lhe 
explOSion <!ttl not 'lppear to have been 
caused by use of RDX explosive. How-
ever, explOSive exp"rLS WOUl(l oe able t~ 

deternune the nature of the explos.on. 

On my enquiring about the security 
arr3lllgemems ill the bullding, the State 
Govt. officials informed that it was guard-
ed by the State Police personnel till the 
ban on RSS was in force. I was told 
that after the revocation of the ban, the 
RSS office bearers dld not allow the State 
Police personnel to guard the prem..ses 
and sta.ted that their own volunteers will 
~ard the building. 

We have offered the State Government 
1I1 assilltance to enable expeditious mves-
tigation of the case and apprehension of 
the culprits. The Chief Minister, during 
discussions, suggested that the case may 
be investigated by the CBI. Considermg 
the nature of the explosion, it is felt that 
the S:ate Police can efficiently invesigate 
the case. However, if the preliminary 
investigations by the State Govt. reveal 
wider ramifications, calling for Il CBi 
probe, we shall review the matter. 

SHRI LAL K. ADVANI (Gandhi 
Nagar) : Mr. Chairman, I want to draw 
the attention to the last paragraph of his 
statement and I regard it as ironical that 
while in the case of Maharashtra the 
Maharashtra Government was saying that 
their police was very efficient and the hon. 
Minister of Stale for Home Affairs wrote 
to the Prime Minister Ilrging him that 
tllere should be a CBI inquiry into the 
bomb blast in Bombay, here in this case, 
the State Government itself is requesting 
the Central Government to hold an in-
quiry by the CBr and the Minister of 
State of Home Affairs is certifying that 
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the local Govemment is very efficient ! 
He says, "It is felt that the State Police 
can efficien ly investigate the case." Of 
course, he has indicated that the Govern-
ment is open to review. 

What I would like to emphasise is that 
it would be wrong to view these incidents 
piecemeal. It would be right to take a com-
prehensive view of the security climate in 
the country and all these elements who are 
indulging in Bombay blasts of this kind 
have come to be convinced that in the 
present set-up they could do anything and 
get away with it. Is it not true that in 
respect of the bomb blasts which took 
place in March, till now not even a 
charge-sheet has been filed, no one has 
been booked, and no one has been punish-
ed for it? Is it not a contributory factor 
to incidents of this kind? Whether there 
is a nexus or not can be established only 
after a thorough investigation and here 
is a case where the Chief Minister her-
self suspects-it may not be established 
after a preliminary inquiry that thero 
may be ramifications outside Tamil Nadu, 
may be, and who knowns even outside 
the country and therefore it would be 
proper if the CBI undertakes an inquiry. 
Why should there be a hesitation in this 
matter, particularlY, from a Minister who 
has been insisting that there should be a 
CBI inquiry in respect of Maharashtra ? 

And secondly, I do not know if the 
bon. Minister in bis talks yesterday was 
apprised of the fact that a perSOll1 by 
name Palani Baba had made a public 
speech some time back that the RSS 
headquarters and the Kanchi Mutt should 
;)~ blown up. Is he aware of it and if 
so, has he advised the State Government 
to do anything in that regard ? 

SHRI llAJESH PR.OT : Mr. Chair· 
DllID, Sir, I am really surprised to hear 
the s&atcment of my Knier friend, sCIlior 

parliamentarian, Shri Advani, which is 
totally giviDg an impression that the total 
security scenario is so bad that everybody 
can take the people for a ride. He had 
seen the security scenario on 25th Fcb. 
I need not go into the details. (Interrup-
tions). 

[Translation] 

SHRI LAL K. ADVANI: Your valour 
is seen there only. 

LEnglish] 

SHRI RAJESH PILOT Let me ex-
plain ... (Interruptions) 

[Translation] 

SHRI LAL K. ADVANI : Please stop 
for a minute. You made a mention of 
the valour of your party. You can show 
your valour on a political party which i, 
committed to peaceful means and not in 
Bombay, Madras or Srinagar. You show 
your valour here. 

[English] 

SHRI RAJESH PILOT : Shri Advani. 
you have spoken. Give me a chance to 
speak .. , (Interruptions) 

SHRI LAL K. ADVANI You have 
started on a wrOlllg note. 

MR. CHAIRMAN : Sir, he is talking 
of the security scenario. 

[Translation] 

SHRI LAL K. ADVANI : Let him show 
his security scenario in Kashmir, Bombay 
and Madras. He thinks that he display-
ed his great valour on 25th ... (InJerrup-
lions) 

[English] 

SHRI RAJESH PR.OT : Sir, I am just 
telling that the security scenario in the 
country is not that the people in this 
coUDtry can be taken for a ride. Sir. 
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tbe situation in Kashmir is also improv~ 
ing. Because of you, the situation in 
Kashmir is going bad. (Interruptions) 

[Translation] 

SHRI MADAN LAL KHURANA 
(South Delhi) : They are respons,ole lor 
Kashmir. Situation in Kashmir is wor-
'leDmg by his visits to that area. 

rEn~ish] 

SHRI RAJESH PILOT : I charge, be-
'~ause of the BIP, the situation in Kash-
mir is going bad; because of your slo-
:!ans and statements, the situation in 
Kashmir is going bad. 

Now, leI us talk about the facts ..• 
(Interruptions) 

I Translation] 

SHRJ MADAN LAL KHURANA: 
Kashmir remained closed for seven days. 
For the whole last week it was closed and 
they are showing us the security scenario 
in Delhi ... (lllterruptions) 

I English] 

SHRI RAJESH PILOT: Why do you 
jump on Kashmir? What have you been 
saying in Doda ? (Interruptions) Mr. Chair-
man. Sir, I have just given an explanation 
to what Shri Advrmi has said that every-
body can take the law in'o their hands. 
This is not possible under this Government. 
The security scenario is sound. The situa-
tion is under the control of the Govern-
ment When the State police was saying 
that they would guard the house and the 
S'ate Government officers informed the 
Chief Minister that the police was not 
allowed to enter the house: then. how can 
you ask them now how this bomb blast 
had taken place? One has to hear it out. 

The second point that he made is on 
CBI. Abou' Bombay scenario and Bombay 
blast, I had gone there personally and seen 
what had taken place; what was the scena-
rio; how did it take place; and what were 
Pte complications. But it was totally diffe-
rent. It cannot be compared with 'he sce-
nario at Madras. I h~d gone there perso-
~ally and seen Shri Advani was also there. 
(lntcrrruptit>ft,f) 

41-724LSS/94 

SHRI CHETAN P. S. CHAUHAN 
(Amroha): Do you want the Bombay 
things to be repeated in Madras? Will 
yon open your eyes then only? (lnterrup-
tJons) 

SHRI RAJESH PILOT: I have said in 
my statement that if the State Government 
feels or the State Government investiga-
tion reflects wider ramifications, then we 
have an open mind. But this also should 
not be viewed separately. I have told her 
that personally. When I talked to her, she 
agreed with me on these lines. She had 
shown me a component of the exploded 
bomb, which she had received, and men-
tioned that it did not link with RDX. I 
had told her that we would give all the 
help that she needed. She wan'ed explo-
sive experts, We had flown them from 
Delhi. We will give her all help. It is 
much easier for the State Government to 
investigate about the individual, to whom 
Shri Advan.j has referred to. This was 
mentioned to me in the RSS headquarers 
by some gentleman there. Immediately I 
reported this to the Chief Minister. I am 
told that he has been arrested today. I have 
been telling the Chief Ministers that if 
anybody says 'kick the Muslims out', put 
him behind the bars. And so also, jf any-
body says 'kick the Hindus out', put him 
behind the bars. The State Government 
has to do this. You have got to put 'hem 
behind the bars. And we are firm that no-
anti-n~tional person will be permitted in 
this land to speak anti-national language. 
(Interruptions) 

SHRI ANBARASU ERA (Madras Cen-
tral) : Mr. Chairman, Sir, kindly give me 
one minu·e. This had happened in my 
constituency. (Interruptions) 

MR. CHAIRMAN: The rules do not 
permit. We are here to follow the rules. 

(llIterrllptions ) 

17.00 hrs. 

SHRI ANBARASU ERA: Only one 
minute, Sir ... (lllterruptiollS). 

MR. CHAIRMAN: No one minute. 
The rule does not permit that. 

Now, the hon. Minister of FlIWICC.. 
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STATUTORY RESOLUTION REGARD-
ING DISAPPROVAL OF DEBTS DUE TO 
BANKS AND FINANCIAL INSTITU-

TIONS ORDINANCE 
RECOVERY OF DEBTS DUE TO 
BANKS AND FINANCIAL INSTITU-
TION BILL-Contd. 
[Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : Sir, I am grateful to 
all the han. Members who have partici-
pated in the debates on the recovery of 
Debts due to Banks and Financial Institu-
tions Bl1, 1993. The han. Members have 
given many suggestions and have asked a 
number of questions. There was a need 
to take action in tbis regard and to cons-
titute a tribunal for it much earlier. Even 
the hon. Members themselves have admitted 
that the commi'tee headed by Shri 
Narsimhan and the committee headed by 
Shri Tiwari have strongly recommended to 
set up such a tribunal, and these committees 
also felt that the recovery of loans 
advanced by Banks and other Financial 
1nsti'u'ions is not being done properly, and 
there is a lot of delay in the recovery of 
loans and a lot of outstanding amount be-
comes bad debt, so some arrangements 
should be made to ensure the recovery of 
Bank loans in a proper way. Sir, for a long 
time a need was being felt to set up such 
a Tribunal as may help the smooth recovery 
of outs'anding loans of Banks and Finan-
cial Institutions from the customers parti-
cularly from big industrialists in a mini-
mum poss;ble time. To meet this particular 
end, this Bill has been brought. Several 
han. Members have inquirqrl in this regard. 
There were 15,33.387 cases till March, 
1990-91 and an amount of Rs. 5622 crores 
of B1nks loans was involved in these cases. 
In 'his Tribunal which has been set up to 
recover this huge amount. only these cases 
which involwd more than Rs. 10 lakhs are 
being t~ken lip for recovery. 

Sir, through you. I would like to inform 
the han. 'M ~mbers that there are only 6570 
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cases out of 15,33,387 cases where out-
standing amount of Rs. IO lakhs or more 
is involved. This is only 0.4% or all 
the total cases i.e. less than 1/2 %. But 
if we see the outstanding amount of 
Rs. 5622 crore, an amount of Rs. 3147 
crore is involved in these cases where an 
amount of Rs. 10 lakhs or more is involved. 
It means 56% of the total outstanding 
amount of loans is due against less than 
half percent borrowers. So through this 
Tribunal and through this Bill the out-
standing amount can be recoved very easily 
because very few borrowers have big 
amount outstanding against them. Simi-
lar is the case of the Financial Insti'u-
tions. There are 204 cases pertaining to 
the financial institutions. In these cages 
Rs. 390 crores are outstanding and there 
are only 32 cases which involve les& than 
Rs. 10 lakhs and the total amount involv-
ed in these cases to Rs. 1.55 crore. A 
sum of Rs. 389.43 crore is involved in 
the remaining 172 cases. It means that 
very few people have to repay the maxi-
mum amount to Fniancial Instituti<'DS 
and Banks. So tbere is an impression 
that there is a continuous fall in the re-
covery of the loans by the Banks and 
Financial Institutions. 

Many a time it has been seen that the 
borrowers somehow try to bring the 
matter under litigation. In this way the 
matter will go to one court after the other 
and it will take a long time for its deci-
sion and the money will remain pending 
the decision of the courts. Thus the 
money cannot be used by Banks Iln~ 
Financial Institutoins. That i~ why thIS 
Bill has been brought to make the re-
covery of the loan-amount smoothly. 

Some common points have been raised 
by the han. Members during the di~cus
sian particularly Sbri Charles has made 
an objection to the provision regarding 
75 percent of the amount with the Appel-
late Authority. The intention behind 
this bill is that there should be no delay 
in the recovery. Once the trbunal 
awarded its judgement and if anybC'dy 
wants to make an appeal again-t the 5aid 
judgement, he has to deposit 75% of the 
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amount. But there is a proVISion too 
in this Bill through which the Appellate 
authority has been empowered 10 reduce 
this amount or can give total exemption 
from depositing the amounts. All these 
provisions are there to make recovery in 
time. 

SiJllilarly tbe hon. Members have made 
an objection against the provision 25 B 
under which any person can be arrested. 
(Interruptions ) 

If Recovery officer bas no right to 
arrest the concerned person after the 
judgement, he will be unable to make 
recovery. That is why the provi~ion has 
been made in the Bill. If there is no 
recovery even after the judgement of the 
1ribunal, the defaulter can be arrested. 
Such provisions are already existing in 
income tax and custom Act etc. (In:er-
ruptions) 

Some hon. Ml"mbers have raised the 
issue of natural justice that the provi<ions 
of this Bill will voilate the principle of 
natural justice. I would Fke to tell the 
hon. Members that everyone has a rit;!ht 
to follow the civil procedure ()f tribunal, 
tribunal will hear all the parties and will 
give judgement afterward. Tht"refore, 
there is no chance that natural justice will 
not be done. If any hon. Member has 
any doubt, I can clear that too. 

Hon. Member Chetan Chauhan was 
speaking. It seems that he bas a sound 
knowledge about Banking. He has 
raised some very important :;Dints. In his 
speech he had raised the point about wil-
ful defaulters. It is right that due to 
wilful defaulters we need such type of 
tnDunals. If a person who borrows 
money from the Banks etc. does not repay 
the loan intentionally even though he has 
the capacity to repay, these problems 
crop up. There is now growing tendency 
among the borrowers not to repay the 
loans taken from Banks and financial 
institutions. Such tnDunals are needed 
to ensure the timely recovery of loans.' 
As the hon. Member has said that the 
people take loan and thereafter intention-
ally declare the unit sick. I too admit 
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this. Practically after the sickness, the 
goodwill and the property of that unit 
increase. We have to find out the relation 
between these too. The loan amount can 
be recovered through the tribunal from 
those borrowers who do not repay ·the 
loan on the pica of sickness of unit. If 
the unit is really sick, it will get the finan-
cial help. 

An hon. Member had made a point in 
the context of appraisal. I admit it. A 
number of units become sick and money 
is not recovered from them because proper 
appraisal of several units is not done at 
times. Banks and financial in5titutions 
give loans to set up units and they also 
make recovery of these loans. If the 
money is not refunded, the matter gees 
under litigation. or it is recov~red through 
tribunal. When any unit becomes sick 
the taget of our economy receives set 
back. The target of economy is rela'ed 
to Industries of import export. consump-
tion of raw material or employment, so 
the target of economy is disturbed follow-
ing the lack of appraisal due to sickness 
of units. That is why the appraisal 
must be conducted strictly. I believe 
that the ill effects on the economy follow-
in" the sickness of industries can be pre-
ve~ted. We are considering s~ncus:y a~ 
to how appraisal should be made pT'Jpe"rly 
and how to fix the individual accountabi-
lity. 

If appraisal is correct the results wm 
also be correct. Besides 311 that, one 
point has also been made tbat the benefit 
provided to sick industries increases sick-
ness. There are two reasons for giving 
benefits to them. Sick industry is not 
only related to the owners, but it is also 
related to the people because thousands of 
workers work in that. It is the roain 
objective of the Government to take care 
of the workers' livelihood; so the Govern-
ment tries its best to reopen the sick units. 
The Govemment tries to help the sick 
units with the assistance of BlFR. AIFR 
or Banks or financial Institutions. Bt·~idcs, 
DO one can deny its second aspect. Some 
people intentionally ma1te the units sick, 
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therefore, provision has been made to re_ 
cover the loan through the tribunal. An 
hOD. Member has asked about the rate of 
interest to be charged and the procedure 
to be followed when the matt~r goes to 
tribunal. 

I would like to tell you that the rate 
of interest on the loan will be charged at 
the rate given in the agreement unless the 
matter goes to tribunal. Once it goes 
to tribunal, the rate of interest will be 
charged at the same rate as fi.-,ed by the 
tribunal. Shri Panigrahi and some hon. 
Members have asked about the number of 
benches. There is a provision in Ihe Bill 
that the number of benches or trihunal 
can be increased in due cOllrse. But at 
present there will be only fO'lr benches 
which will be set up at Delhi, Bombay, 
Calcutta and Madras. An Appellate 
tribunal will be constituted at Bombay. 
The number of these tribunals can be 
increased according to the nee~1. It has 
been asked about the status of Recovery 
Officer. In this context I can lell you 
that he will be appointed, "rn1ongst the 
renior officers of Banks and he will enjoy 
all the powers for which I b:wc mention-
ed. 

Hon. Member Anna Joshiji hilS left. He 
has mentioned so many things and asked 
some questions. He h3S made a point 
regarding bad debt which i; increasing 
constantly. Efforts are bein;; mack to 
recover that amount. The main target 
to get this tribunal is to reduce bad debts 
end doubtful debts and to reccwr the out· 
standing amount within a lime frame. He 
has made a point about Har,hnd Mehta 
and Bank scam. He bas said that when the 
seam bad already taken place.. \;hat is the 
use of all such things and what is the 
need of recovering the amount of Rs. 6 
thousand crores involved in Ih.: scam. I 
cannot expect such type of reaction ~t 
least from my learned friend Anna Joshi. 
If any Bank Scam etc. has taken place a:d 
a certain amount is involved therem. 
should we stop the recovery (If that ;.uno~lnt 
or should we allow the llaT1ks to pr .... v'de 
more and more finance to the 'Jnit and let 
the whole economy of the country destroy 
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and should not take eny remedial mea-
sures? This is not correct. Bank Scam 
has taken place. Joint Parliamenuuy 
Committee represented by all the politi.:.al 
parties is looking into it. Whatever action 
will be taken, it will positively be taken in 
the Committee. Shri Annaji Joshi haS 
nsked four points and wanted their .reply 
from me. Now he is not here, he bas 
left the House. Firstly, he has asked 
about Tiwari Committee which was set up 
in 1980. Why did not you bring such 
type of Legislation earlier. This Com-
mittee was set up in 1980; it gave ils 
report in 1984 and the Government was 
pondering over it. In the meanwhile, lhe 
Congress Government was "hanged, otber 
Government came into power bl't it dn 
not take it seriously. After that when 
we came into power again we have taken 
it seriously and we brought an ordinance 
for the purpose. We are trying to set 
np tribunal as early as possible through 
passing this Bill. 

SHRI BHAGWAN SHANKAR RA· 
W AT (Agra) : It was your Government 
in 1984. 

DR. ABRA R AHMED : If hon. Mem-
bers were very much concerned about it, 
then the other Government mi~ht have 
taken action on this. They had also ?Ot 
a chance to implement the recommenda-
tions of the Report. But I don't want to 
go into the details regarding Ihis. 

Secondly, Shri Anna Joshi has mentioned 
about the Budget provision made for C~pi
tal adequacy and to maintain the liqui-
dity ratio. It was no' meant for maing 
good the deficit suffered due to Bank 
Sam. If there is some such misconception 
in the minds ofa ny hon. Members, it 
~hould be removed. 

Shri Anna Joshiji has mentioned one 
more point about the proVISIOn of 75 
percent. As I have already said that the 
Appellate Tribunal is empowered to . re-
duce this 75% or to exempt fh.. wh"le 
amount. He had said as to why this 
power had been entnMMi to them I'nly 
and Why the others slwuld not get tltiS 
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exemptoin. I am of the opinion tbat it 
is the discretionary power of the TribuDaJ. 
and to whom the Tribunal CODSiders as 
genuine, it can be Biven exemption be-
cause it is not a fresh CIUIC it is an appeal 
which is going to Appellate Tribunal after 
the decision of the Tribunal. If it will 
be giv~n to everyone then there will be no 
use of appeal and Appellate Tribunal. 
Apart from this, Shri Sharadji had asked 
some questions regarding the procedure 
adopted in this matter. In this regard 1 
would like to inform that the procedure of 
civil court will automatically be applied to 
the procedure of Tribunal. Every party 
has a right to say, to listen and to takes its 
decision, so far as 75% recovery is con-
cerned, I have already told about this. 

Shri Syed has stated that there is an 
increase in the outstanding amount. I 
really admit it. We are taking it seriously 
because the tendency of taking loan from 
Banks and financial institutions and W> slip 
away IS mcreasing. Therefore, we are 
setting up Tribunal and trying to recover 
the loan. This is a serious step in this 
regard. 

In' section 19, the word 'may' has been 
used. If any bank wants to approach 
the tribunal it can do so. The reason 
behind it is that when any Bank feels that 
the loan amount which is more than 
Rs. 10 lath is either not being recovered 
or the borrower has become a defaulter, it 
can go to the tribunal. It may also be posi-
ble that several borrowers who have taken 
loan of more than Rs. 10 lath, would 
themselves refund the loan amount. Seve-
ral Banks may recover their due~ through 
negotiation with the borrowers. But in 
case the Bank finds no alternative to re-
cover the amount and the loan amount in 
the Tribunal involved is more than Rs. 10 
lakh or the intention of the borrower is 
not to repay the amount despite having 
the money, it is the discretion of the 
Bank whether it moves to the Tribunal or 
tlot. ..J 

Sir, I welcome the sugestions put forth 
by all the bon. Members aDd 1 bal-e tried 
to reply all the qUeries 118 much as poasi-

ble raised by the hon. members and I hope 
that all the hon. Members WOULd be sallI-
tied with my reply. 

SHRI SYED SHAHABUDDIN: I had 
~erix>usly asked you to present a complete 
picture about recoveries every year berOIC 
the Parliament. 

DR. ABRAR AHMED : I cannot give an 
assurance iu this regard but when Tnuunals 
are set up and start functioning then only 
I will be able to tell you the number oi 
cases received, number of cases decided out 
of them and the number of the rest of 
the cases within the time limit of 180 days. 

/ DR .. G L.. KANAUJIA : I would like to 
ask as to what was the drlliclIlty in pub-
lishing the defaulter's name. If their 
names are pnblished then we will come to 
knOy, that how many defaulters have to pay 
their due and the amounts thereof. So far 
as the matter of Tribunal is concerned, theIe 
is no difficulty as you have a hst of those 
pel'liOns. If the Government has a clear 
intention then what iii the hitch in making 
the names of defualters public. 

DR. ABRAR AHMED: As you have said 
that the disclosing of the names of defaul-
ters is meant to recover money from tli;:m, 
but so far l1li the question of publishing their 
names is concerned, the Banks and fiancial 
Institutions have their own rules and prol-i-
sions in this regard. 

DR. G. L KANAUJIA : The name:;. oi 
these people will be published omy aiter 
allowing three months time to them. 

DR. ABRAR AHMED : Such issues arc 
dealt with as per the provisions laid down 
in the rules made in this regard. That is 
why 1 do not wanl to give any assurance. in 
fhis regard. 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman, Sir, just now the hon. Millis-
ter has said a lot about this Bill, it may be 
a good Bill but such a weak Government 
which is unabCe to take right decisions 
and lacks moral force to take action 
against the economic offenders cannot ..to 
anything even if it has a powerlullaw to do 
10. 
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Mr . .chairman; Sir, I would like to stres~ 
tine mOre point that this Government has 
developed a tendency to take action only. 
According to the reply given by the 
Mirii$tei the Tiwari Committee was set up 
in 1981 and it submitted its report in 198-1 
You ruled for thc next five years and 
in the meantime after the gap of 13 
months the Government supported by 
you was ill povI'cr and therafter you ha vc 
been in power for the last two years. Dur-
ing thesc 8 years, you could not imple· 
ment the rccommendations of Tiwari 
Committee regarding recovering the Bank 
Loans and dues of financial Institutions, 
which cleat:y tells about your working. 
I feel that only this tendency of your, 
had led to the banks scam, involving an 
amount of Rs. 17 thousand crores. Hov. 
this amount is going to be recoven:ri .: 
The previous defaulters are also tkl C 

and as you have told that there ar" 
more than 1,50,000 such decades and the 
financial Institutions have such 304 
cases, involving a sum of Rs. 5622 crorc.;, & 
Rs. 391 croes respectively. Let the JPC 
report come, it may establish the involve-
ment of at least 7 Ministers. Who i, 
responsible f~r putting pressure sn 
Banks to sanction 'oans and taking ot 
commission by the bank officials? The 
Minister did not throw any light on the 
responsibility of misappropriation of funds. 
arbitrarily sanctioning of loans which ar" 
not recoverable. Today the Banks are 
losing their credibility. What effective 
wages and means can be adopted to restore 
me credibility of Bank5 among the people'! 
The big guns, who are responsible for the 
Rs. 17,000 I..:ores Bank scam used to say 
previously that <ie are making progress and 
the prices of shares are increasing, which 
is a result of our new economic policy a;cd 
what not. Today, by and by new facts 
are coming up b~fore TPC about them. 
Tulsidas ji writes that : 

"las Jas Sursa Badan Barhawa. 

Tas Doon Kapi Roop Dikhava." 

It means that when Hanuman ji visited 
I...anta then Sursa opened her mouth to 
l_oW him but Hanumanji went on ex-
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panding his body. The enquiry is disdos· 
ing more and more about our economic 
policy and more about the banks scam 
which makes them dumbfounded. 

Mr. ChaiIman, Sir, I will conclude in a 
minute time. I went to know that wha! 
effective steps are being taken to remove 
lhe question mark over the credibility of 
banks. What disciplinary action are your 
going to initiate against the guilty 
officials of the Public Sector Banks? 
Which officers are responsible for taking 
commhsion and sanctioning loans to wrong 
persons '! During Mr. Pujari's period 
ioan melas were organised and as you have 
said that cror~ of rupees are due on some 
peThons. On the other hand, in order to 
recover loans from the tarmers their pro-
perties, eVen their pet animals which pro-
vid~ them their livelihood are mortgaged 
and ,,0 action is being taken against 
the big institutions and industries for the 
rec:overy of loans. You do not take any 
action against the big fedaulters. There-
fore. you must gather courage to take 
action against big defaubters. Who j" 
responsible for a fall in the performanc" 
of the banks after their nationalization ': 
With the prevalence of this suitcase politics. 
\Viii we be able to recover these !oans fully') 
How much of the loans have been recover-
ed by the Banks so far during last 
tlJr~e years? It will be better if you 
could provide ··data in this regard and also 
give information about the AppelL'lte 1 ri· 
bunals to be set up in near future, then only 
We may feel that they are going to be 
effective. I also want to know the amount 
of .'oans recovered and cases settled during 
last three years by your officials. ] 
want to say that the Government could 
not do anything in this regard and now it 
has come up with this ordinance and 
thereafter this Bill is brought to the House 
and discussed. Therefore; I will request 
the House to put a check on Government's 
tendency to bring ordinances. This ordi-
nance do not have any clear directio.l1s·to 
put a checl: on such scams and no action 
is being taken against the bank officials. 
Therefore, 1 request that this ordinance 
shquld be diaaPlllOvcd. 
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rEnglish] 

MR. CHAIRMAN ; I shall now put 
the Statutory Resolution moved by Prof. 
Rasa Singh Rawat to the vote of the Hou~e. 

The question is ; 

"That this House disapproves of (he 
Recdvery of Debts Due to Banks and 
Financial Institutions Ordinance, 1993 
(Ordinance No. 25 of 1993) promul-
gated by the President on the 24th 
June, 1933." 

The motion was negatived. 

MR. CHAIRMAN : The question is 
"That the Bill to provide for the estab-

lishment of Tribunalis for expeditious 
adjudication and recovery of debts dllc 
to banks and financial institutions and 
for matters connected therewith or in-
cidental thereto. be taken into comi-
deration." 

The motion was adopted. 

MR. CHAIRMAN: The House shall 
now take up clause by clause consideration 
of the Bill. 

The question is ; 

''That clauses 2 to 18 stand part of the 
Bitt" 

Tlte motioll was adopted. 

Clallses 2 to 18 were added to the Bill. 

Clollse 19-Applicatioll to the Tribllnal. 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra ); I beg to move : 
[English] 

"Page 5, line 4-

for 'an' slIbstitllte 'sufficient' ,. (4) 

[Translation] 

Mr. Cbainnan, Sir, so far we have pro-
viding loans to the people by organising 
loan melas which gave a feeling to the 
people that they were getting something 
free and now through this Bill we are 
bringing such stringent provision which will 
break the backtlone of the rodety. A 
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point regarding depositing 75 per cent of 
the amount has been mentioned in it, thib 
amount should be made as 50 per cent 
in the Appelate tribunal. I am saying so 
because the C. P. C. and the procedure 
which we are going to adopt and 
'CONTIM' act and precedents of court 
also support the point that only SO per 
cent of the amount is deposited. Therefore, 
I think that instead of leaving it to the 
whims of the appellate tribumd we should 
adopt a rational attitude and make it as SO 
per cent. 

Secondly, I want to point out that he 
has put an amendment here. 

[En~lish] 

" share of Joint holders in such amount 
shall be presumed, until the contrary 
is provided, to be equal." 

[Translation] 

Instead of "provided", "proved" word 
,hould be used for giving equal share to 
c\·ery share holder, then only legislature 
can fulfil its pur~e. 

Thirdly, that I have given an amend-
llIent in Chapter 4 is ~ike this :-

'"after giving the applicant and the defen-
dant an opportuuity of being heard, pass 
such orders on the application as it thinlcs 
f.t to meet the ends of justice." 

r Translatioll J 

In the above sentence 'an' word should 
be substituted by "sufficient" because "an" 
means one. Suppose applicant 01' his 
lawyer falls sick and he cannot come to 
t he court on the particular date then it 
will not be a reasonable opportunity. 
Therefore, sufficient opportunity is eIII5eI1-
tial. It is in the constitution that unless 
giving sufficient opportunity prosecution 
::md a decree can not be done against any-
body. "An opportunity" word is against 
the spirit of the Constitution. Hence 
it should be sUbstituted by the word 
"sufficient". I have given three amend-
ments and I request you to accept all of 
them so that injustice is not meted out 
to the· poor and the society does not face 
disharmony and :m increased amount of 
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atrocities. Till date we have been giving 
high hope to accomplish the poor but now 
we are bringing a change in this philo-
sophy so as the society may adopt it. 
Therefore it is very essential to accept 
these amendments. 

DR. ABRAR AHMED: The first twO 
amendments in which the Member has 
asked to lise the word "sufficient" and 
reduce the amount of 75 per cent, I 
want to tell YOll that the word "oppor-
tunity" is already there which shows that 
they are being provided and opportu-
nity and I have already told you in 
details about the second amendment about 
75 per cent. Therefore, we do not accept 
them but we will accept the th·ird amend-
ment as it is about a typographical error. 

[English] 

MR. CHAIRMAN: I will now put 
am".J1d .... ent no. 4 to Clause 19 moved by 
Shri Bha!!Wan Shankar Rawat to the vote 
of the House. 

Amendment No. 4 was put and negatived. 

MR. CHAIRMAN : The question is : 

"That Chuse 19 stand part of the Bill". 

The motion was adopted. 

Clause 19 was added to the Bill. 

MR. CHAIRMAN : The question is 

"That clause 20 stand part of the BiIIH 

The motion was adopted. 

CloU$e 20 was added to the Bill. 

Clause 21-DEposit of amount Of debt 
due, or filing appeal. 

SHRI BHAGWAN SHANKAR. RAWAT 
(Agra) : I beg to move: 

Page 5, line 45 and 46,-

for "seventy-five" substitute "fifty" (5) 

and Financial IIIIti-
tlltiolu: Bill 

MR. CHAIRMAN: I will now put 
amendment no. 5 to Clause 21 moved by 
Sbri Bbagwan Shankar Rawat to tbe vote 
of the Hoose. 

Amendment No 5 WQS put alld negatived. 

SHRI RAM NAIK (Bombay North) : 
Sir, I am on a point of order. The hon. 
Mini.~ter is from Rajya Sabha and he is 
also saying "no". He hali no authority to 
say. "no". 

MR. CHAIRMAN: The question is : 

"That Clause 21 stand part of the Billl". 

The motion WQs adopted. 
Clause 21 WQ8 added to the Bill. 

MR. CHAIRMAN : The question is 
"That clQU$es 22 to 27 stand part of the 
Bill" 

Clauses 22 to 27 were rIdded til the Bill. 

Clause 28-<lther modes of recovery 

SHRI BHAGWAN SHANKAR. RAWAT 
(Agra) : I beg to move 

Page 7. line 49,-

for "provided" substitute "'proved" (6) 

MR. CHAIRMAN: This amendment 
was accepted by the Minister. I will1 now 
pllt the amendment no. 6 to Clause 28 
moved by Shri Bhagwan Shankar Rawat 
10 the vote of the Hioll~. The qne~tion 
is : 

"Page 7. line 49,-

for "provided" substiJute "proved" (6) 

Tile motion was adopted. 

MR. CHAIRMAN : The question i~ 

"That OaUlle 28, as amended, stand 
part of the Bill". 

The motion was adopted. 
Clause 28, amended, was added to the Bill. 

MIl. CHAIRMAN : The quution is : 

"That c:lau&e8 29 to H IItanc1 part of 
th Bm". 
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The motion was adopted. 

Clauses 29 to 35 were added to the Bill. 

Clause 36-Power to make rules 
I 

MR. CHAIRMAN : There is AmelJd-
ment N~. 2 to be moved by the hon. 
Minister, Dr. Abrar Ahmed under Clause 
36. 

Amendment made : 

Page 10, line 5,-

after "Appellate Tribunal" insert-
"under section 7, 12 and 13" (2) 

Dr. Abrar Ahmed: 

MR. CHAIRMAN : The question is : 

"That Clause 3·6, as amended, ~tand 
part of the Bill." 

The motion was adopted. 

Clause 36, as amended, was added to ,be 
lIill. 

New OaUSe 37 

MR. CHAIRMAN : There is a Govern-
ment amendment under new Clause 37. 

A mendment made 

Page 10,-

after line 24, add-"37". 

( I) The Recovery of Debts Dues to 
Banks and Financial Institutions 
Ordinance, 1993 is hereby repealed. 

(2) Notwithstanding such repeal, any-
thing done or any action taken under 
the said Ordinance, shan be deemed 
to . have been done or taken under 
the conuponding proviaiOlli of thi~ 
Act." (3) 

(Pr. Abrar .Ahmed). 

and Pinancial Insti-
tutions Bill 

MR. CHAIRMAN : The queatioo i6 

"That New Clause 37, stand part of 
the Bill." 

The motion was adopted. 

New Clause 37, was tldded to the Bill. 

Clause I-Short title, extent, Com· 
mencement and application. 

MR. CHAIRMAN: There is an amend-
ment under ClaUSe 1 to be moved by the 
hon. Minister, Shri Abrar Ahmed. 
Amendment made: 

Page 1,-

A melldment made : 

for lines 8 to 12, substitute-

"(3) It shall be dee~ed to have come 
into force on the 24th day of June, 
1993." (1) (Dr. Abrar Ahmed) 

MR. CHAIRMAN: The question is 
''That Clause 1, as amended, stand 
part of the Bill." 

The motion was adopted. 

Clause 1. as amended, was added to the 
Bill. 

MR. CHAIRMAN: The question is : 

''That Enacting Formula and the long 
Title stand part of the Bill". 

Tlte motion was adoptt'd. 

The Enacting FormuIu and the long Title 
added to the Bill. 

DR. ABRAR AHMED: I beg to move: 
'''That the Bill, as amended, be pass-

ed." 

MR, CHAIRMAN: The ~ is : 

"That the BiU, as amended, be pass· 
ed." 

Tire motion WIM adopted. 
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17,43 hrs, 

STATIJTORY RESOLUTION RE: DIS-
APPROVAL OF THE CONSERVATION 
OF FOREIGN EXCHANGE AND PRE-
VENTION OF SMUGGliNG ACTIVI-
TIES (AMENDMENT) ORDINANCE 

[English1 

SHRI RAM NMK (Bombay North) 
r beg to move : . 

''That this House di~pproves of the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Activities 
(Amendment) Ordinance, 1993 (Ordi-
nance No, 26 of 1993) promulgated 
by the President on the 25th June. 
1993," 

[Translation) 

Mr. Chairman, Sir, first of aU I would 
like to know where the bon. Minister of 
Finance is. I am asking this because I 
wanted to welcome him and I would have 
been glad if he would have been present 
here. I wanted to welcome bim for, .. 

[English] 

MR. CHAIRMAN : For your informa-
tion, I would tell you that the bon. Finance 
Minister has written to the Speaker that be 
shall be grateful if his collea!!ue, MT. M. U. 
Chandrashekhara Murthy, Minister of State 
in the Ministry of Finance is permitted to 
handle the legislative business, namely, 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities (Am-
endolent) Bill, listed in his name at 51. 
No. IS in the li~ of business as he will be 
busy in Rajya Sabha, 

[Translation] 

SHRI RAM NAIK : Mr. Chairman. Sir. 
I am thankful to you. But I wanted to 
weJoome the hon. Minister of Fmancc 
becatlle S-6 days ago, the prestigious fin-
ancial journal, Euro-Money ha~ declared 
Dr. Manmoban Singh as the best Finance 
Minister of the year. We may have dif-

Il1'Iif l'riNiiNlii}i' 01 
Smuggliir'i',,{~ 

(Arne_ment) 
-OrdiNiflCe· 

ferences in other matters, but he has been 
given award and I wanted to congratulate 
him for this. (Interruptions) 

[English] 

SHRI RAMESH CHENNlTHALA (Kot-
tayam) : We will convey yOUT feelings tn 
him. (Interruptions) 

SHRI RAM NAIK : I have this feeling, 
what I am submitting and what I am go-
ing to submit may kindly be conveyed. 

Mr. Chairman. Sir, I rise to ol)jX)Se the 
ordinance which has been issued. At the 
saIne time J wouM also like to expres-q my 
views with regard to the Bill. 

I oppose the ordinance because I feel 
that there was no need to issue it. The 
Constitution provides us the facility to 
issue ordinance. Whenever there is any 
crisis, the ordinance is issued. The 
President has been given the power to pro-
mulgate it whenever required. The Govern-
ment bas to formally request the President 
to do so. This is what our Constitution 
provides. However, it is being observed 
that this provision is being misutilized. 
It is a bad practice. Therefore though 
the Finance Minister has been awarded. 

[English] 

but I feel that the Finance Minister 1m" 
become ordinance addict. 

[Transfatl'on] 

I would like to point out another aspect. 
The Ordinance in discussion is No. 26. 
Three more ordinances have been issued. 
thereafter. The Gov~ i8&Ued 29 
ordinances in total by the month of July 
1993. J would like to ask whether there 
wa~ any need to issue ordinances in IIUCb 
n large numb«? In its compariSDl1, tbe 
number of ordinances issued in 1992 was 
21. Even seven months bave not com-
pleted yet and 29 ordinances have already 
been issued. Therefore, it is a wrong 
practice. I would like the bon. Minilter 
of Finance to explain whether it was really 
e!<lletltial to it!8Ue the ordiftllllCe. T 



645 Rc : Dlsapprovul SRAVANA, 19, 1915 (SAKA) l&: Disapproval 
Of ConservatiOn of 
Foreign Exchange 
and Prevention of 

646 
of Conservation of 
Foreign Exchange 
and Preveruion 0/ 
SmuigUng Activities 

(Amendment) 
Ordinance 

would like to submit that a small 
amendment m Section 9 of this Ordinance 
proposes to extend the duration by thRe 
years (rom July 31, 1993 till 1996. It is 
evident: that thi6 is not a new ordinana. 
It is going to expire on July 31, 1993 ltIId 
proposed to be extended for three more 
years. Could the Government not afford 
to bring the BiU during the Bud8et Ses-
sion in March-April. WIl8 it not poesi-
ble to get the required Amendment passed 
at that time? This coold bave been eatily 
done in the Budget SCS8iOD. But an ordi-
nance is beLn.g H8ued without any rhym 
and reason. Th:s practia should be 
checked at the earliest po!I8ible. There-
fore, I oppose the ordinance. 

I would like to submit somethillig about 
the salient features of the ordinance. As 
per it's new poli.cy the Government bas 
been 3.S6Urinog for the last two years that 
steps would be taken to cbeok smug,gling 
a·nd it is for this purpose that the Bill has 
been introduced. As per the measures 
proposed to be taken in this Bill, -gold and 
silver can easily be brou~t f.rom outside 
the country. The hon. Minister of 
Finance has been claiming repeatedly that 
this has helped controlling the smuegiinog 
in a big way. The hon. Minister of Sta:e 
may clarify the situation in this regaro. I 
do not know whether the bon. MiIrister of 
Finance remembers or not, however, he 
had emphatically pointed out durine the 
Budget discussion last year that the new 
policy adopted by the Government has 
done a great deal i.n checking the smuggl-
ing. 

{English} 

But now the Minister has stated in the 
Statement of Objects and !Reasons of the 
Bill. 

'~However, the m\!nace of smuggling 
has not abated in any way despite the 
import of S KGs of gold aod 100 KGs 
of silver per passenger allowed by Gov-
ernment on payment of nominal cuatoms 
duty in convertible foreign exchange." 

[Translation] 

Smuggling Activities 
(Amendment) 

Ordinance 

In other words, you are admitting here 
that the emuggiing is going on large scale, 
but the Government has ~ claiming 
throughout the year that the auggling of 
gold and s.lver has been contTOiled. We 
do not kn()W whether we should believe 
in your speeches or the objects and reason 
given above. .As regards to this oootra-
diction I would like to subm:t that the 
hon. Minister should clarify the position 
when he given his reply. 

Sir, now the Government claims to have 
taken effective measures as a result of 
wh:cb the sm~ing is reducing. How-
ever there are contradictions even in this 
re~d. I have go: a copy of the Annual 
Report-92-93 of the Ministry of Finance. 
I would like to read out the contradictiom 
in it. It states that-

(English] 

".Ille success of anti-smuggling efforts 
could be diBcerned from the fact that 
contraband goods worth Rs. S02.41 
crore have been seized." 

[Translation] 

In other words, the measures taken with 
regard to smuggling have shown positive 
results. 

[English] 

"The va-lue of contraband seized in 
1990 and 1991 s:ood at Rs. 760 cron 
and Rs. 774 crore respectively. During 
1992, the seizures were of the onfer of 
Rs. S02 crore." 

1 Translatioll] 
In other words the contraband goods 

seized dourine 1992 were worth Rs. S02 
crore and the Government consider it a 
success of the policy wDeJeas the OODlni-
band goods seized during 1990-91 were 
worth Rs. 774 croce. It means that more 
contraband goods were aeized dlJrilW 1990-
91 as compared to thoae in the curreat 
year. How can we COIIdude to have IIIC-
ceeded in our attempt? Similar aituatioo 
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pnwails with regard to narcotic drugs. 
The ft,gures given with .regard to it show 
tbat the .nacco.ics seized during 1992 was 
of the order of Rs. 18 crore, 8eized duriDg 
1991 was worJi Rs. 21 crore and in 1m 
it was worth Rs. 2S croce. It reveals that 
the action be.ng taken against smugglers 
is not effective. Has the drug trafficking 
stopped? Another ordinance has been 
in.roouced wHh a proposal to extend the 
duraUon with regard to narcotics, to which 
1 would .lib to refer to afterwards. Why 
t·he measures bein·g taken by the Govern-
ment are not proving soocessful. Why the 
seizure of contraband goods has been re-
ducing? Not only the narcotics seized is 
less, but there has been a considerable 
deo.line in the number of persons 3lITesled 
in this regard. The number of pellIOI1ls 
aaested durirlg 1990, 1991 and 1992 was 
3300, . 2300 and 1800 respectively. It 
means that from 1990 to 1992 the number 
of persons arrested was so less that the 
difference become 100 per cent. What the 
Government has been doing? Why do 
you need more poIIVers? The Government 
must bave powers-there is oIlO doubt 
about it but how effectively the law is 
being iSIJlplement,ng is evident from the 
figures given above. The hoo. Minisle!' of 
Finance receive international a&ciaim, but 
what is happening in his own country is 
of great importaru::e. The hon. Minis:er 
should g;ve clarification in this regard. I 
would like to know as to why the Govern-
ment bas been so inactive in taking action 
against stDugglers and how the prevailing 
tendency is proposed to be checked. 

One ~ more .need6 to be pointed out. 
1be section proposed to be amended refers 
to 'bighly vulnerable areas'. Since I Ilave 
proposed ~he amendment I would like to 
speak in detail about it. Wi·th rega.rd to 
bighly vulnerable areas it has been said: 
{English] 

Explanation 1: 

"in this sub-section, area highly, vul-
nerable to III1UgI3Iing means the Indian 
Customs border contiguous to the St.a:tes 
0( Goa, 0ujanIt, Karnataka, Mabaruh-

MGIPF-724 LSS/'94-610-4·1-95. 
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tra, Tamil Nadu aud Union Territories 
of Daman. Diu and PoodidIerry." 

[Translation] 

I do not know wbetber the bon. Mum. 
ter bas got tbe copy of the BiD or DDt. 
But I wou.Id Lke to know what definiuOlll 
has been given of. the vukleMble areas in 
the Bill on N IIIrcotics Drugs? What is 
the difference between the smuggling of 
drugs and smuggling of other commodi-
ties? The hon. Minis.er might be aware 
tlhat this ,BiD was first passed in 1974 wbile 
the Narcotics Drugs BJl was passed in 
1988. In 1974 stDuggliog activities were 
more prevalent at the western coast and 
the commodities were smuggled from Abu-
dhabi and Arab countries. However with 
the passlIIge of time the Government 'conti-
nued its efforts to abate this tendency 
there, lIB a result of which these act,.vities 
have now been taking place at eastern 
coast also. That is why there is no men-
lion of the States of eastern coast i" the 
Bill passed in 1974. But Andhrn Pradesb, 
Orissa, West Bengal etc. bave been men-
tioned in the iNarcotic Drugs Bijl. 1s 
smuggling not taking place in these three 
States? These states should also be in-
cluded in the list of higbly V'IWIerabl.! 
areas. 

Similarly, 50 km width areas of border 
Sta:es like Qujarat Jammu~Kasbmir Pun· 
jab and 'Rajasthan linked with Pakist~n bas 
been considered as highly vulnerable area. 
Whereas in N arrotic Drugs Bill this area 
has been extended to 100 km. Why there 
is so much difference. These factors halve 
not been given due attention while draft-
in.g the Amendment Bill -
[English] 

MR. CHAiRMAN: The time is over. 
You can continue next time. The House 
stands adjourned to re-aseemble on Thurs-
day, the 12th August, 1993 at 11.00 a.m. 
18.00 hrs. 

The Lok Sablia then adjowned 
to meet at 11 a.m. on Thursday, 
August 12, 1993lSravana 21, 
1915 (Saka). 




